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LOK SABHA DEBATES 

LOK SABHA 

The Lok Sllbha mtll al EIBVfI/1 of Ills Clock. 

[MR. SPEAKER in Ills Chair] 

REFERENCES BY THE SPEAKER 

Third Annlverury of Terrorlat.' Attack on 
Parliament Hou •• 

and 
Oeml.. of Shrlmatl M.S. Subbulakahml 

MR. SPEAKEA: Hon. Members, as you are aware, 
three years ago on 13 December, 2001, a terrorist attack 
was made on the temple of Indian Democracy-our 
Parliament. Due to the supreme sacrifice and the 
exemplary courage shown by the security personnel of 
the Central Reserve Police Force, Delhi Police, Indo-
Tibetan Border Police and the Par1lament Watch and Ward 
Staff, the terrorist attack was foiled. 

On this solemn occasion, we pay our tributes to the 
nine brave persons, namely, Shri J.P. Vadav, Shri Matbar 
Singh Negi, Shrimati Kamlesh Kumari, S/Shri Nanak 
Chand, Ram Pal Singh, Ghan Shyam, Om Prakash, 
Vijayendra Singh and Deshraj, who taid down their lives 
in the process of safeguarding our apex democratic 
institution; and 

We reiterate our firm resolve to fight terrorism till It 
is eliminated. 

Hon. Members, with a heavy heart I have also to 
inform you about the sad demise of Shrimatl M.S. 
Subbulakshmi, the renowned exponent of Camatic Music. 

A Magasaysay award winner, Subbulaicshmi, who was 
popularly known as "MS", took the Camatic Music to 
aesthetic heights. Born as Kunjamma in the temple city 
of Madurai in 1916, she grew up surrounded and filled 
by music. 

In her initial years she also acted in a few Tamil 
films. Her first movie 'SevaSlldllnani was released in 
1938. This was followed by 'Shakunlh8Jal, 'Sallilhrl and 
'MeerS to mention a few. 

M.S. Subbulakshmi was the first woman to be 
awarded the 'Sangitha Kalanidhi', • preetlgious title of 
the well-known Music Academy of Chennai. 

In her Illustrious career, which spanned over five 
decades, she mesmerised a generation of Camatic music 
lovers. M.S. received a large number of awards during 
her Illustrious career. India's top civilian honour, the Bharat 
Aatna, was conferred on her in 1998. The void caused 
by her demise would never be filled. While ahe is not 
physically with us, her melodious voice will always 
continue to inspire us. 

M.S. Subbulakshml passed away on 11 December, 
2004 at the age of 88 years at Chennai after a brief 
IUness. 

The House may now stand In silence for a .hort 
while as mark of respect to the memory of the departed. 

11.02 hr •. 

The MBmbsl5 /hen stood in siltIf1Ct1 for IJ shott whi/tI. 

11_03 hr •• 

ORAL ANSWERS TO QUESTIONS 

/English] 

Reatructurlng of PDS 

+ 
·161. SHAI ALOK KUMAR MEHTA: 

SHAI SUKDEO PASWAN: 

Will the Minister of CONSUMEA AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government has reviewed the 
functioning of Public Distribution System (PDS); 

(b) if so, whether the Govemment has any plan to 
restructure and revitalize the PDS; 

(c) If so, the salient features of the new system; 

(d) whether the Government proposes to involve 
Woman Self Help Groups, Non-Governmental 
Organisations and Co-operatives particularly in poor and 
backward areas to make restructured PDS more effective; 
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(e) if so, by when a final decision is likely to be 
taken in this regard; and 

(f) the details of toodgrains supplied to each State 
during the last three years and current year, year-wise 
and category-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (f) A Statement is laid on the Table of 
the House. 

(a) to (c) Yes, Sir. With a view to strengthen the 
Public Distribution System (PDS) particularly in the poorast 
and the backward blocks of the country, the functioning 
of the PDS has been reviewed in the Conference of the 
State Food Secretaries held on 17th September, 2004 
and thereafter in the Conference of State Food Ministers 
held on 28th October, 2004. As per the recommendations 

of these Conferences, all the State GovemmentslUnion 
Territory Administrations have been instructed to ensure 
better monitoring of the TPDS so that all families at the 
risk of hunger including migrant labour/displaced persons! 
homeless population are issued ration entitlement authority 
slips; to improve the economic viability of ration shops 
and to increase procurement under decentralized 
procurement of foodgrains so as to make the PDS more 
cost effecttve as well as cater to the local tastes. In 
addition, the Scheme relating to Antyodya Anna Yojana 
(AA Y) catering to the poorest of the poor families has 
been further expanded 80 as to cover 50 lakh additional 
BPL families under the Scheme. 

(d) and (e) As a measure to strengthen the Public 
Distribution System, the State GovemmentsIUnion Territory 
Administrations have been advised that cooperatives of 
Women and Ex-servicemen should be given priority in 
the matter of allotting fair price shops licences. 

(f) The required Information Is given In the Annexure 
enclosed. 

(In lakh tonnes) 

S.No. State/UT Allocation of Foodgrains(rice & wheat) made during 

2001-2002 2002-2003 2003-2004 2004-2005 (upto OCT. 04) 

BPL APL MY BPL APL MY BPL APL MY BPL APL MY 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Andhra Pradesh 14.710 15.917 1.868 14.448 221167 2.616 13.684 22.667 3.379 7.3SO 13.223 2.604 

2. Arunachal PrIIde8h 0.270 0.767 0.011 0.351 0.737 0.063 0.351 0.642 0.063 0.192 0.447 0.051 

3. Assam 5.151 4.349 0.282 6.823 9581 1.182 6.823 7351 1.182 3.889 4.8n 0.781 

4. Bihar 18.209 1.743 1.sao 22.442 22.915 4.200 22.192 22.915 4.200 12.945 13.367 2.450 

5. Chhaltisgarh 3.934 1.011 0.862 5.797 10A58 1.207 5.662 10AS8 1.560 3.506 6.101 1.089 

6. Delhi 1.142 5.768 0.024 1583 11.029 0.134 1583 9.965 0.134 0.924 5.813 0.078 

7. Goa 0.099 0.631 0,010 0.129 1.198 0.031 0.129 1.183 0.031 0.071 0.690 0.022 

8. Gujarat 8.695 5.700 0.618 7.627 28584 1.365 7 S39 27.876 1.365 4.398 16161 0.796 

9. Haryana 1B25 0.086 0.274 2.609 11,488 0.470 2.740 10.142 0.477 1519 5916 0398 

10. Himachal Pradesh 2M2 1 D12 0.236 1.709 3593 0.331 1.959 3.489 0331 0.809 2.035 0.234 

11. Jammu & Kashmir 1518 2.384 0.254 2.281 4.250 OA74 2.617 4A39 OA74 1 A39 2.612 0.364 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

12. Jhartchand 5.675 0.633 0.916 8.147 2.163 1539 8.393 2.163 1.539 4.967 1.262 0.898 

13. Kamalaka 8~77 5.5SO 0.841 11.139 20.706 2.0G4 10.960 20J06 2.183 5.903 12~79 lJ63 

14. Kerala 3J50 18281 OJ15 5.526 18.0&9 1.000 5.346 18.os9 1.181 2.931 10.552 0.876 

15. Madhya Pradesh 9.860 1.749 1.897 12.743 27.655 2.656 12.253 25354 3.306 7.782 14190 2324 

16. Maharashtra 20.962 7.651 U,79 23236 50.136 4.207 22.932 47 fYJ9 4.511 12373 27 A22 3.635 

17. Manipur 0351 0..548 0.019 OA39 OA75 0.107 0.439 OA75 0.107 0.256 0.277 0.D63 

18. Meghalaya 0.442 1.264 0.035 0.651 0.441 0.118 0.651 OA5O 0.118 OJ55 0.263 0.D93 

19. Mizoram 0.165 0.938 0.032 0.243 OAll 0.D44 0.232 0.546 0.055 0.129 0.547 0.038 

20. Nagaland 0301 1.220 0.D28 0.441 0.735 0.079 OAll 0.867 0.100 0.234 0.712 0.070 

21. Orissa 9.071 0.446 0.885 14.844 12.851 2.123 14.844 11556 2.123 8.659 6.741 1.239 

22. Punjab 1.144 0.215 0.197 1.664 16330 0301 1.664 14J32 0301 0.971 8594 0.176 

23. Rajasthan 9.163 4.015 1.118 8.D40 30.026 1 S65 7575 27.638 1.819 4.241 16.122 1.363 

24. Sikkim 0.112 0.368 0.012 0.154 0392 0.028 0.146 0.258 0.D36 0.082 0.151 0.024 

25. Tamil Nadu 13504 4.613 0355 17519 38AlO 2.905 17 A24 37.880 3.000 9.892 22.D97 2.022 

26. Tripura 0.627 1.248 0.Q79 1.049 1.817 0.190 1.049 1.792 0.190 0.612 1.046 0.111 

27. Uttar Pradesh 23398 3.m 2.608 36.885 78.408 6.854 36.543 64.945 8309 20.146 37.884 6.017 

28. Uttaranchal 1.097 0.231 0.114 1.618 4319 0321 1.771 3336 0321 1.033 1.946 0.187 

29. West Bengal 12.544 9.052 1.099 17.028 42.468 3.078 17.028 40.892 3.078 9.805 23.854 1.924 

30. Andaman & Nicobar Islands 0.055 0.364 O.oos 0.074 0.364 0.018 0.074 0.364 0.018 0.043 0212 0.011 

31. Chandigarh 0.057 0.137 0.D03 0.087 0.792 0.D09 0.087 0.755 0.009 0,051 0.441 0.005 

32. Dadra and Nagar Haveli 0.038 0.028 0.008 0.055 0.071 0.012 0.055 0.071 0.012 0.032 0,042 0.007 

33. Daman & Diu 0.010 0.018 0.002 0.014 0.100 0.003 0.014 0.094 0.003 0.008 0.055 0.001 

34. Lakshadweep 0.000 0.071 0.000 0.Q04 0.052 0.002 0.Q04 0,037 0.002 0.002 0.022 0.001 

35. Pondicherry 0.227 0.037 0.011 0313 0509 0,039 0307 0.132 0.Q04 0.172 0.077 0.033 

Total 178.665 101.818 19.600 227J12 474.300 41.275 225A91 441.268 45521 127.n1 258525 31.748 
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/Translation} 

SHRI ALOK KUMAR MEHTA: Mr. Speaker, Sir, I 
would like to know as to what role is likely to be played 
by the Scheduled Castes and Scheduled Tribes 
cooperatives, Agriculture and consumers' Co-operatives, 
non profit making NGO's etc. in the proposed scheme of 
strengthening of public distribution system? Further I would 
like to know whether under the new policy such instlMIons 
wilt not be given priority in regard to distribution of 
licences? 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
our Government is not only according top priority to the 
PDS but is also committed to strengthening it and we 
have taken several measures to make it more efficient 
and effective. After the formation of the Government we 
had convened a meeting of the Secretaries of all the 
States on 17th September in which their views and 
suggestions had been sought. Then a meeting of the 
Food Ministers of all the States was called on 28th 
October which was followed by a meeting with the 
representatives of the FPS Dealers Association on 30 
November and their suggestions were sought. So far as 
concern of hon. Member is concerned we have given 
instruction to the State Governments that the foodgrains 
be made available to the backwards and the poor. We 
have made arrangement to Include Ex-Servicemen 
organisations and Women Self Help Groups in managing 
it so that the poor in the country could get one square 
meal a day. 

SHRI ALOK KUMAR MEHTA:' What are the details 
of the foodgrains quota and subsidy and other relief 
measures that would be provided to each State under 
this system and what steps are being taken to remove 
the existing flaws in the system? 

DR. AKHILESH PRASAD SINGH: I would provide 
you the details of the specific State that you have sought 
even. Though the details are given in the Annexure to 
the reply. 

SHRI ALOK KUMAR MEHTA: I would like to know 
about the provisions likely to be made in the proposed 
scheme. The details provided mention only the figures of 
the last three years. 

DR. AKHILESH PRASAD SINGH: Figures of which 
year does he want? 

SHRI ALOK KUMAR MEHTA: I would like to know 
as to how much subsidy is proposed to be provided 
under the proposed scheme of PDS? ... (Inlllrrupfions) 

DR. AKHILESH PRASAD SINGH: Since the Inception 
of the scheme the quantum of food subsidy has been 
increasing and at present this figure is approximately 
Rs. 25,000 crore. Distribution is carried out in the States 
as per the demography of the respective region. 

SHRI SUKDEO PASWAN: Mr. Speaker, Sir, hon. 
Minister as well as other hon. Members are well aware 
that the poor persons living below the poverty line do 
not get the foodgrains being provided under the Antyodaya 
Scheme and the foodgrain stock is diverted to the godown 
of the rich businessmen with the connivance of the 
Manager of the State Food Corporation, other 
administrative officers and the brokers etc. I want to know 
whether the Government propose to take concrete steps 
In order to ensure that the foodgrains reach the poor 
under this scheme at targeted level? 

DR. AKHILESH PRASAD SINGH: The administrative 
responsibility of running the PDS effectively rests with 
the Union Government and the respective State 
Governments. The Union Government is responsible for 
the procurement, storage and distribution while the State 
Govemments are responsible for identifying the famHies 
living below poverty line, issuing them ration cards and 
to bring t~ansparency in the PDS. We have included 50 
lakh more BPL and AA Y families by making provision in 
the budget. We have directed the State Governments to 
identify the BPL families at the earliest so that the Union 
Governrnent could send the foodgrains to the respective 
State Governments as per the requirement. Besides, we 
also forward the complaints received in this regard to the 
respective State Governments and monitor the entire 
situation. This is the system we follow. 

SHRI SUKDEO PASWAN: I would like that a 
thorough investigation be held in regard to the middlemen 
making quick bucks under the system. 

/English} 

MR. SPEAKER: You know that you are a senior 
Member. 

/Translation} 

SHRI V.K. THUMMAR: Mr. Speaker, Sir, hon. Minister 
has told that the PDS has been reviewed. Through you, 
I would like to know from the Minister as to what is the 
outcome of the review and what is the reaction of the 
Government in regard to it? The cost of wheat at the 
ration shops under PDS is high while the wheat produced 
by the farmers is sold at cheaper rates. I would like to 

" 



9 Orsl AnsWfIIB AGRAHAYANA 22, 1926 (Ssks) 10 

know the reaction of the Government in regard to this 
observation? 

MR. SPEAKER: It is not the time to deliver the 
speech but to ask the question. 

DR. AKHILESH PRASAD SINGH: The Government 
of India has fixed the rates of foodgrains categorywiae 
under PDS. The toodgrains are provided at the 50 percent 
of the actual cost to the BPL families, at 25 percent of 
the market cost to the AA Y families which fonn the 
poorest of the poor bunch and at the rate of 76 percent 
of market rate to the APL families. As far .. the concern 
expressed by hon. Member Is concerned, I have told in 
my reply that it is the responsibility of the State 
Governments to make foodgralns available to the targeted 
group. If hon. Member has any complaint in this regard, 
he should convey it to me. I will send It to the State 
Government. 

SHRIMATI PARAMJIT KAUR GULSHAN: The facilities 
being provided to the yellow card holder BPL familiee 
under the PDS have been stopped In Punjab. I would 
like to know whether these facilities have been curtailed 
under any proposed scheme of the Government. If not, 
why it has been stopped in Punjab? A survey was 
conducted for identifying targeted penrons and its findings 
are totally unsatisfactory as the names of the poor families 
are missing while those who are not poor have been 
shown in it. 

DR. AKHILESH PRASAD SINGH: I am not competent 
to reply on behalf of the Punjab Government. This 
question should be asked from the Govemment of Punjab 
as to why such a situation arose there? 

MR. SPEAKER You also look into this matter. 

SHRIMATI PARAMJIT KAUR GULSHAN: This should 
be investigated. 

MR. SPEAKER: I have conveyed it on your behalf. 
It is a very good question. 

[English} 

Please be very brief. Do not make any speech. Put 
only the supplementary. 

SHRI VARKALA RADHAKRISHNAN: Sir, I would put 
only a very pertinent question. 

Kerala Is the only State where statutory rationing 
has been existing for a long time. But recently, Public 
Distribution System is off the picture. People are not 
getting the eeaential commodities. 

Now, my question is this. Keraia is a State which is 
producing cash crops. 

At the time when the Kerala State was fonned, there 
was an assurance from the Central Government regarding 
suppty of foodgrains. But unfortunately that is not being 
done. After declaration of 'free-foad-zones', we are not 
getting any rice from other States at a reasonable price. 
So, the distribution system has failed. WHI the Government 
come to the rescue of Kerala State which is maintaining 
a perfect distribution system in the country? Please 
maintain that system so that poor people wlH not suffer. 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): As the Minister 
of State has already explained, there are three schemes. 
One is An/yodBya Anna Yq'al78 which is for the poorest 
of poor. The second scheme is for those sections which 
come under below poverty line. The third scheme is for 
those who come under above poverty line. 

The problem of the State of Kerala is different from 
other States. There are very few people or very few 
families who come under AAY, or who come under BPL. 
There is sizeable population in Kerala which come under 
above poverty line. That is the reason why they are not 
getting it. There is no question of not sending the 
foodgrains. There is ample quantity of rice to send and 
we can send it. 

But the question is regarding differential price. The 
price which we are charging for those who are below the 
poverty line is different. Those who are above the poverty 
line have to pay more. So, a sizeable population in Kerala 
has to pay a little more. The complaint is about that. But 
there Is no question of lack of availability .. , (Inftlnuptions) 

MR. SPEAKER: I have a list of only 22 Members. I 
cannot allow all the 22 Members. 

[Transla/ion} 

SHRI SUSHIL KUMAR MODI: Mr. Speaker, Sir, the 
wheat and rice provided to Bihar under PDS has to be 
transported from Punjab and Haryana which adds to the 
expenditure. I would like to know whether the Government 
propose to procure the foodgrains from Bihar meant to 
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be distributed in Bihar instead of procuring it from other 
States. This only adds to increase In expenditure on Its 
transportation. When sufficient foodgrain is available in 
Bihar itself, what is the rationale behind procuring It from 
other States? What Is the stand of the Govemment in 
this regard? 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, it is true 
that till now the Govemment have emphasised that 
procurement of foodgrains be done from Punjab and 
Haryana and then supplied to other States throughout 
the country. It resulted in more' expenditure on transport 
cost and also added to the pressure on Railway network. 
However this year we have made certain changes in this 
system and we have started procurement of foodgrains 
from 14 States including Bihar in a decentralised manner. 
The procurement has been started from Bihar since 
November that would involve the procurement of both 
rice and wheat to be distributed In the State under the 
POS. It would save the expenditure on transport besides 
providing relief to the farmers. 

SHRI SACHIN PILOT: Mr. Speaker, Sir, PDS is the 
lifeline of the poor people of the country. However, the 
complaints continue to pour from all over the country 
regarding the flaws and loopholes In the existing PDS 
due to which the foodgrains do not reach the poor. I 
would like to know from the hon. Minister whether the 
Govemment are contemplating to devolve powers to the 
village panchayats to monitor the PDS so that the 
foodgrains under PoS could be distributed under the 
monitoring of the panchayats. 

SHRI SHARAo PAWAR: Mr. Speaker, Sir, most of 
the complaints are with regard to the inclusion or non-
inclusion of the poor families in the list. Some of the 
complaints are also received in regard to the AA Y families 
under the Antyodya Scheme. This system is being 
revamped and Improved and now the list would be 
prepared and finalised under the monitoring of village 
panchayats. This is true that hon. Members have different 
shades of experience as regard to POS depending on 
place to place. I have convened a meeting of all the 
MPs in view of the necessity to improve the existing 
system. I would give presentation there and also seek 
the suggestions of various Members and would also take 
the desired corrective measures. 

/English} 

MR. SPEAKER: I think this is sufficiently a 
comprehensive answer. Let us go to the naxt Question. 

... (InlBrn.lplions) 

MR. SPEAKER: He has said that he Is calling a 
meeting. Please sit down. 

Import of Raw Sugar 

*162. SHRI CHANDRAMANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleaaed to state: 

(a) whether the Govemment has decided to permit 
duty free import of raw sugar 88 reported In the daily 
Hindustlln dated September 21, 2004; 

(b) If so, the details thereof and the reasons therefor; 

(c) whether duty free import Is likely to have an 
adverse impact on sugar producers of the country; 

(d) if so, the quantity of raw sugar Imported 80 far 
aIongwith the details of the sugar mills; 

(e) the benefits likely to accrue to the sugar i~ .... ; 
and 

(f) the financial burden to be borne by the 
Government on this account? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAo PAWAR): (a) to (f) A 
Statement is laid on the Table of the House. 

(a) and (b) As per prevailing EXIM policy of the 
Govemment, all commodities, including raw sugar can be 
imported by actual users against Advance Licences (ALS) 
obtained under the Duty Exemption Entitlement Certificate 
(DEEC) Scheme, under which such imports are exempted 
from duties but are subject to export obligation to be 
fulfiHed within a stipulated period. 

(c) to (e) The import of raw sugar under ALS would 
enable better utilization of installed capacity, increMe 
duration of the crushing se880n of sugar mills and 
augment the domestic availability of sugar at reaaonable 
price, thereby benefiting farmers, the industry and 
consumers. As per the Infonnatlon received from DGFT, 
Ministry of Commerce and Inbtry, in the period 1.4.2004 
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to 7th December, 2004, 47 Advance Licences have been that 9 lakh M.Ts (approx) of raw sugar has been Imported 
issued to 27 firms for a value of Rs. 1075.26 crores by 24.11.2004. 
(CIF). The details of licences issued to the sugar mitis (f) Since the raw sugar is being imported by the 
are given in the encloe8d Annexure. Of this, it is estimated industry, there is no financial burden on the Govemment. 

A"".". 
DBfIlils of AdvIIncB L.Jctmsss IS$UtI(/ From 1s1 Apfi/ 2001 to 7th 0sctImbtIr, 2001 

Licence No. Licence Name of the Firm IE Code CIF (Cr.) 
Date 

2 3 4 5 

0210071505 04.11.2004 Riga Sugar Co. Ltd. 0294011242 7.53 

0310283245 27.07.2004 Shree Tatyasaheb Kore Warana 0388180101 24.26 
Sahakarl Sakhar 

0310293427 23.09.2004 Shree Tatyasaheb Kore Warana 0388160101 21.61 
Sahakarl Sakhar 

0310302734 18.11.2004 Padmashri Dr. Vlthalrao 0397030312 12.97 

0410056557 29.04.2004 Thiru Arroran Sugars Limited 0491006497 23.79 

0410057489 26.05.2004 E.I.D. Parry (India) Limited 0488016002 17.88 

0410057504 26.05.2004 Dharani Sugars & Chemicals Ltd. 0495027723 48.91 

0410057515 27.05.2004 Mohan Breweries & Distilleries Umited 0489004482 7.74 

0410057783 01.06.2004 Shree Ambika Sugars Limited 0499017081 44.56 

0410058543 18.06.2004 E.I.D. Parry (India) limited 0488016002 16.51 

0410058635 21.06.2004 Dharanl Sugars and Chemlcal8 Limited 0495027723 49.~ 

0410058669 22.06.2004 Panni Sugars (Erode) limited 0401023371 10.74 

0410058856 24.06.2004 Mohan Breweries & Distilleries Limited 0489004482 10.00 

0410061417 17.08.2004 Dharani Sugars & Chemicals LImited 0495027723 49.42 

0410061605 27.08.2004 E.I.D. Parry (India) Umlted 0488018002 19.90 

0410061690 01.09.2004 Mohan Breweries & Distilleries limited 0489004482 19.33 

0410062206 21.09.2004 Thlru Arroran Sugars Limited 0491006497 105.14 

0410062208 21.09.2004 Shree Amblka Sugars Limited 0499017081 34.99 

0410062290 23.09.2004 Dharanl Sugars & Chemicals limited 0495027723 60.45 

0410062335 24.09.2004 E.I.D. Parry (India) Limited 0488018002 21.69 

0410063219 19.10.2004 Mohan Breweries & Distilleries Limited 0489004482 21.50 

0410063281 20.10.2004 Empee Sugars and Chemicals Limited 0900012412 24.57 
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1 2 3 4 5 

0410064271 19.11.2004 E.I.D. Parry (India) ltd. 0488018002 19.33 

0410064466 25.11.2004 E.I.D. Parry (India) Ltd. 0488016002 19.33 

0410064468 25.11.2004 Mohan Brewarles & Distilleries 0489004482 22.09 

0510142598 05.11.2004 The Simbhaoll Sugar Mlns Ltd. 0593021401 21.58 

0510142605 05.11.2004 The Slrnbhaoli Sugar Mills Ltd. 0593021401 4.38 

0510143889 24.11.2004 The Dhampur Sugar Mills Ltd. 2997000165 23.24 

0510144403 01.12.2004 The Dhampur Sugar Mills Ltd. 2997000165 5.79 

0610008316 01.11.2004 K.M. Sugar Mills Pvt. Ltd. 0605003416 10.94 

0710029382 14.05.2004 Shree Renuka Sugars limited 0798015616 44.41 

0710033645 27.10.2004 Davengere Sugar Co. Ltd. 0700007563 2.10 

0710033646 27.10.2004 Shree Renuka Sugars Ltd. 0798015616 5.73 

0710034112 18.11.2004 Shree Renuka Sugars Ltd. 0798015616 11.64 

0710034374 30.11.2004 Shamanur Sugars Ltd. 0798004096 8.84 

0910018744 02.06.2004 Gayatrl Sugar Complex Limited 0904000982 19.18 

0910019136 30.06.2004 N.C.S. Sugars limited 0902010450 48.51 

0910020169 17.09.2004 Sudalagunta Sugars Limited 0903003296 24.36 

0910020170 17.09.2004 GMR Technologists and 2691000125 12.55 
Industries Ltd. 

0910020214 22.09.2004 Prudential Sugar Corporation 0904008118 14.49 
Limited 

0910020694 03.11.2004 Prudential Sugar Corporation 0904008118 16.30 

3110017449 17.09.2004 Natural Sugar and Allied 3101009057 15.87 
Industries Limited 

3110017525 24.09.2004 Shree Chhatrapati Shahu 3102003737 9.90 
SSK 

3110018392 01.12.2004 Shree Pandurang Sahakari 3102003541 11.10 

3210022091 04.06.2004 Sakthi Sugars Limited 0488004284 39.71 

3210022222 09.06.2004 Bannarl Amman Sugars 0488035520 18.20 
Limited 

5210015582 11.11.2004 Abishek Export 5299002980 2.68 

Total 1075.26 
I 
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[TrBf18lafion} 

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, Sir, 
hon. Minister has stated in reply to my question that 
advance licences to 47 firms have been ie8ued for a 
value of Rs. 1075.26 crore between 1st April, 2004 and 
7th December, 2004. I would like to know from the hon. 
Minister whether the Import of sugar made under the 
Mid policy has been done subject to the export obligation 
within a stipulated period? 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
It hu been done on the said basis. They have to export 
the sugar again within 24 months. ., 

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, Sir, 
hon. Minister has stated that It has not added to the 
burden on the Government. If it is 80, why the licences 
have been issued for a limited period and not In full· 
fledged manner? 

MR. SPEAKER: What do you mean by full? 

SHRI CHANDR AMANI TRIPATHI: It means as to 
why licences have not been issued for the entire duration. 

DR. AKHILESH PRASAD SINGH: It has been 
provided under the exim policy that no tax would be 
levied on them upto 24 months. If a sugar mill fails to 
send the sugar consignment within a period of 6 months, 
2 percent tax would be levied on it for a period upto 6 
months and at the rate of 5 percent if it fails to comply 
within that stipulated period of six months. Also, the failure 
to comply with the norms beyond that period would attract 
the tax structure provision of 60 percent. 

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, as 
per the reply given by the hon. Minister, 9 lakh metric 
ton raw sugar has been imported in the country. I would 
like to know from the hon. Minister as to what is the 
reason for increase in sugar prices despite making import 
in such a huge quantity and also whether the Govemment 
have conducted any survey to ascertain whether It may 
have any adverse impact on the production of sugarcane 
growers? Will the sugarcane farmers will get remunerative 
prices? Do you propose to implement a policy seeking to 
revive the sick sugar mills? Besides, whether the 
Govemment would relax the norms to bring them at par 
with other importers so that the sugar mills could be 
revived and a buffer stock of sugar .could be created In 
our country? 

Mr. Speaker, Sir, I would to know whether the Union 
Government propose to formulate any Integrated sugar 
policy in view of the said observation? 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, prior to 
any sugar policy formulation it is certain that the 
Government bears the reaponsibility to take care of the 
interests of the sugarcane growers as well as the 
consumers of the entire country. The policy to Import 
sugar is not a new policy. This has been In vogue since 
1994 through OGL. Under this system there is a 
compullion to Import raw sugar and ...... xport It after 
prooesaing. This would add to the capacity utUisation 
besides generating employment opportunities. Hence this 
policy has been in force In the country for last several 
yeara. This Is not a new policy. It Is attracting more 
attention of the Government this year because the 
production of sugar has been less this year. Efforts have 
been made to import the sugar this year so that the 
consumer may not face the problem In the future but all 
the quantity of raw sugar would have to be re-exported 
88 per the DGH norms. 

As far as the question of providing remunerative price 
to the sugarcane growers is concemed, the farmers have 
not got the price 88 much 88 they got during the lut 
three years' but in the present year they woUld get more 
than the average price paid to them during the last two 
yeara. Sugarcane farmers won't have to face the problem 
of remunerative prices. The Govemment is paying a lot 
of attention in this regard. 

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, I 
have asked a8 to what is the reason behind the Increase 
in price of sugar in the country despite the import of 
sugar In such a huge quantity? 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, the 
imported sugar is yet to be sold after processing. It is 
not available in the open market right now. The 
Govemment would decide at the right juncture a. to when 
win this be made available. 

/Engllsh} 

MR. SPEAKER: Shri K.S. Rao. 

SHRI K.S. RAO: Mr. Speaker, Sir, India Is supposed 
to have developed sugar industry in a wonderful manner 
and it has got all the potential to export sugar to other 
countries. We have had occasions In the recent past 
when stocks have not been lifted from sugar factories. 
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So, the factories and sugarcane growers have suffered. 
In this context, keeping in view the growth and 
advancement of the sugar induatry in India, I would like 
to know whether hon. Minister will think in terms of 
utilising the skills of sugarcane growers in India and also 
the sugar industry by sending them to countries IIIce Africa 
and Gulf where this Induatry can flourish with the help of 
both our tannet'8 as well as Industrialists. 

SHRI SHARAD PAWAR: Sir, till last year, there was 
a problem of surplus sugar. The previous Govemment 
had given many facllitiea and conceaaions for export of 
sugar and a lot of money has been provided for export 
of sugar. But this year the position is altogether different. 
There is not enough stock. The production has dropped 
because of drought in major sugar-producing Statas like 
Maharashtra and Kamataka and that is why our normal 
production has suffered. 

SHRI K.S. RAO: What about sending our fanners to 
other countries? 

MR. SPEAKER: No; you do not have to prompt him. 

SHRI SHARAD PAWAR: For instance, our total 
production in 2002-03 WM about 200 lakh tonnes and 
this year we are expecting to produce hardly 125 lakh 
tonnes. Our requirement for intemal consumption is about 
180 \akh tonnes and that is why we are taking precautions 
and a proper policy has been introduced. 

{T17InS1s1ion} 

SHRI RAJNARA YAN BUDHOLlA: Mr. Speaker, Sir, I 
would like to know as to what i8 the reason for importing 
sugar when there is enough stock of sugar In our own 
country. It is being done to benefit 80me 8pecific sugar 
mills ... (InlfllTuplions) 

{English} 

MR. SPEAKER: He has just now replied to It. So 
your first supplementary is disalloWed. What Is the second 
question? 

{Tl'lInslalion} 

SHRI RAJNARAY AN BUDHOUA: Mr. Speaker, Sir, 
it has been stated In the annexure to the reply that 47 
firms have been issued luch licences. Will the 
Govemment fumish the details of the State-wi .. number 
of licences _ued especially in regard to Uttar PradeIh? 

MR. SPEAKER: What Is this? 

SHRI SHARAD PAWAR: Mr. Speaker, Sir, the 
maximum number of firms which have sought the 
permlaaion In this regard are In Uttar Pradesh. 

SHRI SANTOSH GANGWAA: Mr. Speaker, Sir, 
hon'ble Minlater was telling that the sugar production Is 
likely to decJIne this year. I would like to know 88 to 
what extent buffer stock is likely to go down due to this? 
It has also been stated in the reply that the period of 
crushing in sugar mills will be increaaed during ONshing 
seuon. Mr. Speaker, Sir, the period of crushing 88880n 
is from November to March. All the sugar mills in Uttar 
Pradesh functioned till the end of November. I hail from 
Uttar Pradesh. Though Hon'ble Minister has stated in his 
reply but no farmer in Uttar Pradesh is gtlttlng proper 
remunerative price for the sugarcane, even though the 
Central Govemment have Increased the rate8 by Rs. 1.50 
per quintal. However, Uttar Pradesh Govemment has not 
yet finalised the sugarcane prices. It is affecting the 
farmers of Uttar Pradesh. I fall to understand as to how 
It will benefit the fanners of Uttar Pradesh. 

Mr. Speaker, Sir, through you, I would like to know 
from the hon'ble Minister that as stated in the reply, 200 
\akh tonnes of sugar was produced last year and this 
year production is likely to be 125 lakh tonnes. Besides, 
Govemment also propose to import 9 lakh tonnes. I would 
like to know as to what way It is going to be beneficial 
for the country when It is being done under the rider that 
the imported sugar will have to be re-exported within two 
years. How our sugar mills will meet the export quota of 
sugar after two years when we are not having sufficient 
sugarcane production this year? I would like to know 
whether the Govemment are not fonnulating any policy 
to fix uniform rates of sugarcane in the entire country in 
view of the fact that the sugarcane crop cycle covers a 
period of 3 years. Therftfore, any package formulation 
should be for a durat:un of three years so that farmers 
could get remunerative price for their crop. 

{English} 

MA. SPEAKER: It is a suggestion for action. 

{Tl'I!In8I8lion} 

SHRI SHARAD PAWAA: So far as production is 
concerned, I have stated that the production has dropped 
this year and it i8 true. However, the carry over stock of 
the last year is 85 lakh tonnes. Hence, the car~ over 
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stock of the last year and the production this year together 
can meet the internal requirement of the country. There 
is no other problem in It. ... (Inlrlrruplions) 

(English} 

MR. SPEAKER: You are such a cooperative member, 
please take your seat. 

/Translation} 

SHRI SHARAD PAWAR: Sugarcane production Is lees 
this year but we are expecting good plantation of 
sugarcane in the next year. The reports in this regard 
and the emerging scenario is a positive one. Production 
would be better next year. As per the reports from the 
States, the required plantation for the next year is good. 
Therefore, this problem will not be there in the next year. 

(English} 

SHRI SHRINIWAS DADASAHEB PATIL: Sir, after 
reprocessing the raw sugar, It becomes refined sugar. 
But to keep it in our godowns for more than one year or 
for more than two years, the cost of keeping one bag is 
more than 16 per cent, that is, Rs. 16 on Rs. 100. If for 
two years this sugar is to be kept, the burden of Interest 
will be much more. I would like to know whether the 
Government would think of exporting this sugar at a 
subsidised rate at an early date so that farmers' 
cooperatives get some money in their pockets. 

SHRI SHARAD PAWAR: The producers can process 
the raw sugar and export it practically within no time, 
within one week or two weeks. There is no restriction on 
that. But beyond two years, it is not allowed as per 
extant policy. There is not proposal or suggestion to 
provide any subsidy for this type of imported sugar as 
per extant policy. 

(Trans/ation} 

DR. RATTAN. SINGH AJNALA: Mr. Speaker, Sir, 
sugarcane growers of Punjab are not getting remunerative 
price for their produce continuously for the last three 
years. A huge stock of sugar is lying in the Cooperative 
mills. Through you, I would like to know from the hon'ble 
Minister whether he would provide any assistance to 11ft 
the sugar from there and to take steps to ensure that 
the farmers get their payment? 

SHRI SHARAD PAWAR: If any sugar factory has 
not made payment at the minimum price, then inform 

specfflcaIIy about It. If any such case is reported, the 
State Govemment would be asked to take action. I would 
like to tell the House that we have been successful In 
our efforts to clear more than 70% of the arrears due to 
the farmers during the last five months. 

(English} 

MR. SPEAKER: a.No. 163-Shri Brajesh Pathak-
not present. 

O.No. 164-Shri Ganesh Prasad Singh-not present. 

Shrimati Manorama Madhavraj-not present. 

a. No. 165-Shrl Nikhil Kumar Choudhary-not 
present. 

Shri Raghuraj Singh Shakya-not present. 

a.No. 166-Shri Y.G. Mahajan-not present. 

Shrlmati Pradeep Gandhl-not present. 

So many members are not prasent. I hope that the 
leaders are noticing It. 

Destruction of Foreets 

-167. SHRI PARSURAM MAJHI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government is aware of large scale 
destruction of forests In the country during the Tenth 
Plan; 

(b) if so, the details thereof, year-wise and State-
wise; and 

(c) the steps taken by the Government to save the 
valuable forest resources from destruction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) A statement is laid on the table of 
the House 

(a) and (b) No Sir. These has been no large scale 
destruction of forests in the country during Tenth Plan 
period. However, incidents of illicit felling of trees have 
been detected from time to time in different parts of the 
country. The Statewise number of cases, 88 reported by 
the State Governments during last three years are given 
in the enclosed Annexure. 
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(c) The measures undertaken by the Government 1 2 3 4 
are:-

(i) Legal measures like Indian Forest Act, 1927, 5. Gujarat 2001-02 3781 
Wildlife (P rotectlon) Act, 1972, Forelt 2002-03 4381 
Conservation Act, 1980 and Environment 
Protection Act. 1 986 and the rules, guidelines 2003-04 4432 
thereof. 6. Goa 2001 1422 

(ii) Management measures like working of forests 
2002 1515 according to approved Working Plans, Forest 

Development Agencies and Joint Forest 7. Himachal Pradesh 2001-02 2850 
Management. 

2002-03 2513 
(iii) Financial measures like providing assistance to 

2003-04 409 the States/Union Territories under centrally 
sponsored schemes and externally aided upto 31-5-04 

projects. 8. Jammu & Kashmir 2001-02 7094 
Under the Centrally Sponsored scheme called 2002-03 4490 
'Integrated Forest Protection Scheme', In 
Operation since 2002-2003. funds are provided 2003·04 3110 
to States and Union Territories primarily for 9. Jharkhand 2001-02 924 
strengthening of Infrastructure for protection of 
forests from illicit fellings. fires, encroachments 2002-03 1058 
etc. 

2003-04 1339 
(Iv) A network of protected areas has been 

established. 10. Kamataka 2001-02 11709 

2002-03 11091 
AnntlXunI 

2003-04 10061 
SHoo State Vear No. of 11. Andhra Pradesh 2001·02 25017 cases 

2002-03 33653 
1 2 3 4 

2003-04 11839 

1. Assam 2001-02 578 12. Kerala 2001·02 1478 

2002-03 690 2002-03 1386 

2003-04 447 13. Maharashtra 2001·02 54977 

2. Arunachal Pradesh 2001·02 12 2002·03 41888 

2002-04 29 2003-04 32940 

2003-04 35 14. Madhya Pradesh 2001·02 62368 

3. Bihar 2001-02 603 2002-03 70132 

2002-03 343 2003-04 44333 

2003-04 78 15. Mizoram 2001·02 104 

4. Chhattisgarh 2002·03 21084 2002-03 

2003-04 18196 2003-04 
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2 3 4 

16. Nagaland 2001-02 1 

2002-03 2 

2003-04 2 

17. Punjab 2001-02 3819 

2002-03 4650 

18. Rajasthan 2001-02 5829 

19. Tamil Nadu 2001-02 9040 

2002-03 9650 

2003-04 9761 

20. Tripura 2001-02 880 

2002-03 4841 

2003-04 

21. Uttar Pradesh 2001-02 4897 

2002-03 5101 

2003-04 4279 

22. Uttaranchal 2001-02 2364 

2002-03 2229 

2003-04 1898 

23. West Bengal 2001-02 14829 

2002-03 12969 

2003-04 11315 

24. Sikkim 2001-02 48 

2002-03 28 

2003-04 61 

(Translation! 

SHRI PARSURAM MAJHI: Mr. Speaker, Sir, It has 
been noticed that the illegal felling of trees has adversely 
affected the ecobalancle of the country. Through you, I 
would like to know whether the Government has enacted 
any law to check the illegal deforestation. If 80, please 
give the information State-wise. 

MR. SPEAKER: State-wise information has been 
given. 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, 
there are several legal provisions to check deforestation 
B.g. Indian Forest Act, Forest Conservation Act, Wildlife 
Protection Act alongwith several States Acts has been 
enacted in this regard. Concerned departmenta take legal 
action to check the illegal deforestation. Several cases 
have been registered in this regard in various States. 

SHRI PARSURAM MAJHI: Mr. Speaker, Sir, the 
State-wise figures given by the hon'ble Minister in his 
reply do not include my State Orissa-Perhaps 
deforestation is not taking place in Orissa. I would like to 
know the figures regarding Orissa also. 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, we 
have given information regarding the States which have 
furnished their reply to us. We have not received any 
reply from Orissa. As soon as we receive the reply from 
Orissa, information would be made available to the hon'b!e 
Member. 

SHRI MADAN LAL SHARMA: Mr. Speaker, Sir, 
through you, I would like to submit to the hon'ble Minister 
that during the last 15 years, militancy in Jammu and 
Kashmir has caused widespread destrut:tion of forests in 
various districts of the State. I would like to know from 
the hon'ble Minister whether the Government propose to 
formulate any programme or policy bringing more area of 
the State under forest cover that has witnessed sharp 
decline during the last 15 years. 

SHRI NAMa NARAIN MEENA: Mr. Speaker, Sir, it 
is our endeavour to bring 33% area of the country under 
the forest cover. Till 2021 as per the target set in the 
Forest Act Policy, 1988. Several schemes have been 
formulated for this purpose B.g. Integrated Forest 
Protection Scheme, National Aforestation Scheme etc. We 
have conferred special status to Jammu & Kashmir. 90% 
of the total funds are given to the State by the Central 
Government. Rest 10% are spent by the State 
Government itseH. All the projects received from Jammu 
& Kashmir would be considered thoroughly. 

(Translationj 

SHRI MOHAN SINGH: Mr. Speaker, Sir, natural 
forests and other planted trees are being cut unabatedly 
in the country particularty in terrorist affected areas where 
this loss is at much larger scale. Consequently our country 
has suffered great loss of wild life also during the last 
four years. I would like to know from the hon'ble Minister 
as to whether the Government propose to enact some 
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stringent penal laws at national level to protect our wild 
life and to check illegal felling of trees in the natural 
forests? 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, I 
would like to inform hon'ble Member that some provisions 
already exists under which action is taken against those 
who are responsible for illegal felling of trees. Similarly, 
provisions have been made in Protection of Wildlife Act 
to check the casas of killing and poaching of wild animals. 
Even the State Govemments have enacted their own laws 
in this regard. which are more stringent in terms of 
punishment and penalty. The Union Govemment provides 
funds to all States under centrally Sponsored Sc~eme to 
increase the area of forest cover. As regards protection 
of wild animals. we have national partes and sanctuaries. 
We have schemes like Project Tiger, Project Elephant 
etc. for which we are providing funds to States and paying 
full attention towards conservation of wild animals. 

Sir, in the year 2002, we had formulated a national 
policy for protection of wild animals which will be valid till 
the year 2016 and under this policy we would make full 
efforts to protect wild animals. This policy has many 
provisions. It has the provision of setting up of separate 
courts, and the constitution of Task force also. We are 
also making efforts to ban poaching of wild animals. 

{English} 

SHRI BIKRAM KESHARI DEO: Mr. Speaker, Sir, I 
would like to know this from the hon. Minister. Forest is 
vital for the country in respect of agriculture and 
everything. The biggest destruction of forest is taking place 
due to garib,; poverty. The maximum forest is destroyed 
because of poverty. You will see that in the forest areas, 
the forest coverage is fast dwindling. So, I would like to 
know from the Government specifically whether the 
Government of India is following the Resolution, which 
was made in the World Summit on sustainable 
development at Johannesburg in 2002 to save forest, 
with the utmost determination or not. This is my first 
question. My second question is this. 

MR. SPEAKER: I am sorry I would not aUow you. 
You have to put it intelligently. 

SHRI BIKRAM KESHARI DEO: I am putting one more 
question. This is my last question. 

MR. SPEAKER: This is the last reminder to every 
han. Member. 

SHRI BIKRAM KESHARI DEO : Thank you, Sir. 

Mr. Speaker, Sir, I would like to know from the han. 
Minister, as forest is a very vast subject and it is being 
controlled by the States since it is in the State List of 
the Constitution, whether the Govemment have any 
proposal to bring forest under the Concurrent List or not. 

... (Interruptions) 

MR. SPEAKER: No, this is the third supplementary. 

{Translation} 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir as 
regards forest, the area of tree-cover and forest cover in 
our country has not decreased. Rather it has increased 
gradually over the years. Under Forest Policy, we want 
to bring 33% area of the country under forest cover and 
tree cover by 2012. We have many centrally sponsored 
schemes for this purpose under which we are providing 
funds to all States. 

SHRI JASHUBHAI DHANABHAI BARAD: Mr. 
Speaker, Sir, the State-wise figures relating to incidents 
of illicit felling of trees in forest areas are given here. 
Often it is found that many higher officials of Forest 
Department are also involved in most of the cases of 
illicit felling of trees. I would like to know from the hon'ble 
Minister whether the State Governments or Union 
Govemment are aware as to how many higher officials 
of Forest Department are involved in the cases of illicit 
felling of trees recorded in States, if so, what action has 
been taken by the Government against such officials? 

SHRI NAMO NARAIN MEENA: Sir, at present I have 
the information about neither the total number of cases 
of the illegal felling of trees lodged in Govemment records 
nor the total number of officials involved in such cases. 
The hon'ble Member can ask another question in this 
regard? 

[English} 

MR. SPEAKER: Now, Shri Mani Charenamei, you 
put your question. 

SHRI MANI CHARENAMEI: Sir, the State of Manipur 
has a forest cover of about 80 per cent and the protected 
area is only about 25 per cent. The rest of the forests 
are outside the protected areas. The maximum number 
of wild animals like elephants and migratory birds like 
talco vesperitinus, which is called red-Ieddged falcon, are 
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found in Manipur and the red-legged falcon is visiting 
Manipur now. I would like to know from the hon. Minister 
through you whether the Govemment has any plan to 
protect these rare animals which are outside the protected 
area. 

MR. SPEAKER: I do not know whether It is really 
connected with this Question but I compliment you on 
your maiden attempt to put a supplementary question. 
The hon. Minister may please try to answer it. 

(TfBnslalionj 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, 
besides national parks and sanctuaries in the year 2002, 
two other areas - Conservation Reserves and Community 
Reserves have been declared as protected areas under 
Animal Protection Act. All animals not covered under 
National parks and sanctuaries can be protected in 
conservation Reserve and Community Reserve. We have 
written to all States to notify it so that full protection may 
be provided to wild animals. 

/Englishj 

SHRI ADHIR CHOWDHURY: Sir, the rampant 
destruction of forests has already cost us dearty. A large 
number of tribal population is already diapossessed of 
their land due to the destruction of forests which has 
even provoked tribal insurgency in various parts of the 
country. May I know from the hon. Minister what is the 
actual forest coverage vis-a-vis the total land in India 
and whether the Government has measured the total 
value of Sylvan asset in India. 

MR. SPEAKER: Do you need a separate notice for 
this? 

SHRI NAMO NARAIN MEENA: It is a separate 
question altogether. . .. (Inlsnup/ions) 

MR. SPEAKER: You may please put a separate 
notice for this question or go and meet him. 

... (Inlsnuplions) 

SHRI ADHIR CHOWDHURY: Sir, I have asked him 
about the area of coverage under forests . ... (lnttll1UPtions) 

MR. SPEAKER: This is not to be recorded. Nothing 
will be recorded unless permitted. 

... (Interruptions)· 

"Not recorded. 

{TllIns/slionj 

SHRJ MAHAVIR BHAGORA: Mr. Speaker, Sir, 
through you, I would like to tell the hon'bIa Minister that 
it is a fact that encroachment and illegal felling of trees 
have resulted in large scale destruction of forests. The 
hon'ble Minister and the Govemment too would accept 
this fact. I would like to know from the hon'ble Minister 
as to whether he has got any figure regarding total area 
of land, which is not covered under forest and whether 
the Govemment have made any extra provision for re-
forestation of that area and what efforts have ~oen made 
by the Govemment to bring 33% area of the country 
under the forest cover? 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, we 
have the provision of more plantation in all degraded 
forests to bring 33% area of the country under the forest 
cover. The issue of public and private partnership is under 
consideration of the Government. Besides, the 
Govemment propose to include revenue land and private 
land under forest cover and 'we have set the target to 
bring 33% area of the country under the forest cover by 
2012. 

/Eng/ishj 

MR. SPEAKER: Shri Lal Singh, please put a very 
brief and pOinted question. 

{TfBnslalionj 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, the 
Govemment provides funds to all States to increase the 
area under forest cover. Through you I would like to 
know from the hon'ble Minister as to whether he has 
personally visited the States to see the trees planted by 
State Govemment and whether the number of trees, 
shown on papers, are actually planted by the State 
Govemment and if so, the details thereof? 

/Eng/ishj 

MR. SPEAKER: You have to count all the trees 
because he has said 'personally'. 

[Trsnslatlonj 

SHRI NAMO NARAIN MEENA: Sir, we receive 
various projects from States and clear them on the basis 
of funds available for that purpose. We accept utilization 
certificate given by the States. We take action in 
accordance with the reply given by States. 
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{English} 

MR. SPEAKER: I have already allowed ten 
supplementary questions on this. 

Shri C.K. Chandrappan. 

SHRI C.K. CHANDRAPPAN: Sir, while answering the 
question, the hon. Minister has said that the idea is to 
have a 33 per cent forest coverage in the country. 

But are you aware of the fact that in Kerala where 
'Project Tiger' is there in Sabarimala area, the evergreen 
forests are being destroyed and destroyed by people who 
are having connections at the higher level? Are you aware 
of that? ... (Interruptions) 

MR. SPEAKER: Mr. Minister you can say 'yes' or 
'no'. Say whether you know it or you do not know it. 
There should be no long answer . 

... (Interruptions) 

SHRI C.K. CHANDRAPPAN: If you do not know, 
then it is a pity ... (Inltlrruptlons) 

{Translation} 

SHRI NAMO NARAIN MEENA: We have no such 
informations that influential peopie are involves in it. 

[English) 

MR. SPEAKER: It is all right, it is a very short 
answer. 

Shri Francis George. There should be no repetition 
and no 'Sabarimala' connection. 

SHRI K. FRANCIS GEORGE: Sir, it is not that; I am 
not asking about Sabarimala. 

The enactment of 1980 Forests Conservation Act has 
gone a long way in protecting forests and encouraging 
conservation. 

In my own constituency, there are lot of tribal 
settlements where we have to walk miles and miles, and 
to go to one settlement I have to wa.lk 18 kilometres. 
There is no modern facility and nothing is available there. 
There are no roads, no electricity, no telephone and no 
drinking water supply. The Forests Department is not 
taking action to allow these facilities under the guise of 

the Forests Conservation Act, 1980. It seems that there 
has been a court verdict from the Supreme Court saying 
that no non-forest activity is to be permitted within the 
forests. These tribal people have been there for years 
and centuries. They are not provided any facility. 
. .. (Inltlrruptions) 

MR. SPEAKER: What is your question? 

SHRI K. FRANCIS GEORGE: My question to the 
hon. Minister is this. Will the Govemment think of making 
suitable amendments to the 1980 Forests Conservation 
Act to give, at least, the basic necessities to the tribal 
hamlets within the forest? 

MR. SPEAKER: Mr. Minister, are you contemplating 
any amendment? 

(Tl1II7$/alion) 

SHRI NAMO NARAIN MEENA: So far, no such Bill 
is under consideration of the Government. My Ministry 
has initiated action on the instructions of hon. Supreme 
Coort. Permission has been granted for developmental 
projects that are in the question. And such provision exists 
in the law. National forest law prohibits activities of any 
other kind over there. We have approached the Court for 
directions. We would think over It only after the clarification 
is received. 

SHRIMATI KRISHNA TIRATH: Mr. Speaker, Sir, 
through you, I would like to know from hon. Minister 
about the total number of forest reserves in the country. 
There is a provision of afforesting waste land lying in 
tribal areas as the life of tribals is dependent on the 
forest. So, first he should teH about total number of forest 
reserves in India and whether the Govern~ent propose 
to launch any programme in the interest of tribals? 

SHRI NAMO NARAIN MEENA: There are 90 forest 
reserves and 502 sanctuaries in the country. So far as 
tribal areas are concerned, the public do not undertake 
afforestation in such areas but the Government undertakes 
Ita own projects. People can plant trees on private land. 

SHRIMATI KRISHNA TIRATH: Where the reserve 
forests are located? 

SHRI NAMO NARAIN MEENA: I will make the list 
available to him. It is quite lengthy. 
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{Eng/ish} 

SHRI NARAYAN CHANDRA BORKATAKY: A lot of 
encroachments are there in the forests of Assam. It is 
mostly alleged that they are by Bangladeshi people. There 
are also tribal people who are encroaching. There should 
be a concrete policy . ... (Inmrruplions) 

MR. SPEAKER: What is your question? 

... (In/enuplions) 

SHRI NARAYAN CHANDRA BORKATAKY: The 
subject 'Forest' is not in the Concurrent List. That is also 
a v~ry big problem. The State Govemments do not take 
any action on those things. Is there any specific 
programme from the Central Government to take up all 
these matters with the State Governments? 

(Translation) 

SHRI NAMO NARAIN MEENA: Under the Forest 
Policy, 1980 the Gov!. of India gave directions to the 
State Govt. for settling forest-disputes or forest 
encroachment disputes. Only some of the States have 
settled them. But now Supreme Court has given directions 
not to regularise or settlement of such disputes. The Govt. 
can take further action only after Court's verdict. 

{English} 

MR. SPEAKER: Please do not ask more 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, we 
release funds to aU the States which they can spend on 
capacity building, purchasing arms, construction of roads 
and buildings and communication facilities . ... (Inmnuptions) 

[Eng/ish} 

MR. SPEAKER: They are all really State matters. 

IT mnsllltion} 

MR. SPEAKER: Question No. 168, Shri Prabhunath 
Singh. 

[Eng/ish} 

Setting up of Wildlife Crime Control Bureau 

*168. SHRI PRABHUNATH SINGH: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government is aware that wildlife 
crimes in the country are on the rise and the trade is 
spiralling out of control; 

(b) if so, the reasons therefor indicating the number 
of skins of Indian tigers, leopards and other protected 
animals seized during each of the last three years and 
current year, till date; 

(c) the routes identified by the Government through 
which the illegal trade of wildlife skins is being carried 
out; 

supplementaries. (d) the steps taken by the Govemment to plug such 

... (Intenuplions) 

MR. SPEAKER: Shri Shallendra Kumar, please ask 
only the pointed question which is not already asked. 

.. , (Inlenuplions) 

(Translalion} 

SHRI SHAILENDRA KUMAR: Mr. Speaker Sir, 
through you, I would like to tell hon. Minister that most 
of the complaints regarding cutting of trees are against 
employees of forest department. Will the Govemment 
provfde sophisticated arms to the forest-guards, forest 
inspectors or forest officers so that they can tackle with 
forest-mafia who are involved is large scale felling of 
trees and can play an important role in conservation of 
forests. 

routes; and 

(e) the reasons for not setting up the Wildlife Crime 
Control Bureau so far and by when such a Bureau is 
expected to be constituted? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) A Statement is laid on the Table of 
the House. 

StIIlemenl 

(a) and (b) The Government is aware of the 
incidents of poaching of tigers, leopards and other 
important animals and trade in their parts, products and 
derivatives, but no specific trend is discernible. The 
information regarding reports of poaching and seizure of 
articles related to tigers, leopards and three other 
protected animals is given in the encloseti Annexure I. 
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(c) and (d) Since the trade is illegal and clandestine 
it is difficult to identify the exact routes. The information 
collected through various sources indicates that most of 
the illegal trade in tigers and leopards is carried out 
through various international borders among North and 
North eastem Region. The steps taken by the Govemment 
to protect the wildlife and check the trade in their parts 
and derivatives are given in the el rr:lci.~ Annexure-II. 

(e) The Ministry has already set up a Wildlife Crime 
Cell to collect and collate information on poaching and 
Illegal trade of wildlife. No final decision has been taken 
regarding setting up of Wildlife Crime Control Bureau. 

Annexure-! 

S.No. Year Tiger leopaId Lion EIephn Rhino 

1. 2001 47 86 2 43 11 

'1 2002 5 10 <.. Nil 15 5 

3. 2003 Nil Nil 25 6 

4. 2004 Nil Nil 19 
(Till July 2004) 

Anl7tlXul'll-1I 

Sleps taken by the Government for protection and 
conservation of wildlife are as under: 

(i) Legal protection has been provided to wild 
animals against hunting and commercial 
exploitation under the provisions of the Wild Life 
(Protection) Act, 1972. 

(ii) Several rare and endangered species of wild 
animals have been included in the Schedules 
of Wild Life (Protection) Act, 1972, thereby giving 
it highest degree of protection. 

(iii) The Wild Life (Protection) Act, 1972 has been 
amended and made more stringent. The 
punishment in cases of offences has been 
()nhanced. The Act also provides for forfeiture 
()f any equipment, vehicle or weapon that has 
been used for committing any wild life offence. 

(iv) Central Bureau of Investigation (CBI) has been 
empowered under the Wildlife (Protection) Act, 
1972 to apprehend and prosecute wildlife 
offenders. 

(v) Government of India has set up Regional and 
Sub-regional Offices for wildlife preservation in 
major export and trade centres of the country 
to prevent smuggling of wild animals and their 
products. 

(vi) Financial and technical help is provided to the 
States under various Centrally Sponsored 
Schemes, Viz. Project Tiger, Project Elephant 
and Development of National Parks and 
Sanctuaries for enhancing the capacity and 
infrastructure of the States for providing effective 
protection to wild animals. 

(vii) A National Wildlife Action Plan 2002-16 was 
adopted by the Indian Board for Wild Life under 
the chairmanship of Prime Minister in January 
2002. The plan outlines the strategy for 
conservation and protection of wildlife in the 
country. 

(viii) Government of India is a signatory to many 
international conventions concerning biodiversity 
conservation and control of illegal trade in wild 
flora and fauna. 

(ix) Bilateral agreements have been signed with 
Nepal and Republic of China for controlling trans-
boundary illegal trade in wildlife. 

(x) A Global Tiger Forum of Tiger Range Countries 
has been created for addreSSing international 
issues related to tiger conservation. 

[Trans/ation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, hon. 
Minister in his reply has accepted that he is aware of 
poaching of animals, and trade of their parts, products 
and derivatives, but he has made no mention of steps 
taken by the Government. He has also stated that this 
trade is illegal and is done secretly. Annexure-I contains 
year-wise details. It indicates decline in the said activities. 
I would like to know if the Government are not aware of 
route of said illegal trade then how it has obtained details 
in this regard? Further, he has stated that Wild Life Crime 
Cell has already been set up. I would like to know about 
its role and role played by it 80 far to check the said 
crimes? Please give details in this regard. 

MR. SPEAKER: The Question Hour is for brief 
pointed answer. 
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SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, 
poaching of animals and their Illegal trade is a global 
problem and we are also victim of it. Our neighbouring 
countries are also affected by it. Annexure-I contains steps 
taken by the Government to check such crimes and the 
legal provision in this regard. The Government have 
authorised CBI to check wild life crimes and their 
investigation. In addition, we have also set up regional 
offices. The Govemment have asked for setting up of 
Task Force under Project Tiger and Project Elephant on 
intemational borders. The Government have signed several 
conventions and Mous. We are going to hold a conference 
under CITESKISE In March, 2004, wherein a strategy 
would be evolved to minimise such crimes. We have 
also created a cell in my Ministry. He has asked about 
it. I, myself do agree that we have not taken adequate 
desired steps. The Government are considering it 
seriously. As far as his suggestion regarding creation of 
a bureau under Multi Disciplinary Narcotics Control Bureau 
to check wild life crimes is concerned, it is under 
consideration of the Government. But I cannot give him 
any commitment in this matter. 

SHRI PRABHUNATH SINGH: Mr Speaker, Sir, hon. 
Minister has made a mention of Annexure-I. I want to 
know about the steps taken by the Govemment under 
serial No. VI of the Annexure-II to the reply, he has 
stated that-Financial and Technical help is provided to 
the States under various centrally sponsored schemes 
viz, Project Tiger,. Project Elephant and Development of 
National Parks and Sanctuaries for enhancing the capacity 
and infrastru~ of the States for providing effective 
protection to wild animals. I would like to know as to 
how much money has been allocated to Bihar, including 
funds sought by the Government of Bihar out of the said 
pool of funds and how much of the allocated funds have 
actually been released. Under serial No. IV, he has stated 
that CBI has been authorised to deal with offenders. In 
this regard, I would like to know about number of oriminals 
against whom CBI has taken action? Please give a 
detailed information in this regard. 

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, the 
Government have allocated Rs. 23 lakhs and 65 thousand 
to Bihar during 2003-04 for development of national parks 
and sanctuaries. We have allocated funds to Bihar in 
accordance with the proposal received from them. Under 
State-wise Reserve Fund for Reserve Tiger, Central 
Government have allocated Rs. 50 lakh to Bihar during 
2003. Secondly, we have no other proposal. We would 
consider if any proposal from Bihar is received. 

SHRI PRABHUNATH SINGH: Please teR-how many 
cases have been detected by CBI? ... (lntemJptions) 

(English} 

MR. SPEAKER: Question Hour is over. I am deeply 
grateful to the hon. Members for their kind co-operation. 
We had a very effective Question Hour today. The co-
operation received by the Chair Is deeply appreciated. I 
also compliment many new hon. Members who have put 
their supplementary questions very well and the Ministers 
for their pointed replies. 

WRITIEN ANSWERS TO QUESTIONS 

(TfBnslstion} 

Abolition of Child Labour 

*163. SHRI BRAJESH PATHAK: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the State Governments are implementing 
the policy formulated by the Union Govemment with 
regard to abolition of child labour and the verdict of the 
Hon'ble Supreme Court passed in this regard in 1986; 

(b) if so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the Union Government has taken any 
steps to implement the policy with regard to abolition of 
child labour; and 

(e) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir, 

(b) Government of India enacted the Child Labour 
(Prohibition & Regulation) Act in 1986. The National Policy 
on Child Labour formulated by the Union Government in 
1987 flows from this Act. The State Governments are 
implementing this policy as well as the verdict of the 
Hon'ble Supreme Court in Writ Petition (Civil) No. 465186 
on 10.12.1996. The Hon'ble Court, in its jUdgment, had 
given directions regarding the manner in which the 
children working in the hazardous occupations are to be 
withdrawn from the work and rehabilitated as also the 
manner in which the working conditions of the children 
working in non-hazardous occupations are to be regulated 
and improved upon. The status of the implementation 0' 
Hon'ble Court's directions is periodically obtained from 
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State Governments and the compliance of the same is 
reported to the Hon'bla Court in the form of affidavits 
filed by the Ministry of Labour and Employment from 
time to time. 

(c) Does not arise. 

(d) and (e) The National Policy on Child Labour 
envisages a sequential action-oriented approach for the 
abolition of child labour starting with children working In 
most hazardous occupations to covering all forms of child 
labour. In keeping with this Policy, the National Child 
labour Project (NCLP) Scheme was initiated in 12 districts 
with the objective of withdrawing & rehabilitating children 
working in identified hazardous occupations and 
processes. This Scheme was extended to cover 100 
districts in 13 Slates by the end of the 9th Plan. This 
has now .been expanded to cover 250 districts in 
20 States in the 10th Plan. Besides this, the Government 
of India has also been increasing the number of 
hazardous occupations and processes listed under the 
Child Labour (Prohibition and Regulation) Act, 1986 to 
cover larger number of working children under its 
rehabilitation scheme. 

The strategy in the 10th Plan would be to ensure 
that all working children below 9 years of age win be 
directly put into schools under the Sarva Shiksha Abhiyan 
Scheme of the Ministry of Human Resource Development. 
Older children in the age group of 9-14 years will be 
mainstreamed into formal schools after passing through 
the bridging school mechanism. Mid-day meal, Stipend, 
vocational training an·d health checks are essential 
components of the scheme. Under the 10th Plan, a 
greater emphasis is being laid upon convergence of NCLP 
scheme with the on-going developmental schemes of 
various Ministries/Departments for benefiting the working 
children and their families. 

[English} 

Improvement In Fel 

"164. SHRI GANESH PRASAD SINGH: 
SHRIMATI MANORAMA MADHAVRAJ: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to atate: 

(a) whether the Government has decided to appoint 
the intemational consultancy MIs Mc Kinsey to draw 
restructure plan of Food Corporation of India (Fel): 

(b) if so, the details thereof indicating. the terms and 
conditions and expenses incurred; 

(c) whether two study reports, one by Abhijit Sen 
Committee and other by Hyderabad based Administrative 
College are already pending with the Government; 

(d) if so, the main recommendations made therein; 
and 

(e) the current status of these reports? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Government 
has approved the appointment of Mis. Mc Kinsey & Co. 
by the Food Corporation of India (FCI) to conduct a study 
with the objective of bringing about major improvements 
in the functioning of the FCI to control inefficiencies that 
increase the food subsidy burden. 

(b) The study will be conducted in two phases of 
three months each at a total cost of Rs. 4.8 crore. 

(c) to (e) The Administrativ,e Staff College of India, 
Hyderabad (ASCI) submitted its Report in May 2001 while 
the High Lever Committee on Long Term Grain Policy 
(HLC) chaired by Prof. Abhljlt Sen submitted its Report 
in July, 2002. 

The focus of the ASCI study was on the reduction 
in the coat of acquisition and distribution of foodgrains. 
while the terms of reference of the HLC was on the 
review of the existing Minimum Support Price (MSP) 
regime, functioning of the Public Distribution System 
(PDS). grain policy and allocation of foodgrains for rural 
development and other welfare programmes, etc. 

The main recommendations made by the two studies 
are given at statement-I and II respectively. 

The Government has examined all the 
recommendations of both the Reports and have taken 
appropriate decisions relating to them. 

StIItsmtNIt-l 

Main RtJCOfT1msndsfions mads in If1s stutly !8pOIt by 
Ihs Adminislrslivs SIaH CoI/egtJ of India (ASCI) 

1. The FCI should not purchase paddy at all but 
rely on the levy route. 
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2. A High Level Convnittee should detennine the 
future policy with reference to use of gunny bags 
or HOPE PP bags. 

3. The procurement of paddy under relaxed 
specifications of paddy should not be FCl's job 
for disaster management. 

4. MSP operations should be confined to quantity 
of foodgrains required for various schemes and 
buffer requirements. 

5. The States should develop their own 
procurement system and depend on Government 
of India only for financial support. 

6. The foodgrains storage system should be 
modernized and CAP storage should be 
discontinued. 

7. The Government of India should allocate 
foodgrains instead of financial resources to State 
Governments for rural development. 

8. Administrative cost of FCI should be reduced 
by rationalizing rules, regulations and use of IT. 

9. Financing of buffer stocks should be done 
through Government of India grants rather than 
through borrowed funds from banks. 

10. Hlgh cost departmental labour must be 
'~'.nsed with. 

11. There is need for FCI to take tough decisions 
on purchases at Minimum Support Prices, 
Central Issue Prices, size of procurement and 
domestic foodgrains surplus. 

12. FCI operations should be unbundled and 
procurement, storage and distribution should be 
separated. 

13. The Fel should only maintain warehouses and 
silos at strategic locations and hold the national 
buffer stocks. 

14. The Arhtiya Commission should be discontinued. 

15. The State Governments should be encouraged 
to do procurement at their respective States and 
fix procurement prices. 

16. An MOU should be signed between Government 
of India and FCI providing for rigid cost 
budgeting and thereafter full operational 
autonomy should be allowed to the FC!. 

17. The tenn of the Chainnan as well as Managing 
Director, FCI should be for 5 years. 

18. Special measures should be taken to diverslfy 
agriculture, especially in Punjab and Haryana. 

19. The private sector and multinational corporations 
should be encouraged to participate in foodgrains 
market. 

Mllin RtICOIT1IT1Bf1dItions of the high /tIVtlI committee on 
long /snn grain policy 

1. Minimum Support Prices (MSPs) should be fixed 
on the basis of C2 cost of production (i.e. all 
costs Including imputed costs of family labour, 
owned capital and rental on land) in more 
efficient regions. 

2. The Central Govemment should pay a maximum 
of 4% of taxes and levies on the MSP under 
MSP purchases. 

3. FCI should withdraw from procurement in States 
like Punjab and Hervana and redeploy its 
manpower in East and Central India. 

4. The scheme of decentralized procurement must 
be improved and made more attractive to the 
State Governments. 

5. FAq nonns should be adhered to strictly in all 
purchases of grains by the FCI. 

6. All levy orders on rice millers should be 
removed. 

7. Along with MSP correction to the C2 level, the 
State Governments should be given a 
compensation package, which It could use for, 
inter alia, crop diversification. 

8. There should be an Immediate shift to unified 
POS with Central Issue Prices being fixed on 
the basis of acquisition cost. 

9. There is need for the FCI to change the way in 
which It conducts its business to enable faster 
commercially oriented decision making. 

10. The Govemment should Introduce a major food 
based employment programme. 

11. There should be a stable and predictable poUcy 
regarding open market sales. 
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12. Exports of foodgrains should be entirely on 
private account. All subsidies should be at the 
point of export rather than at the point of sale 
from the public stocks. 

13. All stocks of 3 years old grain bought under 
relaxed specifications should be sold immediately 
on commercial terms. 

/Translation} 

New National Environment Policy 

'165. SHRI NIKHIL KUMAR CHOUDHARY: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government has issued a draft report 
on New National Environment Policy; 

(b) if so, the salient features thereof; 

(c) whether some States including Uttar Pradesh have 
raised certain objections on the issue; 

(d) if so, the details thereof and the reaction of the 
Government thereto; 

(e) whether proper attention and care has been taken 
for Scheduled Tribes under the new policy; 

(f) if so, the details thereof; and 

(g) the steps being taken by the Government to 
implement the "National Environment Policy" effectively? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The Ministry of Environment and Forests 
(MoE F) has prepared a draft 'National Environment Policy' 
(NEP) and made it publicly available for comments in 
August, 2004. 

(b) The draft NEP is a response to our national 
commitm~~~,.,.;\a clean environment, mandated in the 
constitutf.,jl;liJrecognizes that maintaining a healthy 
environmenr1f not the State's responsibility alone, but 
also that of every citizen. The NEP is also intended to 
help realize sustainable development by mainstreaming 
environmeriCIIII concerns in all development activities. It 

briefly describes key environment challenges curren1ly and 
prospectively facing the country, the objectives of 
environment policy, normative prinCiples underlying policy 
action, strategic themes for intervention, broad indications 
of the legislative and institutional development needed to 
accomplish the strategic themes, and mechanisms for 
implementation and review. 

(c) and (d) Responses on the draft NEP, both written 
and oral, have been received from several States including 
Uttar Pradesh. These are in the nature of suggestions 
and comments. The MoEF has had consultations with 
various stakeholders which include State Governments, 
Ministries of Central Government, Industry Associations, 
Voluntary Organizations, Research institutions etc., and 
would give due consideration to the comments/suggestions 
received while finalizing the NEP. 

(e) Yes, Sir. 

(f) Some of the important measures envisaged in the 
draft policy for the benefit of 10caVtribai communities are 
as under: 

• Legal recognition of the traditional community 
rights of the forest dwelHng tribes; 

• Promotion of site specific eco-development 
programmes in fringe areas of Protected Areas 
(PAs) to restore liveHhood and access to forest 
produce; 

• Formulation and adoption of an internationally 
recognized system of legally enforceable SU/~ 

g6neris intellectual property rights for 
ethnobiology knowledge, for the benefits of local 
communities; 

• Multistakeholder partnerships for enhancing the 
forest cover of the country, and 

• Multistakeholder partnerships for restoring 
degraded wildlife habitats and promotion of eco 
tourism with involvement of forest communities. 

(g) Steps to implement the NEP will be taken only 
after it is finalized. The Draft NEP provides for annual 
review of implementation of the policy by the Cabinet 
Committee on Economic Affairs (CCEA), and review and 
revision of the policy every three years. 
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(English} 

Boost to FPI 

'166. 3HRI Y.G. MAHAJAN: 
SHRI PRADEEP GANDHI: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government is contemplating any 
scheme to promote the food and agro·processing 
industries; 

(b) if so, the details thereof; 

(c) the amount likely to be spent by the Government 
in this process; 

(d) whether the Government has conducted any 
survey to establish food and agro processing industries 
in some States of the country; and 

(e) if so, the details of the survey reports thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (e) Plan Schemes have already 
been formulated and implemented to provide financial 
assistance for establishment and modernization of food 
processing unIta, creation of infrastructure, support for R 
& D, huma,\'<tesource development besides other 
promotional measures to encourage development of food 
processing industries. 

The rate of assistance for establishment/modernization 
of food processing units is 25% of the cost of plant & 
machinery and technical civil works subject to maximum 
of Rs. 50 lakh in general areas and 33.33% of the project 
cost subject to a maximum of Rs. 75 lakh in difficult 
areas. The other major scheme of food parks provides 
for assistance up to Rs. 4.00 crore, for specified common 
facilities at the rate of 25% and 33.33% of project cost 
in the general and difficult areas respectively. An amount 
of Rs. 110 crore has been allocated for expenditure under 
the said schemes during 2004·05. Recently, in order to 
give boost to growth FPI sector the Government of India 
has announced on 8th July 2004 in Parliament to allow 
under Income Tax Act, deduction of 100% of profit for 
five years and 25% of profits for the next five years in 
case of new agro processing industries set up to process, 
preserve and package fruits and vegetables. Present 
excise duty of 16% on dairy machinery has been fully 

waived for promotion of dairy processing industries. ExcIse 
duty on meat, poultry and fish has been reduced from 
16% to 8%. excise duty on food grade hexane used in 
edible oil industry has been reduced from 32% to 16%. 

State Govemments have already been advised to 
undertake comprehensive surveys/studies so as to 
facilitate formulation of food processing poliCies and an 
action plan for development of food processing industries. 
Accordingly, the Government of U.P. had assigned a 
study. A report on the master action plan has been 
submitted. 

[Trsns/atlon} 

Minimum Support Price of Paddy 

'169. SHRI HANSRAJ G. AHIR: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

WUI the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the farmers organizations in the country 
have demanded from the Union Govemment to take into 
account the cost price while fixing the Minimum Support 
Price (MSP) of paddy; 

(b) if so, whether the Government has issued any 
guidelines to the Commission for Agricultural Costs and 
Prices (CACP) In this regard; 

(c) the details of the MSP fixed for the paddy 
alongwith its cost price during 2004-05. State-wise; 

(d) the reasons for fixing MSP of paddy at lower 
level than its cost price; 

(e) the steps taken or proposed to be taken by the 
Government to fix the MSP In conformity with cost price; 
and 

(f) the details of target fixed for the procurement of 
paddy? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) In 
its exercise concerning price policy, the Commission for 
Agricultural Costs & Prices (CACP) is guided by the Term 
of Reference laid down by the Government, which are 
given at statement I. According to the Terms of Reference, 
CACP is to advise on the price policy of crops covered 
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under MSP with a view to evolving a balanced and 
integrated price structure In the perspective of the overall 
needs of the economy and with due regard to the interaelS 
of the products and consumers. While formulating the 
price policy for agriculture commodities, the CACP consults 
various States and stake holders, including farmers and 
their organizations. 

(c) to (e) MSP of Paddy (common) has been fixed 
at Rs. 560 per quintal while for Paddy (Grade A) MSP 
has been fixed at Rs. 590 per quintal. State-wise projected 
cost of production for 2004-05 is given in statement II. 
As may be seen from the statement II, the MSP is lower 
than the weighted average C2 cost (actual expenses 
incurred in cash and kind, rent for leased-in land and 
imputed value of wages of family labour, rent for owned 
land and interest on fixed capital) in three States namely 
Haryana. Kerala and Madhya Pradesh. As regards, A2 
+FL cost (actual expenses In cash and kind incurred in 
production + rent paid for leased-in-Iand + imputed value 
of family labour) MSP is higher in all States except Kerala. 
In regard to Kerala, the high cost mainly reflects the 
exceptionally high labour cost in that State. 

The main objective of price policy for agricultural 
produce is to ensure remunerative prices to the growers 
for their produce. With a view to encourage higher 
investment and production, and to safeguard the interests 
of consumers by making available supplies at reasonable 
prices, Government announces each season Minimum 
Support Prices for major agricultural commodities. The 
MSPs are uniform throughout the country. Since MSPs 
do not necessarily exceed the weighted average C2 cost 
in respect of all crops/States, the price policy seeks to 
ensure that the A2+FL cost is covered by MSP in high 
costlless endowed States. 

(f) No target for procurement of paddy Is set. 
However, in the meeting of Food Secretaries of State 
Governments held by the Department of Food & Public 
Distribution on 18th August. 2004 it was tentatively 
estimated that the total procurement of rice in 2004-05 
would be 22.5 million tonnes. 

Tsnns of Rsfsrsnce of CACP 

The Terms of Reference of the Commission were 
framed as.r: 

1. To advice on the price policy of paddy, rice, 
wheat, jowar, bajra, maize, ragl, barley, gram, 
tur, moong, urad, sugarcane, groundnut, 

soyabean, sunflower seed, rapeseed and 
mustard, cotton, jute, tobacco and such other 
commodities as the Government may indicate 
from time to time with a view to evolving a 
balanced and integrated price structure in the 
perspective of the overall needs of the economy 
and with due regard to the interests of the 
producer and the consumer. 

2. While recommending the price policy and the 
relative price structure, the Commission may 
keep In view the following: 

• The need to provide incentive to the producer 
for adopting improved technology and for 
developing a production pattern broadly in the 
light of national requirements; 

• The need to ensure rational utilization of land, 
water and other production resources; 

• The likely effect of the price policy on the rest 
of the economy, particularly on the cost of living, 
level of wages, industrial cost structure. etc. 

3. The Commission may also suggest such non-
price measures as would facilitate the 
achievement of the objectives set out in 1 above. 

4. To recommend from time to time, in respect of 
different agricultural commodities, measures 
necessary to make the price policy effective. 

5. To take into account the changes in terms of 
trade between agricultural and non-agricultural 
sectors. 

6. To examine, where necessary, the prevailing 
methods and cost of marketing of agricultural 
commodities in different regions, suggest 
measures to reduce costs of marketing and 
recommend fair price margins for different stages 
of marketing. 

7. To keep under review the developing price 
situation and to make appropriate 
recommendations, as and when necessary, 
within the framework of the overall price policy. 

8. To undertake studies in respect of different crops 
as may be prescribed by Government from time 
to time. 

9. To keep under review studies relating to the 
price policy and arrangements for collection of 
Information regarding agricultural prices and other 
related data and suggest improvements in the 
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same, and to organize research studies in the 
field of price policy. 

10. To advice on any problems relating to agricultural 
prices and production that may be referred to It 
by Govemment from time to time. 

The Terms of Reference of the Commission given 
above were issued on 5th March, 1980 after modifying 
and expanding the Terms of Reference Issued initially at 
the time of setting up Agricultural Prices Commission 
(APC) on 8th January 1965. From the year 1995-96 
onwards, niger seed and sesamum were included under 
the Minimum Support Price (MSP), In addition to the 
edible oil seeds already covered by the Commission. 
Similarly, during 2001-02, the Govemment enhanced the 
Terms of Reference of the Commission by including one 
additional commodity, namely, lentil (masur). 

State-wise Cost of pmduction of paddy for 2004-05 

(Rs. Per quintal) 

State C2 Cost A2+FL Cost 

Andhra PradeSh 557 378 

Assam 542 416 

Bihar 505 362 

Haryana 631 430 

Kamataka 551 412 

Kerala 764 633 

Madhya Pradesh 627 438 

Orissa 544 413 

Punjab 442 287 

Tamil Nadu 589 442 

Uttar Pradesh 462 328 

West Bengal 556 425 

Weighted Agerage 531 384 

{English} 

Under-utilleation of Storage C8p11clty 

*170. SHRI SURAVARAM SUDHAKAR REDDY: wm 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether public sector godowns are being uncler-
utilized resulting in huge losses; 

(b) if so, the details of capacity utilisation of these 
godowns alongwith the losses incurred during the last 
three years, year-wise and State-wise; 

(c) whether under-utilization of these godowns have 
rendered a number of workers jobless; 

(d) if so, the details thereof, State-wise; and 

(e) the steps taken to rehabilitate these workers? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
The Food Corporation of India (FCI) and Central 
Warehousing Corporation (CWC) own and manage 
godowns in the country. 

The FCl's godowns are maintained for procurement 
of foodgrains, buffer stocking and for the Public 
Distribution System. The utilization of the godowns by 
the FCI varies according to the procurement pattem and 
lifting performance of various States. The capacity 
utilization of the FCl's godowns at present Is 42 percent. 

The CWC's godowns are used for both storing 
foodgrains and other commodities and are managed on 
commercial lines. The capacity utilization of the godowns 
of the CWC at present is 64 percent. The CWC has 
been consistently eamlng profits In the last three years. 

(c) No, Sir. 

(d) and (e) Do not arise. 

Conference on Inter-.tate Water Dispute. 

*171. SHRI MOHAN RAWALE: 
SHRI K.S. RAO: 

Will the Minister of WATER RESOURCES be pleased 
to state: 
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(a) whether a two day Conference of Chief 
Secretaries, Principal Secretaries (Irrigation) and Command 
Area Authorities of States and Union Territories was held 
at New Delhi recently to discuss issues relating to inter-
State water disputes; 

(b) if so, the details of discussions held in the 
Conference alongwith the outcome thereof; 

(c) whether any new strategy has been formulated 
to resolve the inter-State water disputes; and 

(d) if so, the details thereof? 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIYA RANJAN DASMUNSI): (a) A two day Conference 
of Chief Secretaries, Principal Secretaries (Irrigation and 
Water Resources) and Command Area Development 
Authorities of States and Union Territories was held at 
New Delhi during August 2-3, 2004 to discuss various 
Issues related to water resources development and 
management. The matter relating to inter-State water 
disputes was not on the agenda of the Conference. 

(b) to (d) Do not arise. 

Reduction In Transportation Coat 

·172. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the steps taken by the ~nion Government to 
reduce the cost of transportation of foodgrains frorn point 
of production to point of consumption; 

(b) whether policy of food production according to 
local needs would be adopted to reduce the cost of 
transportation; 

(c) if so, whether the Government has studied the 
food consumption pattern in various parts of the country; 

(d) if so, whether food security would be henceforth 
calculated on regional rather than national level; and 

(e) if so, the details thereof? 

THE ~'NISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) To reduce 
the cost of transportation of foodgrains, the Food 
Corporation of India has taken the following rnajor steps:-

(i) Transportation of foodgrains to consuming States 
from the nearest procurement States. 

(ii) Minimization of transit losses. 

(iii) Reduction in handling expenses, both at the 
loading and unloading points. 

(b) To encourage procurement in non-traditional 
States, the Government has introduced the systern of 
decentralized procurement of foodgrains by State 
Governments in 199.1. This system enables procurement 
of foodgrains varieties to suit local needs. 

(c) Yes, Sir. 

(d) and (e) The Government of India makes an 
assessment of the foodgralns requirement and availability 
at the national level, as there are no restrictions on the 
movement of foodgrains within the country. For food 
security and for meeting the requirements of Targeted 
Pubic Distribution System and other we"are schemes, 
the Government of India has fixed buffer norms for the 
country. 

Payment of Transportation Charge. 

*173. SHRI RAM KRIPAL YADAV: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has any plan to provide 
transportation charges for transporting foodgralns from 
point of production to point of distribution; 

(b) if so, the extent of additional expenditure likely to 
be Incurred; 

(c) the benefits likely to accrue as a result thereof; 

(d) the details of persons likely to be benefited from 
this scheme; and 

(e) steps taken to check the nexus between 
unscrupulous officers and middlemen? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
The Government of India is already reimbursing the Food 
Corporation of India (FCI) for the transportation of 
foodgrains from procurement regions to all its base depots. 
In respect of the States undertaking \ decentralized 
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procurement also. transportation chargH are being 
reimbursed as per actuals. from the procurement centres 
to the main distribution centres. 

(c) and (d) Do not arise. 

(e) Over 90% of the transportation of foodgrains is 
undertaken through the Railways. The balance quantity 
is transported through road. which is done through 
handling and transport contractors of the FCI who are 

t.~'Ppolnted on the basis of a. transparent and open bidding 
": •..• .1stem. The FCI also hal In place an effective vigilance 
~~. . 
:J)~'J*,inery to check malpractICes. 

[Translation} 

Conversion of Sarren Land Into Cultivable Land 

*174. DR. CHINTA MOHAN: 
SHRI RAJIV RANJAN SINGH uLALAN": 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether any scheme has beenformulatect to 
convert entire barren and waste land Into cultivable land 
in the country; 

(b) if so, the total targeted land to be converted Into 
cultivable land during the Tenth Five Year Plan; 

(e) the total amount estimated to be required for the 
implementation of the scheme in Its entirety; and 

(d) the total allocation made for the scheme during 
the Tenth Five Year Plan? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Wasteland 
is described as "degraded land which can be brought 
under vegetative cover with reasonable effort. and which 
is currently under-utilized or land which is deteriorating 
for lack of appropriate water and soil management". 
Barren land is one of the categories of the wastelands, 
which cannot be brought under cultivation economically. 

As per Wastelands Atlas' published by Government 
of India, Ministry of Rural Development. an area of 63.852 
million ha. is wasteland. Government of India is 
implementing various schemes/programmes for 
development of degraded lands including wastelands. 
namely: 

1. National Watershed Development Project for 
Rained Areas (NWDPRA). 

2. Soli Conservation for Enhancing Productivity of 
Degraded Lands in the Catchments of River 
Valley Project and Flood Prone River (RVP & 
FPR). 

3. Reclamation of Alkali Soil (RAS). 

4. Watershed Development Project in Shifting 
CuHivation Areas (WDPSCA). 

5. Drought Prone Area Programme (DPAP). 

6. Deeert Development Programme (DDP). 

7. Integrated Wastelands Development Programme 
(IWDP). 

8. Reclamation of Waterlogged Areas (RWLA), 

9. Integrated Afforestation & Eco-Oevelopment 
Project Schemes (IAEPS). 

10. National Project on Development & Use of Blo-
fertilizer (NPD&UB). 

11. National Project on Organic Farming (NPOF). 

(b) and (c) The Working Group on Watershed 
Development. Ralnfed Farming and Natural Resources 
Management for Tenth Five year Plan. constituted by 
Panning Commission has suggested a perspective plan 
for development of 88.5 million ha. of degraded land in 
20 years with an estimated cost of Rs. 72750.00 crore. 
Out of this an area of 15.00 million ha. of degraded 
land. including wasteland has been suggested for 
development during Tenth Five Year Pan with an 
estimated cost of Rs. 9000.00 crore. 

(d) An amount of Rs. 6480.00 crore has been 
allocated for development of 21.43 minion ha. of degraded 
land including wasteland through various watershed 
development schemes/programmes during Tenth Five Year 
Plan. 

Policy on Milch Cattle 

*175. SHRI SUSHIL KUMAR MODI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government has decided to import 
milch cattle of improved breed; 

(b) If so, the details thereof; 
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(c) whether a scheme has been formulated to 
distribute these cattle among the poor and Scheduled 
Castes and Scheduled Tribes people; 

(d) if so, the details thereof and the action proposed 
to be taken in this regard: 

(e) whether the Government has made any policy 
regarding milch catle; and 

(f) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) No Sir. 

(b) to (d) Question does not arise. 

(e) and (f) All the States have their own breeding 
policy for milch cattle as per the requirement of each 
State. The Department of Animal Husbandry & Dairying, 
Govemment of India has a scheme called National Project 
for Cattle and Buffalo Breeding. The scheme is being 
implemented by the States since October 2000 for the 
development of milch cattle in the country with a major 
focus on genetic upgradation and the development of 
indigenous breeds. 

Impact of UberaUHd Import. of Agricultural 
Products 

·176. SHRI B. VINOD KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has conducted any study 
on the impact of liberalized imports of agricultural products 
on Indian agriculture sector; 

(b) If so, the details thereof: 

(c) the steps the Government proposes to take to 
safeguard the interests of Indian farmers; and 

(d) the steps proposed to be taken to increase the 
competitiveness of Indian farmers, so as to face the 
challenges of agricultural imports effective~? 

I':' 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
There has been no comprehensive study on the Impact 
of liberalized imports of agricultural products on Indian 
Agriculture. However, some quick sectoral studies have 

been conducted to analyse the likely impact of liberalized 
imports on edible 0111. The studies suggest that 'onnulation 
of poliCies in respect of calibration of Import duties on 
edible oils, application of new technology to increase 
production and productivity In oil sector and provision of 
marketing support to oilseed fanners should be linked to 
the Indian proposals in the WTO Agriculture negotiations. 
Recently the Government has brought out a study entitled 
'State of the Indian Farmer: A MIUennium Study', as a 
part of which "Globallsation and Agricultural Liberalisalion 
In India" has also been Itudled. Baled on various 
measures of import and export competitiveness, the study 
concludes that most of the Important agricultural 
commodities in India are competitive and that India can 
withstand competition from abroad with respect to the 
import of most of the crops, at the current levels of 
tariffs. 

(c) and (d) In order to ensure that the farmers of the 
country are not put to any hardship, the Government has 
put in place a suitable mechanism for monitoring the 
import of sensitive itema and is committed to providing 
acleq:Jate protection to the dorneatic producers by resorting 
to various WTO compatible me.su,... which Include 
appropriate caHbration of applied tariffs within the bound 
levels and safeguard action under certain specified 
circumstances. 

As a sequel to these measures, import duties on a 
number of items Including edible oils (both crude and 
refined), tea, coffee, copra and coconut, wheat, rice, 
maize, edible oils, pulses, spices, arecanut and apple 
have been increased in the last 5 years. Further, the 
Government is also implementing a number of 
development programmes to Increase the competitiveness 
of the Indian farmer. These include introduction of 
Improved farming technology, improved availability of 
inputs including water, credit and fertilizer and price 
support through the Minimum Support Price (MSP) 
scheme and Market Intervention Scheme (MIS). 

Major and Medium Irrigation Projects 

·177. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether execution of major and medium irrigation 
projects in States including Orissa are being taken up 
through extemally aided schemes like Japan Bank for 
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International Cooperation (JBlC), World Bank and Internal 
assisted scheme. of Accelerated Irrigation Seneflt 
Programe (AIBP) and National Bank for Agriculture and 
Rural Development (NABARD): 

(b) if so. the details thereof; 

(c) the quantum of additional irrigation potential 
increased during the current year from such extemal 
assistance; 

(d) the details of projects completed by such 
agencies; and 

<e) by when the remaining projects are likely to be 
completed? 

Description 

(a) Number of 
Schemes supported 

(i) Total 

(ii) Or!ssa 

(b) Number of 
schames 
cornpltlled: 

(i) Total 

(ii) Orissa 

Wortd 
Bank 

42 

5 

37 

5 

The actual irrigation potential created through a 
specific project can be assessed only after oompletlon of 
the project. Additional Irrigation potential created by the 
project are not assessed on year to year basis as 
the projects are implemented during a period of many 
years. 

The projects are to be executed as per the 
impl~mentation schedule. However. completion of the 
projects depends upon the promptness with which the 
State Governments provide funds and priority to the 
project. 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIYA RANJAN DASMUNSI): (a) to (e) Some of the 
major and medium irrigation projects are being 
implemented with. as.lstance from external funding 
agenciee like Japan Bank for International Cooperation 
(JBIC) and Wortd Bank. Central Loan Assistance Ie al80 
provided to the various States under Accelerated Irrigation 
Benefit Programme (AIBP). for completion of on-going 
prOjects. The National Bank for Agrlcutture and Ruraf 
Development (NABARD) under the Ministry of Finance 
allo provides financial aSllstance to State Governments 
to some extent In the irrigation aector. 

The detalle In reaped of aeetstance provided for major 
and medium Irrigation project by various agencies and 
under programmes mentioned above with specific 
reference to projects In Orlasa Is 88 under. 

Japan Bank for 
Intemalional 

Cooperation (Jele) 

5 

3 

2 

2 

/Tf'IIns/stionj 

Accelerated Irrigation 
Benefit Programme 

(A/BP) 

181 

17 

32 

Nil 

National Bank for 
Agriculture and 

Rulli Development 
(NABARD) 

452 

37 

233 

25 

Re .. rch and Development Work In 
Agrlculturel Sector 

*178. SHRI SURESH CHAN DEL: 
PROF. CHANDER KUMAR: 

WUI the Minister of. AGRICULTURE be plea8ed to 
state: 

(a) the annual income earned by the Government 
from the gross agricultural production In the country; 
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(b) the percentage out of that spent by the 
Govemment on the r ... arch and development work In 
the agricultural sector; 

(c) the defal. of the last three years In this regard. 
year·wise; 

(d) whether various committees have recommended 
to spend at least one percent of it; and 

(e) if 80. the action taken by the Govemment to 
implement these recommendations? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Separate 
data on annual income from agriculture .ector to the 
Government Is not generated. However. the value of 
output from agriculture and anted sectors including flsherl. 
and fo .... try Ie As. 622164 orore during 2002..()3 at current 
pric... The agricultural GOP accounts for Ft.. 509907 
crore. wher.... the overall GOP la computed 88 RI. 
2249493 crore. The Agriculture and Allied lector contrtMe 
22.87% to overall GOP. (Source: National Accountl 
StatistICs 2004. CSO) 

(b) and (c) During last three years i.e. 2001·02, 2002· 
03 and 2003·04 the total amoun~ allocated to Department 
of Agricultural Reaearch and Education works out to RI. 
4398.77 crore. The amount aUooated on R&D during 
2002·03 was Rs. 1498.80 crore which II 0.29% of the 
Agricultural GOP and 0.066% of overall GOP at current 
prices. The year·wlse delalla are 88 under: 

Year % of Department of Agricultural 
Reaearch and Education 
allocation w.r.t. AGOP at 

current prices 

2000-01 0.30% 

2001·02 0.27%", 

2002·03 0.29% 
""'~' ~·r,.;~· ! '. '%. 

(d) The Parliamentary Standing Committee on 
Agriculture and the X Plan Working Group on ~ricuitUral 
Research and Education constituted by lannlng 
Commissi., have recommended to allocate at least 1% 
of AGDP on agricultural research and education. 

(e) The relevant recommendations of thele 
Committees were sent to Planning Comrtlisslon and , 

Mlnlatry of Finance for their co'-deration, after which 
Department of Agricultural Reaearch and Education has 
allo pursued the matter with them. 

/Engllsh} 

Bonded Labourer. 

-119. SHRIMATI MINATI SEN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Bonded Labour System still exists In 
the country; 

(b) If 10, the details thereof; 

(c) whether any preventive measures have been taken 
to free bonded labourers from such alavery; 

(d) 11 10, the details thereof; and 

(e) If not. the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) a~b) The 
Bonded Labour System haa been abolished by law 
throughout the country w.e.f. 24.10.1975 under the Bonded 
Labour System (Abolition) Act. 1978. Though the Incidence 
of bonded labour has been coming down steadily. 
however. Instances of Bonded Labour have been reported 
from leveral States. The number of bonded labourers 
rehabilitated during 2001-02 to 2003·04 is .. under: 

81. Name of StatelUTs No. of bonded Amount 
No. labourers spent on 

rehabilitated rehabilitation 
(Fls. In Islehs) 

2 3 4 

1. Bihar 467 48.70 

2. Haryana 28 0.51 

3. Punjab 69 6.90 

4. Maharaahtra 19 1.30 

5. Kamataka 1890 189.00 

6. Tamil Nadu 3844 '384.40 

7. Chhattisgarh 124 12.40 
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2 3 4 

8. Uttaranchal 5 0.50 

9. Uttar Pradesh 398 30.80 

10. Orissa 39 3.31 

11. Rajasthan 10 1.00 

12. Andhra Pradesh 1699 169.90 

Total 8592 855.72 

(c) to (e) $ensltlzatlon workshops for authorities 
dealing with the bonded labour are being held regularly 
by the National Human Rights Commission in close 
collaboration with the Central and State Govemments. 
Under the Act, the District and Sub-Divisional Magistrates 
have been entrusted with certain duties and responsi~ilities 
for taking punitive action against the offenders for violation 
of the provisions of the Act. As many as 2,66,905 bonded 
labourers have so far been freed from bondage and 
rehabilitated throughout the country since 1978 when the 
Centrally Sponsored Scheme for rehabilitation of bonded 
labour was launched. Prosecution has been launched in 
5576 cases for violation of the provisions of the Act 
throughout the country. 

Legislation to Regulate Ground Water 
, r,r'llb', ," 

"180. SHRI BACHI SINGH RAWAT "BACHDA": 
SHRI PRABODH PANDA: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment has drawn up any plan 
for conservation augmentation, elq)ioration and regulation 
of ground water in the country; ,~), 

:·iI) 
(b) if so, the details thereof; 

(c) whether the Govemment proposes to enact any 
legislation in this regard; 

(d) if so, the details thereof; 

(e) the average ground water level gone down during 
the Ninth Plan and Tenth Plan period so far, State-wise; 
and 

(f) the steps taken by the Union Govemment, States 
and local bodies In this regard? 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIYA RANJAN OASMUNSI): (a) and (b) Yel, Sir, The 
Central Ground Water Board (CGWB) , under the MinIstry 
of Water Resources has prepared a I'8p011 entitled ~ 
Plan for Artificial Recharge to Ground Wate"', which 
envisages recharge of 36453 Mltlion cubic Meter volume 
of surplus monsoon runoff, through construction of 39.25 
lakhs artificial recharge and roof top rain water harvesting 
structures. CGWB has implemented a Central Sector 
Scheme for Study of Recharge to Ground Water in the 
country during the VIII & IX Five Year Plans. The CGWB 
has also proposed a Centrally Sponsored Scheme at an 
estimated coat of Rs. 175 crores for Artificial Recharge 
to Groundwater and Rainwater Harvesting during the 
remaining part of the X Five Year Plan. The CGWB under 
its regular Annual Action Plan undertakes ground water 
exploration in various parts of the country. So far, it has 
drilled about 24000 wells for this purpose. As regards 
regulation of ground water in the country, the Central 
Ground Water AuthOrity (CGWA) constituted under the 
Environment (Protection) Act, 1988 has notified 11 critical 
areas on consideration of over-exploitation of ground water 
resources and 32 over-exploited areas for registration of 
ground water structures. In 673 over exploited and 425 
dark/critical areas In the country, State Pollution Control 
Boards and Ministry of Environment & Forests obtain No 
Objection Certificate (NOC) from CGWA for any new 
industry/projects. A pre-condition for any permission is 
the mandatory adoption of rain water harvesting system 
by the Industry/project for ground water recharge. On 
similar lines, other developmental projects located In 
Coastal Regulation Zone obtain NOC from CGWA as 
pre-requialte for environment clearance. The CGWA has 
issued directions to Group Housing Societies, Institutes, 
Hotels, Induatrles, Farm HOUS88 etc., in the notified areas 
of Deihl, Farldabad, Gurgaon and Ghazlabad to adopt 
rain water harvesting system. 

(c) and (d) Water being a State subject, suitable 
legislation to regulate utilisation of ground water has to 
be enacted by the State Governmenta/Union Territories. 
The Central Government has, however. circulated a Model 
Bill to regulate and control the development of ground 
water to all State GovemmentalUnlon Territories in 1970 
and re-circulated It In 1992 and again 1996 for adoption. 
So far 1he States of Anethra Pradesh, Goa, Kerala, Tamil 
Nadu and Union Territories of Lakshadweep and 
Pondicherry heve enact4ItI and Implemented the ground 
water legislation on the lines of Model Bm. 

(e) A long-term analysts of ground water levels by 
CGWB, during the years 1995-2004, Indicates decline In 
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ground water levels In some parts of dlstrict8 of various 
States of the country. The namee of these Stateeldletr1ct8 
having pockets of declining water level in the last 10 
years (1995-2004) are given in the enclosed statement. 

(f) The following steps have been taken by Union 
Govemment, States, Local bodies to remedy the situation:· 

(i) Circulation of Manual/Guidelines on Artificial 
Recharge of Ground Water to the States/Union 
Territories to enable them to formulate area 
specific artificial recharge schemes to check the 
declining trend of ground water levels. 

(II) Central Ministries/Departments of Railways, 
Defence, Posts, Telecommunications, Central 
Public Works Department and National Highways 
Authority of India have been requested to provide 
roof top rain water harvesting structures In the 
buildings under their control. 

(iii) States/UTa have been requested to provide 
water harvesting structures in buildings under 
their administrative control. 

(iv) All the States/Union Territories have been 
requested for advising the local bodies in their 
respective StatesiUnion Territories to allow rebate 
in property tax to persons, who adopt roof top 
rainwater harvesting in their premises. 

(v) CGWB has provided technical guidance on rain 
water harvesting to around 1800. agenCies, 
including State Government agencies, 
educational institutions, private entrepreneurs and 
individuals. 

(vi) L.aunchlng of a website on Roof Top Rain Water 
Harvesting (www.cgwblndla.com) to make 
aware and educate the public about various 
techniques of harvesting rainwater and store it 
for future use. 

(vii) Organisation of mass awareness programmes 
and training courses on rainwater harvesting and 
artificial recharge of ground water. 

(viii) Water conservation campaign has been launched 
keeping in view the various target groups like 
youth and children. women. farmers and 
villagers, policy and opinion makers. Publicity 
through print media, telecasting of spote on the 
television, broadcasting messages on radio. 
holding of seminara, workshops, conferences 
etc., have been undertaken for the purpose. 

(Ix) The Govemment of Gujarat has banned new 
tubewells in 54 talukas where there Is ove,-
exploitation of ground water. Metropolitan areas 
have notified rules under which no new buUding 
plan is approved without corresponding rain 
water harvesting structure and Department of 
Roads & Buildings has been directed to ensure 
that all major Govemment constructions have 
adequate rain water harvesting facilities. 

(x) The Govemment of Maharashtra has adopted a 
resolution to promote the scheme on rain water 
harvesting which provides that all houses should 
have provision for rain water harvesting without 
which house construction plan should not be 
sanctioned. 

(xi) The Government of Tamil Nadu has launched 
the implementation of rain water harvesting 
scheme on a massive scale in all Govemment 
buildings, private housesllnstitutions and 
commercial buildings in urban and rural areas. 

(xii) The Government of Nagaland has made 
provision of roof top rain water harvesting 
compulsory for all new Government buildings. 

(xiii) The Govemment of NCT of Delhi has issued 
instructions for setting up rain water harvesting 
systems in Government buildings. Moreover, the 
Ministry of Urban Development & Poverty 
Alleviation has amended Building Buy-laws, 1983, 
making provision for water harvesting through 
storing of water run-off Including rain water in 
all new buildings on plots of 100 square meters 
and above in Delhi mandatory. 

(xiv) The Government of Rajasthan has made it 
compulsory for all State buildings on plots 
measuring more than 500 sq.mts. to adopt rain 
water harvesting for recharging the ground water 
aquifers. 

(xv) The Government of Karnataka has initiated 
action to amend building bye-laws In major cities 
having population of more than 20 lakh to make 
rain water harvesting mandatory. 

(xvi) The Govemment of Haryana has amended the 
Haryana Municipal Building Buy·laws 1982. to 
incorporate the provision of roof top rain water 
harveeting compulsory. 

(xvii) The Government of Kerala ,has enacted 
legislation making roof top rain water harvesting 
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mandatory in all new constructions in municipal 
areas. 

68 

(xviii) The Govemment of West Bengal has taken up 
promotion of roof top rain water hal'V8ltlng in 
Govemment buildings in seven priority districts. 

(xxi) The Administration of Daman & Diu has Issued 
instruction to the local PWD for construction of 
roof top rain water harvesting structures and 
accordingly. PWD has Initiated action. It has also 
advised the local bodies such as Municipality 
and District Panchayat to make provision for 
construction of roof top rain water harvesting 
structures. 

(xix) The Govemment of Uttar Pradesh has issued 
circular to all local bodies making roof top rain 
water harvesting mandatory in all new 
constructions in municipal areas. 

(xx) The Govemment of Meghalaya has instructed 
the concerned Department to provtde funds 
under their respective. annual plan for 
construction of roof top rain waler harvesting 
structures in Govemment buildings. 

(xxii) The Administration of Lakshadweep has already 
taken active steps for construction of rain water 
harvesting structures. The Administration has 
already constructed 1786 rain water harvesting 
structures in different islands. 

Nam6S of Districls showing fBll Of wst6r ltlvel (in parts) in !sst 10 yBIIIS (1995-2004) dunilg Pili-Monsoon ptHiod 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

State! 
Union 

Territory 

2 

Andhra Pradesh 

Assam 

Bihar 

Chhatlisgarh 

Delhi 

Gujarat 

Haryana 

Himachal Pradesh 

Jharkhand 

Jammu & Kashmir 

Districts showing declining trends 
(more than 20 cm per year) 

3 

Adilabad, Anantapur,Chittoor, Cuddapah, East Godavari, Guntur, 
Hyderabd, Karimnagar, Khammam, Krishna, Kumool, Mahbubnagar, Medak, Nalgonda. 
Nellore, Nizamabad, Prakasam, Ranga Reddy, Strikakulam, Visakhapatnam, 
Vizlanagaram, Warangal, West Godavari 

Jorhat, Nagaon, Sonitpur 

Bhagalpur, East Champaran, Munger, Muzaffarpur, Navada, Saharaa, Saran 

Bastar, Bilaspur, Dhamtari, Durg, Janjglr-champa, Kanker, Kawardah, Konya, 
Mahasamund, Ralgarh, Ralpur, Rajnandgaon, Surguja 

New Delhi, North West, South, South West 

Ahmedabad, Amrel!, Banaskantha, Bharuch, Bhavnagar, Dangs, Gandhinagar, 
Jam nagar, Junagarh, Kheda, Kutch, Mehsana, Panchmahal, Rajkot, Sabarkantha, 
Surat, Surendranagar, Vadodara, Valsad 

Ambala, Bhiwani, Faridabad, Fatehabad, Gurgaon, Hisser, Jhajjar, Jind, Kalthal, Kamal, 
Kurukshetra, Mahendragarh, Panlpat, Rewwl, Rohtak, Sirsa, Sonlpat 

Kengra, Kullu, Mandi, Sirmur, Solan, Una 

Dhanbad, Dumke, Hazartbagh, lohardaga, Paschim Singhbhum, Palamu, Purvi 
Singhbhum, Ranchi 

Jammu, Kethua, Rajouri, Udhampur 
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11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

Wtilttln AMWflfS 
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Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

DECEMBER 13, 2004 

3 

Baga/kot, Bangalore, Belgaum, eena'Y, Bidar, Bijapur, Cham raj nagar, Chlkmagalur. 
Chitradurga, Coorg, Dakshln Kannada, Dharwad, Gadag. Gulbarga, Hassan, Haveri, 
Kolar, Koppel, Mandya, Myaore, Ralehur, Shimoga, Tumkur, Uddupi, Uttar Kannada 

Iddukl, Kanoor. Kasargod, Kollam, Kottayam, Mallapuram, Palakkad, 
Thiruvananthapuram, Thrissur, Wayanad 

Barwanl, Balaghat, Betul, Bhlnd, Bhopal, Chhatarpur, Chhlndwara. Damoh, Datia, 
Dewas, Dhar, Dindhori, Guna, Gwalior, Harda, Hoshangabad, Indore, Jabalpur, 
Jhabua, Katni, Khandwa, Mandsaur, Morena, Mandie, Narslnghpur. Neemuch, Panna, 
Raisen, Rajgam, Ratlam, Rewa, Sagar, Satna, Sehore, Seoni, Shahdol, Shajapur, 
Sheopur, Shivpuri, Sidhi, Tikamgarh, UDain, Umaria, Vidisha, West Nimar 

Ahmadnagar, Akola, Amravati, Aurangabad, Beed, Bhandara, Buldana, Chandrapur, 
Dhule, Gadchlroli, Gondia, Hlngoli, Jalgaon. Jalna, Kolhapur, Latur, Mumbai, Nagpur, 
Nanded, Nandurbar, Nashik, Osmanabad, Parbhanl, Pune, Raigad, Ratnaglri, Sangli, 
Satara, Sindhudurg. Solapur, Thane, Wardha, Washim, Vavatmal 

Angul, Baleshwar, Bargarh, Cuttack, Dhenkanal, Ganjam, Jajpur, Jharsuguda, 
Kalahandi, Koraput, Kendujhaar, MayurbhanJ, Nawapara, Phulbani, Puri, Rayagada, 
Sambalpur, Sundargarh 

Amritsar, Bhatinda. Faridkot, Fatehgarh, Ferozepur, Gurdaspur, Hoshiarpur, Jalandhar, 
Kapurthala, Ludhiana, Mansa, Moga, Nawashahar, Patiala, Ropar, Sangrur 

Aimer. Alwar, Banswara, Baran, Barmer, Bharatpur, Bhilwara, Bikaner, Bundi, 
Chittorgarh, Churu, Dausa, Dholpur, Dungarpur, Hanumangarh, Jaipur, Jaisalmer, 
Jalore, Jhalawar, Jhunjhunu, Jodhpur, Karaull, Kota, Nagaur, Pali, Rajsamand, 
SawaimadhopUf, Sikar, Sirohi, Tonk, Udaipur 

Chennai, Coimbatore, Cuddalore, Dharmapuri, Oindigul, Erode, Kancheepuram, 
Kanyakumari, Karaikal, Karur, Madurai, Namakkal, Nilgiri, Perambalur, 
Ramanathapuram, Salem, Sivaganga, Thaniavur, Theni, Tiruchirappelli, Tirunelveli, 
Thiruvallur, Tiruvannamalal, Tutlcorin, VeUore, Vellupuram, Virudhanagar 

Agra, Aligarh, Allahabad, Auraiya, Azamgarh, Badaun, Baghpat, Ballia, Biinor, 
Chandauli, Chltrakoot, Deoria, Etawah, Fatehpur, Gautam Budh· Nagar, Ghaziabad, 
Gonda, Hamirpur, Hathras, Jalaun, Jhansi, Kanpur Oehat, Kanpur Nagar, Lakshimpur 
Kheli, Lalitpur, Lucknow, Mahoba, Mathura, Meerut, Mirzapur, Pratapgarh, Saharanpur, 
Sitapur, Sultanpur, Unnao 

Dehradun, Haridwar 

Bankura, Bardhaman, Birbhum, Haora, Hugll, East Medlnipur, Maida, Murshidabad, 
Puruliya, South Twenty four Parganas, Weat Medinlpur 

22. Dadra & Nagar Haveli Dadra & Nagar Haveli 

23. Pondicherry Pondicherry 
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[Translation} . 

Factorl.. PoUutlng Water 

1814. SHRI AVINASH RAI KHANNA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the details of factories which have affected the 
quality of water in the country, State-wiae; 

(b) the measures being taken by the Government for 
providing potable water; 

(c) whether the water of 10 (ten) villages has become 
unpotable bec,use of the liquor factories situated 1n village 
Harnira of Jalandhar district in Punjab; 

(d) if so, the number of persons who became sick 
as a result thereof; and 

(e) the measures being taken by the Govemment to 
rectify the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) About 916 water polluting industries 
have been identified in the country, out of which 250 
units are closed and 646 units have provided adequate 
pollution control facilities. The remaining 21 units have 
been directed to install or improve the pollution control 
facilities. A State-wise list of water polluting industries is 
enclosed a& statement. 

(c) to (e) There have been reports of contamination 
of water In five villages Including Hamlra of Kapurthala 
district. However, as per the Civil Medical Officer at 
Kapurthala, no cases of sickness have been detected. 

St.lllm.nt 
Status of Pollution Control in Grossly Polluting IndllStries (GPI) discharging EHlusnts into RiV6fS 

and l8kss (As On Jun. 20(4) 

S.No. Name of the StatelUT Total GPI No. No. Adequate No. inadequate PCF 
Closed PCF 

1. Andhra Pradesh 60 18 42 0 

2. Assam 7 6 0 
+ 

3. Bihar 14 4 10 0 

4. Gujarat 17 3 14 0 

5. Haryana 21 9 12 0 

6. Kamataka 20 2 18 0 

7. Kerala 36 4 32 0 

8. Madhya Pradesh 2 0 

9. Maharashtra 6 3 3 0 

10. Orissa 21 0 15 6 

11. Pondicherry 4 0 4 0 

12. Punjab 35 4 22 9 

13. Tamil Nadu 366 118 248 0 

14. Uttar Pradesh 241 59 181 

15. West Bengal 66 19 43 4 

Total 916 250 645 21 

·PCF : Pollution Control Facilities. 

... ,. 
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N.D.S.I. Scheme 

1815. SHRI KAILASH MEGHWAL: 
PROF. RASA SINGH RAWAT: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Union Government beara the entire 
expenditure incurred on National Discipline Scheme of 
Instructors (NDSI) and house keeping staff In Rajasthan; 

(b) if so, whether the Government of Rajasthan has 
spent Rs. 43.36 crores on the said scheme till March, 
2004; 

(c) whether the Union Government has received any 
request from Government of Rajasthan for 18imbureement 
of said amount; and 

(d) if so, the details thereof and the reaction of the 
Union Government thereto? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTI): (a) Consequent upon transfer of 
the National Discipline Scheme (NOS) to the State 
GovernmentslUT Administrations in the year 1972, the 
Union Government had undertaken to reimburse the 
expenditure incurred by the State Govemments and UT 
Administrations on account of pay and allowances of the 
National Discipline Scheme Instructors and House keeping 
staff. As such, the State Governrnent of Rajasthan is 
eligible for reimbursement of such expenses. 

(b) to (d) The State Government of Rajasthan had 
sent a proposal for reimbursement of Rs. 43.35 crores 
towards pay & allowances of NOS Instructors incurred by 
them up to March, 2004. The proposal, being incomplete, 
was referred back to the State Government with a request 

to furnish a revised Expenditure Statement correctly 
reflecting the position of grants released by the Ministry 
as well as a Utilization Certificate u on 31.3.2004. 

{Engll6h} 

Relaxation In Procurement Standard 

1816. SHRI ASADUDDIN OWAISI: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government of Andhra Pradesh has 
requested the Union Government for relaxation in Food 
Acquisition Quality (FAQ) specification without value cuts 
for procurement of paddy and levy rice in view of damage 
caused by the cyclone; 

(b) if so, the details thereof; and 

(c) the steps taken or being taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Government of Andhra Pradesh not 
requested any relaxation In uniform specifications of paddy 
and rice during Kharlf Marketing Season 2004-05. 
However, the State Government had sought the 
relaxations in uniform specifications of paddy and rice 
during Kharif Marketing Season 2003-04 due to cyclone 
and heavy rain In selected districts. In order to reduce 
the hardship of the farmers and to avoid distress sale of 
paddy, Government of India allowed the relaxations in 
uniform specifications in paddy and rice for kharlf 
marketing season 2003-04 with nominal value cut. Details 
of relaxations granted are given in statement enclosed. 

Re/llXation aHowed in Unifonn Speclficstions of Paddy & Rice in 
Andhra Pradesh during Khan! Ma!keting Season 2003-2004 

51. Commodity Refractions Uniform Relaxed granted Value cut Name of 
No. Specifications % the district 

(max limit %) 

2 3 4 5 6 7 

1. Paddy Damaged 3.0 Damaged 4.0 .. Rs. 48 per For West 
Discoloured Discoloured quintal for Godavari, 
sprouted & 10.0 common Krishna, 
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, 2 3 4 5 6 7 

weevI1led grain Sprouted 10.0 varieties of Guntur. 
Immature. Shrunken 3.0 6.0 paddy & Rs. 51 Khammam 
& ShMIed grains per quintal In w.e-f. 19.1,04 
Moisture 17.0 1B.0 respect of and Eut 

Gr.'A' varieties. Godavari w.e.1. 
Out tum ratio of 29.1.04 
rice obtained 
from the paddy 
procured under 
relaxed 
specification has 
also been 
reduced by 2% 

Damaged 3.0 Discoloured • Rs. 10.00 per For 
Discoloured. 10.0 quintal for Vizlanagaram 
sprouted & weevilled common & Grade & Srikakulam 
grains 'A' variety of dIIIrids w.e.f 

peddy. 29.1.04 

2. Rice Brokens Raw Rice Gr. 'A' 30.0 For West 
& Common 25% Godavari, 

Par-boiled Gr. 1B.0 Krishna, 
'A' & Common Guntur, 

16% Khammam 
Disooloured grains Raw Rice Gr.'A' 5.0 w .• .t. 19.1.04 

& Common 3% end Eat 
Par-boiled Gr. B.O GodMri 

'A' & Common w.e.!. 29.1.04 
5% 

Damaged grains ~w Rice Gr.'A' 3.0 
& Common 2% 

Par·boiIed Gr. 4.5 
'A' & Common 

4% 
Discoloured grains ~w Rlee Gr, 'A' 5.0 For 

& Common 3% Vizianagaram 
Par-boiled Gr. B.O & Srikakulam 

'A' & Common Distl. w.'.I. 
5% 29.1.04. 

Discoloured grains Raw Rlee Gr. 'A' 10.0 1/41h VIIue cui For 1CrIIbna, 
& Common 3% above 3% in Guntur w.81 

Par-boiled Gr. 10.0 respect of ~. 29.1.04 and 
'A' & Common 1/4th value cut SrflcakuIam & 

5% above 5% In Vizianaganna 
respect of w .•. I. 1.3.04. 

·~t Parboiled rice ' "~ .. ', 
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Medlclnel Plants In Orl ... 

1817. SHRI JUAL ORAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there is a vast scope to grow medicinal 
plants in Orissa; 

(b) whether the Government has any proposal to 
give subsidies to farmers in the State to increase areas 
under medicinal plants; 

(c) if so, the details of proposals received from the 
State Government in this regard; and 

(d) the assistance extended/proposed to be extended 
by the Union Government to the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes Sir. 

(c) During the current financial year (2004-05), so far 
National Medicinal Plants Board has received 45 Project 
proposals on Contractual Farming through State Medicinal 
Plants Board, Orissa. 

(d) Total amount of Rs. 52.64 lakhs is proposed to 
be provided 8S subsidy towards 41 projects as 
recommended by the Project Screening Committee and 
approved by the Standing Finance Committee of the 
Board. Besides, an amount of Rs 32.14 lakhs has been 
provided to State Govemment of Orissa during first two 
years and current financial year in X Plan against the 
target of Rs. 49.55 lakhs during the Plan period under 
the component of Development of Medicinal and Aromatic 
Plants of the Centrally Sponsored Scheme of Macro 
Management for Agriculture implemented by Govemment 
of India, Ministry of Agriculture. 

Water Map 

1818. SHRI SUBRATA BOSE: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government is preparing a 'Water 
Map' for the country: and 

(b) If so, by when the said map will be prepared 
and released for public? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The Central Ground Water Board 
(CGWB), under the Ministry of Water Resources, has 
prepared user friendly ground water maps for 500 districts 
in the co.untry. The CGWB has also prepared 
hydrogeological maps for the country. These maps depict 
ground water situation and ground water quality. The 
CGWB proposes to sell these maps to various user 
departments of the State and Central Government and 
also to public subject to confirmation of the Ministry of 
Defence through Survey of India that the maps faU under 
the unrestricted category. 

810 Farming Product. 

1819. SHRI K. SUBBARAYAN: Will the Minister of 
AGRICULTURE be pleased to atate: 

(a) the steps the Govemment proposes to take to 
make the farmers aware about bio-farming products and 
Its huge market; 

(b) if so, the details thereof; and 

(c) the States which are involved in bio-farming? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
(a) and (b) A new scheme, "National Project on Organic 
Farming" has been taken up by the Govemment recently 
with an outlay of Rs. 57.05 crores for production, 
promotion, certification and market development of organic 
farming (also known as bio-farming) in the country during 
the remaining period of X Plan. The main components of 
the scheme are:-

(i) Putting in place a system of certification of 
organic produce. 

(Ii) Capacity building through service providers. 

(iii) Financial support for commercial production units 
for production of organic inputs like fruits & 
vegetable waste compost, bio-fertilizer production, 
and hatcheries for vermiculture. 

(iv) Training, field demonstration, P~lon & market 
development. 
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Besides Agricultural and Processed Food Products 
Export Development Authority (APEDA) has taken many 
initiatives for enhancing export of organic produce. 

(c) Most of the State Governments are promoting 
organic farming including Uttaranchal, Himachal Pradesh, 
Madhya Pradesh, Rajasthan, Gularat, North Eastern 
States, Kerala, Karnataka, Tamil Nadu and Orissa. 

[Translation} 

Development of Youth Affair. and Sport. 

1820. DR. SATYANARAYAN JATIYA: Will the 
Minl8ter of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the respective contributions made by the CentraV 
State/Non-Govemmental Organisations to each and every 
scheme of the Ministry meant for youth affairs and for 
the betterment of sports during the last three years and 
current year; and 

(b) the total grants approved and released to each 
State so far during the above period? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) The total contribution received 
from other Ministries! Departments of Central Govemment 
and Intemational Organisations for various scheme. of 
the Ministry of Youth Affairs and Sports is as under: 

2001-02 

2002-03 

2003-04 

2004-05 

As. 12,21,00,000/-

Rs. 3,65,00,0001-

Rs. 2,34,64,0001-

Rs. 78,12,000/-

(b) These grants are utilised by Nehru Yuva Kendra 
Sangathan and National Service Scheme in youth welfare 
programmes, being conducted throughout the country. 
There are no State specKlc releases in this regard. 

Private Participation In Water Harvesting 

1821. SHRI HARISHCHANDAA CHAVAN: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government is contemplating to 
encourage private participation in water harvesting; 

(b) if so, the details thereof, State-wise; and 

(c) the number of proposals received by the 
Government from the State Governments alongwlth action 
taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. A Centrally Sponsored 
Scheme on -Artificial Recharge to Ground Water and Rain 
Water Harvesting" for implementation with active 
involvement of the beneficiaries including Locai Bodies! 
PanchayatslWater User Association/Communities/Non 
Govemment OrganisationsNoluntary Organisations has 
been conceived. 

(c) The proposals for Increasing the activities in water 
conservation from the State Governments wouid depend 
upon the approval of the proposed Centrally Sponsored 
Scheme. 

{English} 

Production of ICe.,.. 
1822. SHRI TUKARAM GANGADHAR GADAKH: Will 

the Minister of AGRICULTURE be plea8ed to state: 

(a) whether the Government i8 aware that India Is 
on8 of the largest Kapas producing and processing 
country in the world; 

(b) if, so whether the Government 18 aware that in 
Maharaahtra due to closure of Sutgiris about 10 lakhs 
people have lost their jobs; 

(c) if so, the action taken by the Govemment to 
open Sutgirls so that people get back their employment; 

(d) the reasons for closure of these Sutgiris; 

(e) whether the Government can chalk out a plan to 
make these Sutglris operational; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE ANDMJNISTER OF STATE IN THE 
MINISTRY OF CONSt1MER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION :~StfRI KANTILAL BHURIA): 
(a) Yes, Sir, . , 

(b) to (f) As on 31st October, 2004 8 total of 33 
spinning mills having 23592 workers on rolls are reported 
to be ciosed in the State of Maharashtra due to reasons 
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like financial difficulties, atrike/labour problems etc. These 
Sutgiris being in the private sector, prime responalbllity 
regarding making them operational reste with the 
management of these mills. The Government of India 
has no existing scheme for reopening of closed textile 
mills in the private/cooperative sector. 

Dwindling Population of NHlgal 

1823. SHRI KUlDEEP BISHNOI: Will the Mlniater of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment is aware of the dwindling 
population of Neelga; in the country especially in Haryana; 

(b) if so, whether any census of the Neelgai hu 
been conducted to determine that the forests in the State 
are capable of supporting their population; 

(c) if so, the details thereof; and 

(d) the steps taken to allow regulated hunting of the 
animal In order to save the crops of farme,.? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The census of wild animals Is 
periodically done by the State Governments to know the 
status, distribution and numbers of the wild animals. The 
census of Neelgal has been done In Uttar Pradesh which 
has shown an increasing trend as under-

51. No. Items 

1. Human lives lost (Nos.) 

2. Crop area affected (In million hectare) 

Year of Census 

2000-01 

2002-03 

Number of Animals 

92,983 

1,23,378 

In Haryana no census of Neelgal has been done as 
yet and therefore no Inference can be drawn about any 
trend in the population of Neelgai. 

(d) The Chief Wildlife Wardens are empowered under 
the Wildlife (Protection) Act, 1972 to permit hunting of 
wild animals that become dangerous to human life or 
property, Including standing crop. 

Damage to A ... m and Meghllaya due to 
Flood. 

1824. SHRI M.K. SUSSA: Will the Minister of 
WATER RESOURGES be pleased to state: 

(a) whether Assam and Meghalaya were ravaged by 
flash floods In October this year; 

(b) if 80, the extent of damage of lives, crops and 
property both public and private Including the railways; 
and 

(c) the asslatance given to the State Govemments 
during the current year to overcome the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) The extent of damage due to floods are detailed 
below:-

Assam Meghalaya 

251 13 

3. Value of public property damaged (Rupees In crore) 

1.258 

570 

0.029 

130.87 

Due to flash floods, certain stretches of Railway line 
and bridges were damaged on New Bongaigaon-Goalpara-
Kamakhya section. Approximately, Rs. 2.00 erore 
expenditure was incurred by Railways for repair of railway 
line, bridges and restoration of traffic on this section. 

(c) The Central Assistance given to Assam and 
Meghalaya during the current year Is detailed below:-

ASSIIm: 

(1) Rs. 92.52 crore released as Central share under 
the Calamity Relief Fund (CRF). 

(2) Taking into account the report of the Central 
Team and recommendations of the Inter-
Mlnisteri .. 1 Group and norms of assistance, the 
High Level Committee (HlC) approved RI. 
345.37 crore for flood relief subject to adjustment 
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of fund available under CRF. Accordingly As. 
171.87 crore was released. 

(3) The HLC has also approved the followlng:-

(i) Additional Assistance of 1 lakh Metric tonne rice 
(costing Rs. 120.00 crore). 

(ii) Rs. 13.45 crore from special component of 
Accelerated Rural Water Supply Programe 
(ARWSP). 

(iii) The cost of transportation of fodder, animal feed 
and medicine by the Railways and the cost of 
deployment of IAF helicopters to be released 
from National Calamity Contingency Fund 
(NCCF) to the State on actual basis. 

(4) The HLC recommended 888istance on aspects 
which were not admissible under CRFINCCF to 
the State through the respective Ministries' 
Departments:-

(i) Rs. 20.00 crore for National Highways. 

(Ii) Rs. 11.23 crore for Kaziranga National Park. 

(iii) Rs. 3.02 crore for Secondary Education. 

(5) On receipt of supplementary memorandum from 
State Gov!. and based on the report of Central 
Team and recommendations of the Inter-
Ministerial Group, the following further amount 
has been· approved:-

(I) Rs. 39.68 crore from NCCF. 

(ii) Rs. 6.02 crore from AAWSP. 

(6) Rs. 10.91 crore spent by Brahmaputra Board 
for flood control drainage development and anti 
erosion schemes upto November, 2004. 

(7) A scheme approved to take up critical flood 
control and anti erosion schemes in Brahmaputra 
and Barak valley for Assam and other North-
Eastern States for Rs. 150.00 erore (share of 
Assam Rs. 81.00 crore) during 10th Plan. 

(i) Rs. 3.59 crore allocated .. Central share under 
CRF. 

(ii) Based on the report of Central Team and 
recommendations of the Inter-Ministerial Group, 
Rs; 6.16 crore released under NCCF taking Into 
account the fund available in the State CRF. 

(Iii) Rs. 1.92 crore from AAWSP and release of 3116 
metric tonne foodgrains. 

(iv) A scheme approved to take up critical flood 
control and anti erosion echemes in Brahmaputra 
and Barak valley for Assam and other North-
Eastern States for As. 150,00 crore (share of 
Meghalaya As. 4.50 crore) during 10th Plan. 

Fund. to Mahara.htra for Development 
nf 4nlmal Huabandry 

1825. SHRI ANANORAO VITHOBA AOSUL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government has received any 
request from the Govemment of Maharashtra to release 
funda for the development of animal husbandry; 

(b) If so, the reaction of the Union Government 
thereto; and 

(c) the financial U8istance provided for the purpose 
during the last three years and the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN TH~ 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI KANTlLAL BHURIA):(a) 
to (c) Yes Sir. Based on the viable proposals received, 
financial assistance to the tune of Rs. 97.00 lakh, Rs. 
75.78 lakh, As. 1135.48 lakh and Rs. 882.65 lakh has 
been released during the last three years and current 
year (till date) respectively to the State of Maharashtra. 

Dairy Development Project 

1826. SHRI A.F.G. OSMANI: Will the Minister of 
AGAICUL TURE be pleased to state: 

(a> whether under the Diary Development Project the 
National Dairy Development Board (NDDB) has sanctioned 
perspective plans for 125 co-operative dairy unions; 

(b) if so, the details thereof; 

(c) the name of the co-operative dairy unions; 

(d) the amount of funds sanctioned for the 
purpose; 

(e) whether the funds have not been released to the 
unions; 
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(1) if so, the reasons therefor; and 

(9) by when it is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTAIBUTION (SHAI KANTILAL BHUAIA): (a) 
NDDB has sanctioned perspective plans for 88 Co-
operative Dairy Unions. 

(b) The perspective plan covers activities In 
processing and manufacturing facilities, quality assurance, 

productivity enhancement, InstiMlonal building & society 
organization, national Information network and market 
development etc. 

(c) and (d) The name of the unions and funds 
sanctioned to them are enclosed as statement. 

(e) to (g) The total sanctioned amount could not be 
released to unions due to non-completion of generaV 
security documentation and delay In approving plans etc. 
The balance of funds will be released to the unions on 
completion of these formalities. 

Amount SsncliontHl lind fllnd ~ IIndsr PslBpIICtive Pl8n uplo 8 DsctJmbtJr, 2004 

(As. In Lakhs) 

State S.No. Name of the Union Amount Disbursement 
Sanctioned· 

2 3 4 5 

Andhra Pradesh Guntur Milk Union 2,021.45 681.30 

2. KrI,hna Milk Union 1,691.40 262.00 

3. Nalgonda Milk Union 922.96 5.49 

4. Nellore Milk Union 791.40 

5. Vishaka Milk Union 2,636.92 780.02 

Bihar 6. Barauni Milk Union 815.75 1.67 

7. Mithila Milk Union 1,269.78 0.30 

8. Patna Milk Union 1,080.28 3.23 

9. Shahabad Milk Union 867.74 

10. Tirhut Milk Union 742.59 1.84 

Goa 11. Goa Milk Union 703.83 69.13 

Gujarat 12. Ahmedabad Milk Union 1,971.74 675.03 

13. Banas Milk Unlool 3,548.41 10,458.00 

14. Baroda Milk Union 2,928.68 444.33 

15. Gandhinagar Milk Union 991.77 527.~0 

16. Kalra Milk Union 1,212.62 • 1.97 
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2 3 4 5 

17. Mehaana Milk Union 1,531.94 132.59 

18. Panchmahal Milk Union 4,344.99 760.57 

19. Rajkot MHk Union 448.86 46.67 

20. Sural Milk Union 2,462.35 1,137.15 

21. Valsad Milk Union 2,943.23 916.94 

Haryana 22. Ambala Milk Union 737.66 2.00 

23. Gurgaon Rohtak Milk Union 758.72 

24. Jind-Hiuar Milk Union 824.41 1.90 

25. 81 ... Milk Union 71".86 2.00 

Kamalaka 26. BengaJore Milk UnIonl 2,818.28 4,145.43 

27. Bljapur Milk Union 120.46 1.58 

28. Dakahln-Kannada MHk Union 1,144.02 516.46 

29. Gulbarga Milk Union 64.29 3.32 

30. Hassan Milk Union 694.34 123.07 

31. Kamataka Federatlonl 1,046.29 1,115.14 

32. Kotar Milk Union 2,272.56 1,129.84 

33. Mandya Milk Union 1,370.16 167.06 

34. Mysore Milk Union 1,399.45 247.57 

35. Ralchur Milk Union 687.67 68.27 

36. Shlmoga Milk Union 2,649.29 189.66 

37. Tumlwr Milk Union 914.24 205.61 

Karata 38. Ernakulam Milk Union 146.02 8.90 

39. Ker. Federation 728.65 333.27 

40. Malabar Milk Union 1,399.74 

41. Trivandrum MIlk Union 1,599.21 Sn.61 

Madhya Pradesh 42. Bhopal Milk Union 872.56 3.03 

Maharaehtra 43. AkoIa Milk Union 410.18 102.84 

44. Aurangabad MUk Union 486.21 

45. Indapur MUk Union 288.87 

46. KoIhapur MIlk Union 3,m.07 129.87 
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2 3 4 5 

47. Koyna-Karad Milk Union 205.04 17.13 

48. NuIK Milk Union 225.40 

49. Osmanabad Milk Union 224.97 

50. Puna Milk union 353.02 112.65 

51. Sangamer Milk Union 1.164.07 

52. Satara Milk Union 281.04 42.02 

53. Sholapur Milk Union 1.718.63 67.07 

64. Waive Milk Union 1.139.23 762.83 

55. W.me Milk Union 1.833.79 534.72 

Orissa 56. cunak MIlk Union 378.07 

57. Purl Milk Union 208.93 

58. Samleahwari Milk Union 344.89 

Punjab 59. Amritsar Milk Union 656.61 67.61 

60. Bhatinda Milk Union 579.64 84.02 

61. F.ridkot Milk union 472.27 15.92 

62. Gurdaapur Milk Union 538.66 64.11 

63. Hoeiarpur Milk Union 396.28 28.20 

64. JaI8ndhar Milk Union 434.36 50.14 

65. Luc:lhlana Milk Union 2,388.18 153.91 

66. Patiela Milk Union 497.12 69.06 

67. Roper Milk Union 1.279.59 140.59 

68. Sangrur Milk Union 600.96 0.13 

Rajasthan 69. Alwar Milk Union 1,008.47 139.43 

70. BhIIwara MHk Union 908.89 434.83 

71. Blkaner Milk Union 889.59 133.94 

72. Ganganagar Milk Union 650.82 180.27 

73. Jaipur Milk Union 2.886.39 813.45 

74. Jalore-Slrohl Milk Union 244.00 78.32 

75. Jodhpur Milk union 749.27 95.55 

76. Kota MNk Union 1.057.62 0.83 
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2 3 4 5 

77. Pall Milk Union 461.37 146.77 

78. Udaipur Milk Union 1,211.14 279.70 

Tamil Nadu 79. Erode Milk Union 192.07 0.61 

80. Madurai Milk Union 436.40 1.22 

81. Salem Milk Union 800.83 1.29 

82. Trichy Milk Union 646.90 1.33 

83. VeHore Milk Union 620.83 

84. Vnlupuram Mnk Union 186.01 

West Bengal 85. Bhagirathi Milk Union 656.73 

86. Burdhwan Milk union 168.97 

87. Damodar Milk Union 186.73 

68. Klshan Milk Union 452.71 

It This Includes amount sanctioned LIIlder Poet Of but released with Perspective Plan Terms . 

• Amount sanctioned Includes union contribution also. 

{Tf1InSMtionJ 

Illegal felling of Trees 

1827. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government Is aware of unabated 
feUing of trees under the patronage of police in various 
parts of the country Including Delhi; 

(b) if so, the details in this regard for the lut three 
years and current year, State-wise; and 

(c) the measures being taken by the Government to 
check the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir, No auch C8888 have come to the 
notice of the Central Govemment. 

(b) and (c) Does not arise. 

Impact of Vehicular Pollution on TaJ Mahal 

1828. SHRI S.K. KHARVENTHAN: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to atate: 

(a) whether Taj Mahal is tumlng yellow due to pollution 
from dlesellpetrol run vehicles; 

(b) if 80, whether the Ministry of Environment and 
Foraats has taken up the matter with the Ministry of 
Petroleum and Natural Gas to ensure regular supply of 
eNG in Agra to combat the situation; 

(c) If 80, the reaction of the Ministry of Petroleum 
and Natural Gas thereto; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHfii NAMO NARAIN 
MEENA): (a) The depoaition of Suspended Particulate 
Matter (SPM) on the marble 8urface of the Taj Mahal 
Imparta yellowieh appearance on the areas, which are 
not raln-wuhad. DieeeI or petrol run vehic1e8 are amongst 
many contributing 80Urces for SPM. 
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(b) to (d) The Ministry of Petroleum and Natural Gas 
has started regular supply of natural gas to all foundry 
units in Agra. 

WADA AgrHment 

1829. SHRI KAILASH MEGHWAL: Will the Minister 
of YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Govemment proposes to sign World 
Anti Doping Agency (WADA) agreement; 

(b) if so, the details thereof alongwlth the main 
features of the agreement; and 

(c) the aims and obJective. of signing the said 
agreement? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTI): (a) to (c) No, Sir, There is no such 
agreement. 

However, the matter regarding signing of the 
Copenhagen Declaration on Anti-Doping in Sports by India 
is under active consideration of the Govemment of India. 

[English} 

Protactlon of Mannar Marine NatIonal Park 

1830. SHRIMATI MANEKA GANDHI: WIR the Minister 
of ENVIRONMENT AND FORESTS be pleued to ldate: 

(a) whether Gulf of Manner Division wu constituted 
In 1991 In the Forest Department; 

(b) if so, the details of the objectives and purpoae 
envisaged for the same; 

(c) whether the said Division is on the verge of being 
defunct; 

(d) if so, the reasons therefor; and 

(e) the details of actions taken, If any, to protect the 
Mannar Marine National Park? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (8) In the year 1986, the Govemment of Tamil 
Nadu under Wildlife (Protection) Act, 1972 notified the 
intention to declare 21 Islands as Gulf of Mannar Marine 
National Park. 

(b) The objective and purpose indicated in the 
Notification is to protect wildlife therein and its 
environment. 

(c) No, Sir. As reported by the State Govemment, 
this Division Is one of the most active divisions in the 
State. The field staff is working very hard to conserve 
marine wildlife and its habitat and the Division has 
detected number of cases regarding cora malning and 
illegal fishing. 

(d) Does not arise. 

(e) Steps taken by Govemment to protect the Manner 
MarIne National Park are 88 follows-

• Regular patrolling is conducted by the Forest 
Field staff for protection of Gulf of Mannar 
Marine National park. 

• Suspected locations on tip off are being raided. 

• Number of cases of poaching of Sea Cucumber, 
illegal trade and possesSion of Dugong meat, 
Seashell, Sea horse and Sa turtle have been 
detected during this year in Gulf of Mannar 
Marine National Park and cases are filed in the 
Courts. 

• Efforts are underway to involve the local 
fishermen for protection of biodiversity in Gulf of 
Mannar by forming Eca-DeVeiopment Committee, 
already • large number of fishermen youth are 
being engaged by Forest Department for 
protection work in Gulf of Mannar Marine 
National Park. 

/Transilltion} 

Medical facilitle. tor Animal. by CZA 

1831. SHRIMATI.JAYABEN B. THAKKAR: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Central Zoo Authority (CZA) proposes 
to initiate an ambitious project for medical care and heath 
investigation facilities to 56 large, medium and 8mall zoos 
and 100 mini zoos; 

(b) if so, the details thereof; and 

(c) by when It is to be initiated? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (0) Yes, Sir. Since the year 2000-2001, 
the Central Zoo Authority has initiated a prograrne for 
strengthening of the existing disease diagnostic facility at 
6 Veterinary Institutions/universities In the country on Zonal 
basis viz., Indian Veterinary Research Institute, Bareilly 
(~orthem), Orissa University of Agriculture and Technology, 
Bhubaneshwar (Eastern), Tamil Nadu University of 
Veterinary Sciences, Chennai (Southern), Sher-e-Kashmlr 
University of Agriculture and Technology, Jammu (North-
West), Assam Agriculture University, Guwahati (North-East) 
and Gujarat Agricultural UniversityNeterinary College, 
Anand (Western) to help the Indian Zoos as well as 
Wildlife Wing of the State Governments. A total amount 
of Rs. 194.23 lakhs has already been provided to the 
institutes/universities for strengthening the existing 
diagnostic facilities, which includes procurement of 
necessary diagnostic equipment as well as operational 
cost. 

Transfer of Fel Office 

1832. SHRI RANEN BARMAN: Wilt the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state the reasons for 
shifting Food Corporation of India office from Dakshin 
Dinajpur to Maida Town (West Bengal)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLiC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): At present, there is no proposal to shift the 
District Office of the Food Corporation of India (FCI) from 
Dakshin Dinajpur to Maida Town. 

Food Parks 

1833. SHRI BALESHWAR YADAV: Will the Minister 
of FOOD PROCESSING INDUSTRIES be pIeaaed to 
state: 

(a) whether the food parks situated near Amousi 
airport in Lucknow has not started functioning so far; 

(b) if so, whether the Union Government hal held 
any discussion in this regard with the Uttar Pradesh 
Government; 

(c) if so, the result of the discussion; and 

(d) the reasons for non-eommencement of the park? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) The Ministry of Food Processing 
Industries has approved five food parks for financial 
assistance in Uttar Pradesh, out of which, one food park 
has been sanctioned to Uttar Pradesh State Industrial 
Development Corporation Ltd. (UPSIDC) at Kursi Road, 
Disl. Barabanki, near Lucknow. Food Parks are 
infrastructure projects with long gestation periods. The 
progress of the food parks near Lucknow has been last 
reviewed by Ministry of Food Proceaslng Industries in 
July 2004. UPSIDC have Informed that an expenditure of 
Rs. 11.68 crores out of total project cost of Rs. 15.43 
crores has been incurred on the project and 32 plots 
have been aHetted to entrepreneurs. 

Funds to Metro Dairy Kolkat. by NDO. 

1834. SHRI NIKHIL KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the funds given as grantlloan by National DlUry 
Development Board (NDDB) to the Metro Dairy Kolkata; 

(b) the reasons for sale of 10 per cent shares of 
Metro DlUry to the ICICI Bank; 

(c) the procedure adopted by NDDB in this regard; 

(d) whether NDDB offers its shares to 8 co-operative 
dairy other than West Bengal Dairy Federation and the 
ICICI; and 

(e) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The funds released to Metro Dairy Kolkata are aa under:-

Loan:- Rs. 33.86 cror .. 

Grant:- Rs. 14.48 crores 

(b) Metro Dlliry Kolkata was a Joint Venture Company 
formed between W88t Bengal Milk Federation, NODB and 
KeV8nter Agro Ltd.~ private company. NDDB felt that 
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in the liberalized environment, the arrangement made in 
Metro Dairy would be treated as a precedent by other 
State Dairy Federations to fonn Joint Venture with private 
companies to seek financial assistance !rom NDDB. It 
was therefore decided to sell the share of NDDB in the 
Metro Dairy. 

(c) to (e) NDDB sold its ahare to a financial institution 
in accordance with the provisions of the share holder's 
agreement. 

Amount Spent on Sports Authority of India 

1835. SHRI SITA RAM SINGH: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleued to state: 

(a) the amount spent by the Govemment on Sports 
Authority of India (SAl) during the last three years; 

(b) the details of sports administrators and technical 
specialists included in management of SAl; and 

(c) the number of members from non-technical a ..... 
amongst the total number of members In SAl? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) The amount spent by· the 
Govemment on Sports Authority of India (SAl) during last 
three years is as under: 

Plan 

2001-2002 

2002·2003 

2003-2004 

Non-Plan 

2001-2002 

2002-2003 

2003-2004 

(Rs. in lacs) 

Rs. 9700.70 

Rs. 8768.40 

Rs. 11635.00 

Rs. 3763.78 

Rs. 3826.01 

Rs. 3970.43 

(b) and (c) SAl has 162 Group 'A' Officers which 
Includes 38 sports scientists in various disciplines who 
provide scientific feedback to traineeainational campera/ 
teams. Remaining 124 Group 'A' officers comprises 48 
outstanding sportspersona, which include Olympians, 
Arjuna Awardees, IntemationaUNatlonaUSfate and Inter-
University level sports persons. 

Again there are 1864 Group B, C & 0 employees 
consisting of engineers, accounts cadres, catering and" 
technical cadres etc. 

In addition to above, SAl has 1487 coaches in 
different sports disciplines Imparting coaching and training 

to sportspersons. 

Supply of Spurious Seed and Fertilizer. 

1836. SHRI MAHAVIR BHAGORA: 
SHRI KHIREN RIJIJU: 
SHRI ADHIR CHOWDHURY: 

WUI the Minister of AGRICULTURE be pleased to 

state: 

(a) whether due to supply of spurious seeds, fertilizers 
and pesticides by the multi-national seeds companies the 
fanners in the country are incurring losses; 

(b) if so, the details of companies/agencies supplying 
spurious seeds, fertilizers and pesticides during the last 
three years, State-wise; 

(c) the C8888 filed against spurious seeds, fertilizers 
and pesticides suppliers in the country partlcularty in West 
Bengal and the value of COnfl8C8ted s.ds, fertHlzers and 
pesticides during the last three years; and 

(d) the action taken by the Government against the 
aforesaid guilty companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
to (d) State Govemments are mainly responsible for 
implementing the enforcement provisions of Seeds Act, 
1966, Seeds Rules, 1968, Seeds (Control) Order, 1983, 
Fertilizer (Control) Order, 1985, 1985 and Insecticides Act, 
1968. Inspectors notified under these legal instruments 
are empowered to draw the samples, eelze the stock, 
isaue stop sale order In case the commodItIe8 under 
reference contravene these Acts, Rules and Ordera. The 
status of the enforcement under these leg.al instruments 
for three years are enclosed as statement. 
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8IIIIMrMt 

PtrJ{}1W6 RtIpOI1 01 s-d LAw Enfon:tlmtlnt tAHing 2O()1-(}2 

S. No. No. 01 T*I No. No. 01 No. 01 No. 01 No. 01 No. 01 No. 01 No. 01 ... No. 01 No. 01 
nailed 01", __ -- IBId CllllilCIIII_ CIIII dIddId by CIIII CIIII 

InIpec:tor drIwn drIwn per foIIId ~ wtidI .. Older led In CollI 01 pendiIg wheII 
InIpecir U- lOId .. WMIiIg .., 1M Law fine( CUt 01 IBId 

IIIndIrd ...un! iIMd CollI oI~mn Law b* 
IBId Law awWId 

2 3 4 5 6 7 8 9 10 11 12 13 

1. Andhra Pradesh 1160 10601 5n 352 35 73 7 66 

2. Assam 

3. Andaman 

4. Arunachal Pradesh 1403 485 

5. Bihar 

6. Chandlgam 

7. Chhattisgam 

8. Delhi 

9. Oadra & Nagar Haveli 

10. Daman & Diu 

11. Gujarat 74 3089 84 84 63 30 7 21 

12. Goa 

13. Haryana 81 4834 286 114 102 12 1 1 23 

14. Himachal Pradesh 8 150 2 2 2 

15. Jammu & Kaahmir 6 725 26 80 1 43 6 16 8 

16. Jharkhand 

17. Kamataka 489 6624 118 66 86 4S 32 

18. Kerala 

19. Lakshadweep 
., 

20. Madhya Pradesh 4980 4876 594 102 102 102 4 2 2 
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2 3 4 5 6 7 8 9 10 11 12 13 

21. Meghalaya 

22. Maharashtra 874 10946 265 110 169 481 257 45 486 

23. Manipur 

24. Mizoram 13 130 

25. Nagaland 

26. Orissa 8 2075 541 

27. Punjab 1190 3752 481 461 446 

28. Pondicherry 14 371 25 10 25 

29. Rajasthan 352 3834 67 

30. Sikkim 

31. Tamil Nadu 59 20767 1608 1105 876 1098 138 90 48 

32. Tripura 

33. Uttar Pradesh 690 2905 133 133 64 69 4 4 

34. Uttaranchal 20 53 21 

35. West Bengal 258 8086 1328 664 625 664 

Total 10276 85221 6641 3283 2561 2549 545 172 654 

PtOgI'tISS Report 01 Sssd law EnfrNr:smen1 dJling 2002-03 

S. No. Stale No. 01 Total No. No. 01 No. 01 No. 01 No. 01 No. 01 No. 01 No. 01 CIIII No. 01 No. 01 
notified 01.... ... ... III8d CIIII in CIIII slop C88I8 decided by CIIII CIIII 

InspecIor drawn drawn per fOtlld deaIIn which sale Older filed in Cowt 01 pending where 
Inepec:Ior U- lOId ..,. w.ning isMd the lIwhl Cowtaf MId 

standard 8IIrdard is1Iued Cawtol~ law foItIiIId 
seed Law MIdad 

2 3 4 5 6 7 8 9 10 11 12 13 

1. Andhra Pradesh 1,160 9,413 Nil 672 142 4 28 51 18 135 3 

2. Assam 474 Nil Nil Nil Nil Nil Nil 

3. Andaman Nil Nil NtI Nil Nil Nil Nil Nil Nil Nil 

4. Arunachal Pradesh Nil 1,533 Nil Nil Nil Nil Nil Nil Nil Nil 
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2 3 4 6 6 7 • 9 10 11 12 13 

5. Bihar· 

6. Chandigarh Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil 

7. Chhattiagarh· 

8. Delhi 10 298 7 8 1 8 7 

9. Dadra & Nagar Haveli Nil Nil Nil Nil Nil Nil Nil Nil Nil Nfl Nil 

10. Daman & Diu Nil Nil Nil Nil Nfl NIl NH Nil Nil NIl Nil 

11. Gujarat 76 3,103 67 67 26 3 31 1 

12. Goa 10 91 18 

13. Haryana 81 2.900 102 82 87 8 2 5 
. 

14. Himachal Pradesh 8 227 1 

15. Jammu & Kashmir 6 973 55 33 106 33 23 10 

16. Jharkhand 22 721 95 

17. Kamataka 1,232 6,m 96 46 75 56 21 

18. Kerala· 

19. Lakshadweep Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil 

20. Madhya Pradesh 4,980 3,058 3" 102 102 102 4 2 2 

21. Meghalay.· 

22. Maharashtra 874 11,323 384 184 309 369 753 45 496 

23. Manipur Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil 

24. Mlzoram 8 22 8 

25. Nagaland Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil 

26. Orissa" 

27. Punjab 1,190 4,125 313 313 313 

28. Pondicherry 14 153 9 4 4 

29. Rajasthan 352 4,254 62 62 19 23 27 1 26 

30. Sikklm 8 5,oos 56 
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2 3 .- 5 8 7 8 9 10 11 12 13 

31. Tamil Nadu S9 20,nS 1,oss 875 706 98S 84 76 8 2 

32. Tripura 54 

33. Uttar Pradesh 487 1,803 78 64 48 16 4 4 

34. Uttaranchal 20 56 13 

35. W .... Senger 

Total 10,643 76,588 - 3,999 1,982 1,69S 1,704 1,017 169 682 6 

'Vet not fumished information. 

P1ogt'B8s Rspoff 01 s.d Law Enfolr:8mtN1l tAIling 2003-tJt1 

S. No. Slate No. 01 TCUI No. No. 01 No. 01 No. 01 No. 01 No. 01 No. 01 No. 01 CIaI No. 01 No. 01 
noIied of snpIeI ..... ..... .s CIII8 il CIII8 stop CIII8 dacIdId b'f CIII8 CIIII88 

InIpedor drawn drawn per fotIId dIIIm which ale Older Ihdln CoIrtol perdng while 
II1IJI8C*Ir u- aoId u- waning iIIU8d the Law h' Court of .s 

II8ndIrd 8IInIIId iIIU8d Court 01 ~"iIWII Law fOIfeIIed 
eeed Law IWIIdId 

2 3 4 5 6 7 8 9 10 11 12 13 

1. Andhra Pradesh· 

2. Assam 474 

3. Andaman 

4. Arunachal Pradesh 1029 147 

5. Bihar" 

6. Chandigarh UT 

7. Chhattisgarh· 

8. Deihl 

9. Dadra & Nagar HaveII 

10. Daman & Diu 

11. Gujarat 3332 98 

12. Goa 10 1170 

13. Haryana '~'::{~. 81 3281 65 6S 59 4 2 5 

• Information yet to be received. 
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2 3 4 5 6 7 8 9 10 11 12 13 

14. Himachal Pradesh 225 675 

15. Jammu & Kashmir' 

16. Jharkhand' 

17. Karnataka 1232 6107 61 44 SO 36 10 

18. Kerala* 

19. Lakshadweep 

20. Madhya Pradesh 4980 3360 271 

21. Meghalaya' 

22. Maharashtra 884 10902 408 409 365 400 753 52 469 

23. Manipur' 

24. Mizoram 8 1000 245 

25. Nagaland* 
,:." 

26. Orissa' 

27. Punjab' 

28. Pondicherry' 

29. Rajasthan' 

30. Sikkim 1304 18 

31. Tamil Nadu' 

32. Tripura* 

33. Uttar Pradesh' 

34. Uttaranchal 56 13 

35. West Bengal' 

Total 7894 29216 1326 518 474 440 765 52 469 

Note: * Information yet to be rec:elwcl. 

-Information is Nil. 
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PmgMSS RtIpOIf 01 s.dtI (Control) 0nIM; 19113 dtJffng 2001-02 

S.No. No. 01 No. 01 No. 01 No. 01 No. aI No. aI e.- No. 01 DIIII 01 No. 01 No. 01 
npan ... CMII m ..... CIIII pIUIICUIan CIIII '-by CllllIed CIIII 

apporIIId .... to whom dIawn ""'" Im:hed where .. illhe ~ 
whom .... docunenIa IRIIr ... .... Court 01 beloit .... .... Iliad ~ IIiZId cUing" Lawlor d10Itty 
IIud CommocIIIII - -~ 

2 3 5 6 7 8 9 10 11 12 

1. Andhra Pradesh 1160 9479 3080 35 3 

2. Assam 

3. Andaman & Nicobar 

4. Arunachal Pradesh 

5. Bihar 

6. Chandlgam 

7. Chhattiagarh 

8. Delhi 

9. Dadra and Nagar Havel! 

10. Daman and Diu 

11. Gujarat 78 1281 3089 30 

12. Goa 

13. Haryana 81 6025 3 2417 3 3 

14. Himachal Pradesh 225 378 

15. Jammu & Kaahmir 

16. Jharkhand 

17. Karnataka 489 4644 6 6624 14 4 

18. Kerala 

19. Lakahadweep 

20. Madhya Pradesh 

21. Meghalaya 
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2 3 4 5 6 7 8 9 10 11 12 

22. Maharashtra 511 10946 4 2 

2'3, Manipur 

24. Mizoram S 11 

25. Nagaland 

26. Oris88 730 14 2075 

27. Punjab 150 3283 3752 16 16 

28. Pondicheny 14 42 371 

29. Rajasthan 352 156 3834 

30. Sikklm 

31. Tamil Nadu 55 5076 2 20767 11 

32. Tripura 

33. Uttar Pradesh 690 5314 290S 4 

34. Uttaranchal 20 

35. West Bengal 258 7437 1216 

Total 4310 43640 22 61076 25 4 43 23 52 

PfO(If'tIS8 mpott of s.ds (ConttrJI) 0trItIr dlling 2002-2003 

S.NG. Nul MD. aI No. aI No. aI Nul No. aI CIIIII No. 01 0IIII01 No. 01 No. 01 
~ .- CIIIII III .... CIIIII pnIIICUIan .... "'-by ... 1Id .... 
IfIIII*IIId "'111 wham dIIwn .... IuIchId ..... .- ~ .. ~ 

wham ..... dcIaIIMnII IIIdIr .- ... Clutol '*" ..... .... IIIZIId e.dII IIIZIId cUIng" t.b' ~ 
IIud CommocIIII period IIppIIII 

Ad 

2 3 4 5 6 7 8 9 10 11 12 

1. AncI\ra Pradesh 1,160 S,D80 3,860 51 28 2 

2. Assam 474 137 3,300 

3. Andaman & Nicobar NIl Nil Nil Nil Nil NI Nil Nil NIl Nil 

4. AruNChaI Pradeeh Nil NIl Nil Nil Nil NY NIl Nil Nil Nil 
" 
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2 3 4 5 6 7 8 9 10 11 12 

5. Bihar" 

6. Chandigarh Nil Nil Nil Nil Nil Nil Nil Nil NU Nil 

7. Chhattlsgarh· 

8. Delhi 10 48 3 

9. oadra & Nagar Haveli Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil 

10. Daman & Diu Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil 

11. Gujarat 76 1,506 3103 3 

12. Goa NY Nil NY Nil Nil NU Nil Nil Nil Nil 

13. Haryana 81 6,059 2,852 2 5 

14. Himachal Prade8h 225 419 

15. Jammu & Kashmir 6 161 973 33 

16. Jhartdland 22 

17. Kamataka· 

18. Kerala· 

19. Lakshadweep Nil Nil NU Nil Nil Nil Nil Nil Nil Nil 

20. Macttya Pradesh 4,980 176 

21. Meghalaya· 

22. Maharashtra 874 2,764 71 11,323 11 

23. Manipur Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil 

24. Mizorll1l 22 

25. Nagaland 1,190 3,798 

26. Ori ... • 14 47 

27. Punjab 352 4,125 1 15 

28. Pondicherry 153 

29. Rajuthan 352 4,176 35 27 5 

30. Sikkim I.. 
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2 3 4 5 6 7 8 9 10 11 12 

31. Tamil Nadu 59 5,166 20;775 5 2 

32. Tripura 54 

33. Uttar Pradesh 690 7,711 1,803 4 4 

34. Uttaranchal" 

35. West BengaJ* 

Total 10,275 36P72 71 58,847 40 113 SO 23 9 NH 

ProgrtI8$ I'BpOf1 01 s.ds (ConhrJI) Ortim' during 2003-2fXU 

S.No. No. 01 No. 01 No. 01 No. 01 No. 01 No. 01 CIIII No. at 0IIII01 No. 01 No. 01 
NpecIDII - ~ID .... .... pIIIIIIMIan .... .... 11'1 ....1Ied ~ 
IPPC*IIId dIIIeII" wham dIIMI .... IIuIchId .... ... illII pIIdIg 

wham IicnI docIIII.a IIICIIr ... ..... CoIItoi bIIDIt 
IicnI .., Iliad EM'IIIII Iliad ... 1Mb dIoIIy 
IIIuId CommodIIIII padod IfIPIII 

Ad 

2 3 4 5 6 7 8 9 10 11 12 

1. Andhra Pradesh" 

2. Aasam* 

3. Andaman & Nicobar 

4. Arunachal Pradesh 

5. Bihar" 

6. Chandlgarh 

7. Chhattiagarh* 

8. Delhi" 

9. Dadra & Nagar Havell 

10. Daman and Diu 

11. Gujarat* 

12. Goa 

13. Haryana 81 5722 3281 2 
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2 3 4 5 6 7 8 9 10 11 12 

14. Himachal Pradesh 225 571 

15. Jammu & Kashmir-

16. Jhartd\and· 

17. Kamataka 1232 4931 10 21 8 

18. Kerala· 

19. L.akahadweep 

20. Madhya Pradesh· 

21. M~ya' 

22. Maharuhtra 884 28527 10902 13 

23. Manipur· 

24. Mizoram· 

25. NagaJand· 

26. Orissa· 

27. Punjab" 

28. Pondlcherry· 

29. Rajasthan" 

30. SIkkIm 8 

31. Tamil Nadu· 

32. Tripura' 

33. Uttar Pradesh· 

34. Uttaranchal· 

35. Weat Bengal· 

Total 2430 39758 10 14183 21 2 21 
\.11t 

\~~v 
"r', (! 

Note: • Information yet to be NCehIed. 

-Information Is NU. 
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S/atswiss numbsr of fsftII/$er.""". .ns/ysIKI and found non-SlandIIIrJ dufIng 2001-02 

S.No. Name of Slate No. of Annual No. of samples % Capacity '" Samples Non 
Labs. Analysing UtlHisation Gtandard 

Capacity Analysed Non-Std. 

1. Assam 250 70 Nil 28.0 0.0 

2. Mizoram 250 25 0 10.0 0.0 

3. Jharfchand 1500 462 5 30.8 1.1 '\ 
4. Bihar· 2000 482 29 24.1 6.0 

5. Orissa ;.J 2 3500 2807 323 80.2 11.5 
'. 

6. West Bengal 3 3500 2414 381 69.0 15.8 

Total Ea ... NER 10 11000 8260 738 56.9 11.8 

7. Gujarat 3 7500 7118 119 94.9 1.7 

8. M.P. 4 9150 4475 1336 48.9 29.9 

9. Chhattisgarh 2270 1763 80 77.7 4.5 

10. Maharashtra 4 12000 12680 727 105.7 5.7 

11. Rajasthan 3 6000 4896 76 78.3 1.6 

Total We.t Zone 15 36920 30732 2338 83.2 7.6 

12. Haryana 2 3490 2878 241 82.5 8.4 

13. H.P. 2 2000 120B 60.4 0.1 

14. J & K 2 1200 968 17 BO.7 l.B 

15. Punjab 2 3500 3557 132 101.6 3.7 
.".:$'~ 

16. U.P. 3 6000 10490 1247 174.B 11.9 

Total North Zone 11 18180 19101 1838 118.0 8.' 
17. A.P. 5 14786 12935 97 87.5 0.7 

1B. Kamataka 4 9100 8504 264 93.5 3.1 

19. Kerale 2 5000 3973 94 79.5 2.4 

20. Pondicherry 700 553 0 79.0 0.0 

21. Tamil Nadu 14 17220 17264 470 100.3 2.7 

Total South Zone t " 2& 48805 43229 825 12.4 2.1 

22. Govt. of India 4 8500 9103 632 107.1 ,6.9 

Total All Ind .. 65 118415 108425 6271 80.8 5.8 .,' ,. 
Updated on 31.1.2003. 

• Laboratory at Muzaffarpur •• reported to be closed. 
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S. No. Name ct State 

1. Assam 

2. Bihar 

3. Jharkhand 

4. Orissa 

5. West Bengal 

6. Mizoram 

7. Gujarat 

8. M.P. 

9. Chhattisgarh 

10. Maharashlra 

11. Rajaalhan 

12. Haryana 

13. H.P. 

14. J & K 

15. Punjab 

16. U.P. 

17. A.P. 

18. Kamataka 

19. Kerala 

•• Pondicherry 

21. Tamil Nadu 

Total 

Total 6271-6639 = 632 

Non SId. ChIIgIng AdmiIIIIrIIIvI dan SeIzIn 01 __ PrIIIIc:dIon CorMctIon c.... 
SempIea hIpr IIoCkI IIIOMd IIunchad IWIIded pending 

o 
29 

5 

323 

381 

o 
119 

1336 

60 

727 

76 

241 

17 

132 

1247 

97 

264 

94 

o 
470 

5639 

price • lilt II1dar C/. 23 i1 court 

o 
N.A. 

o 
o 

o 
o 
o 
o 
o 
o 
o 
o 
o 
o 
o 

o 
o 
o 
o 

o 
o 

o 

ORe ORe OIlIer dan 
Canceled upended 

o 
32 

o 
7 

o 
o 

71 

75 

o 
o 
4 

3 

o 
o 

13 

o 
o 

o 
14 

696 

o 
N.A. 

o 
2 

o 0 

N.A. N.A. 

o 0 

89 7 

o 
N.A 

o 
o 

Warning 
o lsaued o 3167.5 mt 

o 
o 

63 

o 
o 
o 
o 
o 
2 

o 

o 
o 

381 

o 
561 

104 

117 

o 
o 

o 
619 

Warning 

o 
31 

10 

o 
o 
4 

o 
o 

o 

o 
o 

79 

o 
13 

o 
120 

o 
o 

32 

622 laued 267.2 mt 35 

17 18 

4 240 

o Warning 
laued 

o 
'JtJ7 

o 
o 

917 2129 

3 o 
o 14 

o o 

o o 
2 

57 295 

o 0 

4 N.A. 

o 0 

o 0 

o 
o 

23 

11 

o 
o 

'l7 

o 
5 

o 

14 

23 

6 

o 

o 
19 

133 

o 
o 
o 

52 

o 
o 
o 
o 
o 
o 
o 

o 
2 

o 
o 

o 

65 

o 
N.A. 

o 
o 

o 
o 

270 

10 

o 
o 

26 

o 
7 

o 

147 

23 

o 

o 

2 

60 

Analyaecl: Slate Central T earn I8f11P1e. 

Cues No. of CII8I 

pending other 
for action violation of 

action FCO 

o 
N.A. 

o 
14 

o 
o 

59 

24 

o 
242 

21 

o 
o 
3 

67 

o 
73 

o 
o 

o 
120 

o 
N.A. 

o 
8 

o 
o 
o 

428 

o 
o 
o 
o 
o 

10 

o 

133 

o 

o 
o 

502 

623 1082 
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Sl4tewiStJ Numbsr of FtlttIIi6tJr 8M11pItJtI MIIII)Wd IItKI found I10IHfIIndlItrf during 2002-o:J 

S.No. Name of Slate No. 01 Annual No. of samp1e6 % capacity % Safnples Non 
Labs Analysing Utillisation standard 

capacity Analysed Non-Std. 

1. Assam 250 91 Nil 36.4 0.0 

2. Mizoram 250 15 a 6.0 0.0 

3. Jharkhand 1500 335 2 22.3 0.6 

4. Bihar 2000 263 42 13.2 16.0 

5. Orissa 2 3500 2802 117 80.1 4.2 

6. West Bengal 3 3500 2257 271 64.5 12.0 

Total Ea.t & NER 9 11000 5763 432 52.4 7.5 

7. Gujarat 3 7500 6834 89 91.1 1.3 

8. M.P. 4 9150 5452 1450 59.6 26.6 

9. Chhattisgarh 2545 1623 68 63.8 4.2 

10. Maharashtra 4 12340 13015 1172 105.5 9.0 

11. Rajasthan 3 6000 5562 121 92.7 2.2 

Total We.t Zone 15 37535 32488 2800 38.5 8.9 

12. Haryana 2 3490 2587 145 74.1 5.6 

13. H.P. 2 2000 1263 63.2 0.1 

14. J & K 2 1200 1177 27 98.1 2.3 

15. Punjab 2 3600 3522 34 100.6 1.0 

16. U.P. 3 10000 8249 953 82.5 11.6 

17. UttaranchaJS 2 400 279 10 69.8 3.6 

Total North Zone 13 20510 17077 1170 82.8 6.8 

18. A.P. 5 14785 17679 145 119.6 0.8 

19. Karnataka 4 9650 7593 330 78.7 4.3 

20. Kerala 2 5000 3587 141 71.7 3.9 

21. Pondicheny 700 490 0 70.0 0.0 

22. Tamil Nadu 14 17720 17601 450 99.3 2.6 

Totel South Zone 28 47855 41850 1_ 88.1 2.3 

23. Govt. of India 4 8500 7228 366 85.0 5.1 

Total All India 87 125480 10lI04 1934 87.3 5.4 
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S. No. IIdIMiIIIIIIw IdIan SeIzIn of DIIpOIII PIoIecdIon Convictian 
*dtJ aIMd f8IIlcfIId aWllded 

IIap ilia IIIder CI. 23 

1. Assam o o o o o o o o 0 o o o 

2. Bihar 4 N.A. NA N.A. N.A N.A. N.A. N.A. N.A. N.A. N.A. N.A. 

3. Jharj(hand 2 o o o o o o o 0 o o o 
4. OriS88 117 o 12 o 114 o o o 0 o 3 o 

5. West Bengal 271 o o o 271 o o o 0 o o o 

6. Mizoram o o o o o o o o 0 o o o 

7. Gujara! 89 6 o o 10 3 16 o o 4 

8. M.P. 883 o 179 o 19 108 o 33 o o o 

9. Chhattiagarh N.A N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. N.A. 

10. Maharashtra 1172 o 17 o 879 o 59.2 MT 7 o o o 6 

11. Rajasthan 121 o 5 o 167 3 o 36 o 30 34 o 

12. Haryana 145 o o o 69 o o o o o o 

13. H.P. o o o o o o o o o o o 

14. J & K 27 10 o 28 o o 45 o 7 3 o 
15. Punjab 34 o 25 o o 2 o o 12 13 o 

16. U.P. 953 o 487 o o 801 mt o 38 o 31 o 120 

17. Uttaranchal 10 o 8 o 5 o o 4 o 4 o o 

18. A.P. 145 o 3 o o o 8 o 8 102 o 

19. Kamataka 330 o o o o o o o 155 o 
20. Kerala 141 2 o o o o o o o o o o 

21. Pondicherry o o o o o o o o o o o o 
22. TamH Nadu 450 o 27 o 343 4 2 15 4 o 61 85 

Total 4695 13 7st 28 1888 128 5 217 38 93 215 
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S.No. Name of S1ate 

1. Assam 

2. Mizoram 

3. Jharkhand 

4. Bihar 

5. Orissa 

6. West Bengal 

Total Eaet " NER 

7. Gujarat 

B. M.P. 

9. Chhattisgarh 

10. Maharashtra 

11 . Rajasthan 

Total Weet Zone 

12. Haryana 

13. H.P. 

14. J & K 

15. Punjab 

16. U.P. 

17. Uttaranchal 

Total North Zone 

lB. A.P. 

19. Karnataka 

20. Kerala 

21. Pondicherry 

22. Tamil Nadu 

Total South ZoM 

23. Govt. of India 

Total An India 

AGRAHAYANA 22. 1926 (s..tt) 

No. Sid. 
labs. 

2 

3 

9 

3 

4 

4 

3 

15 

2 

2 

2 

2 

3 

2 

13 

5 

4 

2 

14 

26 

4 

Annual 
Analysing 
Capacity 

250 

250 

1500 

2000 

3500 

4500 

12000 

7750 

9150 

2843 

12000 

6000 

37743 

3305 

2000 

1280 

3500 

10000 

800 

20885 

15000 

8150 

5000 

700 

16800 

45650 

8500 

No of 
samples 
Analyled 

76 

o 
432 

861 

2534 

3180 

7083 

8267 

5060 

2007 

12145 

4671 

32150 

3082 

1335 

1268 

3525 

11098 

396 

20704 

9207 

5872 

4355 

519 

17028 

31881 

7729 

67 124778 104847 

Non Standard 

Nutrient Physical T 0181 
deficient parameter 

o 
2 

43 

112 

249 

407 

102 

872 

92 

719 

106 

1891 

91 

9 

2 

65 

1061 

12 

1240 

183 

177 

249 

o 
285 

884 

191 

4623 

& impurities 

o 
o 
o 

13 

27 

92 

132 

5 

143 

o 
350 

10 

508 

o 
o 

o 
o 
o 
1 

28 

170 

6 

o 
231 

435 

86 

1162 

o 
2 

56 

139 

341 

539 

107 

1015 

92 

1069 

116 

2399 

91 

9 

3 

65 

1061 

12 

1241 

211 

347 

255 

o 
516 

1321 

277 

5785 

ftJ OutJ8tions 126 

% % Samples 
capacity Non-

UtUiaation standard 

30.4 

0.0 

28.8 

43.1 

72.4 

70.7 

59.0 

106.7 

55.3 

70.6 

101.2 

77.9 

85.2 

93.3 

66.8 

99.1 

100.7 

111.0 

49.5 

11.1 

61.4 

72.0 

87.1 

74.1 

101.4 

81.0 

90.9 

83.9 

1.3 

0.0 

0.5 

6.5 

5.5 

10.8 

6.8 

20.1 

NA 

4.6 

8.8 

2.5 

5.2 

3.0 

0.7 

0.2 

1.8 

9.6 

3.0 

8.2 

1.1 

5.9 

5.9 

0.0 

3.0 

3.4 

3.8 

5.5 
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SfIII#IwIINI dt1I1I/I8 01 mIbw up IICIion en ncn 6IMdMJ ~ dtHing 2OtJ3.I)I 

8.No. Name 01 State Non SId. Chf9ng AHiIIrIIIYI ICIIan SeIzIn aI 
__ PaIcUIan 

ConvIeIIon CIa CIa Nul 
Samples higher fJDd4 IIORd IuIchId IWIIded penIIng iI pendiIg CIII6 

price .- IIlder COllI lor action oller 
ORe ORe CIIhIr don CI.23 ~ 

CIIICIIId upended of FCO 

1. Assam 0 0 0 0 0 0 0 0 0 0 0 

2. Bihar 56 

3. Jharkhand 2 0 0 0 0 0 0 0 0 0 0 0 

4. Orissa 139 9 138 13 

5. West .Bengal 341 0 341 

6. Mizoram 0 

7. Gujarat 107 4 0 92 14 0 20 0 293 28 4 

8. M.P. 1015 271 670 56 31 8 8 

9. Chhattlsgarh 92 

10. Maharashtra 1069 2 835 2 125 

11. Rajasthan 116 116 2 3 3 

12, Haryana - 91 0 3 0 2 0 0 6 0 2 2 0 

13. H.P. 9 0 0 0 0 0 0 0 0 0 0 

14. J & K 3 3 11 11 

15. Punjab 65 0 23 0 0 0 0 0 0 0 65 0 

16. U.P. 1061 0 750 0 012.7 mt 0 43 0 32 0 105 

17. Uttaranchal 12 8 3 2 1 

18. A.P. 211 0 4 0 96 2 0 22 0 0 86 2 

19. Kamataka 347 0 0 0 44 0 0 0 0 0 303 0 

20. Kerala 255 

21. Pondicherry 0 0 0 0 0 0 0 0 0 0 0 0 

22. Tamil Nadu 616 4 31 10 19 3 , 240 160 

Total ,,5508 8 1106 10 2156 79 31 117 1 339 ,848 285 



129 WnMrn A,.....,/S AGRAHAYANA 22. 1928 (~ kJ 0UtIsIIiJns 130 

Statistics 01 fh8 An8Iysis 01 f»$Iit:ids 88"". for 0IJIIIIy Control in SIIW PSSIIcIdtIs TfI8/ing LIIIJtRrw,tes 
(SPTLs) during 1999-2004 (Aa on 31.07.2004) 

Name altha ~ ,.2000 2000-2001 2001-2002 2002-2003 2Q03.2OO4 

SImple ~ .. SIDIInIIIII .. StaIIndIId ~ &aIMdIJd SMIpIe &aIIndInl 
AnIIyaed ... AnIIyaed ... ~ ... AnIIyaed ... AnIIyIed .. 

Andhfa PradaIIh 9026 88 (0.97) 6112 133(2.18) 4972 125 (2.51) 4'lT7 68 (1.59) NR NR (-) 

Assam 76 4 (5.26) 26 0(0.00) 6 0(0.00) 19 0(0.00) 7 +) 

Bihar 3 0(0) 5 2 (40.00) 10 1 (10.00) +) NR NR (-) 

GujaIIIt 2079 131 (6.30) 2148 117 (5.45) 2398 141 (5.88) 2271 117 (5.15) 1593 81 (5.08) 

HIfY8Il8 1932 194 (10.04) 1623 144 (8.67) 428 32 (7.48) 1765 157 (8.89) 1231 103 (6.37) 

Himachal Pradesh +) +) +) 26 0(0.00) 51 o (0.00) 

Jammu & Kashmir 455 22 (4.83) 465 37 (7.96) +) 380 26 (6.84) NR NR(o) 

Kamnataka 3211 113 (3.25) 3966 97 (2.45) 2956 91 (3.08) 4496 95 (2.11) 3058 56 (1.89) 

Kerala 1780 7 (0.37) 1m 0(0.00) 1691 3 (0.19) 1235 2 (0.16) 382 0(0.00) 

Macllya Pradesh 531 96 (18.08) 834 106 (16.72) 395 139 (35.19) 716 93 (12.95) NR NR (0) 

Mahaluhtll 3928 106 (2.70) 2S34 79 (3.12) 3286 92 (2.80) 3386 181 (5.35) 4289 181 (3.77) 

Manipur 0(0) 19 0(0.00) +) +) 7 0(0.00) 

0Iiasa 769 1 (0.13) 857 1 (0.12) 830 o (0.00) 783 0(0.00) S78 o (0.00) 

Pondicheny 500 3 (0.8) 500 9 (1.80) 405 6 (1.48) 450 4 (0.89) 265 3 (1.13) 

~ 3850 95 (2.47) 3922 81 (2.07) 3302 124 (3.78) 4005 ISO (3.75) 2983 182 (6.14) 

Rajastt.l 1345 87 (8.47) 18!12 80 (4.78) 11104 • (5.48) 1411 113 (8.00) 1308 86 (6.501 

Tamil Nadu 13588 181 (1.33) 18848 121 (O.73) 1_ 56 (0.34) l62eO 71 (0.44) 12917 78 (0.60) 

UIIar Pradesh 2025 103 (5.09) 2305 108 (4.69) 1740 154 (8.85) 2578 474 (18.39) 1166 171 (14.79) 

Wesl Bengal 222 2 (O.91) 308 12 (3.92) +) 284 7 (2.85) 172 21 (12.20) 
". 

GrInd ToIII 41111 1233 (2.71) ... 1127 (2.41) 4G01. ,., (2.13) ... ,. (U2) ., MI (111) 
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FI.h.,I •• Training and Extenllon Unit, 

1837. SHRI SURESH ANGADI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of Fisheries Training and Extension 
Units sanctioned by the Union Government since 2003, 
State-wise; 

(b) the total amount released for the purpose during 
the last one year, State-wise; 

(c) whether the Government of Karnataka has 
requested for sanction of such unit in the State; and 

(d) if so, the number of such units sanctioned to the 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) State-wise details of Fish Farmers Training 
Centres sanctioned since 2003 and funds released to 
these States during the last one year are as under: 

Name of State Funds Released 
(Rs. In lakh) 

Andhra Pradesh 27.52 

Chhattisgarh 9.43 

Tripura 14.00 

Uttaranchal 12.00 

(c) and (d) Yes, Sir. Three Fish Farmers Training 
Centres were sanctioned to the Govemment of Kamataka 
during 2000-01. 

Rehabilitation of uboure,. 

1838. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) whether Birla Alloy Steel Ltd. and Indo Steel Ltd. 
in Jharkhand have closed down; 

(b) if so, whether as a result thousands of workers 
have been unemployed; 

~.I' if eo, whether the Government proposes to 
"" r to revive the above two companies; 
... "\I.:,. 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (e) The 
infonnation is being collected and will be laid on the 
Table of the House. 

Wate, Management 

1839. SHRI K.C. PALANISAMY: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has any proposal to 
create an integrated institutional framework for water 
management; and 

(b\ if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) Does not arise. 

(English} 

Production of Fruits 

1840. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the present level of production in MT of apple, 
orange, sweet lime, grape, cashew nut, coconut, 
pomegranate, almond litchi, chicko during the last one 
year, fruit-wise; 

(b) the details of fruits exported and foreign exchange 
earned therefrom during the said period; 

(c) the fruits imported and amount spent thereon 
during the said period, fruit-wise; 

(d) the percentage of export to production and the 
measures taken by the Government to Increase the 
export; 

(e) whether the Government is planning to double 
the present level of production in next 8-10 years; 

(f) if 80, the steps proposed to be taken in this 
\ 

regard; 
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(g) whether the plantation wlH be covered under 
E.G.S. scheme; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The available data on production of fruits during the year 
2002-03 is as under:-

Commodity Production in OOO'MT 

Apple 1348.4 

Orange 1136.6 

Sweet lime 785.3 

Grapes 1247.8 

Cashewnut 480.0 

Coconut 12141 (Million nut) 

Pomegranate 500.84 

Almond 11.9 

Litchi 476.4 

Chlkoo 913.1 

(b) The export of fruits during last year was 
243047.39 MT with the value of Rs. 489.1 crores. 

(c) The fruits imported and amount spent thereon 
during the last year (2003-04) is as under:-

Commodity Amount Rs. in Iakhs 

Apple 5368.44 

Almond 24723.31 

Cashewnut 362.3 

Coconut 4.85 

Grapes 254.85 

Orange 110.70 

Other fruits 50.23 

(d) Percentage of export of production was 0.56 
during laat year. The measuree taken up by the 
Govemment to increase the export by providing financial 
assistance for development of market, infrastructure, 
quality development and extending transport assistance 
to exporters and setting up of Agri Export Zones (AEZ) 
for various horticulture produce through Agricultural and 
Processed Food Products Export Development Authority 
(APEDA). 

<e) and (f) The Govemment Is planning to launch a 
National Horticulture Mission during the 10th Plan with 
the main objective of doubling the horticulture production 
by 2011·12. 

(g) and (h) There is no proposal to cover the 
plantation under E.G.S. scheme. 

1841. SHRI IQBAL AHMED SARADGI: Will the 
Minister of TOURISM be pleased to state: 

(a, whether the Government of Karnataka has 
embarked on an aggressive drive to promote the Slate 
as tourism destination; 

(b) if so, whether part of thia initiative, around Rs. 
20 crore will be invested on developing "Biological Park" 
in Bannerghatta National Park in Bangaiore; 

(c) if so, whether the Govemment has agreed to 
provide asaiatance to the State Govemment to develop 
the tourist spots in the State; and 

(d) " so, the funds provided during 2004-05? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (8) Yes, 
Sir. 

(b) and (c) Development and promotion of places of 
tourist spotslinterest is primarily undertaken by the State 
GovemmentsIUT Administrations themselves. However, the 
Ministry of Tourism, Govemment of India provides funds 
for development of different tourist places on the basis of 
field visita/consuitation with the StateslUT Administrations 
concerned. During 2003-04, Ministry of Tourism has 
sanctioned a central financial project under Ita Large 
Revenue Generating Scheme for Re. 500.00 Iakh for 
development of Bannerghata Biological Park In Kamataka. 
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(d) During the year 2004-05, four project proposals 
for an amount of Rs. 83.07 lakhs have been sanctioned 
till 30th Nov. 2004. 

JVC between Mother DaIry and MILMA Foods 
Umlted 

1842. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of Joint Venture Company (JVC) 
formed between Mother Dairy and MILMA Foods Limited; 

(b) the reasons for withdrawal by Mother Dairy (a 
subsidiary of NDDB) from the JVC; 

(c) the amount of loss incurred by Mother Dairy and 
MILMA Foods Limited as a result thereof; 

(d) whether JVC has been formed and proposed to 
be formed with other States by Mother Dairy; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
A Joint Venture Company known as MILMA Foods Limited 
was formed between Mother Dairy Foods Limited and 
Kerala Milk Marketing Federation (MILMA) on 17-3-2003. 

(b) Mother Dairy Foods Limited and MILMA have 
mutually decided to terminate the Joint Venture 
agreement. 

(c) MILMA Foods Limited has earned profit during 
the year ending March, 2004. 

(d) and (e) Mother Dairy Foods limited, a subsidiary 
of NODS has entered into Joint Venture agreements with 
State Dairy Federations of Uttar Pradesh, Andhra Pradesh 
and Uttaranchal.. 

[Translation} 

Strategy for Wettere of Farmer. 

1843. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of AGRICULTURE be pleased to state: 

i.whether the Government of Andhra ,Pradesh haa 
p .. . a long term strategy for Andhra Ptaclesh farmers; 

(b) if so, whether the Government is alao intending 
to undertake various measures including pI'8Cieion farming 
techniques besides developing storage, food processing 
and packaging facilities; 

(c) the extent to which these measures have helped 
the Andhra Pradesh farmers; 

(d) whether the Union Government has agreed to 
provide all financing help and assistance to the State to 
implement these schemes; and 

(e> if so, the deta"s thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (e) Thtl informatron is being collected and win be laid 
on the Table of the House 

Environmental Impact of Bhopal Dlsa.ter 

1844. SHRI MADHU GOUD YASKHI: 
SHRI K.S. RAO: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(8) whether attention of the Government has been 
drawn to the Fact Finding Mission study on the 
environmental impact of the Bhopal disaster; 

(b) If so, the details thereof; and 

(c) the response of the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) The Fact Finding Mission on Bhopal had published 
their report ·Survlving Bhopal Toxic Present-T /axic Future" 
on human and environmental contamination around the 
Bhopal disaster site. As per the study, all media, soil, 
ground water, vegetables, breast milk were found 
contaminated by heavy metals and pesticides to various 
degrees. 

(c) The Government has asked Mis Engineers India 
Limited to prepare a plan for removal of toxic wastes 
lying In and around the former Union Can)t(te plant. It 
has submitted· a technical proposal for the work. 
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Upgradatton of Poat 

1845. SHRIMATI NIVEOIT A MANE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the post of Central Commissioner of 
EPFO was upgraded in 1981; 

(b) if so, whether the Chief Executive of ESIC, a 
sister organisation under the same Ministry, Is of the 
rank of Additional Secretary; 

(c) whether the Government proposes to upgrade 
the post of Central Commissioner in the EPFq to the 
level of a Special Secretary in view of the increased 
work load, powers and responsibilities; and 

(d) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) No, Sir. There is no such proposal. 

(d) Question does not arise in view of (c) above. 

DMP S •• Fishing 

1846. PROF. M. RAMADASS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the composition and functions of Fishing 
Development Fund Committee: 

(b) the steps taken to hameas the deep S88 fiahing 
resourc" in the country; 

(e) the points of code of conduct for responsible 
fisheries and the measures taken by the Govemment to 
propagate this code among the fishermen in the country; 
and 

(d) the steps taken by the Govemment to protect 
the fishermen from the possible adverse impact of gfobal 
fishing which is emerging faster in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No Fishing Development Fund Committee has been set 
up by the Govemment. 

(b) The steps taken to hameIIthe deep sea fishery 
resources ~n the country include (i) issues of guidelines 
for deep sea fishing; (II) encouraging deep sea fishing by 
Indian enterprises; (iH) regulation of fishing by foreign 
vessels through legislative measures; (Iv) Monitoring of 
the Exclusive Economic Zone by Coast Guard to prevent 
poaching and unauthorised fishing; and (v) restricting the 
number of de.p sea fiShing vessels in tune with the 
resource potential. 

(c) The main pOints of the Code of Conduct for 
Responsible Fisheries is ensuring sustainability of fishing, 
fisheries, post harvest operations and aquacuhure. This 
is sought to be achieved through stakeholder participation. 
The measures taken by Government include setting up 
of a committee at Centre to oversee the implementation 
of the coda, translating the code and the technical 
manuals thereunder into vernacular for easy undertaking 
of the code by stakehoiders and organlalng workshops 
and seminars to senSitize the State Govemments and 
other non-govemmental functionaries about the reference 
of this code. 

(d) The Government has promulgated a 
Comprehensive Marine Fishing Policy recently. The coastal 
States have promulgated Marine Fishing Regulation Act. 
An Ef1l'Owered Committe. has also been set up at Centre 
to look into matters of deep sea fishing. 

Vehicular Pollution 

1847. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Govemment is aware that vehicular 
pollution in the country has increased many folds during 
the last five years particularly in Gujarat; 

(b) if so, the details thereof, year-wise; and 

(c) the steps takenlto be taken to control the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) On the basis of the ambient air 
quality data, Central Pollution Control Board has identified 
53 non-attainment cities all over India. In the State of 
Gujarat, there are six non-attainment cities, namely, 
Ahmedabad, Surat, Vadodara, Ankleahwar, Rajkot and 
Vapl. In these cities, air pollution is due to industrial and 
vehicular emissions. A. per the directives of the Hon'bIa 
Supreme Court of India, an Action Plan for city of 
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Ahmedabad has been prepared with a scheme for 
compulsory switch over to Liqulfled Petroleum Gas/ 
Compressed Natural Gas as automotive fuel. 

(c) The Government has taken various steps to 
control the pollution, which include the following: 

- Notification of general and source specific 
emission standards. 

Enforcement of auto exhaust emission standards 
for new vehicles at manufacturing stage. 

- Improved fuel quality. 

- Use of beneficiated coal in the thermal power 
stations. 

- Regular monitoring for compliance of 
environmental standards in 17 categories of 
industries. 

- A road map up to 2010 has been developed to 
control vehicular pollution for both the new and 
in-use vehicles. 

- New emission norms for in-use vehicles have 
been implemented from October, 2004. 

P.F. not depoalted by Oawal Paper Milia Ltd_ 

1848. SHRI KIRTI VARDHAN SINGH: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Oswal Paper Mill Limited, Hoshiarpur, 
Punjab has not been depositing provident fund both of 
employees and employers in EPF office since 1999; 

(b) if so, the details thereof; 

(c) the total amount which had to be deposited (share 
of both employees and employer) with EPF Authority 
during the last three years and thereafter; 

(d) the action taken/proposed to be taken against 
the company; 

(e) the steps taken to pay the legitimate dues to the 
employees of the said company in time; , . 

(f) whether the Government proposes to make EPF 
laws more stringent against the employer In order to save 
hard-earned money of employees and to curb such 
ecoJl9mic offences; and 

• ~ .. ,.f. 

(g) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (c) The 
establishment is in default from March 2002 and in arrears 
of Rs. 59.81 lakhs. 

(d) and (e) FIR under Indian Penal Code 4061409 
has been flied for criminal breach of trust for not 
depositing employees' share deducted from the wages of 
the employees. 

(f) and (g) Action is taken against the defaulting 
employers u!lder the relevant provisions of the Employees' 
Provident Funds and Miscellaneous Provisions Act, 1952; 
and under IPC 406/409. 

[English} 

Cultural Featlval at Hampl In Karnataka 

1849. SHRI M. SHIVANNA: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government is aware that tourists 
from atl over the country and abroad have witnessed a 
three day mega cultural festival of dance, drama and 
music during the first week of November 2004 in Hampi, 
Kamataka; 

(b) if so, the details thereof; 

(c) whether the Ministry has a major plan to make 
Hampi a most attractive Intemational tourist centre; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) Yes, Sir. Hampi Utsav was held from 3rd to 5th 
November 2004. Noted artists from all over India and 
local artists performed in dance, drama, vocal, instrumental 
and folk art. 

(c) and (d) Yes, Sir. Ministry of Tourism has 
sanctioned Rs. 1078.01 lakh during the last three 
years for the development of Hampi as a major tourlat 
centre. 
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Employment to Unemployed Peraona 

1850. SHRI BALASAHEB VIKHE PATIL: 
SHRI KASHIRAM RANA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state the number of educated and 
uneducated persons registered in employment exchanges 
provided employment during the last three years, till-date, 
year-wise? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): Placements 
eHected by the employment exchanges In respect of the 
educated and uneducated Job seekers taken together 
during 2002, 2003 and 2004 (January-September) were 
1.43, 1.55 and 1.03 lakh respectively. 

Modemlutlon of Employment Exchange. 

1851. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state the steps taken to modemize employment exchanges 
with facilities of counselling, collecting vaoancles 
information from all Govemment departments, PSUs and 
private and corporate &ector and informing the unemployed 
persons? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): The Employment 
Exchanges are under the Administrative and financial 
control of the State GovemmentslUT administrations and 
these are being modernized within the financial resources 
available with the State/UT Govemments. 

Conatructlon of Stadium 

1852. SHRI MANORANJAN BHAKTA: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) whether the Government has received any 
representation from Andaman and Nicobar Islands for the 
construction of Stadium at Bathu Basti Senior Secondary 
School at Garacharma-I Village; 

(b) if so, the action the Govemment proposea to 
take in this regard; and 

(c) if not, the reasons therefor? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) No, Sir. 

(b) and (c) Do not arise. 

(Tmnslslionj 

Two tier Agriculture Scheme 

1853. SHRI TUFANI SAROJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(8) whether the Government have formulated or 
sanctioned any new scheme for the welfare of farmers; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the Govemment have sanctioned the two 
tier agriculture scheme, foodgrain export subsidy and 
export insurance account as proposed in the past; 

(e) If so, the scheme-wiae amounts sanctioned; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) A number of schemes are being formulated & 
implemented by the Department to ensure maximum 
benefits in terms of increased agricultural productivity and 
production and consequent Increased prosperity of 
farmers. Assistance is given to farmers under various 
achemes. 

Under Risk Management, Department is implementing 
National Agriculture In8urance Scheme (NAIS), Farm 
Income Insurance Scheme (FilS), Minimum Support Price 
(MSP), Market Intervention Scheme (MIS), as a safety 
nets for farmers. 

A number of schemes like Macro Management of 
Agrlcutture, On Farm Water Management for increuing 
Crop Production In Eastem India, Technology Misaion on 
Cotton, Technology MilSion on Coconut, Technology 
Mission for Integrated Development of Horticulture in North 
Eaatem States including Sikkim, Jammu and KUhmir, 
Himachal Pradesh & Uttaranchal and Integrated SchtNne 
of Ollaeeds, Pulses, Oil Palm & Maize (ISOPOM) are 
being implemented, under which assistance given to 
farmers for various component. 
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Horticu ..... _ ... been~;l tllrull ~. for 
focused attention. Department h"''''' proposed to launch 
National Horticulture Mission (NHM) & National Bamboo 
Mission for augmentation of horticultural production & to 
generate employment opportunities to improve livelihood 

(b) and (c) Development of major ports lies with the 

of farmers and Micro Irrigation for Promotion of drip & ~ 
sprinkler irrigation for increasing the water use efficiency 

Government of India and development of such ports 
including jetties/berths therein is an ongoing process to 
cope up with the demands of maritime trade. An amount 
of ~. 416.71 crores has been provided for development 
'of the major port at Kandla during the Tenth Five Year 
Plan and important components proposed for development 
under this include (i) construction of new berths/jetties, 

in dryland areas. , 
Some of the recently approved schemes are as 

follows:-

1. Gramin Bhandaran Yojana. 

2-. Development of Market Infrastructure, Grading 
and Standardisation. 

3. Extension Support to Central Institute. 

4. National Project on Organic Farming. 

(d) to (f) A new foodgrain export policy Is being 
formulated. It is at an advanced stage of consideration in 
the Govemment of India. The details and incentives under 
the scheme are yet to be finalized. 

/English] .... 
'f ' 

Jetty In GuJaret. aff~ industrial Development 
. a.nd Cargo Movement 

-:te54. SH~( BHARATSINH MADHAVSINH SOLANKI: 
Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government is aware that though 
Gutarat has 25 percent of the country's coastal line, but 
the development of Jetty has not been in consonance 
with the international norms which has adversely affected 
the industrial development and cargo movement In the 
State; 

(b) if so, the steps taken by the Govemment to rectify 
the situation; and 

(c) the details of the schemes/projects for the purpose 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. The State of Gujarat has a long coast line of 
about 1600 kms which is about 19.71% of the country's 
t~IIi',.coast length of about 8118 kms. 

'"i. 

(Ii) modemization/mechanization of the existing berths! 
jetties (iii) deepening of navigational/approach channels, 
(Iv) provision of railway network in the port and (v) 
procurement of cargo handling equipments & Vessel 
Traffic Management System (VTMS). Besides, the 
Govemment of India has also been providing financial 
assistance to the State for development of fishing harbours 
and fish landing centres under the Centrally Sponsored 
Scheme and two new fishing harbours, one at Dholai 
and other at Okha have been approved during the current 
financial year (2004-05). 

The Government of Gujarat has declared a Port 
Policy In 1995 focusing on an integrated strategy, 
incorporating port development, industrial development, 
power generation and road and rail network. Besides 19 
captive jetties which are operational, three out of ten 
~dem minor ports, one each at Mundra, Pipavav and 
Dahej, have been developed and put to use. 

Foreign Job Providing Agencies 
~..;.. . .. 
'. {" 1855. SHRI M. APPADURAf: Will the Minister of 

LABOUR AND EMPLOYMENT be pleased to state: 
:'/ ",-

(a) whether the Govemment has framed laws to book 
such fake recruitment agencies which dupe people for 
providing job abroad; 

(b) if so, the details thereof; and 

(c) the number of such agencies booked so far? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
;"'~' K. CHANDRA SHEKHAR RAO): (a) Yes, Sir, 

(b) Unregistered recruiting agents are proceeded 
-against for violation of Section 10 of the Emigration Act, 
1983. The oHence is punishable with imprisonment for a 
term which may extend to two years and with fine which 
may extend to two thousand rupees. ' 
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(c) During the last three years, 108 complaints were 
filed with the Police authorities for filing of FIRs against 
the unregistered Recruiting Agents for violations of Section 
10 of the Emigration Act, 1983. On the request of 
concerned police authorities, the competent authority 
accorded prosecution sanction In sixty cases under 
Section 27 of the Emigration Act, 1983. 

[Trans/stion/ 

Loan for Dairy and Anlrnlll Huabllndry Sector. 

1856. SHRI MUNSHI RAM: Will the Mln .. ter of 
AGRICULTURE be pleaaed to state: 

(a) whether the Government proposes to double the 
loan amount and also increase rate of interest for dairy 
and animal husbandry sectors; 

(b) if so, by when a final decision is likely to be 
taken in this regard; and 

(c) the details of other sectors related to agriculture 
for which the. Govemment proposes to Increase the loan 
amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The Department of Animal Husbandry and Dairying 
is implementing a number of schemes, mainly aiming at 
strengthening the infrastruct\Jre of State Govemments for 
the development of animal husbandry, dairy and fishery 
sectors. However, 88 the schemes implemented by the 
Department are not directly beneficiary-oriented, no loan 
is being provided through any scheme for these sectors. 

(English] 

Amendment In EPF InVHtment 

1857. SHRI GURUDAS KAMAT: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment proposes to make 
amendment in Employees Provident Fund investment; and 

(b) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (s) and (b) 
Investment is made by the Employees' Provident Fund 

Organisation in accordance with the Investment pattern. 
notified by the Central Govemment under Para 52 of 
Employees' Provident Fund Scheme, 1952; as modified 
from time to tIme. 

Chlnge of Cour.e of River. 

1858. DR. ARUN KUMAR SARMA: Will the Minister 
of WATER RESOURCES be pleaaed to state: 

(a) the details of rivers in North Eastern Region (NER) 
showing change of course as revealed by Remote 
Sensing and other data aources; 

(b) the action plan contemplated for de-elhatlon, 
dredging and erosion control of rivers; and 

(c) the extent of sandy deposits by rivers of NER 
and measures taken to prevent such deposits? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Department of Space on the request of 
Brahmaputra Board has undertaken a comprehensive 
project on "River Channel Changes In North Eastem 
Region" based on muhl date satellite data. Main stem to 
the Brahmaputra river and Its major tributaries namely 
Beki Manas, Puthlmari, Pagladla, Jla Bhare"', Jla Dhol 
and Buri Dlhlng are being studied for their dynamic 
aspects from the muhi date satellite data. 

(b) Erosion and Flood Control measures are taken 
by the State Govemments as per their requirements. 

Ministry of War Reaourcea has HI up a Task Force 
on Flood Management/Erosion Control under the 
Chairmanship of Chairman, Central Water Comrnlaslon to 
look Into the problem of floods In Assam and neighbouring 
States, . West Bengal, Bihar and Eastem Uttar Pradesh. 
The Task Force has been asked to lubmlt Its report by 
31st December, 2004. 

(c) As per information supplied by Department of 
Space, the stabiUty of Islands In the Brahmaputra river 
channel In AS88m, using satellite data acquired in 1990, 
1998, 2002 wu studied. The study showed that there 
are 182 stable patches of river Islands with vegetation 
covering In area of 16,685 hectare and 1,333 sandbars 
having an extent of 48,403 hectare of area. 
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Embankments have been constructed along .the banks 
of the tributaries of Brahmaputra to prevent spnUng of 
flood waters and deposition of sand and shingles on the 
agricultural land during floods. 

Expansion of Crops Coverage Under NAIS 

1859. SHRI P.K. VASUDEVAN NAIR: 
SHRI C.K. CHANDRAPPAN: 
SHRI CHENGARA SURENDRAN: 
SHRI K. FRANCIS GEORGE: 
SHRt P. KARUNAKARAN: 

Will the Minister of AGRICULTURE be pleuecl to 
refer to the reply given to Unstarred Question No. 1693 
dated July 19. 2004 and state: 

(a) whether the Government has received 
recommendations from the Committee conatltuted under 
the Chairmanship of Economic and Statistical Adviser 
(ESA) to suggest methodology for crop yield estimation 
for coverage of perennial horticultural crops llnder National 
Agricultural Insurance Scheme (NAIS); 

(b) If so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The main recommendations of the Committee are 
given in the enclosed statement. 

(c) Based on the recommendations of the Committee 
it was decided to extend insurance coverage to selected 
perennial crops on experimental/pilot buIa. FoHowlng 
StateslCrops were identified 'or pilot impIementatlon:-

S.No. State Crops 

1. Andhra Pradesh ". Mango 

2. Himachal pradesh'1W Apple 

3. Uttar Pradesh Mango 

4. Maharashtra Orange 

5. Meghalaya Pineapple 

6. Tamil Nadu earlana 

The Agriculture Insurance Company of India Ltd. (AIC) 
which is the Implementing agency of National Agricultural 
Insurance Scheme (NAIS) carried out the pilot 
implementation in Andhra Pradesh, Uttar Pradesh, Tamil 
Nadu and Maharashtra in Rabi 2002-03. However, this 
Pilot Project could not do well. 

RBCOmmtJndations of ths CommlttH to t1Xamine and 
suggsst suhlllJls msfllodology for CtrJpS Yield 
EslilT18tion of ths PSf8nnial Hotticuhum/ Crops 
for fils covmags undsr NatloM/ Agrlcu/tum/ 

Insuf1lfl(J8 SchtImtJ rNAIS) 

(I) In horticulture crops, although variability Is more 
but risk is low. Insurance of horticulture crops 
may therefore be initiated on Pilot baala In some 
districts of some States and in consultation with 
concemed States. 

(Ii) As district level estimates in case of selected 
fruits and vegetables are avaUable in the States 
where pilot schemes namely, crop estimation 
survey on fruits and vegetables is being 
Implemented, small area approach may be 
adopted for covering selected horticulture crops 
under NAIS. 

(III) The small area approach may be tried on pilot 
basis in one district of each of the participating 
State to understand the intricacies of the existing 
system of States and test the methodology. 

(iv) The Indian Agricultural Statistics Research 
Institute (IASRI) may finalize the instructions for 
field ataff and also for tabulation and estimatior'l. 

(v) The survey exercise may be carried out by an 
independent agency. However, National Sample 
Survey Organisation (NSSO) may be entrusted 
the job of training, supervision, tabulation, 
compilation and analysis. 

HaraMment of Foreign Tourtet. 

1860. SHRI NAVEEN JINDAL: WUI the Minister of 
JlfbURISM be pleased to state: 

(a) whether the Government is aware of harassment 
of foreign tourists by touts at entry points; 

(b) If so, the total number of soon cues reported 
during the last three years; and 
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(c) the prev"ntlve steps taken to check such menace? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) The Ministry of Tourism is generally aware of 'some 
,=ases of harassment of foreign tourists by touts at entry 
points. However, details of such cases reported to the 
local law enforcement agencies are not maintained in the 
Ministry of Tourism. 

(c) The Ministry of Tourism, Government of India 
has taken the following steps to provide a better 
experience to foreign tourista:-

(i) Organizing of Tourism Awareness Programme. 
for Immigration and Customs officials, Taxi 
Drivers, Porters, etc., under the Capacity Building 
Scheme for Service Providers. 

(Ii) Setting up of a Complaint Cell in the Ministry of 
Tourism. 

(iii) Distribution of "~Os and ~ON'Ts" brochures to 
tourlats. 

The Govemments of Andhra Pradesh, Karnataka, 
Goa, Daman, Kerala, Maharashtra, Himachal Pradesh, 
Rajasthan, J & K, Uttar Pradesh and Deihl have already 
deployed Tourist Police Force to check possible 
harassment of tourists. 

[Tl'Bnsl8tion} 

Declaration of Sport as Natlona' Oame 

1861. SHRI MANSUKHBHAI D. VASAVA: 
SHRI GIRloHARI YAoAV: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the. criteria adopted for declaring a sport as 
National Game; 

(b) whether Judo & Karate are National Games; 

(c) if not, the reasons therefor; and 

(d) the steps taken to promote the said spor1l? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) There is no scheme of 
Government of india for declaring a sport as National 
Game. 

(b) and (c) Do not arise. 

(d) To encourage a particular sports discipline, the 
concerned National Sports Federation is primarily 
responsible. However, Govemment also supplements their 
efforts in this regard. Insofar as • Judo· 18 concemed, it 
falls under "General Category" and Govemment provides 
assistance for coaching camps under' Indian and foreign 
coaches with required scientific Input & equipment support; 
provides financial assistance for holding Nationall 
Intematlonal Championships & competmonllrainlng abroad; 
and gives incentive to meritorious aporta persons. As 
ragards -Karate", It tails under ·Others" category and 
Government provides financial assistance for holding the 
National Championships. 

D.ath of Bird. In Keoladeo Senctuary 

1862. SHRIMATI KARUNA SHUKLA: 
DR. LAXMINARAYAN PANDEY: 
SHRIMATI MANEKA GANDHI: 

Will the Mlnilter of ENVIRONMENT AND FORESTS 
be pleased to atate: 

(a) whether a number of birds have died and their 
nests have been destroyed recently due to shortage of 
water in the Keoladeo Sanctuary In Bharatpur of 
Rajasthan; 

(b) if so, the details thereof; 

(c) the remedial steps taken by the Govemment In 
this regard; 

(d) whether similar incidenta have occurred In other 
sanctuaries of the country; and 

(e) if so, the details thereof and action taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARA1N 
MEENA): (a) and (b) As reported by the State 
Govemment, the nests of a few birds were damaged 
due to shortage of water in the Keoladeo National Par1c:. 
The shortage of water lead to abandoning of the nests 
by parent birds and predation by natural predators. 

. .,.., 
(c) To improve the water a"bility in the Park, four 

pumps are operating to maintain the habitat for winter 
migratory birds. 

(d) No such incidents have been reported from any 
other sanctuary of the country. 

(e) Does not arise. 
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A •• lstance to Stete. Uncler AIBP 

1863. SHRI GANESH SINGH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the criteria laid down to provide assistance to 
backward States under the Accelerated Irrigation Benefit 
Programme; 

(b) whether this criteria is different from that which is 
applicable to the hilly States; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) As per existing norms of Accelerated 
Irrigation Benefits Programme (AIBP) Central Loan 
Assistance is provided for completion of approved ongoing 
major and medium irrigation projects of Special Category 
States ad non-special category States. Central Loan 
Assistance under AIBP Is also provided to mlno~ Irrigation 
schemes of North-eastern States and hilly States of 
Jammu & Kashmir, Himachal Pradesh and Uttaranchal 
and undivided Koraput, Bolangir and Kalahandl districts 
of Orissa. There is no classification of States as backward 
States for providing Central Loan Assistance under AIBP. 

(b) and (c) Do not arise. 

Management of Catchment Area, In Madhya 
Pradesh 

1864. SHRI CHANDRABHAN SINGH: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether 68 proposals of Madhya Pradesh 
Government pertaining to management of catchment areas 
are pending with the. Union Government for which As. 
465.61 lakhs are to be released besides eleven proposals 
under the IWRDP scheme are also pending with the 
l,Inion Government; and 

(b) if so, the steps being taken by the ~mment 
to clear the proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) No project proposal for management 
of catchment areas in Madhya Pradesh is pending with 
the Ministry of Agriculture. However, a programme of ·Soil 
Conservatlen for Enhancing the Productivity of Degraded 
land in the Catchments of River VaJley Projects and Flood 

Prone Rivers (RVP & FPR)" is being implemented by the 
Ministry of Agriculture under which funds are released for 
all programmes including RVP & FPR of Macro 
Management of Agriculture. During 2004-05, a total 
amount of Rs. 45.00 crore has been allocated under 
Macro Management of Agriculture for the State of Madhya 
Pradesh. 

Under Integrated Wastelands Development 
Programme (IWDP) Government of Madhya Pradesh has 
sent 14 proposals for the sanction of new projects during 
the current financial year to the Ministry of Rural 
Development. All the 14 proposals have been approved. 

{English} 

Nlm8tl-Hatlnl Project of Aaum 

1865. SHRI KIRIP CHALlHA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(8) whether Nlmati-Hatlsal Project of Assam 
commissioned in 1996, Is going on in a slow pace; 

(b) if so, the reasons therefor; 

(c) whether the work have suffered immense damage 
due to floods this year; and 

(d) if so, the details thereof and the steps taken by 
the Government for expeditious completion of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The Project "Protection of Dalnigaon 
and Its adjoining areas (Hatlsal-Ne8n'latl) against the 
erosion of river Brahmaputra" was started in February, 
1996 at an estimated cost of Rs. 31.89 CroAI. The Project 
is under execution and about 50% of the progress has 
been achieved. As reported by the State Governrnent, 
the slow progreas of the works Is due to Inadequate flow 
of funds to the Project. 

(c) and (d) The progress of the Project suffered due 
to floods in the Brahmaputra river during July, 2004 
th.reby causing some damages to the works. The State 
GOvemment Is taking Initiative for the speedy completion 
of the Project. 

Minimum Wage. to Wortc .... 

1866. SHRI TEK LAL MAHTO: WHI 1he Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 
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(a) whether Steel Rolling MRI and Iron Sponge Mill 
located in the district of Giridih in Jharkhand are not 
paying minimum wages to its workmen; 

(b) if so, the reasons therefor; and 

(c) the action being taken by the Govemment In this 
regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (c) The 
subject matter of the question pertains to the State 
Government of Jharkhand. The required Infonnatlon i8 
awaited and will be laid on the Table of the House in 
due course. 

/Translation} 

Development of Gwallor 

1867. SHRI RAMSEVAK SINGH: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government proposes to develop 
Gwalior as a tourist destination in Madhya Pradesh; 

(b) if so, the name of places proposed to be 
developed as tourist centres; and 

(c) the financial assistance proposed to be provided 
to the State Government during the current year for the 
purpose? 

THE MINiSTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) Development and promotion of places of tourist spots! 
interest is primarily undertaken by the State Governments! 
UT Administrations including the Slate· of Madhya Pradesh. 
However, the Ministry of Tourism provides funds for 
development of different tourist places on the basis of 
field visits/consultation with the StateslUT Administrations 
concemed. 

The following projects for development of Gwalior 
have been sanctioned by the Ministry of Tourism: 

1. Relutbilhment of monuments (2000-01) 

2. RefuIbi&hment 01 monumenI8 III Rani L.umIbIi 
SamacI1i (2000-01) 

3. Expansion of tourist ~x Tnen (1998-99) 

(Rs. In lakhs) 

49.00 

10.83 

20.00 

(c) During the year 2004-05, five project proposals 
for an amount of Rs. 892.33 lakh have been sanctioned. 

{English} 

Development and Modemlutlon of Je"'" In 
Gular.at 

1868. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the details of places where Jetty facilities are 
available In the coastal areas of Gujarat; 

(b) the funds released for the development and 
modemlzation of jetties in the State during the last three 
years and the current year; 

(c) whether the funds released have been fully utilised 
during the above period; and 

(d) r not, the reasons therefor and action proposed 
to be taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a> 
Details of the places where the jetties are available in 
the coastal area is encloeed as statement. 

(b) to (d) No Central financial assistance has been 
provided to the Government of Gujarat for develoPment 
and modernization of only jetties in the coastal areas 
during the last three years. 

However, during the current financial year (2004-05), 
first instalment of Central share amounting to Rs. 200 
lakhs has been released in the month of July 2004 to 
the Govemment of Gujarat for construction of fishing 
harbour facilities Including jetty at Dholai in Navasari 
District and the State Government is In the process to 
take up the construction work of this fishing harbour. 

81. No. Name of the Place OilllriCi Facilities available 

2 3 4 

1. Kolak Valsad Jetty 

2. Umarsadl Valsad Jetty 
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2 3 4 2 3 4 

3. Umargaon v'alsad Jetty 19. Porbanoo. Porbandar Fishery 
Harbour 

4. Vansi-Borsi Valsad Jetty facilities 

5. Onjal Valead Jetty including jetties 

6. Magod Dungan Valsad Jetty 20. Mangrol Junagadh Fishery 
Harbour 

7. Dholai Navasarl Jetty facilities 

8. Sachana Jamnagar Jetty including jetties 

9. Salaya Jamnagar Jetty and 21. Jakhau Kutch Fishing Harbour 

Landing facilitl6s 

Platform including jetties 

10. Jafrabad Amreli Jetty and Closure of Factorle. 
Wharf wall 

11. Kosamba Valsad Jetty 1869. SHRI AJOY CHAKRABORTY: Will the Minister 

12. Mandvi Kutch Jetty 
of LABOUR AND EMPLOYMENT be pleased to state: 

13. Surajbari Kutch Jetty and (a) the number of factories, both in public and private 

Landing sectors which remained closed for a long time and the 
Platform number of workers rendered unemployed thereby during 

14. Madhwad Junagadh Landing! 
the last three years and current year, State-wise; and 

Berthing (b) the reasons for the closure of these factories? 
facilities 

15. Rajpara Amrali Jetty and THE MINISTER OF LABOUR AND EMPLOYMENT 
Wharf wall (SHRI K. CHANDRA SHEKHAR RAO): (a) State-wise 

16. Navabandar Junagadh Wharf wall 
information on the number of units closed, both in the 
public and private sectors; and the number of workers 

17. Chorwad Junagadh Breakwater affected. during the last 3 years and the current year is 
Wall given in the enclosed statement. 

18. Veraval Junagadh Fishery 
Harbour (b) The main reasons for closures, inltlr RIia, have 

facilities been financial stringency, shortage of raw material, 

including jetties shortage of power, breakdown of machinery and lack of 
demand for products. 

SIIIltImtInt 

Slats-wiss numb6r of c!OSUf9S and wal'kSfS sfIsctsd during 2001-2004 

State 

A.P. 

Arunachal Pradesh 
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2 3 4 5 6 7 8 9 

Assam 39 

Bihar 2 101 760 

Chhattisgarh 

Goa 7 403 1 48 2 20 36 

GUjarat 43 1,353 37 1,585 39 3,199 16 880 

Haryana 20 4 207 2 92 3 41 

H.P. 5 255 6 203 11 

J & K 3 141 25 

Jharkhand 4 171 6 393 3 84 

Karnataka 7 220 10 530 6 183 7 325 

Kerala 9 695 8 215 5 1,547 2 215 

Madhya Pradesh 29 

Maharashtra 3 213 

Manipur 392 

Meghalaya 

Mizoram 

Nagaland 

Orissa 2 130 4 111 3 200 12 

Punjab 91 54 

Rajasthan 49 5 323 3 497 

Slkklm 

Tamil Nadu 7 417 

Tripura 7 199 25 319 22 228 66 487 

Uttar Pradesh 39 7,127 93 4,793 15 958 11 6,189 

Uttaranchal 5 437 

West Bengal 136 3 505 

A & N Islands 

Chandigarh 10 150 12 
; '.': ;-; 

Dadra & Nagar Haveli 
:~.:. tL I.,: ~. ": ,,7,;, .' ,"; ',"." 

Delhi 17 3 40 
."1 .• , ." • ~ ,'~: '.~ ~. 



163 WfiIIIIn AnswtllS DECEMBER 13, 2004 164 

Daman & Diu 

Lakshadweep 

Porldicherry 

2 

6 

Grand Total 151 

A .. Number of Units Closed. 
B .. Number of Workers. Affected 
- • NH. 
.. • Not available. 
(P) .. Provisional. 
Sourc&-Labour Bureau. Shimia. 

[Tf1Ins/lltionj 

3 

14 

11,599 

Improvement of Economic Condition of 
Farmers In Bihar 

4 

4 

213 

1870. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: Will the Minister of AGRICULTURE be pleased 
to state facilities provided to flood affected farmers in 
North Bihar by the Union Govemment to improve their 
economic conditions? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
Ministry of Agriculture is concemed with matters relating 
to management of drought situation in the country only. 
Ministry of Home Affairs is concemed with matters relating 
to management of all other natural calamities including 
floods and necessary information is being collected from 
that Ministry. 

jEnglishj 

Production of Dairy Product. 

1871. SHRI DUSHYANT SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has been laying greater 
emphasis on increasing the production and export of the 
dairy products; 

5 6 7 8 9 

75 6 99 

10,025 123 8,673 114 9,100 

(b) H so, the projection made thereon during 2004-
05; 

(c) the incentives granted to the States to promote 
the production and export of dairy products; and 

(d) the contribution of each State on export of dairy 
products during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The projection for export of Dairy Products during 
the year 2004-05 is Rs. 165.00 crores. 

(c) APEDA has been operating various schemes 
under which financial assistance is provided to the 
exporters of APEDA scheduled products including Dairy 
Products. The details of the schemes are as under: 

(i) Scheme for Market Development 

(il) Scheme for Infrastructure Development 

(iii) Scheme for Quality Development 

(iv) Scheme for Research and Development 

(v) Scheme for Transport Assistance 

(d) The State-wise data on export of Dairy Products 
are not maintained by the Ministry of Commerce. 
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{Translation} 

Pollution by Bihar Cauatlc and Chemical lnduatry 

1872, SHRI MANOJ KUMAR: wm the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government is aware that Bihar 
Caustic and Chemical Industry set up in village Rehala 
in Palamu district of Jharkhand i8 polluting Rehala and 
other nearby villages rendering hundreds of acres of land 
infertile and causing death of hundreds of animals 
alongwith adverse effects on the health of the people 
living there due to consumption of caustic contaminated 
water; and 

(b) if so, the steps taken/proposed to be taken by 
the Government to overcome the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN. 
MEENA): (a) MIs Bihar Caustic Soda and Chemicals 
Industry is producing caustic, soda, chlorine and 
hydrochloric acid based on mercury cell process. The 
Central Pollution Control Board during monitOring of the 
unit have found that the industry is not complying with 
the norms of liquid effluent standards for Mercury (Hg) 
and stack emission standards for Chlorine (CI). It was 
also observed that ground water and ambient air quality 
exceeds the stipulated standards. 

(b) Based on the monitoring report, the Central 
Pollution Control Board has directed the Jharkhand State 
Pollution Control Board to take necessary action for non-
compliance of environmental standards by the industry. 

Abolition of the Contract Labour System 

1873. SHRI BIR SINGH MAHATO: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government proposes to abolish the 
contract labour systern in the country; and 

(b) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) The 
Contract Labour (Regulation and Abolition) Act, 1970 
provides for abolition of contract labour system in certain 

circumstances such 88 perennial nature of jobe etc. and 
regulates the employment of contract labour, If it is not 
feasible to abolish the contract labour system. It does 
not envisage total abolition of contract labour system. At 
present, there is no proposal to abolish the contract labour 
systern in the country. 

[English} 

New Tourlam Policy 

1874. SHRI SANAT KUMAR MANDAL: Will the 
Minister of TOURISM be pleased to state: 

(a) whether some State Governments have prepared 
and sent to the Union Government any new tourism policy 
to develop tourist spots and to attract more foreign tourists 
in their States; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government has since accorded 
approval to the said policy; and 

(d) if 80, the details thereof and the financial 
aaelstance provided/proposed to be provided to the Slate 
Governments for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) No 
Sir. 

(b) to (d) Do not arise. 

Starvation Deaths 

1875. SHRI HEMLAL MURMU: 
SHRI PRABHUNATH SINGH: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government is aware of the inCidents 
of starvation deaths in various parts of the country 
between August and October 2004; 

(b) if so, the number of starvation deaths reported 
during the last three years till date, State-wise and year-
wise; 

(c) whether the central team visited the States from 
where such cases were reported; 
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(d) if 80, the details thereof alongwith the findings of 
the team; 

(e) the action taken against those held responsible; 
and 

(f) the further steps taken by the Government to 
check the recurrence of such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No incidents of starvation deaths have been 
brought to the notice of Central Government by any Smte 
Government/Union Territory between August and October, 
2004. 

(b) No starvation death has been reported by any of 
the State GovemmentS/Union Territories during the last 
three years. 

(c) and (d) Since September, 2002, 5 Task Force 
T e8l1Uli have been deputed by the Central Government 
to the following places where press and etectronic media 
highlighted about alleged starvation deaths: 

1. Rayagada and Keonjhar Diskicts of Oriaaa. 

2. Baran District of Rajasthan. 

3. Vidhisha and Shivpuri Districts of Madhya 
Pradesh. 

4. Banswara District of Rajasthan. 

5. Madhepura District of Bihar. 

The main findings of the teams are enclosed as 
statement. 

(e) and (f) Does not arise. 

Teams Deputed lor Ch«king A/IsgtId 
StalYalion Deaths 

,~~, 

Five teams had been de~ to the placei8 where 
the preGS and electronic media have highlighted about 
alleged starvation deaths. The outcome of the Reports is 
as under:-

(i) Rayagada and Keonjhar Districts of Orissa 

A Task Force Team visited Muniguda and Ghatagaon 
Blocks of Rayagada and Keonjhar Districts (Orissa) in 
early September 2002 for an on tha spot assessment of 
alleged "starvation deaths". The shortcomings in the Public 
Distribution System (PDS) as pointed out in the Report, 
were brought to the attention of the Government of Orissa 
for remedial action. The State Government, in turn, 
instructed all the Collectors to sensitize the field 
functionaries, in general and the staff of F.S. & c.w 
Department, in particular, to conduct regular checks on 
the dealers and to take action against unscrupulous 
traders/dealers. 

(ii) Baran District of Rajasthan 

Consequent upon reports appearing in sections of 
.the Press about alleged starvation deaths in Baran District 
(Rajasthan), a Task Force Team was sent to the area in 
October, 2002 for an one-tha-spot assessment of the 
situation and the working of the PDS. 

As per the Report of the Task Force, the deaths in 
Survans and Gangapur villages of Baran District could 
have be~n due to malnutrition and lack of timely medical 
attention. The team observed wide-spread hardship, 
hunger and malnutrition in remote areas due, mainly, to 
the failure of the Public Distribution System and the 
absence of employment opportunities.-

The matter had been taken up with the State 
Government to put in place a fully functional Public 
Distribution System In the vulnerable areas and to provide 
interrupted supply and distribution of food grains to them. 
It has also been stressed that employment generation 
programmes ought to be implemented vigorously and that 
the State authoritle8 have to ensure requisite meaeures 
to combat starvation and extreme hardship at the earliest. 

The State Government in their letter to the Minister 
CAF & PO had, however. denied any starvation deaths 
in Baran District or failure or deficiency in the functioning 
of the PDS. Chief Minister, Rajasthan was of the view 
that the purchasing power to the local people has gone 
down because of unemployment and the State 
Government is trying to provide wage employment to the 
affected population. 
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(iii) Vidisha and Shivpuri Districts of Madhya Pradesh 

One Task Force Team was deputed to Vidlsha and 
Shivpuri Districts of MP to examine certain reports in 
media etc. regarding alleged starvation deaths in these 
areas. The team was of the opinion that the deaths were 
due to ~Iness, malnutrition, lack of timely medical attention 
etc. and not due to starvation. There was lack of adequate 
employment opportunities due to closure of illegal mines 
and drought. The PDS was found to be working 
satisfactorily. 

(iv) Banswara District of Rajasthan 

It was reported that one Shri Phulia S/o Shri Kalia, 
aged about 65 years died of starvation in village Khanpura 
of Banswara District of Rajasthan State on 11th May, 
2003. The Task Force Team which visited Rajasthan on 
10th-11th July, 2003 reported after necessary inquiries in 
association with the District Collector (Relief), Banswara 
that Shri Phulia was physically weak and died of 
prolonged illness and not because of starvation. It was 
also noted that as per Land Revenue Records, the 
deceased was a owner of 16 Bighas of agriculture land 
and few cattles at the time of his death. 

(v) Madhepura District of Bihar 

On receipt of information that 3 people had died of 
starvation in Madhepura District of Bihar, a Task Force 
Team visited Bihar in October, 2003. It was found that 
deaths had taken place due to diarrohea. DUring the 
inquiry, it was revealed that the family though poor, was 
never so hard pressed for food. Task Force Team 
confirmed this while interacting with the villagers. It was 
also reported that because of 48 hours of continuous 
rains, no medical assistance could be given to the 
deceased. 

Incentive. under TPDS 

1876. SHRIMATI C.S. SUJATHA: 
SHRt IQBAl AHMED SARADGI: 
SHRt S. AJAYA KUMAR: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether-some irieentiv8S to atr.engthen Targeted 
Public DiStribution System were annoumed after the 
Conference of State Food MInisters held in bctobei-, 2004; 

(b) if so, details thereof; 

(c) the details of Incentives granteci'reoommended to 
Fair Price Shops; 

(d) the number of Fair Price Shops in the country, 
State-wise; 

(e) whether the Govemment proposes to review the 
identification of BPL families; 

(f) if so, the criteria to be adopted in this regard; 
and 

(g) the steps taken to strengthen vUlage level societies 
involved in procurement of foodgrains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. With a view to strengthen 
the Public Distribution System (PDS), the functioning of 
the PDS has been reviewed in the Conference of the 
State Food Secretaries held on 17th September, 2004 
and thereafter In the Conference of State Food Ministers 
held on 28th October, 2004. As per the recommendations 
of these Conferences all the State GovemmentslUnion 
Territory Administration have been instructed to ensure 
that all families at the risk of hunger including migrant 
labour/displaced personslhomeless population are Issued 
ration entitlement authority slips; to take steps to Improve 
the economic viability of ration shops and have been 
encouraged to increase procurement under decentralized 
procurement of foodgralns so as to make the PDS more 
cost effective as well as to cater to the local tastes. 
These incentives include: 

(i) Reimbursement of transportation costs incurred 
by the State Govemments for the transportation 
of paddy from the procurement centre to the 
storage point and from the storage point to rice 
milia for milling. 

(ii) Increase in the milling rate ofpal'bolled paddy 
from Rs. 15 per quintal to Rs. 20 per quintal. 

(iii) Providing commission of 1 % of the Minimum 
Support Price (MSP) to all societies engaged 
by the State Govemments for procurement of 
foodgrains. 

(iv) Reimbursement of full cost of freight, including 
tranaportation of foodgrains fnmI the rall head 
to the procurement centres. 
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(c) The above Conference has inter s/is 
recommended a number of steps to improve the economic 
viabUity of the Fair Price Shops in the country. 

(d) Statement showing the State-wise number of Fair 
Price Shops is enclosed. 

(e) and (f) Under the Targeted Public Distribution 
System (TPDS) , identification of families below the poverty 
line and issue of Ration Cards to them is the responsibility 
of the State Governments. The Public Distribution System 
(Control) Order, 2001, provides for review of lists of BPL 
families every year for the purpose of deletion of ineligible 
families and inclusion of eligible families. 

(g) As regards, strengthening of the village level 
societies involved in procurement of foodgrains the 
Govemment has provided for commiseion to such societies 
(where arthia charges do not exist) at 1% of the MSP. 

Si.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

State/UTs 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

MaharMhtra 

No. of Fair Price Shops 

3 

40691 

1444 

33229 

41818 

7869 

3114 

523 

14325 

7373 

4085 

3927 

14395 

14137 

18688 

49921 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orisea 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

A & N Islands 

Chandigarh 

o & N Havel! 

Daman & Diu 

Lakshadweep 

Pondlcherry 

Total 

1, .... 11 Experta 

3 

2551 

4302 

1019 

401 

23579 

13874 

20861 

1071 

27995 

1434 

74788 

7332 

20430 

488 

56 

78 

51 

35 

408 

476973 

1877. SHRIMATI D. PURANDESWARI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether experts from Israel have been visiting to 
assist various States particularly the State of Andhra 
Pradesh in the field of agriculture and allied areas; 

(b) If so, the details thereof; and 

(c) the results thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUlTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFPAIRS, fOOD AND 
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PUBLIC D1STRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) The information is being collected and will be laid 
on the Table of the House in due course. 

Nutritious Food for BPL Faml'''. 

1878. SHRI P. MOHAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government is providing nutritious 
food to all the people living below poverty /lne in the 
country; 

(b) if so, the percentage of the total food available 
to women and children separately; 

(c) whether the Government proposes to cover more 
people living below poverty line; 

(d) If so, the details thereof; 

(e) whether any urban-rural imbalance exists in the 
availability of nutritious foodgrains; 

(f) if so, the details thereof; and 

(g) if so, the steps taken to remove this Imbalance? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes, Sir. 
Central Government is allocating foodgralns (wheat & rice) 
to all the people living below poverty line (BPL) In the 
country on the basis of population projections of the 
Registrar General of India as on 1.3.2000 and poverty 
ratio determined by Planning Commission. 

(b) 35 kg of foodgrains per month is provided for 
each BPL" family irrespective of age and sex. 

(e) and (d) The foodgrains Is allocated for the BPL 
population as per Planning Commission's estimatea, 

(e) to (g) No. Sir. 

{Trans/s/ion} 

Agrlcultunll Scl.ntl •• 

1879. SHRI NITISH KUMAR: 
SHRIMATI JAYAPRADA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a> whether a number of Agricultural Scientists and 
Researchers are leaving the country due to the lack of 
basic facilities; 

(b) if so, the reaction of the Government in this 
regard; 

(c) whether the Govemment has taken any remedial 
steps to check this brain drain; 

(d) If so, the details thereof; and 

(e) the new breakthrough made by the agricultural 
research Institutes during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): <a) 
No, Sir. 

(b) to (d) Question does not arise. 

(e) As per the statement attached. 

Ths fNIW BlWldhrough MIIds by fhtJ Agtfcu/tura/ 
RHtMtr:h /nstffuts8 dunng fhtJ t.Gt IhrH yHfS 

Cutting Edg. R .... rch 

• Simple ready-ta-use kit developed to differentiate 
transgenic Bt cotton from non-transgenics on the 
spot. 

• In the 10 Nat/ons' global rice genome project, 
completed the sequencing ahead of time. 

• A cytoplasmic-genic male st.rliity system along 
with restorer perfected for hybrid seed production 
in Indian mustard. 

• 1400 varieties of different crops DNA 
fingerprinted. 

• Micro-satellite DNA markers from Rohu genome 
developed. 

• Serum immunologlbulln (IGC) from Indian major 
carps characterized. 

• A kit for rapid detection of food pathogens In 
dairy products developed. 
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• Fire-retardant jute:. composite developed using 
Euphorbia latex. 

• Breakthrough in Foot and Mouth Disease virus 
(Asia-I) studies-complete CDNA constructed and 
nucleotide data deducted. 

• Early pregnancy diagnosis kit developed for 
equines through Serum-based sandwich ELISA. 

• Diagnostic kits for the PPR (Pestae dss Petits 
RuminanfS) virus diseases of small ruminants 
have been developed for commercialization. 

U .. r-Frlendly Technologle. Developed 

• Over 250 improved varieties/hybrida of various 
crops developed including quality protein maize 
hybrids Shaktiman - 1 and Shaktiman -2; super 
fine rice hybrid Pusa RH-10 and two scented 
varieties - Pusa Sugandh -2 and Pusa Sugandh 
-3, etc. 

• Cultivation technology of medicinal mushroom 
(f'8shi) standardized for the first time in the 
country. 

• Soil map of India on 1:1 million scale prepared 
and published. 

• SoU resource atlas of Bhopal, Guna, Betul, Dhar 
and Ratlam districts of MP brought out. 

• Soil erosion maps for Maharashtra, MP, Gujarat, 
WB, UP, HP and Tripura printed. 

• Perfected resource conserving technology, saved 
20-30% of water and nitrogen, in addition to 
energy. 

• Watershed management technology developed, 
increased cropping intensity up to 175% and 
productivity by 20-40%. 

• The low cost effluent treatment technology for 
the detoxification of starch and sago factories 
effluents was developed and successfully 
transferred. 

• Integrated Farming Systems Involving crops, 
livestock, horticulture and .~ have been 
developed. "i~: 

tl\.~ 
• Bio-solution found for re~ing lead and other 

heavy metals from soil. 

• Self-supported edible plastic films ,f'om maize 
starch developed. 

• Information system on Animal GenetieResource 
(AGRI-IS) containing breed wise Information on 
habitat, characteristics and management 
practices for various species of livestock was 
developed. 

• Seven strains namely Cari, Nirbheek, Carl, 
Shyama, Hltcari, Upcari, Vanaraja, Gramapriya 
(white), Gramariya (Multicoloured) specIally 
suitable for backyard poultry farming have been 
released to poultry farms of Govt. of India and 
4 SAUs for further testing the performance. 

• Five breeds of Sheep (Gaddi,Malpura, 
Jaisalmerl, Kama and Gurez), four breeds of 
Goats (Chegu, Black Bengal, Parbatsar! and 
Gaddi), two breeds of Horse (Spiti and Marwarl) 
were fuUy characterized. 

• More than 40 non-conventional feeds identified 
and technology for use in compete feeds have 
been developed. More than 100 complete feeds 
have been developed for feeding growing and 
milch animals. 

• Area specific minerai mixture recommended to 
improve productive and reproductive efficiency 
of livestock and poultry. At the farmers field, 
the suppiementation increased milk yield by 
0.50.6 kglanlmaVday, reduced breeding problems 
and Improved breeding efficiency. 

• For management of fractures in large animals, 
a newly designed linear skeietal fixator provided 
better and stable fixation in fracture management 
than the conventional flxator. 

• Nutrient deficiencies in feed and fodder mapped 
for whole of the country. 

• Successfully bred sand lobster, KUfUf178 shrimp 
and Giant freshwater shrimp in captivity. 

• A Nucleus making maohine for pearl culture 
which has hitherto been Imported has been 
Indigenously developed. 

• The breakthrough has been achieved in the seed 
production and larvae rearing of sea cucumber-
Holothutia spiniftJf'8 for first time in hatchery. 

• Fibreglass reinforced plastic fishing boat with 
improved design Qperationalized for coastal 
fishing. 

• Technology for ready-to-consume Ifried muaael 
in flexible retortable pouch commercialized. 
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• Tractor mounted till planter developed which 
performs two operations simultaneously i.e. tilling 
and Bowing. 

• Animal operated zero-till drill, power tiller 
operated multi-crop planter, flail type-power-cum-
chopper, harvester for fodder crops, straw 
chopper, power tiller operated self propelled 
sprayer, evaporatively cooled hut type structure 
for fruits & vegetables, green chickpea shelling 
machine, fluidized bed drier, drier of 3,000 
coconuts/batch capacity, machine for production 
of snowball from tender coconuts, power-
operated mechanical seed extractor for 
pomegranate, demand feeder and I.e. Aqua filter 
system have been developed. 

Managing Pe.t. and DI •• a ••• 

• A kit for differential diagnosis of Pestis-de-Pestltls 
Ruminants (PPR) and rinderpest using oELlSA 
developed. 

• A vaccine for control of the PPR in sheep and 
goats released for commercial use, 

• An ELSA-based diagnostiC kit for Equine Herpes 
Virus de.veloped. 

• DNA vaccine against Rabies and Inclusion Body 
Hepatitis in Poultry ready developed. 

• Diagnostic test developed for Bovine Immuno-
deficiency virus in cattle and buffaloes. 

• A recombinant competitive ELISA kit for 
rinderpest sero-surveiRanee was developed for 
the first time in the country. 

• India-admas Epitrack software module has been 
developed for surveillance of diseases. 

• Software developed for forecasting downy mildew 
disease in grapes and powdery mildew disease 
in ber and grapes. 

• Protocols for tagging gene-lmparting resistance 
to coconut root wilt standardized. 

• IPM module using neem-based products and 
NPV for controlling pod-borer in chickpea and 
pigeon pea developed. 

• Eco-friendly IPM modules standardized for cotton, 
rice, chickpea, pigeonpea, mustard, cabbage and 
tomato. 

• latex agglutination test kit for detection of white 
spot vlrue In shrimp commercialized. 

• DOT-ELISA and sport agglutination for diagnosis 
of bacterial gill disease of Indian major carps 
developed. 

• A PCR kit for detection of pathogenic bacteria 
Vlbtio choltlf71M in fish developed. 

• A chemical formulation (CIFELOSTRESS) to 
reduce .tress and mortality of fish seed during 
transportation perfected. 

Technology Transtar 

• Zero Tillage Technology spread to one mlDion 
hectares resulting in a net annual saving of Rs. 
250 cror ... 

• 4.033 Indigenous Technical Knowledge (ITK) 
documented, in various thematic areas. 

• Mussel and edible oyster farming technology 
transferred to coastal women farmers. Also, 20 
Lakh seed of improved Rohu and 1.3 Lakh eggs! 
ohlcks distributed to farmers. 

• More than 2,000 prototypes of agricultural 
implements provided to farmers and 
entrepreneurs. 

• Strengthened 53 Zonal Agricultural Research 
Stations (ZARS) to take up additional functions 
of KVKs. 

/English! 

Environmental Awaren... Campaign 

1880. SHRI M.P: VEERENDRA KUMAR: 
SHRI MOHAN RAWALE: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether environmental awareness campaign has 
been undertaken by the Government during the last three 
years; 

(b) if 80, the details of success achieved in this 
regard; 

(c) ~ outlay for the programme during the current 
financial year; 

" 
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(d) the steps taken to create public awareness about 
environment and nature conservation; and 

(e) the action taken/to be taken to start nature 
information centres and the conservation education centres 
in metro cities besides Eco Clubs for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The nation-wide environmental 
awareness campaign called National Environment 
Awareness Campaign, which is conducted every year, 
was also conducted during the last three years. About 
6000-8000 organisations participated In this campaign in 
each of the three years by organizing various kinds of 
awareness activities. 

(c) The current year's outlay for this programme is 
R8. 5.0 crores. 

(d) The steps taken to create public awareness about 
environment and nature conservation include the following: 

- The National Green Crops programme has been 
launched by establishing Eco-clubs in 100 
Schools in each district of the country. 

- Production and telecast of half hour weekly 
Environmental Magazine Programme titled 
BHOOMI on Doordarshan, as well as TV spots 
and films. 

- Supporting a festival of environment films known 
as 'VATAVARAN'. 

- Publishing news regarding environment matters 
in the natural and regional press. 

- Providing assistance for organizing workshops, 
seminars, symposia and conferences on 
environmental Issues. 

- Organisation of training programmes and 
awareness activities by the two Centres of 
Excellence, namely, the Centre for Environment 
Education, Ahmedabad and the C.P.A. 
Environmental Education Centre, Chenna!. 

(e) The National Museum for Natural History, Delhi 
with the three regionaimuseums at MYlore, 
Bhubaneshwar and Bhopal provides information on nature 
and its conservation. There Is no proposal for 
establishment of nature information centres and 
conservation education centres in metro cities. 

Agricultural and Horticultural Crop. Affected by 
Drought In Maha,..htra 

1881. SHRI SURESH KALMADi: Will the Minister of 
AGRICULTURE be pieased to state: 

(a) whether agricultural and horticultural crops have 
been affected due to drought conditions in the entire 
Maharashtra; 

(b) if so, whether water sources have dried up and 
water level has also declined; and 

(c) if so, the remedial steps taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Agricultural crops have been affected due to dry spell in 
Kharif in Maharashtra specially in Vidharbha and 
Marathwada. No Incidence of drying of orchards have 
been reP'lrted, however, depletion In water table is critical 
for horticultural crops. 

(b) State Govemment has informed that as per the 
report prepared by Ground Water Survey and 
Development Agency, the level of ground water in 
September 2004, as compared to the average of last 
five years, has depleted in 191 taluku, whereas It has 
Increased in 161 talukas. 

(c) Under the Centrally Sponsored Scheme on Macro 
Management of Agriculture, State Government i8 
implementing programmes like National Watershed 
Development Programme for Ralnfed Areas and River 
Valley Project, which help In recharging the ground water. 

Tourt.m Development In Andhra Prad .. h 

1882. DR. M. JAGANNATH: 
SHRI A. SAl PRATHAP: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Govemment has formulated any plan 
to give a boost to tourism In Andhra Pradesh; 

(b) if 80, the areas identified for dev~nt as 
tourist destinations; 
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(c) whether the State Government has aIIo eubmitted 
proposals to the Union Govemment for development to 
attract tourist; and 

(d) if so, the action taken on these proposals 
alongwith assistance provided to the State Government 
during the current year for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a> and 
(b) Yes, Sir. Development and promotion of places of 
tourist spots/interest is primarily undertaken by the State 
GovernmentS/UT Administrations. However, the Ministry 
of Tourism, Government of India provides fundi for 
development of different tourist places on the basis of 
fi~ld visits/consultation with the StateslUT Administrations 
concemed. 

(c) and (d) On the baSis of proposal received, 
complete in all respects from the State Govemment of 
Andhra Pradesh, projects worth Rs. 1019.50 lakh have 
been sanctioned during the year 2004-05. 

[Trans/ation] 

Monthly Reports of Pollution Check 

1883. SHRI ANJAN KUMAR M. YADAV: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether level of pollution is being checked 
regularly in States; 

(b) if so, the mechanism applied for monitoring the 
pollution level; 

(c) whether monthly reports are prepared In this 
regard; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) Central Pollution Control Board In 
coordination with the State Pollution Control Boards and 
PoUutlon Control Committees, Is monitoring ambient air 
quality and water quality at different locations. For the 
ambient air quality, 295 stations are set up covering 92 
cities and towns of the country. Similarly, for the 
assessment of water quality, 784 locations have been 
identified for undertaking regular water quaUty monitoring 
of rivers, lakes, streams and ground water. Based on the 

monitoring reports provided by the State PoIution Control 
Boards/Pollution Control Committees, Central Pollution 
Control Board brings out air and water quality status 
reports periodically. 

{English] 

C..-tlon of Fore. BlINd Employment 

1884. SHRI MANJUNATH KUNNUR: 
SHRIMATI SUMITRA MAHAJAN: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a> the percentage and the number of trlbais still 
depending on the forests; 

(b) the .teps taken by the Govemment to encourage 
the natural production of valuable herbs of the forests by 
trtbals; 

(c) whether there Is any propoeal under conslderatton 
to use different kinds of forest land for creating 
employment as 30 percent of the land Ie covered by 
forests; 

(d) If so, the details thereof; and 

<e) the efforts made by the Government for Increulng 
foreat based employment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) Large number of tribal population Ie 
dependent on forests. However estimates of percentage 
the number are not available at the macro level. 

(b) The Govemment of India have set up National 
Medicinal Plants Board to encourage natural production 
of valuable herbs In the form of in-8/Iu conservation and 
cultivation of such plants In the country. During the last 
three years more than 1500 projects, have been 
sanctioned to varlou. Government Organization., 
Individual., Non Government Organizations etc. for 
conservation and production of medicinal plants in the 
country including tribal areas also. 

(c) to <e) The Government have provided employment 
and livelihood opportunltlee, through the Joint Forest 
Management programme and by ImpIementJng National 
AHorntetion Programme through Fo..... o.v..,.nt 
AgencMM, In the StIles which Ie targeting 104 mlHon 
mandaya wage emptoyment during 10th FIve Year Plan. 
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India •• Ofobel Brand in IntemetIolIIIl 
Tourl.... Market 

1885. SHRI CHANDRA SEKHAR SAHU: 
SHRI 'PANKAJ CHOWDHARY: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Govemment has formulated any plan 
to position India as a global brand in the intematlonal 
tourism market; 

(b) if so, whether the Govemment has earmarked 
Rs. 90 crore to increase visibility of India abroad both 
through advertising and opening new offices overseas; 
and 

(c) if so, the steps the Government proposes to take 
for improvement and expansion of infrastructure like hotel 
accommodation, air seat capacity and ground transport 
system for foreign and ~mestic tourists? 

'THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Yea, 
Sir. The primary marketing objective of the Department 
of Tourism is to position India 88 a global brand overseas 
and this objective is realized through a range of 
promotiOnal activities undertaken by India Tourism offices 
located in tourism generating markets overseas. A multi-
pronged marketing campaign In the print and electronic 
media has al$o been launched by the Tourism Departn'Mpnt 
in ail key markets across the wot1d under the brand of 
'1ncf'BdibltJ India: 

(b) Rs. 90 crOre have been earmarked for ov"rseas 
promotion and publicity through India T ourlam offices 
overseas and for a centralized media campaign in the 
intemational print and electronic media. 

(c) The Ministry of Tourism has taken up the matter 
with the Ministry of Civil Aviation for taking appropriate 
measures to improve the air seat capacity on international 
sectors and wit~ the Ministry of Railways for improving 
connectivity to important tourist destinations. Meetings are 
held on a regular basis at official and inter-ministerial 
lev.. To increase the accommodation in;1tudgeI category 
hotala, the Ministry has introduced a,..,. "Incentives 
to accommodation infraatructure during the 10th Fhte Y .... 
Plan" to provide incentive to new approved hotel projecta 
in 1 to 3 star category hotels, aU over the CCKlntry except 
in the four metropolitan cities. 

Aracanut T ...... affected with DI ..... 

1886. SHRI S. MALLIKARJUNIAH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether arecanut trees have been affected with 
a disease; 

(b) If so, the details thereof alongwith the total 1088 
suffered by the farmers as a result thereof; 

(c) whether arecanut Research Institute has been 
entrusted to ascertain the cause of the disease; and 

(d) If so, the outcome thereof and the remedial action 
taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. The Major diseases affecting arecanut is fruit 
rot (Kole Roga). 

(b) Fruit rot (Kole Roga) caused by Phytophlho,. 
mtMdii caUM8 crop loss from 10-90 percent. 

(c\ and (d) ICAR does not have an Institute 
exclusively for arecanut research. However, the Central 
Plantation Crops Research Institute carries out some 
research In araeanut' At its Regional Station at Vlttal, the 
&:dusal agent of the disease has been ascertained and 
control measures have been suggested. 

Aul.lance to Statu tor conatructlon of Dam. 

1887. SHRI G. KARUNAKARA REDDY: Will the 
Minister of WATER RESOURCES be pleued to state: 

(8) whether schemes for construction of dams in 
various States, especially from Govemment of Kamataka 
are lying pending due to paucity of funds as a result of 
which the States are unable to execute these schemea; 
and 

(b) if so, assistance provided to the State 
Governments during the lut three years for 
implementation of schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRA~SH NARAYAN 
YADAV): (a) Yes, Sir. 



187 Wtiltsn Answsl5 DECEMBER 13, 2004 188 

[English} 

Rice Scam In Kamataka 

1889. SHRI D.V. SADANANDGOWDA: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment has detected a rice IC8ITl 

in Kamataka; 

(b) if so, the quantity of rice released to the 
Govemment of Kamataka during the last two years; 

(c) whether utilisation certificate was submitted by 
the Govemment of Kamataka; and 

(d) if not, the action taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) The Government of Kamatal<a has cietected 
a rice scam In Mangalore where an attempt was made 
to export rice, meant for Food for Work Programme. 

(b) In the special component of Sampooma Gramin 
Rozgar Yojana (SGRY). under the programme referred 
to above, the aHocation of rice was 5.30 lakh Mr, and 
6.79 lakh MTs during the years 2002-03 and 2003-04 
respectively. 

(c) and (d) The Govemment of Kamataka has 
furnished utilisation certificates against the quantity 80 far 
lifted during the last two years. 

Component 2001-02 

Improved PA Management 113.93 

Village Eco-development 236.55 

Environment Education & Awareness 13.51 

Impact MonitOring & Research 43.15 

Total 407.14 

(c) The World Bank SuperviSion Mi88ion visited the 
Gir National Park during June 18-21, 2004 to supervise 
the progress of India Eco-development Project Glr National 
Park. 

UtIlization of Funds Meant for Eeo-Development 
Scheme 

1890. SHRI RATILAL KALiDAS VARMA: 
SHRI V.K. THUMMAR: 

WI" the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether a large amount has been spent on eco-
development scheme on Glr Range in Gutarat under 
National Park and Sanctuary Scheme; 

(b) if so, the details of the last three years together 
with utilization of funds; 

(c) whether a World Bank Team visited Sasan (Gir 
Forest) to make an 888888ment of utilization of its aid; 
and 

(d) If so, the details of observations of the World 
Bank in this regard and Govemment's reaction thereupon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The extremely aided India Eco-development 
Project, a Centrally Sponsored Scheme of the Ministry of 
Environment and Forests was Implemented at the Glr 
Sanctuary and National Park with a lotal coat of Rs. 
33.79 Cro.... during 1997-98 to 2004-05 till June, 2004. 

(b) Details of funds utilized during the last three years 
are given as under: 

Expenditure incurred (Rs. In lakhs) 

2002-03 2003-04 Total 

51.20 42.25 207.38 

424.34 621.41 1282.30 

6.42 3.67 23.60 

30.04 1.67 77.86 

512.00 669.00 1591.14 

(d) The World Bank Supervieion MI8slon has 
circulated Ita Aide Memol.re dated July 15. 2004, with the 
following 881lent observations of Workl Bank are ·PA 
management has made good use of project funding and 
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(b) Irrigation being a State subject the irrigation 
projects are planned formulated, executed and funded by 
the State Governments out of their own resources and 
as per their priorities. The Central Govemment Is providing 
Central Loan Assistance (CLA) under Accelerated Irrigation 
Benefits Programme (AIBP) to such on going approved 
major/medium irrigation projects which are in an advanced 
stage of completion. During the last three years CLA of 
Rs. 8792. 18 crore has been released to various States 
including Kamataka. 

[Trans/alion] 

Development of Agriculture Market 
and Marketing System 

1888. PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 

Will the Minister of AGRICULTURE be pleued to 
state: 

(a) whether the Government has proposed to provide 
a package for the regularization of competitive agriculture 
market, private and co-operative sectors and to develop 
a marketing system; 

(b) if so, the details thereof; 

(c) the measures being adopted by the Government 
to safeguard the Interest of small farmers keeping in view 
the importance of marketing business of agricultural 
products; 

(d) whether the said scheme is likely to be applicable 
to the small farmers; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (e) Under the existing APMCAct, State Government 
alone is empowered to initiate the process' of setting up 
of markets for agricultural comrnodities in notified areas. 
Processing industry can not buy directly from the farmers. 
The farmer is restricted from entering into direct contract 
with any manufacturer as the produce is required to be 

canalized through regulated markets. These restrictions 
are acting as a disincentive to farmers, trade and 
industries. The State Govemments have, therefore, been 
advised to amend the APMC Act to allow direct marketing 
and contract farming and to permit setting up of 
competitive markets in private and cooperative sectors. A 
Model APMC Act has also been circulated by this Ministry 
to all the States to guide them in implementation of the 
suggested reforms. The Model Act enable any person, 
grower and local authority to establish new market In 
any area, removes compulsion on growers to sell their 
produce through existing regulated markets, allows 
establishment of direct purchase centres and farmers 
markets for direct sale, promote public private partnership 
in management and development of markets, establish 
special markets for commodities like onion, fruits, 
vegetables, flowers etc. This matter was further discussed 
at the national conference of State Ministers on 
19.11.2004. The State Governments have been requested 
to complete the process of amending their APMC Act 
within a period of three months in overall nationallState 
Interest an::! more so in the interest of farmers. 

The Ministry has also approved a new Central Sector 
Scheme on 20.10.2004 for DevelopmentlStrengthenlng of 
Agricultural Marketing Infrastructure, Grading and 
Standardization. Under this Scheme, credit linked 
investment subsidy shaH be provided on_ the capital cost 
of general or commodity .paclfic Infrastructure for 
marketing of agricultural commodities and for etrengthenlng 
and modernization of existing agricultural markets, 
wholesale, rural periodic or In tribal areas. The Scheme 
is reform linked and assistance for development of 
infrastructure projects will be provided in those States! 
Union Territories which permit setting up of agricultural 
markets in private and cooperative sectors and allow direct 
marketing and contract farming. Small farmers can also 
set up projects under this scheme. 

The Introduction of direct marketing, setting up of 
markets in the private and cooperative sector, 
rationalizatiO'.'l of market fee, single window service, 
removal of commission agents, and integration of prices 
with future markets 8S envisaged in the model act 
circulated by this Ministry would provide an opportunity 
to the farmer to sell his agricultural. produce in, a market 
of his choice and realize bettar price. 
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related processes to strengthen protected area 
management, viHage aco-development, implementation of 
conservation education programmes. visitor management, 
adaptive research for better understanding of issues for 
informed decision making and participatory impact 
monitoring Forest Department is to be commended for 
continuous updating of good quality documentation 
materials for each visit of the missions including status 
report and special notes on topical subjects. Most 01 the 
actions agreed with the earlier mission have been 
accomplished". The Government of India concurs with 
these observations. 

Interut on Loan. to Sugar Mill. 

1891. SHRI CHANDRA BHUSHAN SINGH: 
SHRI BALESHWAR YAOAV: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Govemment is considering to reduce 
the interest rates on the loan provided to sugar mills by 
the Sugar Development Fund for revival of sick sugar 
mills; 

(b) if so, the details thereof and the current status of 
the said proposal; 

(C) whether the sugar industry has demanded a 
reduction in the bank rate; and 

(d) if so, the details thereof and by when a decision 
is likely to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Govemment has revised the 
interest rate on the loans provided to sugar undertakings 
from the Sugar Development Fund to 2% less than the 
Bank rate prevailing on the date of disbursement of the 
instalment of loan w.e.f. 21.10.2004. A Gazette Notification 
has been issued vide GSR 687 (E) dated 21.10.2004 to 
this effect. 

(c) No, Sir. 

(d) Does not arise. 

A .... tllnce to PunJab 

1892. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the Government is aware that tourists 
are visiting Golden Temple and Durglyana Temple in a 
large number; 

(b) if 80. whether any financial aasistance for the 
deYaIopment 01 tourist spots in Amritaar has been provided 
to the Government of Punjab during the last three years; 

(c) if so, the details thereof; 

(d) whether the financial assistance. if granted, was 
completely utilized during the said period; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Yes, 
Sir. 

(b) and (c) In the last 3 years, financial assistance 
amounting to Rs. 81.00 lakh has been s¥nctioned by the 
Ministry of Tourism, Government of India, for development 
of tourist Infrastructure in and around Amrttsar during 
2003-04. 

(d) and (e) UtIlisation Certificate for the first InataImant 
of Rs. 23.30 lakh released for the project is awaited from 
the Department 01 Tourism, Government of Punjab. 

IT f1II1s1l1lionj 

Fund. Spent on Training of PI.yer. 

1893. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRIMATI SUMITRA MAHAJAN: 
SHRI THAWAR CHAND GEHLOT: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the number of players sent to foreign countries 
for training by the Government during the lest three years; 

(b) the criteria laid down for the selection; 

(c) the number of functionaries of National Sports 
Federations with proven track record in sports who are 
representing the federations; 
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(d) the reaction of the Government thereto; 

(e) the annual expenditure incurred under various 
head on sports; and 

(f) the percentage of sports budget spent on the 
training 'of players? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNil DUTI): (a) The number of players sent to 
foreign countries for training with Govemment assistance 
under different schemes of the Ministry is given below: 

Scheme 

Assistance to 
National Sports 
Federation (NSF) 

Scheme relating 
to Talent Search 
& Training 

National Sports 
Development Fund 
(NSDF) 

2001-02 

150 

8 

2002-03 2003-04 

116 87 

13 25 

5 8 

(b) Under the scheme of assistance to national sports 
federations, selection of playerslteams for training and 
participation in international events abroad is made by 
the Selection Commit1ee constituted by the concemed 
NSFs base<l on the performance in national level 
championships/selection trials or ranking at the national 
level. 

Under the scheme relating to Talent Search & 
Training, the proposals of sportspersons who fulfil the 
eliglblJity criteria i.e. who have acquaued or excelled the 
existing record or is Gold medallist of the last National 
Championship or is medallist of Asian/Commonwealth 
Games/Afro-Asian Games/Olympic Games/World 
Championship in the relevant category, i.e. Senior/Junior/ 
Sub-junior, are considered by a Selection Committee 
under the chairmanship of the Joint Secretary (Sports) in 
this Ministry. 

Under the scheme of NSDF, the performancel 
excellence and chances of winning medals in major 
international events are among the criteria for selecting 
sportspersons for assistance from the Fund. The proposals 
received under NSDF are considered by the Executive 
Committee of the NSDF under the chairpersonship of the 
Secretary, Youth Affairs and Sports. 

(c) and (d) The information is being collected from 
all the National Sports Federations and will be laid on 
the Table of the House. 

(e) The details of annual expenditure under various 
headS/schemes of Sports, during the last three years, is 
given in the enclosed statement. 

(f) The percentage of expenses on training by this 
Ministry against Revised Estimates of Sports during the 
last 3 years have ranged from 3.36%-5.02%. The Sports 
Authority of India autonomous body of the Ministry is 
spending funds on training of players mnging from 80-
95% of its budget on training under plan schemes and 
29-44.8% under non plan schemes. 

StilMmMlt 

(Rs. in crores) 

2001-02 2002·2003 2003·2004 

S.No. Name Plan Non-Plan Plan Non-Plan Plan Non-Plan 

2 3 4 5 6 7 8 

1. Sports Authority of 103.16 15.70 88.23 15.97 97.00 15.97 
India 

2. ASSistance to 27.81 1.94 37.68 2.00 29.00 1.76 
National Sports 

",(,' Federation 
.Fi 

3. Grants for Promotion 6.76 6.15 10.00 
of Sports & 
Universities & 
Colleges " 
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2 3 , 5 6 7 8 

4. Lakshmibai National 4.00 2.70 3.00 2.70 4.07 2.90 
Institute of Physical 
Education 

5. Grants for creation of 12.11 11.62 18.60 
Sports infrastructure 
including Rural 
Schools 

6. Grants for installation 3.85 1.21 2.00 
of Synthetic plying 
surfaces 

7. Incentive for 3.51 
promotion of Sports 
Activities 

8. Sports Scholarships 4.00 3.44 3.97 
scheme 

9. Rural Sports 1.16 0.62 
Programme 

10. National Sports 0.36 0.36 0.36 
Championship for 
Women 

11. National WeHare 0.03 0.25 0.36 
Fund for 
Sports persons 

12. A~una Awards 0.50 0.52 0.755 

13. National Physical 
Fitness Programme 

14. Dronacharya Awards 0.13 0.17 0.15 

15. Exchange of Sports 0.0027 
& Physieal Education 
team Experts 

16. Scheme relating to 2.33 0.04 0.10 
Talent Search & 
Training 

17. Afro-Asian Games 10.00 63.00 

18. National Sports 0.25 0.20 
Development Fund 

19. Grants NCC Jr. 0.10 0.04 0.08 
Division troops in 
Public/Residential 
Central Schools 
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20. 

21. 

22. 

2 

ReJiv Gandhi Khel 
Ratna Award 

Pension to 
Meritorious 
Sports persons 

Promotion of Sports 
& Games in School 

23. All India Council of 
Physical Education 

24. Promotion of Sports 
among disabled 

25. State Sports 
Academy 

26. Scheme for Dope 
Test 

27. Payment to CPWD 
for Arbitration award 

28. 

29. 

30. 

Evolution of Sports 
Scheme 

Special Award to 
winner international 
sports event 

North Eastem States 

Total 

/Englishj 

3 

0.02 

178.96 

Promotion of Dairy and Horticulture In 
Stat.. by NDDB 

1894. SHRI SUGRIB SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the National Dairy Development Board 
(NDDB) has taken steps to promote dairy and horticulture 
in some States; 

(b) if so, whether NDD.~ made agreement with 
those States also; 

(c) if so, the details thereof; 

(d) whether NDDB proposes to make any agreement 
with Orissa in this regard; and 

4 

21.46 

5 6 7 8 

0.05 0.06 

0.20 6.90 

0.45 0.13 

1.50 4.15 

7.63 24.24 

15.24 22.33 

1n.06 22.01 222.7527 85.335 

(e) If so, the steps taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes. Sir. 

(b) and (c) The necessary AgreementslMemorandum 
of Understanding (MOU) were executed for implementation 
of Dairy DevelopmenVHorticulture Project with some of 
the State Govemments. Details of AgreementslMoUs 
signed by NDDB are enclosed as statement. 

(d) and (e) No proposal, for assiatanoe for Dairy 
DevelopmentlHorticuiture DeVelopment, has been received 
from Govemment of Orissa. 
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Name of the 
State 

Kamataka 

Karnataka 

Andhra Pradesh 

Kerala 

Chhattisgarh 

[Trans/ation] 

Agreement! 
MoU 

Executed 
on 

February 28. 2000 

November 10. 2004 

July 24. 2004 

March 27. 2004 

October 25. 2004 

Tree Plantation In Gram Panchayatl 

1895. SHRI RAJEN GOHAIN: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to Itate: 

(a) whether there is a plan to plant 20 lakh trees 
yearly in every gram panchayat of the country; 

(b) if so. the details thereof; 

(c) the number of trees planted during the last three 
years and current year in every district and panchayat 
and the number out of them surviving at present alongwtth 
the number which have got destroyed 80 tar; 

Activities to be undertaken 

Dairy development. Herd 
improvement, 
FMDlbruceliosis free zone, 
Horticulture tenninal marKet, 
Rehabilitation of Kamataka 
Oil Federation Waste land 
development etc. 

Dairy Development 
Productivity enhancement, 
Establishment of two dairy 
plants, Horticulture FMD 
control project etc. 

Dairying Horticulture 
Revegetation of degraded 
waste land etc. 

Animal dleease control project 

NDDB will assist in Dairying, 
Milch animal distribution, 
Training, Establishment of 
R&D centre. Horticulture, 
Waste land development. 
Establishing infrastructure 
for dairying etc. 

.•. 

(d) whether any effective measures have been taken 
to make afforestation programme effective and for the 
conservation of trees; and 

<e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Under the Twenty Point Programme 
1986, afforestatlonltree planting activities are undertaken 
annually throughout the country, Including In gram 
panchayats. 

(c) The total number of trees planted during the last 
3 yeara in the country are as under: 
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Year Tree Plantation on Area covered Public 
Private Lands, No. and Forests Lands 

of trees planted (in takhs) (m Hectares) 

2001-02 8613.39 919624 

2002-03 8200.77 725910 

2003-04 7611.33 844399 

The Sample check of 1 year old plantations of 2002-
03 commissioned in 50 sample districts of the country by 
the Ministry of Environment and Forests revealed average 
survival percentage between 54.45 percent and 92.76 
percent due to varied factors, including biotic pressure, 
and climatic and edaphic conditions. 

(d) and (e) The Ministry of Environment and Forests 
is implementing National Afforestation Programme (NAP) 
to make it effective, the NAP is monitored in the following 
manner:-

(i) The State-Level Coordination Committee of NAP 
monitors the implementation of projects under 
the Scheme at the State level. 

(ii) Mid-Term Evaluation of Forest Development 
Agency (FDA) projects through independent 
evaluators/institutions/organisations are 
undertaken at the level of FDA. 

(iii) Independent Mid-Term Evaluation of selected 
FDA projects are commissioned by the Ministry 
of Environment and Forests. 

(iv) Senior officers of the State Forest Departments 
and the Ministry also undertake regular 
inspections of the projects area under NAP. 

Promotion of FPI 

1896. SHRI SURAJ SINGH: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government has prepared any 
scheme to promote the food processing industries for the 
development of Northem and North-Eastern States; 

(b) if so, the details thereof: 

(c) if not, the measures being taken for the 
development of industries in this region; 

(d) the details of schemes for Bihar and Jharkhand 
and the different shapes In which each of them is being 
implemented by the Government: and 

(e) the details of schemes related to Food Processing 
Industries (FPI), State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (e) Several Plan Schemes have 
been implemented by the Ministry of Food Processing 
Industries for promotion of food processing sector in the 
States including Bihar, Jharkhand and North Eastern 
States. Under these schemes, financial assistance is 
provided for establishment and modernization of food 
processing units, creation of infrastructure, support for 
R&D, human resource development besides other 
promotional measures to encourage development of food 
proceSSing industries. These schemes are project-specific 
not State, area or sector specific. However, North Eastem 
Region is treated as difficult areas and therefore rate of 
assistance extended for the FPI projects/units is 33.33% 
of the project cost subject to a maximum of Rs. 75 lakh 
as against 25% of the project cost subject to maximum 
of Rs. 50 lakh in general areas. Assistance at higher 
rate i.e. up to 50% of the capital cost subject to a 
maximum of Rs. 4.00 crore is provided to the units 
engaged in processing of horticulture produce under the 
scheme of Mini Mission-IV which is applicable to North 
Eastem States, J & K, H.P. & Uttaranchal. 

/Eng/ish} 

Non-Utlllution of Drought Relief Amount 

1897. SHRI P.C. THOMAS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government has received any 
complaint regarding misutilisation of funds granted for 
drought relief works by the Govemment of Kerala; 

(b) if so, the details thereof alongwlth actual amouRt 
given, utilized and lapsed during the last three years; 
and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTlLAL BHURlA): <a) 
to (c) Ministry of Home Affairs is cQnce~n.d with 
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administration of schemes for providing reUef assistance 
for natural catamities. viz. Calamity Relief Fund (CRF) 
and National Calamity Contingency Fund (NCCF) and 
necessary information is being collected from that Ministry. 

{Translation} 

Enforcement of Environmental Law. 

1898. SHRI PANKAJ CHOWDHARY: Win the Minister 
of ENVIRONMENT AND FORESTS be pleaeed to state: 

(a) whether the Govemment proposes to vest power 
of enforcing environmental laws with the district 
magistrates; 

(b) if so, the details thereof; and 

(c) by when a final decision is likely to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) Certain powers and duties have 
already been entrusted to the District MagietratelDistrict 
Collector for e.-forcing appropriate provisions of 
environmental laws specifically under the Rules notified 
under the Environment (Protection) Act, 1986. Presently, 
there is no such new proposal in this regard. 

[English} 

Construction of Hotels for Commonwealth Game. 

1899. SHRI M. RAJA MOHAN REDDY: 
SHRI MUNAWAR HASSAN: 
SHRI HARISH NAG PAL: 

Will the Miniater of TOURISM be pleased to state: 

(a) whether the Govemment proposes to construct 
Five Star l-iotels for the ensuing Commonwealth Games; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) Ministry of Tourism has no proposal to construct Five 
Star Hotels. 

s.te of Bottled Water·1d High Premium In Hotel. 

1900. SHRI P.S. GADHAVI: Will the Miniater of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether some star category hotels and other 
establishments are seiling bottled water at very high 
premium; 

(b) If so, the average price being charged by them; 

(c) whether the GOvemment has constituted a Sub-
Committee which has recommended fines on hotels and 
other establishments seiling bottled water at high premium; 

(d) if so, the recommendations of the said committee; 

(e> whether the Govemment has penaiised some 
hotels for overcharging the customers; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI T ASLiMUDDIN): (a) to (f) 
Sale of commodities in packaged form at or within MRP 
declared on the package at retail premiaes ia regulated 
under the provisions of Standards of Weights and 
Measures (Packaged Commodities) Rutes, 19n. When 
action was taken by State enforcement authorities against 
Hotels and Restaurants for seiling bottled water at a price 
higher than MRP, writs were filed by the Federation of 
Hotels and Restaurants Association of India and the 
National Restaurant Associations of India in Delhi High 
Court against such enforcement. The Hon'bla Delhi High 
court has granted stay to the members of the associations 
against any legal action under the said Rules in Civil 
Writ Petitions No. 651712003 and 952812003. The matter 
Is therefore sub-judice. 

Export of Raw Sugar 

1901. SHRI KASHIRAM RANA: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the Mlniater of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 
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(a) whether the Government propoeee to export at 
least one million tonnes of white and raw sugar during 
the current financial year; 

(b) if so, whether this is more than the export during 
the previous year; 

(c) if so, the details thereof; 

(d) whether there is a huge surplus stock of white 
sugar in the country; 

(e) if so, the efforts being made to increase the 
export of sugar; and 

(f) the details of the major buyers of sugar from 
India? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHllESH PRASAD 
SINGH): (8) to'(C) Sugar is a freely exportable commodity 
and its exports are undertaken by the sugar factories 88 
per their commercial prudence after asseaament of poaItIon 
with regard to stock of sugar held by them, prospects of 
sugar production and requirement of sugar for 
consumption in the country, domestic and International 
price of sugar and other relevant factors Including the 
provisions of the Exim policy. 

(d) and (e) The stock of white sugar available in the 
country is sufficient to meet the consumption requirement 
for the sugar year 2004·2005. 

(f) The details of major buyers of sugar from India 
are enclosed as statement. 

SIII,.",."t 

061ails 01 Msjor BuysIS' 01 Sugsr from India 

SI.No. Country 

2 

1. Aden 

2. Afghanistan 

3. Bangladesh 

4. Belgium 

5. C.I.S. 

2 

6. Duba! 

7. Ealman 

8. Egypt 

9. Eritrea 

10. France 

11. Georgia 

12. Indonesia 

13. Iraq 

14. Italy 

15. Jordan 

16. Kenya 

17. Korea 

18. Maldives 

19. Malayaia 

20. Myanmar 

21. Netherlands 

22. Philippines 

23. Pakistan 

24. Portugal 

25. Romania 

26. Singapore 

27. Somalia 

28. Spain 

29. Srlianka 

30. Tanzania 

31. Uganda 

32. U.A.E. 

33. U.S.A. 

34. Yemen 

35. Rwanda 

36. Senegal 

37. U.K. 

Source: Coop. Sugar JoumaI Vol. 36 Sap. 2004' (No.1) Published 
by National Federation of Coop. Sugar Factories Ltd. 
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Pro .... of Natlonel LIIke CoMeIwtIen PIM 

1902. SHRI KINJARAPU YERRANNAIOU: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government is aware that the 
progress of the National Lake Conservation Plan (NLCP) 
meant for the revival of major lakes in the country Is 
hampered due to paucity of funds; 

S.No. lakes 

1. Powai lake (Mumbai) 

2. 9 lakes in Thane (Thane) 

3. Ooty lake 

4. Kodaikanal 

5. 4 lakes of Bangalore namely, 
Vengaiahnkere, Kamakahlpalya 
Nagavara and Jarganahalll 

6. Bellandur lake (Bangalore) 

7. Kotekere Lake (Bangalore) 

8. Bhlshma (Gadag) 

9. lal Bagh (Bangalore) 

10. Mansagar (Jalpur) 

11. Rabindra Sarovar (Kolkata) 

12. Mirik (Da~eeling) 

13. 4 lakes of Nalnltal Dletrict 
namely, Bhimta/, Sattal, 
Khurpatal, Naukuchlatal 

14. Naini lake (Nainlta/) 

A number of proposals other than those aanctIoned 
have also been received from Stat. for conaIderation 
under NLCP. The State Governments have been 
requested to provide prioritisation of lakes. 

(b) H 80, the demands made hy the eaeh State and 
fundi provided to them under NlCP; and 

(e) the steps being proposed by the Government to 
overcome the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) The eonservatlon and management 
of lakes under National lake Conservation Plan (NlCP) 
was Initiated from June, 2001. Since then projects for 
conservation of 28 lakes In 6 States have been sanctioned 
at an estimated eaet of As. 146 erore. The details of the 
projects sanctioned are as follows:-

Approved cost State 

Rs. 6.62 erore Maharaahtra 

Rs. 2.53 erore -do-

Rs. 1.95 erore Tamil Nadu 

Rs. 6.33 erore -do-

Ra. 12.32 crore Kernataka 

Rs. 6.542 crore -do-

Rs. 6.84 crore .do-

Rs. 2.50 erore -do-

Rs. 1.86 erore -do:-

Rs. 24.72 crore Rajasthan 

Rs. 6.96 erore West Bengal 

Re. 4.00 erore -do-

Re. 16.85 erore Uttaranchal 

Re. 47.97 erore -do-

An outlay of Rs. 220 erore has been earmarked for 
NlCP, during the X Plan. The man., haa been taken up, 
further for enhancement of the outlay keeping in view ' 
the requirement of funds during the X Plan. 
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Amendments to CRZ Notification, 1981 

1903. SHRI ~ABODH PANDA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(a) whether any State Governments have opposed 
the Coastal Regulatory Zone (CRZ) Notification. 1991; 

(b) Does not arise. 

(c) to (e) The Government has constituted an Expert 
Committee to carry out a quick but comprehensive review 
of the Coastal Regulatfon Zone Notification, 1991 In the 
light of findings and recommendations of all previous 
Committees, Judicial pronouncements, representations of 
various stakeholders and suggest suitable amendments, 
if . necessary, to make regulatory framewor1l: consistent 
with well established scientific principles of coastal zone 
management. The composition of the Committee Is as 
follows:-

(b) if so, the details thereof; 

(c) whether there is any proposal to re-examine the 
Coastal Regulatory Zone Notification, 1991; 

(d) if so, the details thereof and whether any expert 
committee has been set up In this regard: and 

(e) if so, the composition thereof? 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Dr. M.S. Swaminathan, M.S. Swamlnathan Research Foundation, Chennai. 

Prof. Bharat H. Desai, Associate Profe8lOr, International Legal Studies 
Division, School of International Studies, JNU New Deihl (Legal 
Expert on CRZ). 

Prof. S. Ramachandran, Director institute for Ocean Management Koodal 
Building, Anna University, Chennai (Marine BloioglstIBlodiverslty issues) 

Dr. M. Baba, Centre for Earth Science Studies (CESS), Post Box 
No. 7250, Akkulam, Thlruvananthapuran (Marine Geologist). 

Prof. U. Sankar, Madras School of Economioe, Anna University, Chennai 
(Environmental Economics). 

Dr. Ms Jankl B. Andharia, Professor, Tata Institute of Social Sciences, 
Tata Instftute of Social Sciences, Mumbal (Soclo-economic aspecta). 

Dr. Shallesh B. Nayak, Space Application Centre (SAC), Ahmedabad 
(Remote Sensing and GIS). 

Shrl P. Sunder, Department of Coastal Engineering, Indian Institute of 
Technology, Chennai (Shore line change). 

Prof. A.K. Maltra, Ex-Director, SPA & HOD, DepH. of Environmental 
Planning, New Deihl (Regional Planning). 

Dr. Mohan Joseph, Director, Central Marine Fisheries Research 
Institute (CMFRI), Indian Council of Agricultural Research, Kochl. 

Secretary, Department of Ocean Development, New Oalhl. 

Secretary, Mlnletry of Environment & Forests, New Delhi. 

AdditlonaVJolnt Directo~, Ministry of Environment & Forests, New Delhi. 

Chairman 

Member 

Member 

Member 

Mamber 

Member 

Member 

Member 

Member 

Member 

Special Invitee 

Special Invitee 

Member Secretafy 
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Development of Himalaya a. Tourtat Dednatlon. 

1904. SHRI M. SREENIVASULU REDDY: WiD the 
Minister of TOURISM be pleased to state: 

(a) whether there has been any growth in inbound 
tourists to India; 

(b) if so. the steps being taken to help industry to 
sustain its growth; 

(c) whether the Govemment proposes to promote 
Himalayas as a tourist destination; 

(d) if so. whether the Govemment has any proposal 
to promote tourism In Himalayas with China and Nepal; 
and 

<e) if so. the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) 
There has been an estimated growth of 24% in foreign 
tourists arrivals to India during the year 2004 (January-
November) as compared to same period of the year 2003. 

(b) A number of steps have been taken by the 
Govemment to sustain the growth of tourism in India and 
the matter has been taken up with concemed agencies 
for liberalization of visa regime; augmenting air seat 
capacity and air connectivity; setting up of budget hotele; 
security to the tourist. etc. besides providing assistance 
to State Governments for infrastructure and project 
development. 

(c) The Ministry of Tourism through its overseas 
offices undertakes various promotional activities for 
promoting the tourism products and tourist destinations In 
the country. including the Himalayan Region. HImalayas 
are being promoted through publicity and collateral 
material including brochures. CD etc. 

(d) and (e) An agreement on co-operation in the 
field of Tourism had been signed between India and China 
during the year 2002. which infer-Illill Includes promoting 
the development of tourism between the two countries. 

{TrsnsIBJionj 

Participation of Female In National Game. 

1905. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the details of existing female coaches for various 
games in the country; 

(b) the percentage of partiCipation of female 
community at national level in the games; and 

(c) the special projects being implemented by the 
Govemment to encourage games among the girls? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) Sports Authority of India (SAl) 
has employed 195 female coaches. 

(b) The Govemment of India is Implementing. through 
SAl. the following schemes specifically for participation of 
women sportspersons:-

(i) To promote sports among women. the National 
Sports Festival for Women Is conducted from 
the grass root level to National level InvoMng 
only Women sports-persons In 12 sports 
discipline. During 2003-04 in the National level 
festival. a total of 2366 women sports-persons 
participated from various States. 

(Ii) The women sports-persons aleo participated In 
the All India Rural Sports Toumament and North 
East Sports Festival. the percentage of women 
participation in these competitions during 2003-
04 were 36.94% and 37.89% respectively. 

(III) Under the Sports Scholarship Scheme, 3261 
women sportapersons were awarded scholarahlps 
to recognize their outstanding performance at 
National and State level and allO to assiat them 
for pursuing a career in sports and physical 
education. 

(iv) With a view to arouse sports conaciousneu and 
encouragement of sports amonget women. the 
Govemment is implementing the scheme entitled 
"National Sporta Championship for Women". 
Under the scheme, sports championship., 
involving women sporta-persons are organised 
at block, district. State and National levels. 

(c) The following sports promotional acheme8 to 
scout & nurture the talented spot1aperson8. male 
8nd female In the age group ranging from 8-25 
years. are being implemented In the country by 
Sports Authority of India. 

(i) National Sports Talent Cont .. t Scheme (NSTC) 
(Male & Female) 



211 Wrilflln Answers . DECEMBER 13, 2004 212 

(Ii) Army Boys Sports Company Scheme (ABSC) 
(Male) 

(iii) Special Area Games (SAG) (Male & Female) 

(iv) SAl Training Centre (STC) (Male & Female) 

(v) Centre of Excellence (COX) (Male & Female) 

Under the schemes, SAl annually conducts talent 
scouting through its Regional Centres, Sub-Centres and 
Units to select the best talent both in male and female 
category and admit them on residential and non-residential 
basis in 28 sports diSCiplines to impart systematic and 
scientific training helping them to achieve excellence at 
the national and international level. 

Except Army Boys Sports Company Schemes (ABSC) 
which is meant exclusively for male trainees, a total of 
9344 trainees were trained during 2003-04 in 28 
disciplines, of which, 2754 were female trainees. The 
scheme-wise percentage of female trainees during 2003-
04 is given as below:-

Name of Males 
Scheme 

Females Total % of Female 

NSTC 1615 

STC 

SAG 

COX 

3712 

1015 

0246 

0515 

1753 

03&3 

0123 

2130 

5465 

1378 

0371 

Declining of Sugarcane Cultivation 

24.18 

32.08 

26.34 

33.15 

1906. SHRI HARIKEWAL PRASAD: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether there has been a gradual decline in the 
total land under sugarcane cultivation; 

(b) if ao, the reasons therefor; 

(c) the steps the Gcwemment propona to take to 
increase the land under sugarcane cultivation; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRlBUTION (SHRI KANTILAL BHURIA): (a) 
Area under sugarcane reached an all time record level 
of 4.41 million hectares in 2001-02 and then declined 
over subsequent years. The area under sugarcane 
declined to 4.36 million hectare and 4.00 million hectare 
In 2003-03 and 2003-04 respectively. 

(b) to (e) The Government has no plan to increase 
are under sugarcane cultivation. An Inter Ministerial Group 
(IMG) was constituted in 2003 in the Ministry of Consumer 
Allai .. , Food & Public Dilltl'Won to addl'888 the problems 
faced by augar industry. The IMG recommended crop 
diversification in line with the soli conditions and irrigation 
facllltlaa and elimination of mismatch between sugarcane 
and sugar prices, as also between domestic and 
International sugar prices, taking into account the inter .... 
of the sugarcane growers and consumers. The 
Government advia.d the sugarcane growing States 
accordingly. 

[English] 

Ban on Poaching of Gigantic Dolphin. 

1907. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government has launched any drive 
to conserve endangered gigantic dolphins or shukshuks; 

(b) if so, the details thereof and the number of 
gigantic dolphins cited so far, 

(c) whether the Govemment plans to declare It a 
protective specie and impose complete ban on their 
poaching; 

(d) If 80, the details thereof and If not, the reasons 
therefor; and 

(e) the other measures likely to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) For conservation of Dolphins 
following steps have been taken-

• River Dolphin is included in the Schedule I of 
the Wild Life (Protection) Act, 1'972, thereby 
getting the highest protection. 
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• Export-Import Policy of Govemment of india pu18 
total ban on the export of all species of wild 
animala and their products. 

• The trade of dolphin i. regulated by the 
provisions of Convention on International Trade 
of Endangered Species of flora and fauna 
(CITES) to whieh India is a signatory. 

• State Governments have notified important 
habitat. of dolphin as NaUonal Parke and 
Sanctuaries. 

The information about census and citlngs of Dolphins 
are maintained at the level of concerned State 
Governments. 

(c) and (d) The Dolphins are already included in the 
Schedule I of the Wildlife (Protection) Act, 1972, thereby 
giving them the highest degree of protection. There is a 
complete ban on their killing. 

(e) The responsibility of protection and management 
of wildlife and their habitats lies with the State 
Governments. The Government of India provides financial 
and technical assistance to the States for conservation 
of Dolphins in the areas notified 88 protected areas. 

Change. In Indian ea.......,t. Act 

1908. SHRI ADHIR CHOWDHURY: WHI the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Union Government propoaes to bring 
changes in Indian Easements Act to protect the depleting 
ground water reserves; 

(b) H so, the detaHa in this regard; 

(e) whether there is any proposal to ban extraction 
of ground water; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No such proposal is under consideration of 
the Ministry ot Water Re.ources. 

(b) Does not arise. 

(c) and (d) The Central Ground Water Authority 
(CGWA) constituted under the Environment (Protection) 

Act. 1986 hM taken following steps to regulate and control 
the development of ground water:-

(i) It has notified 11 critical areas namely, South 
diatrict of NCT of Delhi, South West District of 
NCT of Deihl, Yamuna Flood Plain Area of NCT 
of Delhi, Municipal Corporation area of Faridabad 
and Ballabgarh, MuniCipal Cor.poration of 
Ghaziabad, Ludhiana City in Punjab, Union 
Temtory of Diu, Jhotwara block of Jaipur district 
of Rajasthan, Haldia Industrial Complex in 
Madinipur District of West Bengal, Gandhinagar 
Taluk of Gujerat and Gurgaon Town and 
adjoining industrial area of Haryana on 
consideration of over exploitation of ground water 
resources. 

(iij It has also notified 32 over-exploited areas in 
the States of Andhra Pradesh, Haryana, Punjab, 
Madhya Pradesh and Rajasthan for registration 
of ground water structurft. 

(Iii) In 673 over-exploited and 426 daNcritical area 
in the country, State Polutlon Control Boards 
and Ministry of Environment & Forests obtain 
No Objection Certificate (NOC) from CGWA for 
any new industry/projects. A pre-condltlon for any 
permission Is the mandatory adoption of rain 
water harvesting system by the industry/project 
for ground water recharge. 

(Iv) On similar lines, other developmental projects 
located in Coastal Regulation Zone obtain NOC 
from CGWA as pre-requisite for environment 
clearance. 

(v) The CGWA has issued directions to Group 
Houatng Societies, Institutes, Hotels, Industries. 
Fann Houses etc., in the nottfted areas of Delhi, 
Faridabad, Gurgaon and Ghazjabad to adopt rain 
water harvesting system. 

Besides, a Model Bill has also been circulated to all 
StateailJnion Territories to enable them to enact suitable 
legislation for regulation and control of ground water 
development. The States of Andhra Pradesh. Goa, Kerala, 
Tamil Nadu and Union Territories of Lakshadweep and 
Pondicherry have enacted and implemented the ground 
water legislation. 

ILO Convention 182 

1909. SHRI PAWAN KUMAR BANSAL: Will the 
MInIater of LABOUR AND EMPLOYMENT be .aed to 
state: .. ,. ;!! .' ~ .. 

t· 
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(a) whether India has not ratified the fLO Convention 
182 on child labour; 

(b) if so, the reasons therefor; 

(c) the number of countries that have ratified the 
same; and 

(d) by when the convention is likely to be ratified by 
india? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) Yea, 
Sir. India ratifies ILO Conventions only when the relevant 
national laws and practice are In conformity with the 
provisions of the Conventions. Convention 182 on Child 
Labour requires that a ratified member country will take 
immediate and effective measures to prohibit and eliminate 
worst forms of child labour. Inter Ministerial and tripartite 
consultations were held for evolving a conaell8Us on the 
issuea involved In deciding upon the ratification of the 
Convention 182. Ratification would follow the consensus 
building exercise and the necessary amendment to 
National laws & practice. 

A total of 150 countries have ratified the ILO 
convention 182. 

[TflIn8/s/lonj 

Setting up of Water Te.tlng Laboratorle. 

1910. SHRI RAMDAS ATHAWALE: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government is considering any 
proposal to set up water testing laboratory in each district 
of the country; 

(b) if so, the details thereof; 

(c) whether the Government has received any 
proposals from certain States regarding setting up of water 
testing laboratory in each district; 

(d) If so, the details in this regard; and 

(e) the action taken or proposed to be taken by the 
Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) The Rajiv Gandhi National Drinking 

Water Mission set up under the Ministry of Rural 
Development envisages setting up of one water testing 
laboratory In each district In the country for water quatIty 
testing and financial aselatance to the extent of As. 4 
lakh for district laboratory In each district 18 provided under 
the above scheme. So far, the Govemment of India has 
sanctioned 430 district level laboratories for water testing 
under this programme. Proposals for setting up district 
water quality testing laboratories where the same are not 
available, have been received by the Mlnlatry of Rural 
Development from Jammu & Kashmir, Mlzoram, Madhya 
Pradesh Itnd Punjab. 

{Eng/I6h/ 

1911. SHRI VIJOY KRISHNA: 
SHRI S.D. MANDLlK: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) the number of Poultry ProcH8lng Plants set up 
in various parts of the country during each of the last 
three years and thereafter; and 

(b) the steps taken by the Govemment to set up 
more Poultry Processing Plants in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) The Ministry of Food 
Processing Industries does not Itself set up Food 
Processing Plants including Poultry Processing Plants. 
However it does provide financial assistance for setting 
up/expansion/modernization of food processing plants 
inoIuding Poultry Processing Plants. The number of Poultry 
Processing Plants assisted by the Ministry during the last 
three years and thereafter are given 8S under:-

Year 

2001-02 

2002-03 

2003-04 

2004-05 
(till date) 

Number of Plants 

4 (including 2 expansion projects) 

2 (including 1 for modernization of 
existing plant) 
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Inclusion of Additional Crops Unc:ler Price 
Stabilization Fund 

1912. SHRI P. KARUNAKARAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has received any 
representation from the Government of Kerala to include 
additional crops like pepper, ginger, cashew, turmeric, 
arecanut, coco, clove, vanilla, cardamom etc. to the list 
of price stabilization fund; and 

(b) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MiNISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Government of India has approved the setting up 
of a Price Stabilization Fund In the Department of 
Commerce, Ministry of Commerce & Industry, for the 
benefit of the growers of Tea, Coffee, Rubber and 
Tobacco. No representation has been receiv~ by the 
Department of Commerce from the Government of Kerala 
to include additional crops like pepper, ginger, cashew, 
turmeric. arecanut, coco, clove, vanilla, cardamom etc. 
under the Price Stabilization Fund (PSF). However, a 
request to widen the scope and dimension of the Price 
Stabilization Fund was made in a note submitted by the 
Government of Kerala to a multidisciplinary Central Team 
headed by Joint Secretary. Department of Agriculture and 
Cooperation, deputed by Government of India to ... 888 

the agriculture situation in Kerala. The mufti-disciplinary 
Team has recommended review of the PSF scheme to 
make it more effective for helping the farmers in times of 
distress. An Expert Committee has also been constituted 
under the Chairmanship of Dr. Pronab Sen, Adviser, 
Planning Cornmission to review the Price Stabilization 

• Fund Scheme and make it more useful and attractive to 
the growers. The report of the Committee is awaited. 
The Terms of Reference of this Committee do not cover 
widening the PSF Scheme to include other commodities. 

/Trans/ation} 

Pos.lbllltl.. of Food Pl'OCMIIng Indu.trI .. 

1913. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI SUNIL KUMAR MAHATO: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government has made any efforts to 
find out possibilities of food processing industries in the 
Statu; 

(b) If so, the name of States and the food Items in 
which such possibilities are there; 

(c) the average production of this produce Uled In 
these items are being produced In the.. States; 

(d) the details of aaalatance or steps 'taken by the 
Government to set up food procaaslng Industries In then 
States after finding out the possibilities In this regard; 
and 

(e) the succaas achieved by the Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (e) In the country, there exl ... 
poulbillties for food proceuing sector due to avanab/illy 
of large quantity of agricultural raw material baae. Keeping 
this fact in view, several Plan Schemes have been 
Implemented by the Ministry of Food Proceealng Industries 
for promotion of food processing sector. Theae schemes 
are project specific not State, area or sector specific. 
Under these schemes financial assistance is provided for 
establishment and modernization of the food proc888lng 
units, creation of infrastructure, support for R&D, human 
resource development besides other promotional rneaaurea 
to encourage development of food processing industries. 
The rate of assistance for establishment/modernization of 
food processing units is 25% of the coat of plant & 
machinery and technical civil works subject to maximum 
of As. 50 lakh In general areas and 33.33% of the project 
cost subject to a maximum of Rs. 75 lakh In difficult 
areas. The other major scheme of food parks provides 
for assistance up to Rs. 4.00 crore, for specified comrnon 
facilities at the rate of 25% and 33.33% of project coat 
in the general and difficult areas respectively. An amount 
of Rs. 110 crore has been allocated for expenditure under 
the said schemes during 2004-05. Besides assistance to 
HRD/R&D institutions and establishments/modernization of 
FPI units, 47 food parks in different parts of the country 
have been approved. State Governments have been 
advised to undertake comprahenalve surveys/studies 80 

as to facilitate formulation of food proceesing policies and 
an action plan for development. of food processing 
Industries. Accordingly, the Government of U.P. had 
undertaken a study and got prepared a master action 
plan. 
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Promotion of Sports In Jharkhand 

1914. SHRI SUNIL KUMAR MAHATO: Will the 
Minister of YOUTH AFFAIRS AND SPORTS be pleased 
to state: 

(a) the steps taken by the Government for promoting 
sports in Jharkhand and the name of academies 
established for the purpose: and 

(b) the details of remarkable achievements made in 
this field during the last two years? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTI): (a) and (b) 'Sports' is a State 
subject and promotion of sports is the responsibility of 
respective States. However, the Government of India 
through its various schemes and the schemes of Sports 
Authority of India (SAl), augments the efforts of the State 
Gov!. in promotion of sports all over the country. Under 
the Scheme for 'Grants for Creation of Sports 
Infrastructure', the Ministry has sanctioned four projects 
in Jharkhand as on 01.12.2004. Details are placed at 

statement enclosed. Under the Scheme for 'Grant for 
Installation of Synthetic Playing Surfaces', the Ministry 
has assisted the Installation of Synthetic Athletic Track at 
Jamshedpur, Jharkhand. However no proposal for setting 
up of a State Sports Academy has been reoeived by the 
Ministry from Jharkhand. 

In order to select the talented sports persons in 
various sports disciplines from the State of Jharkhand. 
SAl Is Implementing the folloWing schemes:· 

<a) National Sports Talent Contest Scheme (NSTC) 

(b) Special Area Games Scheme (SAG) 

Under the above schemes, SAl has adoptedl 
established five schools at Guml., Ranchi, Dhanbad, 
Khunti and Meara and a SAG Centre at Ranchi. 

The Sports .Promotlonal Schemes Implemented by SAl 
in the State of Jharkhand has produced a number of 
talented sportIpersons who have excelled at National and 
International level in the disciplines like Hockey, Archery 
and volleyball. 

Stlll"",.nl 

Schemtl For G",nl For C,../ion of SpOI18 Infrllsl1uclu~ 

Jhlltkhsnd (Approvsd pro/IJCIS PfP1ding for comp/tI/ion) Sta/us liS on 1. 12.2004 

S.1. No. Name of the projectllocation with 

1. 

implementing Agency 

2 

Additional facilities in the District 
Sports Complex, Hazaribagh by State 
Govemment 
No. F. 103-1I2OO1·SP.I 

2. Swimming Pool category-III and 
Indoor Stadium cat~ry·1I in the 
District Sports Complex. Hazaribagh 
by Slate Govemment No. F. 103-
212002·SP.I 

indoor Stadium category-II at Bami, 
Dislt. Hazaribagh by State 
Govemment No. F. 103-3I2OO2·SP.I 

Amount 
approved 

in principle 
with date 

3 

35.452 

(7.5.2OO2) 

64.548 

24.9.2003 

42.85 

31.3.2003 

Amount 
released 
with date 

4 

30.00 

4.10.2004 

Balance 
payable 

5 

70.00 

42.85 

(Rs. In lakhs) 

Remal1<s 

6 

UClCC 

awaited 
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4. 

2 

IIlIilor Stadium at Ramgarh, Dill. at 
Hazaribagh by State Govemment 
No.' F. 103-412OO2·SP.I 

3 

60.00 

24.9.2003 

4 5 6 

60.00 

List of NGOs Assisfsd Und8r /he Scheme ,,{ GfBnt . For Insl8lt.t/on of Synthetic playing Suff8Ctl$ 

SI. 
No. 

2002·2003 

2003-2004 

Name of the NGO 

Nil 

Tata Steel Sports Foundation, 
Jamshedpur, Jharkhand 

[English} 

Purpose 

InstaHation 
of 
Synthetic 
Athletic 
Track 

Tourism Development In Kametaka 

1915. SHRI NARSINGRAO H. SURYAWANSHI: Will 
the Minister of TOURISM be pleased to state: 

(a) whether the Government Is aware of tourism 
potential in Kamataka particularly in Bidar District; and 

(b) If so, the assistance provided to the State 
Govemment during the current year for the development 
of such places? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (~HR'MATI RENUKA CHOWDHURY): (a) Yes, 
Sir.' . 

(b) DeYelQPment and promotion ofplacea of tourist 
spots/interest is primarily undertaken by the State 

.. Govemment$IUT. Administrations including .the State of 
. Ka",at~. However, lheMlnlstryot Tourism provides 
funds for development of different tourist places on the 

Amount released 
(Rs. In Lakha) 

100.00 

Instalment 

lat 
instalment of 
Rs. SO.OO 
Lakha on 
1.1.2003 and 
lind 
InstIlment 01 
RI. 50.00 
laIchI on 
19.3.2004 

flemart<a 

UCreoeived 
and project 
completed. 

basis of field visits/consultation with the States/UT 
Administrations concerned. 

During the year 2004-05, four project proposals for 
an amount of Rs. 83.07 lakh have been sanctioned till 
30.11.2004. 

Cultivable Lend 

1916. SHRI G.M. SIDDESWARA: Will the Minister of 
AGRICULTURE be pleased to state: 

(8) the total number of farmers in the country and 
the number out of them having lees than 2 acres of 
cultivabfe. land, State-wise, particular1y in Karnatel<a; 

(b)' whether the Union Government propoaee to 
provide electricity, irrigation facilities, manure and seeds 
free of cost to these poor farmers; 

(c) if 80, the detaill of the e.me, State-wise, 
particularly in Karnataka; 
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(d) If not. the reasons therefor; and 

(e) by when the final decision in this regard Is likely 
to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
According to the Agricultural Census, 1995-96, the total 
number of farmers (operational holdings) in the country 
was 115.58 million. The number of farmers with 
operational holdings of less than one hectare of land 
(2.471 acres) in Karnataka was 2.61 mIUlon. State-wise 
figures on this are given in the statement enclosed. 

(b) to (e) Farmers In different States derive benefit 
of input subsidy under various schemes. Studies have 
shown thet smaH and marginal farmers also derive benefits 
from farm subsidy. According to one study, the combined 
share of marginal and small farmers in total subsidy in 
Indian agriculture in 1999-2000 was 36%, which Is the 
same as their share in total operated land area. The 
study also found that the per hectare subsidy was the 
lowest in large farms, implying that there was no 
discrimination between farmers according to size classes 
in regard to agriculture subsidy. 

St."mtlnt 

Slale-wise Number 01 holdings, below 1.00 ha. 
(mBl1linal holdtllS as ptlr Agricuhural Ctlnsus 19115-96) 

(in '000) 

S.No. States/UTs Marginal 

2 3 

1. Andhra Pradesh 6300 

2. Arunachal Pradesh 21 

3. Assam 1669 

4. Bihar 11344 

5. Goa 57 

6. Gujarat 1034 

7. Haryana 815 

8. HImachal Pradesh 556 

2 3 

9. Jammu & Kashmir 1041 

10. Kamataka 2610 

11. Kerala 5918 

12. Madhya Pradesh 3878 

13. Maharashtra 4266 

14. Manipur 69 

15. Meghalaya 72 

16. Mlzoram 28 

17. Nagaland 9 

18. Orissa 2145 

19. Punjab 204 

20. Rajasthan 1611 

21. Slkklm 24 

22. Tamil Nadu 5951 

23. Tripura 247 

24. Uttar Pradesh 16237 

25. West Bengal 5003 

26. A & N Islands 2 

27. Chandigarh 

28. o & N Havell 7 

29. Daman & Diu 3 

30. Delhi 21 

31. Lakahadweep 9 

32. POndicherry 26 

All India 71179 

CondItion 01 ESI Olapen .. rl.a 

1917. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Govemment is aware of th'e pathetic 
condition of Employees State Insurance Dispensaries; 
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(b) If so, whether any policy has been formulated to 
revamp all dispensaries in the country; 

(e) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER Of LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): <a) The condition 
of ESI dispensaries and their working is generally 
satisfactory. 

(b) and (c) The ESI Corporation has provided the 
basic equipments to the dispensaries uncler the Action 
Plans, on the request of various State Governments and 
has requested all the State Governments to rationalize 
the network of State run dispensaries and hospitals to 
make them more service-oriented and viable. 

(d) Does not arise. 

Transit and Storage Shortage. 

1918. SHRI RAGHUNATH JHA: 
SHRI PRABHUNATH SINGH: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether as per the norms of FCI transit and 
storage shortages above 0.5 percent are to be treated 
as dereliction of duty and responsibility is to be fixed 
and recoveries effected and action taken in this regard Is 
to be reported every month; 

(b) if so, the reasons for not reporting the same on 
monthly basis; 

(c) the details of cases where the transit loss was 
above 0.5 percent and the huge amount towards such 
losses was regularised without recovering the same from 
1982-83 to 1990-2000; 

(d) whether there is any proposal to recover the 
amount from officials concemed; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SiNGH): (a) and (b) No norms and fixed by the Fel for 

storage and transit IOSSM. As per elCieting Instructiol'18 
e8ch caae of storage and transit 10$8es is to be 
investigated considering the factors responsible, Including 
dereliction of duty by the officials, for fixing accountability. 

(c) to (e) During the years 1982-83 to 1999-2000 
storage and transit losses were regularized after 
investigation, as per the extant instructions. Regularization 
of operational losses is a continuous prooesa. Recoveries 
are effected from the persons found reaponal)le for \oIeea, 
apart from appropriate disciplinary action, as per the Staff 
ReguiationsNlgiiance procedul'88. 

[Translation} 

Scheme to Promote Tourlam 

1919. SHRI ILYAS AZMI: Will the Minister of 
TOURISM be pleased to state: 

(a) whether an increase Is expected in tourism world 
wide; 

(b) if so, the schemes being prepared by the 
Government to take the advantage of this Increase; 

(c) whether the Govemment Is considering any project 
to popularlae such games/sports which are related to 
ancient culture and religion to attract tourists; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): <a) 
Wortd Tourism Organisation in their buHetln titled "WTO 
Wortd Tourism Barometer" releued in October, 2004 has 
estimated a growth of 12% In international tourist arriva18 
during the first eight months of the current year. 

(b) An extensive internet campaign launched by the 
Govemment coinciding with the mass media exercise in 
International pl'888 and International TV besides organizing 
road shows for marketing and promoting India as a 
favoured destination in the tourist generating markets 
overseaa has resulted In an estimated Increase of 24.0% 
and 36.9% in tourist arrivals and foreign exchange 
earnings In India respectively during the year 2004 
(January-November) as compared to the same period of 
the previous year. 

(c) and (d) Development of Tourlem Is prlmartly the" / 
responslbIHty of the State GovemrnentslUnlon Territories. 
However. Ministry of Tourism, Government of India 
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elCtends financial assistance for tourism related projects, 
which are identified In consultation with the State 
Govemments. No projects have been received from the 
State Governments to popularize any gamEIIWporta, wI*h 
are related to ancient culture and religion. 

(English] 

Scheme for Promotion of Sports and Wett.8 of 
Youth In U.P. 

1920. SHRI RAJESH VERMA: wm the Mlnlater of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(8) whether the Govemment of Uttar Pradesh has 
submitted the proposa18 for construction of athletics tracks, 
indoor stadium and sports academy in the State; 

(b) if 80, the date on which the said propoaals 
submitted; 

(c) the reaction of the Union Government thereto; 

(d) the estimated eKpenditure to be Incurred thereon; 

(e) the details of the schemes for promotion of sports 
and welfare of youth implemented In the State at present; 

(f) the amount apent thereon during the last three 
years and current year; and 

(g) the steps propoeed to be taken to promote said 
activities In the State? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) Yes, Sir. Government 

of Utter PredeIh has submifted propoaala for creation of 
athletic tracks and indoor stadium under the IChemee of 
Grants for Creation of Spot1B InfrastrudUre and Grants 
for tAStallation of Synthetic: Sul1aces. 

(c) and (d) The scheme-wise and year-wise status of 
the plopolall under the above two schemes Is 81 given 
in the ..... rnent-1. 

(e) to (g) The Nehru Yuva Kendra Sangathan is 
operating in 61 districts in Uttar Pradesh for Promotion 
of Youth welfare and development. The amounts spent 
by Nehru Yuva Kendra Sangethan during Iaet 3 years In 
Uttar Pradesh Is eAClosed as statement-II. 

The National Service Scheme is operating in Uttar 
Pradeeh for welfare and development of student youth. 
The expendlture incurred by National S8I'Vioe Soheme in 
~r Pradesh is enclosed as statement III. 

For promotion of sports, the Sports Authority of India 
(SAl) has three SAt training oentrea, one National Sports 
Talent Contest (NSTC), one Centre of Excellence (COX) 
and two centres for Special Area Games (SAG). The 
expenditure Incurred on sports promotional activities is 
as under: 

Year 

2001-02 

2002-03 

2003-04 

Amount 

Re. 2,94,88,299/-

As. 8,96,09,8801-

As. 8,89;84,652/-

St8fus of propouls trICtIIVlId under IfNI ScI¥ms of GflIrItB lor CIfJJtItfon of $poffS I~ , 
from 2001-02 to ~05 (8a on 30.11.20(4) 

S.No. Proposal 

2 

2001-2002 

1. Indoor Stadium (CaUII) at 
Viii. Chillupur, Azamgarh 

3 

Central .... tance of As. 20.00 lakhs 
approved on 24.12.2003 with enmated 
COlt of RI. 43.48 lakhs 
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2 3 

2. Iftdoor StadIuM (c.t:tH, at Central wellter.- of Re. 14.41'5 ..... 
G .. dha VlHage, Laltpur approved on 11.2.2003 with eetimated 

coet of As. 28.83 Iekh 

3. Indoor Stadium (catlll) at Central auistanee of RI. 15.57 Iat<hI 
VIM. Pahargaow, Distt. approved on 11.2.2003 with MtImated 
Jaloun cost of Rs. 31.14 lakh 

4. Outdoor Stadium (Cat.J) at Central aaaI8tance of Rs. 18.00 laleha 
Acharya Aaghuber Nagar, approved on 8.1.2002 with eetlmated 
Kanpur cost of RI. 62.22 lakhs 

2002·2003 

5. Indoor Hall for VoIIeybaU DefIciencies conveyed to the State 
at aports College, Government on 23.7.2004. 
Luoknow. 

6. Indoor Hall for Judo at OeIcieMJlee oonwyed to the State 
Sports College, Lucknow. Government on 3.1.2003. 

7. Outdoor Stadium (Cat.J) at Central aaaIaIance of As. 15.215 Iekha on 
Kalhatt, DiBtt. Mlrzapur 3O.i.2003 with estimated COlt of 

AI. 30.43 Iakha 

8. Indoor Stadium (Cat.Hi) at Central aS8istance of As. 15.215 latchs on 
VI" Pljokhere, Distt. 30.i.2oo3 with Mtimated coat of 
Muzaffamagar. As. 39.04 lakha 

9. Outdoor Stadium (Cal") Central UIiatance of As. 15.00 Iekhe 
at BhiahKYri, Distt. approved on 2i.7.2OO4 with aetimated 
Mirzepur cost of Re. 44.38 1eJcha. 

10. Indoor Stadium at Rejected on 26.7.2004 
Lucknow by 
U. P. Badminton 
Association. 

2003·2004 

11. Indoor Stadium at Akleha Deficlenci .. conveyed on 1i.B.2004 
Mathura by Gram Vikaa 
Kalyan Senatha 

12. Indoor Stadium (Cat.lII) at To be placed before the GIA 
VIH. Simraboripur Bareilly Committee's meeting. 

13. Indoor Stadium (Cat.J) at Central auletance of RI. eo.OO takhs 
Ghazlabad approved on 20.2.2004 with eatlmated 

coat of As. 127.00 Jaleh <:" 

14. Indoor Stadium (cat. I) at Central asaiatance of As. 60.00 lelehs 
Safal, Etawah approved on 17.12.2003 with estimated 

coat of RI. 124.00 Iakha 
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15. 

16. 

2 

Outdoor stadium cat. I at 
Safal, Etawah 

MuHipurpose Indoor 
Stadium at Mathura 

2004-2005 

17. Indoor Stadium at Etah by 
Sumer Memorial Rural 
Welfare SOCiety 

DECEMBER 13, 2004 10 .au.I/Dns 

3 

Central assistance of Re. 18.00 lakhe 
approved on 17.12.2003 with NtImated 
cost of Rs. 37.60 lakhs. 

Deficiencies conveyed to the State 
Govemment on 1.9.2004. 

To be placed before the GIA Committee 
meeting. 

Slatus 01 proposIIIs ftICtII'vtKI undtlr IhfJ SchtJIT18 01 Grants lor 1M/ails/ion of Syn/lNllic Smt.Ct18 
from 2001-2002 /0 2004-2005 (as on 30. ".2004.) 

S.No. Proposals Status 

2001-2002 

Nil 

2002-2003 

Nil 

2003-2004 

1. Synthetic Athletic Track at Satai, 
Etawah 

Rs. 1.00 crore approved in 
Principle on 20.1.2004 with 
estimated colt of Rs. 3.82 ero,... 

2004-05 

Nil 

Year 

2001-02 

2002-03 

2003·04 

Year 

2001-02 

2002·03 

2003-04 

SbllWMnlll 

Amounl sp6nl by NehflJ Yuva KBI1dm San(J6/han in lIItIIr Pl'lIdfJsh during /asl 3 years 

sr."'IMnl III 

Amount 

Rs. 2,97,60,0051-

Rs. 3,44,21,551/-

Rs. 5,n,80,161/-

Expendllum incUl'lfJd by National SeJ'Vic6 SchfJlT18 in lIItIIr PmdfJsh during 111$1 3 yrMIS 

Amount 

Rs. 2,44,12,5001-

Rs. 2.03,43,7501· 

Rs. 2,08,86,2501-
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Arraa,. of Payment to HoepItai by ESIe 

1921. SHRI P. RAJ END RAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether there is heavy arrears of payment to the 
Hospitals by the ESI Corporation in Kerala; and 

(b) if so, the details thereof alongwith the action taken 
by the Government in this regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) As per Agreement entered between the ESI 
Corporation and State Governments under Section 58 (3) 
of the ESI Act, ESI Corporation pays 90% of its share of 
expenditure for providing medical benefit to the State 
Governments in advance in four quarterty instalments and 
full and final payment is paid on receipt of audited 
certificates of Accounts by AG from the respective State 
Governments. 

The State Government of KeraJa has been paid the 
first three quarters of Advance on Account Payment for 
the financial year 2004-2005 and fourth quarter instalment 
will become due in the month of January 2005 only. The 
full and final payments for the financial year 1993-94, 
1995-96, 1996-97, 2000-2001, 2001-2002, 2002-2003 & 
2003-2004 could not be finalized due to non-receipt of 
audited certificate/clarification on audit certificate from the 
Government of Kerala. 

{Transla/ion! 

Development of New Variety of Cotton 

1922. SHRI KHIREN RIJIJU: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the scientists of Indian Council of 
Agricultural Research have developed a new vartety of 
insect free non-transgenic cotton; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. 

(b) Question does not arise. 

Polluting IndumIea In Uttar PrHeah 

1923. SHRI RAJARAM PAL: Will the Minister of 
ENVIRONMENT AND FORESTS be pleuecl to state: 

(a) whether most of the Industries In Kanpur of Uttar 
Pradesh are running without observing environmental 
norms; 

(b) if 80, whether State Pollution Control Board has 
conducted any study in this regard; 

(c) if 80, the details thereof; 

(d) whether any Central Pollution Control Committee 
has visited or proposed to visit Kanpur to .... as the 
factual position; and 

(e) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Some of the Tanneries and Chemical units 
of Kanpur, Uttar Pradesh are not complying with the 
prescribed environmental norms. 

(b) and (c) The Uttar Pradesh Pollution Control Board 
(UPPCB) has been regularty monitoring the performance 
of pollution control facilities of industries In t<anpur, Uttar 
Pradesh and has also conducted random surpr;ee 
Inspections. UPPCB has issued show-case notices and 
contemplating action against 18 tanneries and five 
chemical units In Kanpur. 

(d) and (e) In Kanpur, the Central Pollution Control 
Board has taken up several studies such .. inventorlsatlon 
of Tanneries, studies on statue of pollution me .. u .... 
taken by the chemical industries, performance evaluation 
of Common Effluent Treatment Plant (CETP) and Sewage 
Treatment Plants (STPa), water quality monitoring in river 
Ganga and ground water monitoring in identified areas. 

Promotion of Bamboo 

1924. SHRI FAGGAN SINGH KULASTE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether some States including Madhya Pradnh , 
have Hnt any propoaalslproject8 regarding promotion of 
bamboo and its growth etc. to the Union Government for 
clearance during the lut three years and current year; 
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(b) if eo, 1M dIIlIIIta thareof aIongwIIh the locations 
to be covered thereunder, Sta1e-wl8e; and 

(c) by when the Union GoIIernment propoM8 to clear 
schemes and release funds for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) A proposal for rehabilitation and ptantation of 
bamboo covering an area of 2,46,112 hectare over a 
period of five years at a total cost of Rs. 183.05 crore 
was received from Govemment of Madhya Pradesh. 

(c) There is no scheme In the Ministry of Environment 
and FOI'88tS whereunder the propoeed pro;ect could be 
funded. However, project proposal received from State 
Govemment of Madhya Pradesh has been forwarded to 
the PlMning Commiaeton for conaideratlon. 

{Englishj 

HoepItaIe for Beedl Wor .... 

1925. SHRI BASU DEB ACHARIA: 
SHRI PARSURAM MAJHI: 

Witt the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government has sanctioned 
establishment of hospitals for beadl workers in the country 
including West Bengal; 

(b) if 90, the details of the establishments sanctioned 
till date, State-wise; 

(c) whether all these hoapltals have been made 
functional; and 

(d) if not, the present status of each sanctioned 
hoapital project? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) The 
Government has so far sanctioned 6 hospitals for beedi 
workers under the Beedi Workers Welfare Fund in the 
country. Of these, three hospitals at Mysore (Kemataka), 
Guru5aiganj (Uttar Pradesh) and Dhuliyan (West Bengal) 
became functional in years 1978, 1989 and 2001 
respectively. Remaining three hospitals i.e. at Biharsharlf 
(Bihar), sanctioned In April 2001, Sagar (Madhya Pradesh) 
and Mukkudal (Tamil Nadu), sanctioned by the Committee 
for Non-plan Expenditure (CNE) in Se~ernber 2001 are 

at advanced stages of construction. Out Patient 
Departments (OPDs) have started working In hospitals at 
Bihar Sharif and Mutd<udaJ. In addition to above one T.B. 
hospital at Karma, which was set up under the .Mica 
Mines Workers Welfare Fund, was transferred to Beadl 
Workers Weffafe Fund In February 1989. 

Payment of MSP 

1926. SHRI BIKRAM KESHARI DEO: win the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state the steps proposed 
to be taken by the Govemment to ensure that the 
Minimum Support Price (MSP) of paddy is properly 
implemented during the procurement of paddy In the 
current kharlf season? 

THE MJNISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MiNISTRY OF CONSUMER AFFAIRS, FOOD_ AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): The Food Corporation of India (FCI) and Stete 
Agencies procure paddy conforming to Fair Average 
Quality apeclficatlons from farmers at the Minimum Support 
Price (MSP) to offer remunerative prices and to check 
distress sale. The FCI and State Govemments have been 
advised to open sufficient number of purchase centres 
for procurement of paddy. They have also been advised 
to give wide publicity through print and audio visual media, 
viHage fairs, panchayats, Agriculture Extension Service/ 
Krishi Vigyan Kendras etc. to inform the farmers about 
the minimum support operations, location and facilities 
provided at the purchase centres etc. In order to monitor 
closely the price support operations, special control rooms 
are set up by the Food Corporation of India, State 
Govemments and by the Ministry. 

National Co-operative Development Corporation 

1927. SHRI DINSHA PATEL: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether expansion of National Co-operative 
Development Corporation (NCDC) is under consideration 
of the Govemment in order to provide a thrust to the co-
operative sector; 

(b) if so, the details thereof; and 

(c) the details of problems being faced by the co-
operative sector and measures taken by the GGlvemrnent 
to tackle the situation? 
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THE MINlSTER OF STATE IN THE MiNISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHUAIA): (a) 
and (b) The National Co-operative Development 
Corporation Act 1 962 has been amended through the 
NCDC (Amendment) Act, 2002 which came Into e1fect 
from 16.9.2002. The amendment to the NCDC Act 
enables, diversification of the NCDC activities in the areas 
of livestock, fisheries, agro-forestry sericulture, horticulture 
and service sectors. Now, NCDC is able to undertake 
direct financing to cooperative institutions against security 
without State/Central Govemment guarantee. Also, the 
NCDC can augment its resources by receiving gifts, 
donations, grants from Govemment or any other agency 
in India and abroad. 

(c) The existing problems being faced by the 
cooperatives sector concems the vital aspects of working 
of co-operatives like lack of democratic functioning, 
professional management, accountabUity to members, 
timely and professional audit, timely conduct of general 
body meetings and election etc. These are being proposed 
to be addressed through a constitutional amendment 88 
per the Common Minimum Programme of the Government. 

Encroachments on Reserved Forests 

1928. SHRI MANI CHARENAMEI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government is aware that the 
Govemment of Manipur has violated the Hon'bIe Supreme 
Court's Order by encroaching upon the Reserved Forests 
namely Langol Reserved Forest for construction of Game 
Village and Imphal Capital Project In the years 1999 and 
2004; 

(b) if so, the area of Reserved Forests In Manipur 
lost as a result thereof during the said period; 

(c) whether any tribal viUage in Langol Reserved 
Forests were served eviction order in the name of 
improvement of Reserved Forests and security point of 
view; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Langol Reserved Forest has not 
been encroached upon for construction of National Game 
Village or Im~al Capital Project in Manipur. 

(c) and .(d) Eviction order were .erved by the Stat. 
Goverl'llMnt of Manipur Oft 524 families who had 
encroached upon Lango! Reserved Forest. 

Promotion of Horticulture In 0rIe .. 

1929. SHRI ANANTA NA YAK: 
SHRI SUGRIB SINGH: 

Will the Minister of AGRICULTURE be pleued to 
state: 

(8) whether the Govemment has taken any steps to 
promote horticulture In Orissa; 

(b) if 80, the schemes sponsored by the Union 
Government for the purpose; and 

(c) the assistance sanctioned under these schemes 
to the State during the last three years and the cul'T8l'1t 
financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (8' 
Ye., Sir. The Govt. is promoting hottlculture sector in 
Orissa. 

(b) The Government of India is Impfementing a 
Centrally Sponsored Scheme on "Macro Management In 
Agriculture- SupplementationICompiementatlon of State 
Efforts' through WOlt Plan". Besides, a Central Sector 
Scheme on "Integrated Development of Hortieutture In 
TrlbaVHllly Areas" 18 being Implemented in Dlstl'icte 
Keonjhar, Koraput and Gajapatl since 2002-03. 

(c) The Auistance sanctioned under theM schemes 
are as under: 

Year 

2002'()3 

2003-04 

2OO4-OS 

/Tf'8nsIaHonj 

Macro-Management 

1200.00 

1980.31 

2300.00 (AIIoostion) 

(Rs. In Lakh) 

IDH (Tribal Scheme) 

78.80 

ge.7S 

133.30 

NetIoneI Food Training U8ft11getnent Inatltuta 

1930. SHRI DEVIDAS PINGLE: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pIeaeed to Itate: 

" 
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(a) the total number of National Food Training 
Management tnetltutee in the country, State-wi .. ; 

(b) whether the Govemment proposes to open new 
Institutes during the current year; 

(c) if so, the names of the States where new 
Institutes are likely to be opened; and 

(d) the total expenditure likely to be Incurred on 
opening of such institute? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) There Is no National Food 
Training Management Institution in the country. Moreover, 
the Government does not propose to open such an 
lnatltute during the current year. 

/Engllsh/ 

Funds to NGO. 

1931. SHRI UDAY SINGH: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Govemment Is aware that a large 
number of Non-Government Organiaatlona (NGOs) have 
defrauded the Govemment of over Re. 3.2 cror.s through 
grant·in-ald since the Jut four yeara as reported in the 
SIJIItI8m8n dated September 20, 2004; 

(b) If so, the details thereof; 

(c) the details of NGOs to whom his ministry provided 
funds (luring the last four years; 

(d) whether insplte of non fumlshlng of utilization 
certificates, such NGOs were provided funds; and 

(e) If 80, the reasons therefor and the action taken 
thereon? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) No, Sir. 

(c) A List of NGOs who were given grant of Rs. 1 
lakh or above during 2000-01 to 2003·04 is placed as 
atatement. 

(d) and (e) No, Sir. 

List of NGOs Glv.n GfBnls, ExcHding Rs. Ons L.kh During 2000-01 

S.No. 

1. 

2. 

3. 

4. 

Name & Complete address 
of organization 

2 

R.K. Mission Ashram Narendrapur, Distt. 24 
Parganas, West Bengal 

Gandhigram Rural Instt. Dindigul, 
Distt. Gandhigram-624302 
Tamil Nadu 

Literacy House, P.O Manas Nagar Kanpur 
Road, Lucknow-226023 

Indian Inltt. of Youth Welfare, 134, 
Shlvajl Nagar, Nagpur-440001 

Amount released 
(Rs. In Lakhs) 

3 

6.93 

6.21 

2.12 

2.96 

Purpose of Grant 

4 

Publication, Office expenses 
evaluation panelwi.. & on 
account of salaries & 
allowances. 

-do-

-do-

-do-
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Promotion of Adventure 

Andhra Prac:lHh 

1. Sec. Adventure Club of Andhra PradHh Inside Youth Welfare 
Complex, Behind Youth Hostel, Secunderabad. 4,88,183 

BIhar 

1. Ms. Bachendrl Pal, Trustee, Jovtar Steel Adventure Foundation, 2,88,331 
Jamahedpur. 

Chandlgarh 

1. The President National Adventure Club (India) Chandlgarh, 
Room No. 13. KaNna Sadan, Chandl$larh 7,50,000 

DeIhl 

1. President, Indian Adventure & Mountaineering Ae8oclatlpn, 34,05,715 
G-266, Nanak Pure, New DeIhl 

2. Secy. Youth Adventure Club, CR Park, New Deihl 3,64,375 

3. Hony, Secy. Ram]as Sports & Mountaineering Institute, New Deihl 1:57,20 

4. Fd. LT. Kamal Singh Oberh, Ote of AF Adventure 4,67,600 
Air Hq. R.K. Puram, New Deihl 

5. IMF, New Deihl 28,12,292 

6. Director, Bharat Scouts & Guides, New Deihl 2,76,750 

7. Convenor, Sri Aurobindo Education Society, New Delhi 5,50,250 

Haryana 

Principal Salwan Public School, Gurgaon, Haryana 1,50,000 

Hlmachal Pradeah 

1. Baba Narlndra Paul, Secy. Vashlsht Rishl Sanatha, 2,50,000 
DisH. Kullu Himachal Pradesh 

Madhya Pradeah 

1. Society for Natural Resource, Cultural & Human Environment, Bhopal 1,48,250 

Maharaahtra 

1. Everest Committee, Everest India, 98, Shlvaji Road, Mumb8l. 2,50,000 

2. Youth Alpiners C/O Sh. Zuzer Rangwala, ABDE Vitha, 99, 11,25,000 
Swami Vivekananda Road, Mumbai 

Tamil Nadu 

1. Director, Folk Arts Research Centra, Chennai 1,08,000 
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2. 

1. 

2. 

1. 

2. 

3. 
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Director, Nehru Bel Bhavan, ChenMI 

Uttar PredHh 

Principal, Nehru lnatltute of Mountaineering, UttarUIhi, UP 

President, National Mountaineering Club, Nalnltal 

Weet Benga. 

Secy. Giridoot Chandan Nagar, Dlett. Hooghly 

Hony 5ecy. General, Sea Explorers inltt. Calcutta 

Secy. Himalayan Medical Camp, Calcutta 

4 

1,50,000 

9,14,000 

2,51,626 

9,87,500 

6,78,438 

15,00,000 

Funds have been released to the voluntary organizations mentlol18d above for promoting the spirit of Venture and risk-
taking among the youth by organizing tre1<l<lng, high altitude mountaineering, jungl~ treking, para-sailing, para-gliding, rock 
climbing, long distance swimming and similar other programmes on land, water and air. 

1. 

1. 

2. 

3. 

1. 

1. 

2. 

3. 

4. 

1. 

1. 

2. 

5p6c11l1 SchllfTltl for Youth of BIIckwtIrd TrIbtIs 

Andhra Pradeah 

Vijaya Voluntary Organisation, Mahabubnagar 

Bihar 

Koylanchal Sarmik Jan Kalyan Kendra, Dhanbad 

Sarwangln Vlkaa Sansthan, Saran 

Banwaahi Sewaahram Sangh, Sahlbganj 

Kamataka 

Gramin Mahlla Vikaa Karya Samiti, Bldar. 

Madhya Pradeah 

Arti Mahila Kalyan Samiti, Bhopal. 

Jat Bharti Mahlla Kalyan Samltl, Jabalpur. 

Darshani Mahila Avam Bal Kalyan Shlkaha Praser Samiti, Morena 

Jagrati Mahlla Samitl, Jabalpur. 

Manlpur 

Integrated Rural De~~~, Thoubal. 
j:,~;;~~J~/ 

New DeIhl .,,' 

Mahilayen Pragati Ki are, New Delhi. 

Shri Auroblndo Educetlon Society, New DeIhl. 

1,34,155/-

1,10,625/-

1,34,165/-

1,97,8101-

1,39,0081-

1,04,7001-

1,33,350/-

1,51,500/-

1,33,3501-

1,61,1001-

1,26,5801-

8,11,4Q6I-
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1. 

2. 

1. 

2. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

1. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 
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~han 

Sdiwasi Sanskritik Seve Sansthan, Jaipur. 

Sarvodya Public Welfare Council, Kota 

Tamil Naciu 

3 

Singarnpatty Grama Munnetra Saxyam Selvam Forum, Sivaganga. 

Social Dev. Education Trust, Virudhunagar. 

Uttar PradHh 

Purwanchal Social Development Society, Ghazlabad. 

Rajwanti Devi Mahila Seva Sansthan, Gazipur. 

Paryabaran Suraksha Senathan, Dearia 

Bhartiya Shiksha Prasar Samlti, Aligarh. 

National Youth Tallent Society, Dearla. 

Adarsh Sanskrltlk Satsang Kala Kendra, Unnao 

Devta Khadi Gram Udyog Sawtha, Bulandsher. 

Gramin Vikas Sansthan, Sultanpur. 

Poonam Vikas Sanathan, Falzabad. 

Pawan Sewa Sanathan, Gonda. 

We.t Bengel 

Pakurla Friends Association, Howrah. 

Uttar Pradesh 

Prayatna, J.P. Nagar 

rMlnlng DI YDuth 

Gramin Vikas Sewa Sanethan, Barat.nkl. 

Dhanvantry Bel Vlkas Samltl, Ghazjehed 

Purwanchal Social Development Society, Ghazipur 

Agragami Sewa Sanathan, Lucknow. 

Pragatisheel Udyog SamIti, Lucknow. 

Sal'lUlWati Seve Ashram, Gonda. 

Akhil Bhartiya Jan Kalyan Samlti, Etah. 

Sarv Hitkari Jan Seva Sansthan, AUgarh 

4 

2,40,5621-

1,94,060/-

2,06,5501-

1,49,060/-

1,16,435/-

1,99,250/-

1,33,9701-

1,99,6901-

1,29,695/-

1,31,3451-

1,16,100/-

1,49,060/-

1,73,9051-

1,49,0601-

1,47,865/-

1,26,560/-

1,31,3451-

1,01.2501-

1,33,9881-

1,33,8851-

1,30,3101-

1.25,7001-

1,99,6861-

1.74,375/-

246 
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10. The Institute for Men & Women, Allahabad. 1,35,000/-

11. Radha Sewa Samiti, Ghaziabad. 1,49,060/-

12. Jagriti Mahla Kelyan Shiksha Sanathan, Allahabad. 1,38,9351-

13. Adarsh Mahlla Kalyan Shlksha Sansthan, AUehabad. 1,38,900/-

14. Saryaganl Gramodyog Sansthan, Allahabad. 1,16,8121-

15. Shlksha Mahlla Samltl, Basti. 1,89,560/-

16. Yuva Shakti Shlksha Sewa Sanstha, Etah. 1,26,560/-

17. Ashwanl Gramodyog Vikas Sansthan, Ghaziabad. 1,97,810/-

18. Khadl Gramodyog Ashram, Moradabad. 1,52,035/-

19. Shaleen Electronics Training Institute, Etah. 1,15,3101-

20. Institute for Socio Cultural & Rural Dev., Unnao. 1,97,8101-

21. Shanti Samaj Sevi Samltl, Farrukhabad. 1,49,0601-

22. Awadh Sewa Sansthan, Pratapgarh. 1,97,810/-

23. Purwanchal Gramin Sanstha, Gorakhpur. 1,97,810/-

24. Rashtriya Vlkas Sewa Samltl, Sultanpur. 1,97,810/-

25. Gramln Mahila Avom Bal Vlkas Sanathan, Sultanpur. 1,49,060/-

26. Sanjay Gandhi Bal Vlkas Kendra, Gonda. 1,,90,500/-

27. Jan Kalyan Samiti, Gonda. 1,49,060/-

28. Jyoti Vidya Mandir, Gonda. 1,49,060/-

29. Bheem Rao Ambedkar Bal Vikas Kendra, Gonda. 1,49,060/-

30. Padam Khadi Gramodyog Sansthan, Mathura. 1,25,550/-

31. Shaheed Veerangana Rani Avantl Bal Lodhl Sewa Sanstha, Etah. 16,250/-

32. Navadaya Praahikshan Avom Vlkas Sansthan, B.reiIIy. 1,23,750/-

33. Manav Kalyan Evam Shiksha Samiti, Lucknow. 1,49,060/-

34. H.C. Mahila Shiksha Samiti, Flrozabad 1,22,060/-

35. Gram Vikas Sewa Samltl, Allahabad 1,34,0601-

36. Kisan Mazdoor Evom Mahila Utthan Samlti, Gonda 1,97,810/-

37. Sahayog Sansthan, Deoria. 1,91,060/-

38. Shrl Sardav Sewa Sansthan, Etah. 1,40,oaot-
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1. 

1. 

2. 

3. 

4. 

5. 

1. 

2. 

3. 

4. 

5. 

1. 

2. 

3. 

4. 

5. 

6. 

1. 

1. 

2. 

3. 

1. 

2. 
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Aaum 

Bright Star Club & Ubrary, Barpeta. 

Deihl 

Community Welfare Organisation, GokuIpuri. 

Sri Aurobindo Education Society, New Delhi. 

Gramothan Kalyan Pariahad, Jahangirpuri. 

Yuva Bharat Aachnatamk Vahinl, New Delhi. 

India International Aural Cultural Centre, New Delhi. 

Bihar 

3 

Sur Tarangini Sanakritik EYam Samajik Sanatha, Patna. 

Karpuri Sewa Sanathan, Oarbhanga. 

Jalmangla Vikas Kendra, Muzaffarpur. 

Lokyatan India, Oarbhanga. 

Keahay Manay Seya Kendra, Ohanbad 

Hary.n. 

Volunteers for Communities Advancement & Reconstruction of Environment. 

Jan Jagritl Sangathan, Kurukahetra. 

Gram Udyog Samiti, Kamal. 

All India Samaj Kelyan Samlti, Kuruakshetra. 

Gramln Yuva Vikas Mandai, Kalthal. 

Gram Sudhar Sabha, Sonepat. 

Rajuthan 

Adiwasi Sanskritik Sewa Sanath.. JaJpur 

Aneth,. Pradeeh 

Helping Hands, Prakasham 

Vijay Voluntary Organisation, Mahbubnagar. 

TiNmala Sal Society, Hyderabad. 

Madhya PrlldHh 

Stree Adhai Kendra, Indore. 

Aryika Gyanmatl Mate Mahila & Bal Vlku Samiti, Bhind. 

4 

1,97,810/-

1.23,375/-

8,93,2501-

1,49,060/-

1,86,000/-

3.56,5001-

1,88,750/-

1,49,0601-

1,74,9751-

1,86,625/-

1,28.5601-

1.28.6601-

1,28,2501-

1.82,8101-

1.49,060/-

1,97.810/-

1,97,8101-

1,49,0621-

1.28.5801-

1.49.0601-

1,86.2501-

1.97,8101-

1,19,8101-

250 
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1. 

1. 
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3. 

1. 

1. 

2. 
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1. 
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Shri Gahoi Shiksha Prasar Samiti, Bhlnd. 

Ujjawal Mahila Mandai, Jabalpur. 

Preeti Gramin Mahlla Vlkas Samiti, Jabalpur. 

Madhurlna Mahila Kalyan Shikaha Samlti, Mandie. 

Anupam Yuva Jan Kalyan Samltl, Sagar. 

Samanta Shlksha Samlti, Mandla. 

Runk Unmullan Sanstha, Jabalpur 

Kalpna Shiksha Prasar Samlti, Morena. 

Karala 

Karayil Yuva Kala Samiti, Kanur. 

W .. t Bengal 

Salnlkpur Matri Sevika, Midnapore 

Child & Social Welfare SOCiety, Midnapore. 

ETR Disable, Calcutta. 

Tamil Nadu 

Arason Ganesan Poly Vlrudhunagar, SIvakasI. 

3 

F/".ncIM Aul6111nC# lor VDlunlMy 0rgIInIa1ltNl6 

Tamil Nadu 

Institute for Social Services, Madurai 

Power Project, Madural. 

Centre for Integral Development and Research, Vandiyur. 

Gnanaguru Welfare Association, Madural. 

We.t Bengal 

Payrachak Vivekananda Janseva Sangha, Midnapore. 

Mllany Sangsad, Howrah. 

Punjab 

Always Bright Humanity Academi Society, Ludhlana. 

Uttar Prade.h 

Kamla Mahila Evom BaJ Kalyan Samltl, Ghaziabad 

Krishna Shlkaha Praser Samltl, Etah. 

4 

1,31,6251-

1,37,810/-

1,17,600/-

26,560/-

1,n,750/-

1,26,5601-

1,26,560/-

1,95,000/-

2,73,000/-

1,18,250/-

2,19,7121-

2,68,718/-

2,25,000/-

1,03,2751-

1,01,250/-

1,42,3121-

1,12,850/-

1,29,8941-

1,41,5621-

1,91,0&0/-

1,10,3621-

1,39,500/-

252 
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3. Pragatl Ruhmi Civil Lines, Unnao. 1,36,435/-

4. Usha Bal Seva Sadan, Firozabad. 1,91.0621-

5. Bhartiya Krlshak Aur Udyog Sudhar Kendra. Aligarh. 1.87.3121-

6. Vikas Sansthan. Deoria. 1.91,0621-

7. Nutan Rachnatmak Vikas Sansthan. Gorakhpur. 1.45.125/-

8. Siwani Gramin Sewa Samltl. Etah. 1.22,3441-

9. Astha Institute tor Research & Development. Gonad. 1,17,281/-

10. Shiksha Mahlla Samltl, Bastl. 1,91.0601-

11. Bharat Gram Vikas Samlti, Gautam Budh Nagar. 1,91,0601-

12. Rahul Khadi Gramodyog Samitl. Firozabad. 1.91.0601-

13. Chapa Devi Nari Vikas Sanathan, Gorakhpur. 1.71,9561-

14. Prayas. Lucl(now. 1,73,981/-

15. Sanjay Gramodyog Seva Sanathan, Kanpur Nagar. 1,42,312/-

16. Sati Udyog Vikas Seva Sanathan, Gautam Budh Nagar. 1.91.060/-

17. Kavita Seva Samiti, Bulandshahar. 191.060/-

1B. Yogendra Gram Vikas Samlti, Bulandshahar. 1,91.0601-

19. Jan Seva Samitl, Pratapgarh. 1,04,7931-

20. Rashtra Bal Vikas Kendra, Agra. 1.91,0601-

21. Bal Avam Mahila Kelyan Sanathan. Firozabad. 1.91.060/-

22. Mangla Shah Gaya Prasad Dhannshala, Lucknow. 91,060/-

23. Lok Sewa Sansthan, Maharajganj. 1,91,060/-

24. Tarai Kshetra Vikas Sanathan. Maharajganj. 1,42,3121-

25. Adarsh Jan Kalyan Samlti. Gorakhpur. 1.78.031/-

26. Jyoti Sewa Sanathan, Gorakhpur. 1,13.9061-

27. Sri Goverdhan Ji Mahila Gramya Vikas Senathan, Farrukhabad. 1,56,9001-

2B. Purvanchal Gramin Sewa Senathan, Gorakhpur. 1,08,5601-

29. Daraganj Gramodyog Vikas Sansthan. 1,57,780/-

30. Adarsh Shlksha Praser Samlti, Etach. 1,42,2301-

31. Shantya Jan Ka/yan Gramodyog Sansthan, Kanpur. 1,34,156/-

32. Jyotsna, Azamgarh. 1,87,3101-
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33. Yuva Kelyan Samlti, Lucknow. 1,87,310/-

34. Institute for Research and Rural Development, Pratapgarh. 1,91,060/-

35. Paryavaran Suraksha Sansthan, Deoria. 1,91,0601-

36. Samata Sewa Samlti Deoria. 1,91,060/-

37. Vivekanand Yuva Vikas Sarnsthan, Dearia. 1,87,313/-

38. Mahlla Gramodyog Samlti, Kanpur. 1,42,3121-

39. Kalyan Vikas Samiti, Gautam Budh Nagar. 1,42,310/-

40. Akhil Bhart/ya Kathena Samaj, Agra. 1,73,981/-

41. Khadl Gramodyog Samit!. 1,42,3121-

42. Bhagwan Budh Purv Madhyamlk Sanskrit Vidayalaya, Gorakhpur. 1,91,060/-

43. Kavlta Khadi Gramodyog Sanathan, Bulandshahr. 1,42,312/-

44. Maharajganj Gramya Vikas Sansthan, Maharajganj. 1,53,900/-

45. Sri Shlva Siksha Vlkas Samitl, Azamgarh. 1,91,060/-

46. Adarsh Jan Kelyan Seva Samlti, Basti 1,83,260/-

47. Babe Gorakhnath Jan Kalyan Sewa Samitl, Basti. 1,83,260/-

48. Shrl Jagatguru Shankaracharya Vidyalaya Samlti, Gorakhpur 1,87,310/-

49. Bachcha Babu Mahlla Sikshaprasar Samltl, Gorakhpur. 1,87,3121-

50. Uttar Pradesh Gram Sewa Sansthan. Hardol. 1,17,900/-

51. Salfl Gramodhyog Vikas Samiti, Moradabad. 1,91,060/-

52. Sahyog Sansthan, Deoria. 1,91,060/-

53. Arya Kanya Vldyalaya Samlti, Allahabad. 1,42,310/-

54. Vijay Vandana, Mathura. 1,91,060/-

55. Nav Bharest Mahila Jan Kalyan Samlti, Gonda. 1,12,6121-

56. Jan Sewa Samltl, A"ahabad. 1,42,3121-

57. Gramin Vlkas Sanathan, Gorakhpur. 1,91,060/-

Madhya Pradesh 

1. Nehru Yuva Kendra, Tlkamgarh. 1,64,0621-

2. Shiksha Nidhi Bal Avam Mahlla Kelyan, Sabalpur. 1,42,3121-

3. Anamika Mahlla Kalyan Shlksha Prasar Samltl, BaJaghat. 1,19,8121-
\ 

4. New Vlkas Shlksha Samitl, Jabalpur. 1,19,812/-
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5. Preeti Gramin Mahlla Vikas Samlti, Jabalpur. 1,42,310/-

Manlpur 

1. Social Environment and Educational Enhancement Org., Wangtng 1,12,6121-

2. Integrated Rural Dev. Agency, Imphal. 1,30,500/-

Deihl 

1. Urivl Vlkram Charitable Trust, Raghublr Nagar, New Deihl. 5,00,000/-

2. Nan Utthan Samlti, MauJpur. 1,B1,05Ol-

3. Shri Swatantra Bharat Shlksha Samlti, Amar Colony. 1,1B,125/-

4. Gromothan Kalyan Pariahad, Jahanglrpuri. 1,42,310/-

Bihar 

1. Koylanchal Shrarimlk Jankalyan Kendra, Dhanbad. 1,21,500/-

2. Camp Bihar Bhartl, Sitamarhi. 1,67,0621-

3. Nutan Vikas Vlhar, Samastipur. 1,13,400/-

4. Siddhartha Gyan Kendra, Samastipur. 1,03,6121-

5. Yuva Punarwas Sansthan, Dhanbad. 1,34,156/-

6. Social Service NlketaR, Deoghar. 1,34,156/-

7. Zila Vikas Forum Jaiprakaah Nagar, Dhanbad. 1,34,156/-

8. Muzaffarpur Jalhlt Pratlsthan, Muzaffarpur. 1,17,673/-

9. Mahila Utthan Samltl, Samstipur. 1,42,3121-

10. Rishi Sewa Sadan, Samastlpur. 1,42,3121-

11. Indian Punch Sama; Kelyan Sanathan, Deoghar. 1,86,9751-

12. Yuva Prashik Chhan Kendra, Deoghar. 1,34.156/-

13. Savitri Bal Vikas Kendra, Muzaffarpur. 1,11,375/-

14. Jan Kelyan Sanathan. Pumla. 1,34,1561-

15. Public Educational & Welfare Society. Pumla. 1,78.0301-

16. Sri Krishna Shiksha Pratlshan, Samastipur. 1,91,0621-

17. Antodaya Chetna Kendra, Beguaaral. 1,34,1561-

1B. Kashav Manav Seva Kendra, Bokaro. 1,41,750/-

19. Bahudeahiya Praahikshan Kendra, Dhanbad. 1,68,750/-

20. Urban Youth Coordinator Centre, Ketlhar. 1,34,156/-
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Deep Shlksha Sewa Sansthan, Sitamarhi. 

Harijan Pichhra Varg Utthan Samiti, Muzaffarpur. 

Rapv Cultural Society, Deoghar. 

Sarvshri Pramila Hutkala Sansthan, Begusarai. 

Acharya R.N. Shastri Kala Parisad, Begusarai. 

Mahila Bal Utthan Kendra, Muzaffarpur. 

Yuva Vlkaah Samitl, Vaishali. 

Youth Care Centre, Sltamarhl. 

Amita Art Centra, Mac:lhuban. 

Yuva Kalyan Parishad, Dhanbad. 

Samagra Vlkaa Parishad, Muzaffarpur. 

Amar Samaj Kalyan Sah Prashlkshan Jagriti Kendra. 

Shantldoot, Bihar Sharif. 

3 

Dalit Mahlla & Bal Utthan Sansthan, East Champaran. 

Haryana 

Sarve Kalyan Social Welfare Society, Yamunanagar. 

Metro Yuva Vikas Prisad, Sonepat. 

Gramin Yuva Vikas Mandai, Kaithal. 

Bhartiya Gramin Vikas Evam Shlksha Sansthan, Kamal. 

Bhoomi Sanstha, Kurukshetra. 

Manav Avam Jan Kalyan Educational Society, Jhajjar. 

Jan Jagriti Sangathan, Kurukshetra. 

Andhra Pradeah 

Vijaya Voluntary Organisation, Mahabubnagar. 

Vijaya Voluntary Organisation, Mahabubnagar. 

Jammu & Kaehmlr 

Sir Sayed Memorial MuaHm Institute of Education, Rajori. 

Karnataka 

Pragathi Rural Dev. Society, Ballapur. 

Rajuthan 

Yuva Taknikl Praahlkshan, Kendra, Kota. 

to Ousstions 

4 

1,40,231/-

1,23,5601-

1,42,3121-

1,30,1001-

1,91,060/-

1,91,060/-

1,34,150/-

1,34,160/-

1,11,375/-

1,34,150/-

1,11,375/-

1,66,7251-

1,84,106/-

1,42,310/-

1,42,3121-

1,12,6121-

1,78,031/-

, ,42,3101-

1,23,2631-

1,70,860/-

1;08,900/-

1,87,3121-

1,32,1901-

2,35,350/-

1.54,700/-

260 
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SI. No. Name of NGO 

1. Dakshin Paschim Rongia Krishti Bikas Samiti, 
Rangia Distt. Kamrup Assam 

2. Trichur Tennis Trust Puzuhakkal, Thlraur, Kerala 

3. Wangling Tentha Farmer Development Association, 
Thoubal, Manipur 

4. Gohpur Karera Sanstha, Gohpur, Assam 

5. Shri Guru Hari Singh College, Jiwan Nagar Sirsa, 
Haryana 

6. Rural Sports Association Khoriphaba NamboI, Manipur 

7. Juvenite Sports Club. Edavanna Malluppuram, Kerala 

SI. No. Name & complete address of NGO 

1. 

1. 

1. 

1. 

1. 

2 

West Bengal 

R.K. Mission Ashram, Narendrapur, 
Distt. 24 Parganas 

Tamil Nadu 

Gandhigram Rural lostt. Dindigul 
Distt. Gandhigram 

Uttar Pradesh 

Literacy House 
P.O. Manas Nagar, Kanpur Road, 
Lucknow 

Maharaahtra 

Indian Instt. of Youth Welfare 
134, Shivaji Nagar, Nagpur 

Assam Adventure Foundation Guwahati. 

Grants Released 

1,75,000/-

20,00,000/-

15,00,000/-

23,55,000/-

10,80,000/-

25,00,0001-

1,12,500/-

Amount released 

3 

9,23,774 

6,94,266 

2,11,500 

2,96,250 

3,75,000 

262 

Purpose 

Play field 
(Basket ball & Volleyball) 

Indoor Stadium with Tennis 
& Badminton Courts 

Indoor Stadium 

Mini Stadium 

Stadium 

Indoor Stadium 

Football Stadium 

Purpose of Grant 
(In Rupees) 

4 

Publication, OHIce axpeneea 
evaluation panelwlae & on 
account of aaIariee & 
allowances. 

-do-

-do-
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Chandlgarh 

1. National Adventure Club 7,50,000 

Deihl 

1. Secretary, Ramjas Sports & 
Mountaineering Instt. 36117 
West Patel Nagar 2,69,130 

2. Army Adventure Wing, Army Headquarters 15,00,000 

3. Director, Indian Mountaineering Foundation 

6, Benito Juarez Road 3,75,000 

4. National Adventure Foundation 1,23,750 

5. Director, Indian Mountaineering 
Foundation, 6 Benito Juarez Road 26,25,000 

Jammu • K •• hmlr 

1. Principal Jawahar Instt. of 
Mountaineering & Winter Sports 1,50,000 

Slkklm 

1. President, young Sik,dm Trekkers 
Aasociatlon, Post Box-23, Gangtok. 3,75,000 

Uttaranchal 

1. Admn. Officer, Rashtriya Indian Military 1,87,500 
College, Dehradun. 

Uttar Prade8h 

1. The Professor-in-Charge. University 
Mountaineering Centre, 
Banaras Hindu University, Varanasi 2,25,000 

We.t Bengal 

1. Giridoot. 2,75,000 

2. Principal, Himalayan Mountaineering 
Instt. Darjeellng. 41,03,184 
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1. 

1. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

1. 

1. 

1. 

1. 

1. 

1. 

1. 

1. 
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Sea Explorer, Kolkata. 

A ... m 

President, Bahumukshi Krishi Aru Samaj Kalyan Samlti, Nagaon. 

Bihar 

Secretary, Priyadarshinl Swutha Sewa Sanstha, Jahanabad 

Deihl 

Project Director, National Youth Project 

President, Federation for the Welfare of the Mentally Retarded. 

Member Secretary, HRCC. 

SPIC MACAY. 

Panchjanya Nachiketa Pratishtan. 

Secretary, All India Centra for Urban and Rural Development. 

Association of Indian Universities. 

Haryana 

President, Ghoomer Academy of Arts & Culture, Panchkula. 

Jammu and Ka.hmlr 

General Secretary, Modem Cultural Club, Rajouri. 

KeralaM 

Secretary, Yuva Parivarthan Kdqventhana, Cochln. 

Mahare.htra 

Secretary Parivarthan Partishthan, Beed. 

Madhya Prade.h 

Secretary, Gramln Ankur Shlkshan Sansthan, Manpur. 

Tamil Nadu 

Executive Director, G"lndhi Darshan Kendra, Chennal. 

Uttar P ..... h 

Gram Vikas Sansthan, Muzaffamagar. 

We.t Bengal 

Nandlkar, Kolkata 

3 

4,00,000 

1,40,625 

1,22,625 

5,62,500 

40,625 

2,45,625 

15,00,000 

1,50,000 

3,00,000 

15,00,000 

1,96,350 

1,31,250 

1,12,000 

1,41,188 

1,40,625 

1,38,834 

1,20,938 

6,93,050 

266 
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2. Indian Mime Theatre, Kolkata. 3,00,000 

3. Sudrak, Kolkata. 1,30,219 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10 .. 

11. 

1. 

2. 

3. 

4. 

5. 

6. 

1. 

2. 

1. 

1. 

2. 

F/flllnclBl AuI.r.nctI If) VDlunIIUy OrgllnlMtIt1n WtNldng In 1M FIBId of Youth 

Bihar 

Khadi Dani Sanathan, Darbhanga. 

Urmila Mahlla Evam Shiksha Vikas Kendra, Dhanbad 

Koylanchal Shramik Kalyan Kendra, Bokaro 

Rameshwar Seva Sanathan, Muzaffarpur, 

Mahila Nav Nirman Vikas Samltl, Muzaffarpur 

Manav Seva Prangan, Dharbanga 

Adarsh Mahila Shllp Kala Kendra, Samastipur 

Samal Seva Prangan, Begusarai 

Koelanchal Sharmlk Jan Kalyan Kendra, Dhanbad 

Mahlla Ashray Vikas Sanstha, Deogarh 

Murtibala Prashikshan Sansthan, Sheoham, 

Uttar Pradesh 

Excellent Computer Institute, Bulandshar 

Agragami Sewa Sanstha, Lucknow 

Rashtriya Vikas Sewa Samlti, Sultanpur 

Poorva Pratisthan, Allahabad 

Bhoot Purva Salnik Sanstha, Pholari Nagar 

Sahyog Sansthan, Deoria 

W.st Bengal 

Jijakpur Sister Nivedita Seva Mission, 24 Parganaa 

R.K. Mission Aahram, Narendarpur 

Deihl 

Urvi Vikram Charitable Trust, Vishal Enclave. 

Manlpur 

Directorate of Youth Affairs & Sports, Govt. of Imphal 

Th. People Welfar. Agency, Imphal. 

1,42,762 

1,53,984 

1,22,737 

1,18,425 

1,22,738 

1,44,234 

1,44,234 

1,44,235 

1,91,062 

1,12,612 

1,17,900 

1,34,160 

1,22,740 

2,45,475 

2,26,500 

1,56,900 

1,91,060 

1,22,740 

4,60,415 

1,34,437 

1,78,956 

1,04,625 

268 
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2. 

1. 
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Madhya Pradeah 

Youth Coordinator, Nehru Yuva Kendra, Jabalpur 

Rural Development Society. Gwalior 

Karnataka 

Cauvery Rural Development SocIety, Hassan, 

Integrated Development Society, Hassan 

Jammu II Kashmir 

Modem Cultural Club, Rajouri 

Modem Cultural Club, Rajouri 

A.um 

Bright Star Club, Barpeta 

Bihar 

Tnllnlng of YDUth 

Harijan Adlwasi Vidhwa Vikdang Avam Alp Sankhyak Sewa Samlti, Chittra 

Rishi Seva Sadan, Motlhari 

Mahila Uthan Samitl, Samastlpur 

Bal Vlkas Kendra, Muzaffarpur 

Haryans 

Bhartiya Gramin Vikaa Avom Shlkaha Sanathan, Kamal 

Pooja Gramdyog Vikaa Mandai, Kamal 

Modem Education Society, Sonepat 

Karnataka 

Manipal Academy of Higher Education Centre for Rural Studlea, Manipal 

Madhya Pradesh 

Shri Lav Shiksha Prasar Samltl, Bhind 

Krantlkavi Sangathan. Dhar 

Manlpur 

New Integrated Management, Thoubal 

Director of Youth Affairs & Sports, Govt. of Manlpur, Imph" 

3 

1,64,062 

1,12,612 

1,34,156 

1,17,900 

1,89,840 

1,22.,7n 

1,97,810 

1,97,810 

1,97,810 

1,97,810 

1,34,155 

1,23,750 

1,49,060 

1,16,435 

1,01,250 

1,26,580 

1,16,435 

1,13,905 

1,84,220 

270 
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AaJaathan 

1. Nav Yuva Mandai Sanathan Churu 1,61,500 

Tamil Nadu 

1. Dr. Ambedkar Pungai Munetra Sangam Dindgul 1,07,325 

Uttar Pradeah 

1. Gori Gramya Jan Hitkari Avom Shlksha Samitl, A1igarh 1,49,000 

2. Daraganj Gramodyog Vlkas Sanathan, Allahabad 2,32,875 

3. Lal Jee Gramocfyog Sewa Sanatha, Samiti, Bulandshar 1,48,125 

4. Purwanchal Udyogik Sewa Sanathan Maharajganj 1,44,750 

5. Gyan Virdha Avam Uthan Shiksha Samiti, Narsinghpur 1,97,810 

6. Kareem Gramodyog Sansthan, Sharanpur 1,49,060 

7. Jan Kalyan Samiti, Muzaffamagar 1,97,810 

8. Manesh Sarvodya Gramocfyog Sewa Sanathan, Manipur 1,18,500 

9. Viklang Jan Kalyan Shlksha Sanathan, Jaunpur 1,38,935 

10. Gramothan Sewa Sansthan, Jaunpur 1,18,685 

11. Dr. B.A. Ambedkar Vlkas Samlti, Etah 1,31,060 

12. Abhivyakti Foundation, Allahabad 1,97,810 

13. Jan Sewa Samiti, Ralbarelly 1,97,810 

14. Gramin Vikas Avam Shiksha Sanathan, Allahabad 1,97,810 

15. Lok Sewa Samitl, Gonda 1,97,810 

16. Mahila Bal Vidya Mandlr, Pratapgarh 1,16,435 

17. Tamana Gramodyog Vikas Kendra, Moradabad 1,49,060 

18. Jagat Jagdish Jan KaJyan SamltJ Pratapgarh 1,20,000 

19. Uttar Pradesh Gramln Avam Bal Kalyan Society, Barabankl 1,97,810 

20. Jai Subham Vidya Mandlr, Barabanki 1,16,435 

21. Pichra Varg Samaj Sewa Sansthan, Lucknow 1,04,860 

22. Gram Vikas Sewa Sansthan, Barabanki 1,94,080 

23. Lok Vikas Kendra, Gorakhpur 1,97,810 

24. Gramya Vikas Sewa Sansthan, Gonda 1,04,795 

25. Gram Vlkas Sewa Samitl, Allahabad 1,34,060 
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Shiv Sahltya Parlshed, Lucknow 

Weat Be,..1 

Paisa Pally Unnayan Samiti, Murshidabad 

R.K. Mission Ashram, Narendrapur 

R.K. Mission Ashram, 24 Parganas 

R.K. Mission Ashram, Narendrapur 

Deihl 

Integrated Social Development Society East Vinod Nagar 

Sri Aurobindo Education Society 

Sri Auroblndo Education Society 

Deihl 

Exhlbltkm for ytHllh 

Directorate General of Secretary SSB Director, Cabinet Secretariat, 
R.K. Puram, 

The Executive Director, NYK Sangathan, 

Centre for Bhartiya Marketing Development, B.D. Marg, 

A ... m 

Bala;i Gaon Unnayan Samiti, Barpeta 

Bihar 

Rameshwar .eva Sanathan, Dhanbad 

Nav Vlkas Village Sanathan, Jehanabad 

Gramothan Avam Janhit Seva Senathan, Bokaro 

Goari Mahlla Bal Kalyan Mandai, Muzaffarpur 

S.P.J.H., East Champaran 

MahUa Janswasthya Shiksha Kalyan Kendra, Patna 

Rohini Vikas Kendra, Sitamarhi 

Satyam Art, Nalanda 

3 

1,18,435 

1,38,760 

7,21,875 

6,09,375 

6,09,375 

1,97,810 

2,97,750 

8.30,250 

4.14,375 

3,96,255 

1,23,750 

1,33,970 

1,08,000 

1,93,310 

1,32,840 

1,00,235 

1,12,500 

1,49,060 

1,42,310 

1,16,435 
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9. Mahila Samaj Kalyan Sansthan, Pumaa 1,14,185 

10. Prehudeshlya Prakshan Kendra, Dhanbad 1,12,500 

KametHe 

1. Integrated Development Society, Hassan 1,11,375 

K ...... 

1. Soupamlka Arts & Sports Club, Kottayam 1,46,475 

2. Vivekanand National Society, Kottayam 1,16,435 

Madhya Prad ... 

1. Yuva Jan Kalyan Samiti, Sagar 1,35,840 

2. Ankur Sanskrit, Avam Shlksha Utthan Samiti, Mandla 1,26,560 

3. Mahila Adlmjatl Janjati Kalyan Samiti, Jabalpur 1,26,560 

4. Gram Vikas Seva Samiti, Rewa 1,16,560 

5. Anamlka Mahila Kalyan Shiksha Prasar Samlti, Balaghat 1,97,810 

6. Mahila Kalyan Shibha Samltl, Balaghat 1,97,810 

7. Jyotl Mahila Kalyan Shlksha Samltl, Mandala 1,97,810 

8. Shlksha Vlkaa KaJyan Samltl, Mandala 1,97,810 

9. Adarsh Shlksha Samltl, Balaghat 1,16,435 

10. Nallini Slkaha Prasar Avam Kalyan Samlti, Sahore 1,25,750 

11. Devi Ahilaya Mahila Mandall, Guna 1,09,360 

Manlpur 

1. Social Volunteers Association, Imphal 1,18,800 

2. Centre for Community Development, Chandal 1,42,425 

3. The Social Development Organi8ation, Imphal 1,13,200 

4. Chaslk Pareng Child Welfare Association, Imphal 1,12,005 

5. Youth Development Organisation, Irnphal 1,13,200 

6. The Kodom Pokpi Manang Eco Backward Association, Imphal 1,46,950 

7. Soubam Laivemltl Women's Welfare Association, Imphal 1,12,890 
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Tamil Nadu 

Reconstruction & Development Project, Salem 

Uttar Pradesh 

Kamla Evam Bal Kalyan Samltl, Ghazlabad 

Shri Meera Sarsawati Shlkaha Samitl, Kanpur 

Sanik Radio & Television Training Centre, Elah 

Audyoglk Vlkas Sansthan Maharajganj 

Gramln Mahila Avom Bal Vlkas Sanathsn, Sultanpur 

Nehru Yuva Club, Moradabad 

Purwanchai Gramln Sewa Sanathan, Gorakhpur 

Shlksha Mahila Samltl, Basti 

Bimal Shishu Shlksha Sadan, Barabankl 

Asherfi Memorial Bal Avom Mahila Shlkahan Sanathan, Unnao 

Gramodyog Sewa Samltl, Balrampur 

Purwanchal Jan Vlkas Sansthan, Gorakhpur 

Utthan Seva Sansthan, Sultanpur 

Choudhri Sadhu Singh Sewa Samltl, Kauahambl 

Soniya Gramodyog Avom Jan Kalyan Sanathan, Sidarth nagar 

Gramin Praudh Shlksha Prasar Samiti, Gorakhpur 

Saket Gramodyog Vikas Sansthan, (Faizabad.) 

Avadh Gramodyog Sanathan, Faizabad 

Satyalok Shlksha Seva Samlti, Aligarh 

Orl ••• 

Kissan Club, Cuttack 

Bosudeb Pathagar, Cuttack 

Deihl 

Sri Aurobindo Education Society, 

All India Centre for Urban & Rural Development, 

All India Centre for Urban Rural Development, 

Vidya Niketan Shiksha Sansthan, Nangloi 

3 

1,03,840 

1,94,080 

1,97,810 

1,94,080 

1,73,436 

1,91,530 

1,49,080 

1,97,810 

1,97,810 

1,34,155 

1,63,405 

1,62,750 

1,97,810 

1,49,060 

1,20,000 

1,27,886 

1,16,440 

1,09,125 

1,14,185 

1,14.185 

1,04,795 

1,15,595 

8,81,250 

3,70,500 

1,80,000 

1,12,500 
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Dakshln Paschim Rongia Krlshti Blkas Samlti. 
Rangia Distt. Kamrup 

Gohpur Karera Sanstha, Gohpur. 

Manlpur 

280 

3 

1,75,000 Play field 
(Basket ball & volleyball) 

23,55,000 Mini Stadium 

1. Wangling Tentha Farmer Development 
Association, Thoubal, 15,00,000 Indoor Stadium 

2. 

1. 

1. 

SI.No. 

1. 

2. 

3. 

4. 

1. 

Rural Sports Association Khorlphaba Nambol. 

Haryana 

Shri Guru Harl Singh College, Jiwan Nagar Sirsa, 

Kerel. 

Juvenile Sports Club, Edavanna Malluppuram, 

, 

25,00,000 Indoor Stadium 

10,80,000 Stadium 

t,12,5oo Football Stadium 

Ll61 of NG06 GI""" G,.n16 Ext:tHHIlng RupH6 an. ulrh During 2fJfJ2-2O(J3 

(In Rupees) 

Name & complete address of NGO Purpose Amount released 

2 3 4 

SchtNntl of FlfMIICI., AMI.~ tor PrtJmollon of Youth ACU"ItI"6 & r,.lnlng 

Andhra Prade.h 

Health Care and Social Welfare SOCiety. Training in Modem 1.55,250 
24/825 Batawadi, Palem, Nellore Dress making 

Shivaji Yuvajana Sangham Rural Training in TailOring 1,23,150 
Development Society, & Embroidery 
Plot No. 80, Model Colony, 
Hindupur-515202. 

Sri Sai Pawan Educational and Training in Tailoring Embroideryl 1,03,950 
Health Welfare Society, Barabanda, Fashion Designing 
Hyder.bad. 

Nandivardhana Bhamatihai Mahlla Mandan, Training in Readymade & Fashion 1,94,400 
East God.wari Distt. Garments making 

Blh.r 

Brightway Commercial Institute, PO & DisH. Slwan Training In Knitting & TaHoring "2,09,200 
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2. Oadhichi Sewa Sanatha, Oarbhanga Training in Hand Embroidary and 1,39,725 
applique wort< 

3. Nari Kalyan Sansthan, Distt. Madhubani Training in Knitting 1,55,250 

4. Gram Vikas Sangh, Oistt. Samastipur Training in Mi1hiIa Painting 1,30,800 

5. Tirhut Lok Sewa Sansthan, Diltt. Oarbhanga Training in Ore. making & Mithila Painting 2,25,900 

6. Yuva Kalyan Parishad, Oistt. Siwan Training In KnItting & Tailoring 1,55,250 

7. Vikas Vlhar, Saran Training In RadioITV repairing 1,55,250 

8. Rajendra Seva Sanathan, Distt. Muzaffarpur Training in Knitting 1,55,250 

9. Shantidoot, Distt. Nalanda Training In CuttingITalloring 1,31,875 

10. Paryavaran Vikas Sansthan, Madhubani Training InKnltllng & Tliloring 2.09,200 

11, Chandraship Kala Vidya Kendra, Distt. Vaishail Training in Tailoring 1,08,500 

12. Oarbhanga Zila Vikas Pariahad, Darbhanga Training in Knitting & Tailoring 1,50,150 

13. Jeewan Kalyan Samiti, Muzaffarpur Training in Culling & Tailoring 1,08,500 

Chhlttllglrh 

1. Akshara Gramothan Samlti, Surguja Trg. In Cutting! 1,26,000 
Tailoring & embroidery 

Deihl 

1. All India Saraswati Education Welfare Training in Computer 1,55,250 
Society, Budh Vlhar 

2. Slum Oehat Manav UtIlan Samltl, Man~ri Trg. In CutllngITailoring 1,08,500 

3. Sri Aurobindo Education Society. Trg. In 10 cIiffenInt tnIdea 9,56,880 
Sri Aurobindo Marg 

4. Urivi Vikram Charitable Trust, VI,hal Enclave Trg in Beauty Culture, Motor Bindng. car 1,55,260 
Mechanic, Computer & Aower making 

5. All India Social Human Development Training in Tailoring & 
Association, Badli Food Processing 1,59,975 

HaryaN 

1. Laxmi Gram Udyog Mandai, Pundrl (KaithaI) Trg. In CuttingITaIIorIng 1,55,250 

2. Rashtriya Vikas Yuvati Mandai, Gharaunda, Kamal Trg. in Tailoring 2,13,300 

3. Yuva Netertva Jyoti, New Court Road, Sonepat Trg. In CuttingITalioring 1,06,650 

4. Bal Bharti Public School, Gram Sabha, Diatl KIIIngra Trg. In Computer and TaIIortng 1,12,050 
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Karnataka 

1. Shri Renukadevi Women & Child Development Trg. in Knitting & Tailoring 2,37,375 
Foundation, Devangel'8 

2. Action for Environment Development Association, Trg. in Tailoring & Cutting 2,27,520 
Mansa Gangotri, Mysore 

Madhya Pradnh 

1. Sewa Bhartl, (Madhya Sharat), Trg. in SUai-Dress making 1,55,250 
Matrichhaya (Shishu Ka/yan Kendra), 
Swami Ram Tlrath Nagar, Bhopal 

2. Asha Society for Development & Promotion, Trg. In CutUn\VTalioring 1,55,250 
Jabalpur 

3. Amar Asha Shikaha Kalya'l Samltl, Manda Trg. in Cuttln\VTalloring 1,04,600 

•• Ekta Education Society, H08hangabad Trg. In TailorinlJ'Embroldery 1,32,000 

5. Rural Development SocIety, Gwllior Trg. in Or .. Designing 2,60,750 

6. Yuva Bharat Bhartiya Samajik Manch, Trg. in Tailoring 1,57,025 
Dlstt. Oamoh 

7. Sewa Bharti (Madhya Bharat) Matrichhaya Trg. in SllarlOress making 1,55,250 
(Shishu Kalyan Centre) Bhopal 

8. Shiksha Kalyan Samitl, Jabalpur Trg. in Tailoring and RadlolTV repairing 2,63,750 

9. Nehru Yuva Mandai, Oamoh Trg. In Embroidery and Motor Rewinding 2,79,450 

10. Abhlprerana (Centre for Motivation & Trg. in Sewing/EmbroiderylDress making . 6,82,560 
Development), Bhopal 

11. Nehru Yuva Kendra, Bhopal Trg. In Computer 25,28,000 

12. Safal Sadhna Shlkaha Samlti, Jabalpur Trg. In Cuttln\VTalioring 
& RacllolTV repairing 

13. Renu Shiksha Samltl Sehore Trg. in Talloring & Embroidery 1,53,000 

14. Sew. Bharati, Bhopal Trg. in SiiailDress making 1,55,250 

Punjab 

1. Social Work and Rural Development Centre, Ropar Trg. in Oari making 1,38,000 

Raj_than 

1, Anjuman Sanathan, Jalpur Trg. In Tailoring 1,47,450 

Slkklm 

1. . Sangem Club, Namchi Trg. InReadyrnade Ganna'lts 2,02,000 
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Tamil Nadu 

1. Kalaimangal Kalvi Sangam, TIruneiveli Oiatt. Trg. in Cuttir9TaiIoring 1,23,000 

2. RehabHitation Awareness Guidance and Trg. in Leather Bag IMking 1,14,000 
Action, Madurai 

Uttar Pl1Idelh 

1. Mahila Gramodyog Sewa Samiti, Distt. Mau Trg. in Leather & Rexene goods making 1,50,150 

2. Gram Vikas Samiti, Barabanki Trg. in Cuttin~ailoring 2,09,200 

3. Uttar Pradesh Gramin Mahila Avam Trg. in CuttinWTalIoringl ',55,250 
Bal Kalyan Society. Barabanki Dress making 

4. Fairdeal Gramodyog Sewa Samltl. Barabanki Trg. In TVNCR 1.55.250 

5. Shri Ambikeswar Sewa Sansthan, Gonda Trg. in CuttinWTailoring & Dress making '.55.250 

6. Vivekanand Gramothan Sansthan, Ralbarelly Trg. In Cutting, Tailoring & Embroidery 2.09,200 

7. Sri Baba Bhimrao Arnbedkar MahHa Utthan Trg. in CuttlnWTailoring 1,50,150 
Silai Kadhai Prashikshan Sansthan, Barabankl 

8. Amethi Mahila Evam Bal Kalyan Samlti, Sultanpur Trg. in Cuttin~a1loring & Carpentry ',30,200 

9. Shlvam Yuva Vikas Samiti, Budaun Trg. In Tailoring 2,02.000 

10. Manav Vikas Sansthan, Lucknow Trg. in Readymade Garments making 1,39,725 
& Fashion Designing 

11. Khadi Sewa Ashram Brahampur, Gazipur Trg. in Cuttln!1Talloring 1.55.250 

12. Social Work & Research Institute, Sitapur Trg. in SHai Katal ',08,500 

13. Gramin Audyogik Sansthan, Distt. Gorakhpur Trg. in Readymade Garments making 1,55,250 

14. Shri Sardar Seva San&tha, Dist. Etah Trg. in CuttinWTailoring & Embroldely 1,29,000 

15. Adarsh Shiksha Prasar Samlti, Aligarh Trg.in CuttinglTailoring & Radio/TV repairing 2,37,375 

16. Kavita Sewa Samiti, Bulandshahr Trg. in Tailoring 1.65,000 

17. Shri Sanjay Gandhi Bal Vlkas Kendra, Gonda Trg. in Cuttin!1Talloring & Embroidery 2.17,000 

18. Rajwanti Devi Mahila Sewa Sansthan, Gazipur Trg. in Blanket Weaving & Food Processing 2.32.875 

19. Saurabh Sews Sansthan, Dial. Lucknow Trg. in Cuttin!1Tailoring 1.55.250 

20. Manav Vikas Evam Seva Sansthan. Lucknow Trg. in Cane & Bamboo Craft 2.10.938 
making and Screen Printing 

21. National Gram Udyog Sevs Samiti Bulandshahr Trg. in Cuttin~alloring 1.55.250 

22. Seema Seva Sansthan. Lucknow T'O. In Chlken & Embroidery work 2.09.200 

23. Human Need. Barabanki Trg. in Computer 1.55,250 
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24. Purwanchal Udyogik Sewa Sansthan, Maharajganj Trg. in CuttingITalloring 1,08,500 

25. Samajothan and aal Vikas Sanathan, AHahabad Trg. in ElectrIcal repairing 1,42,125 

26. Grameen Sarnaj Kalyan SamitI, Unnao Trg. in Tailoring 2,02,000 

27. Gramln Samaj Kalyan Samlti, Saharanpur Trg. in CutiingITailoring & Embroidery 1,06,650 

28 . Smrili, . ttlcknow Trg. In Readymade Garments 1,94,400 

. 29. Autrauna Gramin Viku Samili, Sultanpur Trg. In Electric Motor Rewinding 1,06,650 

30. Prayas, Baraban'" Trg. in Embroidery 1,94,400 

31. Rahul Khadi Gramodyog Samlti, Rrozabad Trg. in TailorinWTV repairing 4,55,040 

32. Gaurav Education & WeHare Society, J.P. Nagar Trg. in Embroidery 2.28,240 

33. Champa Devi Nari Vaku Sanathan, Gorakhpur Trg. in Tailoring & Dr~s Making 2,13,300 
& Embroidery 

34. Mahlla Chiken Evam Katai Silai Parshikshan Trg. in Chiken Embroidery 1,06.650 
Sansthan, Lucknow 

35. Jan Kalyan Sansthan, Maharajganj. Trg. in Tailoring & Dress making 1,06,650 

36. Raju Gramodyog Seva Samiti, Balrampur Trg. in Tailoring 1,06,650 

37. Pal Exta Alp Sankhyak Sewa Samiti, Trg. in CutlinWTalloring 1,06,650 
Siddharth Nagar 

38. Shivam Seva Sansthan, Maharajganj Trg. in CutlinglTailoring 1,06,650 

39. Akanksha Women's and Child Development, Trg. in TVlRadio repairing 2,28,600 
Ghaziabad 

40. Basoya Gramodyog Sewa Sansthan, G.B. Nagar Trg. in Radio & TV repairing 1,06,650 

41. Yuva Kalyan Samlti, Lucknow Trg. in Readymade Garments 1,94,400 

42. Mangla, Lucknow. Trg. in Tailoring, Patch Work, 2,13,300 
Fabric Painiting & Embroidery 

43. Sandeep Gramodyog Samiti, Mainpuri Tr9. in Cutting. Tailoring & Computer 4,55,040 

Weat Bengal 

ETR f"r the Diaabl8d, Kolkata Trg. in TlIIottng, Bag making & Wool Knitting 1,31,625 

2. R.K. Mission Ashram, Narenchpur, Trg. in 7 trades 5,22,450 
South 24 Parganas 

3. Child & Social Welfare Society, Tr9. In Carpentry and Handloom 1,29,600 
Distt. Paschim Mklnapore 

4. Shri ~swar Seva Sansthan, Gonda Trg. in CuttinWTaIIorIng & Dress making 1,55,250 
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Chandlgarh 

1. National Adventure Club 

Dtlhl 

1. Delhi Adventure Sports & Mountaineering Institute 

2. Ramjas Sports & Mountaineering Institute 

3. Sri Auroblndo Education Society 

4. Sri Aurobindo Education Society 

Jammu • Kuhmlr 

1. Modem Cultural Club, Rajourl 

Wilt Bengll 

1. Indian Red Cross Society, Murahidabad 

PnImtJIItIn til N«ItIMI "".,.." 

AlSlm 

1. Gram Vlkas Parlshad, Nagaon. 

Andhra Pradelh 

1. Society for Hum.-. Awareneaa & Rural Development, Oist-Krilhna. 

2. Sri Sai Social Organisation, Dist·Guntur 

3. Rural Development Society, Dist-Cuddapah. 

4. Old Students Association, Hyderabad. 

5. Jagruthi, Dist·Khamrnarn. 

Bihar 

1. Sarv Priya Khadi Gramodyog SamItI, Dist·Khagaria. 

2. Shantidoot, Uctantpurl, Dist·Nalanda. 

3. Manev Seva Ashram, Dist·Aurangebad. 

4. Yuva Kalyan Parilhad, Oist-8lwan. 

5. Mahlla Vilcas Evam Jan JagrIIi MInch, Dist-Gopalganj. 

6. Anjuman Faroz·E-MIHat, Dist·Eut ChImparan. 

7. Khadlgcl\arI Gramin Viku Sansthan, DIst."" Jehanabad. 

8. Swami Vivekenanda Aneth Suraksha AIhram, 0Iat. Nalanda. 

3 4 

5,18,800 

2,30,000 

2,45,600 

14,88,000 

11,38,013 

1,65,000 

1,81,000 

1,75,000 

1,33,875 

1,17,500 

1,88,875 

1,88,875 

1,66,875 

1,66.876 

1,86,875 

1,88,875 

166,875 

166,875 

1,86,875 

1,66,875 

1,66,876 

290 
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Chhattllprh 

1. Youth Forum for SocIal Action, Diat. Surguja. 1,66,875 

DeIhl 

1. Bharat Kalyan Pratishthan 2,55,000 

2. Shri Santoshi Mahila Avam Bal Kalyan SamItI 1,50,000 

3. All India Konark Educational & Welfare SocIety 1,66,875 

4. Mallila Bal Uthan Avam Kala Manch 1,66,875 

5. Shri Auroblndo Education SocIety 8,32,000 

6. All India Dallt Development Research Institute 1,73,438 

7. Gramothan Kalyan Parishad 1,80,000 

8. Jawahartal Nehru National Youth Centre 1,66,875 

9. Hinduatan Scouts & Guides Aaaociatlon 8,34,375 

10. Sarv Dharam Avam Jan Paropkari Sansthan 1,80,000 

11. Mahilayen Pragati KI Ore 1,71,000 

12. Sri Aurobindo Education Society 1,29,000 

13. Vasundhara 1,80,000 

14. All India Women's Welfare Aaaociation 1,50,000 

15. Green Age 1,80,000 

Haryana 

1. Raj Sahib P1. Basant Lal Education Society, Oiat. Jhajjar. 1,37,700 

2. Hrijan Sevak Sangh, Dist. Panipal 1,80,000 

3. Friends Gram Udyog Samlti, Disl Ambala. 1,66,875 

4. National Education & Welfare SocIety, DIIt. Panlpat. 1,66,875 

5. Vikas Sewa Sarniti, Dist. Gurgaon. 1,66,875 

6. Adarsh Saraswati Shikaha Samiti. Dlst. Sonepat. 1,66,875 

7. Bharti Gramin Viku Samlti, DIat. Kuruk.shetra. 1,66,875 
• 

8. Balaj~ Gramodyog Mandai, Dial Penipat. 1,66,875 
~."~ 
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Jammu • Kuhml, 

1. Lakhri Yuva Sangathan Society 1,90,625 

2. Modem Cultural Club, Rajouri. 1,87.500 

Kamataka 

1. Dharmathama Educational & Rural Development Society, BangaJore. 1,30,000 

2. Jeevan Vikas Society for Rural Development, Chitradurga. 1.66,875 

Madhya Pl'ldHh 

1. Maa Rewa Mahila Mandai, Dist. Hoshangabad. 1,88,875 

2. Parshu Ram Samaj Kalyan Shlksha Samitl, Dist. Gwalior 1,86,871 

3. Mahila Utkarsh Sansthan, Dist. Mandsaur. 1,66,875 

4. Vivekananda Shiksha Avam Sava SamIti, Bhopal. 1,61,n5 

5. Shri Shanti Shishu Mandir Samiti. DIst. Morana. 1,66,875 

Maharuhtra 

1. Centre for Tribal & Rural Developmerrt, Dist. Aurangabad. 2,22,500 

2. Mahya Bharat Education SocIety. Diat·Bhandara. 1,66,875 

3. Shree Natraj Shaikshanik Sanskritlk Wa Karida Sansthan. Dist. Amravatl. 1.12,687 

Orl ... 

1. Sri Ramakrishna Seva Ashram&, Dist. Khurda. 1,51.875 

2. National Mahila Institute, Dist. Dhenkanal. 1,86.875 

3. Mahila Vikas Samitl, Dlat. Cuttack. 1,66,875 

4. Utkal Yuva Sanskrutik Sangh, CUttack. 1,44,900 

5. R.K. Ashrama, Dist. Kalahanadi. 1,48,200 

Rajasthan 

1. Rajasthan Navchetna Samitl, Dial Nagour. 1,66,875 

2. Utkarsh Sansthan, Dist. A1war. 1,66,875 

Trlpu/'l 

1. Village Development Team 1,80,000 

UttIIr Pl'ldesh 

1. Bel Kalyan Sangathan, Dial Allgart1. M4,376 

2. Purvanchal Social Development Society, DIst. GhazIpur. 1,66,875 
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3. Swargiya Sivadhar Jan Kalyan Samlti, Diat. Shahajahanpur. 1,50,187 

4. Shiva Audyogik VIkas Seva Sansthan, Dlat. Gorakhpur. 1,60,187 

5. P.1. Gramodyog Society, Disl. Sultanpur. 1,59,375 

6. Bairagi Shikaha Sansthan, Dist. Varanui. 1,66,875 

7. Sarvodya Gram Viku Sansthan, Dist. A1igarh. 1,66,875 

8. Gramin Mahila Seva Sansthan, Disl. Allahabad. 1,20,938 

9. Gramin Mahila Seva Sansthan, Dist. Allahabad. 1,66.875 

10. Jan Kalyan Seva Samlti, Dial. Pilibhlt. 1,56,875 

11. R.K. Mission, Dist. Allahabad. 1,47,500 

12. Samaj Kalyan Avam Bal Vikas Parishad, Disl. Maharajganj. 1,66,875 

13. Nehru Yuva Club, Bijor. 1,66,875 

14. Viraj Gramodyog Vikas Samiti, Disl. Aligarh. 1,66,875 

15. Akhil Bhartiya Samajothan Vikas Sewa Samiti, Allahabad. 1,66,875 

16. Radha Shiksha Prasar Samiti. 1,66,875 

17. Shri Kaila Devl Shikshan Samiti, Dist. Ferozabad. 1,11,250 

18. Rajeev Yuva Vikas Sansthan, Varanasi. 1,50,187 

WHt Bengal 

1. Ambagan Karmi Sangh, Disl. Howrah. 1,66,875 

2. Kadlagora Kherowai Gounta, Dist. Purulia. 1,51,125 

3. R.K. Mission, Vidyamandira, Dist. Howrah. 1,00,000 

4. Baruipur Bharat Shali Janakalyan Samiti, South 24 Parganas. 1,27,575 

AIHm 

1. North lakhimpur District Sports Aa8ociation, Indoor StadIum 30,00,000 
North lakhimpur 

2. Khanpara Sports & Culture Organisation, Indoor StadIum 30,00,000 
Khanpara, Guwahati. 

3. Biswanath Distt. Sports Association Outdoor StadIum 13,50,000 
Maclwpur, SonIpur 



297 AGRAHAYANA 22, 1928 (S&Q) 298 

2 3 4 

Haryanl 

1. Shri Guru Hari Singh College, Jaevan Nagar, Outdoor Stadum 1,20,000 

Karnataka 

1. Peoples Education Society, Mandya OUtdoor Stadum 1,80,000 

2. K.M. Cariappa Multipurpose, Audtorium Trust Indoor StadIum 1,00,000 
Madikeri, Distt. Kodagu 

Mlharuhtra 

1. Pravara Rural Education Society, Loni, Swimming Pool 20,00,000 
DiItt. Ahmadnagar 

2. Kolhapur liKa Rashtriya Talim Sangh, Kolhapur Indoor Stadium 10,00,000 

3. Navjesvan Education Society, Vinchur Gaoll, Nasik SwImming Pool 20,00,000 

4. Satehikltsa Prasarak Mandai, Yava1mll Swimming Pool 25,00,000 

5. Daccan Gymkhana, Talim Pavilion Pune Swimming Pool 30,00,000 

Mlnlpur 

1. Thoubal Distt. Table Tennis Association, Thoubal Indoor Stadium 12,00,000 

Naglland 

1. Nagaland Tennis Association Naga~an, OImapur Indoor Stadium 16,00,000 

2. Hill Pioneers, Chetheba Indoor Stadium 15,00,000 

3. K.K. Club Youth Welfare SocIety. Indoor Stadium 10,00,000 
New Tesophenyn, Kohlma 

4. Expression Voluntary OrganIsation, OImapur SwImmIng Pool 20,00,000 

Tamil Nadu 

1. Tamil Nadu Squash Racket Association Chennai. Indoor Stadium cal 1 at ChaMai. 30,00,000 

LIII of NGO. glrMn (J,..". ~ """.. OM IIIIrh dutfng Z(J()UN 

SI.No. Name and complete address Purpose for which Amount releaaed 
of NGONOs the grant was released (Rupees) 

2 3 4 

St:""", DI ""."., ..,.". ItIr PfrNntIIkJn IJf YDUIh A~ , Tm/nlng 

Andhra Prad .. h 

1. Founder & Managing Trustee, K.S.R. Memorial Tailoring & Lace Making 1,59.0001-
Charitable Trust for Development, 9-120. 
Sri Nilayam Lalitha Nagar, Dilsukhnagar, 
Hyderabad. 

" 

2. Adarsha Educational SocIety, H.No. 17-1-391NI81/A. Tailoring Embroidery 1.59,0001-
Saraswati Nagar, Saidbad, Hyderabad. 
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Allam 

1. Morigaon Mahila Mahfll CIvil Hospital Road, Carpet weaving and 2,90,0001-
H.O. Morigaon, P.S. & Distt. Morigeon. Hancloom weaving 

2. S.P. Memorial Shiksha NIketan Samiti, Govind Nagar, Computer 1,14,0001· 
Umraugshu, 0' ,tt. N.C. Hills. 

Blhllr 

1. SHANTIQOOT, Udantpur, Bihar Sharif Carpet & Jute weaving 1,59,000/-

2. Khadi Vikaa Trust of India, Mirza Toll Tailoring & Repairing of Electrical 1,59,0001-
(Near Railway Gumtl), Nawada. & other Driven Fann Machine 

3. Gram Ninnan Samiti, ViiI. Kendra, RadlolTV repairing & Carpentry 1,59,000/-
P.O. Akauna Barar, DiBtt. Nawada. 

4. Nirashrit MahUa Sewa Sadan, Bhagwan daB Mahalia, CuttingIT alloring 1,62,000/-
P .0.lDistt. r. drbhanga. 

5. Kosi Anchal Samagra Vikas Avom Kalyan Parishad, CuttingIT allorlng 1,59,000/-
At-Mistry Tola, Madhubani, Pumia. 

6. MahilR Sai Utthan Kendra, Sahu Road, Muzaffarpur. Tailoring & Fabric Painting 1,31,0001-

7. Paryavaran Vikas Sansthan, GramlP.O.-Shekhpur, Knitting 1,70,000/-
Thana-Ahiyapur, Distt.-Muzaffarpur. 

Delhi 

1. Gramin Swabhiman, A-1, Kadipur, P.O.-Alipur. EDP & TailOring and Computer 2,71,000/-

2. Intemational Rural Cultural Centre, 7, Bamboo Craft & Carpentry 3,41,000/-
Neisan Mandela Road, Sector-C-I, Vasant KunJ. 

3. Integrated Social Development Organisation, CuttingIT ailoring & Dan weaving 1,59,000/-
8-3/19-E, GAST A, Housing Complex, Paachim Vihar 

4. Mahilayen pragati Ki Ore, S-1m, Old Mahavir Nagar, Tailoring & Applique work 1,59,0001-
P.O .• Tilak Nagar 

5. Nari Chetna Sangathan, 234-B, Pocket-" Computer and Embroidery 1,59,0001-
Mayur Vihar, Phas .. 1 

6. All India Centre tor Urban and Rural Development, 2nd instalment ',20,0001-
16, Bhal Veer Singh Marg, Gole Market 

Gularat 
< •• " ,. D.N. Polytechnic Education Trust, Morb~~"ahero, 

N.R. Raipur Darwaja, Ahmedabad. '/ .. ,;( 
RadioITV repairing & EDP 1,86,0001-

2. Dr. Arnbedkar Education Trust, Kukar, Ghogha, Woolen carpet weaving & 2,51,0001-
Bhavnagar. Embroidery 
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Halyana 

1. Modem Education Society, Mandouvi Road, Computer & Embroidery 3,40,0001-
Mandova, Sonepat. 

2. Adarsh Gram Udyog, Samiti, Talloring 1,45,0001-
Vill.lP .O.-Raialna, Kaithal. 

3. Akhil Bhartiya Dehat Vlku Society, CuttlnglTalloring 1,59,0001-
ViiI. & P.O.--ladrawan, Near Telephone Exchange, 
Teh8il-Bahadurgartl, JhaJjar. 

4. Jan Chetana Sangathan, 410, Urban Estate, Jind. Computer 1,70,0001-

5. National Education & Welfare SocIety, H.No. 63-8, Hancloorn & Dart making 1,59,000/-
Patel Nagar, Tehsll Camp, Panipat. 

Jharkhand 

1. Sarvangin Mahlla Unnayan Sanlthan, Sector-12A, Tailoring & Electrical Motor 1,59,0001-
Q. No. 2156, Bokaro Steel City, Bokaro. rewinding 

Jammu • Kuhmlr 

1. Woular Welfare Organisation, Boulayard Road .• computer Training 1,59,0001-

2. Modem Cultural Club, Ward No.2, RaJourt. ExhIbItion 1,92,0001-

3. Mahila Vikas EYam Bal Kalyan SarnItl, o ... n, Bamboo craft making 1,94,0001-
Nehru Nagar, Katra. 

Kamataka 

1. Satya Harish Chander National Integrated Dey. SocIety, Motor Cyde Re~ng 2,13,0001-
265, Opp. Gr. Mandlra, 2nd CI'08I, Gandhi Nagar, 
Bangaiore. 

2. SocIety for Promotion of Rural Development, CuttingIT allorlng 1,70,0001-
2nd Cross Vidyanagar, Chinatamani Kolar. 

3. Chaithanya Mahila Samaja, Siddamnanahalli VIII., Tailoring 1,70,0001-
Jagaluru Taluk, Davanagere DIstt. 

4. St. John Educational Society, 2nd Block, Embroidery 1,70,0001-
Vidya Nagar, Chintamani Taluk. 

5. Community Action for Rural Development. Cuttlnpiloring 1,70,000/-
Veechagunchenaballi, Chennarayapatra Taluk, Hauain. 

6. Achirwad Rural Development Trust, H.B. Colony, TaIIorIngIEIectr Motor 1,59,0001-
Gudlbanda, Kolar. rewinding 

7. SClST Development Asaociatlon, Srirompura. CuttingfT IIIorIng 1,70,0001· 
ViII.-My80re Rural Taluk, Myaore DiItt. 
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8. Gnana Deeplka Mahlla Mandali, No. 89, TailoringIEmbroidery 1,70,000/-
18th Cross Netaji Circle, Bellary 

9. Rural Development AasocIaIIon, Gowripura Viii, TAiloring 1,70,0001-
Chalakare Taluk, Chltradurga Distt. 

10. Vinayaka Didya Samastha, Baderahalli Viii, Malavall, CuttingITailoring 1,70,000/-
Taluq Mandya Oistt. 

11. Kamal Rural Development Society, 2nd Block, Tailoring 1,70,000/-
Shanti Nagar, Belgaum 

12. Swaran OeepIka Mahila Mandell, Malawal, CuttlnglTaIIorIng 1,70,0001-
H.D. Kote Taluk, Mysore DIatt. 

13. Arunodaya Mahila Sewa SamIti 13, TlIIorIng 1,70,000/· 
3rd Main Railway Station Road, Mysore, 

14. Koppal Yuvak Sangha, No. 3I94-A, Tailoring 1.70.000/-
Behind Natraj Theatre, Hubli 

15. Pragathi Educational Training Society, No. 12, Tailoring & Cutting 1.70,0001-
2nc1 Main Behind Govt. HoIpItaI, 8ellary. 

16. Lakshmi Mahila Mandali. No. 16, 3rd Crou, c-R, Tailoring , CUtting 1,70,000/-
Street, Mahaboob Nagar, Bellary. 

17. Sri Manjunatha Rural Development Society, T alloring/Cutting 1,70,0001-
2nd Block, Shanti Nagar, Belgaum 0I11t1. 

18. Fanners Development Project, 75, Embroidery 1,70,0001-
18th Main BapuJI Nagar. Hubli. 

19. Shri Vidyaranya Vidya Sansthan, Block Printing & Embroidery 1,59.0001-
Renukemba Office Bulking, Kenden Kovi GodaI, 
P.O. Anagedu, Hobli Devangere. 

20. Shri Bhagya Lakahmi Mahlla MandaIi, Carpentry & Bamboo Craft 1,19,0001-
Pltapulla Nagannanavare Manaoon KondankcM Guclal 
P.O.-Angaodu HobIi, Devangere. 

21. Grama Jeevan Youth AaIocIation, Bidanahalli, Motor rewtncIng 1,70,0001· 
Bijapur Rural, Distt.-Bijapur. 

22. Vauvary Rural Development Society, Pension MohaIIa, Carpentry and Motor Cycle 3,40,000/· 
ABAD Mohalla Street; Huaan. repairing 

IIIdttya Pl'ldelh 

1. Hope and Faith Welfare Society, A-30. RadioITV repairing and 1,45,0001· 
Guru Nanak Colony., BeroIia Road. BhopIi. ~) C&rpentry1Bamboo craft making and 

;:t~:!:' 
,/1'10 Scooter/Motor Cycle repairing 

2. 0Ipti Prlbha Shlklha Evam KaIjren SarnIII, TaIIorIn(;EmbraI 1,59,0001· 
109, Malviya Nagar, Bhopal. 

. 
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3. Ankur Sankar Evam Shiksha Utthan Samlti, CuttingITailoring 1,59,0001-
Shahpura, Niwas Road, T ehsil-Niwas, DIatt.-Mandia. 

4. Samanta Shikaha Samiti, Grant Udaipur, Tailoring & Carpet weaving ',59,0001-
BIock-Beejadandi, T ehsil-Nlw8S, Distt.-MandJa. 

5. Gram Vikas Sewa Samiti, Ghurehata (NH-7), MauganJ, Tailoring & RadIoITV repairing ,,45,0001-
Did. - Rewa. 

6. Anamika Mahila Ka/yan Shlksha Prasar SamItI, Tailoring and RadoITV repairing 1,59,0001-
Ward No. 12, Boodi, BaJaghal 

7. Sabhyata Mahila Kalyan Shiksha' SamItI, RadiofTV repairing ',70,0001-
Balhai, Main Road, Tehsil-Gotegaon, Narslnghpur. 

8. Mahila Jagrati Kala Manch, Ravlshankar Ward, Tailoring ',14,0001-
eada Bazar, Sagar. 

9. Write Solution Dawmentation and Resource Centre, Dress and Readymade 1,59,0001-
318, Amirganj, Idgah HIMs, Hunur, Bhopal. Garments making 

Mahal'll.htra 

1. Jailaxmi Mahlla Mandai, Opp.-Hanuman Mandlr, Tailoring ',70,0001-
H.No. 1-245, Vijay Nagar, Handed. 

M.nlpur 

1. Integrated Rural Development Agency, Hangul, Tailoring and Embroidery ',59,0001-
BPO Santhel, P.O. Mayang, Thoubal. 

2. The Pioneer Women's Welfare AuocIatlon, Tailoring 1,7',000/-
Keisamthong, Laisom Leirak, Imphal. 

3. Women's Income GeneratIOn Centre, Thoubal, Embroidery and Painting 1,59,0001-
Nirgombom. 

4. Rural Social & Educational Development Association, Tailoring and Embroidery 1,45,0001-
Haibong Makhong, Mayand, ImphaJ. 

5. Nongmaiching Welfare Association, Readymade Garments making 1,45,0001-
Moirang Kampu Sajab T enaid Road. 

6. People's Foundation, Viii. - Ithai Wapokpl, EmbroiderylKnltllng and Radol 1,38,0001-
P.S.-Kumbl and P.O.-Moirang. TV repairing 

IIlzol'llm 

,. Intemational Poor Childntn Champhai Computer institute Computer J.4',OOOi-
of Technology, Sangchia Building, Zarkawt, AlzawaJ. 

NagIIland 

,. Naga Cultural Society, C/O- FlIle Wood ProductII 2,83,0001-
Directorate of Art & Culture, Bajarau, KohIma. Carpentry 
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Or ... 

, . AGGARGAMI, At/P.O. - Kaampur, Dist.-Aayagada. Training in 4 different trades. 5,'3,000/-

2. Rural Development and Social Service, Readymade Garments making ',70,000/-
At·Pachima Kachha, P.O. - Madhy Kaehna, 
Via·Bhugram, DIBtt. - Cuttack. 

3. Palace Mangla, AtIP.O. ·Kapurisinha, Oranda, TVNCR & Aadio repairing ',94,000/-
Via-Althgarh, Distt. Cuttack & Readymade garments & 

Dress designing 

4. Voluntary Organisation for Rural Improvement, Three different trad ... 1,57,000/· 
AtIP.O. Telkoi, Distt. - KeonJhar. 

5. Ba~ Ract Memorial Yubak sangha, At. Kankalanda, Tailoring 1,43,000/· 
P.O. -M.hlmagadi, DiBtt. Dhenkanal. 

6. Natural Institute for Social WeHare, Computer ',59,0001-
AtIP.O. Kaliapani, Via·SukmJa Jalpur, 
A New Jamupasi, Block·Sukida, Di8tt. Jo8hlpur. 

Raja8than 

1. Kamal Nishtha Sansthan, Dhoblmandl, Chomu, Jalpur. Computer training & Carpet 3,18,000/-
weaving 

2. India Shlksha Samlti 25-A, Gayatrl Nagar, Sodala, Jaipur. Computer and Tailoring 1,59,0001-

Tamil Nadu 

1. Singampatty Gram Munnetra Sangam, Tailoring/embroidery, leatherl 3,95,000/-
Seluam Farm, P.O. - Soiapuram, Sivaganga. Rexine Bag making and Computer 

Trlpura 

,. Village Development Team (VDT) P.O. Sekelitote, Computer and Tailoring 1,59,000/-
Chowmohanl Bazar, BishaJgarh Sub Division. 
West Tripura. 

Uttar Prade8h 

1. Safi Gramodyog Vikas Samitl. Naya Gaon. CuttlnglTailoring and Painting 1,16,000/-
Kaaampur, P.O. - Kanth Dlatt. -Moradabad. 

2. Rural Dev. And Educational Tru8t, Tailoring and Radio! 1,59,000/-
Niloopardnanl malitet Complex, Nithari, TV repairing 
Sector·3', Noida. 

3. Din Dayal Shiksha Evam Gramin Vikas Sansthan, RadioITV repairing & Assembling ',59.0001-
Viii. - lakawali, P.O. - Kalal 1QJeria, Diatt .• Agra. 

4. AkhH Bhartiya lok Kalyan Td, 92, Milan Vlhar, Computer, RadiolTV repairing 
Delhi Road, Moradabad. ",' ~ Carpet Weaving & CuttinW 4.39,0001-

Tailoring 
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5. Gramin Vikas Evam Shiksha Sansthan. Carpet W8IVing 1,59,0001-

Viii .• Khizirpur, P.O. - Sarai Mumrej, 
Tehsil-Handia, Allahabad. 

6 Suraj Samaj Sewa Samiti, ViiI. & P.O .• Assam, TVIRadio repairing 1,70,0001-
Dislt. - Firozabad. 

7. Sun Vision, VHI. & P.O .• Anjan Shahid, CuttlnglTailoring 1,70,0001-
Dislt. • Azamgarh. 

8. Excellent Educational & SocIal Society, Computer 1,59,0001-
Near Azad Welding WO/t(s Raja Bader Road, 
Bulandshahar 

9. Five Star Welcome Society, Moh. • Abbuiyan. DreIS 0esIgnIng & Embroidery 1,70,0001-
Kosba-Sadabad, 0181. • Nahamaya Nagar, Hathras. 

10. Saraswati Vlkas Samiti, ViII. - Saldpur, P.O. - Bhaurol, RadIoITV repairing 1.70,0001-
0I1tt. - Firozabad. 

11. Yuva Kalyan Samltl, Mohall. - SaraI Tarin, RadIoITV repeIrIng 1,70,0001-
Chamanda Hayat Nagar, DIItt. - Moradlbad. 

12. Mitro Mandai Samaj Vikal Samiti, MohaIa- Tlwaryan, RadIoITV repairing 1.70,0001-
VlII.IP.O. - Mont, Diatt. - Mathura. 

13. Gramin Vikas Sansthan, Padri Bazar, Gorakhpur. Tailoring 1.59,0001-

14. Jan Sewa Samiti, ViiI. & P.O. 7-JamUIWL CutlinglTaiIoring 1,14,0001-
Distt. - Raibarelli. 

15. Shahari Evam Gramin Vlkas SamIti, Gokul Nagar, Patch Work 1,70,0001-
Chandpur, Dislt. - Bljnor. 

16. Samaj Sewa Sansthan, VIII. - KheI1d SaInlk PublIc School, Computer operation 1,70,0001-
P.O. - Gajraula, 0I1tt .• J.P. Nagar. 

17. Bhartiya Jan Kalyan SanIthan, H.No. 10, Sector-10, RadioITV repairing 1,70,0001-
Avas Vikas Colony, Slkandra, Agra. 

18. Prayas, E- 460, Sector-I, AIshIyane Kanpur Road, Tailoring & Embroidery 1,59,0001-
lucknow. 

19. Shivam Yuva Vlku SamIIi, 8-14, Carpentry 1,70,0001-
Near Mail Kamal Talkiel. DiItL - Bljnor. 

20. Pragatisheel UcIyog SamIti, Jara-Ka-Pwwa. Readymade garrMlltI 1,6i,OOOI-
Juggaur, lucknow. making 

21. Adarsh Mahila UtIhan SanaI\an, LMhpera ~. Embtoldely 1.59.0001-
BadeI, Barlbanki. 

22. Shree Meera Saruwati ShIaha s.mtti, 811, Readymade GarmentII 1,45,0001-
New Officers Colony, Mati JheeI, KInpur Nagar. 
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23. Vivekanand Yuva Vikaa Sansthan, DeorIa Khu, CuttingIT ailoring 1,59,000/-
Behind Hanuman Mandir. P.O. & Distt. - Deoria. 

24. Naveen Gramodyog Sewa Samlti, Automobile 1.70,0001-
Moh-Chhawani Sarkar Jail Ke Pichhey, Head, P.O. 
Distt. - Gonda. 

25. Utthan Sewa Sansthan, Carpet Weaving and 1,59,0001-
ViII. & P.O. - Bani, OIltt. - Sultanpur. Tailoring 

26. Laxmi Gramodyog Samiti, Rajamau Tilor, TaiioringlEmbroidery and 1,59,0001-
Distt. - Raibareilly Carpet weaving 

27. Manav Kalyan Evam Prashikahan Sewa Samiti, Cutting/Tailoring & 1,59,000/-
324, Haran Nagar, Behind Gopal Traders; Unnao. Motor winding 

28. Arpan Samajik Utthan Samiti, 43, Gandhi Nagar, Agra. Cutting/T ailoring 1,59,000/-

29. Dalit Samaj Sewa Sansthan, Nagalchpara, CuttinglTailoring 1,70,0001-
Atrauli, A1igarh. 

30. Shri Santosh Gramodhyog Sewe Sansthan, Cutting/T ailoring 1,70,000/-
73, Surya Nagar, Prakash 1ak. Ke Pichh., 
Vaid Ashram, Firozabad. 

31. Panchsheel Social Welfare Society, Computer 1,70,0001-
VIII. - Lodogarh, P.O. - Kalal KIlerla, OIstt. -. Agra. 

32. Gram Vikas Santhan, 33, Professor Colony, Budaun. Computer 1,70,000/-

33. Jyoti Vldya Mandir, Anandpur H.P.O., Jail Road, Gonda. Tailoring & Embroidery 1,59,0001-

34. Grameen Audyogik Sana1han Samorpan Basharatpur, Scooter repairing & Tailoring 1,59,0001-
Purvi, P.O. - Basharatpur, Distt. - Gorakhpur. 

35. Kavlta Sewa Samiti, Prahl ad Market Ohamra Bus stand, Carpentry & Tailoring 1,59,0001-
Dlst. - Bulandshahr. 

36. Vikas Sansthan West H.No. 406, Ward No.7, Cuttingltailoring 1,59,0001-
P.O. & DiBtt. - Deoria. 

37. Gramin Krishak Vikas Samiti, Tailoring & TV repairing 1,59,0001-
Vdl. - Atranna Majre MisrauH, P.O. - Gaiman, 
OIstt. - Sultanpur. 

38. Vivekanand Yuva Mahlla A'IOm BaI Sewa Sansthan, Cutlir9TaIIoring 1,59,0001-
VIII, - Bhatajmuam, P.O. - PaIkauU ?48haruj, 
Distt. - Dearia. 

39.' Samudylk VIkaa Kendra, Rlkkapul, TIgri Road, Computer & carpet weaving 1,59,0001-
Near. Sainlk Public School, P.O. - Ga;aula, 
Distt. J.P. Nagar. .... 

t 
40. Shrl Ohara Singh Semarlk Shtksha Praaar SamItI, Computer & Carpeft1ry ',59,0001-

Viii. - Ohanpur OIBtt. - Meerut. 
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41. Lok Vikas Kendra, Purwa HaidIrgInj (Welt). 
Vin. & P.O. - Jangal Dhooun, Gorakhpur. 

42. Mahila Avom Bat VIku Sansthan, VII. - Gungernau, 
P.O. - Harimau, Diltt. - Suitanpur. 

43. Kamla Sewa Samiti Rampura Road, 
Pilkhuwa, Distt.-Ghazllbad. 

44. Mahlla Uthan Samlti, VIM. & P.O. - Rani KI SaraI, 
Oistt. - Azamgalfl. 

45. Amethi Mahila Avom Bat KaIyan s.mIti, 
Ohamour Road, Sarvanpur, AmethI, Sultanpur 

46. Netwot1t for Integrated Development MIG"", 
Nepiyar Road Colony, Part-2, Thakurgalz, Lucknow. 

Weata.ngel 

1. Jirakpur Sister Nivedlta Seva Million, 
ViII. - Jirakpur, P.O. - Baairtlat RIy. Station, 
North 24 Parganas. 

2. BadkuHa Leena Silk Khadi Society, 
Viii & P.O. - Badkulta, DiItt. - Nldla 

3. Kalyachak Netajl Subhas Sangha, VOl. - Kalyachak, 
P.O. - Haria Distt. MIdnapore. 

3 

Tailoring & EmbIoIdery 

Garments making and 
Carpet WeaYing 

Tailoring 

RadIoITV repairing 

CuttlnglTaiIOrtng and 
Embroidery 

CuttingIT IiIoring and 
Embroidery 

HancIoom weaving 

Tailoring & Computer 

Handoom Weaving 

PromtJtItIn DI A..",.,. 

Chandigarh 

1. The Secretary, Youth Adventure & Mountaineering Association 

2. The Present. National Adventure Club 

DelhI 

1. The Secretary, Sarva Dharam AVIIm Jan Propokari Sanathan, 
Mangolpuri 

2. The President, National Adventure Foundation 

3. The President, BalloonIng Incia AIIOCidan 

4. The Prealdent, National Adventure Foundation 

5. The President, National Adventure Foundation 

6. Indian Mountaineering AssociatIon 

7. The President, National Adventure Fot.Nldation 

8. The President, National Adventure Foundation 

to au.tions 

4 

1.59,0001-

1,59,0001-

1,70,0001-

1,70,0001-

1,59,0001-

1,59,0001-

2,63,0001-

1,$9,0001-

1,45,~-

1.55.1231-

4,08,10(». 

1,51,8751-

1.m,5OOI-

1,19,9401-

5,21,3551-

6,83,9251-

41.25,0001-

20.22,525/-

13,23,3151-

314 
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2. 

3. 

WnrMn AfJIIW6fS DECEMBER 13, 2004 

2 

The President, All India Social HIJ'I'WI Development 

The Director, Indian Mountaineering Association 

Ramjas Sports and Mountaineering Institute 

The Director, Indian Mountaineering Association 

Haryana 

The Secretary, VINa Parishad Jhanj Kalan, Jlnd 

The Secretary, Hans Khadi Gramoclyog Samiti, Kamal 

The Secretary, Deepika Rural Development Society, Jhaiiar 

Jammu • Kashmir 

1. The PrinCipal, Jim & Winter Sports, Batote 

2. The President, Himalayan Vocie, Rau>uri 

3. The Principal, Jim & Winter Sports, Batote 

Madhya Pradesh 

1. The Secretary. Hope & Faith Education and Welfare Society, Bhopal 

3 

2. The Secretary, Institute of Social Work and Training & Management. Gwalior 

Manlpur 

1. The Secretary. Manipur Adventure & Allied Sports Institute, ImphaJ East 

Hageland 

1. The Chairman. Rural Women Welfare Society 

R_Jalthan 

1. The Secretary. Bhartiya Shiksha Shodh Avam Nirdeshan Sansthan, Jaipur 

Trlpura 

1. The Secretary, Village Development Team, Tripura 

Uttar Pradesh 

1. The Secretary, Maharishi Shlksha Sansthan, Gautam Budh Nagar, Holda 

W .. t Bengal 

1. Sea Explorer Institute, Kolkata 

2. HMI. Da~eeling 

3. Sea Explorer Institute. Koikata, .. 
.';; 

4, The Secretary, Paisa PaRy Unnayan SamIty'. Murshidabad 

to·OW8llons 

4 

1,68,7501-

12,07,8351-

6,10,450/-

9,77,4751-

1,50,000/-

2,13,7501-

1,40,6251-

1,68,000/-

1,80,000/-

1,67,2611-

1.20,000/-

2,25,000/-

1,08,0001-

1,46,250/-

1,48,500/-

1,88,750/-

2,24,203 

1,41,2751· 

8,16,167/· 

4,14,891/-

1,12,995/-

316 
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St:II6n» DI PrtJmotiINl of NMJDMI InItWlWIIDn 

Andhra Pradesh 

1. The President, Chandra Kala Mahila MandaIi, Kunoor t,25,1561-

2. The President, Subhodaya Yuvajana Sangam, Kunoor 1,25,1561-

Auam 

1. The Secretary, SP Memorial Shiksha Niketan Samiti, NC hills t,25,1561-

2. The Secretary, Rupali Kohinoor Club, Nagaon 1,25,1581-

3. The Secretary, Jagriti, Sonitpur 1.25,1581-

4. The Secretary, Global Health Immunization and Population 1,25,1561-
Control Organisation, Nagaon 

5. The Secretary, Gram Vikas Parishad, Nagaon 2,50,3121-

6. The Secretary, Aruna Udyog Samily, Nagaon 1,25,1561-

7. The Secretary, Jaluguti Agragami Mahila Samily, Morigaon 1,25,156/-

Bihar 

1. The President, Bhartiya Kala Niketan, Nalanda 1,26,1561-

2. The Secretary, Savitri Bal Vikas Kendra, Muzaffarpur 1.26,1561-

3. The Secretary, Hedgavar Samajothan & Kalyan Samlti, Munger 1,25,1561-

4. The Secretary, Nuri Uthao Kendra Saidpur, Dlghwara, Saran, ChtuIpra 1,25,1561-

5. The Secretary, Simant Gandhi Alpa Sankhyak VIkas Samiti, Singhara 1,25,1561-

6. The Secretary, Samagra Manav Seva Samiti, Bhalvana 1.25,1561-

7. The Secretary, Akhil lok Vikash Sansthan 1,25,1561-

8. The Secretary, Rahul Mahila Seva Sansthan, Samutipur 1,25,1561-

Chhattlagarh 

1. Ramakrishna Mission, Chhattisgam 1,25,156/-

Dad,. • Nagar Hav.1I 

1. Centre for Tribal & Rural Development, Silvaaa 1,35,000/-

Deihl 

1. The Secretary, All India Centre for Urban and Rural Development 1,00,000/-

2. The Director, National Youth Project 9,00,0001-

3. The President, Surya Foundation, Paschim Vihar 6,70,7811-
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4. The President, India Intemational Rural Cultural Centre 2,06,2501-

5. The President, India Intematlonal RLII'II Cultul'lll Centre 3,48.7391-

8. Gramin Swabhlman 1,25,1561-

7. The Secretary. Servants of tie People SocIaly 1,92,0001-

B. eharat Kalyan Pratishthan 3,85,3131-

9. The Secretary, Sarva Oharam Avam Jan Paropkari Sanatha 1,16,000/-

10. SPIC-MACAV 3,75,0001-

11. DAVP 1,n,684I-

12. Welfare Organisation, West Patel Nagar 1,35,000/-

13. The Secretary. Mahllayen Pragatl KI Ore, 11Iak Nagar 1,35,000/-

14. The Member Secretary, India InternatIonIl Rural Cultural Centre 1,82,000/-

15. The Convenor, Sri Auroblndo Education Society 7.11,4691-

16. The Secretary, Blsnoull Sarvodaya Gramodyog Sewa Sanathan 1,29,6561-

17. The Secretary, All Incla Women's Welfare AIIocIation 1,25,1561-

18. Aaaociatlon of Indan UnIverIiIIet 11,66,8751-

19. Member Secretary, India International Rurll Culturll Centre 8,82,5001-

20. SPIC-MACAY 11.25,0001-

Gujlrat 

1. The Secretary, Shr .. Excellent Vuvlk MandaI, BhIvnagIr 1,25,1561-

Hlryln. 

1. The Secretary, Ruhtrtya Vikal Yuva Mandai, Gh.,.,uda 1,25,1561-

2. The Secretary, Hana KhIdi Grarnudyog SamitI, Kamal 1,25,1561-

3. The Secretary, Madhu SocIal Welfare Society, Sonepat 1,25,1581-

4. The Secretary, KheI Vuva Sanga1han, KandeIa, Jlnd 1,25,1561-

5. The Secretary, Yuva Shlkti, Dharnad, RohtIk 1,26,1561-

6. The Secretary. AIchiI Bhartlya Nav Vuvlk Kala SMgam, Rohtak 1,25,1561-

7. The Secretary, Vuva ShaktI, Meham, Rohtak 1,25,1561-

8. The Secretary, Haryana YUVI ShIIIcI MIhem, Rohtak 1,25,1561-

9. The President, Society for AW~· Welfare EducatIon & Rural Advancement Jind 1,25,1561-
to'~ . 

JharIlMnd 
.. ;," 

1. The Secretary. Budha Pragyan MandIt. MaheIhpur, Pakur 1,25,1661-
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2. The Secretary, Gramin Kalyan Samiti, Sahebganj 

3. The SlCletary, Ywa Kalyan VIkas Kendra, Bokara 

brnatalca 

1. The President, Sri Pragati Rural Development Society, Shimoga 

lledhya Pradelh 

3 

1. The Secretary, Darpan Kala Sahitya Krida Evam Mahlia BaI YIN. SImIti, Morena 

2. The Secretary, Parshu Ram Samaj Ka/yan Shikaha SamIti, DId. GwaJior 

3. Shri Ramewaroop Singh Shiksha Prasar SamItI, Bhind 

4. The Secretary, Halbant Bai Mahila Mandai, Morena 

5. The Secretary, New Krishna Shikaha Prasar & SameJ Kalyan Samiti, Shlvpuri 

6; The Secretary, Manorama Swasthya Shiksha Sanskrit, Bhopal 

7. The Secretary, Shri Deen Dayal Shlksha, Gwailor 

Manlpur 

1. The Secretary, All India Women's Conference, Manipur State Branch, Imphal 

2. The Secretary, Integrated Rural Development Agency, Mayang, Imphal 

S. The SlClatary, Chingamathak Namelrakpam Makha Laikal Development Centre, Imphal 

4. The Secretary, Reeource Centre for SocIal Welfare and Community Development 

5. The Secretary, Centre for Resource Development 

6. The Secretary, Hangul United Development Association, Imphal 

Oris .. 

1. The Secretary, Utkalya Ahinsa Mench KumbarIahI, P.O. Buxi Bazar, Cutack 

2. The Secretary, Ahinsa (Adivali HarijIna IftstiIute of NatlonlISoclll ActIon), Ohenkanal 

3. The Director, Natural Institute for Social WeIf .... , Jaipur 

4. The Secretary, National Youth Integrated Oenlnl, Puri 

5. The Secretary, SOPUTRA 

6. The Executive Director, Centre for Rural ReconstructIon and Social SotiIrIty, Cuttack 

7. The Secretary, Integralld Women & ChIld Development CenIre 

8. The Secretary, Adivasi Harijan Integrated Maas 8oci8I Agtittw:1t, P.P. PhaJbanl 

9. The Secretary, SOYA, DhenkanaI 

10; The Secretary, Council for Rural Service (CRS) , KandamaI 

to· .QUtUIitJnS 

4 

1.25,1561-

1,54,887/-

1,86,875/-

1,25,1561-

1,25,1561-

1,26,1561-

1,25,1561-

125,1561-

1,25,1561-

1,25,1561-

1,80,0001-

1,12,6401-

1,29,4881-

1,25,1561-

, ,15,5941-

1,16.421 

1,86,8751-

1,25,1561-

1,05.7051-

1,25,1561-

1.25.1561-

1,25.1561-

1.25,1561-

1.25,1561· 

1,25.1561-

1,25.1561-

322 
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11. The Chairman, Voluntary Organisation for Rural & Social Welfare (VORSW) 

A_than 

1. The President, 8hartiya Shlkaha Shodh Avam Nlrdeshan Sansthan, Jaipur 

2. The Secretary. Kamalniahtha Sansthan. Chomu. Jaipur 

3. The Secretary, Mother India Shiksha Samitl, Jaipur 

4. The Secretary, Royal Spotts Society, Bharatpur 

5. The Secretary. CreatiVe Development Action Society, Jaipur 

6. Novoday BaI Vldyalay Samlty. Kota 

7. Sarder Patel Yuva Gramin Vikas Sanathan. DaUS8 

Slkklm 

1. The Secretary. Sangam Club. Upper Polo 

2. The Secretary. Gharelu Samaj (Club). Namchi 

3. The Secretary. Nari K8Iyan Sansthan. Namchi 

4. The General Secretary, Ajarnbari Seva Sangha, W. Sikkim 

Tamil Hadu 

1. The Secretary. SEVAA Trust 

Trlpura 

1. The Secretary. Village Development Team. West Tripura 

Uttar Pradeah 

1. The Secretary. Sarvhit Gramaudhar Samlti. Hattns 

2. The Secretary. Lok Kalyan Evam GrImin SanakriIIk UtIhIn SImiti, •. 

3. The Secretary. Bhartiya Jan KaIyan GrIInOdyog SanIIhan. VII. BergadiyIpur, Kanpur 

4. The Secretary. Balragl Shlksha San,than. Varanasi 

5. The Secretary, Braj Lok Sansthan, 302. Gurukul Road. Mathura 

6. The Secretary, Naraln Shlksha Pruar Bhartl. Azamgarh 

7. The Secretary, Women's Career Inltitute. H. No. 303. Etah 

8. The Secretary, Prayas Bhartl Vigyan 'Avam Manav VIkM Sll'llthan. IndrapurIm, Ghaziabad 

9. The Secretary. Mayur Gir .... VIkM Sewa SII'Iathan. Rampur 
Jij:{ 

10. The Secretary. Nitin SewaSanlthan, Bulandshahr 

11. The Secretary, Yuva Lok Kelyan Samiti, Eta 

to Qut!Jstions 

4 

1,25.1561-

2.50.3131-

1.50.000/-

1,25.1561-

1,25.1561-

1,35.0001-

1.12.6401-

1,25.1561-

1,25,1561-

1.25.1561-

1,25.156/-

1.25.1561-

1.25.156/-

2.82.1881-

1,25,1581-

1.25.1561-

1,25.1581-

1.54.959/-

1,25.1581-

1,25.1561-

1,25.1561-

1,25,1581-

1,25.1f£J-

1,25,1581-

1,25,'56/-

324 
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12. The Secretary, Himanshu Social Welt.,., FItozabad 1,25,1561-

13. The Secretary, U.P. Jan Sewa Samiti, UMao 1,25,1561-

14. The Secretary, Bhawani Sewa Samfti, Ghaziabad 1,25,1561-

15. The Secretary, Poor Help Gramodyog, Aligarh 1,25,1561-• 
16. The Secretary. Shari Gramothan Samajlk Vikas Sansthan, Muradabad 1,25,1561-

17. The Secretary, Pyare Lal Sewa Sansthan, Agra 1,25,1561-

18. The Secretary, .Kapoori Gram Vikas Samaj Sudhar Samiti, A1igarh 1,25,1561-

19. The Secretary, Ankur Sansthan, Varanasi 1,25,1561-

20. The Secretary, Lalji Gramodyog Sewa Samiti, Phuley Nagar 1,25,1561-

21. The Secretary, Keshav Gramodyog Vikas Sarniti, Ghazlabad 1,25,1561-

22. The Secretary, Ambedkar Shiksha Prasar Samiti, Gautam Budh Nagar 1,54,6881-

23. The Secretary, Agarwal Khadl Gramodyog Sanstha, Sultanpur 1,25,1561-

24. The Secretary, Nav Jagriti Sewa Sanathan, Bulandshahr 1,25,158/-

25. The Secretary, Satyamew Sewa, Lucknow 1,35,000/-

26. The Secretary, Shanti Sarnaj Sevi Samiti, Farrukabad 1,25,1561-

27. Ramakrishna Mission, Allahabad 1,25,1561-

28. The Secretary, Bhartiya Jan Kalyan, Lalltpur 1,25,1561-

29. The President, Nirbal Sewa Samiti, Bulandshahr 1,25,156/-

Uttaranchal 

1. The Secretary, Gayatri Training Centre 1,25,1581-

2. The Secretary, Shartiya Jan Kalyan Sansthan t,25,1581· 

WHt Bengal 

1. The Secretary, Paisa Pally Unnayan Samity, Murahidabad 1,25,1561-

2. The Secretary, Sri Aurobindo Society, Suri 1,25,1561-

3. The General Secretary, Kaikala Rural Development Society, HooghIy 1,25,1561-

4. The Secretary, Parul Sarat Gram, HooghIy 1,25,1581· 

5. The Secretary, Kultikarl Mother Teressa Social Welfare, Howrah 1.25,1581-

6. The Secretary, Jirakpur Sister Nik 1,25,1581· 

7. The Director, Nandlkar, Koikata. 4,65,000/· 

8. The President, Netaji Santi Club 1,26,1581· 
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Andhra Pradesh 

1. Indoor Stadium At Chirala by Rotary Service Trust, Chirala, DiItI. Prakaaam 

1. 

2. 

A .. em 

Indoor Stadium Category-III at Tezpur by Tezpur Distt. Sports Association 

Indoor Stadium Category-II at a Kolongpar, Distt. Nagaon 

Hlrylnl 

1 . Indoor Stadium Category-II at Sirsa by Maharaja Agrasain Charitable Trust 

2. Indoor Stadium Category-II at Chhara, Distt. Jhajjar 

Kersls 

1. Football ground in Juvenile Sports Club, Elavanna, Malappuram 

2. Indoor Stadium at Ottapalam by Shri Chettur Shankaran Nair 

Memorial Cultural Trust, Ottapalam, Distt. Palghat 

Mlharashtr. 

1. Swimming Pool category-I at loni, Ahmadnagar by Prawara Rural Education Trust 

2. Indoor Stadium category-III at Kolhapur by Kolhapur Zilla Rashtriys Talim SIngh 

3. Swimming Pool category-II at Rogh by Jagannath Rathi Charity Trust 

4. Swimming Pool category-I at DIlule by Shri Tulja Bhavani Education Trust. Chule 

5. Outdoor Stadium category-I at Pune by Maharaahtrlya Mandai, Pune 

6. Swimming Pool category-II at Karveer by R.l. Tawade Foundation, Kolhapur 

7. Swimming Pool category-II at Vinchur Gaoll, Naslk by Havjeenam Education Society, Hulk 

8. Swimming Pool at Puna by Deccan Gymkhana, Pune 

9. Swimming Pool at Chakki Khapa by Central Hindu Education SocIety, Nagpll' 

Nagallnd 

1. Indoor Stadium category-II by Nagaland Tennis AI8ocIation, NagaJjan at Hagarjun 

2. 4 playfield at Dimapur by Association of Tribal W.... Development 

3. Indoor Stadium cltegory-III It Zuneheboto by Rhino Club, Zineheboto 

4. Indoor Stadium (calm) at CherI Town by V. SportIng Club 
I"',' 

5. Football ground. at Kuhlr.· Mummy'. Multipurpose Society, Dlmapur , . 

6. Footbau field at lokhutl BIfOkha Nagaland by Social Welfare OrganIsation, Wokha 

7. Playfield at Baghty, Wokha by MIxed Farm Society, Sokhu VaHey 

4 

15,00,0001-

7,00,000/-

10,00,0001-

22,50,0001-

17,87,0001-

1,12,500/-

1,45,000/-

27,40,0001-

9,13,746/-

12,50,0001-

4,00,0001-

10,00,0001-

20,00,0001-

5,00,0001-

29,20,0001-

15,00,0001-

25,00,0001· 

1,03,8191-

10,00,0001-

20,00,0001-

1,12,5001-

1,12,5001-

1,12,~ 
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1. 

2 

Or ... 

Development of playfield at ArtatNna Bidya Nlktan. Khurda 

RalUthan 

3 4 

5,000/-

1. Swimming Pool category-II at Kola by Bal Hitkari Samily. Kola 

Tamil Nadu 

26.00.0001-

1. 

2. 

Indoor Stadium cat. I at Coimbatore by R.K. Milaion Vidylleya. CoImbatore 

Indoor Stadium at ellermai. Tamllnadu Squuh Racket Association 

43.37.6501-

30;00.0001-

W .. t Bengal 

1. FootbalVCricket field at Viii. Fakirchak dt. Midnapore by Taru Sangha 1.20.0001-

2. Indoor Stadium cat.1II at Jalpaiguri by Jalpaiguri Badminton players AMociation 2.00,0001-

Fund for Developing and Strengthening of 
Agricultural Marketfng 

1932. SHRI JYOTIRADITY A M. SCI NOlA: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Govemment has launched a scheme 
to make available funds for developing and strengthening 
agricultural marketing only for such States who have 
made policy changes towards reforms: 

(b) if so, the nature and detaHs of the policy changes 
required to be made by the State Govemments qualify 
for the aid under this scheme; and 

(c) the extent of aid extended thereunder to different 
States so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. The Government has recently approved a 
Central Sector Scheme titled "Development! Strengthening 
of Agricultural Marketing Infrastructure. Grading and 
Standardization". Under the Scheme. credit linked 
investment subsidy shall be provided on the capital cost 
of general or commodity specific infrastructure for 
marketing of agricultural commodltie. and for 
strengthening and modemization of existing agricultural 
markets, wholesale, rural. periodic or in tribal areas. The 

Scheme is linked to reforms in State Law dealing with 
agricultural markets (APMC Act). 

(b) Under the exiating APMC Act, State Govemment 
alone is empowered to initiate the proceu of setting up 
of markets for agricultural commodities in notified areas. 
Proceasing industry can not buy directly from the farmers. 
The farmer is restricted from entering Into direct contract 
with any manufacturer as the produce is required to be 
canalized through regulated mal1<ets. These restrictions are 
acting as a disincentlYe to farmers, trade and Industries. 
The State Governments have, therefore, been advised to 
amend the APMC Act to allow direct mar1<etlng and 
contract farming and to permit setting up of competitive 
markets in private and cooperative sectOl'l. A Model APMC 
Act has also been circulated by thia Ministry to all the 
States to guide them In Implementation of the suggested 
reforms. 

(c) The Scheme was approved by Government for 
Implementation on 20.12.2004. All the States have aince 
been reque.ted to inform a8 to whether nece8lary 
amendments to APMC Act have been carried out, in order 
to notify the reforming SWes for applicability of the 
Scheme. Reply from the States is awaited. As such, no 
888i8tanoe under the Scheme has been provided to Statea 
80 far. 

Special Package for Agriculture Sector 

1933. SHRt PRAKASHBAPU V. PATtL: Will the 
Minister AGRICULTURE be pleased to .... e: 
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(a) whether the Government has taken any decision 
to provide a special package to the agriculture sector 
with a view to boost agricultural production in the country; 

(b) if so, the details thereof, State-wise; and 

(c) the details and targets likely to be achieved as a 
result of implementation of this package? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (c) Five Year Plans and Annual Plans formulated by 
the Department are comprehensive, covering all aspects 
of the agriculture production targeted at augmentation of 
the agricultural production. In Annual Plan 2004-05, major 
schemes identified as thrust areas for focused 
implementation to enhance agricultural production & 
productivity inter alia include:-

• Macro Management of Agriculture consisting of 
27 schemes for production of cereals and coarse 
cereals, sugarcane, jute, watershed development, 
horticulture and cooperation. 

• On Farm Water Management for increasing Crop 
Production in Eastern India. 

• Technology Mission on Conon. 

• Technology Mission on Coconut. 

• Technology Mission for Integrated DevelOf)lT*'t 
of Horticulture in North Eastern States Including 
Sikkim, Jammu and Kashmir, Himachal Pradesh 
& Uttaranchal. 

• Integrated Scheme of Ollaeeds, Pulses, Oil palm 
& Maize (ISOPOM). 

Under Risk Management a number of schemes like 
National Agricultural Insurance Scheme (NAIS), Minimum 
Support Price (MSP), Market Intervention Scheme (MIS) 
a8 a satety nets for the farmers are being implemented. 

In the field of marketing & 8torage and to address 
the problems of post harvest management, sehemes for 
Construction of Cold Storages, Rural Godowns and 
Development of Market Infrastructw:e, Grading and 
Standardization are being impternenltd. 

To promote agricultural extension, Department is 
implementing the schemes of Klaan Call Centre, 

Mass Media Support to Agrlc:ulture Extension, 

establishment of Agri-Clinics and Agri. Business by 
Agriculture Graduates. 

The production of agricultural commodities in a 
particular year depends on the weather conditions in a 
particular year depends on the weather conditions. During 
2002-03 and 2003-04 foodgrain production to the extent 
of 174.19 Million Tonnes and 212.06 Million Tonnes (as 
per 4th Advanced Estimate) has been achieved 
respectively. 

{T1llI1s1ationj 

Assistance to Institutions Related to Sports 

1934. SHRI AJIT JOGI: Will the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to state: 

(a) whether the Government is providing annual 
financial assistance to institutions related to different sports 
in the country; 

(b) if so, the details thereof during 2003-04 and 2004-
OS, Institution-wise; and 

(c) the details of sports and places where these 
sports are being promoted by these institutions? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTI): (a) to (c) Government have laid-
down guidelines for extending financial assistance to 
recognized National Sports Federations (NSFs) for 
promotion of Sports. Such asslsta!,!ce Is provided on 
receipt of specific proposals. The financial assistance 
provided to National Sports Federations during the year 
2003-04 and 2004-05 (till date) are given at enclosed 
statement. The recognized National Sports Federations 
promote their respective sports throughout the country 
through State level Associations affHiated to them. 

In addition under the scheme of Grants for Promotion 
of Sports in Universities & Colleges, central assistance Is 
provided to Association of Indian Universities (AIU), New 
Delhi for conducting Inter-Universities tournaments, 
organizing coaching camps prize money etc. central 
assistance of Rs. 50 lakhs was released to AIU for the 
purposes during 2003-04. During the current financial year 
2004-05 (till date) no gr~nt has been released. 

The Sports Authority of India (SAl) was also released 
budgetary assistance to the tune of Rs. 114.06 Crores 
during 2003-04 and an amount of As. 109.40 Croree 
during 2004-05 (till 30.11.2004). The grant released to 
SAl is utilized for broad-basing of sports and apottlngl 
nurturing of talented children In dIHerent age groups and 
for achieving excellence by aporia persons by providing 
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them with requisite infrastructure, equipment, coaching and 
other facilities through Its 6 Regional Centers, 4 Sub-

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

Name of the Federation 

2 

All India Carrom Federation 

All India Chess Federation 

All India Football Federation 

All India Sports Council of the Deaf 

Amateur Athletics Federation of India 

Amateur Baseball Federation of India 

Amateur Handball Federation of India 

Amateur Kabaddi Federation of India 

Archery Association of India 

Atya Patya Federation of India 

Badminton Association of India 

Ball Badminton Federation of India 

Basketball Federation of India 

Billiards & Snooker Federation of India 

Cycle Polo Federation of India 

Cycling Federation of India 

Equestrian Federation of India 

Fencing Association of India 

Gymnastics Federation of India 

Indian Amateur Boxing Federation 

Indian Golf Union 

Indian Hockey Federation 

Indian Kayaktng & canoeing Aeaociatlon 

Indian Olympic Association 

Indian Polo Association of India 

IndianPowerlitting Federation 

Indian Weightllfting Federation 

Centers, a large number of training centers and academic 
wing throughout the country. 

(Amount In Rupees) 

2003-04 2004-05 (Till 30.11.2004) 

3 4 

662657 1035500 

16681512 6452876 

1598625 11936264 

1177522 1266240 

7025325 17448783 

1600000 350000 

1775000 3200000 

3485770 950000 

6883370 4221104 

1650000 200000 

15980746 7952807 

1050000 550000 

43956382 2653133 

2416455 821287 

1000000 350000 

2808508 1200000 

2539252 2278726 

1959832 4115172 

3601507 1159944 

10842412 7254388 

1853785 1921253 

12878010 18576847 

2720945 507864 

6877202 122157947 

20241738 57867 

1750000 750000 

5995302 4149161 
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28. Indian Women Hockey Federation 3087071 5888388 

29. Judo Federation of India 4435620 2697688 

30. Kho-Kho Federation of India 1250000 1341700 

31. Korfball Federation of India 1150000 800000 

32. All India Tennis Association 5918312 7990202 

33. National Rifle Association of India 17455572 18803822 

34. Netball Federation of India 1645900 600000 

35. Rowing Federation of India 4839159 4015323 

36. School Gamea Federation of India 1962015 0 

37. Sepak Takraw Federation of India 1000000 50000 

38. ShootingbaJl Federation of India 2100000 300000 

39. SoftbaH Federation of India 1000000 1000000 

40. Squash Rackets Federation of India 1858975 2282586 

41. Swimming Federation of India 6012609 873887 

42. Table Tennis Federation of India 7490815 8700106 

43. Taekwondo Federation of India 2321784 SOOOOO 

44. Tenni-Koit Federation of India 1150000 750000 

45. Tennis Ball Cricket Federation of India 1200000 450000 

46. Tug of War Federation of India 1150000 500000 

47. VolleybaH Federation of India 7655295 1768490 

48. Women Cricket Association of India 0 425000 

49. WrestHng Federation of India 23488942 17125574 

50. Wuahu Association of India 150000 1050000 

51. Winter Games Federation of India 1227400 90000 

52. Yachting Association of India 15988068 142488885 

Total 255989394 316845613 

Kanhar Multlpurpoee IrrigMIon Protect (b) if 80, whether the Government propos .. to 
intervene and resolve the matter; and 

1935. SHRI CHANDRA SHEKHAR DUBEY: WUI the 
Minister of WATER RESOURCES be pIea8ed to state: (c) if so, the details thereof? 

(a, whether work on Kanhar multipurpose irrigation THE MINISTER OF STATE IN THE MINISTRY OF 
project of Jharkhand and Chattiegarh could not be atarted WATER RESOURCES (SHRI ~Y PRAKASH NARAYAN 
due to &lick of unanimity among the States concerned; YADAV): (a) to (c) The modIfted DetaIled Project Report 
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on Kanhar Reservoir Project was received in Central 
Water Commission during November, 1998 from 
Government of Bihar (now Jharkhand) for appraisal. The 
Government of Madhya Pradesh (now Chhattisgarh) has 
not give,n their concurrence for submergence coming under 
the project in their territory. The State Government has 
been advised to puraue the matter with Government of 
Madhya Pradesh (now Chhattisgarh) as well as Ministry 
of Coal. 

{English} 

Krl'hl Vlka8 Shllpa Kendre 

1936. DR. PRASANNA KUMAR PATASANI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has formed an 
organization, Krishi Vikas Shilpa Kendra under 20 point 
programme in West Bengal; 

(b) If so, the details thereof Including the number of 
its branches and the employees worlclng under it; 

(c) whether the Govemment proposes to absorb the 
employees working under It; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): Ca) 
to (e) The infonnation Is being coRected and will be laid 
on the Table of House 

Agriculture Land In B1har 

1937. SHRI ANIRUDH PRASAD ALIAS SADHU YADAV: 
Will the Minister of AGRICULTURE be pleased to state: 

(a) the area of agriculture land In hectare in the 
State of Bihar and the area out of these actually being 
cultivated; 

(b) the contribution of agriculture in the State'8 GOP 
as compared to National GOP; 

(c) the number of persona engaged under the 
Agriculture Sector in the State; 

(d) whether the Govemment proposes to increase 
the investments in agriculture sector in the State during 
2004-06; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government for the 
promotion of agriculture in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD ANO 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The total agricultural land in the State of Bihar stood at 
6.64 million hectares in 2001-02. Out of the total 
agricultural land, the cultivated land stood at 6.23 million 
hectares in the same year. 

(b) The contribution of GOP <at 1993-94 pricea) In 
agriculture (excluding allied sectors) in Bihar to the Grou 
State Domestic Product was 38.3% In 2002-03. For the 
country as a whole, the contribution of agriculture 
(excluding RUled sectors) to GOP In 2002-03 was 2.0%. 

(c) According to the data available from Directorate 
of Statistics & Evaluation, Government of Bihar, of the 
total number of persons engaged in the agricultural aeqtor 
in 2001 was 21.72 million which included the categories 
of cultivators and agricultural labourers. 

(d) to (f) A Centrally Sponsored Scheme on "On 
Farm Water Management for Increasing Crop Production 
In Eastem India" has been launched in March 2002 for 
implementation in all the districts of the states of Easteml 
North-Eastern India, including Bihar. The objective of the 
scheme is to increase the production and productivity of 
not only Kharif and RabilSummer rice but also to facilitate 
the farmers to adopt diversified agricultural activities. The 
thl'U8t of the scheme is on the exploitation of groundl 
surface water and ita efficient utilization for increasing 
productivity in the eastern region resulting ultimately in 
fetching higher income and reduction in poverty of the 
farmers of the region. Besides. in order to increa_ 
investment in agriculture In the country, including 
agriculture in BIhar, the following areas have been 
identified 'or focused and priority attentlon:-

• Doubling rural credit in three years, easing the 
burden of debt and high interest rate and nursing 
cooperatives back to health. 

• Special programme for dry land farming In the 
arid and _mi-arid regions of the country, 
horticulture and water management. 
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Stepping up public investment in agriculture 
. research and extension, rural infrastructure. and 
irrigation. 

Amendment 01 SDF Act 

1938. SHRI HARIBHAU RATHOD: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Union Government is contemplating 
to amend the existing Sugar Development Fund Act, 1982; 
and 

(b) If so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does nor arise. 

Use of Genetically Modified Food 

1939. MOHO. MUKEEM: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government II aware that there has 
been a fierce debate in the westem world to control the 
use of genetically modified foods which have been 
developed and promoted commercially by multi-national 
companies like the Monsanto; and 

(b) if so, whether the Govemment has evolved any 
policy in the matter and if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) There has been a debate among the 
European Union COtmtries on the acceptance of GM foods. 
However, there is no restriction on the GM food products 
developed by multinational companies like Monsanto. 

(b) Introduction of any new technology requires a 
careful evaluation of the long-term IUstainabie ~. 
Therefore the Govemment is following a poIJtV of __ 
by-case approval of GM products. 

Development 01 Almer 

1940. SHRI ASADUDDIN OWAISI: W"I the Minister 
of TOURISM be pleased to state: 

(a) whether the Government has provided any 
assistance to the State Government for development of 
Ajmer in RaJasthan from tourism point of view; 

(b) If so, the details thereof; 

(c) whether the Govemment proposes to give any 
special package to make A;mer Sharief a tourist hub; 
and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) The details of projects sanctioned by the Govemment 
of India, Ministry of Tourism, for development of tourism 
Infrastructure at AJmer are as under:-

Year Name of 
the Project 

2003-04 Construction of 
Vlshramsthali for 
Dargah Sharif at 
Ajmer 

Amount 
Sanctioned 

187.00 

2003-04 Renovation of existing 68.50 
Vishramsthali at 
Pushkar Road In 
Ajmer 

(Rs. in lakhs) 

Amount 
Released 

187.00 

68.50 

(c) and (d) Development of tourist/pilgrim places is 
primarily undertaken by the State GovernmentalUT 
Administrations. The Ministry of Tourism, Govemment of 
India, however, provides financial al.lstance's for 
Integrated Development of Tourism C1rcu1t1 and Product! 
Infrastructure and Destination Development Projeda and 
Large Revenue Generating Projects Identified In 
consultation and Interaction with them 

No proposal for 8 special package to make A;mer 
Sharief as a tourist hub, has been identified for Central 
financial assistance during the year 2004-05. 

Crop Damage due to Peel Menace 

1941. SHRI JUAL ORAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the States where the crops have been damaged 
due to pest menace during this year; 

(b) whether the Government has any proposal to 
give relief to the farmers of those States; and ' 
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(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The States where crops have been reported to be 
damaged by pests during this year include Madhya 
Pradesh, Gujarat, Haryana, Maharashtra, Kerala, 
Tamilnadu, Karnataka, Andhra Pradesh, Bihar, Orissa, 
Punjab, Jammu and Kashmir and Manipur. 

(b) and (c) Several centrally sponsored schemes 
provide for assistance for distribution of chemicall 
pesticides/equipments and weedicides as plant protection 
measures. 

BoardS/Commissions for Flood Control 

1942. SHRI SUBRATA BOSE: Will the Mini5ter of 
WATER RESOURCES be pleased to state: 

(a) whether the Government is aware of separate 
Boards/Commissions for flood control in the States, 
particularly in West Bengal; 

(b) if so, the details thereof, State-wise; 

(c) whether the Government proposes to make a 
separate Flood Control Board/Commission tor North 
Bengal; and 

(d) If so, the details thereof and by when It would be 
constituted? ". 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) Flood management being a State subject, the 
schemes for flood control are planned, funded and 
executed by the State Government themselves as per 
their own priorities out of their State plan funds which 
are made available to them through Planning Commission. 
The assistance rendered by Central Government is 
technical, catalytical and promotional in nature. 

Government 01 India setup the Ganga Flood Control 
Board in April, 1972 and the Ganga Flood Control 
Commission (GFCC), Patna as it's secretariat for tackling 
the flood problem in the Ganga and Its tributaries to 
facilitate effective co-ordination of flood control and flood 
management among the Ganga Basin states including 
West Bengal. Government of India also set up the 
Brahmaputra Board in December 1981 under Brahmaputra 
Board Act of 1980 to prepare Master Plans for the 
development and utilization of the water resources ot 

Brahmaputra Valley for irritation, Hydro Power, Navigation, 
Flood Control and other beneficial purposes. Government 
of India also set up North Bengal Flood Control Board in 
1971 and subsequently North Bengal Flood Control 
Commission was set up by the State Government. 

(c) and (d) The Government of India, Ministry of 
Water Resources has set up a Task Force headed by 
the Chairman, Central Water Commission to took into the 
problem of recurring floods and erosion in Assam and 
other neighbouring States as well as Bihar, West Bengal 
and Eastern Uttar Pradesh. The terms of reference for 
the TaskForce inter alia include suggesting institutional 
arrangements for tackling the problem. The Task Foroe 
has been asked to submit its report by 31st December, 
2004. 

(Trsnsllllionj 

Pollution In Major Cities 

1943. SHRI SURESH CHAN DEL: 
PROF. M. RAMADASS: 
DR. COl. (RETD.) DHANI RAM SHANDIL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Govemment is aware that the air 
and sound pollution is increasing day by day in four 
metropolitan cities of the country as well as in 8angaiore, 
Hyderabad, Lucknow, Kanpur and Ahmedabad; 

(b) H 80, the details thereof; 

(c) the details of studies already undertakenlbeing 
takenlto be .~en on the Issue and whether a time bound 
programme HIi been chalked out .to control poHution; 

(d) H so, the details thereof; and 

(e) the steps taken by States as well as Centre to 
enforce emission norms for vehicles strictly and cancel 
Pollution Under Control Certificates of grossly smoking 
vehicles? 

,.~ 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Central Pollution Control Board, In 
coordination with the State Pollution Control Boards and 
Pollution Control Committees, regularly monitors the 
ambient air quality at 295 stat/ons in 92 cities and towns 
including Bangalore, Hyderabad, Lucknow, Kanpur and 
Ahmedabad. Analysis of the ambient air quality air quality 
data of the mentioned cities reveals reducing trends of 
the criteria pollutants, except for Oxides of Nitrogen (NOx) 
and Respirable Suspended Particulate Matter (RSPM) 
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which have shown marginal increase on some occasions 
in some of the cities. Noise surveys are conducted from 
time to time, especially during the festival 58ason, which 
also indicated decrease of levels of noise pollution in 
some of the major cities of the country. 

(c) and (d) City-specific plans have been prepared to 
control and regulate air pollution in these cities, which 
include various components like vehicular pollution, 
industrial pollution and burning of fossil fuels and other 
bio-mass. Government had constituted the Expert 
Committee on Auto Fuel Policy which proposed policy 
measures to reduce air pollution in the selected major 
cities of the country and have prepared a road map for 
their implementation, which Include deaner fuels and 
automobile technologies. 

(e) The Government has taken various steps to 
control air and sound pollution, which include the 
following:-

Notification of general and source specific 
emission standards. 

Enforcement of auto exhaust emission standards 
for new vehicles at manufacturing stage. 

Improved fuel quality. 

Use of beneficiated coal In the thermal power 
stations. 

Regular monitoring for compliance of 
environmental standards In 17 categories of 
industries. 

A road map up to 2010 has been developed to 
control vehicular pollution for both the new and 
in-use vehicles.+ 

New emission norms for in-use vehicles have 
been implemented from October, 2004. 

- Noise Pollution (Regulation and Control) Rules, 
2000. 

- Noise standards for firecrackers, automobiles, 
domestic appliances, construction equipment and 
generator sets have been notified and are at 
different stages of implementation. 

- Awareness through electronic and print media 
about the ill-effects of noise pollution on human 
health and well being. 

[English} 

Sutftclent Fodder and Pastu.... for Uveltock 

1944. SHRI BRAJESH PATHAK: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether sufficient fodder and pastures for the 
livestock are available in the country especially in Uttar 
Pradesh; 

(b) if so, the area under the pastures and the 
availability of fodder, State-wise; and 

(c) the availability of fodder per cattle in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANT I LAL BHURIA): (a) 
As per the projected estimates by the Working Group on 
Animal Husbandry for 10th Plan, there is an overall 
shortage of fodder in the country including Uttar Pradesh 
which is about 62% and 22% of green and dry fodder 
respectively. 

(b) A statement showing area under pastures and 
availability of fodder, State-wise is enctosed. 

(c) It is estimated that about 13.04 kgs fodder per 
cattle per day is available in the country. 

SMItIm.nl 

SI. No. 

1. 

2. 

State-wise aree under pastures and aveilllbilily of foddtIr end olJ¥r gtazintl I6nd 

StateslUTs 

2 

Andhra Pradesh 

Arunachal Pradesh 

Area under 
permanent pastures 

(000 hal 
1999-2000 

3 

682 

Total fodder production 
(000 tonnes) 

1999-2000 2002-03 

4 

45811 

8194 

5 

40293 

8249 
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2 3 4 5 

3. Assam 167 9568 9117 

4. Bihar 105 28551 16957 

5. Chhattisgarh 25919 

6. Goa 436 421 

7. Guierat 849 69179 72894 

8. Haryana 22 34709 37666 

9. Himachal Pradesh 1472 6146 5417 

10. Jammu & Kashmir 126 8434 8652 

11. Jharkhand 7542 

12. Kamataka 979 45420 35563 

13. Kerala (a) 2919 2786 

14. Madhya Pradesh 2524 102847 60450 

15. Maharashtra 1341 101940 140073 

16. Manlpur 1417 1442 

17. Meghalaya 1718 1742 

18. Mizoram 23 3189 2979 

19. Nagaland 1919 2219 

20. Orissa 534 1n90 14148 

21. Punjab 4 60387 54863 

22. Rajasthan 1714 126858 133836 

23. Sikkim 69 720 704 

24. Tamil Nadu 123 37442 31929 

25. Tripura 1593 1660 

26. Uttar Pradesh 296 140140 116621 

27. Uttarachal 21453 

28. West Bengal 5 23141 23530 

29. Andaman & Nicobar Islands 4 1087 1088 

30. Chandigarh 85 83 

31. Daman & Diu (a) 4 64 

32. Oadra & Nagar Havel! 133 47 

33. Delhi (a) 92 144 
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34. 

35. 

2 

Lakshactweep 

Pondicherry 

3 

(a) 

All India 11041 

(a) below 500 hactares 

/Trsnl$stionj 

Expansion of Agrarian Land 

1945. SHRI Y.G. MAHAJAN: 
SHRI RAJ NARAYAN BUDHOLlA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details of the agrarian land at present in the 
country. State-wise; 

(b) whether the Government is chalking out a plan 
for the expansion of agrarian land; 

(c) if so, the details thereof; and 

(d) the status of barren land at present in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
to (d) Agricultural Land/cultivable land encompasses the 
net area sown, current fallows, fallow lands other than 
current fallows, cultivable waste and land under 
miscellaneous tree crops. As per available estimates, an 
area of 183.12 million ha. is agricultural land and 19.26 
million ha is barren land. The State-wise details are 
enclosed as statement. 

Government of India are implementing various 
Watershed Development Programmes for development of 
degraded lands. An area of 29.19 million ha. has been 
treated/developed by end of ninth plan, with an 
expenditure of Rs. 10149.73 crore. 

Working Group on Watershed Development, Rainfed 
Farming and Natural Resource Management for X Five 
Year Plan constituted by Planning Commission has 
suggested a p8,:&pective plan for development of 88.5 
million ha. of degraded lands through various Watershed 
Development Programmes in 20 years with an estimated 
cost of Rs. 72750.00 crore. These programme help in 

4 

2 

145 

882017 

5 

o 
85 

880818 

sustaining agricultural production besides nominal increase 
in cultivable land. 

S*IMIMI 
Sl8lB-wis8 detlJHs of Agticuhurs/ and Bsrrsn Land in 

1M Countty during the ytJIIr 2000-2001 
(Ares in thoussnd hecfllre) 

S.No. Name of the States Agriculture! Barren 
land 

1 2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattisgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jharkhand 

12. Kamataka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

cultivable land 

3 

15841 

314 

3224 

10836 

5609 

197 

12353 

3784 

804 

1050 

-* 

12916 

2392 

17279 

21125 

164 

1053 

444 

660 . 

4 

2100 

21 

1461 

1010 

344 

2604 

102 

807 

291 

-* 

794 

29 

1349 

1696 

1419 

136 

16 
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20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 3 

Orissa 7473 

Punjab 4341 

Rajasthan 25646 

Sikkim 114 

Tamil Nadu 8272 

Tripura 310 

Uttar Pradesh 20821 

Uttaranchal -* 

West Bengal 5898 

Andaman & Nicobar Island 70 

Chandlgarh 3 

Dadra & Nagar Haveli 24 

Daman & Diu 7 

Delhi 57 

Lakshadweep 3 

Pondicherry 33 

Total 183117 

4 

843 

55 

2566 

173 

476 

3 

920 

-* 

27 

2 

(1 ) 

(a) 

2 

13 

o 

19259 

-' Area of Jharkhand included In Bihar and Uttranchal area 
included in Uttar Pradesh 
(1) includes under the head 'Area put to non-agricultural uses'. 
(a) Below 500 hectares. 

{English} 

Dilapidated Condition of Tourl.t Place. 

1946. SHRI MOHAN RAWALE: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government has formulated any 
scheme for face lifting of tourist places in the country; 

(b) if so, the total number of tourist places which 
exist in dilapidated condition, State-wise; 

(c) whether the Government has provided any 
assistance to State Governments during the last three 
years; 

(d) if so, the details thereof, State-wise; 

(e) whether the Government has ascertained that the 
companies assigned this work are performing properly; 
and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): <a) and 
(b) Projects for development of tourist places including 
refurbishment of monuments are sanctioned in consultation 
with the State GovernmentslUT administrations subject to 
availability of funds and inltJr S8 priority under the 
schemes of Integrated Development of Tourist Circuits 
and Product/Infrastructure and Destination Development. 
However, no centralised record is maintained for 
dilapidated tourist places in the country. 

(c) and (d) Details of projects sanctioned by the 
Ministry of Tourism during the last 3 years are given In 
statement enclosed. 

(e) and (f) State GovemmentslUT Administrations and 
Executing Agencies are advised on a regular basis for 
proper and expeditious Implementation of the projects. 

St6lt1mtlnl 

S.No. 

1. 

2. 

3. 

Slalt1-wis8 Toutism ProjtICls SanctiomK/ and Funds RMMssd dunng thtJ last thl'tHll 
ytJBlS (2001-Q2, 2002-03 IUId 2003-04) 

(As. in Lakhs) 

State/UT No of Projects Amt. Sanctioned Arnt. Released 
Sanctioned 

2 3 4 5 

Andhra Pradesh 14 1621.85 1221.20 

Assam 19 1479.09 1127.59 

Arunanchal Pradesh 25 1407.80 943.38 
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2 3 4 5 

4. Bihar 15 1525.77 1420.24 

5. ChhattisgBrh 18 1348.00 486.00 

6. Goa 12 130.99 85.11 

7. Gujarat 21 1423.13 995.25 

8. Haryana 31 1673.07 1273.12 

9. Himachal Pradesh 46 1119.28 924.33 

10. Jammu & Kashmir 11 1054.88 1045.42 

11. Jharkhand 4 1189.00 798.60 

12. Karnataka 28 2089.91 1586.77 

13. Kerala 28 2149.94 1750.61 

14. Madhya Pradesh 39 1589.45 1074.74 

15. Maharashtra 28 2683.49 2426.74 

16. Manipur 3 87.68 27.35 

17. Meghalaya 10 198.44 83.07 

18. Mizoram 17 782.11 279.41 

19. Nagaland 14 1113.04 566.93 

20. Orissa 11 505.10 183.07 

21. Punjab 8 136.50 39.24 

22. Rajasthan 29 2748.51 2512.95 

23. Sikkim 26 1606.16 1020.88 

24. Tamil Nadu 39 2432.49 1333.89 

25. Tripura 16 780.70 267.81 

26. Uttaranchal 10 843.95 662.64 

27. Uttar Pradesh 15 1486.54 1258.13 

28. West Bengal 32 1148.39 542.97 

29. Andaman & NicobBr 0 0 0 

30. ChBndigarh 7 25.75 21.75 

31. Dadar & Nagar Haveli 3 11.77 8.31 

32. Delhi 37 3875.29 3708.45 

33. Daman & Diu 5 319.57 256.96 

34. Lakshadweep 1 17.00 5.10 
\ 

35. Pondicherry 6 331.65 136.83 

Total 628 40916.29 30073.64 
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{TtanSlstionJ 

Inerea.e In Minimum Wage. 

1947. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government proposes to increase 
minimum wages; 

(b) if so. the extent thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (c) Under 
the provisions of the Minimum Wages Act, 1948 both 
Central and State Governments are the appropriate 
governments to fix and revise the minimum wages in 
scheduled employments under their respective jurisdictions. 
Accordingly, the minimum wages are revised by these 
Governments from time to time. 

Non-Availability of Butter In DMS Outle .. 

1948. SHRI S.K. KHARVENTHAN: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether Delhi Milk Scheme (OMS) has stopped 
sale of white and yellow butter from its outlets; 

(b) if so, the reasons therefor; 

(c) whether the Government is aware of the 
inconvenience being caused to the consumers; and 

(d) if so, the steps taken by the Government to 
ensure availability of butter in the OMS outlets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Yes, Sir. The sale of white and yellow butter has 
been stopped by Delhi Milk Scheme, as it i8 not 
economically viable. 

(c) and (d) The consumers may not faoe any 
inconvenience as butter of various other brand are 
available in the market. The share of OMS butter In the 
market is negligible. 

Coneotldatlon of Fl'Igmented Agricultul'Il lIInd 

1949. SHRI PARSURAM MAJHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the States were measures have been taken to 
consolidate fragmented agricultural land during the Ninth 
Plan; 

(b) the achievements made in those States; 

(c) whether the steps are also being taken for 
consolidation of land holdings in Tenth Five Year Plan; 
and 

(d) if so. the central assistance extended to various 
States for the above purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
and (d) "Land" is a State subject and, therefore, 
implementation of Acts relating to Land and its 
management Including consolidation etc. faU under the 
purview of respective State Government. As per available 
information, the programme of consolidation is being 
undertaken In 14 States, namely, Andhra Pradesh, Bihar, 
Gujarat, Haryana, Himachal Pradesh, Jammu and 
Kashmir, Karnataka, Madhya Pradesh, Maharashtra. 
Orissa. Punjab, Rajasthan, Uttar Pradesh and Delhi. An 
area of 661.31 lakh ha, has been brought under 
consolidation since inception upto March, 2004, as per 
State-wise details given below: 

S.No. Name of the State Area Consolidated 
(Area in lakh hal. 

2 3 

1. Andhra Pradesh 3.31 

2. Bihar 38.89 

3. Gujarat 28.33 

4. Haryana 42.26 

5. Hmachal Pradesh 12.11 

6. Jammu & Kashmir 0.55 

7. Kamataka 10.83 

8. Madhya Pradesh 38.68 

9. Maharaahtra 213.16 



355 WIiIfBn Af16wer5 DECEMBER 13, 2004 356 

2 3 

10. Orissa 10.83 

11. Punjab 49.31 

12. Rajasthan 17.12 

13. Uttar Pradesh 194.99 

14. Delhi 0.94 

Total 661.31 

Water Crisis In RaJa8than 

1950. SHRI KAILASH MEGHWAL: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Government Is aware of water crisis 
in Rajasthan; 

(b) if so, the steps taken by the Govemment In this 
regard; 

(c) whether the Government proposes to set up a 
national water management authority; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes Sir. 

(b) In order to augment the availability of water for 
various uses and their efficient use, schemes are planned, 
investigated, formulated, implemented and funded by the 
State Govemments out of their own resources and as 
per their own priorities. Government of Rajasthan have 
informed that acute shortage of water in certain towns 
and villages is being met by transportation through tankers 
and rails. They have also taken up the execution of works 
on traditional water resources for water augmentation and 
on small water harvesting structures for water conservation 
& ground water recharge. In order to tide over the water 
scarcity. Central Ground Water Board (CGWB) has been 
handing over the successful exploratory wellftonstructed 
by them to the Rajasthan State GQIII8mIT1ent. To help the 
State Governments in their effects to harness the water 
from natural resources and accelerate the creation of 
irrigation potential by early completion of ongoing 
schemes. Governments of India has launctled Accelerated 
Irrigation Benefits Programme iAIBP) since 1996·97. 

Government of India is also promoting rain water 
harvesting and artificial recharge of ground. 

Water for which technical assistance is provided to 
the State by CGWB. Under Accelerated Rural Water 
Supply Programme (ARWSP) of the Ministry of Rural 
Development, financial assistance is provided to the State 
to supplement the efforts for providing drinking water 
facilities in the rural habitations. 

(c) and (d) There is no such proposal with the 
Government to set up a National Water Management 
Authority. 

Killing of Monkeys 

1951. SHRIMATI MANEKA GANDHI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government is aware of the recent 
killing and dumping of about 70 monkeys in village Chang 
in Bhiwanl district of Haryana; 

(b) if so, whether appropriate and adequate action 
has been taken for apprehending the perpetrators of this 
large scale destruction of wildlife and bring them to book; 

(c) if so, the details thereof and if not, the reasons 
therefor; and 

(d) the preventive steps taken to check recurrence 
of such Incidence in future? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Government is aware of the incident wherein 
61 monkeys have been reportedly killed in village Chang 
in Bhiwani district. 

(b) and (c) The State Govemment has informed that 
the prosecution has been launched against the culprits 
as per law. 

'f"';': (d) The State Government has directed the field 
{litcials to remain vigilant and take stem action in the 
~atter of Widlife offences. 

Sethu Samudram Project 

1952. SHRIMAn JAYABEN B. THAKKAR: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to refer to the reply given to Unstarred Question No. 
2865 dated December 9, 2002 and state: 
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<a) whether the National Environment Engineering 
Research Institute (NEERI), Nagpur has completed its 
study by now: 

(b) if so, the details of further development in this 
regard; 

(c) if not, the reasons for the delay; and 

(d) by when it is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) On the basis of the above Study, Tuticorln Port 
Trust has applied to this Ministry for grant of 
Environmental Clearance under the EIA Notification, 1994. 

(c) and (d) Does not arise. 

Gene Pool Banks for Seeds 

1953. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government would open Gene Pool 
Banks to preserve the variety of crops and fruits in various 
parts of the country; 

(b) if so, whether non-avaUability of good quality seeds 
is hampering the yield of crops and fruits in the country; 
and 

(c) if so, the steps taken by the Government to make 
availability of good quality seeds to the farmer? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
The National Bureau of Plant Genetic Resources has a 
National Genebank located at New Delhi which holds 
about 2,87,000 germplasm accessions (-2,80,000 
accessions in seed Genebank at -20 degree Centigrade, 
1500 accessions in In vitro Genebank at 25 degree 
centigrade in tissue culture and 5,600 accessions in Cryo-
Genebank at -152 to -196 degree Centigrade). Medium 
term storage facilities also exist for germplasm at 7 
regional stations of the Bureau. In addition, some other 
ICAR institutes and SAUs also have medlum term storage 
modules. Besides, the germplasm material is also 
maintained in Field Genebanks at several crop-based 
institutes in case of perennial crops. 

(b) Availability of good quality seeds as per 
assessment of demand by the States is being ensured. 

(c) Two Zonal review meetings and National 
Conferences are organized with the State Governments 
and all the Seeds Corporations for Kharff as weil as 
Rabi crops separately during the year to a88888 the 
requirement and availability of seeds for ail the major 
crops and tie-up arrangements are made so as to make 
availability of good quality seeds to the farmers 
Government of India provide assistance to State 
Govemments for production/distribution of good quaHty 
seeds to the farmers under Macro Management Mode 
for Cereals, under Integrated Scheme of Oilseeds, Pulses, 
Oil palms and Maize (ISOPOM) for Oilseeds, Pulses, Oil 
palms and Maize. Transport subsidy Is also given on 
movement of seeds to North Eastem States including 
Sikkim, Jammu and Kashmir, Himachal Pradesh, 
Uttranchal and hilly areas of West Bengal. 

Constitution of Forest Development Agencies 

1954. PROF. RASA SINGH AAWAT: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Govemment has approved the 
constitution of Forest Development Agency in the Forest 
divisions of the country; 

(b) if so, the details thereof; 

(c) whether the Union Govemment has received any 
proposals to constitute Forest Development Authority in 
Jhunjhunu in Rajasthan; 

(d) if so, whether the Union Government has 
accorded approval to the said proposal; 

(e) if so, the details thereof and if not, the reasons 
therefor; and 

(f) by when the Union Government intend to accord 
the approval? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Ministry of Environment and Forests 
is implemenling the National Afforestation Programme 
through decentrallsed mechanism of Forest Development 
Agencies. Till date the Ministry has approved 559 Forest • 
Development Agency projects in 28 States. 

(c) to (f) The Ministry of Environment and Forests 
hu received the project proposal In respect of Forest 
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Development Agency Jhunjhunu. State Forest Department 
has been requested to revise the proposal. 

Prlvett.tlon In Tourism Sector 

1955. SHRI SITARAM SINGH: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment proposes to take help 
of private sector to promote tourism; 

(b) if so, the details thereof; and 

(c) by when a final decision is likely to be taken in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) to 
(c) Promotion of Indian Tourism products in 
association with private sector is an on-going activity. 
The synergy is achieved by joint participation in Travel 
Shows, Road Shows, Seminars, Brochure Support, joint 
advertising and Market Development Assistance for service 
providers. 

Netlonel Agriculture Mu.eum 

1956. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has set up a National 
Agriculture Museum; 

(b) if so, the details and salient features of the said 
Museum; 

(c) the objective for setting up of such museum; and 

(d) the expenditure incurred thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) The National Agricultural Science Museum, located 
at the National Agriculture Science Centre Complex, PU68, 
New Delhi provides a profile of Indian Agriculture from 
early civilizations. beginning of cultivation, agriculture 
during Mughal and British Era, agricultural research and 
its contributions in independent India including ICAR's role 
and the future projections and concerns In the sector. 

(c) (i) To serve 88 a repository of the developments 
in Agriculture sector for use by the present and 
future generations. 

(ii) To provide a historical perspective and current 
state of agriculture along with the vision for 
future for the farmers, planners students of 
agriculture and school children at a central 
location. 

(iii) To provide visiting dignitaries from national and 
international organizations an opportunity to 
witness the progress of Indian agriculture at one 
location. 

(d) The expenditure on building construction was 
As. 4.25 crore5 and that on the exhibits was Rs. 3.17 crores 
totaling Rs. 7.42 crores. 

Indira Gandhi Nahar Project 

1957. SHRI GANESH SINGH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the budget estimate of Rs. 5368.81 Crores 
for Indira Gandhi Nahar Project for installation of 1000.15 
MW capacity power project has been proposed by the 
Govemment for irrigating 1.23 lakh hectare of land; and 

(b) if so, the target date by when the project is likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Irrigation being a State subject the 
irrigation projects are planned, formulated, executed and 
funded by the State Governments out of their own 
resources and as per their Priorities. 

As reported by the State Govemment of Rajasthan, 
no such budget estimate of Rs. 5368.81 crore for Indira 
Gandhi Nahar Project for installation of 1000.15 MW 
power project for irrigating 1.23 lakh hectare of land has 
been proposed by the State Government 

Deihl Milk Scheme 

1958. SHRI KULDEEP BISHNOI: Will the Minister of 
AGRICULTURE be pleased to state: 

(e) the total I06S Incurred by the Delhi Mnk Scheme 
(OMS) during the last three years, year-wise; 

(b) the reasons therefor; and 

(c) the steps taken by the Government to make OMS 
an economically viable self sustaining unit? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS,' FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (8) 
The total loss incurred by OMS during the last three 
years Is under: 

Year 

2001-02 

2002-03 

2003·04 

"includes depreciation 

Loss (Rs. In crores)· 

18.51 

11.11 

26.04 (provisional) 

(b) The OMS plant and machinery are quite old and 
therefore the plant is not utilized at Its installed capacity. 

(c) It has been decided to upgrade and modemize 
plant and machinery of OMS. 

{Translation} 

Workers Participation In Management 

1959. PROF. M. RAMADASS: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has accepted the 
recommendations of the Second National Commission on 
Labour regarding workers participation in management 
which would operate in establishments employing 300 or 
more workers; 

(b) if nor, whether the scheme be extended to 
establishments employing less than 300 workers; 

(c) whether the Government has accepted the 
recommendations of the commission that "an Illegal strike 
or illegal lock out should attract similar penalties"; and 

(d) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (c) The 
Second National Commission on Labour has submitted 
its Report to the Government on 29.06.2002. Its 
recommendations cover various facets of labour viz. review 
of laws, unorganised sector, social security, women & 
child labour, skill development, labour administration 
including workers participation In management etc. These 
recommendations have been dlscuased in various fora, 
which are taken cognizance of while taking further action 

In theee areas on a continuous baals. A comprehensive 
Scheme for Employees' Participation In Management of 
1983 Is applicable to all Central Public Sector 
Undertakings except those undertakings which are 
specifically exempted from the operation of the scheme. 

(d) In view of the position stated above, question 
does not arise. 

Blo-fuel Plantation ProJect. 

1960. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister for ENVIRONMENT AND FORESTS be 
pleaaed to state: 

(a) whether the Govemment of Gujarat has sent any 
proposal to the Union Government to start Bio-fuel 
plantation projects In the State; 

(b) If so, the details thereof; 

(c) whether Union Government has approved the 
same; 

(d) if so, the details thereof and It not, the reasons 
therefor; and 

(e) by when approval Is to be accorded In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) Gujarat Government has submitted a proposal 
for Jatropha Mission to the Government of India and two 
projects for blofuel plantation to the National 011 Seeds 
and Vegetable Oils Development (NOVOD) Board. 

(c) to (8) The NOVOD Board has approved the two 
projects for Rs. 137.42 lacs. The other proposal for 
Jatropha mission has been included In the detailed project 
report (DPR). 

{English} 

Incomplete Irrigation Projecta 

1961. SHRI SURESH ANGADI: Will the Minister of 
WATER RESOURCES be pleased to state: 

(8) whether some State Governments have not 
released their shares of money resulting In delay of 
completion of Irrigation projects; 
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(b) if 60, the details of States who have failed to 
release their shares, project-wisej 

(c) whether the Union Government has directed the 
States to release their sharesj and 

(d) if so, the response of States in this regard? 

THI; MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The Comptroller and Auditor General 
of India in its report number 15 of 2004 covering the 
period 1996-2003 has brought out that certain States have 
short released their share to the projects under 
Accelerated Irrigation Benefits Programme (AIBP) and 
objectives of accelerating the pace of execution of project 

S.No. 

1. 

2. 

3. 

4. 

5. 

6. 

State 

2 

Andhra Pradesh 

Bihar 

Goa 
Himachal Pradesh 

Madhya Pradesh 

Maharashtra 

remained partially achieved. The details of the States 
who have failed to release their share alongwith name of 
projects as brought out by the Comptroller and Auditor 
General of India are given in the statement enclosed. 

(c) and (d) The Central Loan Assistance (CLA) under 
Accelerated Irrigation Benefits Programme (AIBP) is 
released in 2 equal instalments. As per existing AIBP 
norms the second instalment is released only when the 
State Govemment has incurred 70 percent expenditure 
of the first instalment including State share and utilisation 
certificate is submitted. the revised guidelines effective 
from 1 st April, 2004 provide that the State Government 
should ensure that the CLA released is provided to the 
Project Authority within fifteen days of its release by the 
Ministry of Finance. 

Project 

3 

Naga~una Sagar Lift Cannals 
Sriram Sagar Stage-I 
Maddigedda 
Kanupur banal 

Western Kosi 
Upper Klul 
Batane 

Tillari 

Shah Nahar Project 
Sldhata 
Changer Lift 

Ban Sagar Project 
Upper Wainganga 
Sindh Ph I 
Sindh Ph II 
Bariyarpur LBC Project 
Urmil Project 
Banjar Project 
Mahi Project 
Rajghat Dam 
Indira Sagar Ph-I 
Bargl Diversion (Ph I & II) 

Surya 
Bhima (Ullani) 
Krishana 
Kukadi 
Chas Kaman 
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7. 

B. 

9. 

10. 

11. 

[English} 

2 

Meghalaya 

Punjab 

Rajasthan 

Uttar Pradesh 

West Bengal 

Recruitment of Youth In PSU. 

1962. PROF. CHANDER KUMAR: 
SHRI JASHUBHAI DHANABHN BARAD: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether some Public Sector Undertakings (PSUI) 
have appointed their staff ad officers from outside the 
States against the Original agreenwnts in regard to provide 
employment to local youth with in the State particularly 
in the Himachal Pradesh and GuJarat; 

3 

Khadakwasla 
Kadavi 
Kasal'88i 
Kumbhi 
Kasarl 
Jawalgaon 
Hetawane 
Gosikurd 
Waghur 
Upper Tapi 
Upper Wardha 
Wan 
Jayakwadl (St.II) 
Vishnupurl 
Bahula 

Rongai 

Ranjit Sagar Dam Project 
Remodelling of UBDC System 

Mahi Bajaj Sagar 
Indira Gandhi Nahar Project (St. II) 

Saryu 
Tehri Dam 
Eastem Ganga 
Rajghat 

Damiarvally Project 
Kangsabatl 
Teesta Barrage Project 
Tatko 
Patlol 
Hanumata 
Subamarekha 

(b) if so, the reasons therefor; 

(e) the number of local people who have been given 
employment in these PSUs, State-wise and PSU-wise; 

(d) whether there is any proposal under consideration 
of the Union Government to give preference In 
employment to the local people in different PSUs;..and 

(e) If so, the details thereof and if not, the reuons 
therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to ee) The 
information Is being collected and win be laid on the 
Table of the Houee. 
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[English} 

Use of Sulphur Fertilizer 

1963. SHRI MANORANJAN BHAKTA: Will the 
Minister ot AGRICULTURE be pleased to state the steps 
taken to promote Sulphur fertilizer use in Andaman and 
Nicobar Islands by different agencies during the last three 
years including current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): 
Govemment Is promoting the soli test based judicious 
use of chemical fertilizers (including sulphur containing 
fertilizers) in conjunction with organic manures and 
Biofertilisers. A number of sulphur containing fertilizers 
have been specified under FCO, 1985 to ensure its 
optimal use. Under the Concession scheme on P & K 
fertilizers, the Government is providing conceaslon on 
Phosphatic and Potassic fertilizers some of which contain 
sulphur also. 

[Translation! 

Employment Opportunltl.. In Outeourclng Sector 

1964. SHRI HANSRAJ G. AHIR: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the employment avenues In India has 
decreased due to control on outsourcing by the USA and 
other Western countries; 

(b) if so, the details thereof; 

(c) whether the Govemment is taking any stepa to 
promote and pursue outsourcing; and 

(d) the turnover in outsourcing during the year 2003-
04 and the current financial year? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. Steps taken by the Govemment are 
given in the enclosed statement. 

;b~~ 
(d) the turnover during the year 2003-04 was US$ 

12.5 biUion and the seme is expected to be US$ 16.6 
billion during the currentllnancial year. 

\; 
;;: 

Sl8ltNnllnl 

Steps taken by the Govemment to Promote the 
Expoit of IT Sohware 

1. Approvals for all foreign direct investment 
proposals relating to the Information Technology 
Sector, with he exception of Business-to-
consumer (B2C) e-commerce are under the 
automatic route. 

2. Peak rate of customs duty continues to be 20%. 
Customs duty on Computers and Peripherals is 
o 10%. AI storage devices, integrated circuits, 
microprocessors, data display tubes and 
deflection components of colour monitors 
continue at 0%. Customs duty on parts of 
computers and Switch Mode Power Supply 
(SMPS) has been fully exempted. Customs duty 
on Information Technology Agreement (ITA 1) 
bound items is as per commitments. Laptops 
brought as part of baggage are exempted from 
customs duty. Excise duty on computers reduced 
from 8% to 0%. Mlcroprooessors, Hard Disc 
Drives, Floppy Disc Drives and CO ROM Drives 
continue to be exempt from excise duty. 

3. Export Promotion Capital Goods scheme (EPCG) 
allows capital goods on payment of 5% customs 
duty. The Export Obligation under the scheme 
is linked to the duty saved and is 8 times the 
duty saved on capital goods imported, to be 
fulfilled over a period of 8 years. 

4. 100% depreciation Is available to computers and 
computer peripherals over period of 3 years for 
aU types of electronic units under Export Oriented 
Units (EOU) Software Technology Park (STP) 
Special Economic Zone (SEZ) schemes. 

5. Information· Technology Software Is exempted 
from Customs and Excise Duty. 

6. EOU and STP units are eligible for Income Tax 
exemption on expert profits, upto 2010, in terms 
of SectIons 10A and 108 of the Income Tax 
Act. 

7. Benefit of Section HHE is available to supporting 
software developers. 

8. Threshold limit for obtaining "Export House" 
status reduced to Rs. 5 crores from Rs. 15 
cror .. for Small Scale Industry, tiny sector, 
cottage sector, units located In NorthEast 
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States/Sikkim/J & K; exporters exporting to 
countries In Latin America/CIS/SUb Sahara Africa 
and units having ISO 9000 (Series) status. The 
status holders are eligible for the following newl 
special facilities: 100% retention of foreign 
exchange in Exchange Eamers' Foreign Currency 
(EEFC) account; 

Enhancement is normal repatriation period from 
180 days to 360 days. 

9. Income by way of dividends or long-term capital 
gains of a Venture Capital Fund (VCF) or 
Venture Capital company from investment made 
by way of equity shares in a Venture Capital 
Undertaking, which has been expanded to 
include the Software and IT sectors, will 
henceforth not be included In computing the total 
income. SESI has been made the single point 
nodal agency for registration and regulation of 
both domestic and overseas venture capital 
funds. 

10. Information Technology Act 2000 dealing with 
Cyber Security, Cyber Crime and other 
information security related legal aspects is In 
place to encourage expansion of e-commerce 
through intemet. 

11. Efforts are going on through negotiatiOns 88 per 
General Agreement on Trade In Service8 (GATS) 
of World Trade Organisetlon (WTO) to pcure 
increased access to the foreign markets and 
removal of trade barriers being faced by the 
Indian industry. 

Utilization of Fund. provided to NOO. 
under Affo ... atatlon 

(a) the details of financial assistance provided by the 
Govemment to the Non-Governmental Organizations 
(NGOs) for plantation under the afforestation scheme 
during each of the last three years and current year, 
State-wise; 

(b) whether these NGOs have submitted funds 
utilisation certificate to the Govemment; 

(c) if so, the details thereof and if not, the reasons 
therefor; 

(d) whether the Union Government and/or State 
Governments have conducted any Inspection of the 
plantation done with this assistance; 

(e) if so, the details thereof alongwith the number of 
such NGOs who have not completed the plantation work 
or have misused the funds; and 

(f) the action being taken by the Govemment against 
such NGOs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRt NAMO NARAIN 
MEENA): (a) The details of financial assistance provided 
by the Govemment to the Non-Govemmental Organisation 
(NGOs) for plantation under the Grants-In-Aid Scheme 
for Voluntary Agencies during each of the last three years 
and current year, State-wise are given In the statement 
enclosed. 

(b) to (d) The subsequent instalments to the project 
Implementing NGOs are released only on receipt of the 
Utilisation Certificate and the field Inspection report of 
the State Forest Department. 

(e) No such case has been reported during the last 
three years. 

1965. SHRI ALOK KUMAR MEHTA: Will the MInister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(f) Question does not arise in view of reply at (e) 
above. 

S/6""".", 

SI,No. StatelUT 2001·2002 2002-2003 2003-2004 2004-2005 
Total Releued Total ReleaaGd Total Releaaed Total Released 

Number Amount Number Amount Number Amount Number Amount 
of NGOs (Rs. tn of NGOs (Rs. In of NGOs (Rs. In of NGOs (Rs. In 
Assisted lakh Assisted Iakh) Aaslsted lakh) Assisted lakh) 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 32 94.36 22 61.16 23 63.86 6 23.41 

2. Chhattisgarh 0 0.00 0 0.00 2 7.97 , 3.98 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

1B. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

2 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Karnataka 

Madhya Pradesh 

Maharaahtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

Goa 

Jharkhand 

Bihar 

Kerala 

West Bengal 

3 

o 
o 
o 
4 

10 

o 
4 

o 
2 

4 

6 

3 

o 
o 
6 

5 

3 

Total (Other States) 80 

Aruna~ Pradesh 

Assam 

Manipur 

Nagaland 

Sikkim 

Tripura 

Mizoram 

Meghalaya 

Total (NE States) 

G. Total 

16 

o 
12 

48 

1 

1 

o 
.11 

79 

169 

DECEMBER 13, 2004 

4 

0.00 

0.00 

0.00 

15.47 

34.23 

4.00 

0.00 

13.90 

0.00 

7.00 

12.00 

12.70 

11.25 

0.00 

0.00 

21.90 

20.30 

5.84 

253.00 

40.17 

0.00 

35.85 

126.26 

3.00 

3.00 

210.00 

463.00 

5 

o 
o 
o 
o 

14 

2 

o 
8 

o 

4 

7 

10 

o 
2 

o 
3 

74 

21 

14 

28 

o 

2 

o 

67 

141 

6 

0.00 

0.00 

0.00 

0.00 

41.53 

4.06 

0.00 

22.18 

0.00 

1.77 

3.68 

13.97 

39.32 

0.00 

1.50 

0.00 

9.79 

1.00 

199.96 

63.57 

2.88 

43.67 

82.48 

0.00 

3.98 

4.76 

0.00 

201.34 

401.30 

7 

4 

o 
6 

2 

3 

8 

5 

17 

4 

4 

8 

19 

B 

o 
4 

o 

5 

123 

29 

5 

39 

47 

o 
7 

o 
128 

251 

B 

12.64 

0.00 

22.81 

7.16 

8.63 

32.05 

16.05 

62.84 

14.35 

15.94 

14.03 

36.21 

27.90 

0.00 

11.14 

0.00 

3.98 

13.02 

370.58 

101.16 

19.93 

135.87 

159.36 

3.98 

0.00 

25.50 

0.00 

445.80 

816.38 

to QlJ(Isiions 

9 

6 

o 
o 

o 
o 
4 

2 

12 

o 
7 

4 

6 

4 

o 
3 

o 

3 

372 

10 

22.02 

0.00 

0.00 

0.00 

0.00 

15.59 

5.27 

42.78 

0.00 

21.93 

9.47 

16.25 

12.50 

0.00 

9.75 

0.00 

1.99 

13.42 

59 198.36 

o 
4 

13 

7 

o 

6 

o 

31 

0.00 

11.46 

46.22 

19.25 

0.00 

1.15 

23.91 

0.00 

101.99 

90 1 300.35 
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Conference of Food Mini...,.. 

1966. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINAAAYAN PANDEY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether a Seminar of Food Ministers from various 
States was held at Delhi in October 2004; 

(b) If so, the major issues raised and decisions taken 
therein; 

(c) whether the members failed to reach a consensus 
on a number of issues; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC' DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes Sir. With a view to strengthen 
the Public Distribution System (PDS), the functioning of 
the PDS was reviewed in the Conference of the State 
Food Secretaries held on 17th September, 2004 and 
thereafter in the Conference of State Food Ministers held 
on 28th October, 2004. As per the recommendations of 
these Conferences all the State Governments/Union 
Territory Administrations have been instructed to ensure 
that all families at the risk of hunger including migrant 
labour/displaced persons/homeless population are issued 
ration entitlement authority slips; steps taken to improve 
the economic viability of ration shops and Incentives 
provided to increase procurement under decentralized 
procurement of foodgrains so as to make the PDS more 
cost effective as .well as to cater to the local tastes. The 
Conference also recommended a number of steps to 
improve the economic viability of the Fair Price Shops in 
the country. 

(c) No, Sir. 

(d) Does not arise. 

[Englishj 

Disruption of Food Supply 

1967. DR. ARUN KUMAR SARMA: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the supply of foodgrains and other 
essential commodities suffer In the remote flood affected 
areas of Assam due to disruption of road transport; 

(b) if so, whether the Government proposes to open 
Food Corporation of India's sub-depot or godowns in such 
civil sub-divisions like Majuli, Sadiya, Dhakuakhana, Jonai 
and Dhemaji; 

(c) if not, whether the Government proposes to 
maintain buffer stock in these areas; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. However, a quantity of 6484 MT of 
rice have been issued during the months of May, 04 to 
October, 2004 for relief purposes in addition to the normal 
allocations. 

(b) to (d) The FCI has already adequate number of 
depots in the State for issuing food grains to the State 
Govemment and is taking all possible steps to maintain 
buffer stocks to meet the normal and additional 
requirement of food grains in the State. 

[Translation} 

Impact of Climate Change on Environment 

1968. SHRI NIKHIL KUMAR CHOUDHARY: 
SHRt RAGHURAJ SINGH SHAKYA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Govemment Is aware that weapons 
of mass destruction and problem of climatic change pose 
a big threat to the environment; 

(b) if 80, whether climatic change is likely to disturb 
the crop of the farmers and give rise to natural calamities; 
and 

(c) if so, the remedial steps the Govemment proposes 
to take in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Ve., Sir. There has been 
considerable concem in recent days about possible 
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detrimental effects of Weapons of Mass Destruction 
(WMD) and of climate change. Modam war equlpments 
are developed with deadly chemical and biotogical agents, 
which are disastrous in nature and their use through WMD 
is likely to cause large scale losses as well as post war 
effects. Climate change is also likely to disturb the crop 
cultivation and may result in natural calamities. 

(c) As stated, the Government is aware of the 
adverse effects of climate change. Our country is, 
therefore, an active participant in important intemational 
climate change negotiations, Conferences, bilateral and 
multilateral meetings with a view to safeguarding the 
interest of the country in these negotiations, meetings. A 
number of Conferences on the subject related to Climate 
Change have also been arranged by the Government, 
such as Eighth Conference of Parties (COP-S) to United 
Nations Framework Convention on Climate Change in 
October-November 2002, Technology Bazaar in November 
2003 and 22nd Plenary Session of Intergovernmental 
Panel on Climate Change in November, 2004, which have 
been helpful in generating public opinion on adverse 
impacts of climate change. These events were duly 
covered by the Media. 

{English} 

Olver.lon of Foodgl'llin 

1969. SHRI PRABHUNATH SINGH: 
SHRI GURUDAS KAMAT: 
SHRI RAM CHANDRA PASWAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether foodgrains meant for weaker sections 
are sold in the black market by the Fair Price Shops 
(FPS); 

(b) if so, whether the Government has conducted 
any survey to identify such FPS; 

(c) if so, the details thereof; 

(d) the action taken/proposed to be taken by the 
Government against FDS owners held responsible; and 

(e) the steps taken to ensure that foodgrains reaches 
the targeted people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) In such a vast network of about 4.76 lakh 
Fair Price shops (FPS) throughout the country, the 
possibility of such instances occurring cannot be ruled 
out. 

(b) No, Sir. 

(c) Does not arise. 

(d) and (e) Under the Targetted Public Distribution 
System (TPDS) the supervision and monitoring the 
functioning of EPSs rests with the concerned State 
Govemments/UTs. Streamlining the PDS in the country, 
making it more accessible to the poor and taking 
corrective steps is an on going process. However the 
following measures have been taken to strengthen 
the system and to ensure that foodgralns reaches the 
poor: 

(i) The State Governments and the Union Territory 
Administrations have been asked to actively 
involve the Panchayati Raj Institutions to monitor 
the functioning of the Fair Price Shops, as a 
measure of social audit; 

(ii) The States and Union Territories have also been 
asked to constitute Vigilance Committees on the 
PDS at the State, District, Block and FPS 
levels; 

(iii) With a view to efficiently reaching PDS 
commodities to the consumers in a transparent 
manner, a model Citizens' Charter has been 
issued by the Central Government for adoption 
by the State GovemmentslUT Administrations; 

(iv) In order to strengthen the hands of the State 
Governments, the Public Distribution System 
(Control) Order, 2001 has been issued on 31th 
August 2001 under section 3 of the Esaential 
Commodities Act, 1955 with a view to curb willful 
adulteration, substitution, diversion etc. of the 
PDS commodities. An offence committed in 
violation of the provisions of the Order shall 
invoke criminal liability under the EC Act. 

Inveator. Godown. Scheme 

1970. SHRI SURAVARAM SUDHAKAR REDDY: Will 
the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the number of godowns sanctioned under the 
investors godowns scheme In Andhra Pradesh; 



r ( 

377 Wlfltsn AnswtIm AGRAHA YANA 22, 1926 (Ssks) to Questions 378 

(b) the total capacity available with the Investors 
godown, in Andhra Pradesh; and 

(c) the steps taken to utilize the existing vacant space 
available with Central Warehousing Corporation and Food 
Corporation of India in Andhra Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) There is no investors godowns scheme in 
the Department of Food & Public Distribution. However, 
89 godowns had been sanctioned under the Seven Years 
Guarantee Scheme in Andhra Pradesh. 

(b) The total capacity available with Seven Years 
Guarantee Scheme in Andhra Pradesh is 18.56 lakh 
Mts. 

(c) The private hired godowns by Food Corporation 
of India are being de-hired to utilize the vacant space. 
Besides, the Central Warehousing Corporation is marketing 
its space for utilization to Civil Supplies Corporation, 
Marketing Federation, private depositors and farmers. 

[Trans/ation} 

Inter-State Irrigation Project 

1971. SHRI CHANDRABHAN SINGH: 
SHRI GANESH SINGH: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether there is any inter-State irrigation project 
between Madhya Pradesh and Mahrashtra; 

(b) if so, the details thereof; and 

(c) by when the project is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) Yes, Sir. Rajlv Sagar (Bawanthadi) 
Irrigation project is an inter-State Irrigation project between 
Madhya Pradesh and Maharashtra. The project has been 
given investment clearance by the Planning Commission 
in 1999 with an estimated cost of Rs. 161.67 crore (1988-
89 price level). The culturable command area of the 

project is 36,152 hectare. the scheduled completion of 
the project is by the end of Tenth Five Year Plan. 

Bagmatl Flood Control Scheme 

1972. SHRI SUSHIL KUMAR MODI: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Govemment of Bihar has submitted 
any proposal to the Chairman Task Force who visited 
the flood affected areas of Bihar this year with regard to 
Adhwara Phase-I, Phase-II and Phase-III scheme, 
strengthening the embankments and constructing roads 
on banks of river under-Bagmati Rood Control Scheme; 

(b) if so, whether the Govemment has accorded 
approval to the aforesaid proposal; and 

(c) the total projected estimate with regard to each 
of such schemes and by when the schemes are likely to 
commence? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) Yes Sir. The State Govemment of 
Bihar has submitted a proposal to Sub-Group-III set up 
under the Task Force on Flood Management and Erosion 
Control constituted by Government of India under 
Chairmanship of Chairman, Central Water Commission. 
The proposal submitted by the State Govemment of Bihar 
Includes schemes for old Adhwara Phase-I, Phase-II and 
Phase-"I as well as raiSing and strengthening of 
embankments and construction of roads on embankments 
of Bagmati river. The Task Force has been asked to 
submit its report by 31st December, 2004. 

/English} 

Improvement In Infr.structure at Tourist, 
Spots of A .. am 

1973. SHRI KIRIP CHALlHA: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment is aware that due to 
lack of infrastructure, the tourist spots in Assam have 
failed to attract expected number of tourists; 

(b) 11 so, the remedial steps taken by the Government 
in this regard; and 

(c) the financial assistance provided to the State 
Govemment during the current financial year for the 
purpose? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) Development of tourism is primarily the responsibility 
of the State Govts/UTs. However, Ministry of Tourism, 
Government ot India extends financial assistance for 
tourism-related projects which are identified in consultation 
with the State Govemment. During the first two years of 
the Tenth Plan Rs. 1081.59 lakh has been sanctioned to 
State of Assam for development of infrastructure and 
tourist circuits for facility of tourists, which has resulted in 
increase in tourist traffic in the state. 

(c) During the current year 2004-05, tourism projects 
relating to development of NE circuit and Rural Tourism 
have been sanctioned to the Govemment of Assam for 
Rs. 487.75 lakh. 

Performance of Diary Projects under Operation 
Flood Programme 

1974. SHRI B. VI NOD KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has reviewed the 
performance of diary projects launched so. far under 
operation flood programme in the country; 

(b) if so, the details of profitlloss making projects, 
State-wise; 

(c) the steps being taken to revive the 1088 making 
diary/oil projects; 

(d) the allocation made by the Govemment for the 
purpose to each State during the last three years; and 

(e) the strategy being adopted by the Govemment to 
make the programme successful? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
Yes, Sir. 

(b) to (e) According to the data made available by 
175 Milk Unions/Federations for the financial vaar 2002-
03, 52 unions are in net and accumulated profit. 54 are 
in net profit and accumulated 1088 and 69 are in nf''!I'd 
accumulated loss.~' 

The Govemment of India Is implementing a Central 
Scheme "Assistance to Cooperative" to reh_i1itate sick 
diary Union/Federations in various States on 50:50 sharing 

basis between Govemment of India and the respective 
State Govemment. The scheme was approved during the 
year 1999-2000. 

The Government of India under the scheme 
"Assistance to Cooperatives" has provided financial 
assistance for rehabilitation of milk Unions in the following 
States during the last three years from 2001-02 to 
2003-04. 

State 2001-02 2002-03 2003-04 

Madhya Pradesh 

Chhatisgarh 

Kamataka 

Uttar Pradesh 

Kerala 

Maharashtra 

West Bengal 

Assam 

Nagaland 

Punjab 

Tamil Nadu 

325.00 

200.00 

260.04 

155.00 

150.00 

15.00 

5.00 

309.96 

348.41 

20.00 

90.00 

351.04 

31.10 

159.45 

75.00 

210.00 

5.24 

375.00 

46.00 

25.00 

200.00 

National Diary Development Board has taken up 
rehabilitation of Oil Unions/Federations from its own 
resources. 

Development of Somnath Tempte 

1975. SHRI JASHUBHAI DHANABHAI BARAD: WUI 
the Minister of TOURISM be pleased to state: 

(a) whether the Union Government i8 aware that 
Somnath Temple in Junagadh district in Gujarat Is visited 
by many pilgrims; 

(b) if so, whether the Union Government has any 
proposal to improve the infrastructure at the temple; 

(c) if so, the details thereof; and 

(d) the funds raleased to the State Government during 
the current year for the purpose? 

THE MINISTER OF STATE OF THE MIN,STRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) Yes, 
Sir. 
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(b) to (d) Ministry of Tourism has sanctioned the 
fonowing projects to improve the Infrastructure of Somnath 
Temple in Gujarat: 

(Rupees in lakhs) 

1. SEL show at Somnath temple 
(1998-99) 

2. Development of Area around 
Somnath Temple (2003-04) 

93.77 

548.81 

In respect of the SEL show at Somnath Temple, a 
sum of Rs. 84.40 lakh has already been released. The 
final instalment is released on receipt of utilization! 
completion certificates, etc. complete in all respects from 
the State Governrnent. For the project Development of 
Area around Sornnath, the sanctioned amount of As. 
548.81 lakhs has been released in full. 

Repair of Banks of Ichamlltl River 

1976. SHRI AJOY CHAKRABORTY: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Government has formulated any plan 
to provide assistance for repair of banks of Ichamati river 
damaged due to recent floods; and 

(b) if so, the details thereof and the assistance 
provided to the State Government during the current year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. The State Government of 
West Bengal has submitted a proposal to Sub-Group-II 
set up under the Task Force on Flood Management and 
Erosion Control constituted by Government of India under 
Chairmanship of Chairman, Central Water Commlesion. 
The proposal submitted by the State Govemment includes 
both short-term and long-term schemes for flood 
management including protection of banks of river 
Ichamati. The Task Force has been asked to submit its 
report by 31st December, 2004. 

Damage due to use of Putlclde. 

1977. SHRIMATI MINATI SEN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether excessive use of pesticides have led to 
the growth of severe diseases in the country; and 

(b) If 80, the steps taken to check the indiscriminate 
use of such pesticides? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) The use of pesticides as per the prescribed 
practice should not, normally, pose any harm to human 
health or the environment. However, their misuse or abuse 
may lead to ill effects. Therefore, the following steps are 
being taken to check the ill effects of pesticic1es; 

(I) Only those pesticides which are considered to 
be safe are registered for use by the Registration 
Committee. 

(Ii) The continued use of otherwise of those 
pesticides which are banned/severely restricted 
for use in other countries of the world due to 
various reasons is reviewed from time to time. 
Based on such reviews, the Government has 
already banned the use of 27 pesticides and 4 
formulations of 3 other pesticides in the country 
and restricted the use of 7 other pestiCides. 

(iii) The Govemrnent is promoting the strategy of 
Inte~rated Pest Management which envisages 
cultural, mechanical, biological and other 
methods of pest control and only need based 
judicious use of pesticides. 

(iv) Central and State Governments impart training 
to the users regarding safe and judicious use of 
pesticides. 

{Trans/a/ion} 

Food Policy R .... rch Institute 

1978. SHRI RAJIV RANJAN SINGH HLALAN": 
SHRIMATI JAYAPRADA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the study conducted by the International 
Food Policy Research Institute at Washington has 
revealed that the developing poor countries are facing a 
loss of 24 billion dollars in the agriculture sector 
because of the agriculture policy of the wealthy western 
countries; 

(b) if so, the reaction of the Government thereto; 
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(c) whether any talks have been made with the 
western countries in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
In an essay "Developing Countries and the WTO 
Negotiations" by Eugenio Diaz-Bonilla and Ashok Gulati, 
published in the Annual Report of Intemational Food Policy 
Research Institute (IFPRI) for the year 2002-03, it has 
been stated that "Recent simulations by IFPRI show that 
those policies by industrialized countries have displaced 
about US$ 40 billion in net agricultural exports per year 
from developing countries and reduced agricultural 
incomes in those countries by nearly US$ 30 billion 
(counting both primary and manufactured agricultural 
products but not related activities such as trade, 
commerce, and other services)". 

(b) to (d) The Government of India is aware of the 
perverse agriculture policies followed by the developed 
countries and their deleterious impact on the developing 
countries. Accordingly in the on-going negotiations on the 
Agreement on Agriculture in the WTO, developing 
countries including India have demanded the elimination 
of these policies. 

(English} 

Commonwealth Gam .. 2010 

1979. SHRIMATI MANORAMA MADHAVARAJ: 
SHRI K.S. RAO: 
SHRI KAILASH MEGHWAL: 
SHRI BALASAHEB VIKHE PATIL: 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) whether the Government as well as Indian 
Olympic Association has set up a Committee for 
Commonwealth Games 2010 to be held In India; 

(b) if so, the reasons for setting up two parfl for 
the purpose;~lf 

(c) the total expenditure likely to be Incurred as a 
result thereof; 

(d) the name of cities where the main events will be 
played; 

(e) whether required funds for creation of 
infrastructure of International standard, where neceaeary, 
have been provided; 

(f) if so, the details thereof; and 

(g) the steps being taken to ensure that requisite 
infrastructures are in place well before the commencement 
of games? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) As per the Bid 
Document presented before the Commonwealth Games 
Federation, an Organising Committee has to be registered. 
So far, the Organising Committee has not been registered. 
in the meantime, a Core Group of Ministers (GOM) has 
been constituted for coordinating the work relating to the 
organization of the Commonwealth Games to be held ·'n 
Delhi in 2010. 

(c) In view of above, does not arise. 

(d) The Games will be held at Delhi. 

(e) No, Sir. 

(f) Does not arise. 

(g) A review of existing infrastructure in the city of 
Delhi in context of Commonwealth Games 2010 has been 
undertaken. The review shows that the existing 
Infrastructure with Sports Authority of India (SAl), Delhi 
Development Authority (DDA), New Delhi MuniCipal 
Corporation (NDMC) and Municipal Corporation of Delhi 
(MCD) with major upgradation and renovation could be 
used for most of the diSCiplines covered under the 
Commonwealth Games. A Task Force on SAl 
infrastructure has been set up by the Ministry with 
representatives from Ministry, CPWD & SAL However, 
one indoor and one outdoor stadium as well as Squash 
Court are required to be constructed. In addition, a 
Commonwealth Games Village Is also proposed to be 
constructed off the Nizamuddin Bridge. 

{T1'8I1SIB/ionj 

Gap between Irrigation Capacity and Utilization 

1980. SHRI BIR SINGH MAHTO: 
SHRI PRALHAD JOSHI: 
SHRI TUKARAM GANPATRAO RENGE PATIL: 
SHRI ILYAS AZMI: 

Will the Minister of WATER RESOURCES be pleased 
to state: 
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(a) whether there is huge gap between creation and 
utilization of irrigation capacity; 

(b) if so, the details thereof; State-wise; 

(c) whether the Government has formulated any 
comprehensive scheme to bridge this gap; and 

(d) if not, the remedial measures taken by the 
Govemment alongwith achievements made In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) As per Information furnished by the 
State Governments to the Planning CommiSSion, there is 

a gap of about 14745 thousand hectare between creation 
and utilisation of irrigation potential in the country at the 
end of the year 2003-04. Statewise details are given in 
the statement enclosed. 

(c) and (d) With the objective of bridging the gap 
between the irrigation potential created and Its utilisation 
and improving agricultural production and productivity in 
the Irrigation commands, the Government has launched 
• re-structured programme for Command Area 
Development & Water Management with effect from April 
2004 under which grants are provided to the State 
Govemments for various activities including those for On-
Farm Developments. 

St6lWnMt 
Gap belwfHNl /nigslion Potsnn./ ClNitId WId /nigalion Potsntlsl IAIIissd 

SI.No. Name of StatelUT lrigalion Potential at the end of 2003-04 (In'ooo Ha) 

Created UtiHzed Gap 

2 3 4 5 

1. Andhra Pradesh 6481.21 5938.49 542.72 

2. Arunachal Pradesh 109.38 85.05 24.33 

3. Assam 898.44 704.00 194.44 

4. Bihar 7553.12 5588.83 1964.29 

5. Chhattisgarh 1582.30 1205.53 376.77 

6. Goa 45.89 39.06 6.83 

7. Gujarat 3610.73 3311.41 299.32 

B. Haryana 3767.03 3452.88 314.15 

9. Himachal Pradesh 178.94 149.41 29.53 

10. Jharkhand 969.61 713.30 246.31 

11. Jammu Kashmir 571.28 542.25 29.04 

12. Karnataka 4021.27 3593.55 427.72 

13. Kerala 1291.51 1192.46 99.03 

14. Madhya Pradesh 3910.75 3208.88 701.87 

15. Maharastra 8394.90 4854.75 1540.15 

16. Manipur 110.34 87.98 22.36 

17. Meghayala 55.58 51.00 4.58 

18. Mizoram 17.15 14.52 2.63 
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19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttranchal 

West Bengal 

Total (States) 

Andaman & Nicobar Islands 

Chandigarh 

Dadra & Nagar Haveli 

Daman & Diu 

Delhi 

Lakshadweep 

Pondicherry 

Total (UTns) 

Total (States & urs) 

Note: Figures are provisional and aublect to change. 

(English} 

3 

78.85 

3448.93 

5974.75 

5048.70 

30.87 

3687.97 

130.79 

30555.07 

791.78 

5657.33 

96964.47 

1.70 

0.30 

1.07 

15.75 

21.64 

0.00 

7.68 

48.14 

97012.61 

Cr.ation of Ollseeds and Vegetable 011 Project 
Fund by NODS 

1981. SHRI RAGHURAJ SINGH SHAKYA: WHI the 
Minister of AGRICUL TUR~ be pleased to state: 

(a) the objective for creating Ollseeds and Vegetable 
Oil Project Fund (OVOP) by the National Dairy 
Development Board (NDDB) through monetisa_ of 
commodities donated by bilateral agencies; and flf£t;~<; 

~~!(')'l~:' 

(b) the details of the purpose of NDDB in transferring 
a sum of Rs. 689.46 crore of the OVOP fund to the 
general reserve and Rs. 235.73 crores to.provision of 
contingencies? 

4 5 

67.46 11.39 

3235.72 213.21 

5859.10 115.85 

4754.18 294.52 

24.53 6.34 

3679.63 8.34 

113.15 17.64 

24404.58 6150.49 

593.75 198.03 

4783.48 893.85 

82228.94 14735.53 

1.61 0.09 

0.27 0.03 

0.95 0.12 

10.59 5.16 

18.52 3.12 

0.00 0.00 

7.01 0.67 

38.95 9.19 

82267.90 14744.71 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
The main objective for creating Oilseed and Vegetable 
Oil Project (OVOP) by the NDDB was to restructure the 
production and marketing systems through integrated 
modemlzation of cultivation, processing and mar1<etlng of 
vegetable oil and oilseed by product. 

(b) The funds were transferred to contingency fund 
and the general reserve of the General fund of NODB 
mainly due to the following reasons:· 

(i) The loans of on Unions were not being repaid 
by the cooperative unions and NO DB was 
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required to make a provision for contingencies 
as per RBI prudential norms for Income 
recognition and provisioning applicable to Public 
Financial Institutions (PFI). 

(ii) The ollseeds and vegetable oil project had come 
to close and therefore in accordance with NDDB 
regulations, the monies in the oil seeds and 
vegetable 011 project were transferred to the 
General Fund to NODS in balance sheet with 
the approval of the Board. A substantial part of 
the funds transferred to the General Reserve of 
the General Fund of NDDB had already been 
utilized but had not been reduced from the oil 
project fund account. The balance amount had 
already been earmarked for projects in 
accordance with the Donor Agreement. 

Benefits to Labourer. of Unorgenl .. d Sector 

1982. SHRI SANAT KUMAR MANDAL: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) the comparative benefits available to the workers 
employed in the organised sector and unorganised sectors 
in the country; 

(b) whether the Government has formulated any 
comprehensive scheme to ensure that the benefits and 
social security cover being provided to the workers In the 
organised sector are made available to the workers in 
the unorganised sector; 

(c) if so, the details thereof; and 

(d) by when this scheme is likely to be implemented 
alongwith the number of employees likely to be benefited 
therefrom? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) The 
benefits available to the workers in the organised sector 
under the factories Act, 1948, Employees State Insurance 
Act, 1948 and Employees Provident Fund & Other Misc. 
Provisions Act, 1952 are not generally available to the 
workers in the unorganised sector. The Govemment Is in 
the process of enacting a comprehensive legislation for 
the workers in the unorganised sector with the objective 
to protect their interests and also provide social security 
to these workers. 

rrfBnslllb'onj 

Dam Kamla and 8agmatl Rivera 

1983. ~HRI HEMLAL MURMU: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government is aware that various 
parts of Jharkhand especially Sahlbganj, Pakud and 
Badahadawa districts have suffered a heavy loss of life 
and property due to floods; 

(b) If so, the steps taken by the Government to 
control the floods; 

(c) whether the Union Government has directed the 
State Government to formulate a detaHed project report 
for constructing high dam on Kamla and Bagmati rivers; 
and 

(d) If so, the details thereof and the action taken by 
the Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. As per the information available no 
report of damage due to floods from the State of 
Jharkhand has been received during 2004. 

(b) The State of Jharkhand has been allocated an 
amount of Rs. 68.91 crore in the Calamity Relief Fund 
(CRF) for the year 2004-05, comprising of Rs. 61.68 
crore as Central share and Rs. 17.23 crore as State 
share. The first Instalment (50%) of Central share of CRF 
for the current year has been released. 

Further. one scheme namely Anti Erosion Works on 
the Right Bank of River Ganga down-elream of Raj Mahal 
estimated to cost Rs. 3.08 crore has been included In 
the Centrally sponsored scheme with a Central share of 
Rs. 2.30 crore. 

(c) and (d) In the second meeting of the India-Nepal 
Joint Committee on Water Resources held in October, 
2004 it has been agreed that feasibility study of the KamIa 
and preliminary study of Bagmati Multipurpose Projects 
would be carried out by the Joint project Office of Sapta 
Kosi High Dam Multipurpose Project and Sun Kosi 
Storage cum Division Scheme to ascertain the likely 
constraints In Implementation of these projects so that 
these could be appropriately addressed. 
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/English} 

Inclusion of Inter-State Rivers In Concurrent Witt 

1984. SHRI IQBAL AHMED SARADGI: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether any proposal is under consideration of 
the Government to bring Inter-State rivers water on the 
Concurrent list to give more powers to the Centre; 

(b) if so, whether the Govemment proposes to attend 
the Constitution in this regard; and 

(c) if so, by when the legislation is likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) and (c) Do not arise. 

Func:te for Youth Development Activltl •• 

1985. SHRI P. MOHAN: Will the Minister of YOUTH 
AFFAIRS AND SPORTS be pleased to state: 

(a) whether adequate allocation of funds was made 
for youth development activities during 2004-05; 

(b) if so, the details thereof, head-wise; 

(c) the details of Non-Governmental Organizations and 
other Organizations engaged in the field of youth 
development activities during the last three years, State-
wise; and 

(d) the funds provided to NGOs and other 
organizations during the said period? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNil DUTI): (a) Yes, Sir. 

(b) The details of funds allocated for youth 
development activities during 2004-05 have been indicated 
in statement-I enclosed. 

(c) and (d) A list of NGOs who have been given 
grant of Rs. 1 lakh or above during 2001-2002 to 2003-
2004 is given in the statement II enclosed. 

$I6"""nl I 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Details of funds a/located for Youth Development Activities during 2004·2005 

Name of the Scheme 

Nehru Yuva Kendra Sangathan 

National Service Scheme 

National Service Volunteers Scheme 

Financial Assistance to Rural Youth and Sports Clubs and 
Evaluation 

Development & Empowerment of Adolescents 

National Integration Scheme 

Promotion of Adventure 

Financial Asaistance for Promotion of Youth Activities 
and Training 

Youth Hostel 

Rajiv Gandhi National Institute of Youth Development 

(Rs. In crores) 

Budget allocation 

47.29 

33.14 

6.00 

3.60 

7.00 

5.50 

3.00 

10.00 

3.00 

2.65 
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51. No. 

1. 

1. 

1. 

1. 

1. 

1. 

1. 

2. 

3. 

4. 

5. 

1. 

Wn'ltm1 AI16wen; AGRAHAYANA 22. 1_ (s..tt) 

St6MiMnIH 
List of NGOs giv6n grtln/S, SXCtH!Iding RuptIBS OM L.kh During 2001-2002 

Name & complete address of NGO 

2 

Amount released 
(In Rupees) 

3 

Purpose of Grant 

4 

/nfotmstion DsvtllopfT1fJl7t And RflSoun:s ~iss (IDARAs) 

We.t aengal 

R.K. Mission Ashram, Narendrapur, 
Distt. 24 Parganas 

Tamil Nadu 

Gandhigram Rural Instt. Dindigul 
Distt. Gandhigram 

Uttar Pradesh 

Lteracy House 
P.O. Manas Nagar, Kanpur Road, Lucknow 

Uaha,.shtra 

indian Instt. of Youth Welfare 
134, Shivajl Nagar, Nagpur 

9,23,774 

6,94,266 

2,11,500 

2,96,250 

Promotion of AdwmltJ", 

Assam 

Assam Adventure Foundation Guwahati. 

Chandlgarh 

National Adventure Club 

Deihl 

Secretary, Ramjas Sports & 
Mountaineering Instt. 36117 
West Patel Nagar 

Army Adventure Wing, Army Headquarters 

Director, Indian Mountaineering Foundation 
6, Benito Juarez Road 

National Adventure Foundation 

Director, Indian Mountaineering 
Foundation, 6 Benito Juarez Road 

Jammu • Kaahmlr 

Principal Jawahar Instt, of 
Mountaineering & Winter Sports 

3,75,000 

7,50,000 

2,69,130 

15,00,000 

3,75,000 

1,23,750 

26,25,000 

1,50,000 

Publication, Office expenses 
evaluation panel-wise & on 
account of salaries & 
allowances. 

-do-

-do-

-do-

394 
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S.No. Name & complete address of NGO Amount released 
(In Rupees) 

2 3 

Slkklm 

1. President, young Sikkim Trekkers 
Association, Post 8ox-2S, Gangtok. 3,75,000 

Uttaranchal 

1. Admn. OffIcer, Rashtriya Indian MHitary 1,87,500 
College, Dehradun. 

Uttar Pracleeh 

1. The Professor-In-Charge. Unlversfty 
Mountaineering Centre, 
Banaras Hindu University, Varanasl 2,25,000 

W .. t Bengal 

1. Glridoot. 2,75,000 

2. Principal, Himalayan Mountaineering 
Instt. Darjeeling. 41,03,184 

3. Sea Explorer, Kolkata. 4,00,000 

~1ionIII /nIfIgIaIion 

A ... m 

President, Bahumukahi Krlahi AN 
Samaj Kalyan Samiti, Nagaon. 1,40,625 

Bihar 

1. Secretary, Priyadarahinl Swastha .,~~:, 

Sewa Sanatha. Jahanabad 1.22,625 

DeIhl 

1. Project Director, National Youth Project 5,62.500 

2. PreSident, Federation for the Walfare of 
the Mentally Retarded. 40,625 

3. Member Secretary, URCC. 2,45,625 

4. SPIC MACAY. 15,00,000 

5. Panchjanya Nachiketa Pratlehtan. 1,50,000 
·t:~~~~~ 

6. Secretary, All India Centre for Urban and 
Rural Development. 3,00,000 

7. Association of Indian Unive ....... 15,OO~OOO 
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1. 

1. 

1. 

1. 

1. 

1. 

1. 

1. 

2. 

3. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

10. 

11. 

AGRAHAYANA 22, 1926 (S8ks) 

2 

Haryane 

President, Ghoomer Academy of Arts & 
Culture. Panchkula. 

Jammu and Kashmir 

General Secretary, Modem Cultural Club, Rajourl. 

Kerala 

Secretary, Yuva Parivarthan Kdqventhana, Cochln. 

Maharalhtra 

Secretary Parivarthan Partishthan, Seed. 

Madhya Pradesh 

Secretary, Gramin Ankur Shikshan Sanathan, Manlpur. 

Tamil Nedu 

Executive Director, Gandhi Darshan Kendra, ChannaL 

Uttar Pradesh 

Gram Vikas Sansthan, Muzaffamagar. 

Weat Bengal 

Nandikar. Kolkata 

Indian Mime Theatre, Kolkata. 

Sudrak, Kolkata. 

FinllnciS/ Assisfllnctl to VoIunfllly OtgM1lMlbn Wontmg in ",. FIsId 01 Youth 

Khadi Dani Sansthan, Darbhanga. 

Urmlla Mahila Evam Shlkaha Vlkas Kendra, Dhanbad 

Koylanchal Shramik Kalyan Kendra, Bokaro 

Rameshwar Seva Sanathan, Muzaffarpur, 

Mahila Nav Nlrman Vikas Samitl, Muzaffarpur 

Manav Seva Prangan. Dharbanga 

Adarsh Mahlla Shllp Kala Kendra, Samastlpur 

Sarnaj Seva Prangen, Begusarai 

Koelanchal Sharmik Jan Kalyan Kendra, Dhanbad 

Mahlla Ashray Vlkas Sanstha, Deogarh 

Murtlbala PrashikBhan Sansthan, Sheoham, 

3 

1,96,350 

1,31,250 

1,12,000 

1,41.188 

1.40,625 

1.38,834 

1,20.938 

8,93,050 

3,00,000 

1,30.219 

1,42,782 

1,53,984 

1,22,737 

1,18,426 

1,22,738 

1,44,234 

',44,234 

1,44,236 

1.91,082 

1,12,612 

1,17,900 
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1. 

2. 

3. 

4. 

5. 

6. 

1. 

2. 

1. 

1. 

2. 

1. 

2. 

1. 

2. 

1. 

2. 

1. 

1. 

2. 

3. 

4. 
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Uttar Pradesh 

Excellent Computer Institute, Bulandshar 

Agragami Sewa Sansthan, Lucknow 

Aashtrlya Vlkas Sewa Samiti, Sultanpur 

Poorva Pratisthan, Allahabad 

Bhoot Purva Sainik Sanstha, Pholari Nagar 

Sahyog Sansthan, Deoria 

West Bengal 

Jijakpur Sister Nivedita Seva Mission, 24 Parganas 

R.K. Mission Ashram, Narendarpur 

Deihl 

Urvi Vikram Charitable Trust, Vishal Enclave. 

Manlpur 

Directorate of Youth Affairs & Sports, Govt. of Imphal 

The People Welfare Agency, Imphal. 

Madhya Pradesh 

Youth Coordinator, Nehru Yuva Kendra, Jabalpur 

Aural Development Society, Gwalior 

Kamataka 

Cauvery Aural Development Society, H8I8an 

Integrated Development SOCiety, Hassan 

Jammu • Kashmir 

Modern Cultural Club, Aajouri 

Modem Cultural Club, Aajouri 

A.sam 

Bright Star Club, Barpeta 

Bihar 

Tf'llinlng of Youth 

Harilan Adlvasl Vldhwa Viklang: ~.: Alp Sankhyak Sewa Samiti, Chittra 

Aishl Seva Sadan, Motiharl 

Mahila Uthan Samlti, Samastlpur 

Bal Vikas Kendra, M.uzaffarpur 

10 OUHlions 

3 

1,34,160 

1,22,740 

2,45,475 

2,26,500 

1,56,900 

1,91,060 

1,22,740 

4,80,415 

1,34,437 

1,78,956 

1,04,625 

1,64,062 

1,12,612 

1,34,156 

1,17,900 

1,89,640 

1,22,7n 

1,97,810 

1,97,810 

1,97,810 

\,97,810 

1,34,155 

400 
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1. 

2. 

3. 

1. 

1. 

2. 

1. 

2. 

1. 

1. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 
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Heryana 

Bhartiya Gramin Vikas Avom Shiksha Sanathan, Kamal 

Pooja Gramdyog Vikas Mandai, Kamal 

Modem Education Society, Sonepat 

Kernataka 

Manipal Academy of Higher Education 
Centre for Rural Studi., Manipal 

Madhya Pl1Ideah 

Shri Lav Shiksha Prasar Samiti, Bhind 

Krantikavi Sangathan, Dhar 

Manlpur 

New Integrated Management, Thoubal 

Director of Youth Affairs & Sports, Govt. of Manipur, Imphal 

RaJaethan 

Nav Yuva Mandai Sansthan Churu 

Tamil Nadu 

Dr. Ambedkar Pungal Munatra Sangam Dindgul 

Uttar Pradeah 

Gori Gramya Jan Hitkari Avom Shikaha Samlti, Aligarh 

Daraganj Gramodyog Vlkas Sanathan, Allahabad 

Lal Jee Gramodyog Sewa Sanstha, Samiti, Bulandshar 

Purwanchal Udyoglk Sewa Sansthan Maharajganj 

Gyan Virdha Avam BaJ Ulthan Shlksha Samiti, Narsinghpur 

Kareem Gramodyog Sanathan, Sharanpur 

Jan Kalyan Samlti, Muzaffamagar 

Manesh Sarvodya Gramodyog Sewa Sanathan, Manlpur 

Viklang Jan Kalyan Shiksha Sansthan, Jaunpur 

Gramothan Sewa Sanethan, Jaunpur 

Dr. B.A. Ambedkar Vikaa Samltl, Etah 

Abhivyakti Foundation, Allahabad 

Jan Sewa Samiti, Ralbarel/y 

Gramin Vikas Avam Shlksha Sansthan, Allahabad 

/0 OIJtl8tioM 

3 

1,23,750 

1,49,060 

1,16,435 

1,01,250 

1,26,560 

1,16,435 

1,13,905 

1,84,220 

1,51,500 

1,07,325 

1,49,060 

2,32,875 

1,48,125 

1,44,750 

1,97,810 

1,49,060 

1,97,810 

1,18,500 

1,38,935 

1,18,685 

1,31,060 

1,97,810 

1,97,810 

1,97,810 

402 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

1. 

2. 

3. 

4. 

1. 

2. 

3. 
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Lok Sewa Samiti, Gonda 

Mahila Bal Vidya Mandir, Pratapgarh 

Tamana Gramodyog Vikas Kendra, Moradabad 

Jagat Jagdish Jan Kalyan Samiti, Pratapgarh 

Uttar Pradesh Gramin Avam Bal Kalyan Society, Barabanki 

Jai Subham Vidya Mandir, Barabankl 

Pichra Varg Samaj Sewa Sansthan, Lucknow 

Gram Vikas Sewa Sansthan, Barabanki 

Lok Vikas Kendra, Gorakhpur 

Gramya Vikas Sewa Sansthan, Gonda 

Gram Vikas Sewa Samiti, Allahabad 

Shiv Sahitya Parishad, Lucknow 

W •• t Bengal 

Paisa Pally Unnayan Samiti, Murshldabad 

R.K. Mission Ashram, Narendrapur 

R.K. Mission Ashram, 24 Parganas 

R.K. Mission Ashram, Narendrapur 

Deihl 

Integrated Social Development SOCiety. ijaat VinQd N.gar 

Sri Aurobindo Education Society 

Sri Aurobindo Education Society 

Exhibition for YDU/h 

Deihl 

1 . Directorate General of Secretary 

2. 

3. 

1. 

1. 

sse Director, Cabinet Secretariat. R.K Puram, 

The Executive Director. NYK Sangathan. 

Centra for Bhartiya Marketing Development, B.D. Marg, 

Spscill/ St:I1tJm8 for Promotion of Youth AclMtitlS in Ihs Tfib8/ AIIM6 

Auam 

Balali Gaon Unnayan Samiti, Barpeta 
Bihar 

Rameahwar Seva Sanathan. Dhanbad 

to Ousstlons 

3 

1,97,810 

1,16,435 

1,49,060 

1,20,000 

1,9.7,810 

1,16,435 

1,04,600 

1,94,060 

1,97,810 

1,04,795 

1,34,060 

1,16,435 

1,38,750 

7,21,875 

6,09,375 

6,09,375 

1,97,810 

2,97,750 

8.30,250 

4.14,375 

3.96.255 

1.23,750 

1,33,970 

1,08,000 

404 
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2. Nav Vikaa Village Sanathan, Jehanabad 1,93,310 

3. Gramothan Avam Janhit Seva Sansthan, Bokaro 1,32,640 

4. Goari Mahila Bal Kalyan Mandai, Muzaffarpur 1,00,235 

5. S.P.J.H., East Champaran 1,12,500 

6. Mahila Janswasthya Shiksha Kalyan Kendra, Patna 1,49,060 

7. Rohini Vikas Kendra, Sitamarhi 1,42,310 

8. Satyam Art, Nalanda 1,16,435 

9. Mahila Samaj Kalyan Sanathan, Pumea 1,14,185 

10. Bahudeshiya Prashlkshan Kendra, Ohanbad 1,12,500 

Karnataka 

1. Integrated Development Society, Hassan 1,11,375 

Kerala 

1. Soupamika Arts & Sports Club, Kottayam 1,46,475 

2. Vivekanand National Society, Kottayam 1,16,435 

Madhya PradHh 

1. Yuva Kalyan Samltl, Sagar 1,35,840 

2. Ankur San8krit, Avam Shlkaha Utthan Samitl, Mandla 1,26,560 

3. Mahila Adimjati JanJati Kalyan Samlti, Jabalpur 1,26,560 

4. Gram Vika8 Seva Samltl, Rewa 1,16,560 

5. Anamlka Mahila Kalyan Shlkaha Praser Samlti, Balaghat 1,97,810 

6. Mahila Kalyan Shiksha Samltl, Balaghat 1,97,810 

7. Jyoti Mahlla Kalyan Shikllha Samltl, Mandala 1,97,e10 

8. Shiksha Vikas Kalyan Samitl, Mandala 1,97,810 

9. Adarsh Shlksha Samltl, Balaghat 1,16,435 

10. Nallini Siksha Praser Avam Kalyan Samitl, Sehore 1,25,750 

11. Devi Ahilaya Mahlla Mandall, Guna 1,09,350 

Mlnlpur 

1. Social Volunteers Aasoc:lation, Imphal 1,18,800 

2. Centre for Community Development, Chandal 1,42,425 

3. The Social Development Organisation, Imphal 1,13,200 

4. Chaeik Pareng ChHd Welfare Association, Imphal 1,12,005 

5. Youth Development Organieatlon, Imphal '1,13,200 
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6. The Kodom Pokpi Manang Eco Backward Association, Imphal 

7. Soubam Laivemiti Women's Welfare Association, Imphal 

Tamil Nadu 

1. Reconstruction & Development Project, Salem 

Uttar Prad •• h 

1. Kemla Evam Bal Kalyan Samitl, Ghazlabad 

2. Shri Meera Saraawatl Shlksha Samltl, Kanpur 

3. Sanlk Radio & Television Training Centre, Etah 

4. Audyogik Vlkaa Sanathan Maharajganj 

5. Gramln Mahlla Avom Bal Vlkas Sansthan. Sultanpur 

6. Nehru Yuva Club. Moradabad 

7. Purwancha Gramin Sewa Sanathan. Gorakhpur 

8. Shiksha Mahila Samlti, Bastl 

9. Simai Shishu Shlksha Sadan. Barabanki 

10. Asherfi Memorial Bal Avom Mahila Shlkshan Sansthan, Unnao 

11. Gramodyog Sewa Samltl. Balrampur 

12. . Purwanchal Jan Vlkaa Sanathan, Gorakhpur 

13. Utthan Seva Sansthan. Sultanpur 

14. Choudhri Sadhu Singh Sewa Samltl, Kaushambi 

15. Soniya Gramodyog Avom Jan Kalvan SanIthan, Sldarth Nagar 

16. Gramln Praudh Shiksha Pruar Samltl. Gorakhpur 

17. Saket Gramodyog Vikaa Sanathan (Faizabad.) 

18. Avadh Gramodyog Sanathan, Faizabad 

19. Satyalok Shiksha Seva Samltl. AUgarh 

art ... 

1 . Kissan Club, Cuttack 

2. Bosudeb Pathagar, Cuttack 

Deihl 

1 . Sri Aurobindo Education SocietY. 

2. . All India Centre tor Urban & Rural Development" . 

3. All India Centre for Urban Rural Develop~, 

4. Vldya Niketan Shlkstla San"". Nangloi. 
..;: 

3 

1,48,950 

1,12,890 

1,03,840 

1,94,060 

1,97,810 

1,94,060 

1,73,436 

1,91,530 

1,49,060 

1,97;810 

1,97,810 

1,34,165 

1,63,405 

1,62,750 

1,97,810 

1,49,060 

1.20,000 

1,27,686 

1,16,440 

1,09,125 

1,14,185 

1,14,185 

1,04,795 

1~15,595 

".; 8;81,250 

. 8,70,500 

i ' 1,80,000 

1,12,500 



409 AGRAHAVANA 22, 1928 (Sotlbr) 

List of NGOs GIIItII7 Gmnts EJtCtHKIIng Rt.IptMs 0ntI L61r11 Outintl 2002-2003 

S.No. 

1. 

2. 

3. 

4. 

Name & complete address of NGO 

2 

Andhl1l Pl1Ideah 

Health Care and Social Welfare Society. 
241825 Batawadl, Palem, Nellore 

Shlvaji Vuvajana Sangham Rural 
Development Society, 
Plot No. 80, Model Colony, 
Hlndupur-515202. 

Sri Sal Pawan Educational and 
Health Welfare Society, Barabanda, 
Hyderabad. 

Nandivardhana Bhematihal Mahila Mandali, 
East Godawari Distt. 

Bihar 

1. Brightway Commercial Institute, 
PO & Distt. Slwan 

2. Dadhichl Sewa Sanstha, Darbhanga 

3. Nari Kalyan Sansthan, Dlatt. Madhubanl 

4. Gram Vlkas Sangh, Diatt. Samastlpur 

Purpoee 

3 

Training In Modem 
01'8811 making 

Training In Tailoring 
& Embroidery 

Training In Tailoring Embroidery' 
Fuhlon Designing 

Training In Readymade & Fuhlon 
Garmenta making 

Training in Knitting & TaUoring 

Training In Hand Embroidery and 
applique wort< 

Training In Knitting 

Training In Mithlla Painting 

410 

(Amount In RI.) 

Amount reteuecI 

4 

1,55,250 

1,23,150 

1,03,950 

1,94,400 

2,09,200 

1,39,725 

1,55,250 

1,30,800 

5. Tirhut Lok Sewa Sansthan, 0iItt. Darbhanga Training In 0 ..... making & Mithila Painting 2,25,900 

6. Yuva Kalyan Pariahad, DIBtt. Siwan 

7. Vlkas Vlhar, Saran 

8. Rajendra Seva Sanathan, Distt. Muzaffarpur 

9. Shantldoot, Diatt. Nalanda 

10. Paryavaran Vlku Sansthan, Madhubanl 

11. Chandrashilp Kala Vidya Kendra. Dlatt. Val8haII 

12. Darbhanga Zita Vlkas Parishad, Darbhanga 

13. Jeewan Kalyan SamHi, Muzaffarpur 

Chh8tt18hgarh 

1. Akahara Gramothan Samitl. Surguja 

Training in Knitting & Tailoring 1,65,250 

Training In RadiolTV repairing 1,55,250 

Training in Knitting 1,55,250 

Training in CuttingITaBoring 1,31,876 

Training In KnIttIng & TaBoring 2,09,200 

Training In Tailoring 1,08,600 

Training In KnIttIng & Tailoring 1,50,150 

Training in Cutting & Tailoring 1,08,500 

Trg. In CuttiOW 1,26,000 
Tailoring & Embroidery 
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Deihl 

1. All India Saraswati Education Welfare Training In Computer 1,55,250 
Society, Budh Vihar 

2. Slum Dehat Manav Uthan SamltL Manglapuri Trg. in CuttingfTaHoring 1,08,500 

3. Sri Aurobindo Education Society. Trg. In 10 different trades 9,56,880 
Sri Aurobindo Marg 

4. Urivi Vikram Charitable Trust, Vishal Enclave Trg in Beauty Culture, Motor Binding, 1,55,250 
Car Mechanic, Computer & Flower making 

5. All India Social Human Development Training in Tailoring & 
Association, Badll Food Processing 1,59,975 

Haryana 

1. Laxmi Gram Udyog Mandai, Pundri (Kalthal) Trg. in Cuttlng/Ta/lorlng 1,55,250 

2. Rashtriya Vlkas Yuvati Mandai, Gharaunda, Kamal Trg. in Tailoring 2,13,300 

3. Yuva Netertva Jyoti, New Court Road, Sonepat Trg. in CuttinWTailoring 1,06,650 

4. Bal Bhartl Public School, Gram Sabha, 
Distt. Kangra Trg. in Computer and Tailoring 1,12,050 

KlImat.1m 

1. Shri Renukadevi Women & Child Development Trg. in Knitting & Tailoring 2,37,375 
Foundation, Devangere 

2. Action for Environment Development Association, Trg. in TailOring & Cutting 2,27,520 
Mansa Gangotri, Mysore 

Madhya ·Prad •• h 

1. Sews Bharti,(Madhya Bharat), Trg. in Silai-Dres8 making 1,55,250 
Matrlchhaya (Shishu Kalyan Kendra), 
Swami Ram Tirath Nagar, Bhopal 

2. Asha Society for Development & Promotion, Trg. in Cutting/Tailoring 1,55,250 
Jabalpur 

3. Amar Asha Shiksha Kalyan Samlti, Mandla Trg. in Cuttlng/Tailoring 1,04,600 

4. Ekta Education Society, Hoshangabad Trg. in TailoringlEmqroidery 1,32,000 

5. Rural Development Society, Gwalior Trg. in Dress Designing 2,60,750 

6. Yuva Bharat Bhartiya Samaiik Manch, Trg. in Tailoring 1,57,025 
Distt. Damoh '.:c"'. 

7. Sewa Bharti (MadiAr~)\ Matrichhaya Trg. in SilaVDress making 1,55,250 
(Shishu Kalyan Centre) Bhopal ·d.:' 

'8" Shiksha Kelyan Samltl, Jaba~ T rg. in Tailoring and AediolTV repairing , 2,63,750 

9. 
~ '/ " ' l.i.~ 

Nehru Yuva Mandai, Damoh Trg. In Embroidery and Motor Rewinding 2,79,450 
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10. Abhiprerana (Centre for Motivation & Tig. in SewingIEmbroideryJDress making 6,82,560 
Development, Bhopal 

11. Nehru Yuva Kendra, Bhopal Trg. in Computer 25,28,000 

12. Safal Sadhna Shiksha Samiti, Jabalpur Trg. in Cutting/TalJoring 2,63,750 
& RadiofTV repairing 

13. Renu Shiksha Samitl Sehore Trg. In Tailoring & t:;mbroldery ',53,000 

14. Sewa Bharatl, Bhopal Trg. In SllailOress making 1,55,250 

Punjab 

1. Social Work and Rural Development 
Cen1re, Ropar Trg. in Dari making ',38,000 

Rajasthan 

1. Anjuman Sansthan, Jalpur Trg. in Tailoring 1,47,450 

Slkklm 

1. Sangam Club, Namchi Trg. In Readymade Garments • 2,02,000 

Tamil Nadu 

1. Kalaimangal Kalvi Sangam, Tirunelveli Distt. Trg. in CuttlngITalJortng ',23,000 

2. Rehabilitation Awareness Guidance and Trg. in Leather Bag making 1,14,000 
Action, Madurai 

Uttar Pradesh 

1. Mahila Gramodyog Sewa Samiti, Distt. Mau Trg. in Leather & Rexene goods making 1.50,150 

2. Gram Vikas Samiti, Barabanki Trg. in CuttingITalloring 2,09,200 

3. Uttar Pradesh Gramin Mahila Avam Trg.in CuttlngITalloring! 1,55,250 
Bal Kalyan Society, Barabanki Dress making 

4. Fairdeal Gramodyog Sewa Samiti, Barabanki Trg. in TVNCR 1,55,250 

5. Shri Ambikeswar Sewa Sansthan, Gonda Trg. in CuttingITailoring & Oreas maldng 1,55,250. 

6. Vivekanand Gramothan Sansthan, RaibarelJy Trg. in Cutting, Tailoring & Embroidery 2,09,200 

7. Sri Baba Bhimrao Ambedkar Mahila Utthan· Trg. in Cutting!Talloring 1,50,150 
Silai Kadhai Prashikshan Sansthan, Banlbankl 

8. Amethi Mahila Evam Bal Kalyan Samiti, Sultanpur Trg. in CuttingITaiioring & Carpenby 1,30,200 

9. Shivam Yuva Vikas Samlti, Budaun Trg. in Tailoring 2,02,000 

10. Manav Vikas Sansthan, Lucknow Trg. in Readymade Garments making 1,39,725 
& Fashion Designing 

11. Khadi Sewa Ashram Brahmpur, Gazlpur Trg. in Cutting/Tailoring 1,55,250 

12. Social Work & Research Institute, Sitapur Trg. in Slial KaIai 1,08,500 
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13. Gramin Audyogik Sansthan, Distt. Gorakhpur Trg. in Readymade Garments maklng 1,55,250 

14. Shri Sardar Seva Sanstha, Dlat. Etah Trg. In Cuttlng/Talloring & Embroidery 1,29.000 

15. Adarsh Shlksha Prasar Samitl, Aligarh Trg. in Cuttlng/Tailoring & RadiolTV repairing 2,37,375 

16. Kavita Sewa Samiti, Bulandshahr Trg. in Tailoring 1,65,000 

17. Shri Sanjay Gandhi 8&1 Vlkas Kendra. Gonda Trg .. In CuttlngfTalioring & Embroidery 2,17.000 

18. Rajwanti Devi Mahila Sewa Sansthan, Gazlpur Trg. in Blanket Weaving & Food Proceuing 2,32,875 

19. Saurabh Sewa Sanathan, DIBtt. Lucknow Trg. In Cuttlng/Tallorlng 1,55,250 

20. Manav Vlkas Evam Seva Sanathan, Lucknow Trg. In Cane & Bamboo Craft 2,10,938 
making and Screen Printing 

21. National Gram Udyog Seva Samiti Bulandshahr Trg. in CuttlngfTailoring 1,55,250 

22. Seema Seva Sanathan, Lucknow Trg. In Chlken & Embroidery work 2,09,200 

23. Human Need. Barabanki Trg. In Computer 1,65.250 

24. Purwanchai Udyoglk Sewa Sansthan, Maharajganj Trg. In CuttlngfTailoring 1,08,500 

25. Samajothan and BaI Vlkas Sanathan, Allahabad Trg. in Electrical repairing 1,42,125 

26. Grameen Samaj Kalyan Samltl, Unnao Trg. In Tailoring 2,02.000 

27. Gramin Samaj Kalyan Samlti, Saharanpur Trg. In Cutting/Tailorlng & Embroidery 1,06.650 

2B. SMRITI. Lucknow Trg. In Readymade Garments 1,94,400 

29. Autrauna Gramln Vlkas Samltl, Sultanpur Trg. In Electric Motor Rewinding 1,06.650 

30. Prayaa, Barebankl Trg. in Embroidery 1.94.400 

31. Rahul Khadl Gramodyog Samlti, Firozabad Trg. In Tailorlng!TV repairing 4.55,040 

32. Gaurav Education & Welfare Society, J.P. Nagar Trg. In Embroidery 2,28,240 

33. Champa Devi Nari Vlku S.nathan, Gorakhpur Trg. In Tailoring & Dress Making 2,13.300 
& Embroidery 

34. Mahlla Chlken Evam Katal SHaI Panshlkshan Trg. in Chilean Embroidery 1,06.650 
Sansthan, Lucknow 

35. Jan Kalyan Sanathan, Maharajganj. Trg. in Tailoring & Drass making 1,06,650 

36. Raju Gramodyog Seva Samitl, Balrampur Trg. In Tailoring 1,06,650 

37. Pal Ekta Alp Sanlchyak Sewa SamItI, Trg. In CuttingITa/loring 1,06,660 
Siddharth Nagar 

38. Shivam Seva Sanathan, Maharajganj Trg. in CuttingITalloring 1,06.650 

39. Akanksha Women's and Chid Development. Trg. in TV/Radio repairing 2.28,600 

Ghazlabad 

40. Buoya Gramodyog Sewa ~ansthari, G.B. Nagar Trg. in Radio & TV repairing 1,06.650 
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Yuva Kalyan Samltl, Lucknow 

Mangla, Lucknow. 

Sandeep Gramodyog Samlti, Malnpurl 

West Benglll 

ETR for the Disabled, Kolkata 

R.K. Mission Ashram, Narendrapur, 
South 24 Parganas 

Child & Social Welfare Society, 
DisU. Paschim Mldnapore 

Shri Amblkeswar Seva Sansthan, Gonda 

3 

Trg. in Readymade Gannents 

Trg; In Tailoring, Patch Wor1<, 
Fabric Painting & Embroidery 

Trg. in Cutting. Tailoring & Computer 

Trg. in Tailoring, Bag making & 
Wool Knitting 

Trg. in 7 trades 

Trg. In Carpentry and Handloom 

Trg. In CuttinglTaiioring & Dress making 

Ptm'lOlion of Advtlnluftl 

Chandlgarh 

National Adventure Club 

Deihl 

Delhi Adventure Sports & Mountaineering Institute 

Ramjas Sports & Mountainearlng Institute 

Sri Aurobindi Education Society 

Sri Auroblndo Education SocIety 

Jammu • Kaahmlr 

Modem Cultural Club, Rajouri 

We.t Bengal 

Indian Red Cross Society, Murshldabad 

A ... m 
Gram Vikas Parishad, Nagaon. 

Andhra Pradeeh 

Promotion of NslioMl In/tIgrBlion 

Society for Human Awareness & Rural Development, Dist-Kriahna. 

Sri Sai Social Organisation, Dist-Guntur 

Rural Development Society, Dist-Cuddapah. 

Old Students Association, Hyderabad. 

Jagruthi, Dist-Khammam. 

418 

1,94,400 

2,13,300 

4,!5,040 

1,31,625 

5,22,450 

1,29,600 

1,55,250 

5,18,800 

2,30,000 

2,45,600 

14,68,000 

11,38,013 

1,65,000 

1,61,000 

1,75,000 

1,33,875 

1,17,500 

1,66,875 

1,66,875 

1,66,876 
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Bihar 

1. Sarv Priya Khadl Gramodyog Samiti, Dist-Khagaria. 1,66.875 

2. Shantidoot, Udantpuri, Dlst-Nalanda. 1,66,875 

3. Manav Seva Ashram, Dist-Aurangabad. 1,66,875 

4. Yuva Kalyan Parishad, Dlst-Slwan. 166,875 

5. Mahila Vlkas Evam Jan Jagrtti Mench, Dist-Gopalganj. 166,875 

6. Anjuman Faroz-E-Millat, Diet-East Champaran. 1,66,875 

7. Khadagdhari Gramin Vlkas Sansthan, Dist. Jehanabad. 1,66,875 

8. Swami Vivekananda Anath Suraksha Ashram, Dist. Nalanda. 1,66,875 

Chhettlagarh 

1. Youth Forum for Social Action, Dist. Surguja. 1,66,875 

Deihl 

1. Bharat Kalyan Pratlahthan 2,55,000 

2. SM Santoshl Mahlla Avam Bal Kaiyan Samiti 1,50,000 

3. All India Konark Educational & WeHare Society 1,66,875 

4. Mahila Bal Uthan Avam Kala Manch 1,66,875 

5. Shri Auroblndo Education SOCiety 8,32,000 

6. All India Dalit Development Research Institute 1,73,438 

7. Gramothan Kalyan Parishad l,BO,OOO 

B. Jawahar Lal Nehru National Youth Centre 1,66,875 

9. Hindustan Scouts & Guides Association 8,34,375 

10. Sarv Dharam Avam Jan Paropkari Sansthan 1,80,000 

11. Mahilayen Pragati Ki Ore 1,71,000 

12. Sri Aurobindo Education Society 1,29,000 

13. Vasundhara 1,80,000 

14. All India Women's WeHare Association 1,50,000 

15. Green Age 1,80,000 

Heryal\ll :~~!1Y~· 
1. Raj Sahib Pt. Basent ~ Education Society, Dlst. Jh8jjar. 1,37,700 

2. Harijan Sevak Sangh, Dist. Panlpat. 1,80,000 

3. Friends Gram UCt,og Samitl, Diat. Ambala. 1,66,875 

4. National Education & WeHare SOCiety, Dial. Panlpat. 1,66,876 
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Vikas Sewa Samitl, Dist. Gurgaon. 

Adarsh Saraswatl Shikaha Samiti. Dist. Sonepat. 

Bharti Gramin Vikas Samlti, Dist. Kurukshetra. 

Balaji Gramodyog Mandai, Dlst. Panipat. 

Jammu & Kashmir 

Lakhri Yuva Sangathan Society 

Modem Cultural Club, Rajouri. 

Karnataka 

3 

Dharmathama Educational & Rural Development Society, Bangalore. 

Jeevan Vlkas Society for Rural Development, Chltradurga. 

Madhya Pradesh 

Maa Rewa Mahlla Mandai, Dist. H08hangabad. 

Parshu Ram Samaj Kalyan Shiksha Samltl, Dist. Gwalior 

Mahila Utkarsh Sansthan, Diat. Mendsaur. 

Vivekananda Shiksha Avam Seva Samitl, Bhopal. 

Shri Shanti Shishu Mandir Samitl, Diat. Morena. 

Maharashtra 

Centre for Tribal & Rural Development, Dist. Aurangabad. 

Mahya Bharat Education Society, Dist-Bhandara. 

Shree Natraj Shaikshanlk Sanskrltlk Wa Karida Sansthan, Dial. Amravatl. 

Oris .. 

Sri Ramakrishna Seva Ashrama, Dist. Khurda. 

National Mahlla Institute, Diat. Dhenkanal. 

Mahila Vlkas Samltl, 0181. Cuttack. 

Utkal Yuva Sanskrutik Sangh, Cuttack. 

R.K. Ashrama, Dist. Kalahandl. 

RaJ.sthan 

Rajasthan Navchetna Samiti, Dist. Nagour. 

Utkarsh Sansthan, Dist. Alwar. 

Trlpura 

Village Development Team 

4 

'1,66,875 

1,66,875 

1,66,875 

1,66,875 

1,90,625 

1,87,500 

1,30,000 

1,66,875 

1,66,875 

1,66,875 

1,66,875 

1,61,775 

1,66,875 

2,22,500 

1,66,875 

1,12,687 

1,51,875 

1,66,875 

1.66.875 

1,44.900 

1,48,200 

1,66.875 

1,66,875 

1,80,000 
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. Uttar Pradeah 

Bal Kalyan Sangathan, Dist. Allgarh. 

Purvanchal Social Development Society, Dist. Ghazlpur. 

Swargiya Sivadhar Jan Kalyan Samiti, Dist. Shahiahanpur. 

Shiva Audyogik Vlkas Seva Sansthan, Dist. Gorakhpur. 

P.I. Gramodyog Society, Dist. Sultanpur. 

Bairagi Shiksha Sansthan, Dist. Varanaal. 

Sarvodya Gram Vlkas Sanathan, Dist. Allgarh. 

Gramin Mahila Seva Sansthan, Dist. Allahabad. 

Gramin Mahila Seva Sansthan, DIst. Allahabad. 

Jan Kalyan Seva Samiti. Dlst. Pllibhit. 

R.K. Mission, Dist. Allahabad. 

Samai Kalyan Avam 881 Vikas Parlshad, Dist. Maharajganj. 

Nehru Yuva Club, Biior. 

Viraj Gramodyog Vlkas Samlti, Dist. Allgarh. 

Akhil Bhartiya Samajothan Vikas Sewa Samlti. Allahabad. 

Radha Shiksha Prasar Samiti. 

Shri Kalla Devi Shlkshan Samiti, Dist. Ferozabad. 

RBjeev Yuva Vikas Sanathan. Varanasl. 

We .. Bengal 

Ambagan Kanni Sangh. Dist. Howrah. 

Kadlagora Kherowal Gounta, Dist. Purulla. 

R.K. Mission, Vidyamandira, Dist. Howrah. 

Barulpur Bharat Shaiti Janakalyan Samlti, South 24 Parganas. 

LI6I ,,' IItJo. gw.n Q,.nt. ExDHdlng Ru,.,. OM MIdI during 2tJ3.OI 

Sc""'" ,,' FI~I AM.tMN:tI ftH' PnNnt1IItHI III YtJUIh Acllvli!. • Tmlnlng 

Andhre Predeah 

Founder & Managing Trustee, K.S.R. Memorial 
Charitable Trust for Development, 9-120, 
Sri Nilayam LaUtha Nagar, Dllaukhnagar. 
Hyderabad. 

Adarsha Educational Society, H.No. 17-1-391NI61/A. 
Saraswati Nagar. Saicbid. Hyderabad. 

Tailoring & Lace Making 

Tailoring Embroidery 

424 
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1,54,376 

1,66,876 

1,60,187 

1,60,187 

1,59,375 

1,66,875 

1,66,875 

1,20,938 

1,66.875 

1,56,875 

1.47,500 

1,66,875 

1,66,875 

1.66,875 

1,66,875 

1,66,875 

1,11,260 

1,50,187 

1.66,875 

1.51.125 

1,00,000 

1,27,575 

1,59,0001-

1,59,0001-
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1. Mongeon Mahlla Mehfll Civil Hoepital Road, Carpet weaving and 2.80,0001-
H.O. Mongaon, P .S. & DIstt.-Morigaon. Handloom weaving 

2. S.P. Memorial Shiksha Nlketan Samltl, Govind Nagar, Computer 1,14,0001-
Umraugshu, Distt.-N.C. Hills. 

Bihar 

1. SHANTIDOOT, Udantpur, Bihar Sharif Carpet & Jute weaving 1,59,000/-

2. Khadi Vikas Trust of India, Mirza Toll Tailoring & Repairing of Electrical 1,59,0001-
(Near Railway Gumti), Nawada. & other Driven Farm Machine 

3. Gram Nirman Samltl, VIII. Kendra, RadlolTV repairing & Carpentry 1,59,000/-
P.O. Akauna Barar, Distt. Nawada. 

4. Nirashrit MahHa Sewa Sadan, Bhagwan 088 MahaDa, CuttlngfT alloring 1.82,000/-
P .O.lDistt.-Oarbhanga. 

5. Kosi Anchal Samagra Vlkas Avom Kalyan Parlshad, CuttlngIT alloring 1,59,000/-
At-Mistry Tola, Madhubani, Pumia. 

6. Mahlla Bal Utthan Kendra, Sahu Road, MuzaffalPUr. Tailoring & Fabric Painting 1,31,0001-

7. Paryavaran Vlkas Sanathan, Gram/P.O. - Shekhpur, Knitting 1,70,0001-
Thana-Ahiyapur, DisH. _. Muzaffarpur. 

Deihl 

1. Gramin Swabhiman, A-1, Kadipur, P.O. - A1lpur. EDP & Tailoring and Computer 2,71,000/-

2. Intemational Rural Cultural Centre, 7, Bamboo Craft & Carpentry 3,.1,000/-
Nelsan Mandela Road, Sector- C-I, Vasant Kunj. 

3. Integrated Social Development Organilation, CuttlngIT alloring & Dan weaving 1,59,0001-
B-3119-E, GASTA, Housing Complex, Paschlm Vlhar 

4. Mahilayen Pragati Ki Ore, S-1m, Old Mahavir Nagar, TaUoring & Applique work 1,69,0001-
P.O. - TUak Nagar 

5. Nan Chetna Sangathan, 234-B, Pocket-', Computer and Embroidery 1,59,000/-
Mayur Vlhar, Ph ... 1 

6. All India Centre for Urban and Rural Development, 2nd Installment 1,20,0001-
16, Bhai Veer Singh Marg, Gole Market 

Gularat 

1. D.N. Polytechnic Education Trust, Morbidher'8 Vahero, RadloITV repairing & EDP ',86,0001-
N.R. Raipur Darwaja, Ahmedabad. 

2. Dr. Ambedkar Education Trust, Kukar, Ghogha, Woolen carpet weaving & 2.67,0001-
Bhavnagar. Embroidery 
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Haryana 

1. Modem Education Society, Mandouvi Road, Computer & Embroidery 3,40,000/-
Mandova, Sonepat. 

2. Adarsh Gram Udyog, Samiti, TailOring 1,45,000/-
ViII.lP.O. - Raisina, Kaithal. 

3. Akhil Bhartiya Dehat Vikas Society, CuttingIT' ailoring 1,59,000/-
Viii. & P.O, - Ladrawan, Near Telephone Exchange, 
Tehsil - Bahadurgarh, Jhaliar. 

4. Jan Chetana Sangathan, 410, Urban Estate, Jind. Computer 1,70,000/-

5. National Education & WeHare Soeiety, H.No. 63-B, Handloom & Dari making 1,59,000/-
Patel Nagar, Tehsil Camp, Panlpat. 

Jharkhand 

1. Sarvangin Mahila Unnayan Sansthan, Sector-12A, Tailoring & Electrical Motor 1,59,000/-
Q. No. 2156, Bokaro Steel City, Bokaro. rewinding 

Jammu • Ka.hmlr 

1. Woular WeHare Organisation, Boulavard Road. Computer Training 1,59,000/-

2. Modem Cultural Club, Ward No.2, RaJouri. Exhibition 1,92,000/-

3. Mahila Vikas Evam Bal Kalyan Samitl, D-4n, Bamboo craft making 1,94,000/-
Nehru Nagar, Katra. 

Kernataka 

1. Satya Harish Chandar National Integrated Dev. Society, Motor Cycle Repairing 2,13,000/-
285, Opp. Gr. Mandira, 2nd Cross, Gandhi Nagar, 
Bangalore. 

2. SOCiety for Promotion of Rural Development, CuttlngIT altoring 1,70,0001-
2nd Cross Vidyanagar, Chlnatamanl Kolar. 

3. Chaithanya Mahila Samaja, Siddamnanahalll VIII., TailOring 1,70,0001-
Jagaluru Taluk, Davanagare Distt. 

4. St. John Educational Society, 2nd Block, Embroidery 1,70,000/-
Vidya Nagar, Chintamani Taluk. 

5. Community Action for Rural Development, Cuttingltallorlng 1,70,000/-
Veechagunchenaballi, Chennarayapatra Taluk, Hassan. 

6. Achirwad Rural Development Trust, H.B. Colony, Tailoring/Electric Motor 1,59,0001-
Gudibande, Kolar. rewinding 

7. SCIST Development Association, Srtrompura, CuttingIT alloring 1,70,0001-
ViH. - Mysore Rural Taluk, Mysore Distt. 
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8. Gnana Oeeplka Mahila Mandali, No. 89, TallortnglEmbroidery 1,70,0001-
18th Cross Netaji Circle, Bellary 

9. Rural Development Association, Gowripura Viii, Tailoring 1,70,0001-
Chalakare Taluk, Chitradurga Distt. 

10. Vinayaka Dldya Samastha, Badarahalli Viii, Malavalll, Cuttlng/Tailoring 1,70,0001-
Taluq Mandya Distt. 

11. Kamal Rural Development Society, 2nd Block, Tailoring 1,70,0001-
Shanti Nagar, Belgaum 

12. Swaran Oeepika Mahlla Mandali, Malawalil, Cutting/T ailoring 1,70,000/-
H.D. Kote Taluk, Mysore Distt. 

13. Arunodaya Mahlla Sewa Samiti 13, Tailoring 1,70,000/-
3rd Main Railway Station Road, Mysore, 

14. Koppal Yuvak Sangha, No. 3I94-A, Tailoring 1,70,0001-
Behind Natraj Theatre, Hubll 

15. Pragathi Educational Training Society, No. 12, Tailoring & Cutting 1,70,0001-
2nd Main Behind Govt. Hospital, Bellary. 

16. Lakshmi Mahlla Mandall, No. 15, 3rd Cross, CoR, Tailoring & Cutting 1,70,0001-
Street, Mahaboob Nagar, Bellary. 

17. Sri Manjunatha Rural Development Society, TalloringlCutting 1,70,0001-
2nd Block, Shantl Nagar, Belgaum Olstt. 

18. Farmers Development Project, 75, Embroidery 1,70,000/-
16th Main BapuJI Nagar, Hubll, 

19. Shrl Vldyaranya Vidya Sansthan, Block Printing & Embroidery 1,59,0001-
Renukemba Office Building, Kendan Kovl Godal, 
P.O. Anagudu, Hobll Devangere. 

20. Shri Bagya Lakshmi Mahlla Mandell, Carpentry & Bamboo Craft 1,59,000/-
Pitapulla Nagannanavara Ma1I8eon Kondankovi Gudal 
P.O. - Angaodu Hobll, Devangere. 

21. Grama Jeevan Youth Association, Bidanahalll, Motor rewinding 1,70,0001-
Bijapur Rural, Distt. - Bijapur. 

22. Vauvary Rural Development Society, Pension MohaH&, Carpentry and Motor Cycle 3,40,000/-
ABAD Mohalla Street, Hassan. repa/ftng 

Madhya Pradesh 

1. Hope and Faith WeHare Society, A-SO, RadIoITV repairing and 1,45,0001-
Guru Nanak Colony, aero.a Road, Shopal. CarpentrylBMlboo cl'llft maldng 

and SoootedMotor Cycle 
repairing 

2. Dipti Prabha Shikaha Evam Kalyan Samlti, T aIIoringIEmbroidery 1,59,0001-
109. Malviya Nagar, Bhopal. 
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3. Ankur Sankar Evam Shlksha Utthan Samiti. Cutting/T ailorlng 1.59.000 
Shahpura. Niwas Road. Tehall-Nlwu. Diatt.-Mandla. 

4. Samanta Shlksha Samltl. Grant Uclalpur. Tailoring & Carpet weaving 1.59.000/-
Block-Beejadandl. Tehsil-Niwaa. Dlstt.-Mandla. 

5. Gram Vlkas Sewa Samltl. Churehata (NH-7), Mauganj. Tailoring & R.iolTV repairing 1.45.0001-
Dlatt. - Rewa. 

6. Anamlka Mahila Kalyan Shiksha Presar Samiti. Tailoring and RadiolTV repairing 1.59.000/-
Ward No. 12. Boodl. Balaghat. 

7. Sabhyata Mahlla Kalyan Shlklha Samltl. Radio/TV repairing 1.70.000/-
Belhal. Main Road. Tehsll-Gotegaon. Naralnghpur. 

8. Mahlla Jagratl Kala Manch. Ravlshankar Ward. Tailoring 1,14,000/-
Bacia Bazar. Sagar. 

9. Write Solution Dawmentatlon and Reeource Centre. D~ and Rea~ade 1.59.0001-
318. amlrganJ. Idgah Hilla. Hunur. Bhopal. Garmentl making 

MIIharuhtra 

1. JaUaxmi Mahlla Manclal. Opp. Hanuman Mandlr. Tailoring 1.70,000/-
H.No. 1-245. ViJay Nagar. Nanded. 

Ma"lpur 

1. Integrated Rural Development Agency. Hangul. Tailoring and Embroidery 1.59.000/-
BPO Santhel. P.O. Mayang, Thoubal. 

2. The Pioneer Women's Welfare AaaocIation. Tailoring 1.71,0001-
Kelaamthong. Lalaom Lelrak. Imphal. 

3. Women's Income Generation Centre. Thoubal. Embroidery and Painting 1.59.0001-
Nirgombom. 

4. Rural Social & Educational Development Aa8ociatlon, TaUortng and Embroidery 1.45.0001-
Haibng Makhong. Mayand. Imphal. 

5. Nongmalching Welfare Association. Readymade Garments making 1.45.000/-
Molrang Kampu Sajab Tensid Road. 

S. People'. Foundation. VHI.-Ithai Wapokpl. Embroidery/Knittlng and Radio! 1.36.0001-
P.S.-Kumbl and P.O.-Moirang. TV repairing 

Mlzoram 

1. Intematlonal Poor Children Champhli Computer Institute Computer 3.41.0001-
of Technology. Sangchia Building. Zarkawt. Alzwal. 

Nagaland 

1. Naga Cultural Society. C/O • Fine Wood Productsl 2.63.0001-
Directorate of Art & CuItu.... Bajareu. Kohlma. Carpentry 

Orl ... 

1. AGGARCAMI. At/P.O. - Kaahlpur. Dist.-Rayagada. Training In 4 different trades. 5.13:0001-



433 AGRAHAYANA 22. ,_ (SotAaI) 

1 2 3 4 

2. Rural Development and Social SeMce, Readymade Germen" making 1,70,0001-
At-Pachlma Kachha, P.O. - Madhy Kachna. 
Via-Bhugram, DisH. - Cuttack. 

3. Palee Mangle. At/P.O. Kapur1alnha, Oranda, TVNCR & Radio repairing 1,94,0001-
Via-aIthgarh, Distt. Cuttack & Readymade gannentI & 

0,... deaIgnIng 

4. Voluntary Organisation for Rural Improvement, Three different trades. 1,57,0001-
At/P.O. TeIkoi, Distt. KeonJhar. 

S. Bajl Raet Memorial Yubak Sangha, At. Kankalanda, Tailoring 1,43,0001-
P.O. Mahlmagadl, Dlett. Dhenkanal. 

6. Natural Institute for SocIal Welfare, Computer 1,59,0001-
AVP.O. Kallapanl, Vla-8ukmla Jalpur, 
A New Jamupasl, Block-SukIda, DiItt. JOIhlpur. 

RaJa.than 

1. Kamal Nishtha Sanathan, Dhoblmandl, Chomu, Jalpur. Computer training & Carpet 3,18,0001-
Mavin; 

2. India Shlksha Samltl 25-A, Gayatrf Nagar, SodaIa, Jalpur. Computer and Tailoring 1,59,0001-

Tamil Nadu 

1. SIngampatty Gram Munnetra Sangam, T alloring/Embroidery, Leatherl 3,95,0001-
Seluam Farm, P.O. - Solapuram, Slvaganga. Rexlne Bag making and Computer 

Trfpura 

1. Village Development Team (VDT) P.O. Sekerkote, Computer and Tailoring 1,59,0001-
Chowmohani Bazar, Bishalgarh Sub DIvIaIon, 
West Tripura. 

Uttar Praduh 

1. ,. Saft Gramodyog Vlku Samltl, Nays Gaon, CuttlnglTailoring and PaInting 1,16,0001-
Kasampur, P.O. Kanth Distt. Moradabad. 

2. Rural Dev. And EducIIIIonai TnI8t, Tdoring and RadIoI 1.59,0001-
Nlioopardnani market Complex, NIhart, TV repairing 
Sector-31, Nolde. 

3. Din Dayal Shlkaha Evam Gramln VIka8 Sanathan, RadIoITV rapaJrtng & AIIembIIng 1,59,0001-
VHI. • Lakawali, P.O. - Kalal Kherla. Distt. - Agra. 

4. Akhll Shatlya lok Kalyan Par1ahad. 92, Milan Vihar,' Computer, RadIoITV repairing 
Deihl Road, Moradabad. Carpet W.vlng & Cutting' 4,39,0001-

Tailoring 

5. Gramln Viku Evam Shllalha s.n.than, Carpet WNVing 1,59,0001-
VIH. - KhIzkpur, P.O. - SaraI Mumraj, 
T ehaII-HandIa, Allahabad. 
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6 Suraj Samej Sewe Samiti, vln. & P.O. - Assam, TVlRadio repairing 1,70,0001-
DisH. - Firozabad. 

7. Sun Vision, VIII. & P.O. - Anian Shahld, Cuttlng/T ailoring 1,70,0001-
Dlett. - Azamgarh. 

8. Excellent Educational & Social Society, Computer 1,59,000/-
Near Azad Welding WON Raja Bader Road, 
Bulandahahar 

9. Five Star Welcome Society, Moh. - Abbaslyan, Dress Designing & Embroidery 1,70,000/-
Kosba-Sadabad, Dietl. - Nahamaya Nagar, Hathras. 

10. Saraswati Vlkas Samltl, VIII. - Satpur, P.O. - Bhaurol, RadlolTV r8palrlng 1,70,000/-
DisH. - Firozabad. 

11. Yuva Kalyan Samlti, Mohalla - Saral Tarin, RadiolTV repairing 1,70,0001-
Chamanda Hayat Nagar, DIsH. - Moradabad. 

12. Mitro Mandai Samaj Vlkas Samlll, Mohala- Tiwaryan, RadlolTV r8pairlng 1,70,000/-
ViI.lP .0. - Mont, Dlett. - Mathura. 

13. Gramln Vikas Sanathan, Padri Bazar, Gorakhpur. Tailoring 1,59,000/-

14. Jan Sewa Samlti, VIII. & P.O.-Jamurwa. CuttinglTaiioring 1,14,000/-
Distt. - Ralbarelli. 

15. Shahari Evam Gramin Vlkas Samltl, Gokul Nagar, Patch Work 1,70,000/-
Chandpur, Dlltt. - Bljnor. 

16. Sarnaj Sewa Sanathan, VIII. - Kherekl Salnlk Computer operation 1,70,000/-
Public School, P.O. - Gajraula, DIsH. - J.P. Nagar. 

17. Bhartiya Jan Kalyan Sanathan, H.No. 10, Sector-10, Radiol1V repairing 1,70,000/-
Avas Vlkas Colony, Sikandra, Agra. 

18. PRA VAS, E- 460, Sector-I, Aashlyane Kanpur Road, Tailoring & Embroidery 1,59,000/-
Lucknow. 

19. Shivam Yuva Vlkas Samlti, 8-14, Carpentry 1,70,000/-
Near Mail Kamal Talkies, Dietl. - Blinor. 

20. Pragatisheel Udyog Samitl, Jara-Ka-Purwa, Readymade garments 1,59,0001-
Juggaur, Lucknow. rMIdng 

21. Adarsh Mahlla Utthan Sansthan, Lakhpera Bagh, Embroidery 1,59,000/-
Badel, Barabanki. 

22. Shree Meera Saraswati Shlksha Samltl, Readymade Garments 1,45,000/-
5/1, New Officers Colony, Mot! JheeI, Kanpur Nagar. 

23. Vlvekanand Yuva Vlkas Sansthan, Dearla Khas, Cutting/T ailoring , ,59,0001-
Behind Hanuman Mandlr, P.O. & Olstl. - Dearia. 

24. Naveen Gramodyog Sewe Samltl, Automobile 1,70,000/-
Moh-Chhawani Sarkar Jail Ke Pichhey, Head, P.O. 
Di". - Gonda. 
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25. Utthan Sewa Sansthan, Carpet Weaving and 1,59,000/-
Viii. & P.O. - Bani, Distt. - Sultanpur. Tailoring 

26. Laxmi Gramodyog Samltl, Rajarnau TIJor, TallortnglEmbroidery and 1,59,0001-
DisH. - Raibareilly carpet weaving 

27. Manay Kalyan EYam Prashlk8han Sewa Samltl, CuttingITallorJng & 1,59,0001-
324, Haran Nagar, Behind GopaI Traders, Unnao. Motor winding 

28. Arpan SarnaJk Utthan Sarnlti, 43, Gandhi Nagar, Agra. CuttinglTailoring 1,59,0001-

29. Dallt Samaj Sewa Sansthan, Nagalchpara, CuttlnglTaiJorJng 1,70,0001-
Atrauli, Aligarh. 

30. Shrl Sant08h Gramodhyog Sewa Sansthan, CuttinglTailoring 1,70,0001-
73, Surya Nagar, Prakash Takles Ke plchhe, 
Vald Ashram, Firozabad. 

31. Panchsheef Social Welfare Society, Computar 1,70,0001-
Viii. - Lodogarh, P.O. - Kalal Kheria, Distt. - Agra. 

32. Gram Vikas Santhan, 33, Professor Colony, Budaun. Computer 1,70,0001-

33. Jyoti Vidya Mandlr, Anandpur H.P.O., Jail Road, Gonda. Tailoring & Embroidery 1,59,000/-

34. Grameen Audyoglk Sansthan Sarnorpan Basharalpur, Scooter repairing & Tailoring 1,59,000/-
Purvi, P.O. - Basharatpur, DisH. - Goralchpur. 

35. Kavita Sewa Samiti, Prahlad Market Dhamra Bus Stand, Carpentry & Tailoring 1,59,0001-
Dist. - Bulandahahr. 

36. Vikas Sansthan West H.No. 406, Ward No.7, Cuttlngltallorlng 1,59,0001-
P.O. & Distt. - Deorla. 

37. Gramin Krlshak Vlkas Samiti, Tailoring I TV repairing 1,59,0001-
Viii. - Atranna Majre Misraull, P.O. - Gaiman, 
DisH. - Sultanpur. 

38. Vivekanand Yuva Mahta AYom Bal Sewa Sansthan, CuttlngITalloring 1,59,0001-
VtJI, - Bhatajmuam, P.O. - Palkauli Maharuj, 
Distt. - Deoria. 

39. Samudylk Vlkas Kendra, Rakkapul, T1grJ Road, Computer & carpet weaving 1,59,0001-
Near, Sainik Public School, P.O. - Gajrau/a, 
Distt. J.P. Nagar. 

40. Shri Ohara Singh Samarak Shlksha Praaar SamIti, Computer I, Celpentry 1,59,0001-
ViiI. - Dhanpur Distt. - Meerut. 

41. Lok Vikas Kendra, Purwa Haiderganj (West), Tailoring & Embroidery 1,59,0001-
VIH. & P.O. - Jangal Dhooaan, Gorakhpur. 

42. MahHa Avom BaI Vlkas SansIhan, ViU. - Gungemau, Garments making and 1,59,000/-
P.O. - Harirnau, DisH. - Sultanpur. Carpet Weavtng 

43. Kamla Sewa Samltl Rampura Road, Tailoring 1,70,0001-
Pilkhuwa, Distt.-Ghazlabad. 
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Mahlla Uthan Samiti, VIII. & P.O. - Rani KI Sarai, 
Distt.-Azamgarh. 

Arnethl Mahlla Avom Bal Kalyan Samltl, 
Dhamour Road, Sarvanpur, Amethl, Sultanpur 

Networt< for Integrated Development MIG-4, 
Neplyar Road Colony, Part-2, Thakurgalz, Lucknow. 

w •• t Bengal 

Jirakpur Sister Nlvedlta Seva MillIon, 
VIII. - Jlrakpur, P.O. - Baslrhat Rly. Station, 
North 24 Parganaa. 

Badulla Leena Silk Khadl Society, 
Viii & P.O. - Badkulla, DIIIIt. - Nadia 

Kalyacak Netall Subhaa Sangha, VIU. - Kalyachak, 
P.O. - Harlan Diatt. Mldnapore. 

Chandlgarh 

3 

RadlolTV repairing 

CuttlngfTaUoring and 
Embroidery 

CuttlnglTailoringand 
Embroidery 

Handloom weaving 

Tailoring & Computer 

Handoom Weaving 

The Secretary, Youth Adventure & Mountaineering AIaociat!on 

The Present, National Adventure Club 

Deihl 

The Secretary, Sarva Dharam Avam Jan Propokarl Sanathan, Mangolpurl 

The President, National Adventure Foundation 

The President, Ballooning India AI8ocIation 

The PreSident, National Adventure Foundation 

The President, National Adventure Foundation 

Indian Mountaineering Association 

The President, National Adventure Foundation 

The President, National Adventure Foundation 

The President, All India Social Human Development 

The Director, Indian Mountaineering Association 

Ramjaa Sports and Mountaineering Institute 

The Director, Indian Mountaineering Association 

Heryana 

The Secretary, Yuva Parlshed Jh8n1 Kalan, Jlnd 

The Secretary, Hans Khadi Gramodyog Samltl, Kamal 

10 Qutlstions 

4 

1,70.0001-

1,59,0001-

1,59,0001-

2,63,0001-

1,59,000/-

1,45,000/-

1,55,3231-

4,09,500/-

1,51,8751-

1,03,500/-

1,19,9401-

5,21,3551-

5,93,9251-

41,25,000/-

20,22,5251-

13,23,3151-

1,68,750/-

12,07,8351-

5,10,4501-

9,77,4751-

1,50,000/-

\ 2,13,7501-
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3. 

1. 

2. 

3. 

1. 

2. 

1. 

1. 

1. 

1. 

1. 

1. 

2. 

3. 

4. 

2. 

3. 

1. 

2. 

3. 
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The Secretary, Deepika Rural Development Society, JhajJar 

Jammu • Kashmir 

The Principal, Jim & Winter Sports, Batote 

The President, Himalayan Voice, Rajouri 

The Principal, Jim & Winter Sports, Batote 

Madhya Pradesh 

The Secretary. Hope & Faith Education and Welfare SOCiety. Bhopal 

The Secretary. Institute of Social Work and Training & Management, Gwalior 

Manlpur 

The Secretary. Manlpur Adventure & Allied Sports Institute, Imphal East 

Nagaland 

The Chairman. Rural Women Welfare Society 

Rajasthan 

The Secretary. Bhartiya Shlksha Shodh Avam Nlrdeshan Sanathan. Jaipur 

Trlpura 

The Secretary. Village Development Team. Trlpura 

Uttar Pradesh 

The Secretary. Maharishi Shlksha Sanathan, Gautam Budh Nagar, Noida 

We.t Bengal 

Sea Explorer Institute, Kolkata 

HMI. Darjeellng 

Sea Explorer Institute. Kolkata 

The Secretary. Paisa Pally Unnayan Samlly, Murshldabad 

SchtHrNI 01 Promotion of N,,1Ion81 Inlt1gr8lion 

Andhl'lll Pradesh 

The President. Chandra Kala Mahila Mandall, Kunoor 

The President. Subhodaya Yuvajana Sanpn, Kunoor 

Assam 

The Secretary, SP Memorial Shlksha Nlketan Samiti, NC hills 

The Secretary, Rupali Kohlnoor Club, Nagaon 

The Secretary. Jagritl. Sonltpur 

4 

1.40.625/-

1,68,000/-

',80.0001-

1,67.261/-

1,20.0001-

2,25,0001-

1,08.000/-

1,46,250/-

,,48.5001-

1,68.7501-

2.24.203 

1,41,2751-

8,16,167/-

4,14,891/-

.1.12,9951· 

1,26.1561· 

1.25.1561· 

1,26,1561-

1,25.1561-

1,25.156/-
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4. 

5. 
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7. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

1. 

1. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 
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The Secretary. Global Health Immunization and Population 
Control Organisation. Nagaon 

The Secretary. Gram Vikas Parishad. Nagaon 

The Secretary. ANna Udyog Samity. Nagaon 

The Secretary. JaJuguti Agragami MahiJa Samity. Morigaon 

Bihar 

The President. Bhartiya Kala Nlketan. Nalanda 

The Secretary. Savitri Sal Vikas Kendra. Muzaffarpur 

The Secretary. Hedgavar Samajothan & Kalyan Samiti. Munger 

The Secretary. Naari Uthan Kendra Saidpur. Dighwara. Saran. Chhapra 

The Secretary. Simant Gandhi Aipa Sankhyak Vikas Samlti. Slnghara 

The Secretary. Samagra Manev Seva Samlti. Bhalvana 

The Secretary. Akhil Lok Vikash Sanathan 

The Secretary. Aahul Mahila Seva Sansthan. Samastlpur 

Chhattlagarh 

Aamakrishna Mission. Chhattisgarh 

Dader • Nagar Havell 

Centre for Tribal & Aural Development, Silvasa 

Deihl 

The Secretary. All India Centre for Urban and Aural Development 

The Director, National Youth Project 

The President. Surya Foundation, Paschim Vihar 

The President. India Intematlonal Aural Cultural Centre 

The President, India International Aural Cultural Centre 

Gramin Swabhiman 

The Secretary. Servants of the People Society 

Bharat Kalyan Prattahthan 

The Secretary. Sarva Dharam Avam Jan Paropkarl Sanatha 

SPIC-MACAY 

DAVP 

Welfare Organisation. West Patel Nagar 

The Secretary. Mahllayen Pragatl Ki Ora, Tllak Nagar 

444 

4 

1.25.1561-

2.50.3121-

1.25.156/-

1.25.156/-

1.25.156/-

1.25.156/-

1.25.156/-

1.25.156/-

1.25.156/-

1.25.156/-

1.25.156/-

1.25.156/-

1,25,156/-

1,35,000/-

1.00.000/-

9,00,000/-

6.70.781/-

2.06.2501-

3,48,739/-

1.25,156/-

1,92.000/-

3,85,3131-

1,35,000/-

3,75,0001-

l,n.684I-

1,35,0001-

l,35,QOOI.. 
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The Member Secretary, India International Rural Cultural Centre 

The Convenor, Sri Auroblndo Education Society 

The Secretary, Bisnouli Sarvodaya Gramodyog Sewa Sanathan 

The Secretary, All India Women's Welfare Association 

Association of Indian Universities 

Member Secretary, India Intemational Rural Cultural Centre 

SPIC-MACAY 

GuJanlt 

The Secretary. Shree Excellent Yuvak Mandai, Bhavnagar 

Harvana 

The Secretary. Rashtriya Vikaa Yuva Mandai. Gharanuda 

The Secretary, Hans Khadl Gramudyog Sarnlti, Kamel 

The Secretary. Madhu Soctal WeNare SocIety, Sonepat 

The Secretary, Khel Yuva Sangathan, Kandale, Jind 

The Secretary, Yuva Shakti, Dhamad, Rohtak 

The Secretary, Akhll Bhartiya Nav Yuvak Kala Sangam, Rohtak 

The Secretary, Yuva Shaktl, Meham. Rohtak 

The Secretary. Haryana Yuva Shakti Mahem, Rohtak 

The President, Society for Awareness Welfare Education & Rural Advancement, Jind 

Jharkhand 

The Secretary. Budha Pragyan Mandai, Maheshpur, Pakur 

The Secretary, Gramin Kalyan Samiti. Sahebganj 

The Secretary, Yuva Kelyan Vikas Kendra, Bokara 

Kernataka 

The President. Sri Pragati Rural Development SOCiety, Shirnoga 

Madhya Pradeah 

The Secretary, Darpan Kala Sahitya Krida Evam Mahila Bal Yuva Samiti, Morena 

The Secretary. Parshu Ram Samaj Kalyan Shiksha Samiti, Did. Gwalior 

Shri Ramswaroop Singh Shlkaha Praaar Sarnlti. Bhind 

The Secretary, Haibant Bai Mahlla Mandai, Morena 

The Secretary. New Krishna Shlkaha Prasar & Samaj KaJyan Samltl, Shlvpuri 

10 QUtJSfIDns 

4 

1.62,000/-

7.11,489/-

1,29,6581-

1,25.1581-

11.615.8751-

8.62,500/-

11 ,25.0001-

1.25.158/-

1.25.1561-

1.25,1581-

1.25.15JJ1-

1,25,1581-

1,25.15JJ1-

1.25.1581-

1.25,1561-

1,25.156/-

1,25.1561-

1.25.156/-

1.25.156/-

1,54.687/-

1,66.8751-

1.25,156/-

1.25,156/-

1,25.156/-

1.25,1581-

125,1581-
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2. 

3. 

4. 

5. 

6. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 
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1. 

2. 
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4. 
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The Secretary, Manorama Swasthya Shlksha Sanskrit, Bhopal 

The Secretary, SM Deen Dayal Shiksha, Gwailor 

Me"lpur 

The Secretary, All India Women's Conference, Manipur State Branch, Imphal 

The Secretary, Integrated Rural Development Agency, Mayang, Imphal 

The Secretary, Chingamathak Nameirakpam Makha Laika! Development Centre, Imphal 

The Secretary, Resource Centre for Social Welfare and Community Development 

The Secretary, Centre for Resource Development 

The Secretary, Hangul United Development Association, Imphal 

Orl ••• 

The Secretary, Utkalya Ahinsa Manch Kumbarsahi. P.O. Buxi Bazar, Cuttack 

The Secretary, Ahinsa (Adivasi Harijana Institute of National Social Action), Dhenkanal 

The Director, Natural Institute for Social Welfare, Jaipur 

The Secretary, National Youth Integrated Centre, Puri 

The Secretary, SOPUTRA 

The Executive Director, Centre for Rural Reconstruction and SocIal Solidarity, Cuttack 

The Secretary, Integrated Women & Child Devetopment Centre 

The Secretary, Adlvul Hart jan Integrated MaSs Social Agency, P.P. Phulbani 

The decretary, SOVA" Dhenkanal 

The Secretary, Council for Rural Service (CRS), Kandamal 

The Chairman, Voluntary Organisation for Rural & Social Welfare (VORSW) 

Rajasthan 

The President, Bhartlya Shlksha Shodh Avam Nirdeshan Sanathan, Jaipur 

The Secretary, Karnalnishtha Sansthan, Chomu, Jaipur 

The Secretary, Mother India Shiksha Samlti, Jaipur 

The Secretary, Royal Sports Society, Bharatpur 

The Secretary, Creative Development Action Society, Jalpur 

Novoday Bal Vidyalaya Samily, Kola 

Sardar Patel Yuva Gramin Vlkt.I Sanathan. Dauea 

4 

1,25,156/-

1,25,156/-

1,80,000/-

1,12,640/-

1,29,488/-

1,25,1561-

1,15,594/-

1,16.421/-

1,66,8751-

1,25,156/-

1,05,705/-

1,25,156/-

1,25,156/-

1,25,156/-

1,25,156/-

1,25,156/-

1,25,1561-

1,25,156/-

1,25,1561-

2,50,3131-

1,50,0001-

1.25,1581-

1,25,1561-

1,35,0001-

1,12,640/· 

1,25,156/-
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Slkklm 

The Secretary, Sangam Club, Upper Polo 

The Secretary, Gharelu Samaj (Club), Namchl 

The Secretary, Nari Kalyan Sansthan, Namchl 

3 

The General Secretary, Ajambari Seva Sangha, W. Slkklm 

Tamil Nadu 

The Secretary, SEVAA Trust 

Tripura 

The Secretary, Village Development Team, West Tripura 

Uttar Praduh 

The Secretary, Sarvhlt Gramaudhar Samltl, Hathr .. 

The Secretary, Lok Kalyan Evam Gramin Sanskritlk Uthan Samitl, Agra. 

The Secretary, Bhartlya Jan Kalyan Gramoclyog San_han, VIII. Bargadlyapur, Kanpur 

The Secretary, Bairagi Shlksha Sansthan, Varanasi 

The Secretary, Braj Lok Sansthan, 302, Gurukul Road, Mathura 

The Secretary, Narian Shlksha Prasar Bharti, Azamgarh 

The Secretary, Women's Career Institute, H. No. 303, Etah 

The Secretary, Prayas Bharti Vigyan Avam Manav Vlkas Sansthan, Indrapuram, Ghazlabad 

The Secretary, Mayur Grameen Vlkas Sewa Sansthan, Rampur 

The Secretary, Nitin Sewa Sansthan, Bulandshahr 

The Secretary, Yuva Lok Kalyan Samlti, Eta 

The Secretary, Himanshu Social Welfare, Firozabad 

The Secretary, U.P. Jan Sewa Samiti, Unnao 

The Secretary, Bhawani Sewa Samitl. Ghaziabad 

The Secretary, Poor Help Gramodyog, AIigaIh 

The Secretary, Bhari Gramothan Samajlk VlkM Sanathan, Muradabad 

The Secretary, Pyare LaI Sewa Sansthan. Agra 

The Secretary. Kapoori Gram Vikas Samaj Sudhar Samitl, AJigarh 

The Secretary. Ankur Sansthan, Varanul 

The Secretary, Lallji Gramodyog Sewa Samitl. Phuley Nagar 
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1.25,1561-

1,25,1561-

1,25,1561-

1,25.1561-

1,25,1561-

2.82.188/-

1,25,1561-

1,26,1561-

1.25,1661-

1,54.959/-

1,26,1581-

1.25,1581-

1,25,156/-

1,25,1561-

1,25,1581-

1,25,1561-

1.25.1561-

1,26,1561-

1,25.1581-

1,25,1561-

1.25.1581-

1.25,1661-

1,25.1561-

1,25.1561-

1,25,1561-

1,25,1561-
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1. 
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The Secretary, Keahav Gramodyog V\kas Samiti, Ghaziabad 

The Secretary, Ambedkar Shiksha Prasar Samiti, GautamBudh Nagar 

The Secretary, Agarwal Khadl Gramodyog Sanstha, Sultanpur 

The Secretary, Nav Jagriti Sewa Sansthan, Bulandshahr 

The Secretary, Satyamew Sewa, Lucknow 

The Secretary, Shant! Samaj Sevl Samiti, Farrukabad 

Ramakrishna Miasion, Allahabad 

The Secretary, Bhartlya Jan Kalyan, Lalitpur 

The President, Nlrbal Sew. Samiti, Bulandshahr 

Uttaranchal 

The Secretary, Gayatri Training Centre 

The Secretary, Bhartlya Jan Kalyan Sanathan 

We.t aengal 

The Secretary, Paisa Pally Unnayan Samily, Murahldabad 

The Secretary, Sri Aurobindo Society, Suri 

The General Secretary, Kalkala Rural Development Society, Hooghly 

The Secretary, Parul Sarat Gram, Hooghly 

The Secretary, Kultlkari Mother Teressa Social Welfare, Howrah 

The Secretary, Jlrakpur Sister Nik 

The Director, Nandlkar, Kolkata. 

The President, Netall Santi Club 

Gl'llnls for ClfNllion of Sports InfrsstruclUlB 

Andhra Pradesh 

Indoor Stadium At Chirala by Rotary Service Trust, Chlrala, Distt. Prakasam 

A ... m 

Indoor Stadium Category-III at Tezpur by Tezpur Did. Sports Association 

Indoor Stadium Category-II at a Koiongpar, Did. Nagaon 

Haryana 

Indoor Stadium Category-II at Sirsa by Maharaja Agrasain Charitable Trust 

Indoor Stadium Category-II at Chhara, Distt. Jhajjar 

10 Ol/88tions 452 
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1,25,1561· 

1,54,688/· 

1,25,156/· 

1,25,156/-

1,35,000/· 

1,25,156/-

1,25,1581-

1,25,1561· 

1,25,156/-

1,25,1561· 

1,25,1561-

1,25,156/-

1,25,156/-

1,25,156/-

1,25,1561-

1,25,1561-

1,25,158/-

4,85,0001-

1,25,1561-

15,00,000/-

7,00,0001-

10,00,0001-

22,50,000/-

17,87,000/-
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Kerel. 

Football ground in Juven~e Sports Club, Elavanna, Malappuram 

Indoor Stadium at OttapaJam by Shrl Chettur Shankaran Nair 
Memorial Cultural Trust, Ottapalam, DiBtt. Palghat 

MIIhara.htra 

4 

1,12,500/-

1,45,0001-

1. Swimming Pool category-I at Loni, Ahmadnagar by Prawara Rural Education Trust 27,40,0001-

2. Indoor Stadium category-III at Kolhapur by Kolhapur Zilla Raahtrlya TaHm Sangh 9,13,7461-

3. Swimming Pool category-II at Rogh by Jagannath Rathl Charity Trust 12,50,000/-

4. Swimming Pool category-I at Dhule by Shrl Tuqa Bhavani Education Trust, Dhule 4,00,0001-

5. Outdoor Stadium category-I at Pune by Maharaahtrlya Mandai, Puna 10,00,0001-

6. Swimming Pool category-II at Karveer by R.L. Tawade foundation, Kolhapur 20,00,000/-

7. Swimming Pool category-ll at Vinchur GaoIl, Naaik by Navjeenam Education Society, Nuik 5,00,0001-

8. Swimming Pool at Pune by Daccan Gymkhana. Puna 29.20.0001-

9. Swimming Pool at Chakkl Khapa by Central Hindu Education SocIety, Nagpur 16,00,0001-

Nagaland 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

1. 

1. 

1. 

2. 

1. 

2. 

Indoor Stadium category-II b~ Nagaland Tennis Asaoclatlon, Nagarjan at NaglUjun 

4 playfield at Dimapur by Association of Tribal Welfare Development 

Indoor Stadium category-III at Zuneheboto by Rhino Club, Z1naheboto 

Indoor Stadium (cat. III) at Chen Town by Veda Sporting Club 

Football ground at Kaahiram by Mummy'. Multipurpose SOCiety. Dlmapur 

Football field at Lokhutl Bljokha Nagaland by Social Welfare Organisation, Wolcha 

Play field at Baghty. Wokha by MIxed Farm Society, Sokhu Valley 

Orl ... 

Development of playfleld at Artatranan Bietya Niketan. Khurda 

RaJa.than 

Swimming Pool category-II at Kota by Bal HItkarI Samlty, Kota 

Tamil Nadu 

Indoor Stadium cat. I at Coimbatore by R.K. Mission Vldyalaya, CoImbatore 

Indoor Stadium at Channel, Tamllnadu Squash Racket AelocIaIIon 

WHt Bengal 

FootbalVCricket field at ViR. Fakirchak dt. Midnapore by Taru Sangha 

Indoor Stadium cat.1II at JaJpaiguri by Jalpalguri Badminton Players AssocIation 

25,00,000/-

1.03.819/-

10,00.0001-

20,00.0001-

1.12.6001-

1.12,5001-

1,12,500/-

6,000/-

25,00,000/-

43,37,8501-

30,00,0001-

1,20,000/-

2,00.000/-
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Setting up of Horticulture end Floriculture 
Ae ... rch Centre. 

1986. SHRI SURESH KALMADI: WHI the Minister of 
AGRICUI.. TURE be ple .. ed to state: 

(a) whether the Government provides funds to the 
States for setting up of Horticulture and Floriculture 
Research Centres; 

(b) if so, the details of funds released during the last 
three years and the current year, year wise and State-
wise; and 

(c) the location of Horticulture and Floriculture 
Research Centres set up In the country during the said 
period, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DiSTRIBUTION (SHRI KANTILAL BHURIA): (a) 
No, Sir. The Indian Council of Agricultural Research does 
not provide funds to the states for setting up Horticulture 
and Floriculture research centres. The Indian Council of 
Agricultural Research establishes its own Central Research 
Institutes, National Researoh Centres, project Dlrectoratee, 
National Bureau and All India Coordinated Research 
Projects in the country. 

(b) and (c) Question does not arise 

UtlIIZIItion of Indlen Fore.. Service 

1987. SHRI MANJUNATH KUNNUR: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the services of Indian Forests Service 
(IFS) are being utilised fully taking Into account that 
30 percent of our land is covered by forests; 

(b) if so, the details thereof and If not, the reasons 
therefor; and 

(c) the steps taken to utilize the services fully and 
make the officers of IFS more accountable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Indian Forest Service (IFS) 
officers are appOinted by the Government of India, and 
are allotted to different State and Union Territory cadres. 
The services of IFS officers are utilized appropriately by 
respective State Governments and Union Territory 

Administrations. So far as development of lands covered 
by forests is concemed, the Ministry of Environment and 
Forests is implementing National Afforestation Programme 
(NAP) through a 2-tier decentralized mechanism of Forest 
Development Agency (FDA) at the foreet division level, 
and Joint Forest Development Agency (FDA) at the forest 
division level, and Joint Forest Management Committee 
(JFMC) at the village level. The positions of Chairperson 
and the Member Secretary cum Chief Executive Officer 
of the FDAs are held by the Conservator of Forests and 
Divisional Forest Officer respectively. Also, at higher levels, 
the implementation of NAP is supervised by the senior 
IFS officers in the State. 

(c) To further utilise the services of the IFS officers, 
the State Government and Union Territory Administrations 
also post them in allied departments where their 
professional expertise is made use of in forging synergy 
between conservation and development. The FDA 
mechanism has intrinsic attribute of increased 
accountability of the iFS officers, since they as 
Chairperson and Member Secretary cum Chief Executive 
Officer are accountable to a broad-based body comprising 
representatives of public and the officials of other line 
departments of governments. 

National Water MI.slon 

1988. SHRI CHANDRA SEKHAR SAHU: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment proposes to set up a 
National Water Mission for better co-ordination and 
effective implementation of water related schemes; 

(b) if so, the details thereof and if not, the reasons 
therefor; 

(c) whether there is any proposal to invest in irrigation 
sector; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
VADAV): (a) and (b) The Govemment Is conafdering the 
setting up of a National Mission for Water Conservation. 

(c) and (d) The National Comm~n Minimum 
Programme of the United Progressive Alliance Government 
envisages stepping up of public investment in irrigation 
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in a significant manner and to accord highest investment 
priority to irrigation. It also envisages completion of all 
ongoing projects according to a strict time schedule. In 
addition to the normal plan allocation to various States 
and Union Territories; the Finance Minister in his Budget 
speech has announced a provision of Rs. 2800 crore to 
the Accelerated Irrigation Benefits Programme (AIBP) this 
year. A scheme to repair, renovate and restore all the 
water bodies linked to agriculture has also been 
announced by the Finance Minister. 

ea •• on Sugar 

1989. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the quantum of cess on sugar collected during 
the last two years and the current year; 

(b) whether the collection during the current year is 
higher than the previous year; 

(c) if so, the additional amount likely to be provided 
to the Sugar Development Fund during the current year 
as a result of this increase; 

(d) whether the Union Govemment has made some 
changes in the items of expenditure from this fund; and 

(e) if so, the amount allocated by the Union 
Govemment from this fund for sugarcane development 
during the year 2003-04? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The amount of cess on sugar collected during 
the last two years and current year was as follows: 

2002-03 

2003-04 

2004-05* 

Rs. 3389132130 

Rs. 3392667513 

Rs. 1588684451 
(*upto 31st October, 2004) 

(b) The collection of cess for the same period in 
year 2003-2004 (upto October, 2003) was Rupees 
1615449812. 

(c) Amount are transferred to the Fund as per the 
Budget Estimates approved by the Parliament. 

(d) No, Sir. 

(e) The Budget Provlalon In 2003-2004 for this 
purpose was Rs. 20.00 Crore. 

Spon. penon. TAted Po.ltlve In Dope T_t In 
Athen. Olympic Game. 

1990. SHRI K.S. RAO: 
SHRI KAILASH MEGHWAL: 
SHRI RAJARAM PAL: 
SHRI DALPAT SINGH PARSTE: 
SHRI NIKHIL KUMAR CHOUDHARY: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI RAM CHANDRA PASWAN: 
SHRI BALESHWAR YADAV: 
SHRI MAHENDRA PRASAD NISHAD: 

Will the Minlater of YOUTH AFFAIRS AND SPORTS 
~ pleued to state: 

(a) whether the Indian welghtJlftera and athletes have 
tested positive in dope test in the Athens Olympic Games; 

(b) if 10, the reaction of the Govemment thereto; 
and 

(c) the steps taken by the Govemment to check 
doping in the games and stop re-occurrence of such 
incidents in future? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) Yea Sir. 

(b) Indian Olympic Association (lOA) appointed an 
Inquiry Committee with Brig. (Retd.) K.P. Singh Deo, 
Chairman, Sports Development Commission of lOA and 
Dr. Manmohan Singh, Chairman, Medical Commiealon of 
Olympic Council of Asia to look into the Doping 
controversy at the Athena Olympic Games, 2004. On the 
recommendations of the Inquiry Committee, a life-time 
ban has been imposed on partictpation In sports events 
on the two welghtllfters. namely Ms. Sanamacha Chanu 
and Ma. Pratima Kumari, who had tested poeltlve for 
banned drugs during the Athens Olympics Games. 

The Govemment has terminated contracts of the 
coechea involved with the training of the above mentioned 
weightllftera, namely Shri Pal Singh Sandhu, the then 
National Coach and Shrl Leonid Taranenko, Foreign 
Coach. 

(c) The Govemment has launched the Scheme for 
Dope Test in the 10th Ave Year Plan with the objectivee: 
(I) to have an Intemational Olympic Committee-accredited 
Dope Control Centre in India (ii) to maintain quality control 
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system as required by International standard, i.e., ISO: 
17025 (iii) to educate athletes, coaches and other 
supporting personnel about the hannful effects of dope 
(iv) to teat and develop the rationale for drug free &pOrts 
and a national antl-doping policy (v) to conduct in-
competition and out-of-cornpetltion dope tests on sports 
persons (vi) to promote research and training and (vii) to 
harmonize the dope-related regulations in tune with the 
World anti Doping code and the rules and regulations 
framed by the World Anti Doping Agency from time to 
time. 

A Dope Control Centre (DCC) has been set up in 
Sports Authority of India Iooated at IN StadIum New Delhi. 
which has already got ISO 9001:2000 oertHication 88 well 
as ISO 17025: 1999 certification. 

Govemment has dealt with the problem of doping In 
sports both at preventive and punitive levels. Elaborate 
efforts are being made by the Sports Authority of India 
to educate the players. National Sports Federations have 
been asked to take action against sports persons found 
gulhy of doping and compliance reports obtained from 
them. SAl has also taken disciplinary action against 
coaches in the light of passive dope result in respect of 
certain sports persons coached by them. 

Decentrall .. tlon of Procurement 

1991. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI SUBHASH SURESHCHANDRA 

DESHMUKH: 
SHRI ANAND RAO VITHOBA ADSUL: 

WHI the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

<a) the name of the States which have refu8ed to 
accept the proposal of the Government to decentralise 
procurement of foodgralna aIongwlth the reaaons therefor; 

(b) whether the Govemment convened meetings at 
various levels to resolve the issue during the last three 
years; 

(c) if so, the outcome thereof alongwith the number 
of such meetings held during the said period, tllI-dIde; 

(d) whether some State Govemments have nm.ed 
to accept the reimbursement formula suggested by the 
Union Govemment; 

(e) if so, the reasons therefor; 

(f) the name of States that accepted the propoeal of 
the Govemment; and 

(9) the manner in which financial burden is likely to 
be shared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (9) The DecentraUsed Procurement 
Scheme is already being undertaken by the State 
Governments of West Bengal, Madhya Pradesh, Uttar 
Pradesh, Chhattisgarh, Tamil Nadu, Orissa, Andaman & 
Nicobar Islands, Uttaranchal and Guiarat. No specific 
objections have been received from any State Government 
and the Central Government has been encouraging all 
States which have potential for procurement, to step up 
their procurement efforts under the Scheme. In this 
Scheme the Central Govemment undertakes to meet the 
entire expenditure incurred by the State Governments on 
the operations of procurement, storage and distribution of 
foodgrains 88 per the approved coating. 

{Tf1IIISIIIlion} 

Co-operatlve Soclet •• 

1992. SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI DEVIDAS PINGLE: 

Will the Minister of AGRICULTURE be pIeaaed to 
&tate: 

(a) whether the Govemment proposes to give 
autonomy to the co-operative societies of the States In 
order to improve their condition; 

(b) the total number of co-operative socieUes 
operating In the country; 

(c) whether the Govemment proposes to constitute 
co-operatlve society In every village; 

(d) if so, the details thereof; 

(e) whether any economic package is proposed to 
be given to the co-operatlve societies; and 

(f) if so, the procedure proposedlllke\y to be adopted 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MIN-ISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRJ KANTILAL BHURIA): (a) 
Yes, Sir. The Central Government hal formulated a new 
National Policy on Co-operatives aimed at all round 
development of the co-operatives and their economic 
viability. The focus of the National Policy Is on 
profesaionalisatlon of co-operat/ves and democratisation 
of their management to facilitate their development as 
&elf-reliant and economically viable organisations providing 
their members improved access in various economic 
spheres, safeguarding them against rnarlc.et imperfections 
and bestowing on them the advantages of conectlve 
action. The Govemment, as a facilitator, will provide 
necessary support, encouragement and assistance to c0-
operative societies to to ensure that they work as 
autonomous, seH-reliant and viable economic enterprises. 

(b) There are about 5.39 lakhs cooperative societies 
operating in the country. 

(c) No, sir. 

(d) Does not arise. 

(e) and (f) Pursuant to the announcement made in 
the Union Budget for the year 2004-05, Ministry of 
Finance has constituted a Task Force under the 
Chairmanship of Prof. A. Vaidyanathan for suggesting 
measures required for improving the eff/cIency and viability 
of Rural Cooperative Credit Institutions. The Task Force 
is expected to submit its recommendations soon. 

/English} 

Promotion of TI..... Culture 

1993. SHRI RATILAL KALiDAS VARMA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether any Centrally sponsored scheme for 
promotion of tissue culture was promoted in Gujarat; 

(b) if so, the details thereof during the last three 
years; and 

(c) the funds allocated for the purpose during the 
above period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAl BHURIA): <a) 
Yes, Sir. A Centrally Sponsored Scheme on "Macro-
Management in Agriculture Supplementatlonl 

Complementation of State Efforta' through Wort< Plan" Ie 
being implemented in the country incluclng Gujarat. Under 
this scheme a program on Integrated Development of 
Fruits including Promotion of Tissue Culture is being 
Implemented. 

(b) Two proposals were received during 2003-04 on 
EstabHshment of Tissue Culture Unit which are under 
consideration of State Govemment. 

(c) An amount of Rs. 250.00 lakha sanctioned for 
implementation of Integrated Development of Fruits during 
the year 2004-05 by Govt. of Gujarat including the 
program on Promotion of TIssue Culture. 

fTtrInSI8lion} 

Shortage of Sugarcane Production 

1994. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether due to deficient monsoon there W88 an 
acute water shortage in many sugarcane growing are88; 

(b) if so, whether the sugarcane output was 2354.5 
lakh tonnes against 2361.81 lalehs for the lut year; 

(c) whether the production has also being steadily 
declining during the last three yea,.; and 

(d) H so, the steps the Govemment proposes to take 
to meet the shortage of the sugarcane production In the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAl BHURIA): (a) 
and (b) The sugarcane production of the country in 2003-
04 t. 2381.76 lakh tonne8 (4th Advance Estimate) as 
agalnat 2815.76 lakh tonnes in 2002'()3 due to deficient 
rainfall, pest incidence and other factors in some of the 
sugarcane growing areas. 

(c) There is a declining trend in production of 
sugarcane from 2001-02 to 2003·04. The year-wi8e 
production of sugarcane in 2001-02, 2002-03 and 2003-
04 was 2972.08, 2815.75 and 2361.76 takh tonnes (4th 
Advance Estimate) respectively. 

(d) Government a88istance Is being provided for 
tratwfer of improved technology to the fanners through 
field demonstration, training of farmers and extension 
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workers, supply of farm Implements, enhancing seed 
production and peat control m8aaures ek:. 

[English} 

Functioning of Lebour Department 

1995. SHRI CHANDRA BHUSHAN SINGH: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether there has been a demand to Improve 
the functioning of labour department as reported in the 
'Hindu' New Deihl dated October 19, 2004; 

(b) If so, the steps taken in this regarct· 

(c) whether any preparation has been made to have 
a session of the Indian Labour Conference; and 

(d) If so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) The 
news item appearing in the 'Hindu' on 19th October 2004 
relates to overall improvement In the functioning of the 
Ministry of Labour and Employment, especially the 
consultative process. Subsequently, the meeting of the 
Consultative Committee of the Ministry and the 40th 
Session of Standing Labour Committee (SLC) were held 
on 9th November, 2004 and 29th November, 2004 
respectively. 

(c) and (d) As recommended by the SLC, the 
following items have been included in the agenda for the 
next (40th) Session of Indian Labour Conference 
scheduled to be held on 29-30 December, 2004:-

(i) Social Security for unorganlHd sector Workers 
including agriculture sector workers covering their 
service conditions, social security and other 
benefits; and 

(ii) Amendment of Labour Laws. 

The Concemed organizations have been requeeted 
to Hnd the nomination of their Delegates and Advlaers, 
who will attend the Conference. 

AdWlnce M •• u.... to Support Prlcee 

1996. SHRI NAVJOT SINGH SIDHU: Win the Minl8ter 
of AGRICULTURE be pleaaed to state: 

<a) whether the Government proposes to take 
advance measures to check crash in the prices of 
commodities like onion, cotton and oilseads; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION SHRI (KANTlLAL BHURIA): (a) 
and (b) In order to protect farmers from crash In prices 
in respect of commodities like oHaeeds and cotton, the 
Govemment announces Minimum Support Prices (MSPs) 
whHe in the case of commodities like onion, which are 
not covered under MSP, fanners are protected through 
the Market Intervention Scheme (MIS). In the case of 
oI/aeeda, the National Agricultural Cooperative Marketing 
Federation of India Umlted (NAFED) is the nodal agency 
entrusted with the implementation of MSP. Accordingly, 
NAFED undertakes procurement of oilseeels 88 and when 
the market prices fall below the MSPs fixed by the 
Government. As regarels cotton, the Cotton Corporation 
of India (CCI) is the nodal agency entrusted with 
implementation of MSP. In regard to oommodities like 
onion, NAFED is entrusted with implementation of MIS 
on the basis of request received from the State 
Governments who are prepared to bear 50% of the 
losees, if any, In the implementation of MIS. The share 
of 1088 to be bome by the States in lower at 25% In the 
case of North Eastern States. 

The MSPs of kharif crops, including kharif oilseeds 
and cotton, of 2004-05 season were announced by the 
Govemment on August 10, 2004. Similarly, the MSPs of 
Rabi crops of 2004-05 season to be marketed in 2005-
06, were announced on November 3, 2004. 

During Kharif 2004 season, no oilseecls have been 
procured so far as the prices are ruling above MSP for 
oilseeds of Fair Average Quality (FAQ). As regards onion 
also, the prices have remained favourable to farmers. 
However, colton prices have recently fallen below the 
MSP levels, and accordingly, the CCI procured up to 6th 
December, 2004, 15.81 lakh quintals of cotton at MSP 
during 2004-05 season. 

[TrsnsIationJ 

Schem •• for Promotion of Sport. end Youth 
Releted Actlvltle. 

1997. SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI AVINASH RAI KHANNA: 
YOGI ADITYA NATH: 

Will the Minister of YOUTH AFFAIRS AND, SPORTS 
be pleased to state: 
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(a) whether the Government is formulating any 
scheme to promote all types of games and youth related 
activities in the country, especially in rural areas; 

(b) if so, the details thereof; 

(c) the funds to be allocated for the purpose; 

(d) whether arm wrestling Is recognised by the 
Government; 

(e) if so, the details thereof; 

(f) If not, whether the Government proposes to 
recognise the said game; and 

(g) if so, the details thereof? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) All existing schemes 
promote all types of game, including rural sports. So far 
promotion of youth activities Is ooncerned, two 
organizations of this Ministry viz. "National Service 
Scheme." (for student youth) and "Nehru Yuva Kendra 
Sangathan." (for non student youth in rural areas 
especially) are actively engaged in this task. Special efforts 
are made to promote rural youth clubs and rural sports 
clubs. 

Though· 'Sports' is a State subject and promotion of 
the same at State level is the responsibility of the 
concemed State Govemment. However, the Government 
of India, through various Schemes of Sports Authority of 
India (SAl), arguments the efforts of the State Govemment 
in promotion of sports at Junior, Sub-Junior and Senior 
level. At present SAl is implementing the under mentioned 
Schemes for promotion and development of sports in the 
country. 

• National Sports Talent Contest Scheme (NSTC) 

• Army Boys Sports Company (ABSC) 

• Special Area Games (SAG) 

• SAl Training Center (STC) 

• Center of Excellence (COX) 

Most of the taient scouted for admiasion in the above 
mentioned schemes are from rural areas. The Special 
Area Games (SAG) Scheme Is especially designed to 
scout talent from the tribal, coastal and hilly a ...... Apart 
from the above schemes, SAl also Implements "All India 
Rural Sports Programme" on behalf of Ministry of Youth 
Affairs & Sports, Govemment of India on agency basis 

For the current finencial year Rs. 4216.42 lakhs is 
projected for aU the above Scheme. 

(c) Does not arise in view of the existing schemes. 

(d) No, Sir. 

(e) Does not arise. 

(f) and (g) The Arm wrestling sport Is not a very 
popular discipline In the country at present. It Is neither 
an event In the Commonwealth or Olympic Games. 
Accordingly, the Aasoclatlon has been advised to strive 
for conducting maximum activities at grusroot level to 
popularise this sport In the country. 

{EngIishJ 

on Seed, Producing StatH 

1998. SHRI SUGRIB SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the major oil seeds producing States; 

(b) the performance of those States in 011 seeds 
production during the last three years; and 

(c) the assistance extended by the Union Govemment 
under various schemes to Increase 011 seeds production 
In these State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
The major ollaeeds producing States are Madhya Pradesh, 
Gujarat , Rajasthan, Andhra Pradesh, Maharashtra, Tamil 
Nadu, Kamataka, PunJab, Uttar Pradesh, Haryana, Orissa, 
West Bengal, Bihar and Chhattisgarh. 

(b) State-wise production of oIlseeds dur1ng the period 
2001-02, 2002-03 and 2003-04 is given in statement-I 
enclosed. 

(c) The financial assistance provided to the States 
under the Centrally Sponsored Oilseeds Production 
Programme (OPP) for various component8 like production 
and distribution of seeds, distribution of seed minlklts, 
distribution of plant protection chemicals, plant protection 
equlpments, weedicides, control of root grub, seed 
treatment, supply of· Improved farm Implements, micro 
nutrients, demonstrations, supply of rhizobium culture, 
distribution of sprinkler sets, gypsum/pyrltellimlngldolomlte 
and farmers training during the period 2001-02 to 2003-
04 is given in statement-II enclosed. 
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St61t1-wise pn:K/uctIon of oi6tHK1s tAIling IhB l1l8I thlWl jlfMl'8 1.11. 2001-02 to 2003-04 

State 2001-02 

Andhra Pradesh 1614.0 

Bihar 120.2 

Chhattlagarh 112.6 

Gujarat 3835.5 

Haryana 806.9 

Kamataka 1019.9 

Madhya Pradesh 4687.6 

Maharashtra 2226.4 

Orissa 137.5 

Punjab 82.6 

Rajasthan 3129.0 

Tamil Nadu 1313.0 

Uttar Pradesh 1034.0 

West Bengal 495.4 

2002-03 

1256.0 

109.1 

101.4 

1683.1 

709.1 

1111.7 

2996.1 

2326.7 

114.4 

92.0 

1754.4 

1023.3 

873.0 

476.2 

StIIlrlmlllll-ll 

(000 tonnea) 

2003-04 
IVth Adv. 
Estimates 

1687.0 

127.0 

85.0 

5586.0 

997.0 

1039.0 

5586.0 

2953.0 

249.0 

107.0 

3949.0 

1182.0 

647.0 

598.0 

Financilll Assisfllnctl pl'Ovidsd to dillMml Ststas under CsntnIIIy Sponsolfld 0IIstJIJd PtrXIucHon 
Pl'OfII1ImmtI (OPP) during 2001-02 10 2003-04 

(Rs. in lakhs) 

SI. No. State 2001-02 2002-03 2003-04 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Andhra Pradesh 

Bihar 

Chhattlsgarh 

Gujerat 

Haryana 

Kamataka 

Madhya Pradesh 

Maharuhtra 

3 

928.75 

157.00 

850.00 

183.00 

535.00 

1207.00 

825.00 

4 

760.00 

70.00 

615.00 

130.00 

456.95 

675.00 

575.00 

5 

1218.00 

28.00 

46.00 

732.00 

178.00 

522.00 

1060.00 

642.00 
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2 

9. Orissa 

10. Punjab 

11. Rajasthan 

12. Tamil Nadu 

13. Uttar Pradesh 

14. West Bengal 

Export of Proc:e.MCI Food Item. 

3 

131.25 

910.00 

470.00 

100.00 

190.00 

1999. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister ot FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) the details of export of processed food items for 
the last three years and current year; and 

4 

25.00 

815.00 

420.00 

95.00 

5 

205.00 

30.00 

869.00 

347.00 

297.00 

130.00 

(b) the details of product exported vis-a-vis major 
importing countries during the said period? 

THE MINISTER OF STATE OF THE MINISTRV OF 
FOOD PROCeSSING INDUSTRIES (SHRt SUBODH 
KANT SAHAV): (a) and (b) Statement showing details of 
export of processed food items for the last three years 
and current year and major importers of processed food 
products Is enclosed. 

SIII"""."t 
Details of export of pfOCfJ$SlJ(/ food items tor the /as! IhffItJ )'fNIfS 8nd 

CUI1'Bl7/ J'Mr snd fTI8/or Importing counhit18 

Value In Crores 

2001-02 2002-03 2003-04 2004-05 Major Importing 
Value Value Value (April-July countries 

('04) 
Value 

2 3 4 5 6 7 

Proc .... d food and vegetabIH 

Dired and Preserved vegetables 537.15 561.03 520.49 Bangladesh, USA, UK, 
UAE, Gennany 

Mango Pulp 241.34 297.01 241.99 Saudi Arabja, UAE, 
Netherlands, Yemen, 
Kuwait 

Pickle and Chutney 120.34 154.16 119.75 USA, UK, Ruaia, France, 
Auetralla 

Other processed fruits and vegetables 201.74 194.73 243.58 USA, Saudi Arabia, 
Nethertands, UAE, UK 

Total for processed fruits and vegetables 1100.57 1206.93 1125.81 42.2 

Marine products 5957.05 6881.31 6091.95 2895.05- Japan. USA, EU, China, 
South East Asia, Middle, 
East countries 
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2 

Other proce.I8d food. 

Groundnut 

Guargum 

Jaggery and confectionery 

Cocoa products 

Cereal preparations 

Alcoholic and nonalcoholic beverages 

Miscellaneous preparations 

Milled Products 

Total for other processed foods 

Grand Total 

·for the current year (April to September-2004) 

Construction of Dam. In A ... m 

3 

250.94 

403.09 

436.49 

12.87 

224.67 

118.29 

137.33 

196.39 

1780.07 

8837.69 

2000. SHRI RAJEN GOHAIN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment is aware heavy damage 
of infrastructure in the recent past due to flood in Assam; 

(b) if so, the steps taken to sanction the grant of 
Rs. 5000 erore for reconstruction of State; and 

(e) the target set for completion of Pagladlya Dam, 
Barak Dam and Eurukamukh Dam Projects in Assam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) the assistance sought by Govemment of Assam 
for management of floods of 2004 Is Rs. 2505.86 crore. 
Steps taken by Central Govemment are: 

,~ 

(1) Provided Special Plan Assistance and 4ditlonal 
Central Assistance amounting to Rs. 20:llo crore 
in the Annual Plan 2004-05 of Assam. 88 part 
of the Reconstruction Plan for flood damaged 
areas. 

4 5 

178.3 544.30 

486.74 507.90 

212.98 331.48 

11.94 16.15 

268.83 241.71 

102.47 108.62 

170.2 210.33 

288.65 355.95 

6 7 

31.15 Indonesia. Malaysia, 
Srilanka, Singapore. UK 

35.43 USA. Germany. China, 
Netheriands, Hong Kong 

44.11 

8.19 

59.55 

Nepal. Bangladesh. 
Srilanka, USA, South 
Africa 

UK, USA, UAE, Nepal. 
Saudi Arabia 
UAE. Bhutan. Bahrain, 
USA, Oman 
USA, UAE, UK, Korea 
Republic, Sri Lanka 

1720.11 2316.44 

9808.35 9534.20 3118.67 

(2) Rs. 92.52 crore released as Central share under 
the Calamity Relief Fund (CRF). 

(3) Taking into account the report of the Central 
Team and recommendations of the the Inter-
Ministerial Group and norms of assistance, the 
High Level Committee (HLC) approved 
Rs. 345.37 crore for flood relief subject to 
adjustment of fund available under CRF. 
Accordingly Rs. 171.87 crore was released. 

(4) The HLC has also approved the following: 

(i) Additional Assistance of 1 lakh Metric tonne 
rice (costing Rs. 120.00 crore). 

(Ii) Rs. 13.45 crora from special component 
of Accelerated Rural Water Supply 
Programme (ARWSP). 

(Iii) The cost of transportation of fodder, animal 
feed and medicine by the Railways and 
the cost of deployment of IAF helicopters 
to be released from National Calamity 
Contingency Fund (NCCF) to the State on 
actual basis. 
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(5) The HLC recommended assistance on aspects 
which were not admissible under CRFINCCF to 
the State through the respective Ministrieal 
Departments:-

(i) Rs. 20.00 crore for National Highways. 

(ii) Rs. 11.23 crore for Kaziranga National 
Park. 

(Iii) Rs. 3.02 crore for Secondary Education. 

(6) On receipt of supplementary memorandum from 
State Govt. and based on the report of Central 
Team and recommendations of the Inter-
Ministerial Group, the following further amount 
has been approved:-

(i) Rs. 39.68 crore from NCCF 

(ii) Rs. 602 crore from ARWSP. 

(7) Rs. 10.91 crore spent by Brahmaputra Board 
for flood control drainage development and anti 
erosion schemes upto November, 2004. 

(8) A scheme approved to take up critical flood 
control and anti erosion schemes in Brahmaputra 
and barak valley for Assam and other North-
Eastern States for Rs. 150.00 crore (share of 
Assam Rs. 81.00 crore) during 10th Plan. 

(9) A High Level Task Force constituted to look 
into the recurring flood and erosion problema 
including representatives from Assam, ·whlch has 
been asked to submit its report by 31 st 
December, 2004. 

(c) The targets set for completion of dams aN 
detailed as below: 

(i) Pagladiya Dam : March 2008 subject to 
completion of Zirath survey by Govt. of 
Assam. 

(ii) Tipaimukh Dam over Barak: Seven years 
three months from the date of clearance 
by 9CEA which is awaited. 

(iii) Eurukamukh (Gerukhamukh) Dam: 
September, 2010. 

Ma .. 'ye AehabiUtatlon Programme for 
Coconut Cultivation 

2001. SHRI P.C. THOMAS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a scheme for coconut cultivation has 
been pending with Kerala Government as a "Massive 
Rehabilitation Programme"; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a) 
and (b) Govemment of Kera\a has submitted a project 
on root (wilt) affected coconut hOldings and enhancement 
of productivity of coconut In Kerala at a total cost of 
Rs. 1928.36 crores. The details of the project are as 
under: 

1. Cut & removal of 37.19 lakh disease advanced 
root (wilt) palms @ Rs. 350/palm-Rs. 130.17 
crores. 

2. Cut & rernoval of 21.97 lakh disease affected 
juvenile palms 0 Rs. 100/palm-Rs. 21.97 
crON8. 

3. Replanting of 18.60 lakh plants against the 
removal of disease advanced root (witt) palm 0 
Rs. 3O/plant-Rs. 5.57 crores. 

4. Replanting of 21.97 lakh plants against the 
removal of disease affected juvenile palms 0 
As. 30Iplant-Rs. 6.59 crores. 

5. EstabHshment of 4 No. Serologicai laboratories 
-As. 1.7 crorea. 

6. Integrated Management of 2.56 lakh existing 
Coconut Gardens @ Rs. 21875Jha for 3 year-
As. 1685.32 crores. 

7, Providing Irrigation facilities In an area of 25,681 
ha. 0 Rs. 3O,OOOIha-fts. 77.04 crONS. 

The details of the funding of the project is as below: 

1. Government of India 
share - Rs. 292.85 crore. 

2. Government of Kerala 
share - Rs. 22.10 crore. 

3. Farmers contribution - Rs. 211.21 crore. 

4. Bank credit - R •. 1402.19 crore. 
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The project is under examination of the Technical 
Expert Committee constituted by Govemment of India. 

Private Ceplta' Inve81ment In Affore.tatlon 

2002. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO. 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Govemment has fixed any target to 
expand the area of forest cover in the country; 

(b) if so, the details thereof; 

(c) whether the Government proposes to allow private 
capital investment in order to expand the forest cover 
areas; 

(d) if so, the details thereof alongwith the proposed 
quantum of private investment to be made in this regard, 
State-wise; and 

(e) the scheme formulated by the Government to 
encourage afforestation activities on private land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. The National Forest Policy 
1988 prescribes the national goal of having a minimum 
of one-third of the total land area of the country under 
forest or tree cover. 

(c) and (d) Yes, Sir. Public Private partnership in 
forestry is one of the proposed interventions to mobilize 
resources for forestry sector in the country to increase 
forest and tree cover. No state-wise requirement of fund 
has been worked out so far. 

(e) The Ministry of Environment and Forests is 
implementing Grants-in-Aid to Voluntary Agencies scheme, 
which provides support for tree planting on various 
categories of lands including community lands to 
Registered Non-profit organisations, Registered Societies, 
Cooperatives, Recognised Schools, Colleges, and 
Universities, etc. 

(Translationl 

Conference of State Environment Mlnl.'ers 

2003. SHRI TUFANI SAROJ: Will the Minister of 
ENVIRONMENT AND FORESTS be p'1eaaad to state: 

<a) whether a Conference of Environment Ministers, 
Environment Secretaries of the State Govemments and 
the Chairmen of the State Pollution Control Boards was 
held in Delhi in the first week of September, 2004; 

(b) if so, the main agenda of the said Conference; 

(c) whether a final decision was taken on any agenda; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor and the outcome of 
the Conference? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Conference of State 
Environment Secretaries and Chairmen, State Pollution 
Control Boards was held on 8th September, 2004 as a 
preparatory meeting leading to the Environment Ministers 
meeting on 9th September, 2004. 

The main agenda items related to Draft National 
Environment Policy, National River Conservation Plan, 
National Lake Conservation Plan, Reforms in grant of 
environmental clearance, Pollution abatement issues and 
Implementation of National Biodiversity Authority Act and 
Wetlands Conservation Strategy. 

(c) and (e) The main features of the National 
Environment Policy, which is on Ministry's Web-site, were 
diSCussed, and it was decided to hold further consultations 
with stakeholders. The last date for the same is 15th 
December, 2004. Recommendations were made for 
resources generation for completion and maintenance of 
works under River Conservation Programme. The meeting 
decided to extend the process of consultations on process 
of grant of environmental clearances with various other 
stakeholders concemed. As for the implementation of 
National Biodiversity Authority, it was decided to make 
State Biodiversity Boards functional at the earliest. Under 
the Wetlands Conservation Strategy, the suggestions 
made included need for separate legislative measures at 
national and state level, and taking total economic value 
of wetlands into account while categorising a wetland as 
that of incomparable value. 

[Englishl 

Damage to Foodgrsln Stock 

2004. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 
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(a) whether huge quantity of foodgrain stocks were 
damaged as on July 1, 2004 in Fel; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the action taken to reimburse the claim of Punjab 
Government for spoilt grains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) A quantity of 26,395 MT of damaged 
foodgrains was available with the FCI as on 1st July, 
2004. The above stock of foodgrains stored in the FCl's 
godowns got damaged due to natural calamities such as 
unprecedented rains, floods, cyclones, ballooning of 
covers, prolonged storage etc. 

(c) The Government of Punjab has bean asked to 
furnish the relevant details of the damaged wheat to the 
FCI with documentary evidence. 

Unorganlaed Labourer. 

2005. SHRI PRABODH PANDA: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has conducted any 
survey for identification of unorganised labour; 

(b) if so, the details thereof; 

SI. No. Name of the Fund 

1 . Beedi Workers Welfare Fund 

2. Limestone & Dolomite Mines 
Labour Welfare Fund 

3. Iron Ore Mines, Manganese 
Ore mines & Chrome Ore 
Mines Labour Welfare Fund 

4. Mica Mines Labour Welfare Fund 

5. Cine Workers Welfare Fund 

Total 

(c) whether the Govemment has implemented any 
schemes for their rehabilitation; and 

(d) if so, the details of the scheme and the funds 
aHotted during the last three years along with outlay 
finalised for Tenth Plan period? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) No 
specific surveys are conducted for Identification of 
unorganised labour. The results of Census and periodic 
surveys conducted by National Sample Survey 
Organisation are the main source of ci.la for :he 
unorganlaed labour. The Government has initiated several 
measures for the welfare of the labourers In the 
unorgani8ed aeclor. The Government have eat up Welfare 
Funds to provide social security/welfare measures to 
certain categories of workers i.e. baedl workers, certaln 
non-coal mine workers and cine workers. The welfare 
measures include health care, housing, educational 
assistance for children, drinking water supply, etc. About 
40 lakhs beadi workers, around one lakh cine workers 
and workers engaged in certain non-coal mines and their 
families are availing benefits under the.e welfare 
measures. These are non-plan programmes and detaita 
indicating the amount diebursed during the last three years 
are given in the statement enclosed. In addition to this, 
the Government is Implementing various poverty 
alleviation/employment generations schemes. Further, 
Janshree Blma Yojana providing for Insurance cover to 
the people living below or marginally above the poverty 
line is also available for the workers In the unorganlsed 
sector. 

(Re. In CrOl"M) 

2001-2002 2002-2003 2003-2004 

53.31 65.82 82.14 

6.18 6.22 6.50 

8.92 1.96 9.16 

1.43 1.25 1.18 

0.51 0.54 0.84 

70.35 81.79 99.80 
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Hilional Sp0rt8 Development Fund 

2006. SHRI MAGUNTA SREENIVASULU REDDY: 
Will the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to state: 

(a) whether the Government had created the National 
Sports Development Fund (NSDF) for mobiftsing resources 
from Government as well as from other non-Government 
agencies for the promotion of sports in the country; 

(b) if so, the total amount received 80 far by NSDF 
and the details of funds utilised for developing the sports 
in the country; and 

(c) the total amount available at present in the fund? 

SI. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Name of the Sportsperson 

2 

Shri Abhinav Bindra, 
Shooter (Training during 
2002) 

Shri Anil Kumar, Athlete-
Training during 2002-2003 

Ms. Bobby Aloysius, 
Athlete Training during 
2002-03 

Ms. Anju George, Athlete 
for training during 2002-03 

Shri RVS Rathore, Shooter 
for training during 2003 

Major RVS Rathore, 
Shooter for training-cum-
competition during 2004 

Ms. Bobby Aloysius, 
Athlete for her training 
programme during 2003-
2004 & 2004-06 

Shri Mansher Singh, 
Shooter 
T raining-cum-competition 
during 2004-05 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTI): (a) Yes, Sir. 

(b) An amount of Rs. 1,92,91,529.25 has been 
received under NSDF from various sources. Besides this, 
the Government has also contributed an amount of Rs. 
3,81,06,050 which Includes seed money of Rs. 2 crores 
and matching contribution. 

The details of assistance provided from NSDF to 
various sports persons for their preparations for major 
International events including Athens Olympics-2004 is 
given in the enclosed statement. 

(c) As on date, an amount of Rs. 5,41,78,241 is 
available in the fund. 

Amount 
sanctioned 

3 

Rs. 20,00,000 

Rs. 13,37,794 

Rs. 14,31,531 

As. 14,91,505 

Rs. 10,23,496 

Approximately 
Rs. 91,00,000 
for his training 
progamme 
during 2004 

Approximately 
Rs. 15,81,000 

Approx 
13,93,821+air 
fare 

Amount 
released 

4 

As 16,90,000 
(Final amount) 

Rs. 13,37,794 

Rs. 14,31,531 

Rs. 14,91,505 

Rs. 10,23,496 

Rs. 68,00,000 
released as 
advance 

As. 11,86,000 
releaaed .. 
advance. 

Rs. 13,28,108 
released as 
advance, 
towards 
p .... ge cost 
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9. 

10. 

11. 

12. 

13. 

2 

Shri Manavjit Singh, 
Shooter 
T raining-cum-competition 
during 2004-05 

Shri Anwar Sultan, Shooter 
Training-cum-competltlon 
during 2004-05 

Shri Gagan Narang, Shooter 
Training-cum-cornpetltion 
during 2004-05 

Ms. Suma Shirur, Shooter 
T raining-cum-competition 
during 2004-05 

Shri Abhinav Bindra, 
Shooter 
Training-cum-cornpetition 
during 2004-05 

Total 

Irrigation ProJecta of KIIrnataIaI 

2007. SHRI M. SHIVANNA: 
SHAI IQBAL AHMED SARADGI: 

Will the Minister of WATEA AESOUACES be pleased 
to state: 

(a) whether the Govemment of Kamataka has sought 
access to cheaper sources of funds 10 finance ita on-
going irrigation projects in the State; and 

(b) if so, the assistance provided by the Unton 
Government to the State Govemment during the current 
year? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
WATEA AESOUACES (SHAI JAY PAAKASH NAAAYAN 
YADAV): (a) $ltd (b) The State Government of Kamataka 
has reported that the State has sought ~ to cheaper 
sources of funda to finance ita ongoing inigldion projects. 
The Union Government has been providing Central Loan 
Assistance (CLA) under Acceleraled Irrigation 8enefiI8 

3 

Approx 
As. 9,24,883+ air 
fare 

Approx 
As. 4,47,985+alr 
fare 

Approx 
Re. 5,94,829+8ir 
fare 

Approx 
As. 3,64,285 

Approx. 
As. 12,47,429+air 
fare etc. 

Approx. 
As. 2,29,38,558 

4 

As. 7,99,390 released 
as advance and 
towards paasage 
coat 

As. 5,17,573 
released as 
advance and 
towards 
passage CM~ 

Rs. 5,90,549 
released as 
advance and 
towards 
passage cost 

As. 2,73,213 
released as 
advance 

Rs. 13,42,506 

As. 1,98,11,665 

Programme (AIBP) to eight major/medium Irrigation 
projects of Kamataka since inception of the programme 
in 1998-97. The CLA under AIBP is released depending 
upon the ceHing fixed by the Planning Commission. During 
the current year Planning Commission has fixed CLA 
ceiling of As. 250.00 crore for Kamataka. 

fTl1II1SI6tionJ 

Statutory Minimum Price for SUgarca .. 

2008. SHRI HAAIKEWAL PRASAD: 
SHAI DEVIDAS PINGLE: 
SHRI MUNSHI AAM: 
SHRI BRAJA KISHOAE TRIPATHY: 

WUI the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTAIBUTION be pleased to state: 

(a) whether the Government has declared the. 
Statutory Minimum Price for sugarcane; .• 

(b) If 80, the total Incl'NH effected In the prices as 
compared to the previous year; 
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(c) whether the new price is more than the cost 
incurred by the farmers; 

Cd) if so, the details thereof; 

(e) the measures taken by the Government to protect 
the interest of small and marginal sugarcane farmers: 

(f) the details of sugar recovery rate announced by 
the Government; 

(g) the details of the recommendations made by 
Commission of Agricultural Costs and Prices (CACP): and 

(h) the reasons for delay in taking a decision in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (g) The Central Government has fixed the 
Statutory Minimum Price (SMP) of sugarcane payable by 
sugar factories for 2004-05 sugar season at Rs. 74.50 
per quintal linked to a basic recovery of 8.5% subject to 
a premium of Rs. 0.88 for every 0.1 % point compared to 
Rs. 73.00 per quintal linked to a basic recovery of 8.5% 
fixed for 2003-04 sugar season. The Central Government 
fixes the SMP of sugarcane for each sugar season 
(October-September) payable by sugar factories to the 
sugarcane growers on the basis of recommendation of 
the Commission for Agricultural Costs and Prices (CACP) 
which inter-alia takes the cO$t of production of sugarcane 
into consideration. The Government declares minimum 
price in order to ensure that the interests of small and 
marginal farmers do not suffer. 

(h) Government announces the SMP of sugarcane 
after detailed examination of the report of the CACP and 
extensive consultation with the various stake-holders. 

(English} 

Hltech Agriculture demonlltretlon Farm 

2009. SHRI BADIGA RAMAKRISHNA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government tIM received a 
proposal from the State Government of Andhra Pradesh 
\0 \es\ the HI\eeh II.grieu\\u,1I. damon."ation 'ann In 
collaboration with Ireland: 

(b) if so, the present status thereof and by when the 
proposal Is likely to be cleared; and 

(c) the source of Its funding? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION SHRI KANTI LAL BHURIA): (a) 
to (c) The information is being collected and will be laid 
on the Table of the House in due course. 

National Policy for Home Baaed Worke,. 

2010. SHRI KIRTI VARDHAN SINGH: 
SHRI VIJOY KRISHNA: 
SHRI S.D. MANDLlK: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government has formulated a 
National Policy for Home Based Workers in the country; 

(b) if so, the details thereof: 

(c) whether the Government has made any survey 
to find out the number of workers engaged in various 
home based sectors and also their social problems; 

(d) if 80, the details thereof and if not, the reasons 
therefor; and 

(e) the steps taken by the Govemrnent for the welfare 
and social security of such workers in the country? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) No 
National Policy exclusively for Home Based Workers has 
been formulated. 

(c) and (d) No survey of the workers engaged 
exclusively In Home Based Sectors has been conducted. 
However, as per the survey conducted by the National 
Sample Survey Organisation (NSSO) during 1999-2000 
there are about 37 crores workers engaged In 
Unorganized Sectors which includes Home Based wor\(ers. 

(e) The Govemment has Initiated .veral measures 
tor the welfare of the labours in the unorganlsed sector 
Including home ba8ed wortcet'8. Welfare Func18 have been 
.. t up to prov\de BOCial eecuritylwe1fa;" meaaUr8a to 
c:ertaln categories of wort<8/'I i.e. bIdI wortcers which Is a 
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major constituent of the home based workers, c:ertain 
non-coal mine workers and cine wod<era which are part 
of unorganised workers. The welfare measures include 
health care. housing, educational assistance· for children, 
drinking water supply, etc. In addition to this, the 
Government is implementing the various poverty 
alleviation/employment generation schemes. Welfare 
Schemes have also been launched for handloom weavers 
and artisans who are mainly home based workers. These 
workers are provided assistance for wot1<shed-cum-
housing, credit health package, insurance, etc. Further, 
Janshree Beema Yojana providing for Insurance cover to 
the people Hving below or marginally above the poverty 
line is also available for the workers in the unorganlsed 
sectors. 

Ban on Funding to Non-Govemmenbll 
Orga"l .. tlon. 

2011. SHRI ADHIR CHOWDHURY: 
SHRI UDAY SINGH: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Ministry of Environment and Forests 
haG stopped funding to Non-Govemmental Organizations 
(NGOs) in the country; 

(b) if so, the reasons therefor; 

(c) whether the role of NGOs has not been found 
satisfactory during the last three years; 

(d) if so, the details thereof; 

(e) whether ban on entry of NGOs will affect the 
various programmes or schemes; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) Does not arise. 

(c) The role of NGOs in Implementing various 
schemes of the Ministry has been found satisfactory. 

(d) Ooes not arise. 

(e) No ban has been imposed on entry of NGOs. 

(I) Does not arise. 

Due. of Super Baar 

2012. SHRI RAMDAS ATHAWALE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of bills of suppliers pending with the 
Super Bazar alongwith the amount involved therein and 
since when these are lying pending; 

(b) whether the Super Bazar did not abide by the 
conditions of payment thereby creating undue deal in 
payment to suppliers; 

{c) if so, the details thereof; and 

(d) the measures being taken by the Govemment to 
expedite payment of the pending bills? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND THE MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) As 
per the information made available by the liquidator of 
Super Bazar (a) Multi State Cooperative Society (MSCS) 
under liquidation since July, 2002, the supplier'S bills 
amounting to Rs. 25,56,68,890.00 are pending as on 
20.11.2004. Most of the billa are pending for the last 
four years. The Super Bazar could not relea.. the 
payment due to poor 'inancial condition and shortage of 

. funds. 

2. As per the provisions of MSCS Act, 2002 the 
suppliers' dues are to be paid in accordance with their 
respective priority from the asset value of the Super 
Bazar. 

3. The issue is sub judice and pending before the 
Hon'ble Supreme Court of India. 

(b) and (cl As per the information received from the 
liquidator, Super Bazar there were various terms and 
conditions governing 8upplieS and payments depending 
upon the supply of items. The terms of payment in most 
of the caaes were 30 to 45 days' credit. In 80fTMI cues, 
the terms of payment were either against realization from 
customers or against sell and retum basis. The poor 
financial condition of Super Bazar was one of the main 
rellOnS for not releasing the payment to suppliers as 
per the terms and conditions. 
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(d) The Super Bazar is under liquidation by the orders 
of Central Registrar of Cooperative Societies since July, 
2002. The Govemment of India has no statutory Hability 
towards the payment of creditors dues of Super Bazar. 
As per the provisions of MSCS Act payment of the 
supplier's dUes are to be considered from the asset value 
of Super Bazar by the liquidator. 

(English} 

Allotment of Keroaene to Fishermen 

2013. SHRI P. KARUNAKARAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government is aware that the 
fishermen are facing Immense difficulties to procure 
kerosene for their day-to-day livelihood who are still using 
country boats; 

(b) whether the Government proposes to increase 
the quota of kerosene with regard to the demands of the 
State or allow them to import kerosene for their needs 
with the permission of Union Govemment; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
to (c) Superior Kerosene Oil (SKO) distributed under 
Public Distribution System (PDS) is meant for the purpose 
of cooking and illumination only. There is no separate 
SKO allocation for the fisheries sector. Govemment Oil 
Marketing Companies (OMCs) have been permitted to 
mark~t their indigenously produced surplus SKO which is 
available in plenty at prevailing market price. Govemment 
OMCs can be contacted for meeting the SKO requirement 
for fisheries sector. 

Creation of Winter Sporta Sites 

2014. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Govemment proposes to create more 
winter sports lit.. in Uttranchal, Himacha~ North East, 
and West Bengal; and 

(b) if so, the details thereof and If not. the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) A proposal for development of Dayara Bugyal as a 
Winter Ski Resort has been received from State 
Govemment of Uttaranchal which Is under consideration. 

Consolidation of Foraatry Lewe 

2015. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether there is any proposal to consolidate all 
laws relating to forests; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) Does not arise. 

Food Subsidy 

2016. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the factors taken into account to determine the 
food subsidy; 

(b) the foodgrains on which the food subsidy is being 
provided; 

(c) the details of food subsidy paid during the last 
three years, grain-wise, year-wise; 

(d) whether subsidy is paid both for domestic sale 
and export; and 

(e) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Food subsidy is determined on the basis of 
economic cost of foodgrains, central i88ue pric.... average 
sales realization, offtake of foodgrains under the Targeted 
Public Distribution System (TPDS), and other 
schemes qua/lf¥jng for aubsIdy and canyIng cost of butter 
stock. 



489 AGRAHAVANA 22: 1926 (S8ks) 490 

(b) Subsidy is provided on wheat, rice and COIlr8e 
grains. 

(c) The details of subsidy released during the last 
three years, grain-wise, year-wise, are given in the 
statement at Statement-I. 

(d) Ve., Sir. 

(e) The details of the subsidy released under Open 
Market Sale Scheme (OMSS) - DOme8tlc and on export 
are given In the statement enclosed. 

SIII.",."t 

Details of subsidy mm.ssd in thtI /ast 1hrt!HJ }'MIS, gfBin-wistl, ytNIr-wistJ arrJ ss uncItJr:-
(Rs. in crores) 

Wheat Rice Coarsegrains· Buffer Carryover 
charges 

Total 

2001-02 (P) 

2002-03 (P) 

2003-04 (P) 

3925.19 

7245.30 

8968.81 

7721.87 

10958.06 

12579.30 114.21 

Carrying Cost 

4648.96 

3291.49 

1550.62 

'197.98 

2681.60 

1947.06 

17494.00 

24176.45 

25160.00 

'Subsidy claims relating to coarsegra/n for the years 2001-02 & 2002-03 were set1led In 2003-04. 

B Details of subsidy rslssssd under OMSS (Domestic) and on upon in thtI Isst 1hrt!HJ ytJIIlS 8M 8S undtIr:-

(As. in crores) 

Year OMSS (Domestic) Export 

2001-02 (P) 

2002-03 (P) 

2003-04 (P) 

616.10 
1206.23 
708.13 #I 

1368.37 
5742.69 
4153.11 

#This includes figures for coarsegrain aIeo. 
(P) Provisional. 

Fodder Development Work. In U.P. 

2017. SHRI RAJESH VERMA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any scheme Is being run by the 
Government for the livelihood for fannersltribals through 
integrated forest and fodder development wortcs In the 
country specially in Uttar Pradesh; 

(b) if so, the details thereof; 

(c) whether the Govemment of Uttar Pradesh has 
sent any proposal in this regard; and 

(d) if so, the details thereof and the reaction of the 
Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
to (d) Under a Central Sector Scheme, the Department 
of Animal Husbandry and Dlarying. Govemment of India 
through Its Regional Fodder Stations is assisting the 
States for strengthening of their fodder development 
programme. Besides, under Central Miniklt Programme of 
the Department, quality fodder seeds are supplied to the 
State Govemment8 for onward distribution to the farmers 
free of cost. During the current year, 5',238 numbers of 
fodder seed miniklts have been provided to the 
Government of Uttar Pradesh. 

Further, a National Afforestation Programme Scheme 
is being Implemented on a loo% central funding basis 
during the 10th Plan by Ministry of Environment & Foresta. 
The scheme is being implemented through the 
decentraliaed set up of the Forest Development Agencies 
(FDAe) at the forest division level and Joint Forest 
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Management Committees (JFMCs) at the vtHage level. 
Pasture DevelopmentlSilvipasture is one of the 
components of the scheme. In Uttar Pradesh, 56 FDA 
projects have been sanctioned with a total outlay of 
Rs. 102.32 crores upto 10th Plan so far and an amount 
of Rs. 63.97 crores has been released till date for all 
components of the scheme including Pasture Development 
Component. 

{Translation} 

Project on Checking Increase of Carbon In 
Environment 

2018. SHRI FAGGAN SINGH KULASTE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether any project of Madhya Pradesh to check 
the increase of carbon in the environment Is lying pending 
with the Government; 

(b) if 80, the details and the cost thereof alongwith 
the reasons for its pendency; 

(c) whether the developmental works regarding water 
conservation, plantation, biogas, solar energy are also 
included in this project; 

(d) if so, the details thereof; and 

(e) by when a final decision is to be taken in this 
regard and project approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) In accordance with the requirements 
of Kyoto Protocol, the Government of India has set up a 
National Clean Development Mechanism (COM) Authority 
to consider proposals for grant of Host Country Approval. 
In respect of Madhya Pradesh, two projects, namely, 
"Energy-efficient Furnaces for Rebaklng and Graphltlaation" 
and "3.00 MW Biomass based Power Project" relating to 
"Energy Efficiency" and "Renewable Energy" respectively 
have been received for grant of Host Country ;,Approval 
by the National' Clean Detelopment Mephanism Authority. 
The meetings 0' National COM Authority are held at 
periodical intervals to consider projects for gtlIflt of Host 
Country Approval. 

/English} 

Declining Capital In Agriculture Sector 

2019. SHRt DINSHA PATEL: 
SHRI S.P.Y REDDY: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether there has been a steady decline in capital 
fonnation in the agriculture sector in recent years; 

(b) if so, the details thereof during the last three 
years, year-wise; 

(c) the reasons, if any, identified for the decline; and 

(d) the remedial steps proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANT I LAL BHURIA): (a) 
and (b) The Gross Capital Formation (GCF) in agriculture 
excluding forestry, logging and fishing did not register 
any decline during the latest three-year period for which 
data are available, i.e. 2000-01 to 2002-03. However, 
GCF at constant prices showed a decline by 2.3 percent 
to Rs. 16906 crores in 2000-01 from Rs. 17304 crores in 
1999-2000. Nevertheless, GCF at current prices did not 
show any decline. The details of Gross Capital Formation 
in Agriculture excluding forestry. logging and fishing both 
at current and constant prices (1993-94 prices) are given 
below: 

Gross CapitsI Fonnlllion in Aglicuhurs 
(excluding IlIlisd sector) 

Year 

1999-2000 

2000-01 

2001-02 

2002·03 

At current prices 

28152 

28210 

30365 

Source: Central Statletical Orpnlsallon. 

(c) Does not arise. 

(Rs. Crores) 

At 1993-04 prices 

17304 

16906 

17328 

18657 

(d) The steps aimed at boosting Investment in 
agriculture are the following: 
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• Doubling rural credit in three years, easing the 
burden 01 debt and high Interest rate and nursing 
cooperative back to health. 

• Special programme for dry land fanning in the 
arid and semi-arid regions of the country, 
horticulture and water management. 

• Stepping up public investment in agriculture 
research and extension, rural infrastructure, and 
irrigation. 

Extraction 01 Minor Forest Produce 
In Manlpur 

2020. SHRI MANI CHARENAMEI: W"I the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether forest areas other than the reserved areas 
are owned by the tribal communities in the North East 
India; 

(b) if 80, the details thereof; 

(c) whether the Mahal system of extraction of minor 
forest produce is enforced in Forest Areas other than 
reserved forests in the State of Manipur; 

(d) if so, the details of the Items of minor forest 
produce (s) extracted on Mahal system; 

(e) whether the tribal communities have raised 
objections against the extraction of minor forest produce 
particularly Bamboo and canes on Mahal system; and 

(f) if so, the romedial steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The tribal communities exercise their 
right over minor Forest Produce and shifting cultivation in 
Forest areas other than reserved areas in some of the 
States such as Manipur, Arunachal Pradesh and 
Meghalaya. 

(c) and (d) Yes, Sir. The Mahal System of extraction 
of Minor Forest Produce is applied on Cane, Bamboo, 
Sand, Stone, Broom, Dalchinl, Thatching grass and Long 
pepper. 

(e) and (f) Objections to Mahal system were raised 
in Tamenglong district of Manipur. In the lease agreement, 
there are safeguards to protect the interest of the tribal 
communities as well as clauses to take care of 
conservation measures. 

Agriculture Profitable Industry 

2021. SHRI ILYAS AZMI: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of AGRICULTURE be pleased to 
state the steps taken to make agriculture as a profitable 
entity? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBIC DISTRIBUTION (SHRI KANT I LAL BHURIA): The 
price policy for agricultural produce seeks to ensure 
remunerative prices to the growers for their produce with 
a view to encourage higher investment and production, 
and also to safeguard the interests of consumers by 
making available supplies at reasonable prices. The price 
policy seeks to envolve a balanced and integrated price 
structure in the perspective of the overall needs of tho 
economy. With this objective, the Govemment announces 
each season Minimum Support Prices (MSPs) for major 
agricultural commodities and organizes purchase 
operations through public and cooperative agencies such 
aa Food Corporation of India (FCI), Jute Corporation 9' 
India (JCI), Cotton Corporation of India (CCI), and National 
Agricultural Cooperative Marketing Federation of India 
Limited (NAFED), besides other agencies designated by 
the State Governments. The designated nodal agencies 
are required to intervene in the market for undertaking 
procurement operations as and when the market prices 
faU below the MSPs fixed by the Govemment. 

The MSPs for major agricultural crops are fixed on 
the basis of the recommendations made by Commission 
for Agricultural Costs and Prices (CACP), the views of 
State Govemments and concemed Central Miniatrleal 
Departments 88 well 88 such relevant factors, which Is 
the opinion of the Govemment are important for fixation 
of MSPs. In addition to cost of production, several other 
relevant factors like trends in production and productivity 
of different crops across States, demand-supply situation, 
price trends both at home and abroad, tenna of trade 
between agriculture and non-agriculture sectors, need for 
crop diversification, resource use efficiency and 'ood 
security are considered by the CACP. As regards coat of 
production, which is the most important factor in the 
detennination of MSP, the CACP takes into account the 
A2+Fl cost (actual expenses In cash and kind, Including 
rent paid for leased-in land, and imputed value of wages 
family labour) in the refatlvety high cost/leas endowed 
States and C2 costs (actual expensea In cuh and kind, 
including rent paid for leased-In land, and Imputed value 
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of wages for famUy labour, r.nt for owned land and 
interest on fixed capital) in the relatively low cost States. 

In order to enable farmers to secure higher returns 
from investment in agriculture, the following areas have 
been identified for focused and priority anention:· 

• Doubling rural credit in three years, easing the 
burden of debt and high interest rate and nursing 
cooperative back to health. 

• Special programme for dry land farming in the 
arid and semi·arld regions of the country, 
horticulture and water management. 

• Stepping up public investment in agriculture 
research and extension, rural infrastructure, and 
irrigation. 

Assistance for N.G. Ranga Agricultural Unlve ... lty 

2022. SHRIMATI D. PURANDESWARI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Andhra Pradesh Govemment has 
sought assistance for various farm projects to support 
research activities in the Acharya N.G. Ranga Agricultural 
University; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
Yes, Sir. 

(b) The proposal seeking financial support to the 
extent of Rs. 71.24 cror.s Include development end 
upgradation of infrastructure and research facillti ... 

(c) The kind of activities Included In the propoaal for 
the development of facilities, Institutions and Infrastructure 
fall under the purview of State. 

rr,.nsl8tionj 

Fund. tor Development of Sports 

2023. SHRI DEVIDAS PINGLE: 
SHRI SIT~AM SINGH: 
SHRI AJIT JOGI: 

\"~'t;~~~~_ 

~~!~:' 

Will the Minister of YOUTH AFFAIRS AND SPORTS 
be pleased to state: 

(a) the funds allocated under centrally sponsored 
schemes for development of sports during 2004-05, State-
wise; 

(b) the extent of said funds increased as compared 
to the last year; and 

(c) the steps taken by the Govemment to ensure the 
proper utiUzation of funds allocated to States under the 
above schemes? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) and (b) Under the centrally 
sponsored Sports Infrastructure schemes of the Ministry, 
state-wise allocation is not made. However, the budgetary 
allocation for the sports infrastructure schemes for 
2003·04 and 2004-2005 is as follows: 

(Rs. in crores) 

Budget Revised Budget 
estimate for Estimate for Estimate for 

2003·04 2003-04 2004-05 

35.00 37.20 48.05 

(c) To ensure proper utUlzation of funds by the states, 
utilization certificates, progress reports etc. duly signed 
by the competent officers of the state govemments 
aIongwIth audited accounts and photographs are invariably 
obtained In respect of the grant already. released before 
release of further grant is coneldered. In addition, some 
of the approved projects are aIao inspected by the officials 
of the Ministry. The state governments are also 
periodically reminded to ensure timely utilization of funds 
allocated. 

RUI'III Tourlem 

2024. PROF. MAHADEORAO SHIWANKAR: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Goverrvnent has identified 31 villages 
In the country to promote tourism In rural al'88ll; 

(b) If 10, the names of States where these villages 
are located; 

(c) whether the GOvemment Is contemplating to make 
arrangements for opening marketa of arts and artifacts 
during night for foreign tourists; 
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(d) if so, whether such marke1a are proposed to be 
set up near international airports; and 

(e) the names of airports selected alongwith markets 
to be set up 'for foreign tourists? 

TH€ MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) Yes, 
Sir. 

(b) The States where these villages are located are 
as per statement-I enclosed. 

(c) to (e) Government has accepted the Idea of 
setting up a Night Bazaar. 

SIll.",.", 

Namtls of Sta/tIS whtlrtl /htIStJ 31 &if/la,919S 
artl /oca/tKI 

No. Location 

2 

1. Aranmula 

2. Kumbalanghi 

3. Karaikudi 

4. Kazugumalai 

5. Pochempelli 

6. Banwasi 

7. Sulibhanjan 
Khultabad 

8. Chitrakote 

9. Nepura 

10. Naggar 

11. Pranpur 

12. Hodke 

13. Raghurajpur 

14. Sualkuchi 

15. Lachen 

16. Haldighati 

17. Durgapur 

District 

3 

Pathanamthlta 

Ernakulam 

Sivaganga 

Thoothukudi 

Nalgonda 

Uttar Kannada 

Aurangabad 

Bastar 

Nalanda 

Kullu 

Ashok Nagar 

Kachchh 

Puri 

KamNp 

North 

Rajaamand 

Golaghat 

State 

4 

Kerala 

Kerala 

Tamil Nadu 

Tamil Nadu 

Andhra Pradesh 

Kamataka 

Maharashtra 

Chhattisgarh 

Bihar 

Himachal 
Pradesh 

Madhya Pradesh 

Gujarat 

Ori88a 

Slkkim 

Rajasthan 

Assam 

2 3 4 

18. Kamalasagar West Tripura Tripura 

19. Ballabhptlr-
Dang. Blrbhum West Bengal 

20. Mukutmonipur Bankura West Bengal 

21. Srikalahasti Chittoor Andhra Pradesh 

22. Nagamar Bastar Chhattisgarh 

23. Pipli Pun Orissa 

24. Neemrana Alwar Rajasthan 

25. Samode Jaipur Rajasthan 

26. Rajasansi Amntsar Punjab 

27. Chaugan Mandla Madhya Pradesh 

28. Jyotiaar KuNkshetra Haryana 

29. Bhaguwala Saharanpur Uttar Pradesh 

30. Mana Chamoli Uttaranchal 

31. Jageawar Almora Uttaranchal 

Modemlutlon of Godown. 

2025. SHRI SURAJ SINGH: Will the Minister of 
CONSUMER AFFAIRS. FOOD AND PUBIC 
DISTRIBUTION be pleased to state: 

(a) whether any scheme regarding the modernisation, 
capacity enhancement and area extenaion of godowna 
for the Food Corporation of India is under consideration 
of the Government; 

(b) If so, the details thereof, State-wise; 

(c) if not, the steps taken for the expansion of 
activities of FCI on the basis of population growth and 
development; and 

(d) the projects undertaken by the FCI In the State 
of Bihar during the last three years aJongwith the details 
of the scheme for modernisation and constNCtlon of 
godowns? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRJBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The FCI has planned !he construction 
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of godowns to the tune of 4.35 lakh tonnes at the 
estimated outlay of As. 126.66 crore during the Xth Five 
Year Plan period. During the first two years of the Plan 
period i.e. 2002-2003 and 2003-2004 FCI created a 
capacity of 2.26 lakh tonnes of godowns with an 
expenditure of Rs. 53.49 crores. During the current year 
le. 2004-05, 0.98 lakh tonnes storage capacity is likely 
to be added. Centre-wise details are given in the 
statement attached. 

FCI is also creating a capacity of 4 lakh tonnes 
under bulk handling, storage and transportation of 
foodgrains on Build Own Operate (BOO) basis in the 
procurement States of Haryana & Punjab (2 lakh MT 
each) at Kaithai & Moga respectively. These foodgrains 
wiii be discharged through field depots having a capacity 
of 1.50 iakh MT at the following centers:-

Chennai 

Coimbatore 

Bangalore 

Hooghly 

Navi Mumbai 

(c) Does not arise. 

0.25 lakh MTs 

0.25 lakh MTs 

0.25 lakh MTs 

0.25 lakh MTs 

0.50 iakh MTs 

(d) In the State of Bihar, no construction of godowns 
has been taken up by FCI during the last three years. 

However, the Bihar State Warehousing Corporation 
and the Central Warehousing Corporation have been 
entrusted the work for construction of conventional storage 
godowns to the tune of 3.00 lakh MT under the seven 
Years Guarantee Scheme. 

Stlt.m.nt 

SI. No. 

North Zone 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

O8ta;ls of S/oI7lfJ6 c8p8city comp/tIltK/ during th6 first two years of the Xth Plan 
and likBly 10 bB compIsttJd dutfng the cummt year 

Capacity in T onnes 

Centre Year 

2002-03 2003-04 2004·05 
Capacity Capacity Capacity 

Completed Completed targeted 

2 3 4 5 

Badgam 2500 

Simili 

Malout 5000 

Kargil 2500 5000 

Leh 2500 

Chamba 1670 

Kishtwar 2500 

Hanumangarh 15000 

Baran ! ...... '-' 

fI1~~.' 
Sirsa 

5000 

16670 10000 

NG Tanda 23340 1'3340 

Raibarelly 20000 3340 
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2 3 4 5 

South Zone 

1. Belgaum 

2. Raichur 

3. Bijapur 

4. Payyanur 

5. Nellore-Phase-I 

6. Amalapuram 

7. Ramanathapuram 

8. Nalgonda 10000 

9. Jammlkunta 

10. Miryalguda 10000 

11. Nellore-Ph-II & III 10000 

12. Kazipet 10000 

13. Dichpally 5000 5000 

14. Hanumab Junction 10000 

15. Sevur 5000 

16. Salem 3340 

17. Mysore 2800 

18. Maddur 5000 

19. Shimoga 15000 5000 

20. Kopal 10000 

21. Tumkur 5000 

West Zone 

1. Dhamtari 

2. Ra/kot 

3. Manmad 6680 8800 

4. Godhra 15000 15000 

5. Tilda 8340 

East Zone t .• 

1. Angul ~1~: 
5000 'iii\" , 

2. Dhenkanal 2500 

3. Keonjhar 2500 
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2 3 

4. 

5. 

Phulbani 

Nowrangpur 

2500 

2500 

North East 

1. Jirlbam 

2. Agartala 

3. Rangpoo 2500 

4. Agartala 

Total 94470 

Review of PDe 

2026. SHRI SUNIL KUMAR MAHATO: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Govemment has conducted a mid-
term review of the Public Distribution System; 

(b) if so, the outcome of the same; 

(c) whether the target fixed for the plan period has 
been achieved; 

(d) if so, the details thereof; 

(e) the remedial measures taken by the Govemment 
in this regard; and 

(f) the outcome of the same? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) Yes, 
Sir. With a view to strengthen the Public Distribution 
System (PDS) particularly in the poorest and the backward 
blocs of the country, the functioning of the PDS has 
been reviewed in the Conference of the State Food 
Secretaries held on 17th September, 2004 and thereafter 
in the Conference of State Food Ministers held on 28th 
October, 2004. As per the recommendations of these 
Conferences all the State GovemmentslUnion Territory 
Administration have been instructed to ensure that all 
families at the risk of hunger including migrant labourl 
displaced personslhomeless population are issued ration 

4 5 

2500 

2500 

132530 98620 

entitlement authority sUps; to improve the economic viability 
of ration shops and to increase procurement under 
decentralized procurement of foodgralns so as to make 
the PDS more cost effective as well as to cater to the 
local tastes. As a measure to strengthen the PDS, the 
State GovemmentS/Union Territory Administrations have 
been advised that cooperatives of Women and Ex-
servicemen should be given priority In the matter of 
allotting fair price shops licences. 

(e) and (f) The following measures have been taken 
to making it more accessible to the poor and the 
vulnerable:-

(I) The State Govemments and the Union Territory 
Administrations have been asked to actively 
involve the Pachayati Raj Institutions to monitor 
the functioning of the Fair Price ShOps, 88 a 
measure of social audit; 

(ii) The States and Union Terrftorles have also been 
asked to constitute Vigilance Committee. on the 
PDS at the State, District, Block and FPS levell; 

(iii) With a view to efficiently reaching PDS 
commodities to the consumers in a transparent 
manner, a model Citizens' Charter has been 
issued by the Central Govemment for adoption 
by the State GovemmentslUT Administrations; 

(iv) In order to strengthen the hands of the State 
Governments, the Public Distribution System 
(Control) Order, 2001 has been issued on 31st 
August, 2001 under section 3 of the Essential 
Commodities Act, 1955. with • view to curb willf'" 
adulteration, substitution, diversion etc. of the 
PDS commodities. An offence committed In 
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violation of the provISIons of the Order shall 
invoke criminal liability under EC Act. 

(v) A Task Force has been constituted to look into 
irregularities in the implementation of the TPDS 
and the Antyodaya Anna Yojana in the identified 
areas. The shortcomings/irregularities noticed by 
the Task Force Teams are forwarded to the 
concerned State Governments and Union 
Territory Administrations for corrective action. 

Setting up of Consumer Clubs 

2027. SHRI PANKAJ CHOWDHARY: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has decided to set up 
consumer clubs in all the States in order to create 
awareness about consumer intereets; 

(b) if so, the details thereof; 

(c) whether any arrangements have been made to 
provide primary grant to the consumer clubs by the 
Government; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND THE MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) The scheme for setting up Consumer Clubs in school&! 
colleges has been launched with a view to impart 
consumer education to the school children by Involving 
them in various consumer welfare and consumer 
protection activities and instilling in them the spirit of 
protection of consumer rights. As per the scheme a 
Consumer Club shall be set up in each Midcle/HigMiigher 
Secondary School/College affiliated to government 
recognized Board for which a grant of As. 10,000 per 
Consumer Club per annum for two years for each schooV 
college is admissible. The club will be set up and serviced 
by a co-coordinating agency. The best three consumer 
clubs in each cluster for consumer clubs co-ordinated by 
one agency are eligible for cash prizes. The scheme has 
been decentralized and the amount of grant to each Statal 
UT has been worked out in proportion to the number of 
districts in the StatalUT. 

(c) and (d) Consumer Clubs have so far been 
sanctioned in the States of Andhra Pradesh, Jammu and 
Kashmir, Tripura, West Bengal, Maharashtra and NCT of 

Delhi, on the basis of applications received from them, 
as per Consumer Welfare Fund RUles. 

(English} 
• 

Faml.... an.cted due to IrrtpUon Project. 

2028. SHRI ANANTA NA YAK: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the number of families affected by the execution 
of irrigation projects in States including Orissa during Ninth 
and Tenth Plan Period; 

(b) whether any steps have been taken to provide 
suitable rehabilitation to the displaced families; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) Irrigation being a state subject, the 
responsibility of planning, investigation, funding alongwith 
priority, execution, operation and maintenance of irrigation 
projects, including rehabilitation of displayed families 
primarily rests with the concerned State Governments 
themselves. The State Governments being the owners of 
the projects, it is the responsibility of the concerned Stale 
Governments to Resettle & Rehabilitate the project 
affected persons. Various State Governments have 
evolved their own Resettlement & Rehabilitation polices 
In respect of the project affected person. taking into 
account the local conditions. The data on project affected 
persona or going to be displaced by construction of the 
dams are not maintained by the Central Government. 

Construction of Gam.. Villages for Common 
Wealth Gamas·2010 

2029. SHRI DUSHYANT SINGH: Will the Minister of 
YOUTH AFFAIRS AND SPORTS be pleased to state: 

(a) whether games villages are proposed to be 
constructed in Delhi for ensuing commonwealth games to 
be held in 2010; 

(b) If 50, the total fund sanctioned for the purpose; 

(c) whether any new stadium is proposed to be 
conItructed therefor; and 

(d) If so, the details thereof? 
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THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
. (SHRI SUNIL DUTT): (8) Yes, Sir. A Commonwealth 
Games Village is proposed to be constructed off the 
Nizamuddin Bridge. 

(b) No funds have been sanctioned of far. 

(c) and (d) One Indoor and one outdoor stadium as 
well as Squash Court would need to be constructed. 

Foodgraln for Relief M ... ur •• 

2030. SHRI G.M. SIDDESWARA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Union Government provided 
foodgrains to foreign countries as humanitarian aid during 
the last three years; and 

(b) if so, the details thereof? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
AGRiCULTURE AND MINISTER OF STATE IN THE 
MiNISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. Humanitarian Aid in the 
form of foodgraln (wheat & rice) has been provided from 
Central Pool to 11 countries, on the sponsorship of 
Ministry of Extemal Affairs (MEA). 

Since January, 2002, a quantity of 3,14,595.3 MTs 
(wheat 2,66,147.3 MTs and rice 48,448 MTs) of 
humanitarian food aid was allocated, as per details given 
below:-

(figures in MT) 

Year wheat rice Total 

2002 43,390.5 29,898 73,288.5 

2003 71,108.8 2250 73,358.8 

2004 1,51,648 16,300 1,67,948 

Total 2,66,147.3 48,448 3,14,595.3 

{Translation} 
. t~~· ,. 

FunctJonlng of Conlum.r ~mll"onl ." 

2031. SHRI BALESHWAR YADAV: WHI tbe Mlnlat.r 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: . 

(a) the Issues that came up for discussion during 
the Conference of Heads of State Consumer Commissions 
and State Consumer Secretaries in New Delhi during 
August, 2004; 

(b) the details of the steps taken by the Union 
Govemment to ensure timely disposal of complaints of 
consumers; 

(c) the steps taken to fill the posts of Chairman and 
Members in State Consumer Commissions and District 
Consumer Forums Immediately; and 

(d) the efforts made to bring transparency in the 
functioning of consumer forums and to make optimum 
utilization of financial assistance provided by the 
Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND THE MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) With 
a view to ensure effective functioning of consumer forums 
in . the country various connected issues were discussed 
in the Conference of Presidents of state Commissions 
and the Secretaries in-charge of Consumer Affairs in the 
States organized by the NCDRC on 17th August, 2004. 
The important issues discussed were to assess the 
Infrastructure and minimum staff requirements, uniform 
pattem of honorarium/remuneration and other allowances 
for the full time Members of consumer forums, declaring 
President State Commission as Head of Department and 
President, District Forum as Head of Office, training of 
PresidentsiMembers, timely filling up the vacant posts of 
Presidents/Members, submission of period reports to 
NCDRC and the State Govt. by the State Commissions, 
creation of more benches of State Commissions and 
additional district forums etc. 

(b) to (d) The disposal of cases by the consumer 
disputes redressal agencies In the country is mainly 
affected by inadequate Infrastructure, adjoumments, non-
filling up of the poses of the PresidentslMembers. Some 
of the steps taken for the speedy disposal of cases by 
these agencies are as under:-

(i) One time grant of Rs. 61.80 crores sanctioned 
to the Status/UTs by the Central Govemment to 
supplement their efforts to strengthen the 
infrastructure of the consumer diSPutes redressal 
agencies. Central Government is' impressing 
upon the State Govemments to utilize It optimally 
to augment the Infrastructure as per scheme; 



509 Wfilten AnswelS AGRAHAY ANA 22, 1926 (S8kB) 10 OlJtl$tions 510 

(ii) Monitoring of the working of consumer disputes 
redressal agencies through the National 
Consumer Disputes Redressal Cornmiaaion; 

(ill) States and Union Territories are requested from 
time to time to take prompt steps to fill up vacant 
posts of President/Member in the consumer 
disputes redressal agencies and maintain a panel 
of suitable candidates for appointment as 
PresidentlMember; 

(iv) The Consumer Protection Act, 1986 has been 
amended in 2002 mainly to facilitate the quicker 
disposal of complaints besides enhancing the 
capabilities of the consumer fora, strengthening 
them with more powers and also by streamlining 
the procedures and widening the scope of the 
Act. A provision has also been incorporated in 
the amendment empowering the .enior most 
Member to act as President in the absence of 
the regular President of the consumer forums 
for their uninterrupted functioning. President, 
National Consumer Disputes Redressal 
Commission and the State Commission have 
been empowered to constitute benches with one 
or more members for expediting disposal of 
cases. 

In terms of the Act, a three tier quasi-judicial 
consumer disputes redressal machinery has been 
established at the District. State and National level to 
provide relief to the consumers. The responsibility for 
setting up of the State Commissions and District Forums 
including the appointment of Presidents & Members and 
to ensure their effective functioning rests with the State 
Governments/UT Administrations. However, the 
Department has been impreSSing upon the State 
Governments from time to time for the need to 
computerize and adopt Information Technology at 
consumer forums and provide IT solutions in order to 
achieve e-govemance, transparency and efficiency. 

{English} 

Erosion of Agricultural Land 

2032. SHRI MANSUKHBAI D. VASAVA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether there is any Increase in areas of erosion 
of agricultural land due to flood during the last three 
years; and 

(b) if so, the efforts made by the Govemment to 
control the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANT I LAL BHURIA): (8) 
and (b) The area affected/crop area affected by floods, 
including that due to erosion of agriculture land, every 
year depends upon the peak discharges in the rivers 
and degree of protection E>rovided by the flood protection 
works. Total area and cropped area affected by floods in 
last three years are:-

Year 

2001 

2002 

2003 

Area affected by 
flood 

6.175 

7.125 

6.491 

(Area In million ha.) 

Crop area aHected 
due to flood 

3.960 

2.231 

3.410 

Anti river erosion works are integral part of flood 
management works which are planned and executed by 
the State Govemments. The assistance rendered by the 
Central Govemment is technical, catalytic and promotional 
In nature. 

An area of 16.46 mHlion ha. of flood prone areas 
has been provided with a reasonable degree of protection 
with the help of various flood management works viz. 
construction of 34397.61 kms. embankment, 51317.51 
lems. drainage channel and 661.79 kms .... wan upto 
March, 2003. 

rr,.,.lionj 
Amount Depoalt In EPFO 

2033. SHRI AJIT JOGI: 
SHRI PAWAN KUMAR BANSAL: 

Win the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

<a) the total amount at present with the Employees 
Provident Fund Organisation; 

(b) the modes of investment thereof; 

(c) the returns therefrom and the manner in which it 
is being utilised; and 
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(d) the steps proposed to enhance the retum on 
investment for the benefit of the contributors? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Total Investment 
made by Employees Provident Fund Organisation as on 
31.10.2004 was Rs. 1,33,479.51 Crores. 

(b) Investment is made by the EPFO in accordance 
with investment pattem notified by the Central Govemment 
from time to time under Para 52 of Employees' Provident 
Fund Scheme, 1952, in the Central Government 
Securities, States Government Securities, State 
Development Bonds and Public Financial Institutions etc. 

(c) The Projected retum on investment made in the 
Employees' Provident Fund Scheme, 1952 for the year 
2004-05, is to the tune of Rs. 5,919.42 Crores. Returns 
received on investment are utilized for payment of interest 
to members of the Fund. 

(d) To increase yield on investment, Central Board 
of Trustees, Employees Provident Fund has recommended 
to amend the investment pattem and to allow it to Invest 
In Post Office Term Deposits and National Savings 
Certificates. Further, the Central Board of Trustees, 
Employees Provident Fund has also recommended to 
enhance rate of interest on Special Deposit Scheme 
(SDS) in which Rs. 53434.10 Crores of EPF deposits 
are invested as on 31.10.2004; and to allow reinvestment 
of interest on SDS in SDS ItseK. 

Gawel Sara' Scheme of Jharkhand 

2034. SHRI CHANDRA SHEKHAR DUBEY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether Gawai Baraj Scheme in Dhanbad and 
Bokaro districts in Jharkhand irrigates only 20 percent of 
its total established irrigation potential; 

(b) if so, whether the Govemment propoae8 to provide 
the benefit of this scheme to Harljans, tribals and farmers 
01 Backward Classes by completing it and establishing 
Its tull irrigation potential by providing technical and 
financial assistance; and 

(c) if so, by when this scheme IS~.like~o be 
implemented? ,~II')' " 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) The Hon'ble Member it probably 

referring to Gobai Barrage Scheme In the District Dhanbad 
of Jharkhand. The scheme was started in the 5th Plan 
and was completed in the 6th Plan at a cost of Rs. 2.73 
crore. Out of the 5000 hectare potential created by the 
project, 730 hectare potential has been utilized. No 
proposal has been received in Central Water Commission 
regarding creation of lull potential by providing technical 
and financial assistance. 

{English} 

Financial Assistance for Construction 
of Godowns 

2035. SHRI HARIBHAU RATHOD: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment of Maharashtra has 
requested for financial assistance from the Union 
Govemment for construction of godowns during the last 
three years; and 

(b) if so, the details thereof and number of godowns 
constructed in the State under various central schemes 
during the above period alongwith the locations thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

F.rm.... Uvlng Selow Povwty Une 

2036. SHRIMATI NIVEDITA MANE: 
SHRI KIRTI VARDHAN SINGH: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI ANIRUDH PRASAD I!I/i8I$ SADHU YADAV: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVA.jIRAO: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the number of farmers living below poverty line 
In the country, State-wise; 

(b) the detail. of the schemes implemented by the 
Govemment for upliftment of farmers In the CfOuntry; and 

(c) the details of the funds released by the 
Govemment during each of the last three year and the 
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number of tanners benefited thereby in the country, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
The Planning Commission is engaged in estimation of 
poverty at the national and at the state level. However, 
estimation of poverty for fanners as a category is not 
done by the Planning Commission. 

(b) The Department of Agriculture & Cooperation 
implements a number of schemes tor enhancement of 
agricultural production and productivity which, in tum, 
improves the well being of the farmers. The major 
schemeslinterventions are listed below: 

• Macro Management of Agriculture consisting of 
Z7 schemes for production of cereals and coarse 
cereals, sugarcane, jute, watershed development, 
horticulture and cooperation. 

• On Fann Water Management for Increasing Crop 
Production in Eastem India. 

• Technology Mission on Cotton 

• Technology Mission on Coconut. 

• Technology Mission for Integrated Development 
of Horticulture in North Eastern States Including 
Sikkim, Jammu and Kashmir, Himachal Pradesh 
and Uttaranchal. 

In the Seeds sector, Transport Subsidy for the 
movement of seeds to the North Eastern States, Sikkim, 
Himachal Pradesh, Jammu and Kashmir, Uttaranchaland 
Hill areas of West Bengal; Quality Control Arrangement 
on Seeds; Establishment and Maintenance of Seed Bank; 
Implementation of legislation on Plant Varieties and 
Fanners' Rights Protection .are being implemented. 

In the Plant Protection sector, Strengthening & 
Modernisation of Pest Management Approaches in India 
and Strengthening & Modernisation of Plant Quarantine 
facilities in India are being implemented. 

Under Risk Management, schemes like National 
Agriculture Insurance Scheme, Minimum· Support Price, 
Market Intervention Scheme 88 safety nets for farmers 
are being implemented. More recently, Government have 
announced a number of initiatives to enhance credit 
availability for the agriculture sector. 

In the field of mar1<etlng and storage and to address 
the probiems of post harvest management, the 
Government is implementing schemes for Construction of 
Cold Storages, Rural Godowns and Development of 
Market Infrastructure, Grading and Standardisation. 

To Promote agricultural extension, the Department Is 
implementing a number of schemes which, inlera/ia, 
include Klsan Call Centre; Mass rnedla support to 
Agricultural Extension; Establishment of Agri- Clinics and 
Agri Business by agriculture graduates; Extension Support 
to Central Institutes of Directorate of ExtensIOn. 

Horticulture Is another thrust areas identified for 
focused attention. The Department is implementing a 
scheme viz. Technology Mission on Integrated 
Development of Horticulture for the North Eastern Region 
including Sikkim, Jammu and Kashmir, Himachal Pradesh 
and Uttaranchal. 

(c) The schemes of the Department of Agriculture & 
Cooperation are meant to enhance agricultural production 
and productivity and assistance is given to fanners under 
various schemes. 

The budget outlays and expenditure on plan schemes 
of the Department during the last three years are as 
under: . 

Year 

2001-02 

2002-03 

2003-04 

{Trsns/alionj 

BE 

1970.00 

2167.00 

2167.00 

(in Rs. erore) 

Expenditure 

ln7.92 

1656.78 

2055.95 

Employment to Unemployed Youth 

2037. SHRI SURESH CHANDEL: WHI the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the educated unemployed youth are not 
getting employment under the new liberalization policy; 

(b) if 80, the reasons therefor; and 

(c) the details of the employment provided to the 
educated unemployed youth In the States particularly in 
Himachal Pradesh under various schemes during the last 
three years, State-wise? 
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THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) Does not arise. 

(c) Estimates of employment and unemployment are 
obtained through quinquennial labour force surveys 
conducted by National Sample Survey Organisation. Last 
such survey was conducted during 1999·2000. As per 
these surveys, total employment (educated and 
uneducated taken together) in the country and for the 
major States on usual status basis for the year 1993-94 
and 1999·2000 is given In the statement enclosed. 

S. Major States 1994 2000 
No. (in thousand) (in thousand) 

Total Total 
Employment Employment 

2 3 4 

1. Andhra Pradesh 35899 36148 

2. Assam 8075 9357 

3. Bihar 31328 38437 

4. Gujarst 19233 22931 

5. Haryana 6528 7159 

6. Kamataka 22166 23599 

7. Kerala 11437 12444 

8. Madhya Pradesh 31634 34424 

9. Maharashtra 37933 41241 

10. Orissa 14155 14981 

11. Punjab 8073 9885 

12. Rajasthan 21897 23212 

13. Tamil Nadu 28430 28895 

14. Uttar Pradesh 54238 58924 

15. West Bengal 26639 28237 

All Major States 357665 387950 

All India 374450 397000 

Note: Total employment has been derived from NaIjonaI Sample 
Survey Organisation employment & unemployment SUfVey 
results for 1993·94 & 1999·2000 .. 

Prlvatlsatlon of Water Management 

2038. SHRI Y.G. MAHAJAN: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government proposes to increase 
the partnership of private sector in water conservation; 

(b) if 80, the details thereof; 

(c) the details of proposals received from State 
Govemments by the Union Govemment in this regard, 
State·wise; and 

(d) the action taken by the Government to clear such 
proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. It is laid down in the 
National Water Policy, 2002 that private sector participation 
should be encouraged in planning, development and 
management of water resources projects for diverse uses, 
wherever feasible. Management of the water resources 
for diverse uses should incorporate a participatory 
approach; by involving not only the various governmental 
agencies but also the users and other stakeholders. in 
an effective and decisive manner, in various aspects of 
planning, design, development and management of water 
resources schemes. Conservation consciousness should 
be promoted through education, regulation, incentives and 
disincentives. 

A Centrally Sponsored Scheme on "Artificial Recharge 
to Ground Water and Rain Water Harvesting" for 
implementation with active involvement of the beneficiaries 
including Local BodIeslPanchayatslWater User Association! 
Communities/Non Govemmental Organisationsl Voluntary 
Organisations has been conceived. 

(c) and (d) The proposals for increasing the activities 
in water conservation from the State Governments would 
depend upon the approval of the proposed Centrally 
Sponsored Scheme. 

[English} 

Threat to Kedarnath Oharn by 
Chaurabarl Glacier 

2039. SHRI MOHAN RAWALE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

\ 

(a) whether Chaurabari Glacier has created many 
lakes due to impact of warm weather, 
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(b) if so, whether Kedarnath Dham has been posed 
with a serious threat as a result thereof; 

(c) if so, whether the bursting of these lakes is likely 
to create a dangerous situation in the nearby areas; and 

(d) if so, the steps being taken by the Government 
to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) Yes, Sir. The studies carried out by the 
Geological Survey of India (GSI) have revealed that the 
Chaurabari Glacier like the majority of Himalayan glaciers 
is passing through a phase of rec88sion. This recession 
can be attributed to the warm weather which is • 
worldwide phenomenon. The formation of supra glacial 
lakes is a localised phenomenon and the collected water 
is released into melt water system at regular intervals 
without causing any major change in river hydrology. 
Durlnp the studies undertaken by GSI till 1997 only one 
big lake called "Gandhi Sarovar" has been noticed. 

(b) No, Sir. The Gandhi Sarovar lake is very old and 
was in existence even before 1962. In 1997 observation, 
the water level was found to be lower than 1992-1994 
period which suggests of a regular outlet. The shrine Is 
located at a higher terrace In the out wash plain and the 
same IS not likely to be threatened by the bursting of 
smali supra glacial lakes. 

(c) No, Sir. The supra glacial lakes are different from 
the ones formed by damming as a result of land slides 
etc. They have natural outlets within the glacier for release 
of water and therefore, they do not pose threat of flash 
floods in downstream areas. 

(d) The formation of lakes over the glaciers and In 
the adjacent areas is a natural process and its formation 
cannot be avoided. No significant change was noticed 
during the past studies (199NM, 1997) and no report of 
any major change in water level of 'Gandhi Sarovar' has 
been received by GS! in recent times. 

(Trans/a/ion] 

Private Industry PartiCipation In Sporta 

2040. SHRI SHRINIWAS DADASAHEB PATlL: WHI 
the Minister of YOUTH AFFAIRS AND SPORTS be 
pleased to state: 

(a) the budgetary allocation made by the Government 
for sports during the current financial year; 

(b) whether the Govemment ia planning to create 
sports infrastructure by private participation and partially 
commercializing the part of land kept reserved for sports 
infrastNcture; 

(c) the area of land in metropolitan cities kept 
reserved for sports activities; and 

(d) the steps taken by the Union GOWlmment to 
promote Private Industry Participation in sports? 

THE MINISTER OF YOUTH AFFAIRS AND SPORTS 
(SHRI SUNIL DUTT): (a) The budgetary allocation for 
the current financial year for sports is as follows:-

Plan Rs. 279.50 crores 

Non Plan Rs. 29.30 crores 

(b) and (c) No, Sir. Does not arise. 

(d) The Govemment has adopted a new Scheme of 
State Sports Academy during the Tenth Fiva Year Plan 
Period. The main objective of the Scheme is to select 
the best available potential in sports between the age 
groups of 10-13 years, as well as the top performers in 
State/National competitions in the age group of 1 D-18 
years to prepare and groom them over the years for 
winning medals for the country at the intemational level. 
The scheme envisages setting up of an Academy at an 
approximate cost of Rs. 9.68 crores by the Central GoYl, 
State Govt.IUT Administration and a sponsor as a joint 
venture in the ratio of 25:24:51. It ie envisaged that the 
Academy would be set up as a regiatered society and 
managed by the Sponsor with a view to involve the 
corporate sector in promotion of sports and development 
of sports infrastructure. 

Sports Authority of India has entered into an MOU 
with Federation of Indian Chambers of Commerce and 
Industry (FICCI) and Indian Olympic Association (lOA) 
has entered into an MOU with Confederation of Indian 
Indu8try (CII) for cooperation in the field of sports. 

Government has also taken initiatives for encouraging 
contributions from the public and the private sector 
under its scheme of National Sports Development Fund 
(NSDF). 

Integl1lted Forest Protection Scheme 

2041. PROF. RASA SINGH RAWAT: Will the 
Minist8f of ENVIRONMENT AND FORESTS be pleased 
to state: 
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(a) whether Integrated forest protection scheme is 
being run by the Union Government under centrally 
sponsored scheme in which 75 percent expenditure is 
borne by the Union Government and 25 percent by State 
Government; 

(b) if so, whether the Union Government has received 
any action plan under the above scheme from Rajasthan 
for the year 2003-2004 and 2004-2005 for clearance; 

(c) if so, the details thereof; and 

(d) by when these are likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Integrated Forest Protection Scheme is a 
centrally sponsored scheme. The funding pattern of the 
Scheme is 75% : 25% cost sharing between the Centre 
and the States/Union Territories except for the States of 
North East Region and special category States of Jammu 
and Kashmir, Himachal Pradesh and Uttaranchal for which 
the funding pattern is 90% : 10%. 

(b) Yes, Sir. 

(c) and (d) Annual Work Programme for 2003-04 
could not be sanctioned for want of budget provision of 
matching state share of funds in State Plan 2003-04. 
Annual Work Programme 2004-05 for Rajasthan has been 
sanctioned by Government of India for Rs. 200.00 lakhs 
out of which State share is Rs. 50.00 lakhs. 

The State Government has made a budget provision 
so far only for Rs. 12.50 lakhs as state share. As a 
result, Rs. 15.27 lakhs only could be released as 1st 
instalment of Central share after adjusting Rs. 22.23 lakhs 
of unspent Central funds already available with the State 
Government. Further release of funds is subject to 
adequate budget provision for State share and submission 
of Utilisation Certificate & Progress Report of funds 
released so far. 

Agricultural Labourer. In Unorganlaed Sector 

2042. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the agricultural la,bourers are being 
included in unorganised sector; , . 

(b) if so, the reasons therefor; 

(c) whether the trade unions have protested against 
the move; and 

(d) If so, the reaction of the Government ther ... 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) The 
unorganised labourers are those who have not been able 
to organise themselves in pursuit of common objectives 
on account of constraints like casual nature of 
employment, ignorance and illiteracy, small and scattered 
size of establishments. These workers are devoid of any 
SOCial security measures available to the labourers in the 
organised sector generally under Acts like Employees 
State Insurance Act, 1948 and Employees Provident Fund 
& Other Misc. Provisions Act, 1952 etc. Therefore, those 
labourers who fall under this category are unorganlsed 
labourers. Most of the agrlcuhural labourers are in the 
unorganised sector. The trade unions have not opposed 
inclusion of agricultural labourers in the un organised 
sector. 

Reduction In Llv •• tock Population 

2043. SHRI PRADEEP GANDHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the number of livestock Is constantly 
reducing in the country; 

(b) if so, the reasons therefor; 

(c) whether the Government has proposed to prepare 
an action plan tor the conservation of some species of 
animals; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI KANTI LAL BHURIA): (a) 
No, Sir. The number of livestock is not constantly reducing 
In the country. 

(b) Does not arise. 

(c) and (d) A Centrally sponsored scheme 
·Conservation of threatened breads of smaH ruminanta, 
pigs, pack animals and equines" has been taunched 
during Xth Plan. Pure breed animals whose number has 
gone below 10,000 can be covered under the scheme. 
The scheme provides 100% grantS-In-aid to State 
Governments. 

The Government of India is also implementing 
National Project on Cattle and Buffalo Breeding (NPCBB) 
from October 2000, which Includea the objective of 
conservation and development of Important indigenous 
breeds. 
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12.00 hr •. 

PAPERS LAID ON THE TABLE 

(English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir. I beg to lay on the Table a copy 
of the Mid-Year Review for the year-Decembr, 2004 (HIndi 
and English versions). 

[Placed in Library. See No. L T 1070/2004) 

THE MINISTER OF STATE OF THE MiNISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHA Y): Sir, I beg to lay on the Table:· 

(1) (i) A copy of the Annual Report (Hindi and 
English versions) of the Paddy Processing 
Research Centre, Thanjavur, for the year 
2002-2003, alongwith Audited Accounts. 

(ii) A copy of the Review (Hind and English 
versions) by the Government of the working 
of the Paddy Processing Research Centre, 
Thanjavur, for the year 2002-2003, alongwith 
Audited Accounts. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library. Sss No. L T 1071/2004) 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): On behalf of Shri Kantilal Bhuria, I beg to lay 
on the Table:-

(1) A copy each of the following papers (Hindi and 
English versions) under section 619 A of the 
Companies Act. 1956:-

(a) (i) Review by the Govemment of the working 
of the Assam Agro Industries Development 
Corporation Limited, Guwahati. for the year 
2000-2001. 

(ii) Annual Report of the Assam Agro Industries 
Development Corporation limited, Guwahati, 
for the year 2000-2001, alongwith Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. Sss No. LT 107212004) 

(2) 

(3) 

(b) (i) Review by the Govemment of the working 
of the Uttar Pradesh S18te Agro Industrial 
Corporation Limited, lucknow, for the year 
2001-2002. 

(II) Annual Report of the Uttar Pradesh State 
Agro Industrial Corporation Umtted, LucIcnow, 
for the year 2001-2002, alongwlth Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. SH No. LT 107312004] 

(c) (I) Review by the Govemment of the working 
of the Orissa Agro Industries Corporation 
limited, Bhubaneswar, for the year 1997-
1998. 

(ii) Annual Report of the Orissa Agro Industries 
Corporaton Limited, Bhubaneswar, for the 
year 1997-1998, alongwlth Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

(d) (i) Review by the Govemment of the working 
of the Andhra Pradesh State Agro Industries 
Development Corporation Limited, 
Hyderabad. for the year 2001-2002. 

(II) Annual Report of the Andhra Pradesh State 
Agro Industries Development Corporation 
Limited, Hyderabad. tor the year 2001 -2002, 
alongwlth Audltied Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library. StIli No. LT 107412004) 

Four statements (Hindi and English versions) 
showing realOn8 for delay In laying the papers 
mentioned at (1) above. 

[Placed In Library. Stili No. LT 107512004) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the National Federation 
of Fishermen's Cooperatives Umlted. New 
Deihl, for the year 2002-2003, alongwlth 
Audited Accounts. 

01) A copy of the Review (HIndi and English 
verslona) by the Govemment of the wot1dng 
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(4) 

of the National Federation of Fishennen's 
Cooperatives Limited, New Delhi, for the year 
2002-2003. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed in Library. See No. LT 107612004] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): On behalf of Shri Taslimuddin, I beg to lay on 
the Table a copy of the Bureau of Indian Standards 
(Recruitment to Scientific Cadre) Amendment Regulations, 
2004 (Hindi and English versions) published in Notification 
No. G.S.A. 522 (E) in Gazette of India dated the 
12th August, 2004 under section 39 of the Bureau of 
Indian Standards Act, 1986. 

[Placed in Library. See No. L T 1077/2004] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): Sir, I beg to lay on the Table:-

(1) (I) A copy of the Annual Report (Hindi and 

(2) 

English versions) of the Central Warehousing 
Corporation, New Delhi, for the year 2003-
2004, alongwith Audited Accounts under sub-
section (11 ) of. section 31 of the 
Warehousing Corporation Act, 1962. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central Warehousing Corporation, New 
Delhi, for the year 2003-2004. 

[Placed in Library. See No. LT 107812004] 

A copy each of the following Notifications (Hindi 
and Engish versions) under sub-section (3) of 
section 9 of the Sugar Development Fund Act, 
1982:-

(i) The Sugar Development Fund (~~.ond 

Amendment) Rules, 2004 publi~'i'fn 
Notification No. G.S.~. 687 (E) in Gazette 
of india dated the 218t October, 2004. 

(ii) The Sugar Development Fund (Third 
Amendment) Rules, 2004 published in 
Notification No. G.S.A. 739 (E) in Gazette 
of India dated the 9th November, 2004. 

[Placed in Library. See No. L T 107912004] 

12.02 hr •• 

MESSAGES FROM RAJYA SABHA 

{English} 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-General 
of Rajya Sabha:-

(i) "In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Business in' the Rajya Sabha, I am directed to 
inform the Lok Sabha that the Rajya Sabha at 
Its sitting held on the 9th December, 2004 
agreed without any amendment to the Prevention 
of Terrorism (Repeal) Bill, 2004 which was 
passed by the Lok Sabha at its sitting held on 
the 6th December, 2004". 

(Ii) "In accordance with the provisions of rule 127 
of the Rules of Procedure and Conduct of 
Business in the Rajya Sabha, I am directed to 
infonn the Lok Sabha that the Rajya Sabha at 
its sitting held on the 9th December, 2004 
agreed without any amendment to the Unlawful 
Activities (Prevention) Amendment Bill, 2004 
which was pa88ed by the Lok Sabha at its sitting 
held on the 6th December, 2004". 

12.03 hr •. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 2004-2005 

{English} 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Sir, I beg to present a statement (Hindi 
and English versions) showing the Supplementary 
Demands for Grants in respect of the Budget (General) 
for 2004-2005. 

[Placed in Library. See No. LT 1079A12004) 

{English} 

MR. SPEAKER: Let us go to item no. 8, Calling 
Attention. 

. .. (lnlrlnupllonsj 
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{Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir 
yesterday there was a news in newspapers that in Beur 
Jail. ... (Inlsrruptions) 

MR. SPEAKER: It will be discussed in the Zero-
hour. 

... (Inlsrrupfions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am saying 
that the Supreme Court has directed to conduct raids in 
ali the jails. . .. (Intsrrupfions) During the raid a mobile has 
been found in which 670 calis . ... (Intsrruptions) 

{English} 

MR. SPEAKER: I will call you at the appropriate 
time. I have not rejected anything as yet. 

... (Interruptions) 

/Translallon} 

PROF. VIJA Y KUMAR MALHOTRA: Sir, Shri Ram 
Vilas Paswan has accused the Bihar Government. The 
High Court has said that... (Intsrruptions) We demand that 
the Bihar Government be dismissed .... (lnltlm.ptions) 

MR. SPEAKER: Shri Vajpayeeji, we have just 
complemented them. Even then they are doing 80. The 
matter will be taken up for discussion at the appropriate 
time. You may ask it from Shri Vajpayeeji. If he says, 
then we would take it for discu88ion. 

... (InmfTllptions) 

12.04 hr •• 

(English} 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

(I) Situation .rliing out of subsidence at 
Sanctorl. and other part. of COlli bearing 
areas of Eaetem Coalfields Umlted and &teps 
taken by the Govt. In regard thereto 

SHRI BASU DEB ACHARIA (Bankura): Sir, I cd the 
attention of the Minister of Coal to the following metter 

of urgent public importance and request that he may 
make a statement thereon: 

"The situation arising out of subsidence at 5anctoria 
and other parts of coal bearing areas of Eastern 
Coalfields Umlted and steps taken by the Government 
in regard thereto·. 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY 
OF MINES (DR. DASARI NARAYAN RAO): Sir, a 
subsidence has occurred In Sanctoria village on 
27.11.2004 at about 2.20 p.m. above the period 1912 to 
1923. 

MR. SPEAKER: You are omitting a whole line. It is 
2.20 p.m. above the old worldnge ..... ' 

DR. DASARI NARAYAN RAO: No, Sir. It 18 at about 
2.20 p.m. above the period 1912 to 1923 .... 

MR. SPEAKER: Then, you have given a wrong 
statement to the Speaker. You have given a different 
statement to the Speaker. What is all this? 

... (Inf8nvp1ions) 

MR. SPEAKER: Probably, I have been given Incorrect 
copy. 

DR. DASARI NARAYAN RAO: Sir, I will correct It. 

MR. SPEAKER: Okay. Thank you. I will correct it 
myself. 

...(In~) 

DR. DASARI NARAYAN RAO: No mining activities 
have been undertaken at this place .. nee the formation 
of Eastern Coalfields Limited. 

Cracks have ~ noticed In 58 hOlJ888, out of which 
24 houses were considered for Immediate vacation and 
the residents were allotted temporary accommodation 
nearby. Rest of the Houses are under observation. 

Stabilisation wort< with sand filling through boreholes 
Is already under progress as per approved scheme of 
Sandoria village and till November, 2004, 21,000 cU.m 
of sand has been filled to drill suitable boreholes in the 
village and due to diflculty in carrying of material, the 
desired progress could not be obtained. 
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[Dr. Dssari Narayan Rao] 
Central Mining Research Institute (CMRI), a acientific 

Institution, has been entrusted the job to study, and 
suggest measures. 

The Sanctoria village is also earmarked for 
rehabiliation as per action plan to control fire, and 
subsidence in Raniganj coaHield. The work of rehabilitation 
is to be taken up by the State Government The West 
Bengal State Government has entrusted the job to 
Asansol-Durgapur Development Authority (ADDA). ADDA 
has been requested to take up the job of rehabilitation 
on priority for Sanctoria vII/age. 

For other parts of the area of ECl, as per action 
pian, 43 stabilisation schemes are to be implemented 
with an estimated cost of Rs. 411.84 crore. Three 
stabilisation schemes have been completed, and six are 
under progress. Similarly, 92 rehabilitation schemes with 
an estimated cost of Rs. 1,317.18 crore are to be 
implemented in 20 years. Sanctoria vii/age also forms a 
part of the above rehabilitation schemes. 

For expediting the above action plan, four 
(demonstration) rehabilitation schemes, namely, Samdih 
vii/age, Kenda village, Refugee Bastl (Bangal para) and 
Harishpur vii/age have been approved and taken up for 
implementation. But the villagers are reluctant to shift to 
the proposed rehabilitation sites. The West Bengal State 
Government has entrusted the job to Asansol-Durgapur 
Development Authoirty (ADDA). ADDA has taken up the 
job of demographic survey and about rehabilitation of the 
four sites, which are uncler progress. ADOA has already 
been given Rs. 50 lakh by ECl. Further fund for 
rehabilitation will be provided to ADDA by ECl from the 
rehabilitation scherne fund, as and when required. 

The successful implementation of the four schemes 
will make a headway in implementing the entire muter 
plan of Raniganj Rehabilitation Schemes. 

in this regard, the Government have taken adequate 
steps for implementation of the action plan, and In 
providing necessary funds for the same. 

SHRi BASU DEB ACHARIA: Sir, Ranigaoj coalfield 
is the oldest coalfield of our country. Before the 
nationalisation of coalmines, when the mines were in the 
private sector, unscientific mining and slaughter mining 
had taken place there as there was no scientific mining. 
Sir, after nationalisation of coalmlnes, the Governmeht of 
India had not taken any concrete. steps to prevent the 
subsidence, and control and contain the fire. 

I had visited Sanctoria village four years back, when 
there was subsidence. Sir, there had been subsidence in 
, 969, then again in 1991, then again in 1999, and then 
again in 2004. when the first subsidence had taken place, 
nothing was done in order to protect the vii/age, prevent 
the subsidence by sand-stowing. There is one technology, 
which is called 'hydro-pneumatic sand-stowing', but it has 
been proved that this technology is not effective to prevent 
the subsidence of the area. 

Sir, the hon. Minister in his statement has stated 
that: 'Similarly, 92 rehabilitation schemes with an estimated 
cost of Rs. 1 ,317.18 crore are to be Implemented in 20 
years". 

There are two aspects. One aspect is to prevent the 
subside~e-c:ontain and control the fire. Another aspect 
is the rehabilitation of the vil/agers, the perople who are 
being affected because of subsidence. For rehabilitation, 
the estimate was done more than ten years back, in 
1994, and proper survey was also not made. Now, there 
is a need for an expert committee to go into the entire 
problem and report to the Government as to what is the 
nature of the problem and how much fund is required to 
prevent the subsidence. That is urgently required because 
no expert committee, in the past, had gone into this 
aspect properly because there Is no proper mapping of 
underground mining. 

There are a large number of underground mines that 
had been abandoned by the erstwhile owners, and these 
abandoned mines are creating problems. The Minister 
has stated that subsidence had taken place ·where 
workings were made during the period 1912 to 1923. No 
mining activities have been undertaken at this place since 
the formation of Eastern CoaHields limited" as H, after 
nationalisation, ECl, where there is no working in the 
mines, has no responsibility. After nationalismn, Eel 
has the responsibility and, therefore, the Central 
Government has the responsibility to tackle this problem. 
It is a national problem. The Supreme Court of India has 
given a direction ot the Government of India to tackle 
this problem on a war·footlng, but whatever Is being done 
is being done at a snail's pace. 

MR. SPEAKER: Please put your question. 

SHRI BASU OEB ACHARIA: Wlthlll the last four 
years, what is the progress that has been made In 
completing this work? The progreas is nothing. 
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{Transla/ion} 

PROF. VIJA Y KUMAR MALHOTRA: It s o.k. Now 
ask question. 

SHRI BASU DEB ACHARIA: Please listen Shri 
Malhotrajee, it is a human problem. 

[English} 

SHRI RAMDAS ATHAWAlE (Pandharpur) : Sir, their's 
6 months are enough to six years ot B.J.P. 

MR. SPEAKER: Please do not get diverted. He wants 
to derail you. Do not get subsided. 

SHAI BASU DEB ACHAAIA: During the six years of 
their rule, they have done nothing. 

MR. SPEAKER: let there be no further provocation. 
There is enough trouble for me. Do not provoke him. He 
is cooperating with me fully. Please do not provoke him. 

SHRI BASU DEB ACHARIA: Sir, ADDA has given 
As. 50 lakh for the rehabilitation of people In four villages. 
People of three villages have already been rehabilitated 
and, in the fourth village, from where the people had to 
be rehabilitated, the work is in progress. However, what 
is required is that more funds should be sanctioned and 
this Issue should be treated as a national problem. 

Due to this alarming situation In the coal mining area, 
people are spending sleepless nights, and they are unable 
to sleep at nights. I have seen smoke emitting from the 
floor; I have seen cracks on the roof and on the walls. 
One hundred and seventy families whose houses have 
developed cracks and subsidence have not yet been 
properly rehabilitated. The Minister has stated that 
temporary rehabilitation has been done, but proper 
rehabilitation of these 170 families should be done at the 
earliest. 

Sir, plan should be made for another 400 families 
who are still residing in the endangered places. They are 
passing sleepless nights. As the plan was prepared 12 
years back, the estimate was made 12 years back, I 
would like to know from the hon. Minister whether the 
Government will appoint an Exp4Ut""'Jiommittee to conduct 
a detailed survey of the ~ntire R~tltganj coal fields area 
and submit a report to the Government; and whether 
sufficient fund will be provided for. tackling this problem. 
WUI steps be taken in a time-bound manner to reheblUlate 

people living in places declared as endangered? Will the 
Government provide a time-bound plan for rehabilitation 
of people in the entire area that has been declared unsafe 
and endangered? Will a time-bound plan be prepared to 
tackle this situatIon? 

MR. SPEAKER: There is one request from Shri 
Gurudas Dasgupta. Shri Dasgupta, only one question 
please. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, the 
unfortunate thing is that subsidence in the area is not 
affecting only a single village, as my esteemed friend 
has said, but subsidence has a wider dImension and the 
danger is of much wider nature. It may affect the 
Durgapur Steel Complex area, it may affect the AndoI 
Railway Complex, and it may affect the economy of the 
entire region, thereby affecting the lives of may be cror. 
of people. This issue has been pending with the 
Govemment of India for a long time. We have been 
raising this issue in the other House aiso. Government is 
known for undue delay in taking any positive action to 
put dOYtn the fIre that is destroying our precious national 
wealth and endangering life and industry. Therefol'e, my 
pointed question to the hon. Minister is, what Is the time-
frame that he wll give before this august House within 
which the Government will try to tackle the problem of 
continuous fires, will take steps to prevent subsidence, 
and organise rehabilitation. 

DR. DASARI NARAYAN RAO: Sir, we are very much 
concerned about the Issue. We have already taken 
measures in this regard. As the hon. Memt-er has said, 
after the incident had taken place, on the very next day, 
Eel and Asansol Durgapur Development Authority, which 
is the agency notified by the Govemment of West Bengal, 
have actually identified 24 houses, and they were allotted 
24 sites. However, none of them shifted because nobody 
is Interested In shifting. I myself have vletted Jharia In 
BCCL. We are prepared to provide rehabilitatIon. 
Government allocatIon is also thera. 

SHRI BASU DEB ACHARIA: Mr. Minister, entire 
villages were shifted to new sites. It seems you have no 
information about that. It Is not a fact that people are not 
willing to shift. 

MR. SPEAKER: Shrl Acheri., you do not have to 
give him information, he has to give you information. 

, 

DR. DASARI NARAYAN RAO: Regardllng funds, 
adequate funds have been provided. In the entire ECl 
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[Dr. Dasari Narayan Rao} 

area, 15,000 families are gOing to be affected which 
means, nearly 86,735 people are involved. We have 
allocated the budget of Rs. 411.84 crore for stabjllsation, 
Rs. 1317.18 crore for rehabilitation, Rs. 33.22 crore for 
fire effected and unsafe areas. The total comes to about 
Rs. 1769.51 crore .... (lntenuplions). This is about the entire 
ECL. I am coming to Sanctoria. 

SHRI BASU OEB ACHARIA: I am talking of the entire 
ECL. 

DR. DASARI NARAYAN RAO: We are concerned 
about the entire ECL. Recently, we have constituted a 
committee, with the Secretary as the Chairman, in which 
the West Bengal ARDA is also participating. Two meetings 
were conducted this year. After taking this issue Into 
consideration on 23rd of this month, we are going to 
convene another meeting to resolve the problem. We are 
very much concerned .... (InfllfTlJPtions) 

SHRI BASU DEB ACHARIA: My question was about 
the expert committee and not the committee by Secretary 
and ARDA. ... (InlsfTlJptions) 

MR. SPEAKER: No running commentary. 

... (InlsfTlJplions) 

MR. SPEAKER: The hon. Member wanted to know 
whether you would like to constitute an expert committee 
to consider the entire problem. Just say 'yes' or 'no'. 

DR. DASARI NARAYAN RAO: I am coming to that 
point, Sir. Where stabilisation has to be effected, we are 
taking care of stabilisation; where rehabilitation is 
necessary, we are taking care of rehabilitation. Actually, 
we are thinking of constituting a committee. As you said, 
we will have a look at it, consider the issue and definitely 
we will come back to you. 

MR. SPEAKER: There are two other points. 

..• (IntsfTlJpIions) 

MR. SPEAKER: Hon. Members, I am trying to help 
you all. I am also sitting here sometimes to help you. 
Mr. Minister, there was a question a8 to whether the 
Government is going to review the estimate, as to how 
much time will be taken for completing the wor1<, including 
putting off the fire. 

DR. DASARI NARAYAN RAO: We can take a retook 
at that. We will sit, consider and get back to you within 
a week, in writing. 

MR. SPEAKER: You may call Shri Dasgupta and 
Shri Acharia and explain it. 

12.22 hrs 

(II) Early Completion of four lana road from 
Jallandhar to Amrltear and atapa takan by 
the Govt. In regard thereto 

/English} 

MR. SPEAKER: Item No. 9-Calling Attention by Shri 
Navjot Singh Sidhu. 

SHRI NAVJOT SINGH SIDHU (Amritsar): Mr Speaker, 
Sir, I rise to call the attention of the Hon. Minlleer of 
Shipping, Road Transport and Highways to the following 
matter of urgent public importance and request that he 
may make a statement thereon. 

"Early completion of four lane road from JaJlandhar 
to Amritsar and steps taken by the Government in 
regard thereto·. 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): Hon. Speaker, Sir, 
the length of National Highway No. 1 from Jallandhar to 
Amritsar is about 69 km. The section of 20 km. length 
starting from Jallandhar is to be developed into four lane 
facility at part of other projects approved along with 
National Highways Development Project (NHDP) Phase-
II. The remaining 49 km. is identified for development 
under NHOP Phase-III on BOT basta, which is yet to be 
approved by the Government. 

The estimated cost of upgradatlon of the 20 km. 
section from JaHandhar to Arnritsar being developed under 
NHDP Phase-II is Rs. 124 crore. The bids for the civil 
worlcs for this section were received on 21.08.2003 and 
after technical evaluation the financial bids were opened 
on 10.11.2003. MIs Birla GTM Enterpose Ud. and MIs. 
Ashoka Buildcon (JV) quoted lowest bid price for the 
work. 

Meanwhile, it was decided to Initiate proceedings for 
blacklisting of MIs. Bina GTM Enterpole Ltd. and 
debarring It from participation in the future contracts of 
NHAI tor having earlier secured another contract by 
misrepresentation. MIs. Birla GTM Enterpoee ltd. has 
approached Delhi High Court agalnet the blacklisting 



533 AGRAHAYANA 22, 1926 (&~ 534 

proceedings and the matter is sub judics. No decision 
regarding award Df contract has, therefore, been taken 
so far. 

The balance 49 km. is proposed to be taken up 
under the proposed NHDP Phase-III, which is yet to be 
approved by the Government. The detailed project report 
for thi section has already been completed. 

SHRI NAVJOT SINGH SIDHU: Sir, the statement 
made by the hon. Minister is seH-contradictory. There Is 
a paradox to that statement. ... (Intsrruptions) Just of 
minute, Sir, 

MR. SPEAKER: We are waiting to hear "Sidhuism". 

SHRI NAVJOT SINGH SIDHU: I have got a very 
strong memory. You can consult me even on anything. 
... (Interruptions) Four months ago, I had raised the same 
question and the hon. Minister had replied very clearly 
that for further remaining 50 km. of the length of the 
road from Jalandhar to Amritsar, tenders have been invited 
on BOT basis very recently. Today, H you have a look 
at his statement, he writes that the balance 4 kilometres 
is proposed to be taken up and the proposal is yet to be 
approved by the Government. If It was not approved four 
months ago, how were the tenders called? That is the 
first question I want to ask from the hon. Minister. He 
must get his facts right and then distort them. This matter 
is not about a road. It is a very urgent matter which 
undermines the pride and the prestige of a nation. You 
go down to Pakistan. You cross the border. There is a 
six-lane road awaiting you. It makes a statement. It makes 
a statement about the infrastructure of the area. They 
are not economically as strong as we are. You talk of 
the National Highway from Delhi to Amritsar. It is a very 
important, strategic National Highway. Now the entire 
stretch from Delhi to Jallandhar, that is, about 500 
kilometres, has been a four-lane stretch. From there, you 
have a 25 feet wide road leading to Amritsar. Now, 
militarily, it is very strategic. It is loaded with tonn" and 
tonnes of surplus food grains. It is not taJklng about 
Punjab. It is talking about Himachal Pradeeh. There are 
apples rotting in the Himachal Pradesh. We do not want 
link only to Ammar. We want to go Uzbeklatan. We 
want the border to open. The talk has begun. The ice is 
melting. The volatile situation, which existed two or three 
years ago, is no longer prevalent at the moment. What 
impression does anybody get when he enters the border 
and sets foot in India? A 25 feet road awaits him, futl of 
potholes, innumerable potholes. There are about 20 to 
25 mishaps every week, Mr. Minister. 

let me tell you about something else. about the 
volume on the road. Just four months ago, there were 
three million people who converged on to Amritsar just 
to pay their obeisance to the Dalbsr SlIhib. It is the 
Vatican of the Sikhs. It is not the Sikhs alone, people 
from every nook and comer emerged to Amristar to pay 
their obeisance. We are proud of Taj Mahal. People who 
go to Taj Mahel, ten times of that volume go to Amritsar. 
And it Is not about that also. You tell me about this. If 
there is an important event or in the event of a war 
breaking out, how does the army get Its transportation 
done? Can you reply? How is the Army going to transport 
its materials? It Is the richest economic pocket. There 
cannot be any fruit without the root. Any basic 
infrastructure needs road. We have been ignored too long. 
The hon. Chairperson of the Jalianwala Bagh Committee 
is Madam Sonia Gandhi. When you talk of the national 
freedom-it is all about blood, sweat, toil and teara-you 
talk of Punjabis, not Punjabis alone but Himachalis, about 
J & K. Why Is Amritsar being ignored? Why is the border 
area being ignored? And why have you got tenders for 
the entire stretch of 500 kilometres of road? What beckons 
you to get tenders for the 50 kilometres of road which 
has not been made? let me enlighten )'Ou. Two years 
ago, the work had started. The funds had been allocated 
by General Khanduri. He will vouch for that. Why has it 
been stalled? 

MR. SPEAKER: let him digest 80 many questions. 
I compliment you. 

-DR. RATTAN SINGH AJNALA (Taran Taran): Hon. 
Speaker Sir, Governments change but why are 
developmental schemes of the earlier Government put in 
cold storage? They are concerned with the progress of 
the country. I would urge the hon. Minister that this is an 
Important scheme that was started by the earlier 
Govemment. It should not stop with the change In 
Government. This road i8 Important for us. this should 
be completed. 

SHRI NAVJOT SINGH SIDHU: Sir, we were self· 
sufficient ... (InMnzpIJOOs) 

MR. SPEAKER: Do you want to supplement? You 
have put your case. You cannot do It. I am allowing you 
because of your sportsmanship. It should not be taken 
as a precedent. 

SHRt NAVJOT SINGH SIDHU: Thank you very much, 
Sir. Troubles Md weeds thrive on lack of attention. So, , 
I am drawing his attention. 

-EngIIIh trw 1IIIIm of fle 8pMCh originally delivered In Punjab 
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[Shri Navjot Singh Sidhu] 

(Translation} 

We were self reliant. If you continue ignoring us like 
this. then aU of us will suffer. It is a very important pocket? 
and I recite the following couplet for the honourable 
Minister:-

·Sookhe patte paon tale jab aate hain, 
Apni bekadri pe shor machate hain. 
Mein bhee apni halat pe cheekha to kya, 
Dariya bhee jab sookhe hon to khak udate hain·. 

Dust is blowing over there. Please see, what is 
happening out there. 

[English} 

MR. SPEAKER: I do not think you can reply with a 
'sher'l 

SHRI T.R. BAALU: Sir, it is a great opportunity for 
me to reply to my esteemed friend. 

MR. SPEAKER: Have you got a fitting 'shtlr"to reply 
him back? 

SHRI T.R. BAALU: In my younger days I used to 
applaud and congratulate my friend when he was playing 
test matches. 

MR. SPEAKER: Not as a commentatorl 

You have got many admirers here. 

SHRI T.R. BAALU: Sir, the question being asked Is 
whether 49 km stretch is to be taken into consideration 
for development. I would like to Inform the hon. Member 
that we have included it under the National Highways 
Development Project, which is proposed to be called as 
NHDP Phase-III... (Inttln'Zlptions) 

SHRI NAVJOT SINGH SIDHU: No. (Intenuptions) 

MR. SPEAKER: No interruptions, please. 

... (Interruptions) 

SHRI T.R. BAALU: I agree with him. My friend has 
said that the then Minister, Maj. Khandurl, had already 
got it approved and sanctioned. J think my friend is mis-
informed. With all my simplicity and humbleness, I would 
like to say that you are hundred per cent rnie-infonned. 

Maj. Khanduri is here in the House. He has not even 
taken the 10,000 km. programme to the Cabinet. It has 
not been approved. Today, I have taken 11 to the Public 
Investment Board for its concurrence. After the PIB 
approves It, I will take it to the Cabinet. It is a fact. If 
there is any controversy, I think your friend can come to 
your rescue. I would like to say that 49 Km. stretch is to 
be taken up and considered under NHDP Phase-ilion 
BOT basis. As far as 20 km. stretch is concerned, I 
cannot help it and you need not insist on my answering 
it because the matter Is sub judice. We will take up 49 
km. stretch under NHDP Phase-III and see that the work 
is taken up at the earliest. Sir, the hon. Member has 
accused me saying that there is no 
approvaL .. (Inttll77Jptions) 

SHRI NAVJOT SINGH SIDHU: You are obligated to 
try your level best. Nobody is perfect. 

[TflUIslstion} 

Gold has no fragrance, sugarcane has no flower, 
Sanda! tree does'nt bear fruit, king never lives longer, 
the learned does'nt have wealth, nobody gets all the 
wishes ... (IntelTUptions) 

[English} 

MR. SPEAKER: Nothing is going on record. 

... (Interrutplons) ~ 

MR. SPEAKER: The Minister has assured you and 
he has also invited you. 

SHRI T.R. BAALU: Sir, I was also part and parcel of 
the previous Government. I know what has happened. 

MR. SPEAKER: Mr. Minister, you may invite him and 
talk to him. 

SHRI T.R. BAALU: As far as 49 km. stretch Is 
concemed, It wUI be taken into consideration. Sir, the 
Member has accused me saying that since there was no 
approval, why did I call for the tender. It Is not a sin to 
call for the tender. We have identified the stretch which 
is to be taken up under NHDP Phase-III and called for 
tender. As and when it will be approved by the Cabinet, 
next day the work will start on this. 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal): May 
I say something? My name has been taken during the 
discussion. 

·Not recorded. 
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MR. SPEAKER: He has mentioned you 88 the then 
Minister. There was no allegation against you. You cannot 
speak on that ground. Please cooperate. 

[Transllltion} 

PROF. VIJAY KUMAR MALHOTRA: Sir, Shri Sidhu 
jee asked that four months ago you had said that it has 
been done. 

{English} 

You have said that four months ago ... (/nfsmJptions) 

MR. SPEAKER: It is not pennitted. 

SHRI T.R. BAALU: It is a fact. It is not that we 
cannot ca" for tender. 

The stretch has been identified already. Therefore, 
we have called for the tenders. The tneders are ready 
and they have to be opened. As and when it il cleared 
by the Cabinet, we can open them. 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, I want to 
say somethig as my name has been taken. 

MR. SPEAKER: I am sorry, I cannot pennlt you. 
Once it is allowed, it would create problems in future. 

... (Interruptions) " 

MR. SPEAKER: Nothing will be recorded. Gen. 
Khanduri. please excuse me. You Infonn me and I will 
pass it on to him. 

MAJ. GEN. (RETD.) B.C. KHANDURI: Sir, it does 
not help. 

MR. SPEAKER: Very well. I cannot help it. 

{English} 

MR. SPEAKER: Prof. Malhotra, you can apeak. 
Please do not mention the names. 

... (InfBrruptions) 

{Transllltion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
the Supreme Court ordered that 8earch should be carried 
out in the jails of Bihar. It ordered to conduct 

°Not recorded. 

comprehensive raids in the jllill for crimea taking place 
through jails in Bihar. A mobile phone was found in 
posseSSion of one prieoner during the raid and It was 
found that 670 calls were made from the mob/te. All 
theBe calle were made to Minl8ters and musclemen from 
the jail. 

Sir, the High Court has repeated on at least 120 
occasions that law and ortder does'nt exist there. 

{English} 

MR. SPEAKER: This is not a Central matter. 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am only 
telling the Govemment that 

{Tl1JnsIlltion} 

In such a situation the work according to constitution is 
not possible. I therefore, request that the Bihar 
Govemment be dismissed and the President rule be 
Imposed there . ... (Interruptions) 

MR. SPEAKER: Shri RamdasJi, please sit down. 

.,. (InfBrruptions) 

SHRI SUSHIL KUMAR MODI (8hagalpur): Sir, I want 
to apeak something different ... (Inf8mJpllons) 

SHRI PRABHUNATH SINGH (Maharajganj. Bihar): 
Sir, he is the deputy leader of B.J.P. I am a leader of 
Janta Oal United . ... (lnfBnuptions) 

(English] 

MR. SPEAKER: Please allow me to regulate. Just 
wait for one second. 

... (Int~nuptions) 

MR. SPEAKER: We have started well. Please try to 
have some business-like seulon. SM SustIN Kumar Modi 
and Shri Prabhunath Singh have given similar notices. 
You also associate and your names will be recorded. 

SHRI SUSHIL KUMAR MODI: Sir, I want to speak 
something dlfferent. .. (Intenuptions) 

MR. SPEAKER: I am permitting you to associate . 
You have given notice on the same eubject. 

... (lnIBnuptions) 

MR. SPEAKER: I am sorry. I would not allow you. 
I have allowed your hon. Deputy-Leader. 

... (InfBm.pIIons)" 

"Not NCOI'ded. 
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MR. SPEAKER: Nothing will be recorded. 

... (Interruptions) 

MR. SPEAKER: Please lit down. The Minister should 
not intervene. 

... (Interruptions) 

MR. SPEAKER: I have allowed him. Although he 
has not given proper notice. yet I have allowed him. 

{Translstion} 

SHRI SUSHIL KUMAR MODI: Sir, I want to speak 
something different. 

MR. SPEAKER: There i8 no need to apeak something 
different because you have given notice on the same 
subject. 

... (Interruptions) 

[English} 

MR. SPEAKER: I have time, I shall call you. let me 
give chance to others. Now, SM Lal Singh to speak. 

... (Interruptions) 

MR. SPEAKER: I am eamestly requesting you to 
please cooperate. So many hon. Member have given 
notices. 

... (Interruptions) 

[Translstion} 

SHRI PRABHUNATH SINGH: Sir, pie ... lleten to 
me for a mlnute ... (lnfBnuplions) 

MR. SPEAKER: Do you also want that the President 
Rule be imposed in Bihar. 

... (InlBrruptions) 

[English} 

MR. SPEAKER: I am sorry, it will not be recorded. 
The names of the hon. Members Shrl Sushil Kumar Modi 
and Shri Prabhunath Singh will be recorded as having 
associated with the observation made by Prof. Vljay 
Kumar Malholtra. 

[Trsnslslionj 

CHAUDHARY LAL SINGH (Udhampur): Sir, with your 
permission, I would ike to request that there are talks of 
opening the Mujaffarabad road for some time now. This 
road falls in the Kashmir region. I would like to request 
that our Suchetgarh road in Jammu region falls in plains, 
there is no risk, line of control is there. That is one 
actual line of control. When you open the Mujaffarabad 
road, then please open this road also. In addition to this, 
I would like to make a suggestion that as Waghah border 
and other borders are open, some provocating drills are 
undertaken there and slogans are. shouted from both the 
sides I.e. by the troops of Pakistan and India deployed 
there which creates provocation. Indian troops and 
Pakistani troops, both shout during these drills . 
... (lnlrNTuptions) Such provocating drills should be stopped 
once these roads are opened. 

/English} 

MR. SPEAKER: We are doing very well. I am obliged 
to all of you. All hon. Members have important issues to 
raise. Let them raise their issues. 

... (InlBnuptions) 

[Trsnslstionj 

SHRI DHARMENDRA PRADH~N (Deograh) : Sir, 
through you, I would like to bring one thing to the notice 
of Government. In academic system, some languages 
have been given importance in the joint entrance 
examination of 1.1.T.. .. (lnt8rruptlons) 

{Eng/Ish} 

MR. SPEAKER: He is raising an Important matter. 

... (InlBnuptions) 

[Trsnslstionj 

SHRI DHARMENDRA PRADHAN: The main 
examination, which will be conducted after the preliminary 
examination, includes English, Hindi, Telugu, Tamil, 
Gujarati, Bengali and Assamese languages. My question 
is that When these regional languages have been Included, 
then why has Oriya language been left out? There are 
so many such languages-Marathl, \ Kannad and 
Malayalam etc., why are theae languages not included? 
Why such • discrimination is there. 
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Sir, I would like to draw the attention of the 
Government on this issue through you that an order be 
issued to include 811 these languages this year Itself. I 
have only this request to you. 

(English} 

MR. SPEAKER: You have put It very well and I am 
sure that it will be considered. 

PROF. VIJA Y KUMAR MALHOTAA: Sir, this Is B 

very important matter. 

MR. SPEAKER: I have already commented on it that 
the Government should look into It. I have helped you. 
I am always willing to help you. Please cooperate. Then 
you will find a very cooperative Speaker. 

SHRI N.S.V. CHITTHAN (Dindigul): Sir, life of 
fishermen is always full of misery and sorrow. If a 
fishermen goes into the sea for fishing, there is no 
certainty that he will come back alive. Furthermore, fishing 
is seasonal. Fishes, prawns and other sea products earn 
a foreign exchange of Rs. 650 crore per year. 

Sir, I am pained to state that on 8th December, 
2004, 13 fisherman from Jegathapattinam of Pudukottai 
district who went into the sea for fishing were arrested 
by the Sri'Lankan Navy and they also captured three of 
their mechanised boats. We do not know what has 
happened to them. Sir, this is not the first time that the 
Sri Lankan Navy is doing this. Very recently, they captured 
101 fishing boats owned by our fishermen. 

Eariier, on 26.7.2004, a fishing boat from Chennai 
bearing No. MDS 967 which is said to have lost its way 
in the sea was captured by the Bangladesh Government 
and six people who were In the boat are stlH in their 
custody. This issue has been raised on many occaslona. 
If ihe Government of India does not take a serious and 
constructive view, I fear that fishing will be hit badly In 
South India, particular1y in Tamil Nadu. 

Sir, through you. I would urge upon the Government 
of India and the hon. Prime Minister, Dr. Manmohan 
Singh. to take necessary steps on this issue and I request 
him to intervene most urgently and get the arrested 
fishermen released and also restore the fishing boats to 
them. 

MR. SPEAKER: Shrl Shishupa/ Palle-not present. 

SHRI GURUDAS DASGUPTA: Sir, I seek the 
indulgence of the entire House to be acquainted with the 
lastest 808m In the country, the telecom scam. When the 
teJecom sector was being liberalisecl, some of us raised 
an appreheneion that the infrastructure built by the country 
under Bharat Sanchar Nigam Limited wHI be misused 
and abused by the private selVice providers. We were 
told that we were not aM fools. Now the cat is out of the 
bag. One minute long distance domestic call coata 
As. 50 to be paid to Bharat Sanchar Nigam Umited and 
one minute international call, both incoming and outgoing, 
costs Rs. 4.25 to be paid to Bharat Sanchar Nigam 
Limited. That is how the infrastructure is to be when the 
calls are te' be made. 

In our country, normally 70 billion minutes are taken 
for domeatic long distance calle, the cost of which Is Rs. 
3,000 crore, and six to seven billion minutes are taken 
for International calls. The charge Is to be paid to BSNL. 
According to our normal estimate, nearly Rs. 5,000 crore 
should have been paid by the private service providers 
to Bharat Sanchar Nigam Ltd. on this account. 
Unfortunately, the situation is that till 318t July, 2004 
Bharat Sanchar Nigam Ltd., has received only As. 375 
crore, which is not even ten percent of what It should 
have got. What 18 the reason for it? The reason for It is 
that private service provlde...-I can name them-Videsh 
Sancher Nigam Ltd. Reliance Industries, Tata and others-
four private service providere-are meticulously using the 
infrastructure" converting the long distance domestic and 
International caIa Into private calli. As a reauIt, the country 
is losing Rs. 5,000 crore . ... (Infllrruplions) 

MR. SPEAKER: That word will not go on record. 

SHRI GURUDAS DASGUPTA (Panskura): I can 
always name the compeni •• I am not naming any peraon. 
... (lnMnuplioM) 

MR. SPEAKER: It is an allegation In nature. Using 
such a word is a serious charge. You can say they have 
avoided payment illegally. 

SHAI GUAUDAS DASGUPTA: I am substituting It 
with 'meticulously'. They are using the infrastructure but 
are avoiding necessary payment. Why do I raise It? when 
this Bill was passed, the then hon. Minister of 
Communications, at that point of time had said that there 
will be an all-powerful telecom regulatory agency. Today. 
we have an agency. This agency has not done anything 

"Not recorded. 
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[Shri Gurudas Dasgupta] 
to find out how many calls have been made by the 
private service providers. 

Secondly, the DoT, the Department of Telecom, has 
a statutory responsibility of even threatening the private 
service providers with cancellation of licence If they do 
not pay the money. Nobody has done the job. Neither 
the TRAI nor the DoT has done its job. Thirdly, we have 
an elaborate infrastructure. Most unfortunately, this 
infrastructure does not record the number of calls the 
Reliance had sent out of India or brought into India. In 
this age of advanced technology, we do not have any 
recording system. We have to depend on the record of 
the private service providers. 

[Translation} 

SHRI SUSHIL KUMAR MODI: Mr. Speaker, Sir, there 
should be half an hour discussion on this issue as it is 
a very important issue and enquiry should be conducted 
in this regard. 

(English) 

MR. SPEAKER: Let notice come for that. Without a 
notice I cannot allow It. 

... (InIBrruplions) 

MR. SPEAKER: Shri Modi, why are you interrupting? 

... (Interruptions) 

MR. SPEAKER: Shri Gurudas Dasgupta is more than 
enough to look after this subject. 

... (Interruptions) 

SHRI GURUDAS DASGUPTA: My point is that the 
Telecom Regulatory Authority of India, as it exists today, 
should be dismantled. A new regulatory authority should 
be set up. I do not ask for the resignation of its Chairman 
only. That will not bring any solution. It should be re-
constituted. The DoT must be asked by the Prime Minister 
as to why they are sitting over the loss of Rs. 5,000 
crore to the country. Then, I demand that the DoT must 
have a recording system whoever is making the 
calls ... (lntsnuptions) 

MR. SPEAKER: This is not a debate. You cannot go 
on. 

SHRI GURUDAS DASGUPTA: I am raising It In all 
seriousness because the country is losing Rs. 5,000 crore. 

MR. SPEAKER: I take it that every malter raised 
here Is serious one. Therefore, I have given you full 
opportunity. It is because of the seriousness of the iasue. 

SHRI GURUDAS DASGUPTA: Therefore, I call upon 
the Govemment to take note of It and take remedial 
measures. It Is for the han. Members and the hon. 
Speaker to react to it. 

MR. SPEAKER: Please do not interrupt your own 
Member. 

[Translation} 

SHRI SUSHIL KUMAR MODI: It is a very serious 
issue. . .. (InIBrrupl/ons) 

MR. SPEAKER: lcannot say right now, I would allow 
if there is any notice. 

{English] 

SHRI PRALHAD JOSHI (Dharwad North): Mr. 
Speaker, Sir, thank you. Way back In 1993, widespread 
gauge conversion work was started. The gauge conversion 
work between Gadag-Bijapur line, which Is of just 300 
kms., has not been completed even after eleven years . 
In 2002, the Govemment of Karnataka had entered into 
an agreement to share the cost of the project. Now, it is 
very unfortunate that because of the n~n-payment of its 
share by the Karnataka Government, the gauge 
conversion work of 300 kms., has not been completed 
even after eleven years. The South-Western Railway has 
written a letter to the Government of Karnataka that it is 
going to shift the conversion materials to some other 
place since the Government of Karnataka has not paid 
its share. 

That particular Gadag-Bijapur railway line has become 
a metre gauge railway line. Since the surrounding, all 
the gauge conversion work has been completed. People 
are agitating about this. Recently, trains were stopped 
for six hours in Hubli in order to impress upon the 
authorities to take up the work immediately. It is going to 
create a law and order problem also. 

So, I urge upon the hon. Railway Minister to take up 
the work immediately whether the Kamataka Government 
gives Its share or not. Otherwise, the Railways will lose 
its revenue. This is what I want to re\quest the 
Govemment to do. 
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MR. SPEAKER: Thank you very much. Now, 
Shri Varkala Radhakrishnan to speak. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
Kovalam is an international tourist centre. There is a 
castle built by the former ruler of Travancore. It is a 
matter of historical importance. Recently, this was 
transferred to the India Tourism Development Corporation 
(ITDC) They, in their turn, have illegally transferred the 
ownership of the property which is worth more than Rs. 
400 erore for a small, paltry sum of Rs. 43 crore. This 
was done during the NDA regime. 

The Leader of the Opposition in the Kerala Assembly, 
Shri V.S. Achuthanandan came here and meet the hon. 
Prime Minister. He was accompanied by the former 
Speaker of Kerala Assembly. All these people came and 
met the hon. Prime Minister. Dr. Manmohan Singh agreed 
to order an inquiry into the matter. This is a very serious 
issue. In one sense, it is corruption. In the other sense, 
the alchaeologically important intemational centre was sold 
to a private party, the M FAR Hostels Private Umited. 
There is corruption to the core. This has figured in the 
Kerala Assembly debate also ... (lntsl7Uptions) 

MR. SPEAKER: All right, you have raised it very 
forcefully. Please complete now. 

SHRI VARKALA RADHAKRISHNAN: So, I would 
request the hon. Prime Minister to order a comprehensive 
inquiry into the matter as promised to the Leader of the 
Opposition in the Kerels Assembly. We wUI be presenting 
a memorandum to the han. Prime Minister also in this 
behalf. So, I again request the hon. Prime Minister to 
take urgent measures for a comprehensive inquiry. 

[Translation! 

SHRI MADAN LAL SHARMA (Jammu): Mr. Chairman, 
Sir, through you, I want to draw the attention of the 
Government towlards the problems being faced by the 
people living on both the sides of Chenab river in my 
parliamentary constituency, Punch. Sir, people living neaby 
rivers or nullah in other parts of the country too face 
problems in rainy season but in my area people. living on 
both the sides of Chenab face problems in n.~ 88ason 
when the flow of water increases due to excessive water 
in the river and the same thing happens In summers 
when the Ice melts. 42 villages are affected by this. Every 
year the Government has to evacuate people by helicopter 

when water level rises in the river. Camps are set up for 
them and ration has to be provided. I would like to say 
two things. Firstly, the Union Government should consider 
the proposal sent by the State Government as silt has 
gathered at the centre of river making its bed high due 
to which water flows over right and left bank destroying 
several villages and making lakhs of people homeless. It 
would save hundreds of acres of land and create jobs 
for our youth. Secondly it would save crores of rupees 
which we spend every year in this regard. Through you, 
I would like to request the Union Government and 
Department of Restoration to clear the proposal involving 
Rs. 23 crore that has been sent by the State Government 
and should provide funds in lumpsum so that work could 
be started there immediately. In the rest of the places 
this work begins after March but here this work can be 
started between September and March ... (lnterrupfions) 

Mr. Speaker, Sir, through you, I would like to request 
Govemment to consider this immediately. 

/English} 

MR. SPEAKER: Hon. Members, there are about 23· 
24 hon. Members to raise the issues. However, I will see 
that everyone is accommodated. 

SHRI ADHIR CHOWDHURY (Berharnpore, West 
Bengal): Mr. Speaker, Sir, I would like to urge upon the 
Govemment and also request the House to convey our 
gratitude to the Swedish Nobel Academy who has already 
offered to give a replica of the Nobel Prize. This is a 
gesture of good will and honour which has been shown 
by the Swedish Nobel Academy to the great poet Shri 
Rablndranath Tagore and it has already acted as a face· 
saving measure for the stigma which we have Incurred 
as we have not been able to protect the Nobel Prize. It 
is tantamount to a national disgrace, a national shame.· 

MR. SPEAKER: You are going beyond the matter 
which is mentioned in your notice. This will be omitted. 

... (Intsrruptions) 

MR. SPEAKER: You are talking about the place. 
am not going to allow this. 

..• (Intsrruptlons) 

·Not recorded. 
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SHRI ADHIR CHOWDHURY: Sir, we have to protect 
the honour of this place which is a haven of peace.· 

MR. SPEAKER: No, I wiH go through the record . 

... (Intenuplions) 

SHRI ADHIR CHOWDHURY: Therefore, it Is our 
bounden duty to protect the area and upkeep the Nobel 
Prize because it is an archival treasure about which we 
are all boasting. 

MR. SPEAKER: Shri Shivraj Singh Chouhan. I believe 
there is a notice for discussion on this matter. So, please 
be brief. 

12.56 hrs, 

Re: Need to address the problem of 
arising unemployment in 

the Country 

[Translation} 

SHRI SHIVRAJ SINGH CHOUHAN (Vidisha): Mr. 
Speaker, Sir. unemployment Is increasing rapidly in our 
rountry. There are 6 crores of trained unemployed persons 
in our country. Apart from this, there are poor agriculture 
labourers who are umemployed in villages. This 
Government has announced that it will bring Employment 
Gurantee scheme for giving employment to poors under 
which one adult member from each family would be given 
employment for 100 days. But far from implementing 
employment guarantee scheme the Government has not 
even brought employment guarantee bill in the House in 
this session. The Parlimentary Affairs Minister said 
yesterday that it is not possible to bring the employment 
guarantee bill in this session. I think it tantamounts to 
betrayal of the people. Through you, I demand the 
Government to bring this bill in this session only 80 that 
employment guarantee legislation' could be enacted and 
employment could be made available to the poor. Hon'ble 
Minister of Rural Development is sitting here. Through 
you, I request him to assure the House that the 
Government would bring employment guarantee bill in 
this session itself. 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): The draft of the 
employment guarantee bill is ready and we are bringing 
it in this session. Food for work scheme and ACRY 

'Not recorded. 

scheme are being implemented to remove unemployment 
in villages, This Govemment is for the poor .. ,(/tWmJpIions) 

(£ng/i8l1j 

MR. SPEAKER: You have already responded. 

.. , (InlWnJplions) 

MR. SPEAKER: Shri Ramdas Athawale. I will not 
call you in future If you go on giving a running 
commentary. 

(Translstion} 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir, a law was enacted in December 2003 which 
covered large number of refugees from East Bengal who 
have been living since 1947. It is my submission that 
refugees from East Bengal who have been living since 
1~7 need to be given citizenship. People who go to live 
in Canada, America, England etc. get citizenship of those 
countries. That is why it Is my request that people of 
East Bengal who have been living since 1947 should be 
given citizenship. Mr. Speaker, Sir, this issue Is related 
to your State. There are one and a ha" crore such people 
who should be given citizenship. I demand that this law 
should be amended and those one and a he" crore 
people of East Bengal who have been living since 1947 
should be given citizenship. They are going to launch an 
agitation from 15th December. It Is my request that the 
Govemment should consider this issue. 

{English} 

MR. SPEAKER: Shri Shallendra Kumar, your matter 
relates to intemal security. You can take part in the debate 
which is listed today. 

[Transl8lionj 

SHRI SHAILENDRA KUMAR (Chall): Mr. Speaker, 
Sir, I have been raising this matter for a long time. I 
have to speak very little. This matter Is related to the 
internal security of the country. 

13.00 hre. 

A news Item was pubUahed on the page 2 of Dalnik 
Jagran and Navbharat Times, 2004 that 52 missiles of 
various sizes have been found in Ganga near Meerut. 
Similarly, missiles exploded in scrap of Bhushan Steel 
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Fadory in Ghaziabad, Uttar Pradesh killing 10 persons. 
This matter is related to the internal security of the 
country. The missiles and grenades which are used by 
Indian army are being found in public places which Is 
dangerous for the country. Finding these missiles be it in 
scrap or in the forests near Ganga, is a big issue. An 
enquiry should be conduded as to from where these live 
missiles are coming. The Government should prevent such 
incidents. Uttar Pradesh is in grip of terrorism. The internal 
security of the country is in danger. It is a serious Issue 
hence the Government should consider it 
seriously ... (Interruptions) 

(English} 

MR. SPEAKER: You have lost your opportunity to 
take part in the debate. 

Now Shri Girdhari Lal to speak. Everybody should 
take lessons from Shrl Bhargava. He sits in his seat, 
gives notice and gets a chance. I hope everybody foRowa 
it. 

(Translation} 

SHRI GIRDHARI LAL BHARGAVA (Jaipur): I would 
finish in half a minute. 

(Enlgish} 

MR. SPEAKER: I appreciate that. 

(Translation} 

SHRI GIRDHARI LAL BHARGAVA: Mr. Speaker, Sir, 
thank you for your protection. 

There is a Doordarshan Kendra in Jaipur whose 
transmission of news and other programmes do not reach 
Barmer, Jaisalmer which are a part of Rajasthan on the 
contrary programmes of Pakistan doordarahan can be 
viewed easily in these areas. These programmes can not 
be seen even in a place named Bassi in my Paliamentary 
constituency, Jaipur. The selection of programme is aIao 
done by Jaipur kendra only in Rajasthan. That is why I 
request the Union Government to Instal a powerful 
transmitter in Jaipur so that the programmes telecast by 
Doordarshan could be viewed in Barmer and Jaisalmer. 
If a powerful transmission system Is installed In Jalpur, 
the problem of my parliamentary constituency and other 
parts of Rajasthan would be solved. 

(EngIisII} 

MR. SPEAKER: The citizens of Jaipur are lucky to 
get you as an M.P. 

(TransI8tionj 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Speaker, Sir, through you, I would like to draw the 
attention of the Government towards an incident of human 
right violation that has occurred In Punjab. In Puttarrwalen 
village in Abohar of Punjab some Influential families forced 
some dallts to drink urine in the presence of police. I 
have been informed that they were forced to drink urine 
collected in shoes ... (lnterruptions) Thereafter those dalits 
were forced to sign on blank paper and even after that 
no action was taken In this regard. 

(English} 

MR. SPEAKER: Last friday, you raised III 

(Trans/llt1on} 

SHRI AVINASH RAI KHANNA: Sir, the other issue 
is related to Ludhlana. The party workers of Bhartiya 
Janta Party, there, were going to submit a memorandum 
against the excesses of the police. Nearly more then 
400 party workers were arrested because they were going 
to submit a memorandum to the SSP. They were lathi 
charged in which 9-10 workers were injured. They were 
detained In the police station and were later released on 
ball In the evening. Incidents of human rights violation in 
Punjab are on the rise. I would like to request the 
Government to pay attention to this. 

SHRI SHAILENDRA KUMAR: This issue is related 
to the Scheduled Caste people ... (lnterrupfions) 

(English} 

MR. SPEAKER: Nothing will be recorded. 

... (lnMmJptionsj" 

MR. SPEAKER: I will not allow it. Please be assured 
that I will not &How It. 

SHRI BIR SINGH MAHATO (Puruiia): Mr. Speaker 
Sir, Train Nos. 8103 and 8104. Tata-Amrltsar-Jalandhar 
Express, stop at Purulia Railway Station and Train Nos. 
8625 and 8626 Palns·Hatia Express stop at Kotahllla. 

"Not recorded. 
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[Shri Bir Singh Mahato) 
Now, the Railway authorities have instructed that the 
stoppage of these trains would be withdrawn from Purulia 
and Kotshilla with effect from 15th December. 

I would request the hon. Railway Minister and the 
Railway authorities to issue necessary instructions so that 
this order may be withdrawn and Train Nos. 8103 and 
8104 may stop at Purulia Railway Station as usual and 
Train Nos. 8625 and 8626 Patna-Hatia Express trains 
may stop at Kotshilia as usual. 

{Translstion} 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Speaker, 
Sir, through you I would like to bring it to the notice of 
the Government that the farmers have incurred losses of 
era res of rupees on account of one wrong decision of 
the Government. The hon'ble Minister of Rural 
Development is also present in th" House. This time, the 
price of the phosphoric acid had increased in the 
international market. In my area fertilisers were sold in 
black and adulterated and spurious fertiliser was supplied. 
The Govemment delayed the decision to provide subsidy 
and by the time this decision was taken, the farmers had 
already suffered losses. I want that this decision should 
not leave any impact In future and the Govemment should 
take care of it In future. It is a matter of shame that we 
are still importing 90 percent phosphate from outside. 
The Government should take care of it from now itself. 
Fertiliser was supplied only by IFFCO and not by any 
other company. The Government should pay attention 
towards this so that such things may not occur in future. 

{English} 

DR. C. KRISHNAN (Pollachi): Sir, I am speaking on 
behalf of Marumalarchi Dravida Munnetra Kazhagam 
headed by Shri Vaiko, leader of Tamils. 

As per the Oinsmlllilr dally Tamil newspaper dated 
3rd December, 2004, It has been noticed that a new 
Division for Railways Is being contemplated with the 
Headquarters at Salem. Tamil Nadu. Salem Division is 
being created by dividing Olavakod (Palghat) Divlalon of 
Kerala State. In the constituents of ral~8tatlons 
proposed for Salem Division, it is said that -Oimbatore 
junction and Nilgiris junction.,. excluded and as such 
Coimbatore and Nilgiris stations are propOsed to be 
included and retained In Olavakod .Division of Kerala. 

The inclusion of Coimbatore and Nllgiris in Olavakod 
Division Is being regretted by the concerned people of 
the districts at large. They resent the very thinking of 
leaving Coimbatore and Nilglrls with Olavakod, Kerala. 

I am just bringing to the notice of the House about 
the fact that the people of Coimbatore and Nllgiris will 
no longer accept the linking of these districts with 
Olavakod (Palghat) Kerala State, any longer, as the Salem 
Division in Tamil Nadu will be more appropriate for their 
easy approach. Thus, the sentiments and long awaited 
will and desire of the people of the two districts, 
Coimbatore and Nilglris, should be kept in mind by the 
Railway authorities before taking and clinching at 
finalisation of forming Salem Division without Coimbatore 
and Nilgiris junctions. 

SHRI I(HARABELA SWAIN (Balasore): Mr. Speaker, 
Sir, I am raiSing the matter concerning all the Members 
of this House. The Members of Parliament local Area 
Developmet Scheme, known as MPLADS, Is a popular 
scheme. In spite of all the motivated campaign carried 
out against it, this is the best implemented scheme in 
the COUlttry. At any given time, more than 75 percent of 
the fund of the Scheme is being utilised. Since the political 
future. of each lok Sabha Member is closely associated 
with this, he or she takes a personal interest in its 
implementation. 

Sir, in 1998, the amount under MPLADS was 
increased from Rs. 1 crore to Rs. 2 crore. In the 
meantime, the value of the amount has gone down 
appreciably due to the inflationary pressure. It is high 
time that the amount under MPLADS should be increased. 
During the 13th lok Sabha, the MPLADS Committee of 
lok Sabha had recommended for the enhancement of 
the amount from As. 2 crore to Rs. 3 crore, and the 
then Speaker of lok Sabha had also put in a word to 
the then Prime Minister at that time. 

Sir, now the revenue collection of the Government is 
good. Hence, I appeal to you, Sir, to take initiative in 
this regard and kindly impress upon the Government to 
increase the amount from Rs. 2 crore to Rs. 3 crore, as 
recommended by the 13th lok Sabha MPlADS 
Committee. 

MR. SPEAKER: Who can ignore you? 

Prof. Rasa Singh Rawat, your matter does not come 
under the jurisdiction of the Central GoVemment. You 
have given a notice. How can the Central Government 
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move the case of Sankaraeharya from Tamil Nadu to 
some other State? The Central Government has no 
jurisdiction on this. 

. .. (Interruplions) 

(Translation} 

PROF. RASA SINGH RAWAT (Ajrner): Mr. Speaker, 
Sir, please allow me to speak sornething ... (lnlemptions) 

MR. SPEAKER: How can I allow you? It is the 
Parliament of India. 

... (IntemJplions) 

PROF. RASA SINGH RAWAT: Mr. Speaker, Sir, as 
the Best Backery case is being tried in Maharashtra, the 
case regarding Shankaracharyaji should be transferred to 
some other State ... (ln/erruplions) It is a matter of faith 
for crores of people of the country ... (lnltlrrup/ions) 

(English} 

MR. SPEAKER: The matter is subjudice. You please 
ask Shri Sushi! Modiji whether it is possible. I appreciate 
your sentiments, but I am sorry it can not be allowed. 

13.09 hrs. 

The Lok Sllbha Ihtln adjOllmtld for Lunch lill /tin 
minutes past Foul1een of Ihtl Clock. 

14.14 hrs. 

The Lok Sabha rtl-asstlmbltld afttJr Lunch III FoufflHln 
Minutes past Foufleen of Ihtl Clock. 

[MR. DEPUTY SPEAKER in thtl Chili.., 

(English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
Han. Deputy Speaker, Sir, I have a request to make. 
You may kindly take up the Special Tribunals 
(Supplmentary Provisions) Repeal Bill, 2004, if the House 
agrees. 

MR. DEPUTY SPEAKER: The hon. Minister has to 
go to the Rajya Sabha. If the House agrees, we can 
take up item No. 12 before taking up Mattera Under 

Rule 3n. I think, since this Is a repeal Bin, it would not 
take much time. 

SEVERAL HON. MEMBERS: Yes . 

14.15 hr .. 

SPECIAL TRIBUNALS (SUPPLEMENTARY 
PROVISIONS) REPEAL BILL, 2004 

/English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
Sir, I beg to move: 

"That the Bill to repeal the Special Tribunals 
(Supplementary Provisions) Act, 1946, be taken Into 
consideration" . 

The Special Tribuna (Supplementary Provlst(>ns) Act, 
1946, was enacted to make certain provisions in relation 
to sentences and orders passed by Special Tribunals on 
such Tribunals ceasing to function. No apecial Tribunal, 
88 constituted, Is in existence now. Moreover, orders and 
sentences passed by these Tribunals have already been 
acted upon. The Special Tribunal (Supplementary 
Provisions) Act, 1946 has accordingly become obsolete. 

The Commission on Review of Administrative Laws, 
constituted by the Central Government in May, 1998, has 
already recommended repeal of the Special Tribunals 
(Supplementary Provisions) Act, 1946. 

I therefore, request that the Bill may be taken into 
consideration by the House and be passed. 

MR. DEPUTY SPEAKER: Motion moved: 

"That the Bill to repeal the Special Tribunals 
(Supplementary Provisions) Act, 1946, be taken into 
conlideration" . 

Shri Varksla Radhakrishnan, do you want to speak? 

... (InltlnupHons) 

fTrsnsIslion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Deputy Spekaer, Sir, It Is a repeal Bill 80 you may pass 
it. I do not have any objection to it. However, I would 
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[Prof. Vijay Kumar Malhotra] 
reiterate as to why there is no business with the 
Government. Why has this session been summoned? You 
have observed that the Government have no legislative 
business to transact for so many days. Today one repeal 
bill has been moved and the hon'ble Minister is requesting 
to pass it immediately because he has to leave early 
and wo will pass the Bill. This business will be over in 
two minutes. But there Is no further business. Today 
only one discussion is being held and before that there 
are two Calling Attention Notices of two Members. But is 
there any legislative business? There are many important 
Bills pending with the Government especially the bills 
regarding employment guarantee, Lok Pal Bill, Patent Bill 
etc. These are all important BiUs. I would like to know 
about the status of those forty bills pending with the 
Government. I would like to register my strong protest in 
this regard. The Government have adopted a very wrong 
attitude in this regard. I strongly protest against this. 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Deputy 
Speaker, Sir, I agree with the hon'ble Minister that it is 
a repeal bill and It should be passed at the eartlest. I do 
not have anything to say in this regard. I would like to 
submit that there are many such bills which are more 
than fifty years old and which should be repealed. I would 
like that the Government should collect all such Billa and 
get aI/ of them passed in one go. It would be more 
appropriate to do so. Since this repeal Bill is lying pending 
since 1998, so this Bill may be passed. I would "ke to 
submit that as the hon. Minister is asking, let this bill be 
passed. Besides, I would like that you should give an 
instruction to the hon'ble Minister to collect all sch repeal 
Bills which are not only 10-20 rather they are nearty 50 
in number and may get all these Bills passed at one go. 

SHRI MOHAN SINGH (Deoria): Mr. Deputy Speaker, 
Sir, I support the Repeal Bill moved by Pachauri Saheb. 
Howlever, I would like to submit that it was the 
Government of India that constituted Shri P .C. Jain 
Commission to review the acts which have been 
formulated by the Parliament during the last 50 years 
and which have become outdated and redundant today. 
After the study the Commission in its report mentioned a 
finding about 146 such acts which have become 
redundant and are only ornamental to the law b. It 
was a golden opportunity for the hon'ble ~er 
especially when the Government have no buslnee8 for 
the winter sessio.,.. and would ha~ moved all ~e repeal 
Bills in the House which were recommendttd by Shri 
P.C. Jain to be repealed. They coulct have moved a Bill 
seeking to repeal all the redundant Bills together and the 

Partiament would have ensured its passage thereby 
repealing all those undesirable Acts. I would like to submit 
to he hon'ble Minister that two days ago the hon'ble 
Minister of Finance moved two Bills and now hon'ble 
Pachauri Saheb has moved this Bill. I would like to submit 
to the hon. Minister that moving one or two bills at one 
time is not going to serve the purpose, The Government 
should move one consolidated bill to repeal all those 
redundant laws about which the P.C. Jain Commission 
has recommended. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
have a submission. I want to speak on the Special 

Tribunals (Supplementary Provisions) Repeal Bill. 
... (lnf8rruptions) 

After all, it has become a nominal thing. This is 
quite unfortunate, An Ordinance was Issued in 1943 
preventing corruption from public service. The intention 
of the present Bill is to remove It from the Statute Book, 
Of course, we could remove it from the Statute Book. 
But what is the result? The corruption in public service 
is still wld.-pread, We can easily remove the Act of 
1946 from the Statute Book. That is very easy. But are 
we able to remove corruption from the public service and 
public life, 

The Brttish people brought the Ordinance in 1943 
with a view to prevent the corruption from public service. 

Subsequently an Act was passed in 1946 concerning 
the establishment of Tribunals to try the offences of 
corruption. This Act has been there for a long time though 
It was enacted In 1946, We are now in the year 2004. 
Our attempt now is to remove that particular statute from 
the statute book. But by removing that statute from the 
statute book, would we be able to achieve our objectives? 
We are here as Members of Partiament and we are 
trying to remove a statute which is redundant, from the 
statute book, but with what result? The resut is that 
corruption in public service and in public life also is on 
the increase. It is widespread, Now, there is no sphere 
of activity without corruption. There is no sphere of activity 
among public servants without corruption. The entire public 
,service is corrupt. 

After the enactment of this Act in 1946, of course, It 
is correct that we do not have a Tribunal now. We want 
to delete it from the statute book. But by deleting it from 
the statute book, would we be able to achieve anything? 
Would we be able to remove at least five percent 
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corruption trom public life? No. It is on the incre .... 
While replying to the debate. the hon. Minister should 
explain as to why tis has happened. 

There is the Prevention ot Corruption Act. By that 
Act we are doing something; but it is of no use. Corruption 
is always on the increase and it is widespread. Every 
activity of human life is corrupt at the present state. It is 
an irony of fate that we can remove the statute trom the 
statute book but the corruption in public life is vary very 
lamentable and a very very sorry state ot affairs in our 
democratic country. 

I support this because there is no other go. 
... (Inlenuptionsj 

MR. DEPUTY SPEAKER: Hon. Minister will now 
reply. 

[Translalion} 

SHRIMATI KIAAN MAHESHWAAI (Udaipur): With 
your permission. I would also like to put my view. 

MR. DEPUTY SPEAKER: You did not say it, when 
I asked you eartier. 

SHRIMATI KIRAN MAHESHWARI: Mr Deputy 
Speaker. Sir, we support the bill presented by hon'ble 
Minister. Through you J would like to urge them to present 
the Women Reservation BlII in Lok Sabha as early as 
possible so that discussion can be held on it. Amongst 
the bills pending special attention should be paid to the 
Women Reservation Bill. 

[English} 

SHRI K.S. RAO (Eluru): Sir, I definitely support the 
hon. Minister for bringing this repeal Bill because It 
outlived its utility. There Is no doubt about It. We are all 
in favour of it. But he says that the reason tor repealing 
this is. most of the provisions are made In the Prevention 
of Corruption Act empowering both the State and Central 
Governments to utilise the powers given there and it 
serves the same purpose of this Act. 

Unfortunately, as the hon. Member Shri Varkala 
Aadhakrishnan has said, corruption has gone 80 deep 
into the society, more particularly in the public SElrvants 
that the dimensions could not be imagined possibly when 
the Act was made in 1946 by Ihosegreat leaders in 
whose mind only sacrtfice was there and nothing else. 
Today. we the lawmakers. should not be contented only 

by making law. We are not seeing whether it Is being 
effectively Implemented or not. U It Is reaUy Implemented 
with even the provisions made in the Prevention of 
Corruption Act. 1988. I want to know as to how many 
such officers who are known to many people that they 
are rampantly corrupt are punished. Even the provisions 
of this Act are not suffiCient. 

My request to the hon. Minister, while supporting 
this Bill, is that he must go through the Prevention of 
Corruption Act, 1988 where it says that if the punishment 
given by the special judge exceeds 15 days' imprisonment 
or a fine of Rs. 2.000 then the public servant can go to 
the court. That menas it can prolong for years together . 
This punishment of 15 days' Imprisonment or penalty of 
Rs. 2.000 Is no punishment at all. The magnitude of 
corruption is so much that It is unimaginable. If this were 
to be treated in these light terms, then we can never 
control corruption in this country. 

Sir. everybody knows that corruption is the root cause 
of entire evils of this country. It is not capitalism or 
communalism, or the other policle. followed by BJP, 
Congress, CPI (M) or anything else; it is only corruption. 
... (lnlflnuplions) 

SHRI VARKALA RADHAKRISHNAN: You can delete 
it from the Statute Book. but you can never delete it 
'rom the country . ... (lnl8nupti()ns) 

MR. DEPUTY SPEAKER: Shri Varkala 
Radhakrishnan. address the Chair and not the Individual. 

SHRI K.S. RAO: Sir. I requ.t the hon. Miniater to 
come with amendments in a better manner to see that 
all those well-placed ciitizens, good servants who are 
earning sub8tantially. having no companIOn with the poor 
people in the c:ountty, are punished. If they are not 
punished, how can we control corruption in this country? 
So, I request the hon. Minister to come with some 
amendments In the Prevention of Corruption Act, 1988 
so that this can be controlled and at least. some 
disincentives will be there to these people. If some officers 
were given imprisonment for &even years, as it has been 
provided. they will not repeat It. They wiD feel change. 
So. I want him to make that provision in that Act. 

SHRI SURESH PACHAURI: Hon. Deputy Speaker, 
Sir, some points have been raised by the hon. Members. 
One is In relation to the Commillion which has 
recommended to repeal some of the Acts which have 
become obsolete. Hon. Member Shri Mohan Singh 'has 

" 
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IShri Suresh PachauriJ 
raised this point. I would like to point out over here that 
there was a Commission to review administrative laws, 
which gave the recommendations in 1998 and also 
recommended to repeal over 1,300 Central Acts. I would 
like to mention it over here, Sir, that these Acts are 
belonging to the various Ministries . ... (Interruptions) Sir, I 
am coming to his point also. 

MR. DEPUTY SPEAKER: Shri Varkala 
Aadhakrishnan, do not interrupt when the Minister is 
replying. 

SHRI SURESH PACHAURI: Sir, with your kind 
permission, let me react one by one to the points raised. 
I am reacting to the point raised by Shri Mohan Singh. 
Thereafter, I will come to his point also. 

As I mentioned, these Acts belong to various 
Ministries. These Ministries have examined whether the 
recommendatons of this Commission can be implemented 
or not. After examination by the concerned Ministries, 
these Ministries used to take the decision. That is the 
position. 

As far as the pOint raised by hon. Shrl Varkala 
Radhakrishnan is concemed, he has rightly pOinted out 
that this Special Tribunals act was constituted under 
Criminal Law Amendment Ordinance, 1943 which is said 
to have repealed the Repealing and Amendment Act, 
'957. It may be noted that the Ordinance was 
promulgated in 1943, that is, before the Constitution of 
India came into force. 

SHRI VARKALA RADHAKRISHNAN: The Ordinance 
was of 1943 and this Act is of 1946. 

MR. DEPUTY SPEAKER: Shri Varkala 
Radhakrishnan, you are a very senior Member and you 
are disturbing him. 

SHRI SURESH PACHAURI: Sir, it was promulgated 
in 1943, before Indepenqence of our country. At that 
time, there was a power to enact laws through Ordinance. 
On coming into force of the Constitution, all laws in 
existence unless otherwise amended or repealed were 
saved by Article 372 of the Constitution of India. That is 
why, the Ordinance survived till it was repealed in 1957 
by an Act of Parliament. 

As far as the point raised by hon. colleague, Shri 
K.S. Rao is concemed, I think that seems to be a valid 
point 'what would be the provision for ensuring speedy 
and effective punishment for the erring public servants?' 

Sir, the offences punishable by these tribunals are 
punishable under the Prevention of Corruption Act, 1988, 
which he has rightly pointed. Section 3 thereof empowers 
the Central Govemment and the State Govemments to 
appoint as many Special Judges as necessary to try 
offences punishable under Prevention of Corruption Act, 
1988. 

Sir, I will certainly keep all those points that he 
mentioned, namely, to take some precautions, etc. in my 
mind while giving final shape in this regard. 

MR. DEPUTY SPEAKER: The question is: 

"That the Bill to repeal the Special Tribunals 
(Supplementary Provision) Act, 1946, be taken into 
consideration" . 

The motion was adopted. 

MR. DEPUTY SPEAKER: The House shall now take 
up clause by. clause consideration of the Bill. 

The question is: 

"That clause 2 stand part of the BiU". 

The motion WBS adopted. 

Clause 2 was added to the Bill. 

Clause 1, the Enacting Fonnula and the Long mle 
"19 added to the BUI. 

SHRI SURESH PACHAURI: Sir, I beg to move: 

"That the Bill be passed". 

MR. DEPUTY SPEAKER: The question is: 

"That the Bill be passed". 

Th8 motion was 8dop/Bd. 

14.32 hr •. 

MATTERS UNDER RULE 377 

{English] 

MR. DEPUTY SPEAKER: Now, we will take up item 
number 11, namely, Matters under Rule 377. Shri Atma 
Singh Gill-not present. Dr. Col. (Retd.) Dhani Ram 
Shandil. 
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(I) Need to construct a twllped at Jubbal KothIcaI 
In Himachal P.,.d •• h for promoting tourlam 
In the region 

{Trans/a/ion} 

DR. COL. (RETD.) DHANI RAM SHANDIL (Shimla): 
Mr. Deputy Speaker, Sir, there is a very picturesque and 
historic place called Ban-Kufar in Jubbal Kothari area of 
my constituency. 

Till a few years back there used to be a very beautiful 
pond at a panoramic place situated at the height of 9000 
feet. Now it has been reduced to vast ground only. Such 
a vast ground at this height surrounded by Deodar trees 
and mountain ranges is filled with innumerable possibilities 
from the tourism point of view. On the westem side of 
this beautiful place there is a famous old temple of God 
Mahasu, every year a fair is organised over there in the 
month of Shravana. 

In the year 1964, with a view to develop this place, 
the Government of Himachal Pradesh had talked to the 
Central Government to construct a helipad there, the 
construction work for helipad had started and It was 
decided that the then Prime Minister Shrimatl Indira 
Gandhiji would inaugurate it but it could not happen. The 
work remains incomplete ever since she sacrificed her 
life for the country on 31 st October. 

I urge the Govemment to expedite completion of 
construction work of helipad on pnority basis with a view 
to promote tourism in the State. 

(II) Need to clear the proposal of the Government 
of Himachal Prad.,h for allocating fund, 
from the Central Road Fund for conltructlon 
of Ramahlla BI,II Mahadev road and Thlyog 
Kotkhal-Hatkotl road In Kullu dl,trlct 

SHRIMATI PRATIBHA SINGH (Mandl): The Chief 
Secretary of Public Works Department in Himachal 
Pradesh has made a submission to Chief Engineer, Road 
Transport and Highways MiniSter, Govemment of India 
on the 24.6.03 which Is still pending for consideration 
wherein a report has been made to allocate on priority 
basis an amount of Rs. 7.07 crore from Govemment of 
India's Central Road Fund for the construction of RamaNla 
Bijli Mahadev Road for a stretch of 24 kms. involving an 
expenditure of Rs. 3.04 crore and also for the construction 

of Thiyog Kotkhal-Hatkoti Road and steep pathway of by 
pass for a stretch of 7 kms Involving an expenditure of 
Rs. 4.03 crore under the schemes of Central Road Fund. 

With a view to promote tourism in Himachal Pradesh, 
to provide better transportation facUllies and to raise the 
living standard of people there, I urge the Govemment to 
sanction both the above mentioned projects on priority 
basis and to allocate adequate funds for them. 

[English} 

(III) Need to ,et up 8 full-fledged Central 
University at DarjeeUng 

SHRI D. NARBULA (Darjeellng): Sir, I would like to 
stress the need for setting up of a Central University at 
DarjeeUng in West Bengal. There has been a persistent 
demand of the local people in this regard. I am sure, 
every one of us here will agree that education is the 
backbone of every society. It is unfortunate that even 
after 57 years of Independence, Darjeeling hillls do not 
have any University. At present, there are eleven Degree 
colleges with over 18,000 students In the three sub-
diviSions of Darjeeling District. Ali these colleges are 
affiliated to North Bengal University in West Bengal 
Imparting conventional courses only. Majority of the 
students of Darjeeling are seeking admission for post-
graduation courses in eight Universities of the State, 
where they are finding it difficult to get admission. 

I am constrained to state that this kind of situation 
has made higher education a far cry tor the youths of 
Darjeeling hills. While appreciating the present 
Govemment's efforts in Inculcating development-oriented 
advance education system In the country, I would 
emphasise Introduction of hill-oriented courses such as 
eco-tourism, high altitude science, mountains' culture and 
sociology, bio-resource management, environment and 
forestry, floriculture and medicinal plants, rural technology 
besides, the conventional courses for the benefit of the 
hill students. 

In the backdrop of this, I woud strongly urge upon 
the Govemment to grant a full-fledged Central University 
for Darjeellng hills which will go a long way In fulfilling 
the long standing aspirations of the people of Darjeellng 
hills. 
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(Iv) Need to aet up Rail COIIch F.ctory In aarellly, 
Uttar Prade.h 

{Trans/a/Ion} 

SHRI SANTOSH GANGWAR (Bareilly): Mr. Deputy 
Speaker, Sir, Barellly is an important place in North 
Eastern Railways. Divisional office of North Eastern 
Railways is located here alongwlth a coach repair and 
crane manufacturing factory. Thousands of workers were 
employed there in the past. Work in the factories is 
constantly slowing down due to gauge conversion work 
and these factories are on the verge of closing down. In 
the past there was a proposal to set up a coach factory 
in view of the importance of the place and the presence 
of a large infrastructure of railway here but the decision 
was not taken for some reasons. I request hon'bIa Railway 
Minister to set up a coach factory or some other suitable 
factory at Bareilly in view of Its utility and Importance of 
this place. 

(v) Need to Introduce mobile telephone .ervlce 
of aSNL, In Rewa Parliamentary Conetltuency, 
Madhya Pradesh 

SHRI CHANDRAMANI TRIPATHI (Rewa): Mr. Deputy 
Speaker, Sir, the people of Rewa-Allahabad (National 
Highway No. 27) in my constituency are facing a lot of 
problems due to non availability of BSNl facility till now. 
There is strong resentment in the public due to lack of 
progress in this area In this regard despite repeatedly 
drawing the attention of Telecom officers towards It. In 
the month of August 2004 at the Tehsll Headquarters 
the TOM Rewa had as~ .Jred to provide mobile services 
within two months in the said area but the work has not 
started till now. 

In the end I request the Government to Immediately 
start Mobile Services in this area 80 that the people can 
avail this facility. 

[English} 

MR. DEPUTY SPEKAER: Shri Hansraj G. Ahir-not 
present. 

(vi) Need to allocate funds for construction of 
dams and .trengthenlng of embankments on 
river Suvamarekha In Jhar~and Oris .. 
with a vie. to check ...... ,' ftooda In 
Jel.awar, aellepal and 8eata In On... 

SHRI KHARABElA SWAtN (Bala.ore): Sir, 
Suvamarekha river in the District of Balasore In Orissa 

devastates the towns of Jaleswar, Baliapal and Basta 
through regular floods. The non-completion of work on 
dams at Chandril and Galudihi in Jhali<hand on the same 
river pending since many years have put the local people 
in a great deal of trouble. Almost every year the banks 
of the river are being eroded, thus eliminating a number 
of villages altogether. The Government of India should 
come forward to complete these dams at an earty date 
and sufficient funds should be provided for strenthening 
the banks on both sides of the river. 

MR. DEPUTY SPEAKER: Shrl A.P. Abdullakutty-
not present. 

(vII) Need to check Increa.. In price. of Llf. 
Saving Drugs In the country 

{Translation} 

SHRI SHAllENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, the country is witnessing unabated Increase 
in the prices of medicines. It should be made compulsory 
to print the prices of medicines. There is a need to save 
the p&ople from the loot of pharmacists. The drug 
companies as well as pharmacists are earning profit 
ranging from 100 to 200 percent. The Government does 
not have the list of Life Saving drugs. There are 354 
medicines used for common illness. 74 medicines are 
under controlled category. There should not be 10-15% 
price hike In the price of over the counter drugs. The 
drug companies should bear any additional hike above 
this limit. The market price should not be increased more 
than 16 percent in case of retail drugs and not more 
than 8 percent for the 74 life saving drugs. The 
Govemment should implement a ·Sickness Relief Scheme" 
for the people living below poverty line and one third 
contribution be made by the Govemment. There should 
be medical stores in all small and big Government 
hospitals, the medicines should come directly from the 
company and a drug price control authority should be 
set up. 

[English} 

MR. DEPUTY SPEAKER: Shri Glrdhari Yadav-not 
present. SM Brajash Pathak-not present. 

(viII) Need to expedltloualy complete construction 
of Jasrour LopokI-Jandlala Border Road In 
AmrItHr Dl8trtct, Punfab 

DR. RATTAN SINGH AJNALA (Taran Taran): Sir, I 
rise to raise the issue of the most important border road 
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of the Amritsar District which is the lifeline of the border 
people of this region. Keeping in view the importance the 
road has in the day-to-day life of the border people of 
Amritsar, GREF was asked to construct Ajnala..Jasrour· 
'-opoki·Attari-Chhabal· Taran Taran-Jandiala road in 2001. 
Construction of this road went on very slowly for as long 
8S two years and again at the start of this year the 
construction was abruptly stopped and has not started 
as yet. Sir, this road is the major road and is the most 
essential link of the people of this region to the other 
main roads. It is appropriate and essential that this road 
is constructed at the earliest. The Government of India 
which as per policy wants to strengthen its borders, but 
on the other hand border people are being given 
inadequate attention. The need is to reduce the 
vulnerability to the border risk of the people living in the 
border. Border people have been waiting for this road for 
a long time and I appeal that this road be constructed at 
the earliest. 

MR. DEPUTY SPEAKER: Shri B. Vinod Kumar-not 
present. 

(Ix) Need to take concrete measures to solve the 
problem of Increasing unemployment In State 
of Assam 

SHRI SARBANANDA SONOWAL (Oibrugarh): Sir, the 
ever-growing unemployment problem in IndiS"is a serious 
national problem. The Central Government in consultation 
with the State Governments, muat find out some ways 
and means to solve the problem. The State of Aeaam 
with its 18 lakhs of educated unemployed youth i. also 
passing through a very difficult time. It is known to 
everybody that the State is suffering from insurgency 
problem. It is also reported that a sizeable number of 
educated unemployed youth, due to poverty and lack of 
jobs have been gradually losing their faith In the 
democratic system. So, some urgent measures must be 
taken to keep up the spirit of nationalism In the minds of 
the youth of Assam and the North-East. I request the 
hon. Prime Minister to take the following measures for 
solving the problem of educated unemployed youth of 
Assam and the North-East: 

• To ensure 100 percent job reservation In Grade 
C and D posts to the local unemployed youth 
who are born and brought up in Assam 
irrespective of caste, creed and religion in all 
the Central Governmnt establishments including 
the Railways. 

• To give a special package with strong financial 
assistance to drive employment generation in 
the region. 

• To immediately fill up the posts lying vacant 
due to backlog. 

• The local natural resources available in the State 
should be processed within the State of Assam 
to create more and rnore job opportunities to 
the youth. 

• The finished products of Assam and the North-
East in agriculture and handloom sector should 
be provided the national and International market 
for the producers. 

MR. DEPUTY SPEAKER: No running commentary, 
please. 

... (Interruptions) 

14.46 hr •• 

DISCUSSION UNDER RULE 193 

Internlll Security In the Country 

/Engllsh} 

MR. DEPUTY SPEAKER: The House will now take 
up discussion under rule 193 regarding matters relating 
to internal security in the counry. 

Shri Ramji Lal Suman. 

/TI'lfnslation} 

SHRI RAMJI LAl SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, the House is discussing Internal security of 
the country under Rule 193. The country is facing a 
severe criais. Pakistan sponsored terrorism, activities of 
extremist organisations in north eartern States and 
increasing naxallsm In the country, are the three major 
problems in the country. 

Mr. Deputy Speaker, Sir, the House has discussed 
the problem of Kashmir several times. I have the figures 
as to how many terrorists.. how many soldiers and how 
many civilians were killed in a year. But I do not want 
to go into It. It is a fact that infiltration is stili taking place 
In our country. We have withdrawn our army from the 
border quite recently. The Government might be having 
some definite information regarding the situation prevailing 
there which has probably necessitated withdrawal of army 
from there. But the daughter in law of Mehmood But1 
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(Shri Ramji Lal Suman) 
has stated quite recently that terrorists are being trained 
at a large scale in Pakistan occupied Kashmir even now. 
Above all a statement of General Viz was published in 
newspapers a few days ago which states that infiltration 
is on the rise. In such a situation your decision to 
withdraw the forces from the border must be reviewed. 

It is a strange situation that we are continuously 
holding talks with Pakistan and making every effort to 
reduce tension but I do not know why the Govemment 
have failed in mounting desired psychological impact over 
Pakistan in respect of infiltrators. The Government should 
look into this. 

Mr. Deputy Speaker, Sir my other colleagues would 
also raise their issues. In North Eastern States, particularly 
Assam is also posing problems. Manipur is also among 
the north eastern States where situation has deteriorated 
over the years. Manipur is a border State. It's borders 
louch Myanmar. Earlier it was a kingdom which merged 
into the Indian Union in 1949. 18 to 30 extremist 
organisations are active in this State. It is a fact that 
Manipur constitutes a part of our cultural heritage and 
we are proud of it. It should be considered as to why 
the situation has deteriorated over there, but majority of 
people over there are peace loving. Maithi Community 
constitutes 70 percent of its population and they are 
peaceful by nature. The Naga and Kuki community 
constitute the rest 30 percent. 

Mr. Deputy Speaker, Sir, there was much tension 
there during July and August. It was stated that 
misbehaviour of our security forces with a iady named 
Manorama was the reason behind it. It was alleged that 
she was raped and then killed. An Act of 1958 is in 
force there which was amended in 1972. It is true that 
at times we are compelled to use forces the situation but 
it is also true that when security forces are given much 
more power, it is often misused, while vesting power 
with security forces, it should be ensured that it is not 
misused. Helplessness desperation, poverty and 
unemployment among the people are the factors which 
have deteriorated the situation in Manipur which should 
not be ignored. The educated boys; t9d girls have no 
jobs there. When we discuss the pr.,s of the whole 
country. we find that helplessness, desplratlon, poverty 
and starvation have created such a situation wherein a 
common man is being compelled to adopt viotent ways 
of life. I believe that when the Govemment WOUld consider 
in this regard, it would certainly take into account all 
those factors due to which such a situation has arisen in 

Manipur. There was a demand to open Kangla fort fOf 
the public which was occupied by the forces. That fort 
was opened for public which sent a good message to 
the public. The people residing there have made 
complaints that the Government's talks of packages in 
the budget and schemes but they remain in budget and 
schemes only and are never implemented. Another 
important issue is that their agro-based traditional 
occupations have gone into the hands of outside people. 
The local people should be protected thereform. I would 
like the Government to consider it seriously. 

Today, another serious problem before the country 
is naxalism whih is on increase day by day. There are 
150 such railway stations in Bihar and Jharkhand which 
are in the grip of naxalism. Till now, only 11 States were 
naxalite affected. It. was confined to Andhra Pradesh, 
Bihar, Jharkhand, Chhattisgarh, Madhya Pradesh, West 
Bengal, Orissa and Maharashtra but now the ambit of 
naxalite affected States is increasing. The Government 
itsaH accepts that Uttaranchal. Kerala, Tamil Nadu and 
Karnataka too are affected by terrorism now. An incident 
which or.curred quite recently in Uttar Pradesh clearly 
indicates that naxallsm is increasing. 

The World Food and Agricultural Organisation has 
stated that the number of people dying due to starvation 
would be 18 million during the next 5 years. 

The figure is 200-222 lakh for India. There are more 
than 525 districts in our country out of- which 220 districts 
have witnessed incidents of violenoe, 64 thousand 
persons have been killed by naxalite during the last two 
dealers. In October 2003, 55 districts were naxalite 
affected which has increased to 154-156 in 2004. I have 
gone through all the questions and replies whenever 
naxalism has been discussed In the House. The 
Government of India passes the buck to State 
Government saying that It is a State subject and the 
Centre has issued guidelines. The maintenance of law 
and order is the responsibility of the States. 

Mr. Deputy Speaker, Sir, I wo~ like to say through 
you that naxalism is not a State '!:.ubject. We have to 
think as to why do people resort to violence? When 
people do not get job even after acquiring several 
degrees, then they resort to violence. Unemployment, 
helplessness, regional imbalance and lack of development 
and denial of justlce-these are the factors which compel 
people to adopt violence as a way of life. It is unfortunate 
and a matter of concern that people ha"e lost their 
confidence In the system. People tend to feel that the 
poor are being denied Justice, Justice is being sold. 
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Common man is not geHing his due. These are the 
reasons due to which a peace loving person has to take 
to guns. It is true that to maintain law and order Is the 
responsibility of the State Government concemed but we 
will have to find out the root cause of the problem. We 
have to find its solution. Hence we have to consider it 
seriously. It is not only a State subject but it concerns 
the entire nation. It is the responsibility of the Government 
of India to ensure that the unity of the country is 
maintained and see that there is no tension in the name 
of caste, language, religion and regional imbalance. That 
is why it is not proper to set aside the problem of 
naxalism by calling it a State subject and the Government 
should fulfil its duty. 

Mr. Deputy Speaker, Sir, the modernisation of police 
has been discussed several times to combat the tension 
whenever it arises in the country. The set up of the 
police organisation is that of the British era even today. 
Even today, it is being run with the same attitude and 
thinking. The Britishera had set up the police force to 
rule over us. I feel that there is a need to make changes 
in the police organisation. A conference of Chief 
Secretaries of States and Director Generals of police was 
held on 5th October 2001. A similar conference of Chief 
Ministers was held on 17th November, 2001. The Chief 
Ministers of all the State. except those of Goa and 
Meghalaya took part in it. After that, it was decided by 
the Government of India that one thousand crore rupees 
would be given for the modernisation of the police force 
after consulting the States. That amount is lying with the 
Government. Now, it has been decided that State 
Government and the Union Govemment would ahare 50-
50 percent for the modernisation of police force. 

15.00 hr •• 

Mr. Deputy Speaker, Sir, out of the amount of rupees 
one thousand crore, 71.81 percent amount was spent 
during 2000-2001 and only 43.87 percent amount was 
spent during the year 2001-2002. It was stated that the 
financial condition of the States Is not sound and they 
are not In a position to bear this expenditure. The 
modernisation of police force would have included 
acquiring sophisticated weapons, improvement In 
communication equipments, possessing better vehIcIea and 
computers etc. for the police force. The Union Government 
was planning to formulate an action plan for the 
modernisation of police force. Now, due to financial 
constraints of the States, these schemes are Jying in 
abeyance. I would like to request the hon. Home Minister 
that we have got the recommendations of National Police 

Commission, Dharmvlrjl Commission, Commission and 
Padmnabhan CommiHe etc. for the modernisation of police 
force. We should take the recommendations of these 
various commisaions and committees into consideration 
when we take up the work of modernising the police 
force because the Indian police does not stand anywhere 
in comparison with the police forces of other developing 
countries. Therefore, I request to take the 
recommendations of various commiHees and commission 
constituted on various occasions into consideration. 

Hon'ble Home Minister, last month live shells and 
bombs were found at various places of the country. They 
were imported in the country. This is enough to reveal 
the functioning of our security and intelligence agencies. 
These are the lapses In our security arrangements and 
we need to pay aHention towards this aspect. 

I would like to draw the aHention of the Government 
towards a statement of Shrt'K.P.S. Gill published recently 
wherein he stated that we have to adopt a comprehensive 
policy covering economic policy, administrative reforma, 
security arrangements, foreign policy, safety of the 
common man and economic development to wipe out 
terrorism. I would like to submit that helplessness, 
desperation, poverty and unemployment are the root cause 
of separatist movements and increasing violence In the 
country. The number of incidents of violence might be 
reduced by suppression and stringent action on the part 
of the Government but this problem cannot be solved 
unless and until there is systematic development in the 
country and we pay aHention tow3f'ds the upliftment of 
neglected regions. I would like to urge very humbly that 
naxalists do not belong to the rich class, they are not 
related to creamy families. They are the tribal youth and' 
belong to deprived areas. They have suffered starvation 
and unemployment. They take to the path of separatist 
movement when they feel that the law of the land is not 
protecting them and the constitution of the country is not 
doing justice with them. The situation of the country is 
80 bad just because of these things. I would like to tell 
the hon. Home Minister that these problems can not be 
solved through suppr881ive or other rneuures. If you 
want to solve these problems, you will have to pay heed 
to Its root causes. 

These problems can be solved only If those regions 
are strengthened economically, educated peraons are 
offered employment and neglected regIone are developed. 
It Ie a vast country and people of variOUI castel and 
religions live here. I do not want to go Into the aspect 
of federal structure and about the subject of either of a 
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State or of the Union, I only want to say that it is the 
responsibility of the Government of India to strengthen 
the unity of India and ensure that there are no separatist 
tendencies in the country and the Government should 
work towards this direction. I believe that the Government 
of India would take some positive steps after today's 
discussion and we would be able to control terrorism 
particularly naxalism in the country. 

PROF. VIJAY KUMAR MALHOTRA' Mr. Deputy 
Speaker, Sir. today on 13th December WEI are discussing 
the internal security of the country in the House. We 
have paid our homage to the soldiers who laid their lives 
in trying to save the Parliament when it was attacked on 
13th December. 

Mr. Deputy Speaker, Sir, India is worst affected by 
terrorism and no such danger was felt earlier in respect 
of international security as the country is witnessing today. 
Many issues have been raised today. 

15.07 hrs 

[MR. SPEAKER in the chaiiJ 

Jammu·Kashmlr is in the grip of terrorism. Situation 
is quite explosive in north-east, naxalite violence is 
enguHing the entire country and all the seven States of 
north east which are the most beautHul regions of the 
world, are in the grip of terrorism. lSI camps are being 
run there and madarsas are mushrooming at several 
places which are engaged in inciting fundamentalism. 
These are the dangers and I am not saying that UPA 
Government which came to power only 7 months ago 
could have wiped out all these dangers and this is also 
not my contention that these dangers have raised their 
heads during these seven months and were not present 
earlier. But I would certainly say that the way UPA 
Government is going and doing vote bank politics and 
the steps being taken by them to garner Muslim votes 
by pacifying people of fundamentallstlc view are totalty 
wrong ... (Interruptions) 

{English} 
,;!l'<e 

MR. SPEAKER: Please sit dO.~. wig have ample 
opportunity to reply. Please let .,. '''e a structured 
discussion. You will have to have patience w listen to 
others view •. You could convert them with .U the force 
when you get a chance. 

{Translstion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
today the Government is kneeling down before terrorism 
and the steps which are being taken would encourage 
terrorism and dangers to our internal security instead of 
wiping them out. I feel that their approach is wrong. These 
measures are looking pleasant but they would lead to 
destruction. 

Mr. Speaker, Sir, firstly, I would like to mention the 
problem of infiltration from Bangladesh which has been 
raised here several times. Several statements have been 
made about infiltration from Bangladesh. Shivraj Patliji 
has also made a statement. He is a very capable Home 
Minister. 

Mr. Speaker, Sir, the then Governor of Assam and 
presently th.e Governor of Jammu and Kashmir Lt. General 
(Retired) S.K. Sinha wrote a letter few years back to the 
President. He is a very reliable person of this Government 
that Is why he has been appointed the Governor of 
Jammu and Kashmir. That was a very lengthy letter and 
I don't want to refer to all the points of that letter. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): You are explaining excellently but I want to 
say one' thing that letter written by Governor to the 
President, by Minister to another or talks held between 
two ministers or between Chief Ministers or Governors, 
all come under the Privilege and we do not present these 
matters in the House .... (lntenuptions) . 

[English} 

PROF. VIJAY KUMAR MALHOTRA: Sir, It Is now on 
the website. It is a thing which Is on the website. 

[Trans/lltion} 

The complete details Is given on a website and the 
source of information is a public document. Nothing has 
been hidden 

[English} 

it Is an open letter. It is written there like this: 

"The unabated influx of Illegal migrants from 
Bangladesh to Assam and the consequent perceptible 
change in the demographic pattern of the State has 
been a matter of grave concern". 

MR. SPEAKER: On your statement that It • on the 
Internet, I am allowing you. 

... (Intenuptions) 
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SHRI SHIVRAJ V. PATIL: Even If It is there on the 
website, it is a breach of privilege .... (!ntm7zpdonsj 

MR. SPEAKER: Mr. Malhotra, you can refer to the 
substance instead of reading verbatim. You are able to 
do that. You can make paraphrasing instead of reading 
it word by word. 

/Tfllnslslion] 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
it has been mentioned that most of the political parties 
are underestimating as to how this act is demographically 
changing the districts of Assam, Bengal and a number of 
districts of Bihar, along the border of Bengal, complete 
details have been given. Various apprehensions and 
development of the situation arising out of these changes 
have also been mentioned. 

Mr. Speaker, Sir, Shri Rajeshwar Rao hu written 
four articles in the Hindustan Times also. The Government 
has recently made him Govemor of Uttar Pradesh. He 
has written four articles and in those articlea he hu also 
mentioned that a conspiracy is belg hatched to fonn third 
IslamiC country besides Pakistan and Bangladesh, which 
is available with me. The apprehension expressed by 
Shri Rajeshwar Rao ... (lntsmJplions) 

Mr. Speaker, Sir, I would like to give the details of 
the population of 1991·2001. In Dhubari 29.6% of 
population are of Mt.ielims 7.1 % are non Muslim, In 
Golpara 31.7% of population are non Muslims 14.4 are 
Muslims In Hailakandi 27.2% are non' Muslims 13.3% are 
Muslims, in Karimganj 29.4% are non Muslims 14.5% 
are Muslims, in Kachar 24.6% are Muslims and 16% are 
non Muslims. If they have not migrated from BangIadeah 
then from where have they come here? There has been 
phenomenal change in the popuatlon residing In the 
various districts of Assam bordering Bangladesh. This 
change is just due to the unabated Influx of Illegal 
migrants from Bangladesh. 

Mr. Speaker, Sir, besides, there are four more areas 
of Assam and they are-Barpeta, Navg&On, Marigaon and 
Darang. I want to present the data of the region 8Ieo In 
this House. I do not faal the need of reading out 
everything. 

/English] 

Muslim as a percentage of the total population in 
the district of Assam. 

rrrsnslstionJ 

I want to infonn you about the increase in these 
datas. In Dhubarl it hu increased from 70.4% to 74.3%, 
in GoJpara from 50.2 to 53.6, in HaiJakandi from 64.8 to 
67.6%, that means there is an increase of 4% in all 
these places. This data is regarding the various districts 
of Assam. Similar changes were also noticed in the 
various districts of West Bengal bordering Bangladesh 
between the period 1991·2000 and for such changes Shri 
Pranabji and Budhadev Bhattacharyajl have expressed 
their concern. The percentage of population of Muslims 
and non Muslims in the district of West Bengal bordering 
Bangladesh are as follows in South 24 pargana, Muslim 
population was 34.2% non Muslim population was 11.5% 
in North 24 Pargana 23% were non Muslim, 22.6 were 
Musims, in Nadia 21.9% are Muslirns 18.8% are non 
Muslims. In MurBhidabad 28.4% are non Muslims 16.4% 
are Muslims. There is difference of 12% in all the Districts. 

Mr. Speaker Sir, I am giving all the data just because 
this data has been given by Sh. Jaiawal in reply to a 
question. He has given the figures of Bangladeshis 
infiltrated to India. He told that 1,20,53,950 Bangladeshis 
have infiltrated to India. On one side Tarun Gogol gave 
a statement stating that the data Is not correct. 
Bangladesh can not Infiltrate In Assam. On the other 
side Shri Jaiswalji gave this statement that this data is 
based on the infonnation gathered through local sources 
and as such they cannot be proved. Can Parliament be 
taken for a ride. My point is can a question be replied 
in such a way where the facts are based on the 
information gathered through local resources. They have 
tried to ease the threat, because they know that the 
Bangladeshis are their vote bank and they can not 
dispIeaae them, if they do, their Government might fall, 
that is why In order to maintain their vote banks they 
said there is no Bangladeshi Infiltration there. 

Recently there was a direction of the Supreme Court 
of India. They have issued a notice to the Government 
of India aI8o. The direction of the Supreme Court prior to 
thIe diracllon along with the notice has been published In 
the Statesman newspaper, which Is as follows: 

"The Surpeme Court asked the Centre and four 
States, West Bengal, Assam, Tripura and MeghaJaya 
to explain within four weeks the steps taken. to stem 
the now of Bangladeshi migrants into the country. 
They have alao been asked to file a ltatus report on 
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the fencing of Bangladesh border. The Court passed 
the order after the Centre admitted that the population 
of Bangladeshi migrants has risen from one crore to 
nearly two crores in the last few years". 

{Trsnsla/ion] 

This is the order of the High Court and It reads: 

[English] 

·On September 24, the High Court has directed the 
Delhi Police and other authorities to take steps as 
per the action plan and submit a monthly progress 
report in the Court. It has also told the authorities to 
identify such illegal migrants totalling around 13 lakhs 
who had earlier been allotted alternative residential 
plots under welfare schemes for slum dwellers. The 
court also issued notice to the Government on an 
application seeking a probe on reports of illegal 
Bangladeshi and Pakistani migrants joining the army". 

{Translation] 

There are the decisions of the High Court and 
Supreme Court. This data is not mine. High Court has 
aiso directed the concerned authorities of Delhi to deport 
200 Bangladeshi out of Delhi. There are about 13 lakh 
illegal Bangaldeshi migrants. It is a big conspiracy and 
the day they will have majority, there would be a demand 
for the formation of another Bangladesh. It is a great 
threat to our internal security. But the way it Is being 
ignored or as is often said that 'No-no they are just 
coming for employment or there is no infiltration such 
statements whether by Shri T arun Gogoi or any other 
person, are very dangerous, that is why I have said that 
instead of adopting such attitude try to follow the directions 
of the Supreme Court and the High Court. Do not try to 
prove that the situation is under our control or there is 
no threat to the security of the country. 

As has been said that the Govemment have been 
spending crores of rupees to control the population but 
how can you check the population when there is an 
unabated inflow of Bangladeshis in our country. Although 
we are trying to control our population but there is no 
restriction on the infiltration of Bangaldeshis." Hum do 
humare do par Bangladesh se ~ dd" so we haW to 
take this problem seriously and try to check the unabated 
inflow of illegal Bangladeshi migrants and we must try to 
concentrate more on our people. There are about 30-
35% of people who are living betow the poverty line, 

they should be given employment. There is one more 
problem of Bangaldeshis and that is once they migrate 
to our country they indulge in espionage or involve 
themselves in the I.S.1. activities, which is a very big 
threat to our country's security. That is why I fael that 
the required attention is not being paid In this regard. 

My another point is regarding Jammu and Kashmir. 
do not want to place more data because the data 

given by Shri Pranab Mukharjee and Patil Saheb Is 
dHfering. That day Shri Shlvraj Patll presented a very 
roey picture of Jammu and Kashmir but on the very next 
day Shri Mukherjee Saheb agreed that there has been 
an Increase In the infiltration these days, particularly In 
the month of November. He has also agreed that there 
are around 67 training camps In Pakistan and Pakistan 
has not closed these camps. He has agreed to this fact 
that Pakistan is continuing to help them. It is not 
necessary to read out how many people have died, how 
many policemen have died, how many army men have 
died these figures are given in the newspaper. But the 
statements given few days back are objectionable. I want 
to refer to them here. The first statement was of the 
Prime Minister, which was modified later on by him. It 
was said. 

/English] 

All options are open. 

/Tmns/sllon] 

This was a dangerous statement. In the statement 
'aU options are open' everything ia covered. Jammu and 
Kashmir is also covered in this, similarly Its aegregation 
also covered In this statement. I do not know, how this 
statement has come from the Prime Minister. This 
statement could mean freedom or otherwise every thing. 
But the moment he realized he modified his statement 
saying that he is talking about bringing changes in the 
intemational borders. There is no such right available to 
the Prime Minister is constitution no one has the right to 
hand over an inch of land. But this kind of statement 
was given. Later on one more statement came that Shri 
Muaharf has given a statement in which he has said that 
seven separate regions may be formed and he will have 
discussion on each of theae seven regions. Our 
Govemment gave a statement that he has given this 
statement during the Roja Iftar party, but if they are really 
serious then we are ready to consider? WRether Jammu 
and Kashmir win be divided into 7 regions? Some region 
has Muslim majority and other have Hindu majority. In 
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Jammu there is the majority of Hindu, in Laddakh It Is 
Buddhist and in valley it is Muslim majorlty ... (lntenuptions) 

/English} 

SHRI SHIVRAJ V. PATIL: Prof. Malhotra will you 
yi~d tor a minute? 

[Tmnslation} 

Whatever is being referred is not baaed on facts. 
The statement given by Shri Pranab Mukhe~ee in Rajya 
Sabha was that there was not much difference in the 
months of September and October. There were more 
incidents of infiltration in the month of October than in 
the month of September. You are saying that there was 
a difference in the statement given by the Home Ministry 
and Defence Ministry. It Is not correct. Prime Minister 
had said that he is ready to talk on any matter. You are 
telling we are taking some kind of decision. This is also 
wrong. ...(Interruptions) 

Thirdly you are telling that we are going to consider 
the statement of Shri Musharraf. You may say anything. 
You may say that I have been asked to comment on 
Shri Musharraf's statement and we may say, how can he 
comment ... (lntemJptions) 

(English} 

MR. SPEAKER: Mr. Minister, you can give anwer 
when you reply to the debate. 

Prof. Malhotra, subject to that, you speak. 

[Translation} 

PROF. VIJA Y KUMAR MALHOTRA: His statement, 
the statement of SM Mukherjee and the Prime Minister 
are different in case of Manipur and In case of Jammu 
and Kashmir It was different. 

(Eng/ish} 

We will place all the facts before you. 

[Translation} 

That we cannot divide It in seven regions. In Jammu 
and Kashmir there is Muslim majority that is why we 
cannot consider it separately. There is a unanimous 
resolution of both the Houses 0' the Parliament regrading 
Jammu and Kashmir. 

/Eng/ish} 

Each one of us Is bound by that. 

[TllII1SI8tion} 

We can not {W back from the resolution passed in 
Parliament. We cannot violate Constitution. We cannot 
move beyond· the Constitution of Jammu and Kashmir 
who has given the permission. If you send us this 
proposal formaOy we will consider it. How can Jammu 
and the ually be considered separately I have referred to 
all the three points. 

I want to refer to one more pOint. But Shivrajji will 
stand Immediately and say that it does not mean that. 
There Is a statement of Minister of the Govemment of 
India who has on record said that In the autonomy of 
Jammu and Kashmir. 

[English} 

Sky Is the Imlt ... (Inlsmlptions) 

[Translation} 

This statement from a Minister of Govt. of India is 
on record . ... (Intstroptions) 

SHRI SHIVRAJ V. PATIL: It Is the statement of which 
Minister? 

PROF. VIJAY KUMAR MALHOTRA: This Is the 
statement of the Minister of Extemal Affairs, Shri Natwar 
Singh. . .. (Interruptions) 

{English} 

On this very point, I am prepared. 

[Translation} 

If I prove here that this is his statement then will 
you apologl8e in this House? ... (lnlSnuptions) 

SHRI SHIVRAJ V. PATIL: Of course I will apologise. 
This is a separate issue but you will uhimately face 
prlvHege. . .. (Inttlrrupfions) 

/Engllsh} 

PROF. VIJAY KUMAR MALHOTRA: Otherwise, I will 
come and apologise. He said that sky is the limit as far 
as autonomy is concemed. 
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[Translation} 

Jammu Is not demanding autonomy ... (lntsrruptions) 

(Eng/ish} 

MR. SPEAKER: He has said that he would speak 
very aggressively in the House. You accept that. 

[Trans/ation} 

PROF. VIJA Y KUMAR MALHOTRA: Jammu is not 
demanding autonomy, Ladakh is not demanding autonomy, 
only Kashmir Valley is demanding autonomy. What does 
'sky is the limit' mean in the context of Kashmir Valley's 
autonomy? You say sky is the limit only because there 
is Muslim majority. If 13 crore Muslims can live 
comfortably in India then why can not 40 lakh Muslims 
of Kashmir Valley live In India? why do they need 
autonomy? Why do you say sky is the limit for them? Is 
it just because it's a question of principle of two nations 
and that Hindus and Muslims are different communities 
and have their own different interests? You want to 
surrender to it for this principle. You say that you will 
give more autonomy to Kashmir Valley if needed by it. 
What is so special about Kashmir Valley that you will not 
give autonomy to Punjab, Delhi or Maharashtra? It's just 
because there is Muslim majority. Just because there is 
Muslim majority you will say that wherever there is Muslim 
majority, you will consider it separately for them. All I 
want to say is that this kind of thinking is totally wrong 
and very dangerous for the country . ... (/ntBnuptlons) 

MR. SPEAKER: Please. take you seat. He will reply 
to you . ... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: The fourth thing, 
which I consider highly objectionable, Is again Shrl Shivraj 
Patil Ji's statement only. While answering a question Shri 
Shivraj Patil Ji has said that we should consider the 
terrorists in Jammu and Kashmir 8S brothers. If you allow, 
I can read this too, otherwise you will ask who has said 
this. . .. (Intenuptions) 

SHRI SHIVRAJ V. PATIL: Yes, I had said~/~:~,~~. 

". (/nle"uptionS)'\::,~I~\ ' ;<~. 
:.;~.! 

PROF. VIJA Y KUMAR MALHOTRA: I '~t,to read 
out three-lour things . ... (Intenuptions) 

[Eng/ish} 

"Five of a family massacred in Rajouri". A retired 
solider and four of his family members, including a three-
year old child and two women were shot dead by terrorists 
of Lashkar-e-Toiba outfit in Rajouri district today . 
... (/ntsnuptions) 

Shehnaz kept crying while the Jehadis kept fulfilling 
there lust. The terrorists kept pinching Shehnaz's body 
shivering from fear for the whole night. She kept on crying 
and begged for mercy. She begged for mercy in the 
name of humanity and Islam, still the Jehadls did not 
spare her. I, do not want to read those words that they 
kept burning her with cigarettes. She was beaten with 
iron rods after the rape and was murdered by sliting her 
throat because her husband and the father-in-law had 
declared fight against the war for freedom. It's a long 
description. The nose, ears, tongue of the women were 
ripped off by the terrorists. All these, about whom I am 
reading, are Muslims. Lashkar-e-toiba terrorists had killed 
40 person of one family only, murdered one thousand 
women and 80,000 persons and you say that we consider 
them as brothers. These are the people whom you 
consider brothers and what action will you take against 
them if you consider them as brothers? These terrorists, 
cruel murderers, rapists of jehadi mentality are not some 
misguided people rather they have come here fully 
motivated. You say, and that too on record that we 
consider them as brothers. And then you say that yes, 
I had said so. Can such kind of people be our brothers? 
If they are our brothers and all the human rights activists 
in the country speak of their rights then don't the people 
who are being killed have any human right? Do the 
sisters, who are raped, whose limbs are chopped off, 
hearts are removed from the bodies, who are killed by 
slitting throats and drowning so that they should not speak 
in any way like this about Pakistan, have not got any 
human right? How can we consider them as brothers. 
... (Interruptions) 

{English} 

MR. SPEAKER: You should avoid such descriptions. 

{TmnsI8lion} 

SHRI RAGHUNATH JHA (Betla): Mr. Speaker, I also 
have to speak . ... (/ntenuptions) 

MR. SPEAKER: Raghunath Jha Ji, your n~me is in 
the list. You can speak on your tum . ... (lnterruptions) 
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{Engli8h} 

MR. SPEAKER: Order in the House, please. 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: Such incidents 
took place earlier also but no Horne Minister had said 
that we are considering them as brothers and, therefore, 
we should provide them employment. Can such people 
change themselves by providing them employment. We 
ean never remove terrorism or the dangers to the country 
by considering them as brothers like this. That is why I 
said that they have made five lakh Pandits refugees and 
they are working here under a conspiracy. I have seen 
the statement of Pranab Das. 

{English} 

It is a proxy war. 

{Translation} 

How can such people be our brothers who are 
fighting a proxy war? The greatest danger to the country 
is from this mentaHty that we should consider theee people 
as brothers who are doing such crimes. 

I have said many things about the naxalite violence. 
would only ~ay this much regarding naxalite violence 

that there tao '·,Shivraj ji had made a statement that. 

{English} 

They are our children. 

{Translation] 

This incident of naxalite violence took place in Uttar 
Padesh. A witness told that 31 PAC personnel were 
travelling when their vehicle was blown up~ And that 
witness said that they were around 100-150 when he 
saw them there. Nobody had died among them. Not a 
single death had occurred but they started running after 
seeing this and after that Naxalite people-brought together 
all the injured people and killed them by pumping bullets 
in their heads. These people have their own commitment 
and this action is taken accordingly. And from where did 
this activity begin? This began in Nepal and is now 
spreading in the whole country. It is spreading to all the 
districts but how are we tacldlng it? 

Most significantly, he spoke in Andhra that a 
compromise agreement should be reached upon with them 
whether they surrender arms or not that there should be 
talke with \hem. They may come forward for talks carryllng 
thefr arms without surrendering them. And they exhibited 
their arms there and you are teRlng the whole country to 
follow Andhra. Special powers should be taken back. This 
way, these people get more motivation, their reeoul'C8l 
Increase and they receive more funding whether through 
lSI or others. That Is why the Naxalites should be given 
more employment 10 that they are not misled but they 
should not be invited with arms and Naxallte violence 
should be controlled and they should not be given open 
permisSion to keep arms and special powers too should 
be taken off. And like he told in 

[English} 

South Asia Intefligence Review Vol. III, No. 19. 

{TfIIIISI8t1on} 

He held that during last year in November 

fEngI/Ih} 

"Total, the dramatic expansion of Naxallte 
activities from just 55 c:Iistr1ct8 acroae nine Sta. 
in the country in November 2003 to as many .. 
156 districts in 13 States by September 2004". 

There were only 55 districts under their influence 
earlier but now 156 districts have come under their 
influence in one year due to your poliCies. So, other 
remaining districts should also come under their gradual 
influence and the Naxallte violence should keep on rising 
in the country. What situation will be created in the country 
by this? That is why I have said that this chosen path 
is not the right one. 

Mr. Speaker, Sir, after Naxalite violence I would like 
to make a mention or two, especially regarding the 
Madarasas. Efforts are begin made to teach physics, 
chemistry and other subjects in the Madaraaas. No such 
enviomrnent should be created there which should Indicate 
that something wrong Is happening there. The Government 
has set-up a Task Force which has submitted Its repor1 
and that must be with the hon'ble Home .... inister too. I 
would like to quote few facts from this report. The public 
report of the Task Force says:-
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[Prof. Vijay Kumar Malhotra] 
[English} 

"In several cases, considerable foreign funds have 
become available to these institutions through non-
banking institutions. Efforts at Arabicization of Muslims 
and their education is a matter of concern which 
should not be dismissed light-heartedly. Bringing the 
educational curriculum of madrasas into the 
mainstream by the inclusion of subjects such as 
physics, chemistry, mathematics, information 
technology and so on is major challenge which must 
be accepted in the long term interest of the country. 

In maktabs and madrasa5, young students are taught 
Urdu. Arabic and even Persian languages and 
imparted instruction in the teachings of Islam. Focus 
is on traditional religious teaching, and modern 
subjects are not there. 

There has been mushrooming and visible growth of 
mosques and madrasas all along our international 
borders. The intriguing thing is that these have come 
up where there is 8 very small or no population of 
the minority community ... " ... (lntelTUpfions) 

SHRI SHIVRAJ V. PATIL: Sir, I have to object to 
this. He is quoting from something. He has to authenticate 
It and put on the Table of House ... (lnteITUpUons) Anything 
whiCh is quoted has to be authenticated . ... (lntelTUpfions) 

PROF. VIJAY KUMAR MALHOTRA: I will do it. 
... (Interruptions) 

MR. SPEAKER: He has agreed. 

PROF. VIJA Y KUMAR MALHOTRA: Sir, the Task 
Force has proceeded to provide specific figures about 
the way etc . ... (Intenuplions) 

MR. SPEAKER: Whose Task Force? 

[Translation] 

PROF. VIJA Y KUMAR MALHOTRA: It was set up 
after the Kargil war by the Government of India. 

[English] 

It further says: 

"On the Indo-Bangladesh border, growth of ITIIIdnIMsI 
mosques is taking place along with a shift in 
demographic composition due to lUegal immigration 

of a large number of people from Bangladesh into 
the border districts in India. Increasing crowding out 
of economic opportunities for the local population and 
the shift towards Islamization ... " 

MD. SALIM (Calcutta-North East): Sir, he is reading 
out the Report of the Task Force constituted by the Hom!;, 
Ministry: The Members are not privy to that Report. If 
he, as a special Member, is having this Report, he should 
place It with his authentication . ... (Intenuptions) 

MR. SPEAKER: He has already undertaken to do 
that, Mr. Salim. 

. .. (Intenuptions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: I am placing that 
much portion which I have read. 

SHRI SHIVRAJ V. PATIL: Sir, I have to submit one 
thing. After the KargiJ war, a Committee was constituted 
to look Into the causes, and the Report was given by 
Shrl Subramanian. That Report was examined by a Group 
of Ministers, and this Group of Ministers had constituted 
some Task Force and they had examined it. The Report 
given by the Task Force to the Government of India is 
a secret document. That is number one. 

Secondly, what has been stated by the Ministers in 
the Group of Ministers Is not secret but this Report is 
secret. Moreover, whether this forma part of that Report 
or not, one does not know. That Is, why, he has to 
authenticate it also .... (lnterruptions) 

[Tl'lV1SIlItion} 

PROF. VWAY KUMAR MALHOTRA: The objection 
that is being raised here, I am saying from my side that 
these Mlldf'8SIlS, though it has been said in the 
Government data . ...(lnltNrUpfions) 

[EngIi6h} 

MR. SPEAKER: You just tell the gIat and authenticate 
It. 

, 
PROF. VIJAY KUMAR MALHOTRA: Sir, Madrasas 

in some places are reported. ... (Inlenuplions) 
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MR. SPEAKER: You have to apply your judgment 
also, Prof. Malhotra . ... (Interruptions) 

/Translation} 

PROF. VIJA Y KUMAR MALHOTRA: Mr. Speaker, Sir, 
the condition of all the Madrasas is like this. 

/English} 

MR. SPEAKER: Kindly authenticate it. Otherwise, It 
will be deleted. 

[Transla/ion} 

PROF. VIJAY KUMAR MALHOTRA: We all want that 
good education should be provided to children in all the 
Madrasas. We have no objection to that. But the 
Government should took into all the facts if it is said 
about some Madarasa that no investigation should be 
made if something wrong is taking place there and it 
should not be observed if the lSI is making its base 
there and misleading the people. 

I would like to state a few more things. Whatever 
Pranab Saheb said today about America, is true. The 
American stand on terrorism in India is totally regrettable 
because America has declared itself to be the leader, 
the champion of war against terrorism in the world. This 
claim is also being proved to be wrong and has been 
reduced to mere rhetoric statement. It is a kind of 
pretence because providing F-16 planes and billions of 
rupees in aid to Pakistan proves its claim to be wrong. 
The massive aid to Pakistan to spread terrorism in India 
through lSI is dangerous for the internal security of this 
country. 

All the money and arms being given to them will be 
used against us. America has different standards for the 
part of Jammu and Kashmir falling along Pakistan, and 
for the part on our side. We want to condemn this. 
America is helping Pakistan to promote terrorism in India 
and it is a very serious and regrettable issue. Mr. Speaker, 
Sir, POTA has been repealed here but I do not want to 
go into that debate. Mr. Speaker, Sir, all the countries In 
the world are enacting laws to tackle terrorism while India 
is the first country which is repealing POTA. You had 
gone to UNO and had promised them . ... (lnmf'fllPlltJns) 

/English} 

MR. SPEAKER: It has already been di8cuased fully. 

PROF. VIJAY KUMAR MALHOTRA: I know that. 

[Transllltionj 

I know Sir, ... (/ntsmJptions) They are destroying the 
country and we can't even raise this issue . ... (lnlfJnuptions) 

SHRI RAGHUNATH JHA: POTA issue does not exist 
now. ... (InIBl1'Upb"ons). 

{English} 

MR. SPEAKER: That will be deleted. 

. .. (InlfJlTIIptions)· 

MR. SPEAKER: The speech of anybody who i8 
speaking without my permission will be deleted. 

[Tl'III7sllllionj 

PROF. VIJAY KUMAR MALHOTRA: Whether it is 
SAARC or any other conference in the world, everywhere 
we exh08t upon people to join us in fight against terrorism 
and that we should all try to check terrorism, while we 
repeal a law like POTA in our own country. We invite 
Bangladesh and they try to cover the activities. 
... (lnlfJrruplions) of lSI. Mr. Speaker, Sir then how can the 
stand differentiated from having the Jaichand or Mir Jafar 
like attitude or following the quizlings. ... (In/strop/ions). 
The intemal security of the country will be endangered If 
you will have this kind of attitude. We want to wam you 
not to follow this path as It will destroy the country. The 
future generations will not forgive you, If such a thing 
happens. With these words, I conclude my speech. 

/English} 

SHRI NIKHIL KUMAR (Aorangabad, Bihar): Sir, I 
begin by inviting the attention of the House to this very 
day three years ago to which hon. Prof. V1jay Kumar 
Malhotra had made a reference when 13 of our valiant 
security peraonnel of Parliament laid down their lives. 
They protected the House. They protected the symbol of 
democracy in this country. So, I begin by paying my 
homage to them, and I am sure the House will join me 
in paying the homage. 

-Not recorded. 
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MR. SPEAKER: We have already done it in the 
moming. 

SHRI NIKHIL KUMAR: Sir, I am new to this House, 
but we have been watching how the political parties have 
functioned and how their Members in the House have 
functioned, and I am amazed both outside and now here 
Itself. 

]Translation] 

Hon'ble Vijay Kumar Malthotra Ji has said that the 
demographic situation has changed in the districts of 
Assam and Bengal. It was said that it happened in the 
last 7 months. This did not happen in the last 7 months 
but in the last 10 years out of which you were in power 
for 6 years. Fencing the border is the most effective 
method of checking Illegal migration. You should put 
fences in Punjab, Rajasthan and Gujarat. There is fencing 
in Kashmir and as a result intrusion at the Indo-Pak 
border has become negligible. I want to ask why you 
have not put the fences along the Bangaldesh border? It 
is being discussed for the last 6 years. This discussion 
was first raised in 1998 and it was said that fencing will 
be put up there. An agency was employed and a survey 
was conducted. An estimate was made and it was agreed 
upon to put up the fencing. 

As far as I remember, fencing was said to be done 
by Mayor July. 2003 but this date has now been deferred 
till December, 2004. The present Government has taken 
the initiative in putting up the fencing and a date has 
been agreed to in this regard. It will be quite an 
achievement in itself if we can obey this. This will help 
In dealing effectively with infiltration and illegal migration. 

Mr. Speaker, Sir, hon. Malhotrajl raised a question 
on POT A. POT A has been discussed here but I also 
wanted to speak on this subject. Since Shri Malhotraji 
has raised the point, I think its clarification is necessary. 
I belong to such a background that I can understand the 
question of POT A very well. 

[English] 

Let us not forget that it was the Congress 
Government in 1985 which first thought of a special law 
to combat terrorism and it brought in T ADA. TADA was 
brought into force in 1985. It was expected that it would 
be of great help to us in combati"9 terrorism but In ten 

years' time two things happened. T ADA was not able to 
prevent the assassination of Shri Rajiv Gandhi. Even 
though TADA had lapsed, its effect had been felt all 
over the country and especially in Punjab, where the 
then Chief Minister of Punjab was also assassinated. It 
was not because TADA was ineffective or it just had no 
teeth. It had to be implemented on the ground by security 
enforcement agencies, that is to say, the police and other 
paramilitary forces. If they were not doing their job, T ADA 
or any such law would not be effective. More important 
is the question of its misuse. It is because of its misuse 
that the Congress Govemment had at that time in 1995 
allowd TADA to lapse and did not renew the special law. 
It was at that time that those of our friends who are 
sitting on the opposite side were criticising the misuse. 

When they came into Government, they brought in a 
special law. Now, we are being consistent in our 
approach. We said that this special law was not necessary 
and it would be misused as was done to T ADA. We 
repealed POT A and Instead brought in the Unlawful 
Activities (Prevention) Amendment Bill. Let us now see 
how this led to a dilution. 

There were three main proviSions in POT A which 
were supposed to be of great use to the law enforcing 
authorities. The first one was the arrest and remand of 
people in judicial or police custody. The second was the 
question of keeping a person in police custody for a 
certain period of time to enable the person's interrogation. 
The third was the question of interception of messages. 
I must clarify that the new amendment has made it clear 
that the three major provisions of POT A have been 
retained, ~hich relate to financing of terrorist organizations 
which are involved in terrorist activities. 

/Translstion] 

SHRI MOHAN SINGH: It is all the same. 

SHRI NIKHIL KUMAR: The provisions, which was 
being misused by the police, has been deleted. I can 
say with certainty that if an accused did not reveal 
everything even after sending him in Police remand for 
14 days, then it is almost impossible to make him to 
reveal even after keeping him in remand for thirty, sixty 
or ninty days . ... (Interruptions) 

SHRI LAKSHMAN SINGH (Rajgarh): When the hon. 
Member was In police, did he misuse it? 
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(English} 

MR. SPEAKER: No interruptions please. He does 
not yield ... (lnterruptions} 

(Trans/ation) 

SHRI NIKHIL KUMAR: When I was in Police and 
had it been misused, the hon. Member would have got 
it or hon. Malhotraji would have got it immediately. But 
there had been no misuse. It is GUjarat, where it was 
misused the most. I will speak on that later Oh. 

(English) 

SHRI KHARABELA SWAIN (Balasore): What is the 
necessity of. ... (Interruptions) 

MR. SPEAKER: He has not yielded. Nothing is being 
recorded. Do not get upset. We cannot change anybody's 
habit so easily. 

... (Interruptions)' 

SHRI NIKHIL KUMAR: Repeal does not mean dilution 
of the law to deal with terrorism . ... (Intsrruptions) Repeal 
does not mean dilution in the attitude towards terrorism. 
In that, we remain as steadfast and as strong as ever 
and it will be seen as to how the new law, the Unlawful 
Activities Prevention Act is going to be utilised and it will 
not be in any way less effective than POTA. 
... (Interruptions) 

SHRI KHARABELA SWAIN: So, it....(lnttJrruptions) 

MR. SPEAKER: It is not to be recorded. He has not 
yielded. 

... (Intenuptionsr 

SHRI NIKHIL KUMAR: The POTA was draconian. 
POTA's provisions have been removed and only the 
normal law will now be utilised. This is a very fine 
distinction and I am sure you will be able to understand 
it, if you were able to understand the law . ... (Interruptions) 

Now, I come to the problems and the maior threat 
facing the internal security. Much has been said about 
that, so I need not repeat that. I would like to place 
before this House and invite the kind attention of the 

"Not recorded. 

hon. Minister of Home Affairs to certain suggestions on 
how to go about dealing with these problems. 

First of aU, as terrorism is concemed--and I am going 
to deal with some specifics, with your permission, Sir,-
it is necessary to draw up some kind of an operational 
plan of action. Unless you do that, our effort to deal with 
terrorism in an effective manner will not prove successful 
at all. We need to have a long-term perspective ptan 
and we should have some kind of a strategy, and for 
this a few components will be something like this: 

(a) Area-specific annual plans will have to be made 
to counter terrorists groups active in a specific 
area; 

(b) There has to be a policy of conviction in areas 
where terrorists are thin on the ground and the 
network is relatively weak. They should be 
selected and through operations, they should be 
eliminated. Their presence should be totally 
eliminated from that area. Then, we should 
saturate this area with our own troops and with 
our own security forces to see that they do' not 
come back again; 

(c) There has to be a great deal of coordination. 
The present degree of coordination between the 
Centre and the State Governments is not what 
it should be. This should be in respect of not 
only plans of action but also equipment, arms, 
ammunition, etc. But most importantly, there has 
to be a very facile system of exchange of 
intelligence. At present, one hears that there has 
been put in position some kind of an 
organisation which will aid and assist the 
exchange the transfer of intelligence. But until 
that is done, any plan of action will not be 
implemented effectively; 

(d) At the same time, we will have to take into 
account the fact that we have seen in various 
parts of thle country a concerted attempt by Left 
Parties. Left Wing extremism is spreading and 
it has spread from Mahara8htra right through 
Andhra Pradesh, Madhya Pradesh, Chhattisgarh, 
Jhartdland, Bihar and into Nepal. In .hIly, 2001, 
a special organisation was floated. The 
coordination Committee of Marxist parties and 
their organisations. It is an umbrella organi&ation 
which is overseeing coordination between all 
those different Left Wing Extremists Groups 
which have been active In these States-
Maharashtra, Andhra Pradesh, Chattisgarh, 
Jharkhand and Bihar. 
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[Shri Nikhit Kumar) 
The whole idea is that they have built up links from 

one end of this country to another and they want to 
convert it into some kind of a combat revolutionary zone. 
This is an ideological movement and It cannot be 
countered as a mere law and order problem. There are 
socio-economic factors which have led to the rapid rise 
of Left-wing extremism because every possible action has 
been taken by the law-enforcing authorities to combat 
them. But they have failed. On the other hand, this whole 
movement has been increasing. It has been spreading 
all over. The most menacing development is that it has 
linked up with a new organisation called Kamtapuri 
Liberation Organisation in North Bengal. This link-up is 
further made more menacing by the link-up with the 
Maoists in Nepal. My request to the hon. Minister of 
Home Affairs is this: it is all very nice to enter into a 
dialogue with the Left-wing extremists in Andhra Pradesh. 
But that they may not alone be the answer. First of all, 
this is not something that is comfined to Andhra Pradesh. 
It is one single movement and it has leaders spread all 
over the country. There has to be one single coordinated 
approcah. II there has to be a dialogue, it should be a 
dialgoue to cover all the States which are affected. 

Secondly. you must think in terms of socio-economic 
reforms. I come from a district and my constituency is 
covered by a district which is affected by Left-wing 
extremism. Not only my district but the whole region of 
South Central Bihar is affected by Left-wing extremism. 
We have also seen that this movement is now spreading 
into other parts of Bihar. I have seen that myseH that 
there is need for socio-economic reforms in these areas. 

I read in the paper that the Andhra Pradesh 
Government has decided to distribute one lakh acres of 
land in Andhra Pradesh. It is, perhaps, part of the strategy 
to give to the andless what they need and what is an 
important reason for their feeling upset with the 
Government and, therefore, they appear to be easy meat 
for the theories of tho Left-wing extremists. This alone 
wi" not do. It will have to be a coordinated approach. 

Some six years ago a coordination centre was set 
up by the Ministry of Home Affairs. It was expected that 
this centre would coordinate action in the ~ies between 
Centre and different States concerned. ft. not know 
what has been the overall re~:. of thl}~ordlnation 
centre's activities. But if we g6~y the t.ct that this 
movement has spread, obviously thie coordination centre 
has not been doing what it should have done or what 
was expected of it. I WOUld, therefore, urge that this 

coordination centre's overall perspective should change 
and it should have in its view the local problems and we 
should come out with solutions to the local problems 
especially those relating to land-holding particularly. 

There Is a new scheme that has been introduced 
which is called Food-for work scheme. Some 150 districts 
of this country have been chosen in which this scheme 
has to be implemented. I am sure the criteria followed 
for chOOSing these districts must have been very well 
thought out. But a good many districts which conform to 
the criteria have been excluded and it is these districts 
which are affected by Left wing extremism for the simple 
reason that people in these areas are below the poverty 
line, they have no access to any employment and until 
some arrangement is made for their employment, for them 
to be gainfully employed particularly, we will not be in a 
position to combat this movement. This movement has to 
be combated not only in an ideological basis but also 
through administrative and executive steps and 
developmental works. 

16.00 hr •• 

Sir, I will now come to the question of communal 
sentiments. There have been, in some recent years, much 
written about the threat to India's secular fabriC by this 
communal movement. I would like to take you back to 
the year 1989 and a little before that when the movement 
of building of the temple at Ayodhya led to a countrywide 
agitation and in its wake came a great deal of bloodshed. 
If we fast forward this period from 1989 to last year or 
to last two or three years, we find that the insistence of 
religiOUS fundamentalism has been the cause for this 
movement of communalism throughout the country. 

I must, with due respect to all those who are seated 
opposite us, bring to the notice that whatever happened 
in Gujer.t is a blot not only on the State itself but the 
whole country also. If I say this ltanding here, I might 
be taken as a person who is Intet'e8ted and Is biased, 
but when the country's topmost court, the Supreme Court 
alao has the same view to the extent that the cases that 
were registered in Gujarat and were tried In Gujarat, have 
now been ordered to be transferred out of that State and 
to be tried elsewhere, it should send a signal, message 
to the people that we need to threat this country as a 
country which has a great deal of importance attached to 
Its secular fabric and If this is to be rent as under, then 
this country and its whole fabric will collapse. 
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(Translation} 

Hon. Vijpayji is not present at the moment. I wanted to 
tell him that he or his party used to say that "hum kasam 
Ram ki khate hain, Mandir wah in banayenge' I would 
like to ask them that why did they not construct the 
temple when they were in power? When I meet people, 
they told me that they took this pledge. '" (Inltlrruptions) 
They have said that they would not construct the temple 
so far they are in power. ... (InfBrruptions) The question 
of constructing the temple. . .. (Inltlrrupb'ons) 

MOHO. SALIM (calcutta-North West): The temple will 
be constructed there only. 

... (Intenvptlons)· 

[English} 

MR. SPEAKER: Do not take those things. 

... (InfBnvptlons) 

(Translation} 

SHRI NIKHIL KUMAR: Yes, this can happen . 
... (Interruptions) They swear in the name of Ram and 
say that as far as they are in power, the temple will not 
be constructed. ... (Intenuptions). 

SHRI KHARABELA SWAIN: If court did not pennlt, 
how can we construct by force ... (ln/snuptlons) 

MR. SPEAKER: Alright. 

... (Interruptions) 

[English} 

MR. SPEAKER: Hon. Members, I have auowed you 
one intervention, but it cannot go on. 

... (InfBrruptions) 

}Translationj 

SHRI NIKHIL KUMAR: I am repeating the same 
slogan, not telling anything now . ... (Inlsnvplions) 

MR. SPEAKER: He is very law-abiding. He has said 
that Supreme court has ordered. How could they construct 
it? 

.... (Interruplions) 

MR. SPEAKER: You are right. I have endoraed your 
view. 

SHRI NIKHIL KUMAR: I have three small suggestions 
to make. First is about our border management. 
... (Interruptions) 

"Not recorded. 

MR. SPEAKER: A very knowledgeable speech is 
being made. 

SHRI NIKHIL KUMAR: Sir, we accept that illegal 
migration is a serious problem and it is important to check 
this, but this should be done through the management of 
our borders. I would recommend that our bordler-guarding 
forces should be given modem arms, ammunition and 
every possible equipment which is modern and 
sophisticated, like sensors and others things, which the 
latest scientific technology has given to us. It should be 
made available to them. This should be, I suppose, 
adequate to enable them to detect Infiltrators and take 
action, both by day and by night. Our own DR DO is 
quite capable of producing this equipment, but if it takes 
time, then we should look around. I am aware that there 
is no dearth of such equipment in the wortd market. I 
am not suggesting any specific gadgets, but I am sure 
that the Govemment will apply itse" and make the right 
choice. 

I will emphasise the need for a fast-track procurement 
mechanism. Often there Is much avoidable delay in the 
procurement process, and this does not serve our national 
interest. 

Secondly, there is a standard strength fixed for all 
the Border Guarding Forces deployed on the borders. 
For each border, this strength has been fixed on the 
basis of a detailed survey, and research of the 
demographic complexion (Jf the areas on either side of 
the border, and other problems. But large areas have 
been left uncovered, and this Is on. reason for having 
the problem of infiltration. I would say that this is because 
of the large areas, which have been left uncovered. for 
practical reasons. 

The Border Guarding Forces have been withdrawn 
from the areas of their deployment, and posted elaewhere 
to look after the internal security duties. If they are to be 
diverted from their primary duty, then obviously, they will 
leave large chunks of areas uncovered, and it will help, 
assist, and aid Illegal migration. I would recommend that 
our paramilitary forces or the Central Police Force, which 
have been raised for some specific purposes. should be 
returned to their primary duties, and should not be taken 
away and posted to do other duties. which are not 
covered In their primary dutlea. If It becomea necessary, 
then we should even raise additional forces, but the 
security forces should be posted at the places of their 
primary duty . 

Thirdly, the surveillance along the border must be 
supplemented by fencing. I have mentioned It in the 
beginning. and I would like to repeat it. so that the hon. 
Minister may kindly give some thought to It. I am .. ying 
thie because work on the fencing is not being done at a 
.. tisfactory pace. If It is to be completed at an early 
date, then attention will have to be paid to It by the 
Government. 
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(Shri Nikhil Kumar] 
Fourthly, we have been discussing in this House, 

and even outside, and we have been paying attention to 
the border security, but we have not paid as much 
attention to our coastal security. My recommendation is 
twofold. Firstly, the responsibility for ensuring the security 
of the coastline, except the riverine belt, especially, along 
the Gujarat border with Pakistan, should rest with the 
State police. Secondly, modern watercrafts should be 
given to the forces guarding the coasts so that they are 
able to patrol the shallow waters. The Coast Guard and 
the Indian Navy should not be alone held responsible for 
this. They should be there to coordinate their efforts with 
the State police, which should be in-charge of the coastal 
security. 

MR. SPEAKER: Mr. Nikhil Kumar, I have given you 
more than 25 minutes. 

... (Interruptions) 

MR. SPEAKER: There are other very illustrious 
Members also, who would like to speak on this Issue. 

/Translation} 

SHAI NIKHIL KUMAR: Hon. Ramji Lal Suman ji had 
talked 1'1 lot about police reform . ... (lnhJnuptions) 

(English} 

SHRI AJOY CHAKRABORTY (Basirhat): Sir, it is his 
maiden speech in the House. 

MA. SPEAKER: It is all right, but it does not me., 
that it will be unending. 

... (Intf!lnuptions) 

MR. SPEAKER: If the Congress Party is aDowing all 
its time to him, then I am prepared to give him time to 
speak. 

... (InhJnuptlons) 

MA. SPEAKER: Mr. Nikhil Kumar, you are making 
very good suggestions. 

SHRI NIKHIL KUMAR: Sir, I was submitting for the 
hon. Home Minister's consideration that advanced 
technologies are available to us now, and this shoukl be 
made use of to equip our security forces to make them 
more effective. The latest laser-based techniques are now 
available in the world market like the digital Imaging and 
idnetlty kit, cellular telephone data analyals, foreneic narco-
analyslsltruth serum anlaysis, etc. There Ie ·tIIo . .dearth .. 
these Items of equipment. I am s...,. we would be ab'ti. 
to access some of them, and acquire them/to be given 
to the security forces,so that theae forces get well 
equipped. They would become rnoc:fttm, and they will not 
have to resort to third degree methode. With the 

assistance of these scientific techniques it will not be 
necessary to go in for the special law provisions, as was 
given in POTA. At the moment, the general laws will be 
adequate, and It should be adequately put to use. 

MR. SPEAKER: Thank you very much. I compliment 
you on your very constructive speech. 

Shri Md. Salim. 

/Translation} 

MD SALIM (Kolkata-North East): Mr. Speaker, Sir, 
internal security is a very important issue and today, more 
or less almost all the countries of the world are facing 
this problem. It could be due to various reasons be it to 
political, communal, or related to apartheid, castelsm or 
ethnicity, the internal security can be put on stake because 
of any such reasons. India is a vast country where people 
of different religions, languages and castes live together. 
We have been facing such probems for years because 
of its long and wide geographical areas. 

The UPA Government has been formed keeping this 
challenge in view. This is the Government's responsibility 
to accept this challenge accordingly and solve it whether 
it related to J & K, North-Eastern States or in other parts 
of the country. It has also been stated just now, whether 
the challenge is in the name of naxalite extremism in 
Andhra Pradesh, PWG who after re-grouping and spill 
over In Maharashtra, Madhya Pradesh, Jharkhand-Bihar 
border, Orissa border, Bengal, Jharkhand-Orissa border 
region, Nepal, the adjoining part of Uttar Pradesh, the 
part of Bihar, Northem Bengal. ... (lnlBnuptions). has posed 
a problem. It also include Gujarat. Though it is a different 
problem. Creating communal tension there was very much 
a case of separatist act. We have witnessed that our 
internal security has been facing a larger challenge for 
the laet two decades In view of increased tension 
perpetrated by political differences, religious 
fundamentalism and provoking and arrousing passion in 
the minds of people by creating violence, animosity in 
them. 

Just now, Shri Nlkhll Kumar was speaking on the 
basis of his experience. Before joining politics, he was in 
Police Administration. I also heard Malhotraji. He was 
also speaking on the basis of his own experience. He 
has achievements In politics and was speaking on its 
basis. There is a problem tn our country th~t every issue, 
whether it is an issue related to Assam, infiltration temple-
moeque is seen with communal angle. These people don't 
want to see with open eyes. This problem is not confined 
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to any specific political party or country. The 
fundamentalist Jamat-e-Islami sitting in Pakistan, Jamat-
e-Islami of J & K or the muslim fundamentalists or Hindu 
fundamentalist, they all see it as a Hindu-Muslim problem. 
We felt shame and regret when one of the senior 
parliamentarian in House was viewing the J & K Issue 
as a Hindu-Muslim subject. These people are In fact 
encouraging the foreign elements who want to create 
disturbances in our country. The attitude is different but 
the philosophy is the same. This is a big danger to our 
country. Gujarat has played a very big role In UPA 
Government coming into power because the entire country 
was watching Gujarat. The people of this country saw 
how some people stirred passions in the civilized SOCiety 
under a conspiracy and formented violence In peace loving 
Gujarat only to win elections and become MP or MLA. 

In order to win more seats and form the Govemment, 
they use one neighbour against another. This is a 
dangerous trend. This Is being noticed not only In our 
country but in Europe also. For example in Africa, they 
are using such political philosophy In their own way to 
reap the maximum advantages. In America, if they get 
support from church, they will capitalize that. Here, if one 
gets support from temple, one would capitalize that. Even 
in Pakistan & Bangladesh, they use mosque for their 
benefit. They will put on different masks and instigate 
the feelings of the people. The problem for us Is that 
now this matter is no longer limited to the internal matter 
of the country. The matter invovles promotion of terrorism 
and militancy from across the border. The matter of 
internationalism is running at Intemational level. There Is 
always a border, visa and passport for honest persons, 
but those, who have necessary resources and right 
connection can easily move with their agents and arsenals 
from one country to another after killing people at mass 
scale. Such people can exploit anyone. They observe 
this modus operandi. That Is why this Is a more bigger 
challenge for us. Being a leftist. I do not see H wHh 
religious angle nor with any particular ethnic angle nor 
with any myopic angle and nor I treat H as a law and 
order issue only. Our traditional law and order Issue Is 
such that the matter will resolve by simply Increasing 
some police stations, pollee, force, equipments or enacting 
some more stringent laws. But after so many years of 
independence we have seen that no progress has been 
made. The country that was untouched in this matter so 
far is also witnessing It. This must be seen with broader 
perspective. If I say this, people will tell that he Is. a 
Marxist, that is why putting his point. Today, those who 
come out of service, as I have just listened NlkhH Kumar 

ji, say H is simply not a matter of law and order. SM 
N.N. Vohra is no marxist. He also said It when last 
Govemment was in power. 

I would also come to the Vohra Commlttee Report 
on 'Crlminalization of politicis'. That Is also a big problem 
in view of Intemal security. I would like to quote Vohraji's 
speech. He delivered his speech In Rajlnder Singh 
Memorial Lecture, Jammu. Mr. Speaker, Sir, I will also 
attend your memorial speech. Recently you have also 
delivered a speech ... (Inltlnuplions) 

{English} 

MR. SPEAKER: Do not bring the Speaker here. 

{Translation} 

MD. SALIM: Shri VOhraJI has delivered his speech in 
Br. Rajander Singh Memorial Lecture, Jammu. I would 
speak on it to assess the people's point of view on this 
matter. 

{Eng/Ish} 

"Experience has shown that the lack of timely conem 
or failure to deal with the demands of the aggrieved 
elements invariably leads to enhanced estrangement 
and the later resorting to violence. When such 
sHuations get out of hand, the tradHional approach is 
to deal with them merely as law and order problems. 
In many such cases, the disgruntled elements abetted 
and supported by adversary external agencies are 
easily persuaded to adopt the gun culture and when 
such developments take place, we see the beginning 
of milHancles and insurgencies. In this context, H is 
necessary to ensure that the coercive powers of the 
State are applied only after due deliberation. While 
dealing effectively with the rising disorder, the State 
must remain equally responsible for taking timely 
measures to identify and deal with the root causes 
of any situation which is likely to generate an intemal 
security problem. The achievement of such an 
objective would call for timely and systematic attention 
In dealing with the soclo-economic problems of the 
lT1888es and also showing due concern for their 
political demands arod aapiration.". 

{Transllltion} 

As rearda the discussion in the House recently, !he 
UPA Govemment Is aware of the problems pertaining to 
Kashmir or North-East be it related to the people's 
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[Md. Salim] 
aspiration, the democratic aspirations and their demands 
about development or employment. I am not talking about 
taking care of these problems separately. It is not true 
that the development alone can solve all other issues, as 
some people say these regions and backward be it North-
East, J & K, Andhra Pradesh or Naxalite affected areas. 

The development rate of the backward people Is so 
dismal that we cannot think of bringing them in the 
mainstream of life even in 2-4-5-10 years. They are being 
exploited. Some mis-perceptions are being made. There 
is a dis-information campaign as we see here in the 
House how it is distorted. There also ,exist such 
leaderships who have pOlitical aspirations, they have 
nothing to do with democracy, they just want to be a 
part 01 power, they exploit that and for that they distort. 
and even distort the history also. They even distort politics. 
After that we reach a situation which we are facing from 
GUlarat to North-East. That is why we need a 
comprehensive policy. It matters how we take care of 
every aspect of Internal security. If we put aside one 
aspect. it will be like a blind person who touches an 
elephant anti fails to decide which part is the tall, head 
or legs. Similarly, if we see Kashmir, we notice Muslims, 
see Assam and notice the infiltration from Bangladesh or 
see Nagaland and notice Christians and at some places 
see Buddhists only. It this way we will prove ourselves 
blind only. 

That is why, I want that there should be a 
comprehensive policy. Not only I, but also the experts all 
over the world say this. We have talked a lot about 
national security during the past 6 years. Recently, when 
NDA Government was in power, national security was 
raised as a big issue. Take the issue of Bangaldeshi 
infiltration. why should we see that as a Muslim and 
Hindu issue? It is the responsibility of the Nation to see 
If somebody from other countries come and settles in the 
country. Government is also responsible to check 
infiltrators, whether Hindu or Muslim, whether they come 
from the East or the West. 

That issue is related to the internal security of the 
country. But if we try to give it a political colour, if we 
try to gain polillcal mileage from it and if we tum the 
common cause into a conflicting cause. it would neither 
be In national interest nor would ,we be able to face the 
challenge with that issue. Generally. it has been seen in 
thiS country that we convert the commonalities and 
common interests into conflicting Interests and thereafter 
we say that conflict is increasing. How will that conflict 

be reduced? If there was another iron man in the 
Government In the last six years and Border Security 
Force was his responsibility, then why stern steps were 
not taken to check the infiltrators in the past six years? 
Should we not ask this question to him? It is not good 
that being In the Government, he would say one thing 
and being in the opposition, change to another statement. 
He was equally responsible. Till d~te, no State 
Government is responsible for guarding the borders In 
this country. Guarding the borders is the responsibility of 
the Central Government, it is the responsibility of Minister 
of Home Affairs and when Minister of Home Affairs gives 
this statement that they came to power on the basis of 
this issue of infiltration from across the border and serious 
danger to the internal security of the coutnry then, he 
should have made some arrangement to curb It. Who 
had asked him not to do anything and raise this issue 
after six years. If we go on raising the issue in the name 
of religion quoting census data, in the name of population 
or family planning. What kind of services are we rendering 
to the country? 

Will we be able to protect our internal security by 
dividing hundred crore people of the country? We are 
living even in a more insecure condition. I feel that we 
should not see these issues either from a political or 
religious angle. We should see these issues from the 
point of view of a person living in a secular country. This 
problem exists in our country. If there is a need to make 
a provision It should be made. But we should view it in 
an impartial way. Similarly, there is an environment of 
communalism prevailing in the country and if we look at 
the situation in last 15-20 years, we would find that in 
the massacres, riots. brutal acts of violence and in the 
acts of brutalization of society, only Indian people have 
been killed. No foreigner has been killed in these acts. 
I do not find if there was any issue of Hindus and Muslims 
in Gujarat. People were thrown out of Maharashtra. It 
was said that they were from Bangladesh but the fact is 
that those people from West Bengal, Bihar, North-Bihar, 
Assam, North-East had gone there for doing the labour 
job. You are endangering the unity of the country by 
levelling such allegatiOns. Why do not you check the 
entry of the foreigners at the entry point ItaeH? You raise 
this question in this country because you want to divide 
the people of the country. Would you identify the 
nationality of a person keeping in view his religion or his 
language? In which land is it mentioned? But this concern 
is brought before us time andllg8in and' th~t is why, we 
oppose that. As a representative of CPI (M), I would like 
the security to be beefed up on the borders and the 
infiltration to be curbed. It is the responsibility of all and 
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especially of Central Govemment But if you do not curb 
that and play poHtics In the name of it, divide people in 
the name of religion and language, we would definitely 
oppose that. There should be opposition but It should be 
in the interest of the country only. The issue of security 
of the country cannot be decided by keeping in mind the 
present military capability and nuclear power of the country 
or taking into account the number of F-16 fighter planes. 
Most of the countries of the world are now-a-days 
struggling not on the borders in so far as the i88ue of 
security of their country is concerned, rather they are 
facing troubles within their boundaries. This problem has 
crept into the country from across the border and for the 
prevention of the same, it is necessary to adopt a 
comprehsneive policy that I have mentioned just now. 

The National Security Council was set up during the 
regime of NOA. You should evolve a National Security 
I ndex and set up its Secretariat. It has been set up in 
China and America in the beginning of this year. The 
way we see the index of human development, the way 
we observe the rise in the index of NSE and NIFTI, 
similar is the issue of national security index. It is stated 
therein that our internal resources, human resources in 
the national resources would also be taken into 
consideration. Intemal economic policy would also be 
considered in order to ascertain the extent of development 
and the manner in which it is taking place. We will have 
to take a look at the development of economic policy of 
the world also and we shoud understand the progress of 
science and technology. We also have to present the 
figures about the development of science and technology 
in the industrial sector, in the agricultural sector, and in 
the villages and cities. Today, community effort al80 has 
its importance. It is also an issue as to how much power 
and capability do we possess, what Is the quality of 
governance, what is the rate of development in the 
society. In what manner the people should be empowered 
in order to see that they get good education in the society 
and also better health facilities. In addition, there are 
also other factors as to what kind of diplomatic policy we 
have with other countries, how smartly you are dealing 
with them. After taking into account all these figures, the 
figure of national security is evaluated and then It is 
determined as to where do we stand. It should be kept 
in mind as to how our country woud be able to face 
such challenges and concems. But If you see only one 
aspect of this issue and neglect other aspects, you would 
not be able to do justice to this iaaue. 

Finally, I woud come to criminalization of pofitics. 
Members of Parliament from various parties are sitting 
here. We should think sincerely as to how much we are 
polluting the pofltics of this country. We face the tauntings 
of the public outside. When there Is crlminalizatlon of 
politics, there are several Members of Parliament and 
MLAs who have criminal background. Why is it becoming 
• status symbol today and why the public is afraid of a 
Member of Par1iament or a MLA. We have to ponder 
over this situation. They know as to when the report of 
Vohra Committee was presented. We have to break the 
nexus of anti-social elements with politics. We have to 
break the nexus between religion and politics. People 
are fed up with the politics because they are being mleled 
by such kind of statements. When we overcome the 
present situation, then only we would be able to 
strengthen the internal security. 

SHRI RAGHUNATH JHA (Betia): Mr. Speaker, Sir, 
today the House is discussing the very importance issue 
of intemal security of the country. I am glad that this 
discussion was raised by hon'ble Member Shrt RamJI 1aI 
Suman In a very constructive way. When hon'ble ViJay 
Kumar Malhotraji was speaking, it appeared that in the 
beginning he was on the right track, but later on he 
changed the track and started Singing his old tone. After 
Hstening his speech, it became clear that these people 
do not have the capability to rise above communalism. 

I would like to congratulate Comrade Mohd. Saleem 
for expressing his ideas in a very preclae manner. The 
need of the hour Is thet when we discuss about the 
issue related to the security of the country, we must rise 
above our political ideas, principles, our ideology and 
should very sincerely ponder over our national interest, 
development of our nation, security of nation and how to 
strengthen the internal security of our country. Suggestions 
to the Govemment should also be given in the same 
manner. 

18.30 hra. 

(SHRI AJAY MAi<EN in thtI ChsiIJ 

would like to know from the hon'be Members, 
especially from the hon'ble leaders of opposition who are 
raising the issue of foreign intruders and Bangladeshi 
infiitrators time and again, whether they were able to 
detect such cases. Your Government was there in the 
Centre for six years. O!lrtng your regime, why did your 
Minister tor Home Affairs and also the Prime Minister not 
taken stem stepe. 
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SHRI CHANDRA KANT KHAIRE (Aurangabad, 
Maharashtra): You were also with us .... (lntsnupti0n8) 

SHRI RAGHUNATH JHA: The issue of Madrasas and 
lSI were also raised . ... (Intsrruplions) There are certain 
madaras located at Indo Nepal border and you can not 
even imagine how education is imparted there to the 
orphan and poor children. If some members from 
opposition coud accompany me to visit those madrasas, 
they will come to know how education and meal is 
provided to orphan Children. It was said that lSI is 
imparting training but It is just a hype. Did they take any 
acton to bust the camps of lSI there? Had they taken 
any such step, we would have agreed with their view. I 
hail from that area. There are hundreds of madarsas 
where thousands of such poor children, who are bereft 
of food and who do not have anybody to look after them, 
they are given food and shelter through donations and 
funds raised from other agencies. They should also 
emulate them. Hon'ble Vijay Kumar Malhotra should also 
have spoken about Gujarat where people were burnt alive. 
I am s~rprised that the issue of Gujarat where people 
were burnt alive. I am surprised that the issue of Gujarat 
has not been touched, where such an Inhuman act was 
committed by the Chief Minister of Gujarat. Whether any 
Chief Minister can commit such an offence? When the 
then Prime Minister of country hon. Atal Biharl Vajpayee 
visited Gujarat after the riots, he had said that the 
Govemment of Narendra Modi did not fu"il its state duty. 
Let us know as to what did he mean by "Rajdharma". 
Whether state duty Is to Indulge In massacre? Protection 
of minority community, bringing about development is duty, 
maintaining communal harmony decreasing communal 
tension all there are the duties and obligation of state 
but the act of increasing communalism is not the state 
duty. The Government of Gujarat spread communalism. 
They have learnt no lesson even after sitting in the 
opposition and they are still not in their senses. The 
public will teach them a lesson in the near future and 
push them back in their original position. 

Today, when persons spreading the poison of 
communalism in the country give their speeches, it seems 
as if they are giving sermons but they never indulge in 
self· introspection. One of the members of their party, 
actress Smiriti Irani gave a statem_~~nd criticized the 
leader in Gujarat but she backtrack".~_er pressure from 
the top level. They must remove Nare'~dra Modi otherwise 
they will perish and they would not find anybody to save 
them. ... (Infsrrupfions) 

SHRI KHARABELA SWAIN: You speak about Bihar. 

SHRI RAGHUNATH JHA: Bihar is the citadel of 
communal harmony . ... (lnftll'l'Uptions) ask hon'ble Advaniji 
about Bihar. ... (Intsrruptions) 

Bihar Is a citadel of communal harmony. 
... (lntsmJplions) Ask hon'ble Advaniji about Bihar. When 
Advanljl was spreading the fire of communalism, riding 
on Ram Ratha, it was the son a poor person who arrested 
him In Bihar and ........... Yo.u people come to Bihar on 
23rd .... (Intsrruptions) 

/English! 

MR. CHAIRMAN: Whosoever is speaking without my 
permission will not go on record. 

... (Inmrruptions)" 

{TllInslstion! 

SHRI ANANTH KUMAR (Bangalore South): Mr. 
Chairman, Sir, kindly expunge this statement. 
... (Interruptions) 

MR. CHAIRMAN: Shri Jha, kindly address the Chair. 

SHRI RAGHUNATH JHA: Babrl Masjid was 
demolished. ... (Intenuptions) Thousands of people were 
killed. Lakhs of houses were bumt. Communal party like 
BJP has no right to . ... (lnftlmJptions) 

/English! 

MR. CHAIRMAN: If there is anything objectionable, it 
will be deleted from the records. 

... (Inftlrruplions) 

MR. CHAIRMAN: Shri Kharabela Swainji, please sit 
down. 

... (InltJrruplions) 

·Not recorded 
.... • Expunged as orderac:l by the Chair. 
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MR. CHAIRMAN: When one member Is speaking, let 
him speak. Please address the Chair. 

... (Intenuptions) 

MR CHAIRMAN: Shri Jhaji, please address the Chair. 

... (In/enuptions) 

MR. CHAIRMAN: Whatever is objectionable, It will 
be expunged. 

... (In/enuplions) 

MR. CHAIRMAN: Nothing is going on record. 

SHRI RAGHUNATH JHA: Mr. Chariman, a lot has 
been said about Pappu Yadav. The police of Bihar 
Government has arrested him . ... (In/enup/ions) 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Pappu Yadav is a Member of this House. 
... (/n/errop/ions) 

MR. CHAIRMAN: Your tum is about to come, please 
sit down. Your name is in the list. If you want to speak, 
please speak when your tum comes. 

SHRI RAGHUNATH JHA: Mr. Chairman, I would like 
to say that we have a border with Nepal. Maoist 
Insurgency has spread widely In Nepal which have its 
repercussion on Bihar. They are entering India through 
Bihar. The entire border area Is open. There Is no border 
road. Two airports were constructed at Raxaul and 
Hathuha during the second world war. In addition, about 
100 small and big rivers originate from Nepal and flow 
into our area. During rainy season, a lot of inconvenience 
is caused by floods of Ganga, Gandak, Kosi and Bagmatl 
rivers. It is essentijal to construct border road for ensuring 
internal security. This job should be done at the earliest. 
Our security personnel do not possess such weapons as 
held by Maoist organizations, Naxalities and criminals. 
We do not have modem vehicles. ... (Intenuptions) 

{Eng/ish} 

MR. CHAIRMAN: Let him speak. Let him make his 
point. You, can make your point when your tum comes. 

... (InterT14'tions) 

[Tmns/8/ion} 

SHRI RAGHUNATH JHA: Mr. Chairman, Sir, I am 
saying to Govemment that a proposal to modemlze Bihar 
Police has been pending with the Central Government 
since long. There Is a proposal for Assam also. I request 
the Government to release the fund to modemize the 
Police. The way Maoist emergency Is raising its head in 
Nepal, you should talk to' Nepal Government In this 
regard, it should not be left like that. As we have faltered 
in the case of tibet once and Tibet went to China, likewise 
if we commit a mistake again regarding Nef"l"l then one 
day it will become a sad chapter for us. So we should 
initiate a dialogue with the Government of Nepal and 
check the illegal immigration to India immediately. 

With these words, I conclude. 

SHRI ANANT GUDHE (Amravati): Mr. Chairman, Sir, 
I thank you for giving me the chance to speak. Today 
the House Is discussing an important matter. The matters 
regarding internal security and security of the country are 
getting serious day by day. Some of our neighbouring 
countries take delight over the terrorist activities going on 
incessantly in India. They have been trying for It In many 
ways. There was a time when we related it to Jammu 
and Kashmir. But today no state and city of the country 
is iagging behind in terrorist actMties due to which our 
Intemal security has been endangered. Many terrorist 
organizations are active in Assam, Mizoram, Meghalaya, 
Maharashtra and many States of the North-East. No city 
and metropolitan city is untouched. Our neighbour country 
is sending its citizen to the cities like Deihl, Mumbal, 
Sambhaji Nagar, Aurangabad, Nanded and Faridabad 
endangering their safety. I have some data regarding our 
country. In the year 2003-2004, 143 security personnels 
and 679 civilians were killed and 781 kidnapped. After 
the incidents of such a magnitude, we are more 
concemed about vote politics. I just fail to understand 
why we are not concerned with the safety of our country. 
On one hand our country Is struggling with the problem 
of internal security but on the other hand we are following 
the policy of vote politics. We give priority to our vole 
banks. 

Mr. Chairman, Sir, Madarasas are playing an 
important role regarding internal security of our country. 
I would like to know the number of Madarsas running 
without permiSSion in our country. What is going on in 
these Madarsas? Our Government has not even bothered 
to know. The children who are unable to read and write 
and have lost their parents . ... (Infenupfions) 
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SHRI ASADUDDIN OWAISI (Hyderabad): Have you 
seen it? 

SHRI ANANT GUDHE: Yes, I have seen It. 
... (Interruptions) 

SHRI CHANDRAKANT KHAIRE: I have seen it. 

SHRI ASADUDDIN OWAISI: What have you seen 
during five years and what have you done for it? 

[English} 

MR. CHAIRMAN: Mr. Owaisi, when you get your 
chance, you can make your point. 

[Translation} 

SHRI ANANT GUDHE: Madarsas supported by 
Pakistan and Bangladesh are running openly in our 
country without permission. Within no time the building of 
Madarsa gets ready, from where does the money come? 

Who are those children studying in the Madarsas? 
They are the children who have lost their parents, get no 
regular meals and who have get no guardians. Such 
children are brought up in these Madarsas taught In 
Arabic against this country and thus an atmosphere of 
terrorism is created. This problem is not only today's 
problem. If it goes on likewise for 10-15 years more then 
we will only be discussing about Madarsas in the House. 
This is going to happen in future . ... (Interruptions) I am 
only one to speak. 

MR. CHAIRMAN: You have taken more than the 
allotted time. 

SHRI ANANT GUDHE: Mr. Chairman, Sir, 
Government must pay attention towards these Madarsas. 
How many Madarsas have been checked by the 
Government? What does the pOlice do? For this reason 
only SIMI workers teach separatism in these Madarsas. 
We should not politicize this matter and instead we must 
pay attention to the security of our country. Government 
spends crores of rupees on such matters. We have 
security forces, paramilitary forces and police force but 
their credibility is being eroded day by day. What 
happened in Nagpur? A criminal !l9t caught by Police, 

,I:if'l 

no action could be taken by Court, had to be murdered 
by a group of women co"ectively in front of Court. Why 
cannot our police work? Why do not ~e pay attention to 
police? Mr. Chairman, Sir, Govemment pays crores of 

rupees collectively to all States. I have seen the data. 
Only 71 percent money allotted In the year 2000-2001 
has been spent. Only 43 percent have been spent our of 
the total allocated amount In the year 2001-2002. The 
financial condition of many states is quite critical. I request 
the Central Government to allocate more money to those 
states. 

Today, Bangladeshis are entering in large numbers 
in in the cities like Mumbai. We have been demanding 
for many years to put a ban on them. They live and 
sleep on footpath. They are Indulge in many types of 
crimes and create a lot of nuIsance for the people there. 
But we failed to do anything despite raising demands 
many times. If It does not like this then a time wnt come 
when the name of Hindustan may get changed. We need 
to bje conscious. Bangaldeshls are coming In bulk. Where 
Is our patriotism? Unless we love our country, unless we 
pay attention to our nation, our country cannot be safe. 
If we have to run the country safely then we must pay 
attention to these activities and the Madarsas of this 
country need special attention. I am thankful to you for 
the time given to me to speak: 

JEngllshl 

SHRI TAPIR GAO (Arunachal East): Hon. Chairman 
Sir, I thank you for giving me this opportunity to highlight 
the intemal security problem of our oO.!Jntry. 

Right from the very beginning, before and after 
becoming a Member of Parliament, It seems that we 
have learnt only to give a oommentary on the intemal 
security prOblems of our country. We should see that 
how this problem of intemal security has come up and 
how is it spreading? We have to look into the grounds 
or causes of the spread of intemal security problems 
throughout the country. 

Seniors have deliberated a lot on the Jammu and 
Kashmir Issue. Members have deliberated on the naxalite 
issue. Today, I would like to tell this august House that 
there is no State called North-East, but there are eight 
States In the region. I want to deal with issues related 
to the Noth-Eastem states. The Govemment of India is 
always repeating one mistake. Whatever be the problem 
in the North-East, It uses only one yardstick and it uses 
only one eye, the eye of /aw, to look into the problems 
of the North-East. We have got eight StateS, including 
Sikkim. We have got different ethnic communities in 
different States. It should be dealt with having these ethnic 
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differences in mind. In Meghaaya, Nagaland, Manipur, 
Mizoram, Tripura, Assam, Arunachal Pradesh and Sikkim, 
we have got different communities. The problems are not 
similar for all the States. Today, after Jammu and 
Kashmir, the North-Eastem States have become the fertHe 
ground for the underground activities of the lSI. 

I would like to highlight the ground cause for these 
underground activities in the North-East. The Government 
of India has aid its own trap for insurgency and 
underground activities in the North-East. We have got 
Mizoram Accord, Nagaland Accord, Manipur Accord, 
Bodoland Accord and Assam Accord. Which one of these 
Accords or Agreements was fulfilled by the Government 
of India? This is one of the causes for the alienation of 
the people living in that part of the country. 

Now, I will deal with State-wise Issues h/ghightlng 
only the few basic points. Let us take the latest example 
of Manipur. Recently, my sisters and relatives of Manipur 
stood naked protesting, in a democracy, against a law 
which was brought by the then Viceroy of British India, 
Lord Linlithgow in 1942. When India got independence, 
this law was abolished. But in 1958, when Shri G.B. 
Pant was the Home Minister, this august House brought 
that law for the North-East. Right from that day tm today 
the Government of India's attitude towards North-East was 
wrong. I say In Hindi that the attitude towards North 
East was wrong from that day onward. The same laws 
which are applicable to other States could have been 
implemented iniJ~~ part of the country also. 

The simple meaning of Armed Forces (Special 
Power&) Act is to kill civilians on mere suspicions. Again 
this law was amended in 1972 and applied to all the 
seven States of the North-East. The Government of india 
has placed the people of North-East in the dark. 
Emergency was imposed in the entire North-East. All the 
agitators and all the people who are agitating against 
this Act are not separatists. It may be limited to a few. 
But the Government of India has taken it for granted that 
anybody or any group that is agitating In the North-East 
is a separatist. That is not correct. Today, I would like to 
inform this august House that the people of North-East 
are Indians, they will remain Indians and India is our 
country. Because of this law, in Manipur, our sisters and 
mothers stand naked. This is shameful in a great 
democratic country like India. . .. (InterruptiOns) I am 
mentioning about all the seven States of the Region. In 
spite of taking the Initiative, in spite of looking Into the 
Manipur Issues, one Committee has been constituted to 

look into the Armed Forces Act about which the Manipur 
State is agitating. I would like to request the Home 
Ministry and the Government of india to look into Section 
4 of this Act where, on a suspicious ground, they can kill 
anybody without producing any warrant and all that. This 
committee should sea this task force and Govt. of India 
also should see. 

This Manipur issue is not similar to that of the issues 
of Arunachal Pradesh. I belong to Arunachal Pradesh. 
Arunachal Pradesh was treated as one of the peace loving 
States, islands of peace in the country. Now, it has been 
affected by the Naga underground terrorists. Recently, 
on 26th November of last month, one of my close friends, 
who was a Zilla Parishad Member In Lohit Dstrict was 
kidnapped. There is the other district Chaglang which is 
also affected. We have got the Chakma refugees. They 
came to Arunachal Pradesh. This is the gift of the 
Congress Government of 1964. When there was a clash 
between the Hindus and the Muslims in Bangladesh, many 
refugees had been settled In Arunachal Pradesh without 
taking any cognisance of the local leaders of Arunachal 
Pradesh. Then, Arunachal Pradesh was known as NEFA. 
About 400 refugees came. Now there is a nexus between 
the Chakma refugees the Tripura underground terrorists. 
One of my friends was a member of district council. He 
was kidnapped on 26th November. Rs. 20 lacs were 
demanded from him but Rs. 18 lakh were paid. Once 
Police raided, it was found that he had already been 
murdered and laid down in the grave in the forest. 

When the Police Department of Arunachal Pradesh 
arrested six people including one lady, it came to be 
known that they were all terrorists from Tripura. This is 
the positIon of the peace-loving State of Arunachal 
Pradesh. I have given a memorandum to the hon. Home 
Minister to look into the refugees issue in detail. They 
should be deported from Arunachal Pradesh. Arunachal 
Pradesh is protected under the Bengal Regulations Act, 
, 873. We have got the Inner Line Act, the inner line 
pass. In spite of all these laws, the Election Commission 
has directed the Govemment of Arunachal Pradesh to 
include the refugees in the voters list whereas the 
Government of India has not given any cltiizenship right 
to these refugees. So, this is one of the causes. In future, 
intema! security problem will be generated from this case. 

In Assam, we have got the Assam Accord. We have 
got the Bodoland Accord. None of these Accords and 
agreements has been implemented by the Govemment 
of India. So, this is the reason why the inhabitants of 
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[SM Tapir Gao] 

that part of the country are feeling alienation. Time is 
less so I would live to tell that. Nodal Ministry was set 
up for North·East. under the leadership of Shri A.B. 
Vajpayee. Ten percent of this fund allotted to each 
Ministry should be given to the North·East. They are 
under the Development Minister of the North-East. 

(Translation} 

The statement regarding amount allocated so far should 
be given in the House so that people of North-East should 
know about it. This is also a big reason. So far as the 
problem of Meghalaya, the lSI in Assam. 

(English} 

Even i have got objections to the statement made by the 
American diplomat. It has come out in the Assam Press 
Release saying that he is ready to modemise the Assam 
Police Force. 

17.00 hrs. 

(Translation} 

We should learn a lesson that such type of statement 
given on the basis of lSI policy 

(English} 

is an insult to the country. We have got objection to 
this. We have got the ability and we have got the 
manpower to look into it. ... (Interruptions) 

MR. CHAIRMAN: Mr. Kirlp Chaliha, when you get 
your chance, you make your point. This is his maiden 
speech. Please do not interrupt him. 

Mr. Tapir Gao, please conr-Iude. You have already 
taken 10 minutes. 

SHRI TAPIR GAO: Sir, the Border Security Force 
has been entrusted with the task of manning our border 
with Bangladesh. Out of 4,000 kms. border, 368 kms. of 
border fencing has been damaged. I would like to know 
what action the Government is taking to protect the 
damaged tenclng so that daily infiltration from Bangladesh 
can be stepped. 

Then the IMDT Act should be repealed immediately. 
Until and unless this is repealed, we cannot stop 
Infiltration. In respect of this, the hon. Minister has made 
a statemenl that thiS Act would spread all over the 
country. If this IS done, this will not be beneficial to the 
internal security of the country. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Mr. 
Chairman. Sir, It was with some amusement that I heard 
Prof. Vilay Kumar Malhotra speak today on the internal 
security scenario in the country and also with ·a tinge of 
sorrow. For the Congress Party, the question.of internal 
IS not a matter of party politics. In .fact, it cannot, and 

should not, be a question of party politics for anybody in 
the country. 

Sir, during the last seven years, the Congress Party, 
sitting on the other side, extended full support to the 
Government on the question of internal security and today, 
with barely seven months on this side, one could not be 
but amused to hear the BJP leaders diagnose the entire 
porblem in away as if it was the making of somebody 
other than the BJP. 

When I stand here to speak, I am conscious of the 
fact that the people of Jammu and Kashmir have been 
subjected to untold sorrow and suffering during the last 
almost two decades. A large number of people have 
been rendered homeless. They had to leave their homes 
and hearths for the most unhelpful environs of the refugee 
camps. But at the same time, we cannot lose sight of 
the fact that it was the Congress Party, many years back, 
which initated steps to bring about normalcy in the State 
and It is the Congress today which is determined to do 
so. 

The Prime Minister recently went to Jammu and 
Kashmir and taking a holistic approach of the entire 
problem, he ordered-this, of course, would be criticised 
by the Members on the other side-reduction in the 
number of security forces posted in the State to ensure 
build an enviornment of mutual trust and understanding. 
At the same time, an economic package of As. 24,000 
crore has been announced. Much more has to be done 
and I understand that. 

Sir, again I was surprised to hear Prof. Vijay Kumar 
Malhotra taking objection to one word which the hon 
Home Minister may have used somewhere about the 
terrorists. He said, 

(Trans/ation} 

He mentioned them as brothers. Is it a crime to caU 
someone brother? He became sentimental. It seemed that 
he would have liked to ask whether the Government want 
to embrace those who are on a killing spree. Have they 
forgotten the time when they accompanied them to 
Kandahar alongwith a senior Minister in a plane when 
they were abusing them. They were the same people 
who had trained those who are on a genocide mission. 

Has he forgotten that day? If Congress has told toda~ 
that if someone is interested to talk to us, we will talk to 
them, what is wrong with that? 
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[English} 

What is democracy all about? 

}Translation} 

These are the fundamentals of democracy that If someone 
wants to talk to you give him a chance. We have done 
the same thing with naxalities. Before election the then 
Andhra Government which was their ally made it is big 
issue. He had told that only nationalism will be the issue 
in the election. We had told the things just opposite to 
that. We had told that only law and order is not the 
issue. 

[English} 

This is a socip-economic problem as well and it was with 
that in mind that we went to election and you know what 
happened there. The people voted overwhelmingly against 
TOP, their ally and not the Cogress. 

[Translation} 

After that if we start a process there to bring people 
together and to talk with them, then again the opposition 
will point out mistakes. Just calling them 'brother' has 
given a chance to them for objection and they should 
suggest to find out a way other than talks. 

Since this matter is related to intemal security so I 
would like to talk on two-three points. They have raised 
the issue of autonomy. Have they fogotten what Shri 
Narsimharaoji had said in Burkino Faso. That time there 
was a blue print regarding the solution of Jammu and 
Kashmir problem. He had told that time that if someone 
wants to create any kind of nuisance then we will not 
have any kind of relation with him. Today, I do not want 
to repeat the things of the past. At first it was your 
Home Minister. You may say that today he Is with us 
not with you. This is not the way. He was then your 
Minister of Home Affairs. What did you do for his 
daughter? I was just amaxed at that time and would like 
to repeat that again. As Mr. Malhotra has said, so Mr. 
Advani who is the leader of opposition has said that this 
country is not safe in the hands of Congress. From where 
has he come? Has he forgotten the past history of 57 
years? Under which conditions the safety of India was 
made a point under charter of faith. an article of faith? 
Who has done this? Only Congress has done it. who 
lost their lives? The leaders of Congress, the great leaders 
of the country lost their lives. If the condition at the 

different places in the country i8 deteriorating we should 
look out for a solution. When we talked about Kashmir, 
I did not mention 1953. I would like to remind malhotraji 
that there was difference of opinion between us. Those 
who are In-charge of affairs, they planned to divide 
Jammu & Kashmir In three parts based on rellglon-Kargll 
and valley a separate entity, Leh and Jammu a separate 
one. Congress had denied that In the past and at present 
too. When I mentioned Burkino Faso, when I mentioned 
about the lecture deliered by the then Prime Minister 
Shri Narsimhaji that time also he had mentioned that 
there had been many diversities for ages but Jammu 
and Kashmir has always remained as a unit and we will 
consider it as an integral part of India. The hon. Prime 
Minister has said that we are ready to talk to anyone 
but the geographical boundaries of the nation cannot be 
redefined. You have objection to that. You understand 
thet we are compromising with the internal security of 
the country. I only want to mention that Congress is fully 
aware of the situation. Congress has sailed through 
troubled waters. The people of Jammu and Kashmir have 
always considered India as their own country and they 
will continue to do so in the future a180. As it has been 
said from that side. If we look through painted glass. if 
we intermingle the things then It will neither be beneficial 
to us nor to the country. It will not benefit the political 
agenda also. 

i want to mention one small thing. We have invited 
naxalltes to have a talk and as you know we want NSCN 
to come forward to talk. The Govemment of Congress, 
our Prime Minister has Invited them to have a talk In the 
middle of Hindustan and they have come here. Today 
the people of Nagaland are also feeling that we have 
been quarrelling for so many years and got nothing In 
returns. Specially the ladies of that area want to live 
peacefully that is why they are coming out to have a talk 
with us and they want to live as a better part of 
Hindustan. There is a problem of Nagaland consolidation 
in Manipur. Problems do arise but we have held talks 
collectively for Its solution with special stress on the 
betterment of social and economic condition. You are 
pointing out regarding the time taken. I do not want to 
take more time. I also want to impress upon you that the 
Congress has adopted some holistic approach which is 
needed. It applies to the problems of North Eastem States 
as well as dealing with the problem of naxalism and the 
problems arising In Jammu & Kashmir. I wanted to discuss 
only that minor issue but you have hinted at constraints 
of time. So, I conclude by saying just that much. 
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SHRI MOHAN SINGH (Deoria): Mr. Chairman, Sir, 
the issue of internal security is one Issue which can 
agitate the minds of everyone. So. I associate my 
concerns with the concerns of all those Members who 
have expressed their views about. the deteriorating law 
and order situation in the country, the growing problem 
of terrorism, the terrorism sponsored from the other side 
of the border and the maoist terrorism. 

The issue of Jammu and Kashmir is the most 
important issue since the division of our country and all 
the decisions about Kashmir were taken with consensus 
and with the approval of all the political parties. But, I 
am sorry to say that during the last 9-10 months, the 
Govemment of India did not bother to take the views of 
all the political parties in regard to Jammu and Kashmir, 
be it related to terrorism in Kashmir or any of its policy 
decisions. I want to illustrate it through an important 
decision of the Govemment of India which was about 
withdrawal as well as reduction of army. It Is 
incomprehensible that not only the opposition but also 
the P&rti9S supporting the Government were not taken in 
confidence on such matters. I want to say that after the 
reduction of army that state, there may be some decrease 
or increase In the incidents of terrorism according to the 
conditions prevailig there, but, it is a fact that Pakistan is 
facing some difficulties in sending hired Intruders into India 
after the estabishment of democracy in Afghanistan. 

So, the slight improvement in the condition is not 
due to the change in Pakistan's approach to terrorism, 
but, it is due to the change in prevalent situation and it 
was evident many times in the history of free India. While 
answering a question in the last week about terrorism in 
North Eastern States, the hon. Minister of Home Affairs 
had admitted in Lok Sabha that terrorist Camps were 
established by Pakistan in Bangladesh. Those camps and 
the terrorists are getting all the strategic and financial 
help from lSI of Pakistan. 

It is unfortunate that tl1ree incidents of explosion took 
place in North Eastern Sates on the occasion of Gandhi 
Jayanti. It was followed by three different statements from 
the Government of India. A responsible Minister gave a 
statement that it could not be denied that it is the 
handiwork of Pakistan. Later, It was contradicted. The 
third statement was given by the Defence Minister in 
which it was said that there is.a):concrete evidence that 

"I~'. ' 

it was the handiwork of I,SJ:"'three different statement 
by the three responsible Ministers of the" Government 
suggest that the Govemment is not 'acting as a cohesive 

unit to fight terrorism. This is an unfortunate situation 
and one must admit it. So, I want to reiterate that the 
apparent decrease in the acts of intrusion is due to 8 

powerful country of the world. It wants to spoil the 
relations between India and Pakistan. The previous 
Govemments of Narsimha Rao ji, Vajpayee ji and even 
the present govemment tried to proceed to the same 
approach. It was done even when friends of B.J.P. were 
saying that negotiations cannot solve the problem of 
Kashmir and that India should proceed towards final 
struggle. But, when they were part of the Government, 
they cite It as the best achievement of their Government 
and said that Vajpayee ji started the process of negotiation 
with Pakistan by going to Lahore. It has been admitted 
by all the Government that the problem of Kashmir can 
be solved only through negotiations. In principle, we agree 
that there llhould be·a cordial relation between India and 
Plkistan. No doubt, we are neighbouring countries, but 
we have got to further strengthen It. We were divided by 
an Imperial power due to some circumstances. But, history 
Is witness to the fact that the cases of Infiltration decrease 
In India whenever democratic powers are strengthened in 
Pakistan and cases of infiltration increase whenever 
dictatorship and military rule prevails in Pakistan. At 
present, that country is ruled by a military dictator but, 
he is also affected by internal terrorism and he has also 
been attacked. It Is also because of internal infighting 
among the terrorists that the cases of iniltration in our, 
country have decreased. We should utilize this siutation 
to our own advantage. 

I don't want to drag this issue for long because of 
time constraint. What is the cause of terrorism in North 
Eastem States? One of my friends has said that it started 
because of misbehaviour by our armed forces with a 
woman. But, it is not true. The Government of India have 
declared ceasefire with the terrorist organizations belonging 
to these areas for the last eight to ten years. Our 
representatives go to amesterdem or Thailand to conduct 
talk with their representatives for the last ten years. They 
are glorifed. We want to request the Government to 
conclude talks with N.S.C.N. (I.M.) within a timeframe. It 
seems that this talk will go on for long. But does It mean 
that we should permit them to enhance their attacking 
power? The budget for their attacking brigade is to the 
tune of 30 crore rupees. The present number of their 
volunteers, who can attack, is five thosuand. You are 
talking with them in that scenario. You called for a 
ceasefire on the issue of Greater Nagaland. It resuted 
into rebellion in Manipur and they rejected the concept of 
Greater Nagaland. Is the Government of India ready to 
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accept the doctrine of Greater Nagaland? If it is so, then 
we can have an agreement with Naga extremists, but it 
will give birth to another conHict and at present, the people 
of Manipur are not ready to accept that theory. So, it is 
necessary that the Government of India shoud formulate 
a compact and comprehensive policy about it and it 
should talk with the Nagas under a strict time-frame. 
After the lapse of scheduled data, we should try our best 
to eliminate terrorism in that area by using all our might. 
It is just what I wanted to say. 

As far as naxalism is concerned, it is not a new 
phenomenon. If we go through Unlawful Ordinance passed 
by the Parliament in the year 1967, it becomes clear 
that naxalism was knocking at the door in this country 
even at that time. The Governments of 'Sanyukta 
Vidhayak Dal' were formed in various states and tile 
communist party became part of those Governments. 
There were some elements in the communist party which 
were of the opinion that the communists could not be 
part of those Governments because Communist movement 
was entering into parliamentary system of Govemance. 
Those people initiated that concept. In their first act of 
violence, the Naxalites killed 169 landlords in April 1969. 
So, this school of thought was known as Naxalite 
movement. At present, it was spread its tentacles in four 
states. My friend has rightly suggested that we have to 
look into economic and social aspects and social causes 
to counter this movement. Since the year 1977, when 
communists came to power in West Bengal, they have 
solved the issue of ownership of land on a war-footing. 
So, naxalite movement has come to an end. Later on, it 
spread those states where the poor are not the owners 
of land. So, the Government of India should not consider 
it as a law and order problem. but it should be considered 
as a movement which emerged from social and economic 
condition. Therefore, I urge upon the Government to take 
all the necessary steps to bridge the social and economic 
inequalities in the society. I conclude with these 
suggestions because of time constraints. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Mr. 
Chairman, Sir, the country is passing through a difficult 
phase, but the Government is not ready to admit it. It 
has been told by hon. Bansalii and I agree with him, but 
it is not proper for the Government to indulge in politics 
even in the matter of national security. The Govemment 
does not even take the opposition in confidence. Recently, 
9000 troops have been withdrawn from international 
border, but the government did not consider it proper to 
take the opposition in confidence even in that matter. It 

seems that the government does not think it proper to 
take the opposition in confidence even while taking 
decisions about the internal problems of the country. It 
has been published in the national newspapers that the 
government does not have faith in its Ministry of Home 
Affairs. It is written by the daily newspapers that the 
Home Minister is himself a master disaster. The 
government should accept the fact that the situation in 
the country has worsened during the last 7 months. It is 
necessary to take the opposition in confidence to solve 
that problem. According to the data in my possession, 
350 civilians have been killed in North East till September 
and 860 cases of incidents of violence have been reported 
from those areas. The number of civilians killed in the 
first week of October is 100. Furthermore, everyone is 
aware of the incident. which occurred in that area on 
2nd October. When Hon. Prime Minister visited Kashmir 
bomb was exploded nearby where he was addressing a 
public gathering. That kind of incident did not take place 
during the last seven years. It is incomprehensible for 
me as well as for the country that the terrorists are 
eager for negotiation. It does not even seem that the 
Government is also very serious about it. I think that 
there are three centers of power within the Government. 
The Minister of Home Affairs is not free to act; he 
depends on the Prime Minister and the Prime Minister 
depends on some other persons. The present state of 
conditions prevaiUng in our country is because of this 
reason. Presently. the condition of the country is not good. 
What is the opinion of the govemment about Nagaland 
and Manipur? The Ministry of Home Affairs does not 
want to withdraw the Special Armed Forces Act and it 
does not want to enter into negotiations. But, the Prime 
Minister himself takes part in neogltations and he says 
that the Government will consider about withdrawing the 
Special Armed Forces Act. There Is no coordination 
among the Home Ministry, The Prime Minister and the 
Defence Ministry which is causing more damage to the 
situation of the country. The Chief Minister of Assam 
says that 

[English} 

"Diplomatic pressure In Bangladesh and Myanmar to 
demolish the Camps". 

[Transilltion} 

Everyone is aware of the prevailing slutation in the North 
East. They know about the agency which provides funding 
and finance to anti-social elements. The Home Minister, 
while answering a question in Rajya Sabha. has said 
that I.S.I. provides funding to the terrorists and they run 
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IShri Braja Kishore Tripathy) 
their camps with that help. 1.5.1. is the main agency 
responsible for generating Instability in the country and 
the govemment admits that face. The hon. Chief Minister 
of Assam has stated that the problems of North East 
and Assam is due to the Camps in Bangladesh and 
Myanmar and from those camps they are controlling their 
activities. The smuggling of arms and ammunitions takes 
place from that area and the terrorists easily get their 
weapons near Sino-Myanmar border. the smuggling of all 
the firearms and drugs from Bangladesh and Myanmar 
takes place through those camps. 

17.26 hr •• 

[SHRI VARKAlA RADHKRISHNAN in the Chsilj 

The money eamed through smuggling of drugs Is 
used in insurgency activities. Drugs smuggling originates 
from Myanmar via Sajayen-Tame Myanmar route. What 
is the action taken by the Govemment to check It? I do 
not want to say much about Kashmir. Two rounds of 
talks were held with All Party Hurriyat Conference during 
NDA regime. Seven months have passed since then. This 
Govemment did not think it proper to hold talks with 
them, although, two rounds of talks were held earlier. 
Was the situation not conducive for talks with them during 
the last seven month? The people belonging to all India 
Hurriyat Conference first insist on a dialoge with Pakistan 
only then they will talk with the Indian Govemment. What 
is the intention of the Govemment about it? Will it permit 
them about it? Will it permit them to talk with Pakistan 
and then talk with India? We are unaware about the 
intentions of the Govemment. They even oppose our 
candidature for permanent membership in Security Council 
in the U.N.O. They oppose our choice for having talks 
with other groups. The Govemment's stand should be 
made clear in regard to this. What is our stand about 
having talks with those insurgent groups and militant 
groups? Is the Government ready to accept the 
preconditions of All Party Hurriyat Conference before 
having talks? The Govemment says that sky is the limit. 

The Defence Minister has stated that more than 
9 thousand soldiers have been withdrawn from the border. 
He has stated that 200 camps are being run on the 
other side of the border. Pakistan is still a danger for us. 
Was the decision to with_ nine thousand troops from 
the border a well throughY"'tfcisi0n or taken in pressure? 
It is necessary to clarify it. 

The naxallte problem in the country is due to the 
social and economic poHcy. Is the Govemment providing 

any package to solve that prolem? The Govemment of 
Andhra Pradesh held a dialogue with them, but there are 
other states which are not Interested in starting dialogue 
with them. 

However, it is not an intemal law and order problem 
of the state. The problem of Naxalism should be resolved 
in consultation with the State Govemment. 

Mr. Chairman, Sir, the Minister of Home Affairs had 
talked with the Chief Minister of all the Naxal affected 
states and they were issued directives but this thing 
should not be left at this point alone. Other states have 
also been facing the same problem. Therefore, this 
intemal problem or law and order problem is not confined 
to any particular state or states but is a national problem. 
The Maoist from Nepal has been infiltrating all across 
the country. Hence" I fall to understand the true intention 
of the Union Government as far resolving of the Naxalite 
problem is concerned. All the states of the country should 
be given direction to modemize their police forces and 
State Govemment should be provided 100 percent grant 
for this purpose. Today the country is in crisis. The 
Govemrnent should take the House into confidence and 
should try our best to solve this problem. 

{English} 

SHRI AJOY CHAKRABORTY (Basirhat): Thank you, 
Sir. Today we are discussing in this august House about 
the intemal security of our country. It Is not a mere law 
and order problem. Not only in our cOuntry but at present 
there is a phenomenon of problems of intemal security 
in the whole world also. You see our neighbouring 
countries like Sri Lanka, Myanmar, Bangladesh, Pakistan, 
etc. and also the two most powerful countries of the 
world, USA and Russia. The problem Is there is different 
countries for different aspects and for different reasons, 
whether it is on religious basis, whether It is an ethnic 
problem or whether it is a socia-economic problems. There 
are so many problems concemlng this internal security of 
different countries. 

But now we are concemed about our own country, 
our own motherland. I heard the speech of hon. Member 
Shri Vijay Kumar Malhotra. I heard the speeches of some 
Members of the Opposition Benches. They are considering 
this problem as a communal problem. They are accusing 
one section of religious people, those of minority 
community of our country who have sacrificed their whole 
life for the Independence movement and who have 
contributed much in our country's nation-b~ilding process 
also. But we are considering this problem as a socio-
economic and humanitarian problem also. 
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The emphasis of speeches of some of my friends is 
that the madrasss are the only problem for creation of 
this problem; in these madrasas the orphan boys are 
coming and staying there and they are learning some 
lessons which are anti national, anti-India also and that 
is the main reason; and madrasa is the pivot of the 
dispute and insurgency and internal security of the 
country. I have heard one of the leaders of the BJP 
Benches. Their one-point programme is on Bangladeshi 
infiltrators and that is the main problem of this internal 
security situation of our country. 

Day before yesterday our hon. Minister of Defence 
visited Kolkata and told in the media and to the people 
also that we should deal with the matter not with the 
arms but with a sympathetic view. The President of the 
BJP and the hon. Leader of the Opposition visited Assam 
and West Bengal in order to boost up the morale of his 
Party workers who are now demoralised after the 
elections. He told in the media In Guwahati and Koikata 
that he advised his workers to fight against the 
Bangladeshi infiltrators. 

That is their main programme. That is their one-point 
programme there. Sir, I am residing at Indo-Bangladesh 
border and the border is .at a stone's throw from my 
house. Sir, you do not forget that the language and the 
culture is the same of the people of West Bengal, the 
people of Tripura and some parts of Assam and the 
people of Bangladesh. We are singing the song of 
Rabindranath Tagore and Qazi Nasrul Islam. We belong 
to the same culture, same creed and same language. 
So, I say emphatically that people are going from West 
Bengal, that is, India to Bangladesh and coming also 
from Bangladesh to India. This is happening not only at 
Indo-Bangladesh border, but at all the other borders also. 
That is not the problem of infiltration. My emphasis Is on 
this point. That is why, the Bengali speaking people were 
subjected to harassment and torture in Delhi, Mumbai 
and other places as they are speaking Bengali and some 
of tham belong to the minority community also. 

I want to remind my friends of what is happening in 
Andhra Pradesh, what is happening in Jharkhand, 
Maharashtra and Bihar. In all these States, there are 
taking place the activities of the People's War Group and 
MCC who has connection with the Maoist group in Nepal. 
I want to ask whether they are doing all these activities 
on the basis of religion or with some communal angle. 
There is some basic problem also. Do not forget that 
after the Independence of our countlJ, we are making 

Golden Jubilee celebrations with charm and In a colourful 
way. But it is also a fact that since then, thousands and 
thousands, lakhs and lakhs of people are living without 
any bread, without any shelter and without any home. 
We should consider all these things from the socio-
economic point of view. 

My esteemed colleague Shri Mohan Singh pointed 
out correctly that before 19n, naxal activities had spread 
throughout West Bengal, but after the Left Front came 
into power in West Bengal, land reforms were 
Implemented and land was distributed among the tillers. 
the top people had become landless because they had 
given their land to the tillers and this programme was 
successfully implemented in West Bengal. As a result of 
that, naxal activities subsided in Weat Bengal. Now, I 
come to Andhra Pradesh. Andhra Pradesh Government 
sat with the naxal leaders, with leaders of People's War 
Group. What did they demand? They demanded that land 
should be given to the tillers. In all the State&-4>arrlng 
West Bengal, Kerala and Tripura-whether it is Jharkhand, 
Bihar, Orissa or Andhra Pradesh, the big landlords are 
there and the landless peasantry are not getting any 
land. There, the programme of giving land to the tiller 
has not been implemented. 

Sir, these activists are not alone. They are getting 
support from a large number of people. Without the 
support of the people, they cannot initiate or state aU 
these activities. So, we should pinpoint the main thing 
behind the problem. Their diagnosis is different and our 
diagnosis Is different. We consider this a soclo-economic 
problem. 

In the North-Eastern States, there are so many 
problems. In Manipur, one problem is of Armed Forces 
(Special Power) Act. Kangla Fort is under the control of 
the Army and since long, the people of Manipur have 
been demanding withdrawal of this draconian law. I say 
that I am not denigrating the Armed Forces, I am not 
denigrating the BSF. All the police forces of our country 
should be strengthened. We have no objection to that. 
But the attitude of the BSF and other paramilitary forces 
should be pro-people and they should be fair to the 
people; otherwise, they cannot subside all these problems. 

I remind the hon. Minister that he knows of 
Manorama episode. Two or three years back, we had 
visited Manipur. At that time, Manlpur was burning. 
Thereafter, elections took place and popular Govemment 
was formed. After that, due to Manorama episode, agaln 
Manipur is burning. What happened in Manorama case? 
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[Shri Ajoy Chakraborty] 
You all are aware that our sisters and mothers are 

running naked in the streets. It Is a sorry and shameful 
state of affairs of the civilization of our country. We should 
understand that it is not a matter to be solved with the 
help of arms, or sword is not solution to deal with these 
problems. One has to go to the root of the problem to 
solve these problems of the common people of our 
country. Otherwise, so many projects can be declared, 
but they would be of any use. 

Three Prime Ministers went to Assam, and they 
declared so many economic packages for the people of 
Assam, Manipur, and other North-Eastern States. Many 
Prime Ministers have also visited Jammu and Kashmir, 
and have declared so many economic packages to solve 
their problems. The Government should ensure to solve 
these basic problems immediately. 

I have the utmost respect and regard for our hon. 
Home Minister, I would request the hon. Home Minister, 
who is very competent, to please look into the matter 
from socia-economic point of view, otherwise, we will not 
be able to combat this problem, and subside It. 

SHRI KHARABELA SWAIN: Are you referring to the 
socia-economic problems? 

MR. CHAIRMAN: Shri Ajoy Chakraborty has 
concluded his speech. Nothing else will go on record. 

... (IntetnJptions), 

MR. CHAIRMAN: Shrl Ajoy Chakraborty has 
completed his speech. There can be no questions 
afterwards. Nothing will go on record. 

... (Interruptions)· 

[Translation} 

SHRI DHARMENDRA PRADHAN (Deograh): Mr. 
Chainnan, Sir, today the discuasion on important subject 
of intemal security of the country Is being held In the 
House. Through you, I would like to say as to whether 
the UPA Govemment alongwith the parties supporting it, 
have any concern with the problem of the country? The 
people were raising objection on the speech of our leader 
Shri Malhotraji. While delivering their speech, CPM leaders 
Saleemji and Ajoy Chakravorty had been harping on one 
point repeatedly that the members of BJP link and 
evaluate all the problems with a communal perspective. 
I would like to cite one incklent.fore the House. In the 

"Not recorded. 

General Council Meeting of Student Union of J.N.U. a 
revolution was laid that Arunachal Pradesh should not be 
shown on Chinese map while another resolution 
condemning the earlier one was forwarded by NSUI. The 
leftist who weild a clout in JNU, were able to defeat the 
later revolution with 11 votes. The NSUI issues the 
statement that the leftist has a history of being 
antinatlonal. This incident has been reported In both 
Pioneer and Rastriya Sahara. I would like to say as to 
on what basis such people can advise us about internal 
security who don't have any love for the Country. If 
everything is okay and internal problem naxaiite problem 
is dubbed as a social problem then it presumes that 
there is no problem is West Bengal. It has been more 
than 25 years of rule of leftists In West Bengal. Yet the 
problem continues there. Rather the impression that is 
being created Is that as if there is Ramrajya there. 

Mr. Chainnan, Sir, the discussion taking place in the 
House has an Ideological background. I would like to 
allege that UPA Government don't have any coherent 
policy. I would also like to quote the statement of Home 
Minist'!r on the lines of Ajoy Chokravorty who was quoting 
the Minister of Defence. Ten days ago Home Minister 
made a statement that not infiltration but immigration is 
taking place from Bangladesh into India. Yesterday, Union 
Defence Minister stated in Bhubneshwar that one of the 
main problems India is facing Is the Infiltration from 
Bangladesh. This reflects that two Cabinet Minister have 
given two different statements. 

Mr. Chainnan, Sir, I allege that this Government is 
taking the issue of internal security in a causal manner 
and make compromises on this front. Mr. Chainnan, Sir, 
the Government is facing ideological confusion in regard 
to Kashmir problem. Through you, I would like to ask 
this question from the Government as to why to mention 
was made about the problem of infiltration and croas 
border terrorism while the dialouge between the Prime 
Minister of India and the President of Pakistan was going 
on for the proposed agenda of compromise between the 
two countries. 

Mr. Chainnan, Sir, I would like to ask one question 
and would like ot know from the Hon. Minister hoping 
that he would give an honest reply that whether a sea 
change has not taken place in demographic equations in 
Jammu and Kashmir during the last 20, years VAS-s-vm 
the equations 20 years back. 
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Sir, after this allegation Is levelled against us that 
we always talk about a particular community. This 
allegation was repeatedly levelled against us by the 
Congressmen that the Minister of our Govemment went 
to Kandhar to set free the Pakistani terrorists languishing 
in Indian jails. I would dare challenge the Govemment to 
bring and pass a resolution condemning this act. Only 
then will it find as to where it stands. I would like to ask 
whether we should have allowed the abducted persons 
to die. Congress has always been critical of us In this 
regard. If we have really committed a mistake. it should 
bring and pass a revolution condemning the step and 
only then it would come to know the feelings of the 
countrymen on this issue. 

Sir, Congress alone does not have the right to claim 
themselves as champions of making sacrfices. Why do 
Congressmen forget about the sacrifice of Shyma Prasad 
Mukhe~ee and under what circumstances it took place. 
He was a great thinker and he was assassinated in 
Mughal Sarai. Congressmen do not remember his 
sacrifice. Making sacrifices is not anyone's monopoly. 

Sir, whenever we raise the issue of naxalites, the 
Congress Government evade it terming it a law and order 
problem. Hon. Minister of Home Affairs convene the 
meeting of the Chief Minister of eight states and term it 
as the law and order problem of a state. I would like the 
Home Minister of Andhra Pradesh to make a statement 
about the report of Andhra Pradesh police force not 
whether the naxalites do not have nexus with the lSI. 
The Police report mentions that both naxalites and lSI 
are in close conduct with each other and they propose 
to makes a corridor from Nepal to Tamil Nadu. 

Sir, I have no objection in their talking to anyone, 
they may talk. Out of the 57 years of Independence they 
have ruled over this country for 50 years. They did not 
solve the basic problems of the country and it is on 
account of this that such a situation has arisen now. 
They may talk to anyone, I do not have any objection, 
however they should look into the conditions on which 
the discussions are to be held. If a certain group says 
that they will talk without surrounding their arms, they 
will have their arms while holding the talks, then it should 
be kept in mind whether the constitution of India permits 
us to hold talks with such groups. I would like to allege 
that the Congress Govemment In Andrha Pradesh had 
compromised with the Naxals for votes. That Ie why they 
are holding talks there. 

Sir, the Congress has initated the discussion with 
NSCN. When it comes to NSCN, I would like to ask the 
then Chief Minister of Congress Party, Jamlr Saheb as 
to what type of relation he enjoyed with Khaplang group. 
Had he no relationship with them whose leader lived In 
Nagaland? The former Prime Minister of India, Shri Atal 
Bihari Vajpayee had Initiated a dialogue with NSCN after 
that long interval. While replying to the discussion, the 
Minister of Home Affairs should Inform us regarding this. 

Mr. Chairman, Sir, communal colour is given to 
internal problems. One of my collegaues was saying that 
if the Government criticizes POT A and alleges us for 
raising communal Issues, and why do we talk about only 
one community, I would like to tell about Maharashtra. 
The Congress Party was in power in Maharashtra for the 
last five years. There were lix incidents of bomb blasts 
in Mumbal between the year 2002 and 2003. The 
terrorists were arrested by the Maharashtra Police. All of 
them are related to the Laskar-e-T oiba. It is not hidden 
from anyone as to what Laskar-e-T oiba is notorious for 
in India. 

Mr. Chairman. Sir, three persons were arrested In 
Deihl inside the Jamia-MHlIa campus in May, 2002 and a 
cassette of the Destroy Nationalisation established Khilafat 
was seized from their posaesslon. . .. (lnMI1UpHons) If per 
chance, the person Involved In such a case happens to 
be from a particular community, then should it not be 
ralaed? Should such iaeues not be brought to the notice 
of the country and the House because it is branded as 
communal? Madarsas are often referred to. I do not have 
objection if a Madarsa is opened. But why such Madarsas 
are not opened in Delhi and Mumbai? Why are they 
opened on the Indian borders? The Govemment should 
also clarHy this before this House and submit a report In 
this regard. ...(lnMtnJptions) 

Mr. Chairman, Sir, I would like to submit about IMDT. 
Are there two types of laws in the country? Will there be 
two Immigration Acts one for India and the other for 
Assam? I would like to submit that if such a policy of 
double standard is allowed to continue in the country, 
Intemal security in the country will remain restricted to 
mere words only. I would like to submit to you that It Is 
not a matter of one party. We are ready to extend 
whatever help the Government needs, however, it is our 
democratic right to raise objection regarding any Issues. 
It is not a communal issue. I demand from the. 
Govemment that the IMDT Act should be repealed. A 
multipurpose national identity cards should be introduced. 
Now, Infiltration has become a problem and the people 

" 
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[Shri Dharmendra Pradhanj 
accept this fact. The Minister of Home Affairs himself 
has accepted this. If any group desires to participate in 
talks without surrendering their arms and those who have 
Illegal arms, they should be banned and a Joint Command 
Force should be constituted to deal with the Naxal 
problem .... (InfBrrupfions) 

Mr. Chairman, Sir, it has been alleged that the NDA 
Government remained in power for six years but did not 
nothing regarding cross border terrorism and infiltration 
from Bangladesh. Our Govemment had talked in this 
regard. It had raised this Issue with Bhutan and with the 
help of the royal army of Bhutan had captured the rebels 
and extremists there. It is not true that we Indulge in Hp 
service only . ... (Inttlrruptions). We also approached 
Myanmar, I once again allege the present Govemment 
for having a casual approach regarding intemal security. 
The Government should wake up now and protect the 
dignity of the nation. I thank you for giving me opportunity 
to speak. 

[English} 

SHRI KIRIP CHALIHA (Guwahati): Mr. Chairman, Sir, 
thank you for giving us this opportunity to discuss this 
very important subject, the subect of intemal security. 

National security, be it intemal or extemal, cannot 
unfortunately. be a unidimensional affair. It cannot be a 
uni-dimensional affair because security depends upon a 
huge number of factors. You also got to have an attitude 
to understand the problems of security. 

I thank Ramji Lal Sumanji for he has forwarded his 
arguments and placed his views in a very constructive, 
unbiased and non partisan manner. He has been able to 
speak in a manner due to which situation does not get 
aggravated. Unfortunately, many of us, because of our 
very firm, may be wrong, convictions about ourselves, 
tend to pass comments which can have detrimental 
repercussions in many places, especially in places which 
have high sensitivity, places like the North-East. One's 
comment in this highest forum of democracy about 
communities can have repercussions which may lead to 
aggravation of national security. That is because, national 
security, as I said, is not a un i-dimensional phenomenon. 

Shri Santoshji will agree with me that to build up 
national security, intemal se.,,~.,.xtemal security of 
the country, the police force:'or the military .wo8 won't 
suffice. One strength, thousands yeal'!' of our history, its 

geographical situations and other things like development 
food security, ethnic pride and contradictions, isolation, 
religious differences, all these things taken together, can 
ensure the security of our country. The military or the 
police alone cannot do it. People commit this mistake 
sometimes and thinks that anybody talking big they can 
befool others. If we act in a partisan manner and if we 
act like great patriots only by critlslng the present 
incumbent, we become extremely efficient, then, we distort 
facts, then, we lose our sense of reality and then our 
appraisal of national security cannot be realistic and true. 
After all, as I sad, national security cannot be a matter 
of politicisation. It cannot be a matter for personal 
interpretation because national security, even internal 
security for that matter today, has connections with 
international agencies, international events and global 
events. I am amused when the people make such 
interpretation for their petty interests. I feel very funny or 
discouraged. It is not the Assembly of clashing interest. 
Parliament is not an assembly of clashing interests. When 
we diSGuss issues like security of nation, when we would 
talk of defence; when we talk about law and order, and 
for that matter when we talk about a number of vital 
problems faced by this country, this is a deliberative 
assembl~' where we ought to get together so solve certain 
problems. 

[Tfllnsllltion} 

When the discussions are held in the House, the debating 
points are selected keeping In mind their political agenda 
and It Is under that agenda that several wrong things 
have been propagated during the last six months against 
our hon'ble Minister of Home Affairs as if everything could 
be changed within Six months. We all know what has 
been the achievements of the Iron Man during the last 
six years. We have high respect for him. But we have 
witnessed what a Sadhavi has done with him in a meeting 
and what a TV actress has done with him. The Iron Man 
has become a paper tiger. We have also seen the six 
years rule of the BJP. 

[English} 

We have seen the problems. We have seen the Prime 
Minister of this country very very pitifully giving big 
dodgers-this Is thus far and no further. Brinkmanship 
cannot be statesmanship. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GULAM NAB I AZAD): Sir, I have discussed with oth,sr 
coUeagues also regarding extending the time of the House 
up to 7 o'clock and the hon. Minister of Home Affairs will 
reply tomorrow. 
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MR. CHAIRMAN: Hon. Members, shall we extend 
the time of the House till 7 o'clock. 

... (Inmrruplions) 

(Trsnsliltion} 

SHRI THAWAR CHAND GEHLOT (ShaJapur): How 
is it related to the Intemal security? 

SEVERAL HON. MEMBERS: Yes, Sir. 

... (IntfJrruplions) 

{Eng/ish} 

MR. CHAIRMAN: So, the time of the Houae Is 
extended till seven 0' clock. 

... (Inmnuptions) 

(Trsnsliltionj 

SHRI PRABHUNATH SINGH: Please hold dlacu .. lon 
on this issue tomorrow so that the Membel'8 who could 
not speak today may speak tomorrow . ... (lntwnJptions) 

SHRI GULAM NAB I AZAD: If those who have not 
come today will speak tommorrow then it will take time 
from morning to noon. They will come at 11 O'clock in 
the morning and will ask for permission to speak, So, 
only those Membel'8 who have come today will speak. 

(English} 

MR. CHAIRMAN: No discussion. Nothing will go on 
record except the speech of Shrl K1rip ChaUha. 

... (InlfJrruplions) 

MR. CHAIRMAN: Shri Chaliha, you can speak, but 
there should be no discussion between Membel'8. 

... (lnlfJnuptions) 

SHRI KIRIP CHALlHA: I am concluding, but my 
party's time is there . ... (lntfJnuptions) 

18.00 hr •. 

What many of my friends have said is this. You 
canot analyse the internal security problem of this country 
with a janudiced eye. I do not like to be an agent of my 
party when we talk of internal security. I come from North-
East. I speak about terrorism in North-East. I have carried 

the dead bodies of my collegaues who were victims of 
terrorism. I have fought terrorism on the face of it as a 
YouthCongreea leader. I carried dead bodies. I know 
what these guns are. Let me tell you about the scenario 
in the North-East. I compliment the Home Minister 
repeatedly for this. I think, he is the right man with a 
right temperament. What do you want to say? If there Is 
extremism, terrorism or Naxal problem, will the 
Govemment not hold talks with them &nd use force? 
.•. (In/fJrruptions) 

/Engllsh} 

MR. CHAIRMAN: Please conclude. There are about 
15 Membel'8 to speak. 

... (InlfJnvp!ions) 

SHRI KIRIP CHALlHA: I come from North-East. You 
must give me a chance to speak . ... (lntfJrruptions) 

SHRI KHARABELA SWAIN: He Is using high-
sounding worda. He has nothing to say . ... (In/fJrrup/ion$) 

MR. CHAIRMAN: Nothing will go on record except 
what Shrl Kirip ChaJiha says . 

... (lnlfJnuptions)" 

SHRI KIRIP CHALlHA: Sir, about the North-East we 
have a very peaceful negotiation going on now with Naga 
rabelleadel'8. The Commander-In-Chief of ULFA who had 
all along been saying that he would never come for talks. 
for the first time, he has sent feelers saying that he Is 
willing to come for talks. For the fil'8t time, the NCDFB 
has come for talks. In spit., of all the politiclsation by the 
BJP and the then Defence Minister who did all the 
negotiations with the Insurgents with political motive the 
Manlpur situation has improved. Now, It la back on the 
ralls. And I congratualte the Home Minister for his 
patience. for his statesmanship about the handing of the 
situation. What is the harm in talking to naxalties. Do the 
naxalities not have an ideological base? Is It wrong to 
talk to naxalties? That is what they say. They want to 
convert this whole country into areas of naxalties influence. 
Forty percent of the districts are today ravaged by the 
menace of naxalltes. Prof. Malhotra was saying that we 
must apply force. I just remind him what has been said 
here. He wHi agree that the use of force. I just remind 
him what has been said here. He will agree that the use 
of force Is only temporary. It gets subdued for a moment. 
But It does not remove the necessity of being subduced 

-Not recorded. 
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[Shri Kirip Chaliha) 

and the nation Is not govemed just perpetually to be 
conquered. Just because you have the Army, just because 
you have a huge police force, just because people of 
Manipur or Nagaland or Tripura or the North East are 
small in number, you do not use this as a solution. Prof. 
Malhotra will agree that the process of dialogue, the 
process of understanding small nationalities and their 
problems and grievances Is Important. Why should there 
be politicisation? You are suddenly raking up old Issues. 
One leader from the BJP goes to Assam and Pollticises 
the whole situation and once again incites the people. 
The biggest danger to the nation's security will be If the 
political divide is carried to an extent whereby all 
contradictions become a step for Instability. 

MR. CHAIRMAN: Please conclude. 

SHRI KIRIP CHALlHA: This Is a huge subject and 
you are not giving me the permission to speak. I thank 
you for all the opportunity you have given me to speak. 

SHRI BAJU BAN RIYAN (Tripura East): Thank you, 
Mr. Chairman, Sir, for giving me this opportunity to 
participate on this important subject 

Today, we are discussing the problems of international 
security in the country. We should find out the root cause 
of this problem. Many speakers have highlighted the main 
cases of this problem. I would also like to highlight some 
of the main problems conceming the intemal security. 
Most of them, who are indulged in these separatist and 
extremist activities, are the Indians and they all belong to 
the poorer sections of our country. If I may say correctly, 
most of them are the downtrodden people belonging to 
the scheduled Tribes community, backward communities 
and the economically weaker sections of our country, 
and they are all taking the help from our neighbour 
countries. 

18.06 hr •. 

[SHRI PAWAN KUMAR BANSAL in thtl Chllir} 

Sir, in this way, the States which are having the 
intematlonal borders with them are the worst affected by 
these separatist and extremist activities. The States like 
Jammu and Kashmir, the entire North·Eastem States and 
Uttar Pradesh are all facing this problem. To _rd our 
borders, the Govemment has created peramilitary forces 
like Border Security Force and CRPF. But this is not 

enough. Fencing of our borders would be one of the 
effective methods to curb this problem. But the work is 
going on at a very slow pace. The decision had been 
taken to fence all the borders of the entire North·East 
The work has started also, but the progress Is very slow. 
There are some new problems there. The Bangladesh 
Govemment is not agreeing to fence it at the Zero Point. 
Our Govemment has agreed to have It at 150 metre 
away from the Zero Point border. Here, lakhs of small 
cultivators, small land owners ant on the verge of losing 
their land, as It has all gone under the zone of fencing. 
There Is some announcement that some time, the border 
would be opened and they can go to work there. But 
this is not enough. Therefore, I would suggest a solution 
to the Govemment that, If It Is possible, they should 
compensate for all those lands that are coming in the 
way of fencing. This would be a very good solution. 
Otherwise, those cutlvators, small land owners are bound 
to suffer. 

Sir, my next point Is that these extremist and 
separatist groupa are getting arma and ammunitions from 
outside. The.. activities started in our country some 25 
to 30 years ago. At that time, they were using muzzle-
loaded pipe guns. But now, they are getting semi· 
automatic weapone and lophlstlcated weapons. They are 
getting them through Bangladeeh and some of our other 
neighbouring countries. In smuggling these sophisticated 
arms, our neighbouring countries are helping these groups. 
I WOUld, therefore, request the UPA Govemment to talk 
to our neighbouring countries and see that they should 
stop all these arms smuggling to our country. 

Sir, I think, It Is known to the Govemment that almost 
aU these groups, outfits· have campa going on in our 
neighbouring countries. Some campa are being operated 
in Bangladesh, Myanmar and Pakistan. So, we should 
try to exert some expres8ure on the neighbouring 
countrias to see that they atop helping the.. extremist 
groups working in our country. Rather, these countries 
should help us In curbing these extremist activities. 

Sir, we should also continue our dialogues wth these 
extremists groups. Political solution is the best solution. 

In Mizoram also, earlier a lot of violence was taking 
place. 

A lot of killings had taken place but now there Is not 
such type of extremist activities. W,herever these 
extremists are there, we should continue to have a 
dialogue with them so as to find a solution to the problem. 
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It Is a very sorry state of affairs that some of the 
leading political parties in our country have links with 
theae extremists. I can say this with regard to both the 
BJP and the main ruling Party, Congress. Especially, In 
my State, during the last Assembly elections, which were 
held on 27th February, 2003, the assembly seats were 
divided amongst the extremists for INPT and Congress. 
After one year there were another parliamentary elections, 
the last parliamentary elections, in which the BJP which 
was at that time in power at the Centre, officially took 
help from the extremist INPT forces. So, I request that 
the main leading ruling Parties should not indulge In such 
activities as it gives encouragement to these extremist 
forces. 

Sometimes, during encounters these extremist forces 
are getting killed by the paramilitary forc... But In theee 
encounters civilians are also sometimes getting killed. My 
requeet is, such civilians who are being IOmetimea getting 
killed. My request is, such civilians who are being killed 
in cross fires should be duly compensated as it 18 big 
loas for the poor families. 

In the month of May next year, Autonomous District 
Council elections will be held in Tripura. We are afraid 
that the main Opposition Party, Congress will again align 
with these extremist forces. I wam the Govemment that 
If it will be so the UPA Government at the Centre, which 
is being run with our support-we will review our decision 
taking that into consideration. 

{Translation} 

SHRI PRABHUNATH SINGH: My Chairman, Sir, the 
issue of intemal security raised for discussion by hon. 
Ramji Lal Suman is a very important Issue. All the hon. 
Members have expressed their concem in their own 
words. I would like to associate myself with their concem 
and express my views. 

This is not a new problem nor is it being debated 
for the first time. The discussion on the subject had been 
going on during the previsious sessions and this Issue 
was also raised during the Question Hour and the Zero 
Hour in the current session. I believe that the country as 
well as the Govemment is anxious to resolve this problem. 
I do not attribute one single cause to the problem of 
intemal security. This is true that a planned conspiracy 
has been hatched by our neighbouring countries to create 
turmoil and disturbance in our country. Jammu and 
Kashmir alone is not affected by terrorist incidents but 
the entire country bears the bumt of such incidents of 
terrorism. 

Besides Jammu and Kashmir the terrorist forces have 
started spreading their tentacles to other parts of the 
country as well. Even this place where we are sitting, 
has witnessed a terrorist attack. 

The issue of cutting down the strength of defence 
forces is being discussed. Persons like me are concemed 
over It. The root of the concem is the statement given 
by the hon. Home Ministers in which he stated that the 
incidents of Infiltration are reducing. I do not want to 
elaborate on It further. He had also started to look at the 
terrorists in a sympathatic manner. On the other hand, 
the statement of Defence Minister reported In various 
newspapers gives the message that the terrorists have 
been aearchlng for and exploring other routes of inflnration 
into the country. These two contradictory statements were 
made. I fall to understand whom the Mlnilters of Home 
Affairs looks with a brotherly feeling. Whether he accepts 
those aD his brothers who have outraged the modesty of 
the sisters and mothers in Jammu and Kashmir. Does 
he want to accept those as his brethren who celebrate 
the atrocities committed on the soldiers of the army or 
thoae who want to threaten the very Identity and existence 
of the country by creating tumult and violence here. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): I would like to reply to the query raised by 
the hon. Member. I consider those my brothers who take 
to violence due to hunger, unemployment or destitution. 
I believe that they need to be persuaded rather than 
coerced. 

SHRI KHARABELA SWAIN: Approximately 37 percent 
people in our state are living below the poverty line. 
'" (Inl8lTUplions) ~ 

(English} 

MR. CHAIRMAN: This will not go on record. 

. .. (IntelTUptions) 

MR. CHAIRMAN: This will not going on record. Mr. 
Swami, I am requesting you to please cooperate. 

... (/nl8lTUptions) ~ 

"Not recorded. 
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MR. CHAIRMAN: This will not go on record. 

{Translstion] 

I have to keep the time factor in mind. Only what Shrl 
Prabhunath Singhji says will go on record. 

... (InttJnuptions) 

[English} 

MR. CHAIRMAN: I would request you to please 
cooperate. 

... (Intsnuplions) 

{Translation} 

MR. CHAIRMAN: What you are saying is not going 
on record. We have limited time at our disposal 

SHRI SHIVRAJ V. PATIL: Should we shoot them? 
They need to be convinced . ... (Inltlnvptlons) 

[English} 

MR. CHAIRMAN: The Minister has the right to 
intervene. 

{Translation} 

We have to conclude it today. Your colleagues also want 
to speak. At the most he can express his viewpoint. He 
can clarify later on. 

... (Int"nuptlons) 

MR. CHAIRMAN: He has put forth his viewpoint and 
has conceded. Why are you getting agitated. You may 
speak when it is your tum. 

SHRI PRABHUNATH SINGH: Mr. Chairman, Sir, we 
are discussing the planned conspiracy to create 
disturbance in the country. Extending the discussion 
further, I would like to say that no one is opposed to the 
initiative of dialogue taken by the Minister of Horne Affairs. 
The previous Government led by hon. Atal!i had 
undertaken Lahore bus journey and this move was 
welcomed by ·all including Congressmen. Everyone wants 
that the problem be resolved through dialogue. However, 
I would like to tell one more thing that foe turns a friend 
under three circumsta~es; one when his intention is 
honest and extends his hand of friendship. Secondly, 

when he feels that he is no more in a position to fight 
and does not match the might of his adversary and thirdly 
when he intends to strike in the guise of friendship. Hence 
there is a need to find out the true intention of Pakistan 
through various agencies at your disposal. If it becomes 
clear that her intention is honest and peace cen be 
restored In the country through dialogue, nothing can be 
better than that. We wish you all the best in this regard. 
However, at the same time, I would like you to be a bit 
more cautious In dealing with those who intend to deceive 
him after winning his confidence. I would like to say to 
the hon. Minister of Home Affairs that there is no other 
option than fighting back the terrorists. The Government 
need to strengthen the forces to combat them . 

I also believe that increasing population and 
unemployment are not contributing to the increasing 
terrorism but they may certainly be associated with the 
growing problem of naxallsm. The incidents of terrorism 
In the country are the result of a planned conspiracy. 
America which Is dictating terms to the world does not 
have very honest intention as far as India is concerned. 
When I used to be a part of the treasury benches, I 
maintained even at that time that America is concemed 
over the increasing Indian power. America has been 
sponsoring the cross border terrorism by providing 
economic assistance and weapons to our neighbouring 
country. Our neighbouring country Nepal Is the nerve 
centre of lSI activities where anti-India compalgn and 
propaganda is conducted through Radio and Television. 
Besides the effort of ruin our economy by circulating the 
counterfeit currency into India is also going on. The 
Government would come to know of It If it seeks the 
help of its intelligence agencies to find out the facts . 
Nepal's border are contiguous to Uttar Pradesh and Bihar. 
As I hail from Bihar, I know some of the facts of the 
region. Hence, I would like the Government to pay 
attention towards those areas . ... (Inltlrruplions). As far as 
Naxalism Is concerned, more than half of the States In 
the country are affected by It. Naxalism cannot be treated 
as the law and order problem. Economic disparity Is one 
of the biggest reasons of Naxal incidents occurring, 
sometimes In the name of caste and sometimes in the 
name of sects. We are also affected by that. Maoists 
insurgents enter In Bihar through canal ways and reach 
Jahanabad and Aurangabad region on foot and disperse 
in four five districts and after committing crimes return to 
Nepal. The police personnel do not have guts to face 
them. The Bihar Govemment finds Itself unable to do 
anything. When this issue is raised in the House it is 
said that it is state matter. The Government cannot escape 
from the responsibility by calling it a state matter. States 
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are also the part ot the country. When Union Government 
feel. that State Governments are not able to cope with 
such situation then it should come forward and take 
initiatives in this direction. The bizarre incident. are 
happening in many states. The letter Is sent demanding 
hetty ransom of ten Iakh rupees. Such thing has happened 
with a doctor in Bihar. He was killed and murderers are 
openly saying that they have killed him. They say that 
they need money as they want to contest election, so 
they should be given money. They say that If money Is 
not given they will kill all the doctors. 'Band' was observed 
all over Bihar on this issue and this news was reported 
in newspapers. It was reported In newspapers that 65 
persons died in the absence of medical facilities. But it 
is the figure of casualties in urban area. However, there 
are no figures as to how many died in villages due to 
lack of treatment. There are no figures as to how many 
persons died due to strike of doctors. The rich peole did 
not suffer on account of this as they are treated in towns 
however, those who died in villages were poor persons 
and who had no money for medical expense. All such 
things cannot be ignored by merely calling it a law and 
order prblem. I am not asking the Government to believe 
my version it should investigate the matter through 
intelligence agencies. That does not mean that the Central 
Govemment should clash with the State Government. The 
Government should find out its solution with the help of 
the State Government. There is no peace in the state. If 
child goes 0 school, mother is kidnapped and If mother 
goes to school to pick up the child, child is kidnapped. 
The people are apprehensive that they are not secure 
in the state. they cannot go out of the houses. They 
cannot go to market. If one goes out to visit relatives, he 
may be killed on the way. The peace in the state has 
been shattered. 

Hon'ble Malhotraji has raised the issue of Infiltration 
from the Bangladesh. I feel that it is also a problem. Our 
Government was in Centre for six years. Our colleagues 
should also highlight the achievements of our Govemment 
as to what initiatives were taken and how much success 
did we get. However, it does not mean that if our 
Government did not succeed in curbing terrorism, the 
new Govemment will also not take any Innatives in this 
direction. If problem arises due to infiltrations from 
Bangladesh or any other foreign countries, the 
Govemment should take initiatives and solve this problem. 

The discussions are held regarding Madarsa or 
religious schools of Muslims. I do not say that 151 Is 
involved in every madarsa or some other trainings are 

, 

given them. However, such information are coming from 
1-2 places along border areas. I cannot say as to how 
much truth Is there In such Information but It is in the 
alr-for Instance it is in Betiah area. The Govemment 
should entrust intelligence agences to conduct investigation 
and find out the facts. Madarsas are meant for providing 
education. Ther. are Madal'8as in villages in our area 
where children get education. There Is no lSI activities In 
those areB where children get education. There is no 151 
activities in those area no foreign fundings are coming 
there. However, information is coming that such activities 
are going on in Betaih area which is adjacent to Nepal 
border. The Govemment should keep watch over such 
actMty. If it is not possible the Government should stop 
such things as It is matter of internal security of the 
country. I would like to submit to the hon'ble Minister of 
Home Affairs that there are certain incidents which are 
highlighted. When the criminals see their picture on the 
television and find their names in the headlines of the 
newspaper, their morale is boosted. They think that if 
they commit more and more serious crime, they will get 
more publicity. Only those news items should be printed 
in newspaper which are worth giving. There is need to 
restrict the publication of such news' items which seems 
to be a threat to the internal security of the country. The 
Government should talk to the media persons to restrict 
the telecasting and publication of news items which are 
detrimental to the internal security of the country and 
may create problems instead of SOlving it. 

Mr. Chairman, Sir, I have understood your hint so I 
will conclude after saying one thing. Now the entire nation 
is waiting for the reply of the Govemment. The discussion 
on the internal securty of the country being held in the 
House Is being telecasted. The people of the country is 
eager to know from the hon'ble Minister of Home Affairs 
as to what steps have been taken by the Government to 
ensure the security of every persons of the country and 
what arrangements have been made and new formula 
has been adopted in this regard. I would like that when 
the Minister replies tomorrow, he should assure the people 
of. the country that they are safe and secured and the 
entire arrangements of their security have been made. I 
hope that if the Minister gives such assurance and the 
Govemment act accordingly then the people of the country 
will feel themselves safe and secured. With these words, 
I concude and extend my thanks to you. 

SHRI THAWAR CHAND GEHLOT (Shajapur): Mr. 
Chairman, Sir, the discussion under Rule 193 is being 
held in the House on the issue regarding the internal 
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[Shri Thawar Chand Gehlot] 
security of the country. Several hon'ble Members 
especially Shri Ramji Lal Suman, Shri Mohan Singh have 
expressed their views on this issue in detail. I know that 
the time allotted to me is short and so it will not be 
possible for me to speak in detail. I would like to submit 
that even two-three hours is not sufficient to finish 
discussion on the subject. More time is required to hold 
elaborate discussion on this subject. 

Several hon'ble Members have described about the 
reasons responsible for threat to the intemal security of 
the country. Some of the important reasons suggested 
by them include social, economic, poitical, casteism, 
border dispute and regionalism. However, there are two 
more aspects of this problem. One is that the patriotic 
feelings among some people after the independence of 
the country are continuously declining. 

I am not telling it for all. I would like to submit that 
during the freedom struggle people used to fight unitedly 
without any discrimination on the basis of econmic status, 
castes or religions beliefs but that sentiment is not visible 
these days. Bad economic condition unemployment and 
starvations are considered the main reasons for such 
state of affairs. Though such reasons, were also existing 
before independence however people did not care whether 
they had cloths to wear or food to eat and despite all 
odds participated in freedom struglle vigorously changing 
'Bharat Mata Ki Jai' and 'Vande Mataram'. Today this 
feeling is missing. There is continuous decline in it. I 
mean to say that before independence people had the 
sentiment of submission and supreme sacrifice for their 
country but today there is decline in such sentiment. It is 
on account of this that there are many people who do 
not have love for their country. I would like to cover 
those aspects which were not taken up by other hon'ble 
Members. Similarly, I would not like no repeat those points 
which have been mentioned by others. 

Mr. Chairman, Sir, there are some rules which have 
been formulated in consonance with the certain Articles 
of the Constitution. It is on account of the shortcoming 
inherent in those articles that the separatist tendency is 
raising its head due to some of the provisions of such 
laws. It is on account of this that terrorist activities the 
incraslng and the intemal security of the cou~try. has 
been threatened. The situalion is becomi~,,,,,··f6·Worse. 
For example, I would like to submit thal'-eertaln special 
powers have been conferred to some states under the 
Article 370. Mlzoram. Nagaland and Manipur are included 
in that. Some special powers have been conferred on 

them by way of adding provisions like (a), (b), (c), (d) in 
Article-2. It is on account of this too that the internal 
security of the country is being threatened. Under the 
Article 370 of the Constitution of India some special 
POW81'8 have been given to Jammu and Kashmir. 

if the Parliament of India passes any law then unless 
the Legislative Assembly gives It consent, It cannot be 
enforced. 

18.32 hr. 

(MR. DEPUTY SEPAKER in the Chsilj 

If the hon'ble Home Minister, I or some other person 
wants to reside in Jammu and Kashmir, purchase land 
or wants to include his or her name in the voters' list 
there then they cannot get this right though it Is said that 
every citizen of India has the right to reside in any State 
of India. According to the Constitution, all the states are 
insepal'!lble parts of India but some states have been 
granted special status. This special status is one of the 
teators posing threat to the intemal security of the country. 
Pakist~n is engaged in undeclared war against India. The 
people of Jammu and Kashmir are being driven out of 
the State and as a result of this, infiltration is constantly 
on the rise in the State. It's impact is so much that no 
one dares to reside in that State. That is why people 
there are worried. The same situation is prevailing in the 
states of North-Eastem region. On the one hand border 
touching Pakistan has been sealed and fencing has been 
done and on the other hand our border touching 
Bangladesh is so vast that the Govemment have not 
taken any action in this direction. I don't want to blame 
any particular Govemment for iniltration taking place due 
to lack of action. None of the Govemments, which have 
been In power since Independence, made the required 
effort to take any effective steps. The people are getting 
worried due to this also. 

Even the Supreme Court has admitted that Infiltration 
is taking place from Bangladesh which Is a serious 
problem and some action must be taken in this direction. 
I would like to request the hon'ble Home Minister to take 
a~ye and effective steps in this direction. 

\ 

Secondly, in our country we have no control over 
population. We raise slogan-"Hum do hamare do· but 
this is never followed. There is a need to frame uniform 
civil code. This is also a reason for this. A law has been 
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enacted which provides for monogamy for Hindus. It's a 
good thing and we accept this. We should give up 
conservatism. We have several examples in which we 
find that our rulers and several people adopted polygamy. 
Then why people of other communities are permitted to 
adopt polygamy. Ours is a secular country but in the 
absence of a uniform civil code the internal security is 
constantly under threat. There is a need to make 
improvement in this also. Alongwith this. not one but 
several kinds of activities. whether it Is the activities of 
lSI or SIMI. are being conducted by· our neighbouring 
countries. Pakistan and Bangladesh to pose threat to our 
internal security. It has been found that lSI and SIMI 
have their bases in Bangaldesh also. 

mr. Deputy Speaker, Sir, I myseH and hon'ble Mohan 
Singhjl had asked a question on 7th December. In reply 
to that Question hon'ble Hme Minister, Shri Shivraj Patll 
has said Reports, have been received about activities 
and camps of Indian insurgent groups Inside Bangladesh. 
Reports also indciate that the Pakistan'S lSI is providing 
materials and logistic support to the North Eastern 
militants. In our Question, we had also asked as to what 
action is being taken by the Government to prevent this. 
He did not reply to that. Further, we had asked .... 

MR. DEPUTY SPEAKER: Gehlot ii, you please 
conclude. 

SHRI THAWAR CHAND GEHLOT: You have 
increased the time of House by one hour. According to 
that the time allotted to our party also increases by 20 
minutes. Besides me, one more member of my party can 
also speak in these 20 minutes ... (lnltlnupti0n8) 

MR. DEPUTY SPEAKER: There are many members 
who . want to speak, that is why I am asking you to 
conclude. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): 
Already your party has taken much tim·e ... (lnItlI7VplionsJ 
Much time has been taken. 

SHRI THAWAR CHAND GEHLOT: When we asked 
this, he did not give any reply. When we asked him 
about the details of his visit even then he did not give 
any information. Today the condition of North-Eastern 
states is getting worsened. In Nagaland, 14th August was 
celebrated as Independence Day ... (lnltlnuptions) 

SHRI SHIVRAJ V. PATIL: He is speaking from here 
and I am sitting here only. He Is saying that he asked 
me about some information but I would fIke to know 
when did he asked for the information. 

SHRI THAWAR CHAND GEHLOT: I have asked this 
with reference to the Question dated 7th December. 

SHRI SHIVRAJ V. PATIL: If It is In written form then 
he may please read it out. 

SHRI THAWAR CHAND GEHLOT: Eartier also I said 
that I and SM Mohan Singhji had asked this Question 
on 7th December. it is with reference to the reply of that 
Question only. 

SHRI SHIVRAJ V. PATIL: Whenever a Question Is 
asked In written form then its reply is also given In written 
form. It is not answ&red orally. 

SHRI THAWAR CHAND GEHLOT. He did not give 
reply to the Question which I had asked in a written 
form. that Is what I am telling him. 

SHRI SHIVRAJ V. PATIL: Just tell me, what reply I 
have given to that Question. This House is to be used 
for informing the people and not for misguiding them. 

SHRI THAWAR CHAND GEHLOT: This is true but I 
have read out the reply to him . ... (Inlsnuptions) Now I 
will again read It out for him. 

SHRI SHIVRAJ V. PATIL: What is it's reply. 

SHRI THAWAR CHAND GEHLOT: Should I read only 
reply or Question also. 

SHRI SHIVRAJ V. PATIL: He should read out both 
the things. 

JEnglish 

SHRI THAWAR CHAND GEHLOT: The reply given 
to (e) and (f) parts of the Question is: 

'Reports have been received about activities and 
camps of Indian insurgent groups inalde Bangladesh. 
Reports also indicate that the Pak, lSI is providing 
materials and logistic support to the North Eastern 
militants'. 

{Tnmsl6tionJ 

That is the reply given by him but H he wants I can read 
out the Question part to him. I have kept it here, now I 
will have to take it out. 
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SHRI SHIVRAJ V. PATIL: I would like to tell that our 
Secretaries, Ministers and Prime Minister will take up this 
issue in the SAARC Conference. We have no objection 
in giving its reply. 

SHRI THAWAR CHAND GEHLOT: I had tom papers. 
I am feading it out once again. It is a Started Question 
No. 83 dated 7.12.2004. I am reading the 
Question ... (ln/tNTlIpt/ons) Hon'ble Minister Is asking me to 
read it out but I would like to say that I had tom it. I had 
already read out the reply but now since he is asking 
me to read out the Question also, I am reading out. 

SHRI SHIVRAJ V. PATIL: I would like to say that by 
saying this, he is misguiding people. 

SHRI THAWAR CHAND GEHLOT: I am not 
misguiding people. I have simply read out the reply to 
my Question but if he wants, I will read out Question 
part to him. 

SHRI SHIVRAJ V. PATIL: You said that you would 
read it out and I said please do so . ... (In/emJp//ons) 

{English/ 

MR. DEPUTY SPEAKER: Without my permission, 
nothing should be recorded. 

... (Inlenuptions)' 

/Translation/ 

SHRI THAWAR CHAND GEHLOT: Mr. Deputy 
Speaker, Sir, some people are preventing students from 
studying Hindi and joining NCC. The students are getting 
threats from terrorist organisations and underground 
organisations that they would be killed if they study Hindi 
or participate in NCC. This kind of situation has developed 
there. The Government Is allocating money for 
development works but development works are not taking 
place. The contractors are persuaded to give cheques to 
the officers. 10-15 percent money is coUected from them 
in lieu of these cheques for underground agencies and 
later on the cheques bounce. They filed a writ petition in 
High Court and demanded the Manipur Government to 
take action. High Court has given such instructions. I too 
have written to the Prime Minister. I would a,pd a copy 
of the letter to you too and I would send ~ a letter 
separately also and it would be better if you also take 
action. .;~ 

'Not recorded. 

I request the hon. Minister that if he wants to 
strengthen the internal security of the country then he 
should formulate laws to control population, impose 
unHorm civil code, he should do away with article 370, 
and check infiltration from Bangladesh and Myanmar by 
issuing multipurpose identity card and by fencing the 
border 80 that the infiltraters do not disturb the economy 
of the country and create mischief in North eastem States. 
It would be better if he formulates laws relating to these 
iS8ues. Otherwise the hon. Members would keep on 
saying what their government has done and he would 
say that we also have not done anything in this regards. 
I would like to say that H danger is looming large over 
the internal security of the country then the people who 
have ruled the country for 50 years after Independence 
are to be blamed. The erstwhile government is responsible 
too but it will not be good to repeat the mistakes of the 
former Government. It Is a political problem too. Such 
institutions have been promted by erstwhile Governments 
for garnering votes, It should not have been done . 
... (Intsnuptions) 

{English] 

SHRIMATI TEJASWINI SEERAMESH (Kanakpura): 
Sir, we must also get some opportunity. 

MR. DEPUTY SPEAKER: Please conclude now . 

/Tl1If18lslion/ 

SHRI THAWAR CHAND GEHLOT: I want to say one 
more thing. SIMI has set up a camp in Bangladesh and 
it has issued a map of India too. A "Muslamanistan" 
(land for muslims) has been carved out in Indian 
landscape which was shown on TV under Aajtak or NDTV 
channel. On this map, SIMI has chalked out land from 
Jammu and Kashmir to Uttar Pradesh, Bihar, West Bengal 
and Bangladesh and named it. 'Musalmanistan" this is 
SIMI's campaign. I request you to look into this matter, 
maintain strict vigilance on the border and check such 
activities to strengthen internal security. 

CHAUDHARY LAL SINGH (Udhampur): Mr. Deputy 
Speaker, Sir, I do not want to speak at length about 
internal security. I only want to give a few suggestions). 

MR. DEPUTY SPEAKER: It would be fine if there is 
no repetition. 

CHAUDHARY LAL SINGH: Sir, there would be no 
repetition rather my words would make reputation. 
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Sir, you must be knowing that every kind of food 
can be digested if the constitution of body is strong and 
if it is not healthy then it would not be able to digest 
every kind of food and it would be prone to sickness. 

I want to request the hon. Home Minister to pay 
attention towards certain policies. The Minister to pay 
attention towards certain policies. The pattem of Seturiy 
development is such that BSF, CRPF, JKP and Army, all 
are deployed at one place in Jammu and Kashmir but 
they do not have any coordination with each other. It 
would be better if areas are allotted to each force and 
it is made responsible for that particular area. 

Sir, last year, CRPF personnel were killed In Oal 
Lake area and then it was reported that this area was 
under the control BSF. It was BSF's area. Later on, when 
30 personnel of BSF were killed in Lower Mandu, it was 
said that area was under CRPF. The forces level charges 
against each other after such Incidents. These forces 
would function effectively if one force is deployed in one 
particular area and it is held responsible for that area. 

Sir, there are SP's in districts. They should be made 
nodal officers and entire security arrangements should 
be brought under them. There are 14 districts in our 
state. It is not that only dishonest officers are there in 
the country. There are many honest and upright officers 
in the country. It is my submission that 14 such honest 
officers should be selected and each should be given 
full-fledged responsibility of one district alongwlth all the 
powers, they should be told that it would be their joint 
venture and they have to work on this. It would be highly 
effective. Sir, In our area posts of S.P.O.s and B.O.S. 
have been created. The Central Govemment pays for 
these forces. S.P.O. is paid Rs. 1500 and upto four 
persons are deployed in a particular area. So, an 
indIvidual gets not more than Rs. 400. He can not get 
his uniform stitched from that amount. They have neIther 
proper arms nor means of communJcation. It is because 
of this they normally faU to inform the army when they 
locate a militant. Only 10 percent of them have proper 
means of communication. It is an issue which needs 
proper attention. In addition to it, when a S.P.O. or B.O.S. 
is killed by the militants, his family gets nothing as 
compensation. The family of the decea&ed S.P.O. is ruined 
in that situation. Their emoluments and status, which is 
almost non-existent, should be enhanced. 

Sir, the Prime Minister had announced during his 
visit to the state that five battalions would be raised there. 

The S.P.Os and B.O.S. have been wortdng there for the 
last 10 years. They entered Into service when they were 
twenty years old and now most of them are 30 years 
old. I request that while raising those battalions, a criteria 
should be made to protect their Interests and to absorb 
them in those battalions. This will act as an Incentive for 
them and they will be able to do their duty in a better 
way. 

Sir, I would like to raise one more issue without 
naming any particular person. There are many persons 
who have been provided govemment protection. But they 
indulge in provoking others and their only aim is to destroy 
the state as well as India. The security provided to them 
should be withdrawn. Only then they wHi come to their 
senses. 

You should save those nationalists and patriots who 
are being killed there. Their killing is very harmful for the 
country. Those patriots should be protected at all costs. 
I can say with full conviction that Pakistan is practising 
dual policy . ... (lnfBnupHons) 

Sir, kindly extend the time, so that injustice may not 
be meted out to Jammu & Kashmir. There are many 
areas In ~ada region like Madwa, Barwan, Oashan, 
Mohar, Gul-Amaas, Bani etc. where least one thousand 
foreign terrorists exist. You may get it checked. The 
stnttch of 86 kilometres of roads are inaccessible and 
can only be treaded on foot. Nobody, even the security 
forces can reach that area. The people of that area are 
totally cut-off from the rest of the state. Why don't they 
call them back, if talks are being held with Pakistan? 
They are silent on this issue. You should keep this fact 
in mind that Pakistan can get anything done at any time. 
You must pay proper attention to the thousands of foreign 
militants who are stationed there. They are stationed there 
as a part of some nefarious deSigns. This is not a matter 
of religion. From my point of view, it is improper to create 
disturbance in any area and to disrtupt its internal security. 
Both the temple and the mosques should be constructed. 

Sir, a policy has been formulated. It is about allowing 
various activities at roadside. You may check about it. I 
think that it will lead to the blocking of national highway 
and even In the past, many accidents have taken place. 
You take care. It needs serious attention on the part of 
the govemment, I want to convey my personal views 
about Jammu & Kashmir. You are aware of the fact that 
both Laddakh and Jammu & Kashmir have their own 
identities. People of all religious beliefs live there and 
they have their separate identity. People from Kashmir 
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want autonomy, but It was never demanded by the people 
of Jammu and Laddakh. pnly some people from Laddakh 
want autonomy. Only a handful of people demand 
autonomy. There will be no contradiction if autonomy is 
granted to Kashmir and Laddakh. You should create a 
separate state of Jammu; otherwise everything will 
disintegrate slowly. 

Sir, there is a J & K affair, but no concrete policy 
emerges. There is utter confusion about the organization 
with whom the Central Government should hold 
negotations. The present govemment says that It will not 
hold negotiation with those groups with whom the previous 
government held talks. Whenever the Army and the 
security forces do something worth while, the people from 
Human Rights Commission make all fuss about nothing 
and the newspapers do not lag behind In criticizing them. 
It causes disencouragement in the security forces. You 
should review your surrender policy. You should know 
that the people, who surrendered In Nagrota were not 
the real terrorists. When they were presented they came 
with arms. From where did they get arms? You should 
pay attention to these issues . ... (Intsrruptions) 

Sir, you are my custodian; so I want to say through 
the Chair that I have been attacked thrice in my own 
constitutency. Don't you want me to be alive and talk 
with you in this House. 

(English} 

I am the representative of the people. 

(Translation} 

I was attacked thrice in which one D.S.P. and six security 
personnel were killed. The car, which was just ahead of 
my car, was blown apart. Four people were killed and 
three injured at the place where I was addressing a public 
meeting. At other plac~, a bomb was hurled at me, but 
it did not explode. It is so difficult for me to enter and 
travel in Doda which is my constituency, I have appealed 
to you in this regard earlier, but later, I have stopped 
doing so now. Now, I have left myself in God's protection. 
But, I want to know whether I am not an Indian citizens? 

}English} 

I am representing a particular, area, which is the largest 
constituency of India the constituency represented by me 
is one of three largest constltutencies of this country. 
Four persons known to me were killed between Kathua 
and the tunnel. Perhaps, you had read about It in the 

newspapers the day before yesterday. Four policemen 
were killed In Kathua, a peaceful district. Os, you can 
just Imagine the condition of those districts which are 
totally disturbed. 

I would like to request you to kindly take care of my 
security. I do not have any objection and I do not even 
care if security is not provided to me. But, I want to say 
that unpatriotic people must be dealt with sternly. It is 
the need of the hour. The patriotic people should be 
respected. You will have to deal with them stemly. The 
sooner, it is done, the better. We must do everything for 
them who want to join mainstream of life and also bring 
them back on track who have been deviated. 

PROF. M. RAMADASS (Pondicherry): Hon. Deputy-
Speaker, Sir, I endorse the views expressed by Hon. 
Members. ...(Intsrruptions) 

MR. DEPUTY SPEAKER: Prof. Ramadass, I request 
you to please be brief. 

PROF. M. RAMADASS: Sir, this is my difficulty every 
day. My party is a small party in this House and at least 
here small Is not beautiful! 

(Translation} 

MR. DEPUTY SPEAKER: What can I do. I am 
compelled. The long list of members to speak requires 
the extentlon of time by 2-112 hrs. 

PROF. M. RAMADASS: I endorse the views 
expressed by hon. Members here that internal security is 
important. From my point of view, internal security is as 
important as, if not more Important than, development 
itself. In the absence of intemal security, planning for 
development would be like writing on the sea sands which 
are being constantly washed away by sea water. 
Therefore, intemaJ security must be given utmost attention. 

Hon. Members who have expressed their views have 
made two points. The first Is that there has been a spate 
of internal security problems after the present Govemment 
has come into existence. The second is that this 
Government is treating this matter with a criminal 
callousness and Indifference. I counter these two 
arguments because no statistics has been given to show 
that there has been a rise in the problem of intemal 
security. At the same time, I have statistics to prove that 
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if we take the first six months of this year and the 
corresponding six months of last year, the number of 
atrociites and incidents of killings have been lesser during 
these six months. This is the iner-temporal picture. 

When we take the country-wise experiences of 
security issues, our National Security Council Secretariat 
has worked out what is called, 'National Security Index' 
for 50 countries. Obviously, USA comes out with the first 
rank. China has come out with the second rank, India 
has come out with the eighth rank, and Pakistan ranks 
49th among 50 countries. Therefore, when compared wtth 
other countries also, the security situation is not as 
alarming as it is made out by hon. Members here. 

At the same time, I am not willing to say that the 
security situation is very comfortable. We must take care 
of it through a new approach. We need to have an 
approach of reconciliation wherever it is required. 

To my mind, there are three components of Intemal 
security. One is the problem in the North-East; the second 
is the problem in Jammu and Kashmir; and the third is 
the Naxalite problem. In all these problems, the 
Government should adopt unconventional methods or new 
approaches to solve them. I feel that the Govemment 
should evolve a policy of neutrality wherever the problem 
comes. . .. (Interruph'ons) 

(Translation) 

MR. DEPUTY SPEAKER: There are 12 members to 
speak as per the list I have. 

[English} 

THE MINISTER OF HOME (SHRI SHIVRAJ V. 
PATIL): If it is agreeable to hon. Members, you can allow 
·hon. Members to speak tomorrow also . ... (Interruptions) 

[Translation! 

SHRI AJAY CHAKRAVARTI (Basirhat): The remaining 
discussion may be postponed till for formation. 

MR. DEPUTY SPEAKER: He is putting forth his 
views, cannot you listen him. When he 18 saying 
something, let him speak. 

SHRI SHIVRAJ V. PATIL: Those who have come 
today may face problems to came tomorrow, therefore It 
would be better if maximum number of members would 
be able to speak. 

MR. DEPUTY SPEKAER: Please extend the time by 
one hour. 

SHRI SHIVRAJ V. PATIL: Alright. 

MR. DEPUTY SPEAKER: But you should be brief 
otherwise, list of member would not be finished despite 
extenting the time by one hour. 

19.00 hr •. 

{English} 

PROF. M. RAMADASS: The Government should 
evolve a macro-level approach to this issue of Internal 
security and it ehould be based on the principle of non-
discriminatory treatment wherever the question comes. 
When the Government shows favouritism to some kind 
of discrimination to others, it spoils the whole atmosphere 
in the country. Therefore, the Government should be non 
partison in the matter of internal security. I would feel 
that as a first step, the key positions in the security 
forces should be manned by competent persons and the 
Govemment should start the process of de-polltlcisation 
of appointments and promotions at the senior level in 
Armed Force as well as Central Police Organisations. 
The Government should insist that these leaders of 
competence must inculcate a new culture of integrity and 
professionalism among the Forces. 

Thirdly, the internal security should be left to the 
care of the Central Forces and the Army should not be 
deployed to tackle the situation of internal security. The 
Army Chiefs and other people whom you are appointing 
should take the accountability part of it and they should 
try to see that there is an end to smuggling of weapons, 
narcotles and other instruments for the terrorist groups. 

With regard to the North-East, I would feel that the 
Government should form a group to review the Armed 
Forces (Special Powers) Act, 1958 which has become 
the bone of contention. This Act has been In existence 
for a long time. It has not worked well. Therefore, the 
Government will have to think anew and constitute an 
all-Party committee to review this Act. If it is nee. 
some of the provisions, which have been misused, can 
be dropped and even a new law can be brought In place 
of this Act. We will have to send a new signal and a 
message to the terrorists in that area .by doing so. 
... (Interruptions) 
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SHRI SHIVRAJ V. PATIL: This is a good suggestion. 
We have already acted on that. A committee has been 
constituted and a Supreme Court judge has been made 
the Chairman of it. There are four other members who 
are looking into this . ... (lntenupJions) 

PROF. M. RAMADASS: Sir, this Act has to be 
repeaied as the case of POT A. Some of the provisions, 
which have been misused, must be deleted. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Prof. M. Ramadass, please 
conclude 

... (Intenuptions) 

PROF. M. RAMADASS: Now, I come to the next 
problem. In the case of Jammu and Kashmir, we have 
tried several experiments. We have seen a large number 
of retired Army Generals and everybody there. It has not 
worked. I would feel that it is the Muslim sentiments in 
Jammu and Kashmir that must be respected. Therefore, 
I would feel that the Govemment should send an open 
invitation to the Indian Musiim leadership to take all 
immediate and possible measures to bring about a sense 
of conciliation among the Muslims there, which alone can 
provide a durable solution to the problem of Jammu and 
Kashmir. 

As far as the problem of naxalites is concerned, the 
Government should try the experiment of Andhra Pradesh 
and try to open up the process of dialogue with them 
and try to ease out their problems. 

The Government should recognise the linkage 
between bad politics and bad security and politics, and 
pOliticians should not provide a helping hand to those 
who are indulging in those acts of insecurity. 

Finally, the Government should work out a 
comprehensive package of social and economic measures 
which are the ultimate goal for achieving social justice in 
this country. Unless economic development and social 
justice is ensured, the problem of security would be at 
stake. 

, .~.; 

SHRI KINJARAPU YERRANNAIDU (Srlkakul.1m): The 
internal of our country has deteriorated not only during 
the UPA Government's regime but since successive 
Governments, whatever they may be. So, the terrorists, 

even the Maoists Group of Naxalltes, fundamentalism and 
Left extremism are all posing threats to our internal 
security. 

We call India, that is Bhara!, a Union of States. The 
law and order problem Is the State subject. Different 
poitical parties are ruling different States. On the question 
of internal security if the Government of India decides to 
take any policy decision, then they have to consult the 
political parties and take them Into confidence. When the 
NDA Government was in power, at the time of Kargil 
war, repeated meetings with all the political parties took 
place and there were eXChanges of views and inputs 
and everything. Security is not the Government's duty 
alone; but internal security is for everybody, for all the 
political parties. We are all united on this aspect. The 
whole country is united. The people of this count!)'" are 
also united for the sovereignty of our nation and for its 
internal security. There is no dispute about it. 

Whichever Party is in the Government, they have to 
take all the political parties into confidence. In Andhra 
Pradesh, the Government has started discussions with 
the naxalltes. My Party is not against the discussions. 
How will this Union Government tackle the situation? You 
are leaving it to the States and the States have already 
started discussions with the naxalites. But that is not the 
problem of Andhra Pradesh alone. Tt~at is the problem 
of many other States also. Normally each State has its 
own perception. The other States also have this problem. 
They have not started discussion with the naxalites. That 
is why the Government of India should take a 
comprehensive view on combating this naxalism. 
Otherwise, it will not be controlled. If in one State dialogue 
is started and it Is controlled, then how can we control 
it in other States? A comprehensive policy is required in 
our country to combat this Maoist naxalism in our country. 

Since two decades, according to our experience, 
64,000 civilians have been killed by the terrorists. 
Infiltrations are going on continuously. You take even the 
two neighbouring countries Pakistan and Bangladesh. The 
lSI camps are established recently. The Government's 
information is there and the intelligence information Is 
also there that the infiltration from Bangladesh is going 
on and lakhs of people are coming. That is why, since 
Independence, all the political parties have been 
demanding on one thing and every Government has been 
assuring it on the floor of the House. It is about multi-
purpose identity carel. Some States have their own identity 
cards. They are spending lot of money. Instead of wasting 
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money on identity cards for particular purpose, a 
comprehensive all purpose identity card will serve a lot 
of purpose to tackle this internal security situation. 

We have to think in terms of social and economic 
lines. You have announced one special package for 
Jammu and Kashmir. You have to announce some similar 
packages for the undeveloped areas in Andhra Pradesh 
in Telengana, in Rayalaseema and in States like 
Chhattlsgarh and other parts where you have to announce 
a comprehensive package for unemployed youth, for 
building roads, for providing the basic minimum amenities. 
You have to provide It; otherwise, how can we tackle 
that problem and how can we separate the issues? This 
is not a law and order problem. We have to think in 
terms of socia-economic lines. We have to give special 
packages for all these areas, to those areas which have 
got a threat from these outfits, be It terrorists or whatever 
it may be. We have to think of it. 

Sir, you take the law and order situation in Andhra 
Pradesh. Seven months after the Congress Government 
came into power. 37 TOP workers were brutally killed by 
the Congress Party. We have given a representation to 
the hon. Prime Minister when he vlslted Andhra Pradesh. 
We have given a representation to the Rashtrapatijl and 
to the National Human Rights Commission also. Then 
the National Human Rights Commission asked about the 
details of investigation and everything and then, to some 
extent, the murders were stopped. The patlsan attitude 
should not be there. 

Law and order is the State subject; but the 
Govemment here should keep an eye, keep a watch. It 
is the duty of the State to protect the life and property 
of the citizens. It is a constitutional duty. It Is the 
fundamental right of the citizens. Suppose, the State failed 
to protect the life and property of a citizen and we are 
keeping silent, the Constitution is keeping silent, what 
will happen? The Govemment of India should act very 
firmly to control all these types of murders, dacolty, 
kidnapping and all these things. 

We have to think of new and Innovative Ideas to 
combat this new type of issues and have new approaches. 
They are also thinking in a new direction. We have also 
to think In a new direction to combat all these outfits. 

DR. H.T. SANGLIANA (Bangalore North): Mr. Deputy 
Speaker, Sir, I am thankful that I have got this opportunity 
to speak on the national security matter. Having been In 

the Police service for 36 long years, I have been 
observing the happenings in the country all these years. 
I do have certain suggestions which I request the Ministry 
of Home Affairs to take into consideration. 

While talking about national security, basically we 
know that the security of the nation depends on the quality 
of intelligence reports that we are able to gather. In this 
aspect, I have been observing that In the North Block, 
people, who are considered to be North-East experts and 
who have been handling the Govemment related I .. ues 
regarding the activities in North-East etc., are just the 
people who could get into such positions because of 
close contacts. Also, at the State level, there has been 
inadequacy of the rellabiHty of the Intelligence personnel. 
Therefore, my suggestion is that there reliability of the 
intelligence personnel. Therefore, my suggestion Is that 
there should be frequent change of intelligence network 
personnel, both at the Centre and in the States. 

I was In Manipur about two weeks ago. I checked 
up with the locals therefrom the local joumalists and also 
those who I knew were Involved in unlawful activities In 
the past what was happening there and 1t was the 
confirmation of what I had expected 1hat the people who 
are supposed to be really in the know of the happenings 
at the grassroot level, are not used, are not contacted 
as they should be. Therefore, my suggestion Is to 
frequently review the security network functioning so that 
all Intelligence reports that we get are actionable. 

I happened to be in charge of the Special Task 
Force constituted to nab Veerappan for about three 
months. Our failure there was, again, because of absence 
of actionable Intelligence. I wrote a six-page letter to the 
Government suggesting that under-cover policemen should 
roam about In the jungles and after six to seven months, 
It should be possible to get real and actionable 
Intelligence. Utlmately, similar thing was done and we 
got Veerappan. 

The second point I would like to emphasise is that 
in Mizoram, we had very strong public opinion against 
insurgency. It resulted in the MNF coming over ground 
a.nd now MNF Is ruling there. But In other States In the 
North-East, like Manlpur and Negaland, we have not been 
able to oganise public opinion strong enough to go against 
the activities of the undergrounds. Therefore, what Is 
Important is to try to form public opinion, which can be 
done by way of broadcast through radio stations. Even if 
people are not In a position to speak through television 
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or radio stations for fear of consequences, and If we 
drop pamphlets conveying popular public opinion against 
insurgency it will have a psychological Impact on the 
minds of the undergrounds as well as the overgrounds 
so that a day will come when both the undergrounds 
and the overgrounds will agree to come to the negotatlng 
table. 

The next suggestion I would like to give Is that for 
intelligence collection, we have to hire retired officials 
from the police and from the CPOs. who have been 
there in the North·East and even in other places. I do 
not know how many such retired officials are participating 
in the collection of intelligence in all these trouble-affected 
areas. This has to be verified. 

Another pOint is that many of our police officers are 
careerists, and not professionals. Careerists always spoil 
the functioning of the police department. POT A was really 
a very welcome step. and I was one of the happiest 
police officers when it was introudced, but it was misused 
becaiJse of the weakness of the police leadership. They 
were prepared to bend against the provisions of the law. 
Unless the police leadership is tumed to honesty, Integrity, 
and real and solid dependability I think. the successor of 
POT A will also face the same fate or failure and again 
something will have to be done about it. 

Fundamentalism. which we find in some of the 
religious groups; fundamentalism suspected to be In the 
three main religions of India, namely, Hinduism, Islaml8m, 
and Christianity, There has to be frequent dialogue 
amongst them. I would suggest for creation of religious 
harmony wing in one of the Ministries, so that the activities 
or complaints of people alleging indulgence in illegal 
activities in anyone of these groups. Such a Ministry or 
such a wing can coordinate with the States, and every 
nation threatening incident, small or big, can be effectively 
and quickly handled for maintaining security in the country. 

Now. I will come to North·East. I have been bom 
and brought up in the' North-East. and I have been 
watching very closely the developments over there. We 
still have a lot of irritants, mostly economic. and social 
irritants. Firstly, even the connectivity by air is very poor, 
a!l(l our people are compelled to buy air ticke~,l>lack. 
Students, who want to avail the students' ~Ion. 
are not allowed to avail It because the paymentl made 
by them Is less than the full passenger fare. 

MR. DEPUTY SPEAKER: D~. Sangliana, please 
conclude. 

DR. H.T. SANG LIANA: Therefore, these kinds of 
irritants have to be removed. Cash crops, which are 
quality crops, are sold at very low prices. I would like to 
cite an example. A kilogram of ginger is sold at Rs. 8, 
which will fetch Rs. 80 in Deihl. Therefore, these kinds 
of irritants have to be removed. These irritants are threat 
to national security and they should be removed. 

Another problem is poor road connectivity, in the 
North·East. As a result of absence of roads along the 
borders crops grown in the border areas like Myammar 
border, etc. ... (InlrJnuptions) 

/Trsnsllltion} 

MR. DEPUTY SPEAKER: We are quite late. Now 
please conclude. 

{English} 

SHRI THAWAR CHAND GEHlOT: let him speak It 
is his malden speech. 

DR. H.T. SANGLIANA: Sir, this is my malden speech, 
and this Is an Important matter . ... (lnttllTllptlons) Sir. kindly 
allow ina to speak a little more . ... (lnffllTUptions) Opening 
up of the rural areaa by having motorable roads, at least, 
jeepable roads, will certainly open up the rural areas so 
that people In thoee areas will have a feeling of Integration 
with the mainland. Another point is' with regard to the 
... (Inftlrruptions) 

MR. DEPUTY SPEAKER: I think, this will be your 
last point. 

DR. H.T. SANGLIANA (Bangalore North): Yes, I am 
coming to my last point. The success of the Special 
Armed Forces Act, which we are talking about 80 much 
nowadays, will actually depend on whether it is properly 
used or not properly used. 

According to me, nothing is wrong in this, as nothing 
was wrong in POT A, if our officers and men use it 
properly and judiciously, which they do not do. Many 
times, we have seen allegations made against the Army 
the CPO personnel. but a blanket denial will always be 
there. These things irritated the people of the North·East, 
who have suffered a great deal In the hands of the 
brutal ones. Therefore, this aapec:t has aJsf) to be looked 
into for improving the overall security position of the 
country. 
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SHR ADHIR CHOWDHURY (Berhampore, West 
Bengal): Sir, as you mow, Intemal security Is a vital 
component of national security because Internal security 
cannot be separated from external MCurity. On this day, 
in the year 2001, the country was exposed to terrorist 
acts when the terrorists committed a gruesome act in 
front of the august House of India. It also exposed the 
vulnerability of our security system. A wide-ranging 
discussion had already been held on the lasue of Internal 
security. 

• Since Independence, our country has been auttering 
from the syndrome of Insurgency, terrorism, sece88ionism, 

. a 80rt of religious fundamentalism, and a Stat.eponaored 
terrorism has been perpetrated from across the border. 
They must be thinking of how to retaliate their defeat In 
the Bangladesh War. Under the rubric of ·Operatlon 
Gibralter" and "Operation Topac·, 151 activities have been 
growing in India affecting Jammu and Kashmir and the 
North·East. 

It is true that India is multl-cultural, multI-lingual and 
a multi-ethnic society. Therefore, the problem Is not 
homogenous one, rather It Is a heterogeneous one. That 
is why, our apporach in regard to insurgency must be 
multi-model because economic deprivation alone has not 
caused Insurgency. Various ethnic groups, who are out 
to assert their identity, sometimes, have taken up arms. 
Therefore, these divisive tendencies must be taken 
cognizance of before we formulate any comprehensive 
security plan in India. 

We have already negotiated with our neighbouring 
country, Burma, to flush out Insurgents. Our han. Prime 
Minister had already offered an economic package to 
Jammu and Kashmir. Our hon. Home Minister has already 
expressed his desire to have a dialogue with the Hurnyat 
Conference. Naturally, the UPA Govemment is very much 
consistent in its approach, which may create a congenial 
atmosphere and help defusing the long-standing problems 
that we have been facing over the years. 

Sir, our neighbouring country Bangladesh has become 
a hub of antl·lndian activities at present. We should all 
be aware of the fact that a hostile neighbour like 
Bangladesh must be stopped from harbouring domestic 
rebels and offering sancturary to Indian insurgents. Already 
Bangaldesh has been raring up its uncouth face in the 
name of obscurantism. In the name of religious 
fundamentalism, the anti-Indian forces are being 
assembled there. They are out to destroy India. 

India-Bangladesh border Is totaMy porous. There Is a 
language barrier batween the security personnel deployed 
at the border and the local people because the people 
there look the same, their language Is the same, their 
dresees are the same. Therefore, the Government should 
deploy there such personnel who are accustomed to the 
local language, local customs and the local culture. 
Otherwise, various complexities will continue to arise at 
India-Bangladesh border. 

So far as multi-purpose photo identity cards are 
concerned, I would like to ask the hon. Home Minister 
as to what wu the actual performance of the pilot project 
that had been Initiated earlier In this regard. I come from 
district Murshldabad where two blocks, namely 
Murshldabad and Jlaganj, have been identified for issuing 
multi-purpose photo Identity cards. But, what I have 
observed, that process is going very slow. I request the 
hon. Home Minister to expedite that process so that 
people can derive the benefits of these multi-purpose 
photo Identity cards. 

West Bengal has again started witnessing the Left 
extremism nowadays. It has already taken toll of a numbar 
of police personnel and CRPF jaWIII18. A few minutes 
earlier, my colleague Shrl Chakraborty was exhorting that 
land reforms should be implemented. West Bengal wu 
the pioneer of land reforms in India. Likewise land 
distribution was also started In West Bengal In the years 
1971 to 1975 during the congress regime. But, land reform 
is not the panacea for the problem of Left extremism in 
West Bengal. If that had been the case, incidents like 
Belpahari, Salbani, Bandawan and Kokrajhar would not 
have taken place. 

In view of the alarming situation obtaining in various 
States, I would suggest that our intelligence networks 
should be reviewed. If necessary, the Government may 
ponder over the idea of creating a federal police structure 
without compromiSing the sovereignty and freedom of 
individual States. I say this because the networks of 
insurgency have developed into an intricate cobweb. 

We are living on a landmass which is surrounded by 
the Golden Crescent and the Golden Triangle where drug 
trafficking and money laundering Is the source of arms 
for the anti-social elements. We are simply giving 
sustenance to the insurgents In India. Therefore, our 
approach must also include reconciliation. It is much safer 
to reconcile with the enemy than to conquer him. That is 
because defeating him win deprive him of his position 
only while reconciliation will deprive him of his will. 
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SHRI SURAVARAM SUDHAKAR REDDY (Nalgonda): 
Thank you, Mr. Deputy Speaker, Sir, for giving me this 
opportunity. 

On the issue of internal security, I agree with my 
cOlleague Shri Ajoy Chakraborty who spoke about several 
aspects. I do not want to repeat all those issues. 

MR. DEPUTY SPEAKER: Please try to give 
suggestions only. 

SHRI SURAVARAM SUDHAKAR REDDY: I ~U"t 
you, Mr. Chairman, Sir, to give me a few minutes to put 
only a few points. 

Firstly, what I feel is that besides the cross-border-
supported terrorism, underemployment, untouchability, and 
utter poverty are also the reasons for a section of our 
youth to take to terrorism. while we are taking the 
measures to defend our country from the extremists and 
to suppress all sorts of anti-national activities, we should 
also look at the issues from both the angles-one is the 
law and order problem and the other is the socio-
economic problem. If we solve these problems, extremists' 
recruitment will stop. In some places, mishandling Is also 
creating problems. 

Some of the Members have explained particularly 
about the Manipur problem. There is a very serious 
demand that the Armed Forces (Special Powers) Act 
should be repealed. There is a feeling that the Army will 
get demoralised with this type of Act. What about the 
demoralisation of the people of the entire Manipur? I 
request the hon. Home Minister to look at It from that 
angle. 

At this juncture, I would like to also request the 
Minister to study as to what are the types of methods 
that are being adopted in many democratic countries. If 
any civilian crime is committed by the military people, 
are they also being tried in military courts? I do not think 
this is being adopted in democratic countries. This is 
very colonial in nature. We respect the Armed Forces. 
We can give them nec"sary facilities. As far as the 
Army is concerned, they should have some special 
advantages. But that does not mean that they should be 
tried in separate courts when they commit civili1.s. 
They should be treated on par wi$,h the common,.liI8ople. 
Along with the Special Powers Act in Manipur and other 
places, attempt should be made to win over the people. 
People should be taken into cOnfiqence. 

Regarding the naxalite issue, even when the Telugu 
Desam Party was in power, there was an attempt to 
start discussions with naxalities. We all feel that it is not 
only a law and order problem but also a socio-economic 
problem. Our Union Home Minister, Shri Shivraj Patil has 
taken an initiative that wherever there is a possibility for 
such a discussion, they can make an attempt. In the last 
three years, almost 435 extremists were killed, 5,075 
naxalfte and extremists were arrested, and around 2,500 
surrendered but still the problem of naxalitles could not 
be solved. Hence, where a true discussion is possible, 
an attempt should be made. The TOP leader, Shri 
Yerrannaidu has proposed that a comprehensive package 
should be taken to the backward areas. In Andhra 
Pradesh, we, the Communists and Left parties, had 
proposed such a package. Unfortunately, when his party 
was In power, It was rejected, which has created all the 
problems in the backward areas. 

Here, I would like to say that the so-called murders 
between the Congress and TOP parties are really called 
factional murders. When the TOP party was in power 
also, this type of murders had taken place. We were 
appealing to both the Congress and the TOP parties not 
to allow factionalism in their respective parties. These 
parties encourage factionalism for their political 
advantages. Unfortantely, th"e murders are continuing. 

Lastly, I would like to say that the internal security 
also includes creating confidence in .minorities and other 
people. The anti-Sikh riots in Delhi and anti Muslim riots 
In Gujarat have put our country to shame. The real culprits 
should be punished and the people, particularly the 
minorities, should get confidence that in this country they 
can get justice and real culprits will be punihsed. All the 
suggestions mentioned above put together can solve the 
problem. If you treat it only as a law and order problem, 
this problem cannot be solved. 

SHRI MANI CHAR ENAMEl (Outer Manipur): Sir, I 
would like to congratulate our hon. Prime Minister and 
the Home Minister for the initiative taken for bringing 
peace in Jammu and Kashmir and for taking steps to 
talk with naxatites and particularly for pursuing the peace 
process in Nagaland for the Naga people. I belong to 
the State of Manipur and I am a naga. We have been 
hoping for peace for the last fifty to sixty years. The 
Naga problem has caused enough internal security 
problem in our country. It has incurred terrible loss to the 
nation in terms of lives, property and wealth. We are 
hopeful that during this peaceful negotiation, our internal 
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HCurlty could be Improved and we wlUbe able to .. e 
the light of development In our area Moreov.r, We will 
be able to have confidence in building the country and 
in atrengthening the nation. 

There may b. a lot of obJectlona, But we are ... king 
justice from India and not from any Stat.. So, w. are 
hopeful that you will do Justlc. to the Naga P.opl. area 
so that intemal security in this region could Improve. 

DR. BABU RAO MEDIYAM (Bhadrachalam): Sir, 
would like to participate In this dlaculslon. Ther. are two 
potential areas or factors that are threatening our Int. mal 
security. One Is the communal m.nace and the aecond 
one Is naxallte violence. I want to say aomethlng about 
naxalite violence. They claim that they are for the people. 
They talk about how they came Into exist.nce and what 
their aims are. They claim that they are fighting for the 
people and they are Marxists and Leftists. But the fact la 
that they are neither Marxists nor Leftists, they are 
anarchists. So, anarchism is naxallsm. I would like to 
say that they are disturbing the developmental proce88. 
They biasted telecommunication facility. They are 
obstructing and opposing the road networks, which are 
being sanctioned. They are anti-tribals and anti-
developmental. That is why, I want to suggest to the 
hon. Home Minister that we must cre.te awarene88 
among the peopie about how this naxalism Is anti-people 
and anti-developmental. 

The second thing Is about the surrender. This 
surrender and rehabilitation policy is to be implemented 
effectively. 

The third thing is, we must equip our forc.s. We 
must make them aware because people feel that, on 
one side, during night time, naxalitee threaten the people, 
and during day time the police threaten the people. I 
request the Home Department to take Into consideration 
the people's voice and we must enlighten the people 
against the menace of naxalism. 

/Tl7lns/ationj 

SHRI SHAILENDRA KUMAR (Chall): Mr. Deputy 
Speaker, Sir, I thank you for providing me an opportunity 
to express my views. The ruling and the opposition party 
have their common concern and they are worried that 
governments are changing frequently and as a result of 
this allegations and counter allegations have become a 
routine affair, I would not go Into the details of the 

Incidents which have been mentioned there by the hon'ble 
Membe... who spoke before m.. Th.y hov. mentlon.d 
about the number of common people and terrorist killed. 
But, as far as the plan of the Government about 
Itrengthenlng internal .ecurtly II conc.rred, It Is not 
getting any priority, Th. C.ntral Gov.mrmmt aays that 
threat to int.mal securlly has increased over a period of 
time due to the negligence of State Govemmenta, even 
though the Government has granted one thou.and crore 
rupee. for the modernization of atate police forces. Th. 
above mentioned amount will be borne equally by the 
Central Gov.mment and State Govemmenta, But, during 
the pat two to three yea ... , It has been that only 79.81 
percent of the grant was spent. Only 43.81 percent of 
that grant wu spent during the year 2001-2002. That 
money was meant for making available sophisticated arms 
and ammunitions better communication equlpments, 
vehlcl.. and compute... etc. 

The hon. State Mlnlater of Home Aftai... of the 
Government of India had visited Uttar Pradesh in the 
recent past. He expree8ed his Concert18 about the law 
and order problem In that state. In my view, the hon'bl. 
State Mlniater of Home Affai... should hold negotiations 
with the Chief Minister Instead of making direct intervention 
In the form of giving Instructions to the office .... 

A package of 18 thousand crore rup .. s, as 
demanded by us would have been enough for overall 
development of Uttar Prad .. h. During the Jut one year, 
the government has Instilled a sense of security In the 
mlnda of the minorities. It has brought SOCial, economic 
and educational awareness among them. Prel"ntly, moral 
values are getting eroded in the society It is the need of 
the hour to strengthen the people morally. I would like to 
appeal to the intellectual and affluent people of the country 
to U8e some part of their re80urces in solving the 
problems of the poor and the weaker 18<.1ions of the 
society. It has greatly affected the police and the armed 
forces also. As far as the persons from the police are 
concerned, It has come to light that the policemen are 
conniving with the criminals. An incident of gang rape of 
a woman by some personnel of Railway Protection Force 
has come to light in the state. So, the Issue of internal 
security is also connected with the security of women. 
Internal security can endanger the security of the country. 
We must be aware of our duties so that we could have 
a proper understanding of our duty while discharging it. 

The ~econd Important issue is that the downtrodden 
are not getting Justice in the country. Corruption is rampant 

,. 
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(Shri Shailendra Kumar] 
in the schemes of poverty alleviation. Unemployment in 
educated youths is the reason of the their taking recourse 
to arms. Today, the youths of the country are being 
misguided. They are being provoked emotionally, which 
has turned the unemployed youth into terrorists. 

During the Zero hour, I had drawn the attention of 
hon. Minister of Home Affairs toward recovery of missiles 
at various places. In a way, it puts question mark on the 
state of security In the country. It should be Investigated 
properly and the incidents of recovery of grenades and 
missiles meant for the army found In public places should 
also be checked. In addition to It, explosions have taken 
places In the godowns where scraps are kept and dozens 
of people have loat their lives. 

Before I conclude, I would like to say in a nutahell 
that terrorism, intrusion and religious issues are the basic 
reasons which have created a sense of Ineecurlty In the 
hearts of people. I would conclude with the request that 
hon. Minister should pay attention to these lalues. 

{EnglIsh} 

SHRI ASADUDDIN OWAISI (Hyderabad): Mr. Deputy 
Speaker, Sir, the situation on the front of the internal 
security has improved considerably after the present UPA 
Government hes come to power. The sense of security 
among minorities has Improved. 

MR. DEPUTY SPEAKER: Mr. Owaisi, ple8se 
conclude your speech within two to three minutes. 

SHRI ASADUDDIN OWAISI: Sir, make it five minutes, 
please ... (Interruptions) 

The sense of security among minoriti,s has 
increased. The atmosphere of oppression and 
suppression, by a vindictive official machinery led by the 
communally baised Government, has been removed to a 
large extent. 

Due to paucity of time, I would be very, very brief. 
One very important point that I would like to bring to the 
notice of the Government is that yesterday in Rajasthan, 
still 8BJ'rang Oal activist were distribl,l1ing Ttishuls. Though 
it is a State subject, but if these fascist and communal 
forces are not stopped, communal tension would increase. 
... (Interruptions) As far as I know, Rajasthan is becoming 
another laboratory for the fascist forces 'ike Gujarat. 
... (Intenuptions) 

SHRI KHARABELA SWAIN: Str, it Is not fair. He has 
used the word 'fascist' for Sa/rang Oa/. It is 
unparliamentary. It should be expunged from the records. 
.,. (Intenuptions) 

MR. DEPUTY SPEAKER: I will see. 

. .. (Interruptions) 

SHRI PAWAN KUMAR BANSAL: This is a Member's 
opinion. One han. Member is speaking from the other 
side . ... (Interruptions) There Is nothing to be expunged. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (1nIerruptioM) # 

MR. DEPUTY SPEAKER: Mr. Swain, it is not 
unparliamentary . 

... (Inttlrruptions) 

SHHI ASADUDDIN OWAISI: Sir, my request to the 
hon. Home Minister Is that such forces need to be 
stopped. It Is the need of the hour. 

It is a known fact that these communal and fascist 
forces are imparting training. If tomorrow, some emotional 
Muslims start distributing swords, how would they react 
to It? 

They will immediately say that these people are lSI 
agents and that they are hell·bent on destroying the 
communal amity. Moreover, there 18 a need to di8cuss 
how it is that the RSS Is Imparting physical training though 
It is dOing this for a long time. I am 8UrpriNd that strange 
alibia are given. If RSS Shskh., imparting tranining, are 
in the interest of nation and the country, then I will give 
a serious proposal. Let all these SlMkhM be established 
by the Government of India and all the youths under 25 
years of age should be made compulsorily to go to these 
Shakhas. Military training should be made compulsory so 
that this fear among a particular minority that this training 
is being imparted only to hurt them it has been proven 
in Gujarat is dispelled. 

Secondly, I would like to speak about the MIIdmsa. 
For six years the NDA Gov8f'nment was in power. How 
many Madrasas have been closedl yo~ Aame one 
Madrasa which is imparting anti·lfldia training over there. 
In fact, these Mildnisu are doing a good job by making 

·Not recorded . 
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these poor people literate, though in Urdu. They are 
imparting education. In aix years of govemance of NDA 
Government, how many MadraSS$ have been closed? 
History teUs us that during freedom struggle. Fatws on 
Ji9h8d, was issued by these MadraS8$. 

I would like to bring to the notice of my hon. friends-
cannot enlighten them but I can on1y tell-who was 

AIIama Fazalhaq Khairbadi. These same MsdfSSlls had 
issued a Fatwa on Jehsd against the Britisher8. Who 
was Ashfaq Ullah Khan Shaheed? When asked, In his 
last speech he told, 'bring soil from my village and put 
It in my grave'. 

I would request that this blatant generalisation ot the 
whole Muslim community that they are antl-nation-th18 
Muslim bashing-should stop. A Muslim is not a whipping 
boy. We cannot become a cannon for your fodder. The 
biggest conspiracy of these fascists and communal forces 
is to create a fear of minority among the majority 
community. The Muslims of India hate lSI. At the same 
time, they hate Sangh Pan'varforces also. So, there need 
to be a distinction over here. 

Regarding this nexal problem, in our opinion, it is a 
socio-economic problem. It has to be dealt with talks 
only. From May end right up to now, there has been a 
ceasefire in Andhra Pradesh. Not a single death has 
taken place due to this problem. Otherwise, every months 
30 to 40 daths used to occur due to naxal problem. We 
could stop 200 deaths in a year. In nine years of Telugu 
Desam rule, 3000 people were killed on both sides. My 
request is that talks should continue. The Central 
Government should give as much support as they can to 
the State Government so .that these talks are fruitful. We 
have to debate and talk to them. Faiz Ahmad Faiz has 
said a very important shsr: 

/Tranlsstionj 

"Itne nadan to na the jahn se gujame wale 
Nasuro tum gujro, rahgujar ko dekh". 

We have to view this issue In a proper perspective. 
No problem will be solved by killing them or by adopting 
the doctrine of 'Tit for Tat'. It is the need of the hour to 
choose the right formula of solving the problema. 

Sir, as far as the issue of 'madarsa' is concerned. I 
can challenge the B.J.P. to send its team to any madarsa 

in the country to see its functioning and to report to the 
House about it. I would like to submit to the Government 
that the 15 point programme was announced during the 
regime of Madam Indira Gandhi. It is a fact that 
unemployment is a big problem for Muslims and the youth 
of this country and efforts should be made to eradicate 
It. Efficient officers should be appointed for this. 
... (Inftlrruph'ons) 

Sir, I would conclude in a minute. In the last part of 
my speech, I want to express my views about the 
naxalltes and about the need for land distribution in 
Karimnagar district. The problem of naxalites can be 
solved by holding talks with them. 

It is not proper to say that the population of the 
Muslims is increasing due to their association with 
madarsas. If it is 80, then how did their population 
decrease in the South. If there is an increase in population 
in border areas, its reason should be obvious to you. 
During the five years of your regime, what was the 
number of B.S.F. personnel suspended and what was 
the number of persons who were arrested. You know 
about the events which took place during your regime. It 
is not proper to say that naxaiites were there when we 
were in power and now when you are in power, 
allegations of inaction are being levelled against us. You 
were defeated because of these issues. You did not get 
the votes of either Muslims or Hindus. So, you were 
defeated. 

SHRI AAMDAS ATHAWALE (Pandharpur): Mr. 
Deputy Speaker, Sir, the discussion is being held 
regarding the internal security of the entire country. 
... (Inftlrruptions) 

MR. DEPUTY SPEAKER: Your tum was earlier, 
however, you had gone out. 

SHAI RAMOAS ATHAWALE: Mr. Speaker, Sir, very 
important discussion regarding security is being held. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Everyone has spoken for 
two or three minutes. You should also not speak more 
than that. 

SHRI RAMDAS ATHAWALE: Mr. Deputy Speaker, 
Sir, It Is a very serious matter. We should also discuss 
about the security of the country and everyone whether 
he Is in opposition or in ruling party. should seriously 
ponder over this matter. There is no need to involve 
politics In It. 
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[Shri Ramelas Athawale] 
.; Everyone should seriously ponder over this matter 

rising above the political affiliations. As far the Issue of 
Jammu and Kashmir is concerned, the previous 
Government ha::t also made efforts in this regard and 
when Shri Atal Blhari Vajpayee had gone there by bus, 
the people there had welcomed him and we had also 
supported their move. Our prime Minister and the Minister 
of Home Affairs have also returned from Jammu and 
Kashmir and there he has announced a package of Rs. 
24 thousand crore. The Government should also ponder 
over the reasons as to why the people have become 
terrorist in Jammu and Kashmir. We should also take 
care of the sentiment of the peope there and should 
make efforts to convince them to shun terrorism. 

Sir, now it is our Government in Centre and the 
Government is going to earn credit for convincing the 
people of Jammu and Kashmir and to bring them in the 
mainstream. Our Government are going to succeed in 
eliminating the terrorism prevailing there. If we go through 
the figures from 2001 to 2004, It is evident that at least 
17,071 terrorist incidents have occurred there in which tili 
now at least 31,210 persons have died. Whether they 
are security forces personnel or the civilians, such a large 
number of casualty in four years is not a good sign. So, 
I would like to submit that only seven and half months 
have elapsed since the formation of our Govemment and 
as far the strengthening of the intemal security of India 
Is concerned, it is a very short period. I am fully confident 
that hon. Patilji is extemely gentle and he has a vast 
experience of holding the ministerial posts. So, he will 
certainly try to ensure that Home Department functions 
effectively and efficienctly. There are castes and religious 
conflicts in the country. There are persons who tempt 
towards terrorism due to unemployment. Terrorism is rising 
in North Eastern region and the influence of naxalite is 
also on rise. It is healthy thing that some people want to 
change their way. The State Government of Andhra 
Pradesh is holding talks with such people. Presently, 
Assembly Session is going on In Maharashtra. The 
Maharashtra Government has also decided to hold talks 
with naxalites. Their demand is that the land should be 
given to them. If there is change in their attitude and 
their demand is justified then it should be accepted. If 
they want to fight for the poor, I would like to assure 
them that the Government will certainly make efforts to 
give them whatever it can. Terrorism is not going to 
solve any problem and the war will not do any good. 
There is need to maintain peace. They may kill as many 
people as they can but it will not solve any problem. The 
talks will certainly find out selme solution. There is a 

need to solve all problems whether it is the Issue of 
Jammu and Kashmir or the social conflict In the name of 
castes and religion. If one want to strengthen the country 
as per the constitution made by Babaaaheb Ambedhar 
then nothing can be achieved without peace. So, I would 
like to appeal all the people to shun terrorism. 

I would like to appeal to the opposition also that 
they should cooperate with the Govemment. We did not 
bring politiCS In the matter of security. We always extend 
our full support to then Govemment. Only two Members 
of their party are present there. I would like to submit to 
the Minister of Home Affairs, Shri Shivraj Patilji that the 
Govemment must uproot terrorism from the country. I am 
proud of our martyrs. We have to strongly oppose the 
terrorism and fight it collectively. We will not be afraid of 
terrorism, we will face it boldly and try to ward it off. We 
will continue to make efforts to ensure that people are 
not killed here ... (/nMrrtJptiOl18) 

Sir, as far the issue of Ayodhya is concerned, this 
Issue has also spread terrorism on large scale. The 
Govemment of Shrl Narendra Modi is also in power in 
Gujarat. ... (/ntsl7ZIptions) 

.This Govemment should resign. Smrltl Iraniji who Is 
the member of All India Committee of Bhartiya Janata 
Party has also appealed that Narendra Modijl should 
resign. I would like to humbly request Narendra Modijl to 
fulfil the demand of Smriti Iraniji and should resign 
because 3·4 thousand people of rriinority community were 
killed In his regime and he supported them. Sumltra 
Mahajanji is a gentle lady and speaks in Marathi. She 
has been the office bearer of BJP for a long time 
however, attempts were made to do Injustice against her. 
By all this I mean to say that I and my party, RPI extend 
support to the Government for uprooting the terrorism 
from the country and praise him for the task that he has 
taken up for the security of the country. I hope that he 
will certainly make efforts to strengthen the security of 
our country. Mr. Deputy Speaker, Sir, I should have been 
given more time, however, our party is united. 
... (/ntsl7ZIptlons) 

MR. DEPUTY SPEAKER: What can I do, you had 
gone out. 

SHRI RAMDAS ATHAWALE: Each of the party having 
2 Members will have to form one party as very little time 
is given, despite I would like to extend ~ thanks to you 
that you gave me time to speak. 



889 AGRAHAYANA 22, 1928 (Ssk8) 870 

I wish that Shivraj Pat"jl should do well. Our 
Govemment has been formed with the efforts of Sonia 
Gandhlp and is headed by Dr. Manmoi1an Singh. With 
these words, I conclude . ... (1m.nup1ion6} 

MR. DEPUTY SPEAKER: Now nothing will go on 
record. 

... (Intsnvptions) • 

{English} 

SHRIMATI TEJASWINI SEERAMESH (Kanakapura): 
Re8pected Deputy Speaker Sir, I would like to sincerely 
thank the Chair for giving me this great opportunity to 
speak for my country. 

At the very beginning of India's Independence, the 
Hindu activist Nathurarm Godse killed BllpUjI. The only 
reason behind this killing was that 86puji worked tlrele .. 1y 
for the cause of communal harmony between the Hindus 
and the Muslims and to avoid division of the nation. Sir, 
many sections of the people called the Hindu activist, 
Nathuram Godse as a Hindu patriot, Sut a majority of 
the Indians called him a Hindu militant. According to me, 
this very incident of the killing of 8Bpuji is the first threat 
to Indian intemal security. When Pakistan instigated the 
Invaders, they Invaded Jammu and Kuhmir and It was 
our great leader Pandit Nehru who dealt with them with 
an iron hand to guard the interest of the nation. I would 
like to remember the heroic courage shown by our Armed, 
Air Forces at that time. This House Is the proper place 
to remember their sacrifice In guarding our motheriand. 

MR. DEPUTY SPEAKER: You have only one more 
minute to speak. 

SHRIMATI TEJASWINI SEERAMESH: No Sir, I am 
requesting the Chair to give me some more time to speak. 
We are a minority in number. Women pariiamentarians 
are a few in number. I am seeking your goodself to 
come to our rescue. 

{Tl1Jnslalion} 

MR. DEPUTY SPEKAER: If the House desires, there 
are two more Speakers, two minutes time can be given 
to each of the Members. 

{English} 

SEVERAL HON. MEMBERS: Yes. 

·Not recorded. 

SHRIMATI TEJASWINI SEERAMESH: The threat 
continued Its legacy by continuing the dialogue with 
Pakistan to resolve the i .. ue bilaterally. Afterwards, our 
great leader, Shrimatl Indira Gandhi, laid down her great 
life to protect our motheriand from the moat dreaded 
terrorist outfit called the L TIE. Comrade Setdar Hashml, 
a great artiste, became a martyr to guard the secular 
ideology in which he believed. Like that, many activists 
in the Left Parties as well as many martyrs In the Indian 
National Congreas contributed through their martyrdom to 
guard the secular fabric of India. 

Today, in our time, Shrimati Sonia Gandhi sacrificed 
the hlghe.t chair of Prime Minister of the great •• t 
democracy to guard the hard-eamed communal harmony 
and the .ecular fabric of our Constitution which was 
protected throughout our history by our forefathers of the 
National Freedom Movement. 

I was saddened seeing the Intolerance shown by 
our 'eamed partiamentarians like Uma Shartiji and Suahma 
Swarajjl by not accepting Sonia Gandhiji as the Prime 
Minister. 

20.00 hr •• 

MR. DEPUTY SPEAKER: They are not the Members 
of the House and they are not present here. 

SHRIMATI TEJASWINI SEERAMESH: Once she was 
a Parliamentarian. I referred to her as learned 
Pariiamentarian' . 

They have not only insulted Shrimati Sonia Gandhi 
as a person but also the nation by rejecting the victorious 
verdict given to the UPA Government, particularly under 
the leadership of Shrimati Sonia Gandhi. I am of the 
opinion that at least they will appreciate the stand taken 
by Shrimati Sonia Gandhiji or giving the leadership of 
the Nation into the hand of statesman like Dr. Manmohan 
Singh and the Home Affairs to our learned 
parliamentarian, Shri Shlvraj V. Patlljl. 

Religious miltancy orcommunal mlltancy, whether It 
is Hindu militancy or islamic militancy, is equally 
endangering our intemal security. For example, In Gujarat, 
whether it is the burning of a moving train in Godhra, 
killing iMocent people, or the post-Godhra incidents, killing 
inncoent people, they are equally shameful acts In a 
civilised society. That is what I feel. There is a severe' I 

threat to Internal security from the extemal factors and 
Internal factors. They should be analysed and identified 
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[Shrimati Tejaswini Seeramesh) 
properly. The United State of America's arms supply to 
Pakistan will boost the morale of terrorists inside the 
country. Secret operations of the CIA, in the name of 
Operation Brahmaputra, to sever the Seven Sisters is of 
grave concern. According to me, North·East is the 
strategic point in the interest of national integrity. Jammu 
and Kashmir is also a strategic point. One should look 
into these matters. The activities In the PoK are of grave 
concern to India. Our Ministers and our leaders are aware 
of the 69 terrorist camps that exist in the PoK. I hope 
my leadership is very much aware of it. 

MR. DEPUTY SPEAKER: Conclude please. 

SHRIMATI TEJASWINI SEERAMESH: I would like to 
refer to the activities of lSI and L TIE becauae many of 
my colleagues have not given much importance to this 
aspect. We are getting a greater threat from the lower 
ocean. All of us emphasize the importance of North· 
Eastern borders. But from the lower ocean we are getting 
threat from the LITE and the lSI, which hal extended its 
operations all over India. For example, when the 
Veerappan episode happened in my State, it Is known 
that they had extended their contact with L TIE In Sri 
Lanka. They have drawn a Tamil nation map, in which 
Kamataka and other States are included. It Is a dangerous 
development taking place. I appeal to the Government to 
pay attention to this aspect. 

DR. THOKCHOM MEINYA (Inner Manlpur): Mr. 
Deputy Speaker, Sir, I thank you very much. I heard the 
speeches of many Members of Parliament. I would like 
to compliment them for the words or rather wishes here 
in the Parliament and for their sympathetic stand during 
our struggle In the recent Manipur agitation. We are very 
hopeful that we are In the state of finding a solution. We 
place on record our appreciation for the action taken by 
hon. Prime Minister, hon. Home Minister, and hon. Minister 
of State for Home. 

While talking about 'Manipur's problem, just now a 
Member said that he is from Manipur and is a Naga. We 
Manipuris are very much in the main land of the nation. 
We got merged Into India in 1949. After that, we were 
a part C State tG,f quite a long time and we were Union 
Territory for so"" time. At that time, Nagaland, which 
was a district of Assam, was given Statehood. Out of 
anger and discontent, when Madam Indira Gandhi came 

to Manlpur, we revolted against her. We were given 
Statehood only in 1972, along with Trlpura. By that time, 
Meghalaya, in district of Assam, was given Statehood 
along with us. With all these things, discontentment w .. 
there. We do not say anything about this, now. 

I was one of the first victims of this particular 
treatment. I do not blame anybody for that because I am 
now in Parliament speaking for the Indian integrity. For 
that matter, the incident was very simple. 

Here, I narrate this simple incident. When I was facing 
the interview of the Union Public Service Commi88ion, 
there was a column like: "Are you a citizen of India by 
birth or by domicile?" I put the mark against the column 
"domicile". The respected Chairman of the Commission 
was aaking me: "Mr. Melnya, you are saying that you 
are a citizen of India by domicile". I said: "Yes, Sir, I 
was born in 1945. At that time, Manipur was a sovereign, 
independent State. I wal born there. So, we got merged 
into the Indian Union In 1949. I became a citizen of 
India by naturallsatlon and not by birth". That was the 
first ard 1ast question. I was not selected. But even then 
I was not perturbed. Because 1 come, sit and now stand 
before you. Whatever good things we are now doing at 
the ntoment under the UPA Govemment to safeguard 
the territorial integrity of Manipur and the territorial integrity 
of the State should continue. We are very much thankful 
to them. Please keep this up. Please try to conquer the 
emotions of the people of the hilly region. People are 
emotional and they are sentimental. Once you conquer 
the emotions of the people, perhaps, you can solve all 
the problems. 

With these words, I conclude. 

MR. DEPUTY SPEAKER: The list of speakers on 
this issue Is over. The hon. Minister will reply tomorrow. 

The House stands adJoumed to meet tomorrow, 14th 
December, 2004 at 11 a.m. 

20.06 hra. 

The Lok Ssbha Ihtm adjoumsd /ill Eltlvtm of 
the Clock on Tutl$day, OtlCtllTlbsr 14, 20041 

Agrahapna 23, 1926 (Saka). 
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ANNEXURE I 

Mem/NJr-wise Index to StllmKi List of Olltlstions 

SI. No. Member's Name 

2 

1. Shri "Bachda', Bachi Singh Rawat 

2. Shri Ahir, Hansraj G. 

3. Shri Chandel, Suresh 

4. Pr.of. Chander Kumar 

5. Dr. Chinta Mohan 

6. Shri Choudhary, Nikhil Kumar 

7. Shri Gandhi Pradeep 

8. Shri Kumar, B. Vinod 

9. Shri Kushawaha, Narendra Kumar 

10. Smt. Madhavaraj, Manorama 

11. Shri Mahajan, Y.G. 

1'2. Shri Majhi, Parsuram 

13 Shri Mehta, Alok Kumar 

14. Shri Modi, Sushi! Kumar 

15. Shri Panda, Prabodh 

16. Dr. Pandey. Laxminarayan 

17. Shri Paswan, Sukdeo 

18. Shri Pathak Brajesh 

19 Shri Patil, Shriniwas Dadasaheb 

20. Shri Rao, K.S. 

21. Shri Rawale. Mohan 

22. Shri Reddy, Suravaram Sudhakar 

23. Smt. Sen. Minati 

24. Shri Shakya, Raghuraj Singh 

25. Shri Singh Ganesh 

26. 5hri Singh, Prabhunath 

27. Shri Singh. Rajiv Ranjan "Lalan" 

Question 
Number 

180, 

169. 

178 .• 

178 

174. 

165. 

166. 

176. 

169. 

164. 

166. 

167, 

161. 

175, 

180, 

162, 

181. 

163, 

172. 

171, 

171. 

170, 

179, 

165, 

164, 

168, 

174. 

3 

2 3 

28. Sllri Tripathi, Chandra Man! 162, 

29. Shri Tripathy. Braja Kishore 177, 

30. Shfl Yadav. Ram Kripal 173. 

Membtlrs-wise Index 10 UnstamKi List of OUflstions 

1. Shri Achar!a. Basudeb 

2. SM Adsul, Anandrao V. 

3. SM Ahir, Hansraj G. 

4. SM AJay Kumar, S. 

6. 8M Angadi, Suresh 

6. Shri Appadurai. M. 

7. Shr! Athawale, Ramdas 

8. Shn Azml, lIyas 

9. 8hri Bansal, Pawan Kumar 

10. Shri Barad, JashubhaiOhanabhai 

11. Shri Barman, Ranen 

12. Shrl Bhagora, Mahav!r 

13. Shn Bhakta, Manoranjan 

14. Shrl 8lahnol, Kuldeep 

15. Shri Bose, Subrata 

16. Shri Budholiya, Rajnarayen 

17. Shrl Chakraborty, Ajoy 

18. Shri Chaliha, Kirip 

19. ShrJ Chandel, Suresh 

20. Prof. Chander Kumar 

21. Shri Chandrappan, C.K. 

22. Shn Charenamei, Manl 

23. Shri Chavan, Harishchandra 

24. Shri Choudhary, N!khll Kumar 

1925 

1825, 1991. 
2002.2036, 

1964. 

1876. 

1837, 1961. 

1855, 

1910,2012, 

1919, 1980, 
2021, 

1909,2033, 

1868, 1962, 
1975, 

1832, 

1836, 

1852, 1963, 

1823, 1958, 

1818, 1942, 

1945, 

1869, 1976, 

1865, 1973, 

1943,2037, 

1962, 

1859, 

1928,2020, 

1821, 

1968, 1990, 
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25. SM Chouhan, Shlvraj Singh 1893, 1997, 52. Shrl KhaNenthan, S.K. 1828, 1948, 

26. Shrl Chowdhary, Pankaj 1886, 1898, 53. Shrl Krishna, Vljoy 1911,2010, 
2027, 

64. Shrl Kulaste, Faggan Singh 1924,2018, 
27. Shrl Chowdhury, Adhir 1836, 1906, 

2011, 55. SM Kumar, B. Vlnod 1974, 

28. Shri Deo, Blkram Kesharl 1926, 56. Shrl Kumar, Manoj 1872, 

29. Shrl Deshmukh, Subhash Suresh 1991, 57. Shrl Kumar, Nlkhll 1834, 

30. Shrl Dubey, Chandra Sekhar 1936,2034, 58. Shri Kumar, Nltiah 1879, 

31. Shrl Gadakh, Tukaram Gangadhar 1822, 69. Shrl Kunnur, Manjunath 1884, 1987, 

32, Shrl Gadhavi, P.S. 1900, 60. Shri Kuahawaha, Narendra Kumar 1992,2024, 

33. Smt. Gandhi, Maneka 1830, 1862, 61. Shrl Madam, Vlkrambhal A~anbhal 1847, 1960, 

1961, 82. Smt. Madhavaraj, Manorama 1979, 

34. Shrl Gandhi, Pradeep 2043, 63. Smt. Mahajan, Sumitra 1884, 1893, 

36. Shrl Gehlot, Thawarchand 1893, 1905, 

36. Shrl George, K. Francis 1869, 84. SM Mahajan, V.G. 1945,2038, 

37. Shrl Gohain, Rajen 1896,2000, 65. SttrI Mahato, Blr Singh 1873, 1980, 

38. Shrl Gowda, D.V. Sadananc:la 1889, 66. Shrl Mahato, Sunil Kumar 1913, 1914, 
2046, 

39. Shrl Hassan, Munawar 1899, 
67. Smt. Maheehwarl, Klran 2042, 

40. Dr. Jagannath, M. 1882, 
68. Shri Mahto, Tek Lal 1866, 

41. Dr. Jatiya, Satyanarayan 1820, 
89. Shrl Majhi, Parsuram 1926, 1949, 

42. Smt. Jayaprada 1879, 1978, 
70. Shrl Mallikarjuniah, S. 1886, 

43. Shri Jha, Raghunath 1918, 2016, 
71. Shrl Mandai, Sanat Kumar 1874, 1982, 

44. Shri Jindal, Naveen 1860, 
72. Shrl Mandllk, S.D. 1911,2010, , 

45. Shri Jogi, Ajit 1934,2023, 
2033, 73. Smt Mane, Nivedita 1845,2010, 

2036, 
46. Shri Joshi, Pralhad 1980, 

74. Shri Meghwal, Kallash 1815, 1829, 
47. Shri Kaimadi, Suresh 1881, 1986, 1950, 1979, 

48. Shrl Kamat, Gurudas 1857, 1969, 
1990, 

49. Shri Karunakaran, P. 1859, 1912, 
75. Shri Mehta, Alok Kumar 1965, 

2013, 76. Shrl Mehta, Bhubneahwar Prasad 1838, 

50. Shrl Khaire, Chandrakant 1917,2015, n. Shri Modi, Sushil Kumar 1972, 
5 )f; .. { " 

51. Shri Khanna, Avinash RBi 1814, 1997, 78. Shrl Mohan, P. 1878, 1985, 
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79. Shri Mohd. Mukeem 1939, 105. Shri Rajendran, P. 1921, 

80. Shri Munshi Ram 1856, 1888, 106. Prof. Ramadae&, M. 1846. 1943. 
2008. 1959. 

81. Shri Murmu. Hemlal 1875. 1983, 107. Shri Ramakrishna. Badiga 1907. 2009. 

82. Shri Nagpal. Harish 1899. 108. Shri Rana. Kashiram 1850, 1901. 

83. Shri Nair. P.K. Vasudevan 1859. 109. Shri Rao. K.S. 1844. 1979, 

84. Shri Nayak, Ananta 1929,2028, 
1990, 

85. Shri Nishad, Mahendra Prasad 1990, 
110. Shri Reo, Rayapati Sambasiva 1843, 1984, 

1994, 

86. Shri Oram Jual 1817, 1941, 111. Shri Rathod, Haribhau 1938,2035, 
87. Shri Osmani, A.F.G. 1826, 112. Shri Rawale, Mohan 1880, 1946, 

88. Shri Owaisi, Asaduddin 1816, 1940, 2039, 
1988, 113. Shri Rawat, Kamla Prasad 1827, 1947, 

89. Shri Pal, Rajaram 1923, 1990, 114. Prof. Rawat. Rasa Singh 1815, 1954, 
90. Shri Palanisamy, K.C. 1839, 2041, 

91. Shri Panda, Prabodh 1903,2005, 115. SM Reddy, G. Karunakara 1887, 1989, 

92. Dr. Pandey, Laxminarayan 1862, 1966, 116. SM Reddy, M. Raja Mohan 1899, 

93. Shri Parste, Dalpat Singh 1885, 1990, 117. Shri Reddy, Magunta Sreenivaaulu 1904,2006, 

94. Shri Paswan, Ram Chandra 1969, 1990, 118. Shri Reddy, S. P.Y. 2019, 

95. Dr. Patasani, Prasanna Kumar 1936. 119. Shri Reddy, Suravaram Sudhakar 1970, 

96. Shri Patel, Dinsha 1927,2019, 120. Shri Renge Patil, Tukaram 1883, 1901, 
Ganpatrao 1913, 1980, 

97. Shri Pathak, Brajesh 1944, 
121. Shri Rijiju, Khiren 1836, 1922, 

98. Shri Patii Balasaheb Vikhe 1850, 1979, 
2014, 122. Shri Sahu, Chandra Sekhar 1885, 1988, 

99. Shri Patil, Prakash Bapu V. 1933, 123. Shri Sal Prathap, A. 1882, 

100. Shri Patil, Shriniwas Dadasaheb 1953,2040, 124. Shrl Saradgi, Iqbal Ahmed 1841, 1876, 
1984, 2007, 

101. Shri Pingle, Devidas 1930,1992, 
2008,2023, 125. Dr. Sarma, Arun Kumar 1858, 1967, 

102. Shri Prasad, Anirudh Alias 1870, 1937, 126. Shr! Saroj, Tufani 1853.2003, 
Sadhu Yadav 2036, 127. Shrl Scindia, Jyotiraditya M. 1932, 

103. Shri Prasad, Harikewal 1873, 1906, 128. Smt. Sen, Minati 1977, 
2008,2021, r 
2026, 129. Shri Shaheen, Abdul Rashid 1851, 1999, 

104. Smt. Purandeswari,. D. 1877, 2022, 130. Shli Shakya, Raghuraj Singh 1842, 1968, 
1981, 
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131. Dr. Shandil, Col. (Retd.) Ohanl Ram 1943, 150. Shri Solanki, Bharatsingh Madhavsinh 1854, 

132. Shri Shivaji Rao, Adhal Rao Patll 1840, 1991, 151. Shri Subba, M.K. 1824, 
2002,2036, 

152. Shri Subbarayan, K. 1819, 
133. Shri Shivanna, M. 1849, 2007, 

153. Smt. Sujatha, C.S. 1876, 
134. Prof. Shiwankar, Mahadeorao 1888, 1930, 

Shri Surendran, Chengara 2024, 154. 1859, 

135. Smt. Shukla, Karuna 1862, 155. Shri Suryawanshi, Narslngh Rao H. 1915, 

136. Shri Siddeswara, G.M. 1916,2030, 156. Smt. Thakkar, Jayaben B. 1831, 1902, 
1932, 1952, 

137. Shri Sidhu, Navjot Singh 1892, 1996, 1995, 

138. Shri Singh (Sabuji), Ramsevak 1867, 157. Shri Thomas, P.C. 1897,2001, 

139. Shri Singh. Chandra Shushan 1891, 1995, 158. Shri Thummar, V.K. 1890, 

140. Shri Singh, Chandrabhan 1864, 1971, 159. Shri Tripathi, Chandra Mani 1966, 1990, 

141. Shri Singh, Dushyant 1871,2029, 180. Shri Tripathy, Braja Kishore 1956,2008, 

142. Shri Singh, Ganesh 1863, 1957, 
2036, 

1971, 161. Shri Varma, Ratilal Kalidaa 1890. 1993, 

143. Shri Singh, Kirti Vardhan 1848,2010, 162. Shri Vaseva, Mansukhbhai O. 1861, 2032, 
2036, 

163. Shri Veerendra Kumar, M.P. 1880, 
144. Shri Singh, Prabhunath 1875, 1918, 

1969, 164. Shri Verma, Rajesh 1920,2017, 

145. Shri Singh, Sitaram 1835, 1955, 165. Shri Vadav, Anjan Kumar M. 1883, 

2023, 166. Shri Vadav, Baleshwar 1833, 1891, 

146. Shri Singh, Sugrib 1894, 1929, 1990,2031, 

1998, 167. Shri Vadav, Giridharl 1861, 

147. Shri Singh, Suraj 1896,2025, 168. Shri Vaakhi, Madhu Goud 1844, 

148. Shri Singh, Uday 1931,2011, 169. Shri Verrannaldu, Kinjarapu 1902,2004, 

149. Shri Singh, Rajiv Ranjan "Lalan" 1978, 170. Shri Vogi, Aditya Nath 1997, 
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Minislty-wiss Indsx to StsIT'tld List of Question 

Agriculture 169, 174, 175, 176, 178 

Consumer Afairs, Food and Public Distribution 161, 162, 164, 170, 172, 173 

165, 167, 168 Environment and Forests 

Food Processing Industries 

Labour and Employment 

Tourism 

Water Resources 

Youth Affairs Sports 

166 

163, 179 

171, ln, 180 

Ministty-wistl Indsx to UnstslT'tld List of Quesh'on 

Agriculture 

Consumer Affairs Food and Public Distribution 

Enviornment and Forests 

Food Processing Industries 

Labour and Employment 

Tourism 

Water Resources 

Youth Affairs and Sports 

1817, 1819, 1822, 1825, 1826, 1834, 1836, 1837, 1840, 
1842, 1843, 1846, 1853 1854, 1856, 1859, 1868. 1870. 
1871, 1877, 1879, 1881. 1886. 1888. 1894, 1897, 1906, 
1912, 1916, 1922, 1927, 1929, 1932. 1933, 1936, 1937, 
1941. 1944, 1945, 19048, 1949, 1953, 1956, 1958, 1963, 
1976, 1977, 1978. 1981. 1986, 1992, 1993, 1994. 1996. 
1998,2001, 2003, 2009, 2017. 2019, 2021. 2022. 2032. 
2036. 2043 

1816, 1832. 1875, 1876. 1878, 1889. 1891, 1900. 1901, 
1918. 1926, 1938, 1966. 1967, 1969. 1970, 1989, 1991. 
2004,2008,2012,2016,2025,2026,2027, 2030,2031, 
2035 

1814, 1823. 1827, 1828, 1830, 1831, 1844, 1847, 1862, 
1872. 1880, 1883, '1884, 1890, 1895, 1898, 1902. 1903, 
1907, 1910, 1923, 1924, 1928. 1939, 1943. 1951, 1952, 
1954. 1960, 1965, 1968, 1987, 2002, 2003, 2011, 2015, 
2018, 2020, 2039, 2041 

1833, 1896, 1911, 1913, 1930, 1999 

1838, 1845. 1848, 1850. 1851. 1855, 1857. 1866, 1869, 
1873, 1909, 1921. 1925, 1947, 1959. 1962, 1964. 1982, 
1995, 2005, 2010, 2033, 2037. 2042 

1841, 1849, 1860, 1867. 187,!", 1882, 1885, 1892, 1899, 
1904, 1915, 1917, 1919. 1940, 1946. 1955. 1973. 1975, 
2014, 2024 

1818, 1821, 1824, 1839, 1858, 1863, 1864, 1865, 1867, 
1908, 1935, 1942, 1950, 1957, 1961, 1971, 1972, 1976, 
1980, 1983, 1984, 1988, 2000, 2007, 2028, 2034, 2038 

1815, 1820, 1829, 1835, 1852, 1861, 1893, 1905. 1914, 
1.920. 1931, 1934, 1979, 1985, 1990, 1997, 2006, 2023. 
2029, 2040. 
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